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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  March  Uy,  (969/Phalguna  20,  1890,
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Income  Tax  Appellate  Tribunal  for
 Mys¢re

 #392,  SHRI  P.  GOPALAN  :  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  an  Income-
 tax  Appellute  Tribunal  for  Mysore  State
 was  set  up  in  December,  1968  ;

 (b)  if  so,  whether  the  announcement  of
 this  was  made  by  him  at  a  dinner  given  in
 his  honour  at  a  newly  opened  hotel  on  the
 22nd  November,  968  ;

 (c)  whether  such  policy  announcements
 Tegarding  agencies  connected  with  Central
 revenues  at  private  places  are  in  consonance
 with  Government  Policy  ;  and

 (d)  if  not,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  Yes,
 Sir.

 (b)  No,  so  far  it  is  recollected  the  Law
 Minister  attended  an  informal  dinner  in  a
 newly  opened  hotel  in  Bangalore.  He  did
 not,  however,  remember  the  cxact  date.  In
 the  conversation  he  might  have  said  that  a
 Bench  was  going  to  be  opened  in  Bangalore.
 But  this  was  not  an  anoouncement.  It  may
 be  added  that  in  answer  to  a  question  by
 Hon'ble  Shri  K.  Chandrasekharan  in  the
 Rijss  Sara.  sag:  cine  oprlier,  he  bad
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 stated  that  attempts  wili  93  made  to  have
 more  Benches  as  far  as  possible,  one  in
 every  State.

 (c)  Does  not  arise.
 (d)  Does  not  arise.
 SHRI  P.  GOPALAN:  On  behalf  of

 the  Law  Minister,  the  Deputy  Minister  has
 come  out  with  an  outright  denial  of  the
 Teported  announcement  made  by  the
 Minister  at  the  dinner  which  was  given

 in  his  honour  at  Bangalore  in  Novem-
 ber,  last  year.  It  was  reported  in  the
 Deccan  Herald.  Bangalore,  dated  the  23rd
 November,  968  :

 “An  income-tax  appellate  tribunal
 for  Mysore  State  will  be  opened  in
 Bangalore  on  December  22,  according
 to  Mr.  P.  Govinda  Menon,  Union
 Minister  for  Law  and  Social  Welfare...
 Mr.  Menon  made  this  announcement  ia
 Bangalore  on  Friday  at  a  dinner  got
 up  in  his  honour  at  the  newly  opened
 Airlines  Hotel  by  its  proprietors
 Messrs.  K.  Thomas  and  B.  N.  0.
 Rao.”
 This  was  what  was  reported  in  the

 Deccan  Herald.  |  would  like  to  know  from
 the  hon.  Minister  whether  this  report  has
 come  to  his  notice  and  if  so,  why  he  has
 not  contradicted  this  report.  Moreover,  I
 would  like  to  know  whether  this
 Mr.  Thomas,  whose  hospitality  the  Minister
 has  accepted  is  notorious  for  suppressing
 his  real  income  and  cheating  the  Govern-
 ment  by  tax  evasion  and  all  sorts  of  things?
 May  I  know  why  the  hon.  Minister  had
 accepted  his  hospitality?  If  he  had  not
 accepted  his  hospitality,  may  I  know  why
 that  report  was  not  denied  ?  There  appears
 to  be  something  fishy  io  this  whole  episode.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  I  have  not  come  across  that
 report.

 SHRI  P.  GOPALAN  :  In  view  of  the
 fact  that  the  Law  Miajster  is  always  in  the
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 habit  of  denying  what  he  has  said  earlier
 when  he  finds  that  it  causes  some  incon-
 venience  to  him  to  justify  it  before  this
 House,  and  it  has  become  his  usual  habit
 to  put  the  entire  blame  on  the  shoulders  of
 the  press,  |  would  like  to  know  from  the
 hon.  Minister  whether  he  is  prepared  to
 prosecute  that  paper  for  having  published
 this  false  news  and  thereby  teach  a  lesson
 to  the  press  which  is  always  hostile  to
 him.

 SHRI  GOVINDA  MENON:  I
 not  prepared  to  prosecufe  that  paper.

 am

 SHRI  A.  SREEDHARAN  :  Why  out?

 SHRI  P.  GOPALAN:  He  says  he  is
 not  prosecuting  ?  Why  should  he  not
 prosecute  It  ?

 SHRI  A.  SREEDHARAN:  In  this
 country  there  should  be  certain  standards
 of  public  conduct,  and  when  aspersions  are
 cast  against  Ministers  for  violating  the
 standards  of  public  conduct,  we  naturally
 expect  the  Minister  concerned  to  come
 forward  and  defend  his  honour  and  dignity.
 Here  is  8  Minister  who  doés  not  care  even
 for  his  honour  and  dignity,  and  there  is
 no  point  in  accusing  bim  also

 SHRI  R.D.  BHANDARE;  This  is
 not  right...

 SHRI  A.  SREEDHARAN  :  The
 Deputy  Minister  in  his  reply...

 Let  him  come  to
 Minister  will

 MR.  SPEAKER  :
 the  question.  The  Deputy
 take  care  of  himself.

 SHRI  A.  SREEDHARAN :  The  Depury
 Minister  in  his  reply  stated  that  the  Law
 Minister  did  attend  that  function.  I  would
 like  to  know  whether  the  Law  Minister
 enquired  into  the  antecedents  of  this  firm
 and  its  proprietor  before  he  had  acepicd
 that  invitation  and  whether  he  had  tried
 to  find  out  that  that  man  was  3  perpetual
 taxdodger.

 GOVINDA  MENON:  I  did
 into  the  antecedents  of  the

 SHRI
 not  inquire
 person
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 SHRI  A.  SREEDHARAN:  Even  if
 blackmarketeers  invite  him,  he  will  go  ?

 SHRI  K.  LAKKAPPA:  This  is  a
 question  pertaining  to  the  constitution  of
 an  income-tax  appellate  tribunal  in  the
 Mysore  State.  Inthe  coure  of  his  main
 teply,  the  Deputy  Minister  has  conceded
 the  point  that  the  Law  Minister  was  an
 honoured  guest  of  the  private  proprietor
 of  the  Airlines  Hostel  in  Bangalore  which
 was  recently  opened.  We  find  that  the
 Minister  had  made  a  policy  statement,  as
 reported  in  the  Deccan  Hera‘d.  May  |
 know  whether  it  is  in  keepining  with  the
 code  of  conduct  of a  Minister  who  is
 shouldering  the  responsibility  of  this  coun:
 try  to  pronounce  auch  a  policy  statement  at
 a  dining  table,  especially  when  the  man
 who  had  invited  him  is  a  notorious  thug
 and  he  is  dealing  in  suppression  of
 income-tax,  and  he  has  got  notorious
 activities  in  the  Kerala  Government  also  ?
 When  there  was  a  conversation  between
 the  owner  and  the  hon.  Minister,  what
 prompted  the  hon.  Minister  to  make  such
 a  statement  at  that  dinner  ?

 SHRI  GOVINDA  MENON  :  No
 policy  statement  was  made.  I|  did  not
 even  make  a  speech.  There  were  some  ten
 or  twelve  people,  and  casually  |  stated  that
 an  income  tax  appellate  tribunal  was  being
 opened  in  Bingalore,  and  |  had  made  that
 statement  earlier  also.

 SHRI  K  LAKKAPPA  :  What  about
 the  code  of  conduct  for  Ministers  ?  Could
 he  make  such  a  policy  statement  in  the
 course  of  a  conversation  ?

 SHRI  GOVINDA  MENON  :  _Itis  not
 a  policy  matter.

 SHRI  K.  LAKKAPPA  :
 any  code  of  conduct  ?

 Has  he  got

 SHRI  BENI  SHANKER  SHARMA  :
 |  am  not  concerned  with  whether  the
 annoufcement  was  made  by  the  hon.
 Minister  at  a  dinner  table  or  at  a  funeral.
 What  I  am  concerned  with  is  the  motive
 underlying  behind  the  setting  up  of  this
 Bench  at  Mysore.  In  reply  to  my  unstarred
 question  No.  2509  asked  on  the  28th
 November,  1968,  the  hon.  Minister  had
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 Stated  that  in  Maharashtra,  there  were  four
 Benches.  in  West  Bengal  four  Benches  and
 one  Bench  was  going  to  be  set  up  soon  ut
 Mysore.  In  regard  to  the  pending  number
 of  appeals,  he  had  stated  that  in  Maha-
 rashtra,  there  were  J0,488  cases  pending
 while  in  West  Bengal  there  were  14,749  and
 in  Mysore  only  8!9.  What  was  the  motive
 underlying  the  setting  up  of  a  tribunal
 ata  place  where  the  number  of  cuses  pend-
 ing  was  only  about  8I9  as  against  places
 where  the  pending  ran  into  such  collosal
 figures  as  to  14,000  and  10,000 2  May  I
 ask  him  whether  it  was  due  to  his  policy
 of  appeasing  some  people  or  there  were
 some  administrative  reasons  behind  St  ?

 SHRI  GOVINDA  MENON  :  A  bench
 of  the  ITAT  was  opened  in  Bangalore  in
 order  to  help  assessees  in  Mysore  State  so
 that  they  need  not  go  to  Bombay  or
 Maiiras  in  order  to  have  their  cases  tried.
 Bombay  and  Calcutta  are  the  centres  where
 there  ure  the  largest  numbers  of  income-tax
 cases,  but  there  is  no  use  of  adding  to  the
 number  of  benches  tn  those  places  because
 there  is  no  proportionate  increase  in  dis-
 posal  of  work,  for  want  of  departmental
 officers  and  for  want  of  advocates  who  may
 be  called  in  one  bench  and  who  will  then
 ask  for  adjournment  in  the  other  bench.  So
 we  have  maintained  4  benches  in  Calcutta
 aod  Bombay  and  are  trying  to  establish
 benches  in  different  parts  of  the  country  so
 that  the  assessees  in  those  areas  will  be
 benefited.

 There  is  presently  a  proposal  to  esta-
 blish  a  new  bench  somewhere  in  MP,  most
 probably  in  Indore

 Old  Age  Pension  Scheme

 #393.  SIIRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  picased  to  refer  io  the  reply
 given  to  Unstarred  Qitestian  No.  2624  of
 the  Sth  August,  1968,  and  state  :

 (a)  whether  Government  tave  since
 considered  the  scheme  to  pay  old-age  pen-
 sions  ;  and

 (b)  if  so,  the  decision  taken  thereon  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA):
 (a)  and  (b).  Due  to  the  existing  constraint
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 of  resources  and  other  pressing  priorities
 for  the  welfare  of  the  children,  the  handi-
 capped,  the  Backward  Classes  etc.,  it  is  nat
 considered  feasible  to  introduce  the  Central
 Old  Age  Pension  Schemes  during  the  Fourth
 Plan  Period.

 SHRI  P.  VISWAMBHARAN  :  This
 Government  professes  to  swear  by  the
 socialist  pattern  of  society  and  implementa-
 tion  of  schemes  towards  that  end.  One  of
 the  first  things  to  be  introduced  in  a  wel-
 fare  state  wedded  to  social  security  measures
 is  old  age  pension.  May  I  know  why  has
 such  a  scheme  not  found  a  place  in  the  list
 of  priorities  ?

 DR.  {SHRIMATI)  PHULRENU
 GUHA:  Ihave  already  explained  that
 first  priority  has  been  given  to  welfare  of
 children,  the  handicapped,  backward  classes
 and  so  on.  After  discusyiun,  it  was  felt  that
 it  was  not  possible  to  take  up  this  scheme
 in  the  Fourth  Plan.

 SHRI  P.  VISWAMBHARAN  :  Eight
 States  in  India  have  already  introduced  andj
 implemented  schemes  of  old  uge  pension.
 So  far  as  they  are  concerned,  old  people
 deserve  such  help,  but  so  far  as  the  Central
 Government  are  concerned,  they  do  not
 deserve  any  help  from  Government.  I  miy
 also  meation  that  in  those  eight  States  in
 addition  to  this  scheme,  schemes  mentioned
 by  the  hon,  Minister  are  also  being  smple-
 mented.  In  Kerala,  for  example;  in  addi-
 tion  to  old  age  pension  scheme,  there  is  a
 scheme  to  pay  pension  to  the  physically
 handicapped,  destitute  women,  grants  to  TB
 patients  and  soon.  This  is  in  spite  of  the
 fact  that  those  States  are  more  hard  pressed
 for  finance  than  the  Central  Government.
 That  being  so,  why  is  it  not  possible  for
 the  Central  Government  to  introduce  this
 acheme  ४९  least  in  the  Union  Territories  ?
 Also,  will  Government  help  State  Govern-
 ments  with  financial  assistance  to  implement
 schemes  not  only  of  old  age  pension  but
 other  schemes  that  the  Minister  has  men-
 tioned  ?

 THE  MINISTER  OF  LAW  ANI)
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  Apart  from  the  eight  States,
 the  old  age  pension  scheme  is  in  force  in
 two  Union  Territories  also  Chandigarh  and
 Himachal  Pradesh.  =  It  is  ०७  desire  tu  sce
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 that  it  is  extended  as  widely  as  possible.
 But  due  to  paucity  of  funds,  however  much
 the  Department  would  like  to  see  that  it  is
 made  universal  in  India,  we  could  not
 do  it.

 As  for  the  question  of  financial  assis-
 tance  to  State  Governments,  the  revenue
 gaps  in  the  different  States  consequent  on
 these  activities  are  sought  to  be  removed  to
 the  extent  possible  on  the  recommendations
 of  the  Finance  Commission.  Since  this  is  a
 revenue  expenditure,  in  the  computation  of
 the  gap  between  revenue  and  expenditure,
 expenditure  on  this  account  will  also  come
 in.

 ait  शिव  नाशांयरा  :  उत्तर  प्रदेश  में  भोल्ड
 एज  पेंशन  मिल  रही  थी,  लेकिन  बहुत-से  लोगों
 ने  कम्परलेंट  की  है  कि  जब  से  प्रेजिडेंटस  रूल  हुआ
 तब  से  वह  बन्द  हो  गई  है।  मैं  जानना  चाहता
 हैं  कि  उत्तर  प्रदेश  में  जो  नई  गवनेमेंट  श्राई  है
 क्या  मन्त्री  महोदय  उस  को  एडवाइज  करेंगे  कि

 वहां  पर  श्रोल्ड  एज  पेंशन  फिर  लागू  की  जाये  ?

 SHRI  GOVINDA  MENON:  I  can
 convey  this  view  to  the  new  Government.

 श्री  हुकम  चचम्द  कछवाय  :  इस  समय  बहुत
 बड़ी  संख्या  में  भिक्षुक  लोग  हैं  भोर  उन  में  बहुत
 से  बहुत  भ्रधिक  संख्या  बूढ़ों  की  है।  यह  लोग

 भिक्षुक  बन  रहे  हैं  इसके  लिए  क्या  कोई  विशेष
 योजना  बनाई  जायेगी  पेंशन  देने  के लिए  या  उनके

 एक  स्थान  पर  इकटठा  भोजन  देने  की  कोई
 व्यवस्था  की  जाएगी  ?  क्या  जो  संसदू-सदस्य  बूढ़े
 हो  जायेंगे  उनको  भी  पेंदन  मिलने  वाली  है  ?

 SHRI  GOVINDA  MENON:  It  isa
 very  good  thing,  but  not  connected  with
 this  question.

 aft  ger  म्द  कछवाय  :  बहुत-से  भिक्षक
 बूढ़े  हो  गए  हैं  जिनमें  स्त्रियाँ  भो  हैं  भोर  पुरुष
 भी  हैं।  उनके  लिये  कोई  सहारा  नहीं  है  ।  न  पुत्र
 हैं,  न  मकान  है  भौर  न  व्यापार  है।  क्‍या  उनके
 लिए  केन्द्रीय  सरकार  का  कोई  'विदेष  सहूलियत
 देने  का  विचार  है  ?
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 DR.  (SHRIMATI)  PHULRENU  GUHA:
 There  are  destitutes’  homes  and  beggars’
 homes  in  almost  all  States.

 SHRI  SRADHAKAR-  SUPAKAR:
 Government  have  not  come  toa  decision
 regarding  old  age  pension  Is  it  on  account
 of  the  consideration  that  it  is  very  difficult
 to  ascertain  when  a  man  or  woman  attains
 old  age.

 DR.  (SHRIMATI)  PHULRENU  GUHA:
 It  is  for  lack  of  resources  only.

 ot  जाज॑  फरनेन्डीज  :  जब  यह  कहा  ज्ञाता
 है  कि  प्राथिक  कठिनाई  है  तब  मैं  जानना  चाहता
 हैं  कि  सरकार  ने  किन  किन  क्षेत्रों  में  सबसे  पहले
 पैसा  देने  की  योजना  बनाई  थी  श्रौर  उसमें
 कितना  पैसा  लगाने  का  विचार  था  जिसको
 लेकर  श्राज  कहा  जा  रहा  है  कि  हमें  झाधिक
 परेशानी  है  ?

 DR.  (SHRIMATI)  PHULRENU  GUHA:
 It  was  estimated  that  the  old  age  pension
 scheme  would  alone  require  Rs.  2,122,  crores
 in  the  Fourth  Plan  period.

 aft  तुलसीदास  जाधव:  जिन  बूढ़ों  को  कोई
 सम्भालने  वाला  नहीं  है,  उनके  लिये  पेंशन  दी
 जाती  हैं।  मैं  जानना  चाहता  हूँ  कि  क्‍या  गवने-
 मेंट  इस  पर  विचार  करेगी  कि  जिन  लड़कों  के
 माँ  बाप  है  द्रौर  जो  कमाते  हुए  भी  उनको  नहीं
 सम्भालते  हैं,  उनकी  तन्ख्वाहों  में  से  कुछ  हिस्सा
 गवर्नमेंट  ले  ले  भौर  खुद  भी  उसमें  कुछ  डाल
 दे भोर  उस  से  बूढ़े  लोगों  को  सहायता  दे  ।  कम-
 से-कम  जो  केन्द्रीय  सरकार  के  नौकर  हैं
 उनके  बारे  में  बह  ऐसा  कर  सकती  है  भौर  जो
 स्टेट  गवर्नमेंद्स  में  सर्वेट्स  हैं  उनके  बारे  में

 स्टेट्स  को  सिफारिश  कर  सकती  है  कि  जो  भी
 खर्च  भाता  है  उसका  कुछ  हिस्सा  वह  उन  लोगों
 की  तनख्वाहों  में  से काट  ले  भ्लौर  सब्सिडी  के  रूप
 में  कुछ  रुपया  मिलाकर  ऐसे  झादमियों  को
 सम्भालें  ?

 DR.  (SHRIMATI)  PHULRENU  GUHA:
 This  is  a  suggestion  which  should  be  con-
 sidered.
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 SHRI  G.  VISWANATHAN  :  The  hon.
 Minister  stated  that  only  in  two  Union
 Territories,  namely,  Chandigarh  and  Hima-
 chal  Pradesh  old  age  pension  scheme  is  be-
 ing  implemented.  Will  such  a  scheme  be
 inaugurated  or  implemented  in  Pondicherry
 also  or  will  it  be  delayed  due  to  the  miser-
 able  debacle  of  the  Congress  Party  in  yester-
 day's  elections  ?

 SHRI  GOVINDA  MENON:  The
 Political  colour  of  the  Administration  is
 not  taken  into  consideratlon  in  these  mat-
 ters.  I  hope  Mr.  Viswanathan  and  other
 friends  who  exhibit  anxiety  for  the  expan-
 sion  of  the  old  age  ‘pension  scheme  would
 help  me  during  the  discussion  on  the  Bud-
 get  by  suggesting  that  more  funds  should  be
 made  available  to  the  department  to  expand
 its  activities.

 श्री  प०  लाग  बारूपाल  :  योजनाभ्रों  के  बारे
 में  मैं  ग्रधिक  नहीं  कहना  चाहता  हूँ।  योजनायें  ऐसे
 ही  चल॑ती  हैं  जेसे  छिनाल  की  जुबान  v  इसके
 भ्रागे  फिकरा  मैं  कहना  नहीं  चाहता  हूँ  t  वृद्धा-
 वस्था  पेंशन  दरभसल  में  बहुत  ही  प्रपर्याप्त  है
 लेकिन  जहां  पर  यह  लागू  की  भी  गई  है,  वहां
 मैंने  देखा  है  कि  वास्तव  में  जो  शभ्रपंग  हैं,  प्रसहय
 हैं,  ग्न्षे  हैं,  लूले  हैं  या  वृद्ध  हैं,  उनको  यह  पेंशन
 नहीं  मिलती  है।  जिनकी  एप्रोच  होती  है,  जो
 चालाक  होते  हैं,  जिनका  सम्पर्क  ज्यादा  होता
 है,  वही  इसको  ले  जाते  हैं.  मैं  जानना  चाहता
 हैं  कि  इस  सम्बन्ध  में  भी  सरकार  ने  कोई  जान-
 कारी  हासिल  की  है?  वास्तव  में  जो  इसके
 हकदार  हैं  उनको  यह  मिले,  इसके  बारे  में  भी
 क्या  झाप  कुछ  करेंगे  ?

 DR.  (SHRIMATI)  PHULRENU  GUHA:
 It  will  be  considered.

 SHRI  LOBO  PRABHU:  ...({nterruption)
 In  spite  of  appearances,  |  am  old  and  I  re-
 Present  the  old.  I  must  confess  some  am-
 azement  at  the  calculation  of  Rs.  2200
 Crores  for  paying  this  old  age  pension  ;  |
 want  the  Ministry  to  confirm  this  figure.
 Are  they  thinking  in  terms  of  the  whole
 population,  above  70  years  or  65  years  of
 age.  The  actual  population  above  65  years
 of  age  is  about  12  per  cent  :  abuve  70
 years  is  0.0i  per  cent.  Even  granting  that
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 their  calculations  are  based  on  this  figure.  I
 should  like  to  inform  them  that  this  old
 age  pension  is  given  to  those  who  are  indi-
 geat  and  have  no  one  to  support  them.
 The  figures  for  the  Mysore  State  where  an
 old  age  pension  of  Rs.  {5  per  month  per
 head  is  paid  do  not  exceed  Rs.  7  lukhs,
 Rs.  2  200  crores  may  bethe  figure  for  the
 whole  of  India,  not  to  the  Union  Territor-
 ies  alone  which  are  the  subject  of  this
 question.  I  should  like  the  hon.  Minister
 to  say  whether  this  figure  of  Rs.  2200  crores
 applies  to  the  Union  Territories  only  or
 whether  it  applies  to  all  people  or  those
 who  are  qualified  because  of  their  indi-
 gency.

 SHRI  GOVINDA  MENON:  The
 figure  is  given  for  the  entire  country.

 SHR!  LOBO  PRABHU:  Why  not
 provide  for  the  Union  Territories  ?  च  will
 be  a  small  amount.

 SHRI  GOVINDA  MENON}  The  sug-
 gestion  will  be  kept  in  mind.

 SHRI  KARTIK  ORAON :  Any  scheme
 of  family  planoing  or  any  scheme  of  old
 age  pension  should  be  applicable  to  all  re-
 gardless  of  State,  custe,  creed  and  religion,
 to  the  people  in  the  country.  I  should
 like  to  know  from  the  Government  the  cri-
 teria  laid  down  for  introducing  such  scheme
 in  Union  Territories  and  States  or  for  mak-
 ing  exceptions  in  regard  to  those  schemes.

 SHRI  GOVINDA  MENON  :  Initiative
 in  the  matter  of  introduction  of  old  age
 pension  schemes  was  tuken  by  the  State
 Governaents  and  they  deserve  all  congratu-
 lations  for  it.  Only  eight  States  had  iotro-
 duced  the  scheme.  The  Central  Govern-
 ment  cannot  pay  old  uge  pensions  in  the
 States  becar'se  they  can  only  help  States.  I
 hope  other  State  Governments  also  will  take
 initiative  in  the  matter.

 SHRI  S.M.  BANERJEE  :  I  suggest
 that  the  remarks  made  by  Mr.  Lobo  Prabhu
 while  putting  his  question:  ‘‘!  am  old  and
 I  represent  the  old’'  should  either  be  ex-
 punged  or  withdrawn.  People  outside  will
 read  it  and  it  will  go  against  him.

 MR.  SPEAKER  :
 Jeries  also  will  bear  it.

 People  in  the  gal-
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 SHRI  S.  M.  BANERJEE  ;  When  mem-
 bers  belonging  to  the  ruling  party  grow  old,
 they  are  made  Governors,  Ambassadors,
 High  Commissioners  or  Chairmen  of  Cor-
 Pporations.  Their  future  is  assured.  Some
 State  Governments  initiated  action.  In
 U.P.  for  instance  after  the  Rashtrapati’s
 rule  was  imposed,  that  scheme  was  discont-
 nued.  When  Mr.  Asoka  Mehta  was  the
 Minister,  there  was  a  scheme  of  unemploy-
 ment  insurance.  Will  that  scheme  be  in-
 cluded  in  the  Fourth  Plan  or  not  ?

 SHRI  GOVINDA  MENON  Unemploy-
 ment  insurance  programme  is  handled  by
 the  Labour  Ministry  ...(Interrupiion:).

 SHRI  S.  M.  BANERJEE:  Ministries
 are  reshuffled  so  frequently:  they  go  like
 shuttle  cocks.

 दुर्गापुर  इस्पात  कारखाने  में  तोड-फोड  को

 चटनाएं

 +

 @  394.  भी  स्रज  माम  :
 श्री  रणजीत  सिह  :
 शी  प्रटल  बिहारी  बाजपेयो  :
 श्री  बज  भूषण  लाल  :

 कया  इस्पात  और  मारी  इजीनियरिण
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  सितम्बर  में  दुर्गापुर  इस्पात
 कारखाने  में  जो  तोड़-फोड़  की  घटनायें  हुई
 थीं,  क्या  उनके  कारणों  की  जांच  पूरी  कर  ली
 गयी  है  ?

 (ख)  क्‍या  भारतीय  राष्ट्रीय  कामिक  संघ
 काँग्रेस  और  उसके  प्रधान  इस  प्रकार  की
 चटनाझों  से  प्रत्यक्ष  झथवा  अप्रत्यक्ष  रूप  से

 सम्बद्ध  थे  ;

 (ग)  9  सितम्बर,  968  की  हड़ताल
 सम्धस्धी  सरकारी  नीति  के  प्रमुसरण  में  क्‍या
 सरकार  भारतीय  राष्ट्रीय  कामिक  संघ  कांग्रेस
 की  मान्यता  वापिस  ले  लेगी  ;  भौर

 (घ)  यदि  नहीं  तो  इसके  कया  कारल  हैं  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  ८.  PANT):
 (a)  and  (b).  Presumably  the  Hon'ble  Mem-
 bers  are  referring  to  the  Police  investiga-
 tions  regarding  the  incident  which  took
 place  at  Durgapur  Steel  Plant  in  September
 1968.  Criminal  proceedings  initiated  by
 the  Police  are  in  progress  and  about  65  per-
 sons  are  under  suspension  pending  finalisa-
 tion  of  these  proceedings.

 (c)  and  (d).  As  provided  in  the  Code
 of  Discipline,  this  matter  has  already  been
 referred  to  the  State  Government  for  con-
 sideration.  This  incident  has  no  connec-
 tion  with  the  strike  of  September  9  1968
 by  Central  Government  servants.

 श्री  स्रज  मान  :  अभी  मन्त्री  महोदय  मे
 कहा  है  कि  9  सितम्बर  की  स्ट्राइक  से  इसका
 कोई  ताल्‍लुक  नहीं  हैं  9  सितम्बर  की  हड़ताल
 जिन  यूनियन्ज  ने  करवाई  उनको  अ्रापने  डिरिकग-
 नाइज  कर  दिया  उनका  आपने  रिकगनिशन
 वापिस  ले  लिया  7  लेकिन  एक  एसी  यूनियन  है
 जो  कि  इंटक  से  एफलिएटिड  है  और  वहां  पर
 सैवोटेज  भी  कराती  है  जिसकी  वजह  से  4
 लाख  64  हजार  रुपये  का  नुक्सान  होता  है  और
 इसको  दिसम्बर  में  मन्त्री  महोदय  ने  खुद  माना
 है  द्रौर  इस  सैवोटेज  के  कारण  जो  वहां  पर  काम
 बन्द  पड़ा  रहा  है,  उससे  भी  तकरीबन  डेढ़  करोड़
 रुपये  का  नुकसान  श्रौर  हुआ  हैं,  लेकिन  उस
 यूनियन  के  सम्बन्ध  में  कुछ  नहीं  किया  जाता  है
 बेशक  19  सितम्बर  की  हड़ताल  से  इसका  कोई
 ताल्लुक  नहीं  है  लेकिन  39  सितम्बर  को  हड़ताल  के
 समय  कोई  सँवोटेज़  नहीं  हुमा  दूस री  ओर  सवोटेज
 करनेवाली  और  इन्टक  से  एफिलिएटिड  जो  यूनि-
 यन  है  क्‍या  उसको  श्राप  डिरिकगनाइज  करेंगे  ?

 श्री  कृष्ण  न्द्र  प्त :.  इसमें  मेरा  यह
 कहना  है  कि  चूंकि  इन्टक  यूनियन  थी  जसलिए
 केन्द्रीय  सरकार  ने  कुछ  नहीं  किया,  यह  बात
 बिल्कुन  मलत  है  ।  यह  इसी  &  साबित  होता  है
 कि  मैंने  भ्रभी  बताया  है  कि  पुलिस  कार्यवाई  कर
 रही  है,  भौर  केसिस  चल  रहे  हैं  जहां  तक
 डिरकयनिक्षम  का  प्रदन है,  यह  सो  स्टेट  गक्भ-
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 He  का  प्र्न  है  1  उनके  पास  इस  चीज  को  भेजा
 गया  हैं  और  जब  वह  झपनीं  सिफारिशों  देगी,
 उसके  बाद  फिर  इस  पर  विचार  किया  जा
 सकता  हैं।

 शी  सरल  भान  :  यह  तो  सवाल  को  टालने
 बाली  बात  हुई  1  यही  जवाब  दिसम्बर  में  विया
 गया  था  कि  रिकगनिशन  वापिस  लेने  का  जो
 मामला  है  उसको  स्टेट  गवर्नमेंट  के  पास  भेजा
 गया  है।  इसको  तीन  महीने  हो  गए  हैं।

 उस  वक्‍त  एक  सवाल  कई  माननीय  सदस्यों
 ने  पूछा  था,  मोरार  जी  भाई  के  बारे  में  श्ौर

 श्री अ्रवुल्य  घोष  के  बारे  में  !  वहां  कुछ  रूयमर्ज
 थी  कि  उनका  इसमें  हाथ  था,  उन्होंने  वकर्ज  को

 भड़काया  था|  मैं  पूछना  चाहता  हूँ  कि  जो  इन-
 वेस्टीगेशन  हुआ  है  क्‍या  उस  में  (व्यवधान)
 मैं  ईल्जाम  नहीं  लगा  रहा  हूँ  मैं  पूछना  चाहता
 हैं  कि  जो  इनवेस्टीगेशन  हुमा है  उसमें  क्‍या
 इसका  भीं  जिक्र  भ्राया  है  या  नहीं  भ्राया  है  और
 क्या  यह  चीज  साबित  हुई  है  या  नहीं  हुई  है  ?

 शी  कृष्ण  ण्  पन्‍त  :  यह  बात  सही  नहीं
 है

 भ्री  बग्रजभूषण  लाल  :  मन्त्री  महोदय  ने
 बताया  है  कि  इनवंस्टीगेशन  जारी  है  पिछली
 बार  इस  सदन  में  सरकार  की  तरफ  से  यह  बताया
 गया  था  कि  4  लाख  64  हजार  रुपये  का  नुक्सान
 इस  सँवोटेज  से  हुआ  है।  झौर  यह  फर्म  7  दिन
 तक  बन्द  रही  ।  इससे  भी  जितना  नेशनल  लास

 हुआ  उसका  भी  भ्रन्दाजा  लगाया  जा  सकता
 है  1  इनवेस्टीगेशन  तो  हो  रहा  है  लेकिन  इस
 तरीके  की  दुर्घटनाएं  आाइन्दा  न  हों  जेसे  कि
 प्रालरेडी  हिन्दुस्तान  स्टील  लिमिटेड  जो  वर्क
 कर  रहा  है  उसमें  40  करोड़  रुपये  का  नुकसान
 पिछली  बार  ह्भा  हे,  दस  सालों  में  भी  नुकसान
 हुभा  भौर  पिछले  साल  में  40  करोड़  का

 नुकसान  हुआ,  यह  पब्लिक  प्रन्डरटेकिग्स  का
 हाल  है  तो  इस  ब।त  की  जरूरत  है  कि  श्राप

 इस  बात  में  सुधार  करें।  मेनेजमेंट  इनका  ठीक

 नहीं  है,  ऊपर  से  यह  दुष॑टनायें  हो  रही  हैं,  उस
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 में  गवर्ममेंट  ने  जिसकी  यह  ऐंबशन  लेना  है
 पुलिस  को  छोड़ते  हुए  डिपार्टमेंटले  ऐक्शशन
 जो  होता  है,  उसमें  कोई  भी  झापने  एन्क्यायरी
 की  और  किसी  की  यह  रेस्पांसबिलिटी  फिक्स
 की,  ?  क्या  कोई  ऐक्शन  लिया  गया  झगर
 नहीं  लिया  गया  तो  क्‍यों  नहीं  लिया  गया  ?

 श्री  कृष्ण  चन्द्र  पब्त :  मैंने  प्रज॑ं  किया  कि
 65  भ्रादमियों  के  खिलाफ  चाजंशीटस  हैं।  उन्हें
 सस्पेंड  किया  गया  हैँ  भ्रौर  कायंवाही  की  जा  रही
 है  t

 att  हुक्म  रग्द  कछवाय ।  यह  छोटे  लोग  हैं,
 बड़े  श्रफसरों  के  बारे  में  श्रापने  कुछ  नहीं  बताया  ।

 SHRI  JUGAL  MONDAL:  :  88  0
 the  statement  made  by  the  hon.  Minister,
 I  would  like  to  know  whether  the  strike
 took  place  prior  to  the  occasion  when  the
 Labour  Commissioner  had  agreed  and  re-
 commended  that  demand,  but  the  manage-
 ment  refused  to  implement  it.  Oa  several
 occasions,  several  notices  were  issued  aod
 on  the  last  occasion  the  workers  Issued  a
 notice  that  if  nothing  is  compromised  or
 settled  on  that  day,  there  would  be  a  strike.
 Will  the  hon.  Minister  treat  that  notice
 Previous  to  that,  as  for  seven  days,  and
 consider  this  not  as  aa  illegal  strike  ?

 My  second  question  is  this.  The  strike
 took  place  in  the  oil  cellar  pump  and  water
 cooling  pump  consisting  of  30  to  35  heads.
 ह  every  plant,  there  are  duplicate  and
 triplicate  arrangements  ;  in  case  of  the
 failare  of  electricity,  there  are  manually operated  pumps  and  steam-operated  pumps.
 If  the  workers  block  them  off,  why  did  gos
 the  supervisory  staff  work  the  other  plants,
 by  which  the  furpace  would  have  been
 saved  ?  Just  after  the  strike,  the  Chairman
 of  Hindustan  Steel  made  a  statement,  saying
 that  about  a  crore  of  rupees  had  been  lost
 by  way  of  damage.  But  when  Mr.  A.  K.
 Sen,  M.  P.  and  myself  went  there  to  investi-
 gate  into  the  matter,  and  when  I  had  a  dis-
 cussion  with  the  top  men  there  we  found
 that  the  estimate  of  damage  was  only Rs.  4.7  lakhs.

 MR.  SPEAKER:  He  is  giving  infor-
 mation  and  making  a  speech.  What  is  the
 question  ?
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 SHRI  JUGAL  MONDAL  I  want  to
 know  from  the  Minister  whether  this  Rs.  4.7
 lakhs  has  been  spent  relating  to  this  strike
 or  some  other  components  such  as  switch-
 gears  were  repaired.

 My  last  question  is  this.  There  was  a
 fire  in  the  plant  for  which  the  muanugement
 was  blamed.  But  there  is  no  mention  of
 it  in  the  speech.

 MR.  SPEAKER:  You  may  answer
 those  questions  which  you  may  remember.

 SHRI  K.  C.  PANT:  Sir,  I  will  try  to
 answer  the  points  which  I  remember.  So
 far  as  this  question  of  Rs.  1.5.  crores  is  con-
 cerned,  this  is  the  loss  of  production  during
 the  lay-off  period.  Itis  not  the  cost  of
 repuirs.  The  cost  of  repairs  is  Rs.  5  lakhs.
 The  joss  of  production  due  to  lay-off  is
 Rs.  1S  crores,

 Secondly,  as  to  whether  it  was  an  illegal
 strike  or  not,  |  do  not  want  to  go  into  that;
 it  is  for  the  judicial  authorities  to  go  into
 according  to  the  rules  and  regulations.

 So  far  as  this  question  as  to  whether
 water  could  have  gone  by  alternative
 methods  or  not.  I  really  cannot  answer
 that  question  here,  us  to  what  exactly  was
 the  fire  due  to;  I  donot  know.  But
 broadly  speaking.  damage  has  been  done.
 There  was  a  loss  of  production,  and  there
 is  need  for  repairs.  The  whole  accident
 has  cost  us  that  much,  which  we  have  al-
 ready  indicated.

 sit  रणजीत  सिह  :  प्रष्यक्ष  महोदय,  यह  कई
 बार  कई  संस्थानों  में  ऐसी  घटनायें  घट  चुकी  हैं  ny
 मैं  इसके  विषय  में  प्रधिक  कुछ  नहीं  कहते  हुए  मंत्री

 महोदय  से  पूछूंगा  कि  क्‍या  वह  दो  सुझाव
 मानने  को  तैयार  हैं  ?  पहला  तो  यह  कि  प्राप
 की  तरफ  से  ऐसे  निर्देश  दिए  जायेंगे  कि  कोई
 भी  बप्क्ति  इन  सब  चीजों  के  पीछे  हो,  किसी  भी
 स्‍तर  का  राजनेतिक  दबाव,  उसको  सजा  दिलाने
 में  श्रापके  मार्ग  में  बाधा  नहीं  बनेगा  क्‍योंकि
 भ्रध्यक्ष  महोदय,  ऐसो  चीजें  होती  हैं  ।

 दूसरा  यह  कि  ऐसे  तमाम  संस्थान  झाज
 बनते  चले  जा  रहे  हैं  सरकारो  क्षेत्र  में  प्रौर  करीब
 40  हजार  की  संख्या  में  झाज  तमाम  भूतपूर्व

 सैनिक  नौकरी  के  लिए  धूम  रहे  हैं  जिसमें  दो  हजार
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 से  ऊपर  श्रफसर  हैं।  इसी  साल  दो  सो  के  करीब
 लेफ्टिनेन्ट  कर्नल,  ब्रिगेडियर  शौर  मेजर  जनरल
 निकाले  जा  रहे  हैं।  तो  क्या  सरकार  यह  सुकाव
 मानेगी  कि  ऐसे  संस्थानों  में  केवल  भूतपूर्व  सैनिक
 भर्ती  करके,  सिवाय  टैकनिकल  स्टाफ  को  छोड़-
 कर,  प्रनुशासन  लाने  की  चेष्टा  की  जाय  झौर
 इनमें  देशभक्ति  भरी  रहे  जिससे  कि  ऐसी  घटनायें
 फिर  कभी  न  हों  ?

 श्री  कृष्ण  चन्द्र  पम्त :  मैं  माननीय  सदस्य
 को  श्राश्वासन  दे  सकता  हैँ  कि  राजनेतिक  दबाव
 चाहे  इस  तरफ से  पड़े  या  उस  तरफ  से  पड़  हम
 उससे  दबने  वाले  नहीं  हैं''*व्यवधान''*माननीय
 सदस्य  कह  रहे  हैं  कि  इस  तरफ  से  दबेंगे,  इनके
 दिमाग  में  यह  बात  है  कि  यह  प्राई०टो०  सी०  का

 यूनियन  था  लेकिन  उन्होंने  देख  लिया  कि  किस

 तरह  की  कायंवाही  हमने  की।  उन  को  हमें
 बधाई  देनी  चाहिए  कि  इस  तरह  की  कार्यवाही

 हम  ने  की  ।  झगर  सारे  विरोधी  दल  अपनी
 सरकारों  में  भी  इतनी  निष्पक्षता  से  कार्य  करेंगे
 तो  मुझे  इसमें  सन्देह  नहीं  कि  हमारे  पब्लिक
 सैक्टर  सुधार  में  श्र  जायेंगे

 जहां  तक  दूसरे  प्रदन  का  सम्बन्ध  है  जहां

 उपयुक्त  श्रौर  माकूल  एक्स  भारमी  परसोनेल
 मिलते  हैं  उनको  रखा  जाता  है।  दुर्गापुर  के  भी
 डायरेक्टर  इंचार्ज  भार्मी  के  अफसर  हैं।  लेकिन
 टेकनिकल  स्टाफ  के  प्रलावा  सारे  प्रार्मी  के
 भ्रफसर  भा  जायें,  यह  बात  ठीक  नहीं  लगती
 है  V

 SHR!  MANUBHAI  PATEL:  May  I
 know  from  the  hon.  Minister  whether  the
 news  atthe  time  of  tnis  incident  which
 came  out  has  come  to  the  notice  of  the
 Government,  that  the  sabotage  ia  this  parti-
 cular  incident  of  the  Durgapur  steel  plant
 was  staged  and  organised  by  certain  rival
 labour  unions  to  break  the  stand  of  the
 {NTUC  there  and  whether  it  has  been  re-
 ferred  to  the  enquiry  commission,  and  I
 would  like  to  know  the  findings,  if  any,
 about  it.

 SHRI  K.C.  PANT:  At  this  stage,
 since  police  enquiries  are  going  on,  there  js
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 really  nothing  that  I  can  say  in  this  regard,
 but  I  do  wish  that  these  inter-union  rivalr-
 ies  in  our  public  undertakings  would  end.
 Whereas  here  was  a  particular  incident,
 there  were  other  incidents  of  gheraos,  of
 other  go-slow  etc.  which  have  led  to  loss  of
 Production,  anJ  really  we  ought  to  be  in-
 terested  in  seeing  that  all  these  things  are
 put  right.

 SHRI  HEM  BARUA:  Is  it  not  a
 fact  that  no  action  has  so  far  been  taken
 against  this  union  affiliated  to  the  INTUC
 although  action  was  taken  very  promptly
 against  those  unions  which  are  reported  to
 have  indulged  in  a  token  strike  of  the  I9th
 September  only  because  of  the  fact  that
 this  union  has  the  blessings  of  Shri  Atulya
 Ghosh  ?  Now  that  Shri  Atulya  Ghosh’'s
 influence  is  waning  in  West  Bengal,  do
 Government  propose  to  take  action  imme-
 diately  against  the  INTUC-affillated  union
 which  is  responsible  for  subversion  of  a
 very  horrible  type  ?

 SHRI  K.C.  PANT:  The  very  first
 question  was  exactly  what  the  hoa.  Mem-
 ber  bas  asked  now,  and  |  did  indicate  that
 this  is  a  matter  for  the  State  Government
 to  settle.  It  has  been  referred  to  the  State
 Government.  The  whole  procedure  is,  un-
 Jess  the  State  Government's  Evaluation
 Committee  goes  into  it  and  comes  to  a  con-
 clusion,  we  cannot  act.  It  is  fur  them  to
 expedite  the  proceedings.

 SHRI  HEM  BARUA:  About  the
 unions  that  were  supposed  to  06  responsi-
 ble  for  the  token  strike  on  !9th  September
 this  Governmen:  took  action  Immediately,
 without  waiting  for  the  concurrence  of  the
 State  Governments.  In  this  case,  why  have
 they  pot  applied  the  same  measuring  rod  ?

 SHRI  K.C.  PANT  ;  Different  Govern-
 ments  act  with  different  levels  of  efficiency.

 SHRI  K.N.  PANDEY:  In  view  of
 the  fact  that  action  is  taken  by  the  workers
 and  not  by  the  unions  because  union  is  an
 abstract  thing.  is  it  mot  fact  that  in  order
 to  defame  the  INTUC  union,  some  workers
 belonging  to  other  unions  did  sabotage
 work  ?

 SHRI  K.C.  PANT:  Itis  a  fact  that
 many  INTUC  leaders  also  asked  for  an
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 enquiry  into  this  matter.  But  in  this  partl-
 cular  case  the  strike  notice  was  given  by
 the  INTUC  union.  As  to  whether  the
 workers  were  actually  INTUC  workers  or
 not,  I  cannot  say.

 SHRI  D.  N.  PATODIA:  fs  the
 Government  aware  of  certain  observations
 made  by  Shri  S.  द  Raji  in  Ahmedabad  on
 January  23?  He  was  the  former  Manag-
 ing  Director  of  Rourkela  —and  he  depreea-
 ted  political  interference  into  the  working  of
 the  steel  plants.  He  went  to  the  extent  of
 saying  that  Durgapur  was  ina  mess.  He
 further  said  that  Durgapur,  Bhilai  and
 Rourkela  should  be  converted  into  Union
 Territories,  so  that  smooth  workiog  of  the
 steel  plants  may  be  possible.  Is  the  Govern-
 ment  aware  of  these  observation  and  fs  it
 in  agreement  with  them?  Is  the  Govern-
 ment  prepared  to  declire  Durgapur  as  pro-
 hibited  area,  so  that  polical  activities  muy
 not  be  repeated  there  until  all  these  things
 are  settled  ?

 SHRI  K.C.  PANT:  Iam  not  aware
 of  Mr.  Raja’s  observations,  but  I  am  pre-
 pared  to  take  my  hon,  friend's  words  for
 that.  The  idea  of  barricading  political
 activity  is  hardly  workable.  As  un  active
 politician,  he  will  appreciate  that  it  is  hard-
 ly  practicable  to  barricade  any  area  from
 politics.  Besides,  politics  of  all  kinds  is
 active  in  Bengal.  The  poiot  is,  we  have
 really  to  have  a  meeting  of  the  minds.  The
 idea  that  public  sector  undertakings  should
 be  insulated  from  at  least  the  damaging
 aspects  of  political  activity  is  a  matter  on
 which  all  parties  should  apply  their  mind.

 st  रास  गोपाल  शालबाले  :  जब  पिछले
 दिनों  १९  सितम्बर  को  दुर्गापुर  के  इस्पात
 कारखाने  में  हडताल  हुई  थी,  तो  समाचारपत्रों
 में  इस  प्राशय  के  समाचार  प्रकाशित  हुए  थ  कि
 उस  हड़ताल  के  पीछे  पाकिस्तान  के  गुप्तचरों  का
 हाथ  हैं  ध्रौर  वे  इस  प्रकार  के  कारखानों  में
 व्यापक  रुप  से  तोड़-कोड़  की  कार्यवाहिया  कर

 रह  हैं।  मैं यहू  जानना  चाहता  हूँ  कि  इस
 समाचार  में  कितनी  सत्यता  है  ध्रौर  क्या  सरकार
 को  इस  बारे  में  कोई  सूचना  है  या  नहीं  1

 श्री  कृष्णा  बन्द  पस्त :  यह  एसक्वरायरी  छत
 रही  है।



 9  Oral  Answers

 सध्यावणि  चुनाथ
 +

 #395,  श्री  कंवरलाल  गुप्त  :
 श्री  हरदा  नगद  :
 श्री  श्लोंकार  सिंह  :
 श्री  बन्दा  मारायरा  सिंह  :

 क्या  विधि  तथा  समाज  कह्यारा  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  प्राशय  की
 शिकायतें  मिली  हैं  कि  या  तो  मध्यावधि  चुनावों
 में  सरकारी  शासन  तन्त्र  का  दुरुपयोग  किया
 गया  है  या  चुनाव  निष्पक्ष  ढंग  से  नहीं  हुए  हैं  ;

 (ख)  यदि  हां,  तो  राज्यवार  ऐसी  कितनी
 शिकायतें  मिली  हैं  ;  द्रौर

 (ग)  ऐसी  शिकायतों  का  ब्यौरा  क्‍या  हैं
 श्रौर  उन  पर  सरकार  ने  क्‍या  कायंवाही  की a
 है?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 VELOPMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  Yes,
 Sir.

 (b)  Name  of  No.  of
 the  State  complaints

 Bihar  30
 Panjab  26
 Uttar  Pradesh  94
 West  Bengal  20

 Total  170

 (c)  A  statement  showing  broad  details
 of  complaints  and  action  taken  is  placed  on
 the  Table  of  the  House.  (Placed  in  Lib.
 rary  See  No.  LT-277/69]

 aft  कंबर  लाल  गुप्त  :  सदन  के  सामने  जो
 लिस्ट  रखी  गई  है,  उस  में  दो  प्रकार  की  गम्भीर
 शिकायतें  हैं।  एक  तो  यह  है  कि  कई  जगह  पर
 सरकारी  कर्मचारियों  ने  चुनावी  में  मांग  लिया

 है  |  दूसरी  बहुत  गम्भीर  शिकायत  यह  है  कि
 बःई  जगहों  पर  लोगों  को  वोट  डालने  से  जब  र-
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 दस्ती  रोका  गया  श्रौर  हजारों  लाखों  की  तादाद
 में  लोगों  को,  खास  तौर  से  हरिजनों  श्रौर  गरीब
 लोगों  की  डण्डे  के  जोर  से  पोलिंग  बूथ  पर
 नहीं  जाने  दिया  गया  1  मुझे  यह  भी  मालूम  हैं  कि
 सरकार  ने  इस  बारे  में  विशेप  रूप  से  उत्तर  प्रदेश
 में  कुछ  कार्यवाही  की  थी,  लेकिन  उस  के  बावजूद
 हजारों  लाखों  लोगों  को  वोट  नहीं  डालने  दिया
 गया  ।  यह  हमारे  प्रजातन्त्र  पर  एक  बहुत  बड़ी
 चोट  हैं  श्रौर  इस  स्थिति  में  हमारे  देश  में  फ्री
 श्रौर  फेयर  इलेक्शन  नहीं  हो  सकते  हैं।  इस
 कारण  लोगों  का  प्रजातन्त्र  पर  विश्वास  भी  नहीं
 रहेगा  ।  इस  प्रकार  की  घटनायें  श्रागे  न  हों,  उस
 के  लिए  सरकार  क्या  काय्यंवाही  कर  रही  है  ?
 क्या  वह  कानून  में  कोई  बदल  कर  रही  है  या
 कोई  हाई  पावर्ड  कमीशन  या  कोई  सैंट्रल  एजेन्सी
 नियुक्त  करके  यह  व्यवस्था  कर  रही  है  -  सरकार
 की  ओर  से  सरकारी  कमंचारियों  के  सम्बन्ध  में

 सम्बद्ध  प्रदेशों  के  चीफ  सेक़  द्रीज  को  लिखा  गया

 है  1  लेकिन  श्रब  वहाँ  पर  सरकारें  बन  गई  हैं।
 इसका  मतलब  यह  है  कि  अलग-अ्रलग  प्रदेशों  में
 जिन-जिन  दलों  की  सरकारे  बन  गई  हैं,  उनके
 द्वारा  भ्रपगा  समर्थन  या  विरोध  करने  वाले
 सरकारी  कर्मचारियों  के  सम्बन्ध  में  फेयर  भौर
 इम्पाशल  एंक्वायरी  नहीं  होगी  ।  मैं  यह  जानना

 चाहता  है  कि  वहां  पर  इमपाशल  एनक्वायरी
 की  व्यवस्था  करने  के  लिए  गवनंमेंट  क्‍या  कार्य-
 वाही  कर  रही  है

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  Most  of  the  difficulties  men-
 tioned  by  the  bon.  member  are  inherent  in
 the  situation  If  there  are  complaints  of
 the  nature  referred  to,  the  Chief  Election
 Commissioner  who  has  been  invested  with
 the  duty  by  the  Constitution  of
 conducting  and  superintending  the
 elections  has  to  refer  it  to  the  State
 Governments.  In  the  light  of  the  experi-
 ence  gained  in  the  four  or  five  general
 elections  and  the  mid-term  elections  which
 took  place  recently,  I  had  discussions  with
 the  Chief  Election  Commissioner  and
 requested  him  to  give  suggestions  to  the
 Government  for  appropriate  amendments  to
 the  Representation  of  the  People  Act,
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 which  would  mitigate  the  evils  which  fave
 been  detected.

 it  कंबर  लाल  गुप्त:  एक  गम्भीर  शिका-
 यत  यह  भो  है  कि  केन्द्रीय  सरकार  ने  गवर्नज  के

 इंस्टीट्यूजन  का  मिसयूण  किया  है  ।  उत्तर  प्रदेश
 में  गवर्नमेंट  सरवेन्टस  के  डीयरनेस  एलाउस  का

 कगड़ा  चल  रहा  था  |  वहाँ  के  गबनंर  ने  चुनाव
 के  केवल  एक  दिन  पहले  उनका  डियरनेस
 एलाउन्स  बढ़ा  दिया।  बिहार  के  गवर्नर  ने
 लगभग  १४  लाख  रुपये  का  एक  बिल  बिहार
 प्रदेश  कांग्रेस  कमेटी  के  पास  भेजा  है  भौर  उस
 को  कहा  है  कि  वहां  पर  प्राइम  मिमिस्टर  के
 भाने  पर  ज़ो  खर्चा  हुभा है ।  उस  में  सिकयूरिटी
 का  खर्चा  शामिल  नहीं,  वह  बिहार  प्रदेश  कांग्र स
 कमेटी  दे  इसी  प्रकार  पंजाब,  बंगाल  और  उत्तर
 प्रदेश  में  भी  प्रदेश  कांग्रेस  कमेटीज  को  ऐसे  बिल
 भेजे  गए  हैं।  मैं  नहीं  जानता  कि  प्रदेश  कांग्रेस
 कमेटीज  ने  कितना  पेमेंट  किया  है  और  कितना
 नहीं  किया  है  1  मैं  कुछ  स्पेसेफिक  सवाल  पूछना
 चाहता  हूँ  :

 Can  the  Governor  constitutionlly  spend
 money  on  election  tours  of  the  Prime
 Minister  and  other  Ministers,  over  and  be-
 yond  the  minimum  requirements  of
 security  ?  If  so,  why  and  on  whose  autho-
 rity  did  the  Government  spend  this  money  ?
 Having  spent  it,  who  is  going  to  pay  for  it,
 the  Prime  Minister  herself,  the  Congress
 High  Command,  the  Congress  treasurers,
 the  Congress  Pradesh  Committee  or  the
 candidates  that  the  Prime  Minister  favoured
 with  her  expensive  appearance  ?  If  it  is  the
 latter,  will  it  invalidate  their  election?  If
 no  one  is  going  to  pay,  what  sanctions  will
 be  taken  by  the  Bihar  Government  against
 its  Governor  ?

 SHRI  GOVINDA  MENON:  The
 question  relates  to  the  complanints  which
 have  been  referred.  The  complaints  now
 referred  to  by  the  hon.  member  bave  not
 been  received  yet.

 श्री  कंगर लाश गुष्त लाल  गुष्त  :  धष्नल  महोदय,
 श्री  सोंधी  ने  इस  बारे  में  कम्पलेंट  दी  है।

 Page  4—This  complaint  is  by  Mr.  M.
 L.  Sondbi,  &.P.
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 “Misuse  of  tuge  public  money  and
 Government  mechinery  for  electioneer-
 ing  purposes  by  Prime  Minister,  Smt.
 Indira  Gandhi  on  the  Sth  February,
 1969."

 इस  में  यह  शिकायत  न  भी  हो,  तो  भी  हम  यह
 सबाल  पूछ  सकते  हैं  कि  जो  बिल  दिए  गए  हैं,
 उनकी  सैक्शन  क्या  थी,  वह  खर्चा  जायज  था
 या  नहीं,  भ्रगर  उनका  पेमेंट  नहीं  होगा,  तो  उस
 के  लिए  कौन  जिम्मेदार  होगा  ।

 Will  you  sack  the  Governor  ?  Itisa
 relevant  question.

 SHRI  GOVINDA  MENON  :  I  have
 read  the  complaint  by  Mr.  Sondhi,  which
 tefers  to  misuse  of  public  money  and
 Government  machinery  by  the  Prime
 Minister?  What  the  hon.  member  was
 asking  was  about  the  Govsrnor’s  use  of
 funds.

 With  respect  to  the  use  of  public  money
 ..Incerruptions).

 AA  wri  फरवेस्कीका :  ये  गुमराह  कर  रहे
 हैं,  मिस  गाइड  कर  रहे  है  ।

 MR.  SPEAKER  :
 simple.  The  money  has  been  spent.
 the  Governor  authorised  to  spend  the
 money  ?  If  not  and  if  he  is  not  able  to
 recover  it,  who  will  be  punished  for  this
 irregularity  ?

 The  question  is
 Was

 SHRI  GOVINDA  MENON:  What  I
 submitted  was  that  the  complaint  received
 was  that  the  maney  was  spent  by  the
 Prime  Minister.  The  question  here  now
 raised  by  Shri  Kanwar  Lal  Gupta  is

 MR.  SPEAKER  :
 spent  by  the  Governor.

 श्री  लार्ज  फरनेन्डीज  :  प्राप  उन्हें  श्री  राज-
 मारायण  की  क्िकायत  पड़ने  के  लिए  कहिए  |

 MR.  SPEAKER  :  I  am  myself  trying
 to  understand  the  question  and  the  answer
 to  that.  After  all,  the  money  was  not  spent
 by  the  Prime  Minister.  It  was  spent  by
 the  Governor  for  the  Prime  Minister.  11
 has  been  spent  without  permission.  118  it
 is  pot  recovered,  who  will  be  punished  7?

 The  Money  was
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 SHR{  GOVINDA  MENON:  What  I
 was  submitting  with  great  respect  was  that
 the  complaint  received  is  this.

 SHRI  KANWAR  LAL  GUPTA:  Do
 not  go  by  the  complaint.

 SHRI  GOVINDA  MENON  :  That  is
 the  basis.

 SHRI  KANWAR  LAL  GUPTA  :  Sir,
 in  spite  of  your  request  he  is  not  replying
 to  the  question.  Why  can't  you  sack  this
 Minister  and  this  Government  ?

 MR.  SPEAKER  :  It  is  an  academic
 question.  Somebody  has  asked:  who  will
 pay?  And  if  they  do  not  pay,  what  is  the
 punishment  for  the  person  who  has  spent
 it?  Ifit  is  a  big  party  matter  and  the
 Minister  cannot  answer  it  just  now,  he  may
 say  so  and  ask  for  time.

 SHRI  GOVINDA  MENON  :
 supplementary  question  raised.

 This  is  a

 at  ara  फरनेन्डीज  :  यह  सप्लीमेंद्री  नहीं
 हैं,  सवाल  है,  राजनारायणा  की  शिकायत
 देखिए  ।

 SHRI  SURENDRANATH  DWIVEDY
 Let  me  clarify  the  position.  The  Law
 Minister  has  referred  to  what  is  contained
 in  list  Le  In  that  very  list  which  he  has
 laid  on  the  Table,  item  9  is  “Lucknow
 District”  and  the  complaint  by  Shri  Raj
 Narain  is---  alleged  that  government  mechi-
 nery  is  being  misused  in  the  tours  of  the
 Prime  Minister  and  public  money  wasted.
 It  is  mentioned  here.  It  is  not  that  money
 was  spent  by  the  Prime  Minister  but  money
 was  wasted  or  spent  by  the  government  in
 the  course  of  the  tour  of  the  Prime
 Minister.  What  has  he  to  say  on  that  ?
 Let  him  clarify  that.  Sir,  though  you
 have  specifically  asked  that  question,  he
 has  been  going  round  and  round.

 SHRI  GOVINDA  MENON  :
 referred  to  Shri  Sondhi’s  question...

 श्री  भु  लिसये  :  प्रष्यक्ष  महोदय,  इनको
 सदन  से  बाहर  निकाल  दीजिए  ।

 I  have

 aft  हुकम  खल्द  कछबास  :  प्रधान  मन्‍्त्री  को

 बुलाइए,  आपको  मदद  देंगी  ny
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 MR.  SPEAKER:  Do  you  want  any
 answer  to  this  question?  11  so,  if  all  of
 you  stand  up,  you  would  not  get  any  reply.
 There  is  no  point  in  shouting.  Will  you
 all  kindly  sit  down  now?  I  do  agree  that
 it  is  an  important  question.  But  if  so  many
 of  you  begin  to  get  up  at  the  same  time
 what  is  it  that  |can  do?  If  the  Minister
 feels  that  he  cannot  answer  it  properly  now
 and  he  makes  a  request  that  it  may  be  taken
 up  tomorrow  or  the  day  after,  ]  can  under-
 stand  that.  Because,  it  is  an  important
 question  and,  perhaps,  he  will  have  to
 consult  the  Prime  Minister  or  others.  If  it
 is  so.  if  there  is  any  genuine  difficulty  for  the
 Minister,  it  can  be  taken  up  tomorrow  or
 later.  if  the  Minister  wants  time,  there  is
 nothing  wrong  in  it  ;  but  then,  he  must  ask
 for  it.  Whether  he  wants  time  or  he  can
 answer  it  straightway,  it  is  his  business.

 SHRI  BISWANATH  ROY  :  Sir,  you
 should  look  to  this  side  also.  You  should
 not  always  look  to  the  other  side.

 MR.  SPEAKER  :
 has  to  be  exhausted.
 other  names  I  do
 can  call  even  all
 list.

 First  of  all,  the  list
 Then  only  I  can  call

 not  know  whether  I
 those  names  in  the

 SHRI  GOVINDA  MENON  :  I  read
 out  Shri  Sondhi’s  complaint,  becarse  that
 was  the  name  referred  to  by  Shri  Gupta.
 Subsequently,  Shri  Raj  Narayan’s  complaint
 has  been  referred  to.  It  is  a  long  list.

 SHRI  5.  M.  BANERJEE  :
 list

 It  is  in  the

 SHRI  GOVINDA  MENON  :
 it  is  in  the  list.

 ]  know

 SHRI  5.  K.  TAPURIAH  :
 point  of  order.

 Sir,  ona

 MR.  SPEAKER:  There  cannot  be
 any  point  of  order  during  question  hour.

 SHRI  GOVINDA  MENON  :  I  donot
 know  by  heart  all  that  is  contained  in  the
 long  list.  That  is  why  it  is  placed  on  the
 Table.  Shri  Raj  Narain  alleged  in  his
 complaint  that  government  machinery  was
 misued  in  the  tours  of  the  Prime  Minister
 and  public  money  wasted.  This  complaint
 was  received  by  the  Chief  Election  Com-
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 missioner  and  he  has  sent  it  to  the  Chief
 Secretary  for  a  report.

 क्रो  कंवर  लाल  गुप्त:  यह  कोई  जवाब

 नहीं  है।  मैंने  सवाल  पूछा  था  कि  जो  लाखों
 रुपया  प्राइम  मिनिस्टर  के  ऊपर  खर्च  हा  है,
 जिसमें  सिक्‍योरिटी  का  खर्च  शामिल  नहीं  है,  मैं
 जानना  चाहता  हूँ  कि  वहू  खर्च  कॉांस्टीचूशनली
 ठीक  हुआ  है  या  नहीं,  उसकी  सेक्शन  गवनेर
 को  किसने  दी  थी,  उस  खर्च  का  पेमेंट  कौन
 करेगा  ?  अ्रगर  पेमेंट  नहीं  हुआ  तो  क्‍या  गवर्नर
 के  खिलाफ  कार्यवाही  की  जाएगी  श्रध्यक्ष  महोदय,
 ये  मेरे  सवालों  को  इवेड  करना  चाहते  हैं  ।

 SHR!  GOVINDA  MENON;  With
 Great  respect  to  the  Chair  and  to  the  House
 I  may  say  that  I  am  not  evading  the  ques-
 tion.  |  must  get  the  facts.  The  allegation
 has  been  made  and  we  have  asked  for  a
 report.  Unless  |  get  the  report  the  allega-
 tion  cunnot  be  accepted  or  the  answer
 given.

 SHRI  S.  M.  BANERJEE:  Ten  days
 notice  was  given  to  the  question.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 he  wants  you  to  postpone  the  question.
 He  wants  ten  days  notice.

 MR.  SPEAKER  :  He  has  said  that  he
 must  get  facts  from  the  State  Government.
 After  all,  the  facts  have  to  be  collected  if
 he  is  to  answer  the  question.  He  has  to
 write  to  Bihar,  UP,  Bengal  and,  perhaps,
 other  States  also.

 क्री  मधु  लिसये  कब  रखेंगे,  उनसे  समय

 पूछिये  ?  मैं  चाहता  हैं  कि  इस  को  पोस्टपोन
 किया  जाये  ny

 MR.  SPEAKER:  The  Minister  wants
 time.  Afterall,  he  cannot  off  hand  jump
 up  and  answer  all  questions.  Therefore,  I
 Postpone  the  question  to  another  day,
 beeause  he  wants  time.  I  am  not  fixing  up
 any  date  here  and  now,  I  will  fix  it  up
 agaio  in  consultation  with  the  Minister.

 Election  Petitions

 *396.  SHRI  S.  C.  SAMANTA  :
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 SHRI  GADILINGANA
 GOWD  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  number  of  Lok  Sabha  and
 Legislative  Assembly  Election  Petitions
 pending  in  the  various  courts  in  the
 Country  ;

 (b)  the  details  of  such  Election  Peti-
 tions  state-wise  :  and

 (c)  the  steps  being  taken  to  dispose  of
 the  election  petitions  expenditiously  and
 the  reason  for  not  their  being  disposed  of
 within  the  stipuated  period  of  six  months  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  4  Elec-
 tion  petitions  calling  in  question  elections  to
 Lok  Sabha  and  35  petitions  calling  in  ques-
 tion  elections  to  State  Legislative  Assemblies
 are  pending  in  various  High  Courts.

 Appeals  in  7  cases  relating  to  Lok
 Sabha  elections  and  25  cases  relating  to  State
 Legislative  Assembly  elections  are
 pending  in  Supreme  Court.

 (b)  A  statement  showing  the  details  of
 such  election  peritions  State-wise  is  Jaid  on
 the  Table  of  the  House.  [Placed  in  Library.
 Se.  No.  LT  —278/69}

 (c)  Apart  from  section  86(7)  of  the
 Representation  of  the  People  Act.  95I,
 which  provides  that  the  High  Courts  shall
 endeavour  to  conclude  the  trial  of  the
 petition  witbin  6  months  from  the  date  of
 Presentation  of  the  petition,  no  statutory
 period  has  been  stipulated  for  the  disposal
 of  election  petitions.  It  is  not  proper  or
 practicable  to  settle  any  time  limit  for  dispo-
 sal  of  cases  by  Courts.  The  Chief  Election
 Commissioner  has  requested  the  Chief
 Justice  of  India  to  use  his  good  offices  for
 the  disposal!  of  election  petitions.

 SHRI  S.  C.  SAMANTA  :  I  would  like
 to  know  how  many  cases  have  already  been
 disposed  of  and  whether  in  all  the  cases  the
 stipulated  time  was  observed.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  There  have  been  cases  where
 more  than  six  months  have  been  taken  by
 the  High  Courts.  After  all,  section  86(7)
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 of  the  law  only  says  that  an  endeavour
 shall  be  made  to  dispose  of  these  objec-
 tions  within  six  months.  In  many  cases,
 that  has  been  done  There  are  certain
 cases  which  have  not  been  disposad  of
 within  six  months.

 SHRI  5.  ८.  SAMANTA  :  May  I  know
 whether  the  Government  is  aware  that  the
 cost  of  conducting  the  election  cases  due
 to  petitions  made  is  sometimes  more  than
 the  cost  incurred  by  a  candidate  in  the
 election,  in  his  constituency,  and,  if  so,
 what  steps  are  going  to  be  taken  to  see
 that  the  cost  is  less  ?

 SHRI  GOVINDA  MENON  :  The  cost
 of  litigation  is  sometimes  heavy  depending
 upon  the  fees  paid,  depending  upon  the
 number  of  witnesses  examined.  depen-
 ding  upon  ithe  number  of  hearings.
 etc.  It  is  not  the  part  of  election  expenses.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Donations  to  Political  Parties  by  Companies

 SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 refer  \o  the  reply  given  to  Unstarred  Ques-

 १391.

 tion  No.  269  on  the  2th  November,  1968,
 and  state  :

 (a)  whether  before  Government’s
 instructions  were  issued  to  the  Directors
 representing  Government  on  Boards  of
 private  sector  companies,  it  was  pointed
 out  that  it  was  improper  for  Companies  in
 which  Government  have  shares  or  have
 advanced  loans,  to  give  donations  to
 political  ,parties  ;

 (b)  the  name  of  Directors  and  com-
 nies  to  whom  instructions  were  issued  and
 and  date  thereof  ;

 (c)  the  number  of  meetings  from
 which  Directors  have  abstained  and  whether
 any  decision  to  give  donations  was  taken
 in  any  such  meeting  ;  and

 (d)  whether  Government  propose  to
 {nstruct  the  Directors  to  be  present  during
 the  meetings  and  oppose  moves  for  such
 donations  and  submit  a  minute  of  disseat
 and  if  not,  the  reasons  therefor  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क,  A.
 AHMED):  (a)  No.  Sir.

 (b)  and  (c).  Information  is  being
 collected  and  a  statement  will  be  laind  on
 the  Table  of  the  House.

 (b)  Since  the  Companies  (Amendment)
 Bill,  1968,  Which  seeks  to  prohibit  com-
 Ponies  from  making  any  political  contri-
 butions,  was  introduced  in  the  Lok  Sabha
 on  !0th  May,  1968,  this  question  may  not
 arise  at  this  stage.

 Tractor  Factory  with  Csech  Coliaboration

 *397,  SHRI  B.  K.  DASCHOWDHURY:
 SHRI  N.  K.  SOMANI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  a  final  decision  regarding
 the  setting  up  of  a  tractor  factory  with
 Czechoslovak  collaboration  has  since  been
 taken  ;

 (b)  the  name  of  the  State  where  the
 factory  is  proposed  to  be  set  up;  and

 (c)  the  estimated  cost  of  setting  up  of
 the  factory  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Not  yet,  Sir.

 (b)  and  (०)  Earlier,  when  it  was
 intended  to  set  manufacture  of  this  tractor
 as  an  entirely  new  project,  3  site  near
 Varanasi  in  Uttar  Pradesh  had  been  selected
 for  it.  Since  then  the  Central  Mechanical
 Engineering  Research  Institutre  and  Mining
 and  Allied  Machinery  Corporation,  Durga-
 pur  have  develop  prototypes  of  a  20  HP
 tractor  and  the  suggestion  was  made  that
 the  proposed  project  should  undertake  the
 manufacture  of  that  model.  It  has  also  been
 considered  desirable  that  the  project  should
 make  full  use  of  the  spare  capacity  availabe
 at  the  Mining  and  Allied  Machinery  Cor-
 poration,  Durgapur  and  the  Pinjore  Unit
 of  the  Hindustan  Machine  Tools.  The
 National  Industrial  Development  Corpora-
 tion  has  accordingly  been  asked  to  prepare
 a  detailed  project  report,  taking  into
 account  all  these  aspects  and  to  make  its
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 recommendations.  A  final  decision  on  the
 project  including  its  location  will  be  taken
 after  the  receipt  and  examination  of  this
 report.

 Machinery  to  Review  Interpretation
 Constitutional  Provisions

 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :
 SHRI  RAM  SWARUP

 VIDYARTHI  :
 SHRI  RAM  CHARAN  :

 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  refer  to  the

 reply  given  to  Unstarred  Question  No.  5[45
 on  the  9th  December,  1968  and  state  :

 #398.

 (a)  whether  Government  have  since
 considered  the  suggestion  for  creating  a
 machinery  toreview  the  interpretation  of
 constitutional  provisions  ;  and

 (b)  if  so,  the  decision  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WALFARE  (SHRI  GOVINDA
 MENON)  :  (a)  and  (b).  Government  does

 not  consider  that  there  is  need  to  create  a
 machinery  to  review  the  interpretation
 of  Constitutional  Powers.

 Foreign  Collaboration  Agreements

 *399.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Foreign  Investment  Board
 has  disposed  of  any  foreign  collaboration
 agreements  by  now  since  its  constitution  ;

 (b)  if  so,  the  total  number  of  agree-
 ments  disposed  of  and  in  which  sectors  of
 national  economy  ;  and

 (c)  whether  pros  and  cons  have  been
 considered  before  allowing  new  collabora-
 tions  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c).  The  Foreign  Invest-
 meat  Board  is  not  the  final  authority  for
 approving  applications  for  foreign  colla-
 boration,  After  the  applications  are  con-
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 sidered  by  the  Poretga  Investment  Board,
 approval  of  the  Government  is  issued  by
 the  Ministries  concerned  with  the  proposal.
 The  list  of  cases  of  foreign  collaboration
 approved  by  Government  giving  inter  alia
 the  items  of  manufacture,  is  compiled  each
 quarter  und  published  in  the  Journat  of
 Industry  &  Trade.

 The  Forcign  Investment  Board  carefully
 considers  each  application  for  foreign  coll-
 boration  within  the  general  frame-work  of
 Government's  policy  in  this  regard,  before
 making  its  recommendations.

 प्रबन्ध  भ्रसिकररा  प्रणालो  को  समाप्त  करना

 #400.  श्री  प्रकाशवोर  शास्त्रों  :  क्या  श्रौद्यो-
 शिक  विकास,  झान्तरिक  व्यापार  तथा  समयाय-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  प्रबन्ध  श्रभिकरण  प्रणाली
 समाप्त  करने  के  प्रस्ताव  के  बारे  में,  जो  कुछ
 समय  से  सरकार  के  विचाराधीन  है;  कुछ
 श्रावश्यक  संशोधन  करने  का  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  कब  तक
 निर्गाय  किया  जायेगा  ;  श्रौर

 (ग)  क्‍या  इस  प्रणाली  की  उपयोगता  के
 संदर्भ  में  इस  बारे  में  कुछ  महत्वपूर्ण  सुझाव
 प्राप्त  हुए  हैं  ?

 झ्रोश्लोगिक  विकास,  तरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  (भरी  फलरद्दीन  प्रली
 झहमसद)  :  (क)  सरकार  के  पास  ऐसा  कोई
 संशोधन  विचाराधीन  नहीं  है  t

 (ख)  प्रदन  उत्पन्न  नहीं  होता  t

 (ग)  कुछ  मंडलों  श्रौर  व्यक्तियों  से,  प्रबंध
 अ्रभिकरण  प्रणाली  के  उन्मूलन  के  प्रस्ताव  पर
 विभिन्‍न  विचारों  पर  प्रकाश  डालते  हुए  भ्रनेक
 सुझाव  प्राप्त  हुए  थे  |  सरकार  ने,  प्रबंध  प्रभि-
 कररा  प्रणाली  के  प्रस्तावित  उन्तूलन  के  गुणा-
 वगुण  पर,  इन  व्यक्तियों  श्रथवा  निकायों  से
 प्राप्त  सुझावों  सहित,  सभी  दृष्टिकोणों  से  साव-
 घानी  पूर्वक  विचार  कर  लिया  है।
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 Licences  for  Import  of  Tyres

 *401,  SHRI  ५.  NARASIMHA  RAO  :
 SHRI  P.  N.  SOLANKI  :
 SHRIR.  ५.  NAIK:
 SHRI  ८.  ८.  DESAI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  have  recently
 decided  to  sanction  some  additional  import
 licences  for  the  import  of  certain  varieties
 of  tyres  ;

 (b)  what  is  the  total  shortage  of  tyres
 presently  in  the  country  ;
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 (c)  whether  proposed  import  of  addi-
 tional  tyres  would  fill  up  this  gap  ;  and

 (d)  if  not,  what  measures  are  being
 taken  hy  Government  to  relieve  the  existing
 shortage  of  tyres  in  the  country  as  a  result
 of  which  prices  have  increased  manifold  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes,  Sir,

 (b)  The  requirements  estimated  and  the
 actual  production  during  the  year  968  re-
 garding  automobile  tyres  category-wise,  are
 given  below  :

 Automobile  Anticipated  Actual
 tyres  requirements  production

 \.  Truck/Bus  18,30,000,  18,61,377
 2.  Car  7,40,000  8,60,517
 3.  Tractor  1,24,800*  1,48,977,
 4.  Motorcycle  1,17,000  1,19,866
 5.  Scooter/rickshaw  3,15,000  2,94,253
 6.  A.D.  ५.  1,20,000  1,43,869
 7.  Farth  Mover  12,600  9,091
 8.  Aero  9,494

 32,59,400  34,47,444
 *This  demand  appears  to  be  understated.

 Although  the  overall  estimate  of  de-
 mand  and  production  of  automobile  tyres
 shows  that  the  production  is  in  exeess  of
 the  demand,  there  is  a  sbortage  in  certain
 types.  categories  and  sizes  of  these  tyres,
 particularly  truck  tyres  (900x  20)  ;  tractor
 tyres  and  motorcycle  and  scooter/3-wheeler
 tyres.  The  shortage  in  respect  of  these
 tyres  was  estimated  as  indicated  below  ;

 Type  Anticipated  shori-
 age  during  ‘1968

 (i)  Truck  tyres  20,000  sets
 (ii)  Tractor  tyres  27.000  Nos.**

 (iii)  Motorcycle  and  60,000  sets.
 Scooter/3-
 wheeler  tyres

 (A  set  consists  of  a  tyre,  a  tube  anda
 flap  where  necessary).

 **  Exclusive  of  3!,II0  nos.  permitted
 to  be  imported  for  replacement  in  respect
 of  imported  tractors.

 (c)  Yes,  Sic.  Government  will  how-
 ever  consider  the  import  of  additional
 quantities  of  tyres  and  tubes  in  various
 sizes,  if  necessary,  to  overcome  shortages.

 (9)  The  automobile  tyre  manufacturers
 have  been  advised  to  step  up  the  produc-
 tion  of  tyres,  particularly  of  categories  which
 are  in  short  supply.  For  this  Purpose,
 Government  are  also  assisting  the  manu-
 facturers  to  import  the  requisite  moulds
 and  other  balancing  equipment.  In  addi-
 tion,  steps  have  also  been  taken  to  establish
 additional  capacity  for  the  manufacture  of
 automobile  tyres.

 Moreover,  the  automobile  tyres  and
 tubes  have  been  declared  as  “essential
 gommodity”  under  the  Bssential  Comma.



 33  Written  Answers

 dities  Act'so  that-the  State  Governments/
 Local  Administrations  may  be  enabled  to
 regulate  the  acquisition  and  distribution  of
 such  tyres  at  fair  prices.

 सरकारों  ऋणों  को  प्रदाथगों  भ  करते  के  काररत
 उत्तर  प्रदेश  के  मिल  मालिकों  के  विद

 कार्यवाही

 #402.  शी  मोलहू  प्रसाद  :  क्‍या  श्रौद्योगिक

 विकास,  ग्रास्तरिक  व्यापार  तथा  समवाय-कार्य
 मन्त्री  28,  जुलाई  968  शौर  20  प्रगस्त,  968

 क्रमशः  प्रतारांकित  प्रदन  संख्या  35]  और
 459l  के  उत्तरों  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकारी  ऋणों  तथा  प्रन्य  दैय
 राशियों  की  प्रदायगी  न  करने  के  कारण  उत्तर
 प्रदेश  के  मिल  मालिकों  के  विरुद्ध  की  गई  कार्य-

 वाही  के  सम्बन्ध  में  इस  बीच  सूचना  एकत्र  कर

 लीगई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो.  विलम्ब  के  क्‍या  कारण

 हैं?
 झोद्योगिक  विकास,  प्रतिरिक  ब्यापार  तथा

 ससवाय-कार्य.  मंत्री  (भी  फकछ्षरहीन  बली

 अहमद) :  (क)  शर  (ख).  जी  हां  एक
 विवरण  सभा-पटल  पर  रखा  जाता  है।
 [पुस्तकालय  रख  दिया  गया  देखिये  संख्या  LT—

 279/69]

 (7)  प्रशन  ही  नहीं  उठता  ।

 Excise  Duty  on  Commercial
 Vehicles

 SHRI  HIMATSINGKA  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  the  pre-
 posed  increase  of  excise  dyty  on  commer-
 gial  vehicles,  the  prices  of  commercial  vehi-

 #403.
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 cles,  are  likely  to  go  ७०  by  Rs.  1000,  and
 more  ;

 (b)  if  so,  the  extent  of  increase  in  ex-
 port  duty  proposed  to  be  levied  and  how
 far  the  cost  of  production  of  each  of  the
 commercial  vehicles  in  question  will  incrase
 thereby  ;  and

 (c)  the  reasons  for  increasing  excise
 duty  on  tbese  items  and  what  would  be  the
 annual  reyenue  from  this  increase  is  excise
 duty  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  There  is  no  proposal  for
 increasing  the  excise  duty  on  commercial
 vehicles.

 (b)  and  (c).  Do  not  arise.

 Mediam  Scale  Industries  in  Gujarat

 *404.  SHRI  NARENDRA_  SINGH
 MAHIDA:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Guja-
 rat  has  submitted  any  scheme  to  the  Central
 Government  regarding  the  development  of
 medium  scale  industries  in  that  State  in
 1968-69  ;

 (0)  if  so,  the  nature  and  the  details
 thereof,  and  the  extent  to  which  the  pro-
 duction  capacity  of  each  industry  would  be
 increased  as  a  result  of  the  implementation
 of  the  scheme  ;

 (c)  whether  Central  Government  have
 approved  that  scheme  and  if  so,  with  what
 modifications  ;  and

 (d)  the  extent  to  which  the  employment
 opportunities  are  likely  to  increase  there-
 by  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  Attention  of  the
 Hon.  Member  is  invited  to  the  reply

 to  parts  (a)  to  (c)  of  unstarred  question
 No.  4443  given  in  this  House  oo  the  20:h
 August,  ‘1968,

 (d)  The  development  of  medium  scale
 industries  in  the  State  are  primarily  for  the
 utilisation,  strengthening  and  expansidn  of
 jofrastucture  facilities  and  for  extending
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 financial  and  other  assistance  for  the  growth
 of  industries.  The  impact  on  employment
 Opportunities  being  therefore  of  an  indirect
 nature,  it  will  not  be  feasible  to  quantity
 its  extent.

 उत्तर  प्रवेश  में  ग्रोशोगनिक  जिकास

 4405  शी  दोम  प्रकाह  त्यागी  :
 भरी  नारायण  स्वरूप  ब्वार्भा  :

 क्या  झ्रौद्योगिक  जिकास,  श्रांतरिक  ध्यापार
 तथा  समवाय-कारं  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  श्रौद्योगिक

 दुष्टि  से  उत्तर  प्रदेश  धन्य  राज्यों  की  तुलना  में
 पिछड़ा  हुभा  राज्य  है  श्रौर  गत  तीन  पंचवर्षीय
 योजनाश्रों  में  राज्य  के  प्रौद्योगिक  विकास  के

 लिए  बड़ी  प्रौद्योगिक  योजनाएं  तैयार  नहीं  की
 गई  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  चौथी  पंच-
 वर्षीय  योजना  में  उत्तर  प्रदेश  में  भारी  उद्योग
 स्थापित  करने  के  संबंध  में  बिचार  करेगी  ;
 शौर

 (ग)  यदि  हां,  तो  उन  उद्योगों  के  क्‍या

 नाम  हैं  भर  वे  उद्योग  किन-किन  स्थानों  पर
 स्थापित  किये  जायेंगे  ?

 ह्रोश्नोगिक  बिकास,  प्ांतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भी  फलराह्दीन  भ्रली

 झहुमद)  :  (क)  पहली  तीन  पंचवर्षीय  योजनाश्नों
 की  अवधि  में  विभिन्‍न  राज्यों  में  सरकारो  क्षेत्र
 की  परियोजना  पर  किए  गए  विनियोजना  तथा
 उत्पादक  पू  जी,  श्रमिक  संख्या  तथा  कारखाने  में

 जोड़े  गए  उत्पादन  मूल्य  को  देखने  से  पता
 चलेगा  कि  उत्तर  प्रदेश  उद्योगों  के  क्षेत्रों  में  कुछ
 राज्यों  की  भ्रपेक्षा  झागे  हैं  यद्यपि  कुछ  झन्य
 राज्य  उत्तर  प्रदेश  की  शभ्रपेक्षा  श्रागे  हैं।  इस
 राज्य  में  4  केन्द्रीय  सरकार  की  बड़ी  भौद्योगिक
 परियोजनाएं  स्थापित  की  गई  हैं  भौर  वे  हैं,
 डीजल  लोको  फैक्टरी,  वाराणसी,  गोरखयुर
 फर्टलाइजर,  गोरखपुर,  एंटिबायटिक्स  प्लांट

 ऋषिकेष,  भर  भारी  विद्युत  उपकरण  कार-
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 खाना  हरिद्वार  ।  एक  झन्य  परियोजना  जिसका
 नाम  हैवी  स्ट्रक्चरल्स  प्रोजेक्ट  है  नैनी  में  स्थापित
 को  जा  रही  है  1  राज्य  सरफार  के  क्षेत्र  में  झब
 तक  स्थापित  की  गई  प्रमुख  परियोजनाएं  इस
 प्रकार  हैं  :  चुक  में  सीमेंट  का  कारखाना,
 लखनऊ  में  सूक्ष्म  यंत्रों  का  कारखाना  |  एक
 ब्रौर  सीमेंट  का  कारखाना  दल्ला  में  लगाया  जा

 रहा  है।

 (ख)  श्रौर  (ग).  चूंकि  चतुर्थ  पंचवर्षीय
 योलना  इस  समय  तैयार  की  जा  रही  है  श्र्तः
 इस  श्रवस्था  में  उत्तर  प्रदेश  में  स्थापित  की  जाने
 वाली  नई  झौद्योगिक  परियोजनाप्नों  के  नाम,
 स्थापन  स्थलों  श्रादि  के  बारे  में  बता  सकना
 संभव  नहीं  हैं  ।

 Centralisation  of  Steel  Exports  and
 Import

 *406.  SHRI  SITARAM’  KESRI:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  centralise  Steel  exports
 and  imports  through  a  Central  Corpora-
 tion  ;

 (b)  if  so,  when  the  proposed  Corpora-
 tion  is  likely  to  be  set  up  :  and

 (c)  the  results  to  be  achieved  by  set-
 ting  up  such  a  Corporation  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA):  No,  Sir.

 (b)  and  (c).  Do  not  artse.

 सहायक  स्टेदान  मास्टरों  की  पदोन्‍्मति

 407.  श्री  लगरनाथल  राब  लोदी  :
 शी  रामगोपाल  हालवभाले  :

 क्या  रेलबे  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  205-280  रुपये
 वेतनमान  वाले  सहायक  स्टेशन  मास्टरों  को  उसी
 बेतन  मान  वाले  स्टेशन  मास्टरों  के  पदों  पर
 पदोश्नत  करने  से  पहले  उनकी  एक  लिखित
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 परीक्षा  लो  जाती  है;  ताकि  उनकी  अ्रधिक
 दायित्व  उठाने  की  योग्यता  जानी  जा  सके  ;

 (ख)  यदि  हां,  तो  उनके  वेतन  में  भी  उसी
 पनुपात  से  वृद्धि  करमे  का  विचार  है,  जिस  प्रनु-
 पात  में  उनका  दायित्व  बढ़ता  है  ;  झौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 रेलवे  संत्री  (भी  डा०  राख  सुमग  सिह)  :

 (क)  केवल  पब  रेलवे  में  205-280  रुपये  वेतन
 मान  के  सहायक  स्टेशन  मास्टर  को  उसी  वेतन-
 मान  में  स्टेशन  मास्टर  के  रूप  में  तनात  करने
 से  पहले  लिखित  परीक्षा  ली  जाती  है।

 (ख)  और  (ग)  सवाल  नहीं  उठता  क्योंकि

 नियुक्ति  उच्चतर  बेतन-मान  में  नहीं  की
 जाती  1

 Reservation  of  Vacancies  of  Schedu-
 led  Castes  and  Scheduled  Tribes

 on  Western  Railway

 *408.  SHRI  0.  R.  PARMAR:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  quota
 reserved  for  the  Scheduled  Castes  and
 Scheduled  Tribes  has  not  been  filled  up  in
 the  respective  categories  i.e.  class  I,  II  and
 lIl  on  the  Western  Railway  ;

 (b)  if  so,  the  reasons  for  not  filling  the
 reserved  quota  in  each  category  though
 qualified  candidates  from  Scheduled  Castes
 and  Scheduled  Tribes  are  available  in  suffi-
 cient  numbers  ;

 (c)  what  further  steps  Government
 Propose  to  take  to  complete  the  prescribed
 quota,  category-wise,  for  Scheduled  Castes
 and  Scheduled  Tribes  employees  ;

 (d)  whether  Government  will  consider
 to  keep  reserved  quota  in  promotions  for
 Scheduled  Castes  and  Scheduled  Tribes
 employees  ;  and

 (e)  Percentage  of  Scheduled  Castes  and
 Scheduled  Tribes  employees,  category-wise,
 separately  in  all  the  Divisions  of  the  Wes-
 tern  Railway  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  to
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 (d).  A  statement  is  laid  on  the  Table  of
 the  Sabha.  [Placed  in  Library.  See  No.
 LT-280/68}

 (९)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Manufacture  of  Automobiles

 *409.  SHRI  BABURAO  PATEL :  will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM.
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 license  new  units  for  automobile  manu-
 facture  seeing  that  the  present  units
 neither  reduce  the  cost  of  the  cars  nor
 improve  the  quality  of  the  cars;  and  if
 so,  when;

 (b)  the  salient  particulars  of  the  cost,
 capacity  and  description  of  the  expected
 cars  with  names  of  manufactures;  and

 (c)  reasons  why  automobile  manu-
 facture  should  not  be  declared  an  open
 market  industry  to  foster  healthy  com-
 petition  and  permit  all  comers  to  mainu-
 facture  cars  in  the  country  subject  to
 certain  foreign  exchage  restrictions  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED):  (a)  and  (b).  Government  feel
 that  the  only  way  to  produce  a  quality
 car  at  a  reasonably  low  price  is  to  set  up
 one  big  unit  with  a  capacity  of  at  least
 50,000  nos.  per  annum.  Such  a  project  is
 under  the  consideration  of  Government.
 It  is  not  proposed  to  license  a  number  of
 units.

 (c)  Government  do  not  feel  that  the
 objective  of  a  quality  car  at  a  reasonably
 low  price  will  be  achieved  by  declaring
 automobile  manufacature  an  open  market
 industry,  on  the  lines  indicated  in  the
 Question.  In  their  considered  opinion,
 this  objective  is  capable  of  achievement
 only  on  the  basis  of  organising  manufacture
 in  one  sufficiently  big  economic  unit  with
 modern  lines  of  production,  taking  into
 account  all  other  relevant  considerations
 including  cost,  foreign  exchange  com-
 ponents  etc.
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 Recession  in  Industry

 *410.  SHRI  SHRI  CHAND  GOYAL  :
 SHRI  HARDYAL  DEVGUN  :
 SHRI  D.C  SHARMA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  extent  to  which  Government
 have  been  able  to  overcome  the  recession
 in  industries  which  started  last  year,  and

 (b)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  boost  up  the
 industries  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS
 (SHRI  F.A.  AHMED)  :  (a)  The  industrial
 output  in  the  country  showed  distinct
 signs  of  recovery  towards  the  end  of  1968,
 The  general  index  of  Industrial  Production
 with  1960= 100  increased  from  1ST  in  ‘1967
 to  161  during  the  3rd  quarter  of  1968,  thus
 recording  a  rise  of  6.7  per  cent.  The
 engineering  industry  which  was  affected
 more  due  to  the  recessionary  trends,  also
 showed  an  appreciable  improvement  during
 the  year  1968-69.  The  production  during
 968  in  the  engineering  industry  recorded  a
 rise  of  48  per  .cent  as  compared  to  the
 year  1967.  It  is  expected  that  as  a  result
 of  the  various  measures  being  taken,
 industrial  production  will  improve  fur-
 ther.

 (b)  The  more  important  steps  taken
 for  mitigating  the  effects  of  recession
 include  the  revicw  of  various  develop-
 mental  programes  with  a  view  to  reviving
 the  demand  of  capital  goods  to  the  oxtent
 possible;  encouraging  diversification  in  the
 manufacturing  programme  of  the  affected
 industries;  emphasis  on  the  development  of
 regular  export  markets  through  stronger
 marketing  structures  both  for  the  public
 and  private  sectors;  banning  of  imports  to
 the  extent  the  inddgenous  capacity  could
 meet  the  requirements;  taking  of  selective
 credit  measures  for  reviving  home  demand
 for  engineeridg  products;  efforts  by  the
 concerned  authorities  to  maintain  unin-
 terrupted  power  supplies  to  the  extent
 possible;  progressive  delicensing  of  a
 number  of  industries;  removal  of  bottle-
 pecks  and  grant  of  incentives  as  fur  as
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 practicable  with  a  view  to  Increasing  the
 capability  for  export  and  thereby  offsetting
 the  effect  of  fall  in  domestic  demand  as
 much  as  possible,  and  holding  of  dialogues
 between  project  authorities  on  the  one
 hand  and  all  likely  manufacteres  on  the
 other,  in  order  to  ensure  that  no  plant,
 machinery  and  equipment  which  could  be
 got  manufacttired  in  the  country,  is
 allowed  to  be  imported.

 M/s.  Bhatat  Barre!  and  Drum
 Manufacturing  Co.

 4t.  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  the  reply  eiven  to  Starred  Question  No.
 7i5  on  the  27th  August,  968  and  state:

 (a)  whether  it  is  a  fact  that  Bitumen
 Drum  Plant  of  M/s.  Bharat  Barrel  and
 Drum  Mfg.,  Co.,  (Pvt.)  Ltd.  was  inspected
 by  an  officer  of  DGTD  sometime  in  1964,
 to  assess  its  capacity;

 (b)  if  so,  what  was  the  capacity
 assessed  by  the  officer;

 (c)  whether  Government  have  since
 informed  the  assessed  capacity  of  their
 Bitumen  Drum  Plant  to  the  firm  and  the
 Joint  Plant  Committee,

 (d)  if  not,  the  reasons  thereof;  and
 (e)  whether  Government  would  lay  on

 the  Table  of  the  House  a  copy  of  the
 ussessment  report  of  their  said  Bitumen
 Drum  Plant  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  to  (d).  As  already  explained
 in  reply  to  parts  (c)  and  (d)  of  the  Lok
 Sabha  Unstarred  Question  No.  652  0n  the
 30th  July,  1968,  the  licensed  capacity  of
 this  Company  for  the  manufacture  of
 Bitumen  Drums  is  -7,84,000  Nos.  per
 annum  on  single  shift.  An  inspection  of
 their  factory  for  the  purpose  of  assessment
 of  capacity  of  their  Bitumen  Drum  Plant
 was  made  in  1964,  but  the  findings  in
 respect  of  the  assessment  have  not  been
 considered  for  acceptance,  as  in  the
 Meantime,  the  report  of  technical  officers
 arising  out  of  the  general  assessment  made
 during  1965  in  respect  to  the  manufacture
 of  oil  barrels  was  received,  and  certain
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 matters  therein  needed  further  examina-
 tion.  The  Company  was  also  informed
 that  no  revision  of  capacity  was  possible
 for  bitumen  drums.  The  Joint  Plant
 Committee  have  been  informed  of  the
 licensed  capacity  of  the  firm  for  bitumen
 drums  and  also  the  production  of  bitumen
 drums  reported  by  the  firm  during  1966.

 (ढ)  No.  Sir.

 412,  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  the  poor  financial  per-
 formance  of  the  Premier  Automobiles  des-
 pite  the  high  prices  of  their  cars  ;

 (b)  whether  in  view  of  this  poor  per-
 formance,  Government  intend  to  order
 special  audit  into  the  affairs  of  the  Com.
 pany  under  the  Company  Law  ;  and

 (c)  if  not,  the  reasons  for  net  ordering
 this  inquiry  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  The  financial  state  of  the
 company  has  been  looked  iato  by  the
 Company  Law  Board.

 (b)  and  (c).  The  books  of  Accounts  of
 the  company  were  inspected  in  1966,  under
 Section  209  4)  ‘of  the  Companies  Act,  F956.
 The  inspection  did  net  disclose  any  cit-
 cumstances  warranting  special  audit.

 Undergreund  Railway  in  Madras

 413,  Dr.  SUSHILA  NAYAR:  Will
 the  Minister  of  RAILWAYS ‘be  pleased  to
 State  :

 (a)  whether  apy  final.  decision  has  since
 beea  taken  by  Government  for  laying  an
 underground  Railway  system  in  Madras  ;

 {by  if  so,  the  details  thereof;  and
 (c)  the  funds  allocated  for  the  same  7

 THE  MINISTER  OF  RAILWAYS
 (Dr.  RAM  SUBHAG  SINGH}  :  (a).  Not
 yet,  Sir.

 (b)  and  (c).  Do-not  uviee..
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 Development  of  Rallways  during  Fourth  Plan
 Perlod

 SHRI  BHOGENDRA  JHA  :
 SHRI  J.  M.  BISWAS  :
 SHRI  VASUDEVAN  NAIR  :
 DR.  RANEN  SEN  :
 SHRI  DHIRESWAR  KALITA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  the  Fourth  Plan  proposals
 for  the  development  of  Railways  have  been
 finalised;

 (b)  if  so,  the  main  features  thereof;  and
 (c)  the  total  outlay  proposed  for

 Railways’  Fourth  Plan  ?

 *4I4,

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  to
 (c).  The  Fourth  Five-Year  Plan  proposals
 for  the  development  of  Railways  including
 the  financiat  outlay  are  being  finalised  in
 consultation  with  the  Planning  Commis-
 sion.

 Production  of  Tractors

 SHRI  BEDABRATA  BARUA  :
 SHRI  LOBO  PRABHU  :

 Will  the  Minister  of  HNDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADB
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  ‘whether  the  production  of  tractors
 in  India  is  much  less  than  the  demand;

 (b)  if  so,  what  is  the  estimated  local
 production  for  the  current  year  and  what
 is  the  esthmated  number  of  tractofts  impor-
 ted;  and

 (c)  whether  steps  have  been  taken  to
 achieve  self-sufficiency  in  tractors  during
 the  Fourth  Plan  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  ्  A.
 AHMED):  (a)  Yes,  sir.

 (b)  The  indigenous  production  af  frac-
 tors  durmg  1968-69,  likely  to  be  ४७७७६
 15,000  nos.  Asragemeats  for  the  impor
 of  35000  tractors  during  968.69  have  wiso
 been  made.

 (c)  Several  schemes  have  been  received
 for  the  establishment  of  new  units  for  the
 manufacture  of  wheeled  agricultural  truce

 *4I5.
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 tors  and  two  of  the  schemes  have  already
 been  approved  The  others  are  under
 examination.  The  following  further  steps
 have  been  taken  to  augment  the  indigenous
 availability  of  tractors:

 (i)  The  existing  units  have  been
 assisted  with  release  of  foreign
 exchange  for  the  import  of  capital
 goods  to  enable  them  to  reach
 their  full  licensed  capacity;
 In  order  to  encourage  speedy  esta-
 blishment  of  new  units  in  this
 field,  this  industry  has  been  exemp-
 ted  from  the  licensing  provisions
 of  Industries  (Development  and
 Regulation)  Act,  I95!.

 (iii)  A  proposal  to  take  up  the  manu-
 facture  of  tractors  of  20  HP  in
 the  Public  sector  is  being  pursued.

 (ii)

 Export  of  Steel  to  Hungary

 *416.  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Hungary  has  shown  dis-
 tinct  potentialities  for  importing  Indian
 Steel;

 (b)  if  so,  precise  nature  and  extent  of
 these  possibilities:  and

 (c)  steps  taken  by  Government  to
 export  steel  to  Hungary  and  the  extent  of
 orders  ;for  supply  of  steel  during  the
 ensuing  year  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA)  :  (a)  to  (ch.  The  possibili-
 ties  of  export  of  Iddian  steel  to  Hungary
 are  limited  on  account  of  the  high  cost  of
 transport.  It  has  not  been  possible  to
 export  any  steel  to  Hungary  so  far  for  this
 reason.  It  is  hoped  that  it  would  be  possi-
 ble  to  make  a_  beginning  in  this  direction
 during  1969.

 Chemical  Industrial  units  in  Gujarat

 417,  SHRIR.K.  AMIN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  chemical
 industrial  units,  for  which  there  exists  vast
 scope  in  Gujarat  State,  suffer  from  the
 shortage  of  water  ;  and
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 (b)  if  so,  the  steps  the  Central  Govern-
 ment  propose  to  take  to  help  Gujarat  State
 to  remove  this  shortage  of  water  in  the
 interest  of  industrial  growth  of  that  State  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 मध्य  रेलवे  पर  बित्ली  से  अम्बई  जाने  वाली

 रेलगाड़ियों  को  संख्या  में  वृद्ध

 418.  श्री  यशपाल  सिह:  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्या  यह  सच  है  कि  पश्चिमी  रेलवे
 पर  दिल्ली  से  बम्बई  जाने  वाली  रेलगाड़ियों  को
 संख्या  में  पर्याप्त  वृद्धि  हुई  है  परन्तु  मध्य  रेलवे
 पर  दिल्‍ली  से  बम्बई  जाने  वाली  रेल  गाड़ियों
 की  संख्या  में  कोई  बृद्धि  नहीं  हुई  है,  जिससे
 उत्तर  प्रदेश  तथा  मध्य  प्रदेथ  प्रादि  में  रहने
 वाले  l0  से  l2  करोड़  व्यक्तियों  को  बड़ी  कठि-

 नाई  हो  रही  है  ;

 (ख)  मध्य  रेलवे  पर  दिल्लो-बम्बई  मार्ग
 पर  और  अधिक  रेलगाड़ियाँ  चलाने  के  लिये
 क्या  योजना  बनाई  गई  है  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :
 (क)  श्रीमनू,  तथ्य  यह  हैं  कि  1950-51  से  जब
 तक  पदिचम  रेलवे  के  रास्ते  बम्बई-दिल्ली  खण्ड
 पर  चलने  वाली  गाड़ियों  की  संख्या  दो  जोड़ी
 से  बढ़  कर  चार  जोड़ी  हो  गयी  टै  जबकि  मध्य
 रेलवे  के  रास्ते  बम्बई  अर  दिल्‍ली  के  बीच
 दोनों  झोर  से  अब  भी  केवल  दो-दो  गाड़ियां
 चलती  हैं  ।

 (ख)  इस  मार्ग  की  क्षमता  बढ़ाने  के  लिए
 कारंवाई  की  जा  रही  है  ताकि  यथासमय  एक
 अतिरिक्त  गाड़ी  चलायी  जा  सके  ।
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 Billet  Re-Rollieg  Industry
 #419,  SHRI  J.  MOHAMED  IMAM  :

 SHRI  HUKAM  CHAND
 KACHWAI  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  the  re-rolling  industry  re-
 Presents  an  investment  of  Rs.  80  crores
 and  that  it  provides  direct  employment  to
 over  40,000  persons  ;

 (b)  whether  the  Technical  Committee
 appointed  by  Government  assessed  the
 capacity  of  billet  re-rollers  as  2.8  million
 tonnes  per  annum  ;

 (c)  whether  the  production  of  steel
 billets  which  constitutes  the  raw  material
 for  the  re-rollers  falls  short  of  the  demand  ;

 (9)  whether  the  re-rollers  have  develo-
 ped  good  export  markets  ;

 (e)  whether  the  foreign  exchange  ear-
 nings  per  tonne  of  bar  and/or  rod  is
 higher  than  that  for  per  tonne  of  billets  ;
 and

 (f)  if  so,  the  reasons  for  allowing
 billet  exports  in  the  current  year  and  the
 next,  starving  the  re-rollers  in  the  face  of
 several  representations  from  the  latter,  and
 if  so,  whether  this  policy  will  be  revised  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA)  :  (a)  As  per  data  furnished
 by  the  Steel  Re-Rolling  Mills  Association
 of  India.  re-rolling  industry  represents  a
 capital  investment  of  about  Rs.  80  crores
 and  provides  employment  to  about  40,000
 Persons.

 (b)  to  (e).  Yes,  Sir.
 (f)  In  view  of  restricted  availability  of

 billets,  {t  has  been  decided  that  in  1969-70,
 export  of  billets  should  be  restricted  to
 contractual  commitments  already  entered
 into  with  foreign  buyers  and  also  such
 small  quantities  as  Government  may  allow
 from  time  to  time  on  adhoc  basis  in
 national  interest.
 Appolet  of  Chai  of  Heavy  Enginee-

 ring  Corporation
 *420.  SHRI  D.  N.  PATODIA:

 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  instal  Shri  K.  D.  Malaviya
 pnce  again  as  the  Chairman  of  the  Heavy
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 Engineering  Corporation  ;
 (b)  whether  the  appointment  of  politi-

 cal  workers  as  the  heads  of  public  sector
 undertakings  hampers  the  smooth  function-
 ing  of  the  undertakings  .  and

 (c)  if  so,  the  reasons  for  the  decision
 at  (a)  above  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA)  :  (a)  The  appointment  of  a
 suitable  person  as  a  full-time  Chairman  of
 Heavy  Engineering  Corporation  is  under
 consideration.

 (b)  No  such  —  generalisation
 made.

 (c)  Does  not  arise.

 can  be

 Scholarships  to  Students  in  Gujarat

 2450.  SHRI  NARENDRA_  SINGH
 MAHIDA:  Will  the  Minister  of  LAW
 AND  SOCIAL  WELFARE  be  pleased  to
 state  :

 (a)  the  number  of  students  in  Gujarat
 who  were  granted  low-income-group
 scholarships  by  the  Central  Government
 during  1967-68  ;

 (b)  the  total  amount  thereof  ;
 (c)  the  income  group  of  guardians  of

 students  who  were  granted  such  scholar-
 ships  ;  and

 (d)  the  income-limit  stressed  by  Gujarat
 Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO)  :  (a)  to  (d)  The
 details  are  being  collected  from  the  State
 Government  and  will  be  laid  on  the  Table
 of  the  Sabha  on  receipt.

 Industrial  Development  fn  M.P.

 2451.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  salient  features  of  the  assessment
 of  the  industrial  development  of  Madhya Pradesh  made  by  the  National  Council  of
 Applied  Economic  Research  (NCAER)  ;

 (०)  a  short  summary  of  the  techno-
 economic  survey  reports  submitted  by NCAER  regarding  Madhya  Pradesb  ;
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 (c)  the  steps  taken  by  Government  so
 far  for  the  development  of  the  industries
 in  Madhya  Pradesh  on  the  basis  of  the
 techno-economic  survey  by  NCAER  ;  and

 (d)  the  amount  of  capital  invested  so
 far  in  Madhya  Pradesh  for  industrial  pro-
 jects  since  1947,  Both  in  private  and  public
 sectors  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  7.  A.
 AHMED):  (a)  and  (b)  :  The  requisite
 information  is  available  in  the  printed
 publication  ‘Techno-Economic  Survey  of
 Madhya  Pradesh’,  a  copy  of  which  is  avail-
 able  in  the  Parliament  Library.

 (c)  Assessment  of  the  potentialities  for
 indystrial  development  of  various  States
 including  Madhya  Pradesh  bas  been  made
 by  the  State  Governments  themselves
 through  the  agency  of  the  National  Couacil
 of  Applied  Economic  Research  (NCAER)
 whose  findings  have  been  published.  On
 the  basis  of  these  surveys,  the  State
 Governments  formulate  proposals  for
 industrial  development.  These  proposals
 are  discussed  by  the  Working  Groups  for-
 med  in  the  Planning  Commission  at  the
 time  of  formulation  of  the  Five  Year  Plans
 as  well  as  the  Annual  Plans  and  decisions
 are  taken  in  respect  of  their  inclusion  in
 the  Plans.

 (d)  An  investment  of  Rs.  459  crores
 was  made  in  the  centraj  industrial  projects
 in  Madhya  Pradesh  durigg  ‘1951-68.  A
 further  investment  of  Rs.  53  crores  is  esti-
 mated  to  be  made  on  these  projects  for
 their  completion.  In  the  =  state  sector
 various  industrial  schemes  such  as  indus-
 trial  areas,  strengthening  af  the  Industrial
 Development  Corporation  and  promotion
 of  industrial  research  and  survey  have  been
 taken  up  during  this  period.  An_  invest-
 ment  of  Rs.  6.36  crores  has  been  made  on
 these  schemes  during  1951-68,  Information
 in  respect  of  amount  of  capital  invested
 during  this  period  in  the  State  on  indus-
 trial  projects  in  the  Private  Sector  is  being
 collected  from  the  State  Government  and
 will  be  laid  on  the  Table  of  the  House
 on  receipt.
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 Thefts  of  Electric  Butbs

 2452.  SHR]  BABURAQ  PATEL:
 Will  the  Minister  of  RAILWAYS  te  pleas-

 ed  to  state  :
 (a)  the  amount  of  loss  sustained  by  the

 Railways  annually  during  the  last  5  years  due
 to  the  thefts  of  electric  bulbs  and  other
 electrical  equipment  from  railway  coaches
 alone  ;

 (b)  the  amount  of  annual  loss  during
 the  last  three  years  by  way  of  thefts  of  elec:
 trical  goods  from  the  various  Railway
 stores  ;

 (c)  the  practical  steps  taken  to  prevent
 and  detect  these  thefts  ;

 (d)  the  number  of  convictions  for  such
 thefts  during  the  last  year  and  the  amount
 of  stolen  property  recovered  ;  and

 (e)  the  number  of  railway  employees
 dismissed  for  theft  annually  duriog  the  last
 three  years  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  )  (a)

 Year  Amount  of  loss
 due  to  thefts

 Rs.
 964  9.22  lakhs
 965  5.02  ,
 966  4.74
 967  3.70  oe
 968  ‘13.32,  «
 (b)

 Year  Amount  of  loss
 due  to  thefts

 Rs.
 966  26.l  Thousands
 967  39.1  7
 968  5.5  7
 (c)  The  following  steps  are  taken  in

 this  regard  on  the  Railways  :
 (!)  Introductien  ef  Anti-theft  measures

 in  the  shape  of  locking  of  com-
 partmesis,  provision  of  tamper-
 proof  fastening  devices  on  interior
 fittings,  welding  and  encasing  elec-
 trical  equipment,  cleatjng  and
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 troughing  of  under  frame  wiring,
 etc.
 Adoption  of  effective  security
 measures  in  providing  protection
 to  coaching  stock  at  stations  and
 yards  by  R.  P.  F.

 Maintaining  round  the  clock
 watch  by  the  R.  P.  F.  of  the  Loco,
 Carriage  and  Wagon  Shops  and
 Stores  and  manning  their  exits.
 Deployment  of  armed  R  P.  F.
 staff  in  affected  yards  and  pockets.
 Close  watching  over  the  movement
 of  criminals  by  the  R.  P.  F.  and
 deployment  of  plain-clothes  staff
 for  collection  of  information  and
 effecting  raids  on  receivers  of  sto-
 len  property.
 Arresting  and  prosecution  of  offen-
 ders  under  the  RP(UP)  Act,  1966.
 Utilisation  of  R.  P.  F.  Dog  Squads
 in  affected  yards  and  Sections.

 (d)  Number  of  convic-
 \

 491
 tlons  for  such  thefis  dur-
 ing  the  year  ‘1968.  J

 Amount  of  stolen  pro-
 Rs.  4  30  lakhs

 (2)

 (3)

 (4)

 (5)

 (6)

 perty  recovered  during  the
 year  1968

 (e)
 Year  No.  of  Railway

 employees
 dismissed

 966  4
 4967  I
 968  5

 Levy  of  Education  Taxes  on  Schedu-
 led  Castes  and  Scheduled  Tribes

 People  in  Abmedbad

 2453.  SHRIS.  M.  SOLANKI:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Cor-
 poration  and  the  Revenue  Department  col-
 lect  education  tax  in  the  cities  like  Ahmeda-
 bad  from  the  scheduled  caste  people  though
 they  are  given  free  education  ;  and

 (b)  whether  Government  propose  to
 seek  information  from  the  Gujarat  Govern-
 ment  regarding  this  kind  of  tax  aod  their
 reaction  thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  and  (b).
 An  Education  Cess  of  nominal  value,  which
 consists  of  (a)  a  surcharge  on  all  lands
 except  lands  which  are  included  within  a
 village  site  and  not  assessed  to  land  revenue
 and  (2)  a  taxon  lands  and  buildings  in
 Urban  areas,  is  levied  on  all  the  members
 of  general  public  (including  Scheduled
 Castes)  under  the  Gujarat  Bducation  Cess
 Act,  1962.  The  Cess  is  in  fact,  a  levy  on
 property  collected  for  the  purpose  of  meet-
 ing  the  cost  of  education  in  the  State  of
 Gujarat.  As  poting  inequitable  or  dis-
 criminatory  is  disclosed,  there  would  ap-
 pear  to  be  no  case  for  Central  interference
 in  this  matter.

 Additional  Passenger  Train  between
 Itarsi  and  Allahabad  \

 2454.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  the  demand  for  an  addi-
 tional  Passenger  Train  on  the  Itarsi-Allaha-
 bad  section  of  the  Central  Railway  is  be-
 ing  made  since  long  ;  and

 (b)  the  reasons  why  it  has  not  yet  been
 met  and  when  it  is  likely  to  be  met  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (४)  Yes.

 (b)  This  demand  is  expected  to  be  sub-
 stantially  met  wjth  the  increase  in  the  fre-
 quency  of  4!Dno/42UP  Janata  Expresses  from
 four  to  six  times  a  week  between  Bombay
 VT  and  Allahabad  witb  effect  from  1.4.69.

 Industrial  Licensing  Policy

 2455.  SHRI  RAMACHANDRA
 VEEBRAPPA  :  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT,  INTERNAL
 TRADB  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Punjab  Government
 have  urged  the  Union  Government  to  re-
 cast  tbe  Industrial  licensing  policy  In  the
 private  sector  undertakings  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क्  A.
 AHMED):  (a)  No  Sir,  not  in  the  recent
 past.

 (b)  Does  not  arise.

 खादी  प्रायोशोग  मतत,  नई  दिल्‍लो  के  कमंखा-
 रियों  को  प्रतिकर/त्मक  मत्त  का  भुगतान

 2456.  श्री  भका०  सुन्दर  लाल  :  क्या

 झ्रौद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  ?  दिसम्बर,  968  के

 झतारांकित  प्रदन  संख्या  300]  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  खादी  प्रामोद्योग  भवन  के  प्रबंधक

 द्वारा  कर्मचारियों  को  !  अरपन ल,  967  से

 प्रतिकरात्मक  भक्त  की  श्रदायगी  प्रारम्भ  कर

 देने  के  क्या  कारण  हैं  जब  कि  खादी  पग्रामोद्योग
 झ्रायोग  ने  9  सितम्बर,  950  से  उक्त  भत्ते
 के  भुगतान  के  ज्ादेदा  दिये  थे  ;  श्रौर

 (ख)  जब  से  इस  भत्त  का  भुगतान
 प्रारम्भ  किया  गया  है  तब  से  भ्रब  तक  इस  भरते

 के  रूप  में  बर्गबार  कितनी  राशि  का  भुगतान
 किया  गया  है  ?

 झोश्योगिक  विकास,  झ्रांतरिक  ब्यापार  तथा

 ससवाय-कार्य  लंत्री (मो  'फलरदीम  प्रलो  झहमव):

 (क)  खादी  भौर  प्रामोद्योग  भ्ायोग  द्वारा
 व्यापारिक  योजना  के  अन्तरगत  काम  करने  वाले

 कर्मचारी  वर्ग  को  )  अप्रैल  3957  से  नगर
 प्रतिकरात्मक  भत्ता  देने  के  भ्रादेश  i9  सितम्बर,
 1959  को  दिये  गये  हैं।  प्रबन्धक  खादी  भ्रामो-

 द्योग  भवन  नई  दिल्ली  द्वारा  नगर  प्रतिकार

 भक्तो  का  दिया  जाना  इसी  प्रादेश  पर  भ्राधारित

 है
 (ख)  सूचना  एकत्रित  की  जा  रही  है  भौर

 सभा-पटल  पर  रख  दी  जायेगी  1

 सादी  प्रालोसोग  सजन,  नई  दिल्‍लो  में  स्टाक
 रखने  की  व्यवस्था

 2457.  श्री  कान  सुस्दर  लाल  :  क्‍या

 प्रोश्नोगिक  विकास,  पभ्रांतरिक  व्यापार  तथा  सभ-

 MAKCH  Ah,  969  \  Written  Answers  $2

 बाय-कार्य  मंत्री  १0  दिसम्बर,  968  के  अता-
 रांकित  प्रश्न  संख्या  4030  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  खादी  ग्रामोद्योग  भवन,  नई
 दिल्ली  में  खादी  के  स्टाकों  के  बारे  में  सूचना  इस
 बीच  एकत्र  कर  ली  गई  है  भौर  यदि  नहीं,  तो
 उसके  कया  कारण  हैं;  भौर

 (@)  सूचना  कब  तक  एकत्र  किये  जाने
 तथा  सभा-पटल  पर  रखे  जाने  की  सम्भावना
 है  ?

 झ्ौद्योगिक  विकास  श्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री (भो  फलरुट्टोन  श्र  लो  भ्रहमद):
 (क)  0  दिसम्बर,  968  को  पूछे  गये  प्रता-
 रांकित  प्रदन  संख्या  4030  के  भाग  (ह)  को
 छोड़  कर  जानकारी  हकटठी  की  जा  चुकी  है।
 भाग  (ड)  के  सम्बन्ध  में  स्‍्टाक  का  ब्यौरा  बनाया
 जा  रहा  है।  खादी  ग्रामोद्योग  भवन,  नई  दिल्ली
 में  विभिन्‍न  प्रकार  की  बस्सुभों  तथा  उनकी
 विभिन्‍न  किस्मों  की  संख्या  अधिक  होने  के
 कारण  समय  लगता  है  1

 ख)  ब्योरा  संकलन  के  प्रयत्न  किए
 जायेंगे  श्रौर  जितनी  जल्दी  सम्भव  होगा  एक
 विवरण  सभा-पटल  पर  रख  दिया  जायेगा  |

 मध्य  प्रदेश  में  पिछड़  बगो  के विकास  हेतु  सहायता

 2458.  शी  गं०  wo  दीक्षित  :  क्‍या  लिलि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  मध्य  प्रदेश  में
 अन्य  बहुत  से  राज्यों  की  झपेक्षा  पिछड़े  हुए  बर्गो
 की  संख्या  अ्रधिक  है  ;

 (ख)  यदि  हां,  तो  केन्द्र  सरकार  द्वारा  देश
 में  पिछड़े  वर्गों  क ेविकास  हेतु  नियत  कुल  घन-
 राशि  में  से  मध्य  प्रदेश  को  उसी  धनुपात  में
 वित्तीय  सहायता  न  देने  के  क्‍या  कारण  हैं  ;
 और

 (ग)  क्या  केन्द्र  सरकार  का  बिचार  इन
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 तथ्यों  को  ध्यान  में  रखते  हुए  घनराशि  नियत
 करने  का  है  ?  हु

 विधि  नग्वालय  तथा  ससाज  कल्याण
 विभाग  में  उप  त्री  पी  सुथ्याल  राय):  (क)  हां,
 भ्रीमालु  ।

 (ख)  पिछड़े  हुए  गों  के विकास  के  लिए
 मध्य  प्रदेश  को  केन्द्रीय  सरकार  द्वारा  968-
 69  में  नियत  की  गई  वित्तीय  सहायता  किसी
 श्न्य  राज्य  को  नियत  की  गई  सहायता  से
 झधिक  है  t

 (ग)  प्रदन  नहीं  उठता  ।

 New  Railway  Lines  in  Maharashtra

 2459.  SHAI  DEORAO  PATIL:  Wiil
 the  Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  whether  there  is  any  proposal  to
 construct  new  railway  IInes  in  the  State  of
 Maharashtra  during  the  year  1969-70.  and
 during  the  period  of  Fourth  Five  Year
 Plan  ;

 (b)  whether  Government  propose  to
 consider  the  construction  of  (i)  Chanakha-
 Rajur  (ii)  Narkhed-Amraoti  and  (iii)  War-
 dha-Kolhapur  Railway  lines  in  Maharash-
 tra:

 (c)  if  so,  when  these  are  likely  to  be
 started  ;  and

 (d)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  RAILWAYS

 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 Fourth  Five  Year  Plan  proposals  for  new
 lines  have  not  yet  been  finalised.  Railway
 development  is  not  based  on  any  state-wise
 or  region-wise  concepts  but  on  _  overall
 development  considerations  in  the  national
 interest.  As  such  it  is  difficult  to  say  which
 of  the  new  lines  that  will  be  taken  up  in
 the  4th  Plan  will  fall  in  Maharashtra.

 (b)  to  (d).  1  is  proposed  to  undertake
 surveys  fora  new  line  from  Chanaka  to
 Wani  durtng  1969-70.  A  decision  regard-
 ing  the  construction  of  this  rail  link  will  be
 taken  after  the  surveys  are  completed  and
 the  results  thereof  koown.  Due  to  the
 present  difficult  ways  and  means  position  it
 is  not  possible  to  consider  the  construction
 of  Narkhed-Amroati  and  Wardha-Kolhapur
 lines  in  the  oear  future.
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 Tractor  Factory  in  Maharashtra

 2460.  SHRI  DEORAO  PATIL:  Will
 the  Ministe:  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Maharashtra  Govern-
 ment  have  demanded  the  establishment  of
 a  Tractor  Factory  in  Public  Sector  in  that
 State  ;

 (b)  whether  the  request  has  been  con-
 sidered  ;  and

 (c)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  रि  A.
 AHMED):  (a)  to  (c).  Maharashtra  was
 one  of  the  several  States  which  had  asked
 the  Central  Government  for  the  locatian  of
 the  proposed  public  sector  project  for  the
 manufacture  of  tractors  in  that  State.  The
 State  Government  were  informed  that  in
 view  of  a  tractor  manufacturing  plant  al-
 teady  located  in  Bombay,  the  location  of
 another  plant  in  that  State  would  not  be
 justified.

 दिल्‍ली  में  झमृतसर  एक्सप्र॑स  का  देरी  से  पहुंचना

 2461.  शी गं०  wo  दीक्षित  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गत  ब्  प्रमृतसर  एक्सप्रैस
 दिल्‍ली  में  समय  पर  पहुंची  थी  ;

 (ख)  कितने  मामलों  में  उक्त  गाड़ी  के  देर
 से  भ्राने  क ेकारएणा  ठीक  पाये  गये  थे  ;  धौर

 (ग)  जहाँ  कारण  सही  नहीं  पाये  गये  वहाँ
 उन  मामलों  में  क्या  कायंवाही  की  गयी;  भौर

 (घ)  सरकार  द्वारा  यह  सुनिश्चित  करने

 के  लिये  कि  उक्त  गाडी  देर  से  न  चले  तथा
 भविष्य  में  समय  पर  श्राए  क्या  प्रभावी  काय्य-
 वाही  की  गई  है;

 रेलवे  भ्न्त्री  [डा०  राम  सुमग  सिह):
 (क)  57  डाउन  बम्बई-प्रमृत्सर  एक्सप्रेस  गाड़ी
 1968,  में  70  बार  समय  पर  नयी  दिल्‍ली
 पहुंची  ।

 ख)  से  (थ).  इस  गाड़ी  के  देर  से  चलने
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 के  कई  फारण  हैं  जिनमें  भ्रनधिकृत  रूप  से  खतरे
 की  जंजीर  खींचना,  दूर-संचार  क्ृपस्करों  की
 चीरी  के  कारण  संचार  व्यवस्था  में  खराबी  शौर
 रास्ते  के  कुछ  खण्डों  में  भीड़-भाड़  के  कारण
 होने  वाली  परिचालन  सम्बन्धी  कठिनाहयां  प्रादि
 शामिल  हैं  |  श्रनधिकृत  रूप  से  खतरे  की  जंजीर
 खींचने  श्रौर  दूर  संचार  के  महत्वपूर्ण  उपस्करों
 की  चोरी  के  सम्बन्ध  में  राज्य  सरकारों  के  साथ
 उच्च-स्तरीय  सम्पक  रखा  जाता  है  V  जहां  तक
 परिचालन  सम्बन्धी  कठिनाइयों  का  सम्बन्ध  है,
 I-3-969  से  इस  गाड़ी  के  समय  में  कुछ
 समंजन  किया  जा  रहा  है  ताकि  इस  गाड़ी  के
 समय  पालन  में  सुधार  किया  जा  सके  |

 मध्य  प्रदेशा  में  मई  रेखबे  लाइनें

 2462,  थ्रो  tio  wo  दीक्षित  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  सध्य  प्रदेश  में  नई  लाइनों  के  निर्माण
 के  लिये  1969-70  के  रेलवे  प्राय-व्यय  में
 कितनी  राह  निर्धारित  की  गई  है;

 (ख)  कया  पश्चिमी  नीमाड  जिले  में  इस
 प्रयोजन  के  लिये  कोई  सर्वेक्षण  करने  का  विचार
 है;

 (ग)  क्‍या  छत्तीसगढ़  जिले  में  कोई  नई
 लाइन  बनाने  का  सरकार  का  बिचार  है  ;  शौर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  काररा  हैं  ?

 रेलवे  मंत्री  (डा०  राम  सुभग  सिंह):
 (क)  1969-70,  के  बजट  में  गुना-मक्सी  रेलवे
 लाइन  के  लिए  l0  लाख  रुपये  की  भौर  सिंग-
 रौली-कटनी  रेल  सम्पर्क  के  लिए  400  लाख
 रुपये  की  ठप्रवस्था  की  गई  है  ।  ये  दोनों  ही  मध्य
 प्रदेश  में  पड़ती  हैं  प्लौर  इन  पर  निर्माण  कार्य
 चल  रहा  है।

 (ख)  से  (घ).  मध्य  प्रदेश  के  परिचमी
 नीमाड  जझौर  छत्तीसगढ़  क्षेत्रों  मे ंकोई  नयी  लाइन
 बनाने  का  या  कोई  सर्वेक्षण  करने  का  विचार
 नहीं  है  ।

 चौथी  पंचवर्षीय  योजना  में  नयौ  लाईयनें
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 बनाने  और  प्रामान-परिवर्तन  करमे  के  लिए  जो
 सीमित  मात्रा  में  धन  श्रौर  साधन  उपलब्ध  होंगे,
 उन्हें  प्रतिरक्षा  के  प्रयोजनों,  बल्दर्गाहों  और
 मुख्य  भौद्योतिक  विकास  र  भारी  खनिज
 यातायात  के  परिवहन  के  लिए  प्रपेक्षित  भ्रावश्यक
 ्रायोजनाश्रों  के  लिए  सुरक्षित  रखना  होगा  |

 इसलिए,  मध्य  प्रदेश  के  पश्चिमी  नीमाड  या
 छत्तीसगढ़  क्षेत्रों  में  से  किसी  में  भी  कोई  नई
 रेलवे  लाइन  बनाने  के  प्रस्ताव  को  चौथी  पंच
 वर्षीय  योजना  में  प्रग्नता  नहीं  मिल  पायेगी  और
 इसके  लिए  बेहतर  समय  की  प्रतीक्षा  करनी

 होगी  ।

 Audit  Cells  for  carrying  out  Inspec-
 tion  of  Vehicles  in  Automobile

 Industry

 2463.  SHRI  DHULESHWAR  MEENA:
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  establish  audit  cells  in  each  automobile
 factory  to  carry  out  the  inspeetion  and
 quality  of  each  vehicle  rolling  out  of  the
 factory  ;

 (b)  if  so,  the  details  thereof  ;
 (c]  the  date  from  which  these  cells  have

 started  working  or  will  start  working  in
 each  of  the  automobile  factories  in  India  ;

 (d)  whether  the  cost  of  running  these
 audit  cells  will  be  passed  on  to  the  con-
 sumers  in  the  shape  of  increased  prices  of
 vehicles  :  and

 (९)  if  not,  at  whose  cost  these  proposed
 audit  cells  will  run  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क्  A.
 AHMED):  (a)  to  (c).  The  proposal  for
 the  establishment  of  a  Technical  Audit  Cell
 for  the  Car  Industry  is  under  consideration.
 A  team  of  Technical  Experts  appointed  by
 Government  is  presently  visiting  the  plants
 of  the  three  car  manufacturers  with  a  view
 to  assisting  and  advising  the  latter  in
 strengthening  their  internal  inspection  or-
 ganisation.  The  team  will  also  suggest  to
 Government  the  kind  of  external  inspection
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 Organisation  that  sbould  be  set  up  to  sup-
 plement  the  internal  arrangements  of  the
 Manufacturers  and  how  they  can  be  made
 to  function  effectively.  Steps  to  set  ७०  ७
 Technical  Audit  Cell  will  be  taken  on  re-
 ceipt  of  the  report  of  the  team.

 (d)  and  (e).  This  question  will  be  con-
 sidered  afier  receipt  of  the  report  of  the
 Team  of  Technical  Experts  and  after  as-
 certaining  the  cost  of  establishing  the  audit
 cell

 Production  of  Cars

 2464.  SHR!  DHULESHWAR  MEENA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
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 (a)  the  number  of  Ambassador,  Fiat

 and  Standard  cars  produced.  separately,
 during  each  of  the  twelve  months  of  968  ;

 (b)  the  total  number  of  persons  on  the
 wailing  list  for  these  cars  registered  with
 dealers  as  on  the  3lst  December.  1968  ;
 and

 (c)  the  steps  taken  by  Government  to
 clear  this  mounting  demand  for  cars  during
 the  next  three  years  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SARI  F.  A.
 AHMED):  (४)  The  production  of  Ambas
 sador,  Fiat  and  Standard  cars  during  each LOPMENT,  INTERNAL  TRADE  AND

 COMPANY  AFFAIRS.  be  pleased  to  of  the  twelve  months  of  the  calender  year
 state  :  1968.  has  been  as  under  :

 Month  Production  mn  Nos.
 “Ambassador  Fiat  Standard

 January  2,250  1,079,  55
 February  2,360  1,020  25
 March  2.703  999  191.

 April  1,375  950  2I7
 May  1,700,  1,020  208
 June  1,800  1,001  44
 July  900  1,101  240
 August  1,800.  1,046  223
 September  1,550,  1,026  200
 October  4,55I  936  273
 November  2,028  1,055  27
 December  2,250  8I5  232

 (0)  The  number  of  orders  for  cars
 pending  with  the  various  dealers  in  the
 country  us  at  the  end  of  September,  1968
 was  about  82,000  Nos.  Information  about
 the  number  of  orders  pending  us  on  3lst
 December.  1968  is  not  readily  available.

 (c)  With  the  increase  in  production  of
 cars  In  the  country,  the  mumber  of  pending
 orders  for  cars  is  going  down.

 Shortage  of  Cars

 2465  SHRI  DHULESHWAR  MEENA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  bo  pleased  to
 6tate  :

 (a)  whether  with  the  installation  of  a

 New  aulomatic  engine  assembly  unit  by
 M/s.  Hindustan  Motors  Ltd  Calcutta,  and
 stepping  up  of  Fiat)  car  production  by
 M/s  Premier  Automobilios  Ltd.  Bombay
 from  750  cars  «  month  to  1000,  cars  8
 month,  any  appreciable  easing  of  the  car
 shortage  is  anticipated  by  Goverament  ;
 and

 (b)  if  so.  the  extent  to  which  these  two
 units  are  likely  to  increase  their  car  output,
 in  the  near  future  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क.  A.
 AHMED):  (a)  The  production  of  Ambas-
 sudor  and  Plat  cars  is  going  up  as  the
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 following  figures  of  production  would  indi-
 cate  :
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 Make  of  Car  Production  in  Nos.
 966  4967  968

 Ambassador  19,469  20.515  22,687
 Fiat  7,030  10,055  12,276

 The  availability  of  these  makes  of  cars
 is  thus  steadily  going  up.

 (b)  It  is  likely  that  M/s.  Hindustan
 Motors  Ltd.,  Calcutta,  and  M/s.  Premier
 Automobiles  Ltd.,  Bombay  would  be  able  to
 step  up  the  production  of  Ambassador  and
 Fiat  cars  to  24,000  Nos.  per  annum  and
 14,000  Nos.  per  annum  respectively  during
 1969-70.

 Broad  Gauge  Railway  Line  from  Wanl
 to  Chanakba

 2466.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  anticipated  cost  and  the  outlay
 during  1969-70.  for  the  Parliamentary  Engi-
 neering  Traffic  Survey  fora  new  broad
 gauge  Railway  line  from  Wani  to  Chanakha;
 and

 (b)  the  date  on  which  the  work  will  be
 completed  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)
 Rs.  2.50  lakhs.

 (b)  The  surveys  are  likely  to  be  complet-
 ed  by  31-3-70.

 Recruitment  of  Graduate  Engineers  in
 Steel  Plants

 2467.  SHRI  TENNETI  VISWANA-
 THAM:  Will  the  Minister  of  STEEL
 AND  HEAVY  ENGINEERING  be  pleased
 to  state:

 (a)  the  number  of  fresh  Graduate  Engi-
 neers  (Mechanical)  recruited  every  year  as
 apprentices  for  training  in  each  of  the
 Steel  Plants  of  the  Hindustan  Steel  Limited
 at  Durgapur,  Rourkela,  Bhilai  and  at
 Bokaro  (proposed)  and  Heavy  Engineering
 Corporation,  Ranchi  ;

 (b)  the  qualifieations  required  of  such
 trainees  and  the  duration  of  training  ;

 (c)  the  value  of  stipends  paid  ;
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 (ad)  the  procedure  for  selection  whether
 by  examination  or  by  interview  ;

 (e)  the  dates  of  the  next  examinations/
 selections  to  be  made  in  1969  and  the
 procedure  for  giving  publicity  to  such  exa-
 minations/selections  ;

 (f)  the  scope  for  absorption  of  the
 trainees  in  the  Steel  Plants  mentioned  at  (a)
 above  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  The  number  of  Graduate  Engineers
 (Mechanica!)  recruited  for  the  steel  plants
 at  Durgapur,  Rourkela  and  Bhilai  under
 Hindustan  Stee!  Limited,  for  Bokaro  Steel
 Plant  and  for  the  Heavy  Engineering  Cor-
 poration,  Ranchi  differs  from  year  to  year
 depending  upon  requirements.

 (b)  In  the  case  of  HSL  Plants  and
 Bokaro,  qualification  required  is  First  Class
 Degree  in  Engineering  and  the  duration  of
 training  is  |  +  years.  In  the  case  of  Heavy
 Engineering  Corporation,  applications  are
 entertained  only  from  thos?  Graduate
 Engineers,  who  have  secured  60%  marks
 or  more  and  the  duration  of  training  is  2
 years.

 (c)  The  trainees  get  a  starting  salary  of
 Rs.  400  inthe  scale  of  Rs.  400-950  plus
 permissible  dearness  allowance.

 (d)  The  proeedure  for  selection  is  by
 interview.

 (e)  These  posts  are  advartised  on  an
 All  India  basis.  The  dates  for  the  next
 selection  have  not  yet  been  settled.

 (f)  The  recruitment  of  Graduate
 Apprentices  is  made  only  to  the  extent  of
 anticipated  demand  and  all  those  who  com-
 plete  the  training  satisfactorily  are  absorbed
 by  the  Undertakings  concerned.

 सोनाई  हाह्ड.  स्टेझ्न  के  स्थान  को  अदलता

 2368.  शी  राम  सिंह  ह्मयरबाल  :  क्‍या
 रेलवे  मन्त्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  ने
 मथुरा  हाथरस  मीटर  गेज  लाइन  पर  सोनाई
 हाल्ट  स्टेशन  को  वर्तमान  स्थान  से  एक  किलो-
 मीठर  की  दूरी  पर  हटाने  का  शौर  उसे  क्रांसिंग
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 स्टेशन के  रूप  में  बदल  देने  का  निरंय  किया

 है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  सम्बन्ध
 में  सोनाई  क्षेत्र  केनिवासियों  तथा  धन्य  संस्थाप्रों
 ने  सरकार  को  सीधे  तथा  संसद  सदस्यों  के
 माध्यम  से  विरोध  पत्र  भेजे  हैं  भौर  यह  मांग
 की  है  कि  क़ार्सिग  स्टेशन  का  भवन  वतंमान
 हाल्ट  स्टेशन  से  तीन  फर्लांग  की  दूरी  पर  बनाया
 जाना  चाहिये  ;

 (ग)  यदि  हाँ,  तो  उन  पर  सरकार  ने  क्या
 कार्यवाही  की  है  ;

 घ)  यदि  कोई  कामंबाही  नहीं  की  गई  तो
 इसके  क्‍या  कारण  है  ;  श्रौर

 (=)  बया  सरकार  ने  दिसम्बर,  968  से
 फरवरी,  969  तक  सोनाई  क्षेत्र  के  निवासियों
 द्वारा  भेजे  गये  सुझावों  शौर  विरोध  पन्नों  की
 उच्चस्तरीय  जांच  की  है  या  कराने  का  विचार
 है  ;  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ;

 रेले  मंजो  (डा०  राज  सुमग  सिंह) :  (क)
 जी  हां ।

 (ख)  सोनाई  क्षेत्र  के  निवासियों  से  श्रौर
 एक  संसद्‌  सदस्य  की  मार्फंत  श्रम्याबेदन  मिले  हैं
 जिन  में  भ्रनुरोध  किया  गया  है  कि  इस  समय
 जहाँ  भंडी  स्टेशन  है  वहाँ  पार-स्टेशन  बनाया
 जाय  ।  एक  झौर  ध्रम्पावेदन  भी  मिला  है  जिसमें
 यह  प्रनुरोध  किया  गया  है  कि  पार  स्टेशन  वरतं-
 मान  हाल्ट  स्टेशन  से  तीन  फर्लांग  की  दूरी  पर
 बताया  जाना  चाहिए।

 (ग)  भौर  (घ).  चूंकि  स्थानीय  जनता  के

 अनुमोदन  से  धौर  सभी  तकनीकी  तथा  न्य

 पहलुपों  की  जांच  करने  के  बाद  व  मान  सोनाई
 स्टेशन  से  राया  की  तरफ  लगभग  एक  किलो
 मीटर  की  दूरी  पर  प्रस्ताबित  पार-स्टेशन  के
 लिए  स्थान के  बारे  में  भ्रंतिम  रूप  से  मिर्णय  कर
 लिया  गया  है,  इसलिए  तीन  फर्लाग  की  दूरी  पर
 पार  स्टेशन  बनाने  के  सम्बस्थ  में  भौर  प्रागे
 जाच  करता  ख़कूरी  नहीं  समका  गया  ।

 (8)  ली नहीं ।  इस  प्रशतत  के  भाग  (ग)
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 भौर  (घ)  के  उत्तर  को  देखते  हुए  किसी  तरह
 क्री  जांच  ज़रूरी  नहीं  समझी  जाती  ।

 Freeships  to  Scheduled  Caste  Students

 2409,  SHRIS.M.SOLANKI:  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  freeships  are  allowed  to  the
 Scheduled  Caste  students  studying  in  fifsh,
 sixth  and  seventh  classes  in  the  Secondary
 Schools  in  all  the  States  of  India  ;  and

 (b)  if  so,  the  reasons  the  Government
 of  Gujarat  have  not  adopted  this  seheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  IN  THE  DEPART-
 MENT  OF  SOCIAL  WELFARE  (DR.
 SHRIMATI  PHULRENU  GUHA)  :  (a)  No,
 Sir.

 (b)  In  Gujarat,  education  is  free  for  the
 children  of  all  communities  from  first  to
 seventh  standard  in  schools  run  by  Pancha-

 yats  or  Jocal  bodies.  Scheduled  Caste  students
 studying  in  V.  VI  and  VII  stnndards  in
 other  schools  also  ure  aligible  for  freeships
 subject  to  certain  conditions.

 Doubling  of  Railway  Line  from  Ernakulam
 to  Alwaye

 SHRI  VISWANATHA
 MENON  :

 SHRI  E.  K.  NAYANAR  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  P.  P.  ESTHOSE  ;

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 2470.

 (a)  whether  Government  propose  to
 double  the  railway  line  from  Ernakulam  to
 Alwaye  ;

 (b)  if  so,  when  the  construction  work  Is
 likely  to  be  started  ;  and

 (c)  when
 completed  ?

 the  work  is  likely  to  be

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (8)  Yes,  Sir,

 (७)  During  ‘1969-70,
 (c)  By  I972.
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 Liquor  Haul  in  Delhi

 247I.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  LAW
 AND  SOCIAL  WELFARE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  larg:  quan-
 tity  of  liquor  was  hauled  in  Delhi  on  the
 last  day  of  the  last  year  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMATI)  PHULRENU  GUHA]  :
 (a)  37  bottles  of  liquor  were  recovered  by
 the  Excise  Staff  of  Delhi  Administration  on
 the  last  day  of  the  last  year.

 (b)  A  statement  showing  the  details
 thereof  is  laid  on  the  Table  of  the  Sabha.
 [Ptac.d  in  Library.  See  No.  LT-28!/69].

 Liquor  in  Delhi  on  New  Year  Day

 2472.  SHRi  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  LAW
 AND  SOCIAL  WELFARE  be  pleased  to
 state  :

 (a)  whether  he  is  aware  that  the  Lt.
 Governor  of  Delhi  stated  in  Banaras  tha:
 liquor  was  not  available  on  the  eve  of  New
 Year  and  on  the  New  Year  day  ;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMATI)  PHULRENU  GUHA]  :
 (a)  No.  Sir.

 (b)  Does  not  arise.

 Liquor  Served  in  Defence  Services
 Canteen  on  New  Year's  Eve

 2473.  SHR!  HARDAYAL  DEVGUN
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  State  :

 (a)  whether  it  is  a  fact  that  in  spite  of
 the  Delhi the  instructions  issued  by

 Administration  the  Defence  Services
 Officers  Canteen;  Dhaula  Kuan,  New
 Delhi  served  liquor  to  its  Members  openly
 on  the  New  Year's  eve;

 (b)  whether  the  fact  was  brought  to
 the  notice  of  Government  by  tbe  Delbi
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 Administration  for  _  initiating  _  legal
 Proceedings  against  the  canteen  outhori-
 ties;  and

 (७)  11  ‘60,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  IN  THE  DEPART-
 MENT  OF  SOCIAL  WELFARE  (DR.
 (SHRIMATI)  PHULRENU  GUHA]  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 पौड़ी  गढ़वाल  में  सदिरा  पाल

 2474.  श्री  काशोनाभ  पाण्डेय  :  क्‍या  विधि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  में
 पौड़ी  गढ़वाल  के  निकटवर्ती  क्षेत्रों  मे ंशराब  एक
 श्राम  पेय  हो  गया  है  श्रोर  इसके  परिणामस्वरूप
 महिलाशों  का  घरों  से  निकलना  सुरक्षित  नहीं
 रह  गया  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  शराबी  खुले-
 श्राम  जुआ  छेलते  हैं  श्रौर  भ्रपदब्दों  का  प्रयोग
 करते  हैं  जिसके  कारण  वहाँ  के  लोगों  का  जीवन
 दूभर  हो  गया  है:  भौर

 (ग)  यदि  हां,  तो  इस  बारे  में  क्या  कार्यवाही
 की  गई  है  ?

 विधि  नंत्रालयण  शझौर  सभाज  कल्याण
 विभाग  में  राज्य  मंत्री  [डॉ०  (भ्रीमती)  कूलरेखु
 गुह] :  (क)  शराब  पीमा  बढ़  ती  गयां है,  पर
 उसका  शाम  पेय  के  रूप  में  प्रयोग  नहीं  किया
 जाता  है  भौर  न  ही  यह  सच  है  कि  इस  कारशा
 महिलाओ  का  चेरों  से  निकलमा  भशसुरक्षित
 है।

 (ख)  झराब  पीने  बाले  ब्यक्तियों  के  हारा

 खुले  भाम  जुभ्ा  खेलने  तथा  भ्रपषाब्दों  का  प्रयोग
 करने  की  कोई  द्िकायत  नहीं  मिली  है  ।

 (ग)  प्रद्न  नहीं  उठता  ।

 Dry  Laws  dering  Blections

 2475.  SHRI  0.  ्,  PATODIA  ;
 SHRI  SRADHAKAR

 SUPAKAR  ;
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 SHRI  OM  PRAKASH  TYAGI  :
 SHRI  NARAIN  SWARUP

 SHARMA  :
 SHRI  RAM  SWARUP

 VIDYARTHI  :
 SHRI  ?  M.  SAYEED  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  the  Election  Commissioner
 had  requested  the  State  Governments  to
 introduce  dry  Jaws  a  few  wecks  before  the
 mid-term  poll  in  the  States  ;

 (b)  if  so,  whether  the  State  Govern-
 ments  had  accepted  the  suggestion;  and

 (०)  whether  any  legislation  in  this
 regard  is  proposed  to  be  introduced  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  :  (SHRI  M.  YUNUS  SALEEM):
 (a)  The  Chief  Election  Commissioner
 suggested  to  the  State  Governments  of
 Bihar.  Punjab,  Uttar  Pradesh  and  West
 Bengal  to  enforce  prohibition  of  sale  and
 supply  of  liquors  on  the  day  of  poll  and
 on  two  days  immediately  preceding  that
 day.

 (b)  The  State  Governments  responded
 favourably  to  the  Chief  Electioo
 Commissioner's  request  as  under  :

 Bthur:  Sale  of  liquor  was  stopped
 on  the  day  of  poll  as  well  as  the
 day  previous  to  the  day  of  poll.

 Punjab  :  Sale  of  liquor  was  stopped  on
 the  day  of  poll  and  two  days
 previous  to  the  day  of  poll.  Steps
 to  ensure  strict  observance  of  the
 restrictions  imposed  on  storage  of
 liquors  was  also  taken.

 Uuar  Pradesh:  Sale  of  liquor  was
 stopped  on  each  day  of  poll.
 Daily  storage  of  liquor  reduced
 from  four  Quart  bottles  of  country
 spirit  to  two  Quart  bottles.

 West  Bengal  :  Sale  of  liquor  was  stopped
 on  the  day  of  poll  as  well  as  the
 day  pfevious  to  the  day  of  poll.

 (c)  No,  Sir.
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 केन्द्रीय  मिर्मारा  तथा  झावास  योलना  के  हंतगंत
 अनुसूचित  जातियों/झनुस्‌चित  प्रादिम  जातियों

 के  लोगों  को  सहायता

 2476.  भी  ध्ोंकार  लाल  बेरवा :  कया  विधि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  मिर्मांण  तथा  झावास
 योजना  के  प्रन्तगंत  वर्ष  668-69  में  भ्रनुसूचित
 जातियों  तथा  प्रनुसूचित  भादिम  जातियों  के
 लोगों  को  सहायता  देने  के  लिए  उत्तर  प्रदेश
 सरकार  के  लिए  कितनी  राशि  नियत  की  गई
 है;

 (ख)  क्या  इस  वर्ष  का  धन  नियतन  गत
 वर्ष  दी  गई  राशि  से  कम  है;  भौर

 (ग)  उपयुक्त  राशि  में  से  राज्य  सरकार
 ने  पौड़ी  गढ़वाल  के  विकास  पर  कितना  धन  खर्च
 किया  है  ?

 विधि  मंत्रालय  तथा  समाल  कल्यारत  विभाग
 में  उपसंत्री  (भी  सुव्याल  हाथ)  :  (क)  से  (ग).
 पिछड़े  वर्ग  क्षेत्र  में  कोई  केन्द्रीय  निर्माण  तथा
 झावास  योजना  नहीं  है।  उत्तर  प्रदेश  में  भंगियों
 तथा  मेहतरों  के  रहने  सहने  की  परिस्थितियों  में
 सुधार  करने  के  लिए  1967-68  तथा
 1968-69  में  क्रमश:  एक  लाख  तथा  दो
 लाख  रुपये  नियत  किए  गए  थे।  यह  नियतन

 मुख्यतया  मंगियों  तथा  मेहतरों  के  लिए  झावास
 प्रायोजनाशों  के  लिए  है।  इन  नियतनों  का

 उद्देश्य  पात्र  भ्रमुसूचित  जातियों  के  लिए,  खास
 तौर  से  स्थानीय  निकायों  के  जरिये,  प्रावास  की
 व्यवस्था  करना  है,  न  कि  प्रादिम  जातीय  क्षेत्रों
 का  विकास  करना  |

 Stoppage  of  Pensions  in  West  Bengal

 2477.  SHRIMATI  ILA  PAL-
 CHOUDHURY  :

 SHRI  JAGANNATH  RAO
 JOSHI  :

 SHRI  SURAJ  BHAN  :
 SHRI  ATAL  BIHARI  VAJPA

 YEE  ;
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 SHRI  RANJIT  SINGH  :
 SHRI  BRIJ  BHUSHAN  LAL:

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Central  Government  are
 aware  of  the  fact  that  the  Government  of
 West  Bengal  have  discontinued  to  pay  old-
 age  pension  since  September,  1968  ;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  alternative  arrangements,  if

 any,  made  to  compensate  them  in  lieu  of
 stoppage  of  their  pensions  :

 (d)  if  not,  the  rsasons  therefor  ;
 (०)  whether  any  other  States/Union

 Territories  also  discontinued  payment  of
 old-age  pension  ;

 (f)  if  so,  their  names  ;  and
 (g)  the  total  number  of  old-age

 pensions  and  the  total  amout  of  pensions
 paid  anuually  to  them  =  State-wise  and
 Union  territory-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMATI)  PHULRENU  GUHA]  :
 (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
 (e)  Goverament  of  India  have  no

 information  about  any  State/Union
 Territory  having  discontinued  payment  of
 old  age  pension.

 (f)  Does  not  arise.
 (g)  Information  is  not  available.

 निर्वाचनों  से  पहले  मंत्रियों  हारा  पद  ह्थाग

 2478.  श्री  मोलहू  प्रसाद :
 भरी  टोम  प्रकाश  ध्यागी  :
 थी  राम  चररण  :

 क्‍या  लिधि  तथा  समाज  कल्यारा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  डा०  एम०  चेसना

 रेड्डी  के  मामलों  के  बारे  में  उच्चतम  न्यायालय
 द्वारा  पुष्टीकृत  रूप  में  प्रान्ध  उच्च  न्यायालय  के
 इस  निर्णाय  यर  विज्ञार  कर  लिया  है  कि  मंत्री
 तिर्वाचनों  में  श्रपने  पदों  का  दुरुपयोग  करते  हैं
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 इसलिए  उन्हें  कम  से  कम  छह  महीने  पहले
 अपने  पद  छोड़  देने  चाहिए;  शौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 विधि  मंत्रीौक्य  भौर  समाज  कल्याण
 विभाग  में  उपसंत्री  भी  go  यूनुस  सलीस)  :

 (क)  जी  हा  ।

 (ख)  सरकार  का  यह  विचार  नहीं  हैं  कि
 मंत्रियों  को  निर्वाचनों  से  पूर्व  पद  छोड़  देमा
 चाहिये  ।

 Checking  of  Beggary  9  Delhi

 2479.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Delhi
 Administration  has  taken  some  offective
 steps  to  check  beggary  in  Delhi  ;

 (b)  whether  it  is  also  a  fact  that  the
 Administration  has  offered  to  the  beggurs
 work,  free  food  and  rupee  a  day  in  order
 to  put  them  to  gainful  employments  ;  and

 (c)  the  outcome  of  the  above  steps  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 {[DR.  (SHRIMATI)  PHULRENU  GUHA]:
 (a)  Yes,  Sir.

 (b)  While  free  food  is  given  to  beggars,
 the  question  of  payment  one  rupee  per  day
 for  employment  outside  the  beggars’  home
 is  under  consideration  of  the  Delhi
 Administration.

 (c)  A  number  of  beggars  have  been
 rounded  up  which  is  expected  to  reduce
 the  incidence  of  beggary  considerably.  The
 aged  and  infirm  beggars  have  been  lodged
 in  institutions  for  their  maintenance,  care
 and  rehabilitation.

 Delegations  Seat  Abroad  by  Deptt  of
 Social  Welfare

 2480  SHRI  A.  SREEDHARAN  :
 DR  SUSHILA  NAYAR  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 {a)  the  oumber  of  delegations  sent
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 abroad  during  the  last  two  years  by  his
 Department  of  Social  Welfare  ;

 (b)  the  names  of  countries  visited  by
 those  delegations  ;

 (c)  the  amount  spent  by  each  delega-
 tion  ;  and

 (d)  the  result

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN_  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO)  :  (a)  Thirteen.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT-282/69]

 (d)  Participation  in  the  meeting  of  the
 various  International  Conferences  is  useful
 as  well  as  desirable.

 achieved  thereby  ?

 Trafficing  In  Women  In  Chandigarh

 2481.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  trafficing
 in  women  has  assumed  serious  proportions
 in  Chandigarh  ;

 (b)  whether  it  is  also  a  fact  that  ina
 recent  case  of  trafficing  in  women,  certain
 important  leaders  were  alleged  to  have  been
 involved  ;  and

 (c)  whether  any
 matter  has  been  held  to
 suspicion  ?

 enquiry  into  the
 remove  public

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  |N_  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMATI)  PHULRENU  GUHA]  :
 (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Donations  to  Political  Parties  By
 Industrial  Houscs

 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :
 SHRI  YAJNA  DATT  SHARMA:

 Witl  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  whethes  it  is  a  fact  that  political

 2482.
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 parties  are  receiving  donations  from  Indus-
 trial  houses  in  the  country  ;  and

 (b)  if  so,  the  amount  which  bas  been
 given  to  each  of  the  political  parties  during
 the  last  2  years  by  each  Industrial  house  in
 the  country  ?

 THE  MINISTER  OF  INDUSRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir,

 (b)  A’  Statement  setting  out  the
 details  of  the  donations  paid  to  various
 political  parties  by  Companies  during
 the  years  ‘1966-67  and  ‘1967-68  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  Sre
 No.  LT-283/69]  The  information  in  terms
 of  Industrial  houses  is  not  readily
 available.

 दिल्‍ली-इसाहाबाद  थाती  गांड़ी  का  मुरादाबाद
 में  देर  से  पहुँचना

 2483.  श्री  प्रकाधाघीर  शास्त्री  :
 थनी  शिव  कुमार  शास्त्री  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  ब्या  जिस  डिब्बे  को  चन्दौसी  के  लिए
 दिलली-इलाहाबाद  यात्री  गाड़ी  के साथ  जोड़ना
 होता  है  वह  प्रायः  दोपहर  तक  मुरादाबाद
 स्टेशन  पर  ही  खड़ा  रहता  है  क्‍योंकि  यह  गाड़ी
 मुरादाबाद  समय  पर  नहीं  पहुंचती  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  डिब्बे  के
 उन  यात्रियों  को  जिन्होंने  चन्दौसी  का  टिकट
 खरीदा  होता  है  समय  बचाने  के  लिए  चन्दौसी
 बस  से  जाना  पड़ता  है  श्लौर  इस  प्रकार  उस
 टिकट  का  उपयोग  नहीं  कर  सकते  हैं;

 (ग)  यदि  हां,  तो  क्या  सरकार  ने  इस  बारे
 में  कोई  अ्रन्य  विशिष्ट  उपायों  पर  विचार  किया
 है;  और

 (घ)  गत  छः  महीनों  में  यह  गाड़ी  कितनी
 बार  मुरादाबाद  देर  से  पहुंची  जिसके  फलस्वरूप
 इस  डिब्बे  को  चन्दौसी  ज़ाने  वाली  गाड़ी  के
 साथ  नहीं  जोड़ा  जा  सका  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :  (क)
 से  (ग).  झगस्त,  68  से  जनवरी,  69  तक  6
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 महीने  में  376  डाउन  दिल्ली-इलाहाबाद  सवारी
 गाड़ी  के  विलम्ब  से  चलने  के  कारण  दिल्ली-
 चन्दौसी  सीधा  जाने  वाला  सवारी  डिब्बा  3
 बार  मेल  लेने  बाली  2  सी०  एम०  मुरादाबाद-
 चन्दौसी  सवारी  गाड़ी  में  नहीं  लगाया  जा  सका  1
 376  डाउन  सवारी  गाड़ी  के  विलम्ब  से  चलने
 का  मुख्य  कारण  गाजियाबाद-मुरादाबाद  खण्ड
 पर  श्रनधिकृत  रूप  से  खतरे  की  जंजीरों  का
 खींचा  जाना  श्रौर  तांबे  के  तारों  की  चोरी  के
 कारण  संचार  व्यवस्था  में  बारम्बार  खराबी
 पैदा  होना  है

 सीधे  जाने  वाले  सवारी  डिब्बे  का  2  सी०
 एम०  गाड़ी  से  मेल  न  होने  के  कारण  मुरादाबाद
 में  ज्ञो  यात्री  रेल  यात्रा  समाप्त  करना  चाहें,  वे

 भ्पना  टिकट  लौटाकर  किराये  की  वापसी  की
 मांग  कर  सकते  हैं  |

 376  डाउन  सवारी  गाड़ी  श्रौर  ग्रन्य
 गाड़ियों  को  ठीक  समय  पर  चलाने  के  लिए  सभी
 संभव  प्रयास  किये  जा  रहे  हैं  ।

 रामपुर  होती  हुई  मुरादाबाद  से  बरेली  को
 जाने  वाली  रेल  गाड़ियां

 2484.  श्री  प्रकाहशवीर  शास्त्री  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  7  बजे  म०  Jo
 झौर  7  बजे  म०  प०  के  बौच  रामपुर  होती  हुई
 मुरादाबाद  से  बरेली  को  दो  डाक  गाड़ियाँ,  दो
 एक्सप्रेस  गाड़ियां,  एक  दिन  छोड़कर  चलने
 वाली  दो  एक्सप्रेस  गाड़ियां  तथा  एक  यात्री
 गाड़ी  जाती  है;

 (ख)  क्‍या  इनमें  से  कोई  गाड़ी  भरथना
 गाड़ियों  को  चन्दौसी  होती  हुई  चलाने  का  कोई
 सुझाव  प्राप्त  हुभा  है;

 (ग)  क्‍या  यह  सच  है  कि  जो  गाड़ी  रामपुर
 होती  हुई  मुरादाबाद  से  बरेली  जाती  है  वह
 केवल  रामपुर  स्टेशन  पर  ही  ठहरती  है  जबकि
 यदि  वह  चन्दौसी  के  रास्ते  जाये  तो  यह  गाड़ी
 बिलारी,  पश्रापश्नोला  तथा  एक  'महत्वपूर्णां  व्यापार
 केन्द्र  बन्‍्दोसीं  टोकर  जायेगी;  बौर
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 (a)  यदि  हाँ,  तो  इस  बारे  में  कोई  निरणंय
 न  करने  के  क्‍या  कारण  हैं  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :  (क)
 सुबेरे  7  बजे  से  रात  9  बजे  के  बीच

 रामपुर  के  रास्ते  मुरादाबाद  से  एक  डाक,  एक
 एक्सप्रेस  श्रौर  दो  सवारी  गाड़ियाँ  बरेली  पहुंचती

 हैं  ny

 (a)  जीहाँ।

 (7)  श्ौर  (घ).  ऊपर  जिन  गाड़ियों  का
 उल्लेख  किया  गया  है,  उनमें  से  6  डाउन  डाक
 गाड़ी  केवल  रामपुर  स्टेदान  पर  ठहरती  है  -  इस
 गाड़ी  को  चन्दौसी  के  रास्ते  ले  जाने  से  इसका
 यात्रासमय  काफी  बढ़  जायेगा  जो  हस  गाड़ी
 के  उपयोगकर्ताशों  को  स्वीकार  नहीं  होगा।
 एक्सप्रेस  गाड़ी  (52  डाउन  सियालदह  एक्सप्रैस)
 मुरादाबाद  श्रौर  बरेली  के  बीच  6  स्टेशनों  पर
 ठहरती  है।  श्रतः  इस  तेज  गाड़ी  को  चन्दौसी
 के  रास्ते  ले  जाना  वाँछनीय  नहीं  होगा।  दो

 जोड़ी  सवारी  गाड़ियों  के  मार्ग  को  बदलना  भी

 व्यावहारिक  नहीं  होगा  क्योंकि  हसके  परिणाम-
 स्वरूप  मुरादाबाद-बरेली  खण्ड  पर  सारे  दिन  में-
 रुकने  वाली  केवल  एक  जोडी  गाड़ियाँ  रह
 जायेंगी  और  इससे  इन  गाड़ियों  के  वतंमान
 उपयोगकर्ताओं  को  बहुत  प्रसुविधा  होगी  ।

 गोंडा  जिले  (पूर्वोत्तर  रेलवे)  के  लिए  “सौ”
 प्रडके  गाड़ो के  पद  बमाना

 2485.  थ्री  मोजहू  प्रसाद  :  क्या  रेलवे  मंत्री
 3  दिसम्बर,  968  %  भ्रतारांकित  प्रहन  संख्या
 3(58  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  गोंडा  जिले  में  पूर्वोत्तर  रेलवे  के
 जोनल  कार्यालय  में  झनावइयक  रूप  हो  ग्रेड
 “सी”  के  गाढ़ों  के  9  पद  बनाने  के  क्‍या
 काररा  हैं;  भौर

 (ख)  उक्त  जोनल  कार्यालय  द्वारा  मुख्यालय
 गोरखपुर  से  भ्रनावश्यक  प्रनुमति  माँगने  के  क्‍या
 कारण  हैं  ?
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 रेलवे  मंत्री  (ero  राम  सुमग  सिह):  (क)
 श्रौर  (ख).  इन  पदों  का  सृजन  इसलिए  किया
 गया  क्‍योंकि  कार्यभार  और  पदों  के  सृजन  संबंधी
 वतंमान  मापदण्ड  के  ग्राधार  पर  इनका  श्रौचित्य
 था  1

 डिबो  जनल  सुपरिटेंढरंट  कार्यालय,  लखनऊ  की
 उच्च  शक्ति  प्राप्त  समिति

 2426.  श्री  मोलहू  प्रसाव :  क्‍या  रेलवे
 मंत्री  l2  नवम्बर,  968  के  ग्रतारांकित  प्रश्न
 संख्या  363  के  उत्तर  के  संबंध  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  डिवीजनल  सुपरिन्‍्टेडैम्ट  कार्यालय,
 लखनऊ  की  उच्च  शक्ति  प्राप्त  समिति  a  प्रति-
 बेदन  पर  ग्रब  तक  क्या  कार्यवाही  की  गई  है.

 (ख)  इसका  व्यौरा  कया  है;  श्र

 (ग)  यदि  कोई  कार्यवाही  नहीं  की  गई  है
 तो  इसके  क्या  कारण  हैं  ?

 रेलब्रे  मंत्री  (ero  राम  सुभग  सिह)  :  (क)
 लखनऊ  के  मंडल  ग्रधीक्षक  कार्यालय  के  लिए
 उच्चाधिकार  समिति  नाम  की  कोई  समिति  नहीं
 बनाई  गई  थी  ।  (2-2-I968  को  अ्तारांकित
 प्रइन  363  के  उत्तर  में  जिस  समिति  का  उल्लेख
 किया  गया  है  उसकी  नियुक्ति  सम्पूर्ण  रेलों  की
 नीति  सम्बन्धी  सभी  पहलुम्रों  की  जांच  के  लिए
 लिए  की  गई  थी।

 (ख)  शौर  (ग).  उक्चाधिकार  समिति  को
 विभिन्‍न  सिफारिशों  की  प्रभी  जांच  की  जा  रही  है
 झौर  इस  पर  प्रंतिम  निर्णय  हो  जाने  के  बाद  ही
 झावद्यक  कारंवाई  की  जायेगी।

 रेलवे  मंत्रालय  में  कर्मचारी

 2487.  ष्भी  मोलडू  प्रसाद  :  क्‍या  रेलवे  मंत्री
 l0  दिसम्बर,  968  के  प्रतारांकित  प्रएन  संख्या
 4038  के  उत्तर  के  सम्बन्ध  में  यह  बताने  क्री
 कृपा  करेंगे  कि  गृह-कार्य  मंत्रालय  के  दिनांक
 20  अप्रैल,  96)  के  कार्यालय  शापन  सह्य
 .9/45/60-- एस्टेन्क्शमेंट  (डी०)  के  भनुख्मार
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 रेलवे  सेवा  झायोग  तंथा  रेलवे  बोर्ड  द्वारा
 जोनल  रेलवे  के  कमंचारियों  को  वरिष्ठता  न  देने
 के  कया  कारण  हैं  ?

 रेलवे  मंत्री  (डा०  रास  सुमग  सिह)  :

 गृह  मंत्रालय  ने  20  श्रप्रेल,  96)  को  प्रादेश
 जारी  किया  था  कि  सामान्यतः  किसी  उम्मोदवार
 को  स्थायी  करने  का  क्रम  योग्यता  सूची  में  उसकी
 स्थिति  के  भाधार  पर  निर्धारित  किया  जाना
 चाहिये  लेकिन  जहां  इस  सामान्य  नियम  से  हट
 कर  किसी  निचली  स्थिति  वाले  उम्मीदवार  को
 स्थायी  करने  के  मामले  में  तरजीह  दी  जाये  वहाँ
 प्रवरता  के  मामले  में  भी  उसके  साथ  बसा  ही
 विशिष्ट  व्ववहार  किया  जाना  चाहिये  ।

 श्ूकि  रेलों  पर  बिना  बारी  के  किसी  को
 स्थायी  नहीं  किया  जाता,  इसलिये  उपयुक्त
 आ्ादेशों  को  अ्रपनाने  की  प्राबद्यकता  नहीं  समझी
 गई।  लेकिन  इस  मामले  पर  फिर  से  विचार
 किया  जा  रहा  है  |

 Ticketicss  Travel  cn  Western  Railway

 NARENDRA  SINGH
 the  Minister  of

 to  state  :
 caught  for

 2488.  SHRI
 MAHIDA  Will
 RAILWAYS  be  pleased

 (a)  the  number  of  persons
 travelling  without  tickets  at  Bulsar,  Surat,
 Broach,  Baroda,  Anand,  Ahmedabad  and
 Dohad  stations  of  the  Western  Railway
 since  Ist  January,  968  ;

 (b)  the  amount  realised  by  Govern-
 ment  as  penalty  from  them  ;  and

 (c)  the  number  of  persons  arrested
 for  not  paying  the  amount  of  penalty.

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  a)  to
 (c).  A  statement  giving  information  for the  period  1168  to  31169,  is  laid  on  the Table  of  rhe  House.  /  Placea  in  Library  see
 No.  LT-284/69}

 लघ  उद्योगों  पर  लोकानाथन  समिति

 2489.  थ्री  स्रबमभाव  :
 थी  जगन्नाथ  शव  लोच  :
 भी  ामगो वाल  uaa  :
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 भी  creer  बिहारी  वालपेयी  :  भरी  मरस  बिहारी  बालपेयी:
 शी  बज  मूषणलाल  :  श्री  बुजमूवरा  लाख  :
 शी  रणजीत  सिह  :  श्री  रणजीत  सिंह  :

 क्या  भ्रौद्योगिक  विकास,  ग्रांतरिक  व्यापार
 हया  समवाय-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  ;

 (क)  लोकानाथन  समिति  ने  लघु  उद्योगों  के
 उत्पादन  में  वृद्धि  क ेलिए  किन-किन  दीघंकालीन
 श्रौर  प्रल्पकालीन  उपायों  का  सुझाव  दिया  है;
 भौर

 (ल)  इस  बारे  में  क्या  कार्यवाही  की  गई
 है  भौर  उससे  क्या  परिणाम  निकले  हैं  ?

 झोद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री (ो (री  फ़लारुदीन  ली  झहुमद):
 (क)  लोकानाथन  समिति  की  सिफारिशों  का
 अल्पावधि  तथा  दीर्घांवधि  उपायों  के  रूप  में
 के  वर्गीकरण  नहीं  किया  गया  है।  इनकी  मुख्य

 सिफा  रिशें  इस  प्रकार  हैं,  उठात  ऋण  सुविधाझों
 में  विस्तार,  भारत  सरकार  की  ऋण  गारन्टी
 योजना  को  आथिक  उदार  करना,  लघु  उद्योग
 क्षेत्र  को  तकनीकी  तथा  प्रबन्धकीय  परामर्श  की
 पर्याप्त  सहायता  की  व्यवस्था  करना,  विपणन
 पराम््  सेवायें  रूप  से  लघु  उद्योगों  के  उत्पादों
 को  सुसंगठित  रूप  से  विपणन  हेतु  व्यापार  केन्द्रों
 की  स्थापना,  सरकारी  खरीदों  का  लघु  उद्योग
 क्षेत्र  को समुचित  हिस्‍सा  देना,  सरकार  तथा
 सरकारी  क्षेत्र  के  उपक्रमों  के  इकट्ट  क्रयादेश
 प्राप्त  करने  के  लिए  लघु  उद्योग  एककों  के  साथ
 संघ  की  स्थापना,  कमी  वाले  कच्चे  माल  का
 पर्याप्त  सम्भरण,  देश  में  महीनी  औजारों  की
 भावी  मांग  के  भ्रध्ययन  के  लिए  गोष्ठियाँ  भ्रादि  का
 ्ायोजन  करना  |

 (@)  सिफारिशें  सरकार  के  विचाराधीन

 हैं।

 हकूहरों  हौर  कारों  के  लिए  लम्बित  धह्ायेदत-पत्र

 2490.  भरी  स्रजमान  :
 श्री  'खगल्लाय  राव  जोशी
 ली  रामगोपाल  धाखवाले  :

 क्या  झौद्योगिक  बिकास,  भ्रांतरिक  व्यापार
 तथा  सामवाय-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इस  समय  सरकार  के  पास  समूचे  देश
 से  स्कूटरों  श्रौर  कारों  के  श्रावंटन  के  लिए  कुल
 कितने  श्रावेदन  पत्र  लम्बित  पड़े  हुए  हैं  और
 उनकी  मांग  कब  तक  पूरी  होने  की  सम्भावना
 है;  भौर

 (ख)  स्कूटरों  श्रौर  कारों  की  कमी  पहले-
 पहल  कब  सरकार  के  ध्यान  में  लायी  गयी  थी
 शौर  सरकार  कब  तक  इसे  समाप्त  करने  की
 स्थिति  में  होगी  ?

 ध्रोद्योगिक  विकास  ,  गस्तरिक  व्यापार  तथा
 समवाय-काय  मंत्री  (भो  'फलरुदीन  झली  ग्रहमद ):
 (क)  श्रौद्योगिक  विकास,  भ्रांतरिक  व्यापार  तथा
 समयाय  कार्य  मन्त्रालय  में  3l-!2-968  को
 केन्द्रीय  सरकार  के  कोटे  से  स्कूटरों  श्रौर  कारों
 के  नियतन  के  लिए  विचाराधीन  प्रावेदन  पत्रों
 की  कुल  संख्या  निम्नप्रकार  थी  :-

 स्कूटर  24,000  के  लगभग

 कारें  5,600  के  लगभग

 स्कूटरों  श्रौर  कारों  के  सभी  प्रतीक्षित
 श्रावेदकों  को  पभ्रगामी  क्रमशः  पांच  वर्षों  और
 तीन  वर्षो  के  प्रन्दर  स्कूटर  श्रोर  कार  नियत
 किये  जाने  की  सम्भावना  है  ।

 (ख)  स्कूटरों  श्रौर  कारों  की  कमी  का  पता
 सरकार  को  लगभग  १०  वर्ष  पहले  लगा  था  जब
 कि  उनके  वितरण  पर  निन्‍्त्रण  के  भादेश  जारी

 किए  गए  थे  ।  इस  कमी  को  पूरा  करने  के  लिए
 सरकार  निर्माताशों  को  यथासम्भव  उत्पादन

 बढ़ाने  में  सहायता  करती  रही  है।  इसके  फल-

 स्वरूप  कारों  शौर  स्कूटरों  दोनों  का  उत्पादन  प्रति
 बर्ष  निरंतर  बढ़ता  जा  रहा  है।  सरकार  ने  हाल
 ही  में  प्रतिवर्ष  50,000  स्कूटर  बनाने  बाले  एक
 नये  एकक  को  लाइसेंस  देने  का  भी  निएचय
 किया  है  1  इस  एकक  में  उत्पादन  शुरू  हो  जासे
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 झ्रौर  विद्यमान  निर्माताओं  द्वारा  उत्पादन  भ्रधिक-
 तम  स्तर  तक  पहुंच  जाने  से  झादा  है  कि  स्थिति
 में  पर्याप्त  सुधार  हो  जायेगा  ।

 धनबाद  श्लौर  पटना  के  बोच  एक्सप्र  स  गाड़ी

 2491.  शो  झोम  प्रकाश  त्यागी  :
 श्री  नारयरण  स्वक्प  हार्मा  :
 थी  भारत  सिंह  चोहान  :
 शमी  राम  स्थरूप  विद्यार्थी  :
 शी  बलराज  समधोक  :

 क्या  रेलबे  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  को  मालूम  है  कि  भरिमा
 कोयला-खानों  श्रौर  सिन्दरी  उबंरक  कारखाने
 के  निकट  धनबाद  एक  महत्व  पर्ण  स्थान  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  धनबाद  भौर

 पटना  के  बीच  उचित  रेलवे  सेवा  के  प्रभाव  में
 यात्रियों  को  बहुत  कठिनाई  का  सामना  करना
 पहता  है  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  धनबाद  ध्रौर
 दिल्ली  के  बीच  एक  एक्सप्रेस  गाड़ी  चलाने  के
 प्रदन  पर  विचार  करेगी  ;  भौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारणा  हैं  ?
 रेलवे  मंत्री  (डा०  रास  सभग  सिंह)  :

 (क)  जी  हाँ  ।

 (ख्र)  यह  मालूम  हुआ  है  कि  धनबाद  क्षेत्र  के
 स्टेशनों  पर  पटना  क्षेत्र  के  स्टेशनों  के  लिये
 झौसतन  लगभग  १५०  टिकट  रोजाना  बेचे  जाते

 हैं।  इस  यातायात  के  लिये  २१०  यात्रियों  की
 क्षमता  वाले  तीन  सीधे  सवारी  डिब्बों  की  व्यवस्था
 की  गयी  है  ताकि  यात्री  धनबाद  से  पटना  तक
 शौर  पटना  से  धनबाद  तक  की  यात्रा  रात  में  ही
 पूरी  कर  सके  |  इस  प्रकार  यह  स्पष्ट  है  कि  वर्ते-
 मान  रेल  सेवायें  सुविधाजनक  श्र  पर्याप्त  हैं  ।

 (ग)  भौर  (घ).  इस  मार्ग  पर  दो  जोड़ी
 सीधी  जाने  वाली  तेज  गाड़ियां  अर्थात  १  भ्रप/२
 डाउन  हवड़ा-कालका  डाक  प्रौर  सप्ताह  में  तीन
 दिन  चलने  वाली  बातानुकूल  ८१  ध्रप/८२  डाउन
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 एक्सप्रेस  गाड़ियाँ  चल  रही  हैं।  इनके  अलावा
 दिल्‍ली  और  धनबाद  के  बीच  यात्रा  करने  वाले
 यात्रियों  की  सुविधा  के  लिए  धनबाद  शौर  दिल्ली
 के  बीच  पहले  झझौर  तीसरे  दर्जे  का  एक  मिला-
 जुला  सीधा  सवारी  डिब्बा  भी  7  झप  एक्‍्स-
 प्रंस/86  प्रप  डाक  गाड़ी  भौर  86  झप  डाक
 गाड़ी  [18  डाउन  एक्स  प्रस  गाड़ियों  में
 चलाया  जा  रहा  है  |  इस  मार्ग  पर  यातायात  की
 दृष्टि  से  एक  भ्रतिरिक्त  गाड़ी  चलाने  का  इस
 समय  कोई  भौचित्य  नहीं  है

 दिल्‍ली  झौर  लखनऊ  के  लिए  सीधी  गाड़ी
 2492.  शनी  झोग  प्रकाश  त्यागी  :

 शी  नारायरा  स्वरूप  दार्मा  :
 भरी  रास  स्थरूप  विश्वार्थी  :

 कुभारो  कमला  कुमारी  :
 क्या  रेलवे  मन्त्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  तथ्य  की
 शोर  दिलाया  गया  हैं  कि  दिल्‍ली  श्लौर  लखनऊ  के
 बीच  प्रातः:काल  सीधी  एक्सप्र स  गाड़ी  न  होने  के
 फ़लस्वरूप  यात्रियों  को  बहुत  कठिनाई  होती  है,
 दिल्ली  से  श्राने  वाले  यात्रियों  को  सामान्यतः
 मुरादाबाद  में  रुकना  पड़ता  है  :

 (ख)  यदि  हां,  तो  क्या  यात्रियों  की  कठिनाई
 श्रौर  इस  मार्ग  के  यातायात  के  महत्य  को  ध्यान
 में  रखते  हुये  दिल्‍ली  भ्रौर  लखनऊ  से  प्रातःकाल
 के  समय  'एक्सप्र स  गाड़ियां  चलाने  का  निर्णय
 किया  जायेगा  ;  भौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?
 रेलवे  संत्री  (डा०  राम  सुभग  सिंह)  :

 (क)  जी  हां  ।  लेकिन  मुरादाबाद  या  कानपुर
 में  गाड़ी  बदल  कर  दिल्ली/नयी  दिल्ली  झौर
 लखनऊ  के  बीच  दिन  के  समय  सुविधाजनक  मेल
 लेने  वाली  गाड़ियां  उपलब्ध  हैं।  ५६  डाऊन
 दिल्ली-मुरादाबाद  एक्सप्रंस  ध्रौर  ५२  डाउन
 सियालदह-पठानकोट  एक्सप्रेस  सामान्यतः  शमु-
 सूचित  समय  पर  मेल  लेती  हैं  ।  भ्रतः  मुरादाबाद
 में  यात्रियों  के  रुकने  का  प्रदम  सामास्यत:  नहीं
 उठना  चाहिये  |
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 (a)  श्रौर  (ग).  रास्ते  के  कुछ  खण्डों  पर
 ग्रतिरिक्त  लाइन  क्षमता  के  श्रभाव  और  लखनऊ
 में  टमिनल  सुविधाश्रों  के  श्रभाव  में  दिल्ली  श्रौर
 लखनऊ  के  बीच  एक  श्रतिरिक्त  गाडी  चलाना
 परिचालन  की  दृष्टि  से  फिलहाल  व्यवहारिक
 नहीं  है  1

 Allotment  of  Refreshment  Rooms  and
 Catering  to  Scheduled  Castes  Persons

 2493.  SHRI  D.  R.  PARMAR:  Wili
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  neither
 refreshment  room  nor  catering  and  vending
 is  being  allotted  to  the  Scheduled  Castes
 Persons  ;

 (b)  if  not,  the  percentage  of  such
 refreshment  rooms,  catering  and  vending
 being  run  by  the  Scheduled  Castes  persons
 separately  in  each  Railway  Zone  ;  and

 (c)  whether  Government  propose  to
 reserve  some  such  estbalishments  with  a
 view  to  eradicate  the  evi!  of  untoucha-
 bility  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  to
 (c).  A  statement  is  laid  On  the  Table  of
 the  House.  [Placed  in  Library.  See  No
 LT-285/69]

 Ruaning  of  Electric  Trains  between
 Ahmedabad  and  Baroda

 2494.  SHRI  D.  ्र  PARMAR  :
 SHRIR.  K.  AMIN:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  plan  for
 running  elecric  trains  between  Ahmedabad
 and  BaroJa  will  fructify  in  September,  1969;
 and

 (b)  if  so,  details  thereof  ?
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  The  work  of  electrification  at  Bambay-
 Baroda-Sabarmati  Section  has  been  sane
 tioned,  the  field  work  has  started  ang  the
 section  Baroda-Ahmedabad  is  expected  to
 be  completed  sometimes  in  9  72.

 Hindustan  Photo  Films  Manufacturing
 Co.  Ltd.

 2495.  SHR!  BABURAO  PATEL  :
 SHRI  GADILINGANA  GOWD  :
 SHRI  5.  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :
 SHRI  8.  K.  DASCHOWDHURY  !

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  the  value  of  raw  colour  film  impor-
 ted  annually  during  the  last  three  years
 with  countries  of  import  ;

 (b)  whether  it  is  a  fact  that  Hindustan
 Photo  Films  Manufacturing  Company  Ltd.
 has  not  yet  begun  manufacturing  al!  the
 requirements  of  colour  films  ;

 (c)  if  so,  the  reasons  therefor  ;
 (d)  when  such  manufacture  is  intended:

 and
 (९)  the  value  of  cine  films,  ‘X’  ray  films

 and  other  photo  goods  produced  by  Hindu-
 stan  Photo  Films  Manufacturing  Ltd.
 during  the  last  three  years,  year-wise  and
 the  annual  profits  made  during  this  period,
 year-wise  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNRL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  The  value  of  coloured
 cinematographic  films  in  rolls,  sensitized
 and  unexposed  imported  annually  during
 the  last  three  years  with  countries  of  import
 is  given  below  :—

 Value  in  ‘000°  of  Rupees
 ‘1968-69 S.  No.  Name  of  the  Country  April-May,  66  June,66-March,67  1967-68,

 upto  Nov.  68
 यः  German  Democratic  378  250  692  903

 Republic
 2.  German  Federal  Republic  3i  127  468  49
 3.  U.K.  3868  3542  2981

 re  Others  620  386  “41S  297
 ee  Total:  8607  4305.  सता
 ne  aes  ae  ee  —— we  —:
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 Figures  for  April-May,  966  include
 black  and  white  cine  films  also  as  the
 ‘coloured  cine  films’  were  not  separately
 Classified  in  the  Revised  Indian  Trade
 Classification  before  June,  1966.

 (b)  Yes,  Sir.

 (c)  Colour  film  manufacture  was  not
 covered  in  the  terms  of  collaboration  uader
 which  the  present  project  was  set  up.

 (d)  Hindustan  Photo  Films  are  consi-
 dering  the  selection  of  a  suitable  collabo-
 rator  for  this  purpose.  They  are  expected
 to  finalise  the  selection  and  submit  early  a
 project  report  for  the  manufacture  of  colour
 films,  to  Government  for  approval  and
 sanction.  Efforts  are  being  made  by
 Hindustan  Photo  Films  to  establish  the
 colour  film  project  during  the  IV  Plan
 period.

 (e)  Hindustan  Photo  Films  went  :nto
 production  only  io  January,  1967.  The
 value  of  cine  film,  X-ray  films  etc.  produced
 by  Hindustan  Films  so  for  {s  given  below:-
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 Year  Production  (Rs.  in  lakhs)
 ‘1966-67  20.37
 ‘1967-68,  42.25

 In  the  first  two  years  of  production,
 there  have  been  no  profits.  The  Company
 is  expected  to  reach  the  break-even  point
 in  1969-70,  after  which  a  reasonable  rate  of
 return  may  be  expected.

 Ticketiess  Travel

 2496.  SHRI  SHRICHAND  GOYAL:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  the  experiment  of  getting
 aid  from  students  or  otber  voluaotary  orga-
 nisations  in  cheking  ticketless  travelling
 has  proved  a  success;  and

 (b)  whether  Government  are  contem-
 plating  to  make  more  extensive  use  of  such
 aids  to  prevent  the  evil  of  ticketleas  travel-
 ling  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and  (b).
 Yes,
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 Railway  Ferry  Service  between  Dhanughkodi
 and  Thalaimanaar

 2497.  SHRI  KIRUTTINAN  :
 SHRI  YASHPAL  SINGH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  in  view  of  the  fact  that  the
 Railway  lands  with  assets  from  Ramesh-
 waram  Road  to  Dhanushkodi  {ncluding  the
 strong  pier  have  been  handed  over  to  Tamil
 Nadu  State  Government  for  joining  jeep-
 able  road,  the  Railway  Department  propose
 to  restore  the  operation  of  Railway  ferry
 service  between  Dhanushkodi  and  Thalai-
 mannar  as  was  before  the  23rd  December,
 1964,  and  retain  the  railway  marine  work-
 shop  at  Mandappam  itself  without  shifting
 it  elsewhere;  and

 (b)  if  so,  whether  it  {is  proposed  to
 appoint  any  Railway  out-agency  for  afford-
 ing  transport  facilities  to  the  passengers
 between  Rameshwaram  and  Dhanushkodi
 pier  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  (i)

 At  present  there  is  no  proposal  to
 tesume  the  ferry  service.
 (if)  As  far  as  the  Railway  workshop  at

 Mandapam  is  concerned,  a  proposal  was
 made  to  the  Tamil  Nadu  State  to  take  over
 the  workshop.  This  proposal  is  under
 consideration  of  the  State  Government  and
 their  decision  {s  awaited,

 (b)  There  is  no  proposal  for
 an  Out  Agency  at  Dhanushkod!.

 opening

 Prices  of  Tyres

 2498.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNRL  TRADE  AND
 COMPANY  AFFAIRS  be  plsased  to  state  :

 (a)  whether  it  is  a  fact  that  the  prices
 of  tyres  in  the  market  are  still  higher  than
 the  actual  prices;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  bring  down  the  prices  ?

 THE  MINISTBR  OF  INDUSTRIAL
 DEVBLOPMENT,  INTBRNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  ह.  A.
 AHMED)  :  (a)  and  (b)..  Tyres  and  Tubes
 have  been  declared  as  “essential  comme.
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 dity”  under  the  Essential  Commoditios  Act
 with  a  view  to  enabling  the  State  Govern-
 ments/Local  Administrations  to  regulate  the
 acquisition  and  distribution  to  the  capsu-
 Mers  at  fair  prices.  Further  the  overall
 Production  of  tyers  and  tubes  during  968
 was  mote  than  the  antteipated  demand.
 However  complaints  were  received  about
 the  overcharging  of  prices  in  respect  of
 Certain  categories  of  tyres.  With  a  view
 to  meoting  the  situation,  Goverament  have
 advised  the  Tyre  Manufacturers  to  step  up
 the  prondction  of  tyres,  particularly  those
 in  short  supply.  For  this  purpose,  Governo-
 Ment  are  providing  assistance  ia  the  matter
 of  import  of  moulds  and  other  balancing
 equipment.  Moreover,  import  ot  tyres  for
 scooters,  trucks/buses  and  tractors  allowed
 by  Government  during  1968-69  has  had
 good  effect  on  stabilisation  of  tyre  prices.
 As  a  long  term  measure,  Government  have
 approved  the  establishment  of  additional
 capacity  to  the  cxtent  of  .45  million  nos.
 of  automobile  tyres.

 More  Machine  Toole  Factories

 2499.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 set  up  new  machine  tool  factories  in  various
 States  during  the  Fourth  Five  Year  Plan;

 (b)  if  so,  the  details  thereof  with  basis
 for  selection  of  sites:  and

 (c)  the  outlay  envisaged  for  the  pur-
 pose  ?

 THE  MINISTRR  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED):  (a)  The  Fourth  Five  Year  Plan
 is  still  under  preparation  and  it  is  not
 possible  to  indicate  at  this  stage  whether
 any  new  machine  tool  factories  will  be  set
 up  in  various  States  during  the  Fourth
 Plan  period.  However,  in  view  of  the
 present  substantial  unutilised  capacity  in
 existing  public  sector  and  private  sector
 machine  tool  units,  there  is  little  scope  for
 establishing  new  machine  tool  units  atleast
 during  the  Grst  two  years  of  the  Plano
 period,

 (b)  and  (c).  Do  not  arise.
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 Expansion  of  Hindustan  Machine  Tools  Ltd.

 2500.  SHRI  GADILINGANA  GOWD  :
 SHRI  N.  RB.  LASKAR  :
 SHRI  R.  BARUA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  whether  there  is  any  proposal  with
 regard  to  the  expansion  of  the  Hindustan
 Machine  Tools  Ltd.  during  the  Fourth  Five
 Year  Plan;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  amount  allocated  for  the  pur-
 Pose  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  The  Pourth  Five  Year  Plan
 has  not  yet  been  finalised  and  the  details
 are  still  under  consideration  of  the  Govern-
 ment.

 (b)  and  (c).  Do  not  arise.

 Jadustrial  Development  in  Andhra  Pradesh

 2501.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  progress  made  in  the  industrial
 field  in  Andhra  Pradesh  during  the  period
 from  the  Ist  January  968  to  the  3lst
 December,  1968;

 (b)  the  detailed  position  in  regard  to
 the  development  of  industries,  expansion  of
 established  industries  and  renovation  of
 obsolete  industries  during  the  above
 period;  and

 (c)  the  total
 purpose  ?

 amount  utilized  for  the

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  to  (c).  The  information  is
 being  collected  and  it  will  be  laig  on  the
 Table  of  the  House.
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 Delegations  sent  abroad

 DR.  SUSHILA  NAYAR  :
 SHR!  K.  LAKKAPPA  :

 Will  the  Minister  of  STBEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 2502.

 (a)  the  number  of  delegations  sent
 abroad  during  the  last  two  years  by  his
 Ministry  ;

 (b)  the  names  of  countries  visited  by
 those  delegations  ;

 (c)  the  amount  Spent  by  each  delega-
 tion  ;  and

 (d)  the  result  achieved  thereby  ?

 THE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT)  ;
 (a)  and  (b).  During  the  years  1967-68,  and
 1968-69,  only  one  Delegation  was  sent  by
 this  Ministry  to  U.  K.  and  USSR  in  Octo-
 ber,  ‘1967,

 (c)  Rs.  25,829,

 (d)  In  U.K.  the  delegation  made  a
 study  of  the  organisation  of  the  Nationali-
 sed  Steel  Industry  which  helped  in  the
 formulation  of  the  scheme  of  reorgani-
 sation  of  the  managemenl  structure  of
 Hindustan  Steel  Limited  as  announced  in
 Minister's  statement  of  20th  March,  1968.
 Consultations  were  also  held  with  the
 British  Government  and  the  British  Steel
 Corporations  about  the  problems  of  Durga-
 pur  Steel  Plant  as  a  result  of  which  the
 Corporation  sent  out  a  team  of  experts  to
 appraise  the  requirements  of  the  plant
 for  reaching  optimum  operation  and  effi-
 ciency.

 During  the  stop  over  in  Moscow  for  a
 day,  the  delegation  discussed  with  the
 Soviet  Government  authorities  the  question
 of  removal  of  botttenecks  and  diversifi-
 cation  of  production  at  Bhilai  Steel  Plant
 for  which  purpose  the  visit  of  Soviet  team
 was  agreed  to.  The  purchase  of  certain
 quantities  of  rails  and  structurals  by
 USSR  was  also  agreed  upon.  The  Soviet
 side  further  agreed  to  expedite  the  supply
 working  drawings  and  deputation  of  Soviet
 experts  for  Bokaro  Steel  Slant.
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 Extension  of  Bansapani  Railway  Siding
 to  Joruri

 2563.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  replies  have  been  received
 from  :he  Mineral  and  Metals  Trading  Cor-
 Poration  with  regard  to  the  proposals  for
 extending  Bansapani  Railway  Siding  to
 Joruri  in  Keonjhar  in  Orissa  ;

 (b)  if  so,  the  decisions  taken  so  far  in
 this  respect  ;  and

 (c)  reasons  why  this  is  not  being  ex-
 pedited  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  No.
 Ap  estimate  amounting  to  Rs.  274  lakhs
 plus  Rs.  20  lakhs  as  the  cost  of  electrifi-
 cation  for  extending  the  line  from  Banspani
 to  Joruri,  2  length  of  about  5  miles,  was
 furnished  by  the  South-Eastern  Railway
 Administration  in  June,  967  to  M/s.
 Minerals  and  Metals  Trading  Corporation.
 The  latter  did  not  pursue  the  matter  fur-
 ther.

 (b)  and  (c).  Do  not  arise.

 Revision  of  Scales  of  Pay  and  Upgrading
 of  Posts  in  Raflways

 2504.  SHRI  KIRUTTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to.
 state  :

 (a)  whether  it  is  a  fact  that  the  scale  of
 pay  of  officers  in  Indian  Raiiways  has  been
 revised  and  their  posts  upgraded  with  pro-
 tection  even  to  those  who  have  been  put  in
 three  years  of  service  ;

 (b)  if  so,  whether  similar  protection,
 revision  of  pay  scales  and  upgrading  of
 posts  of  all  categories  for  class  ”।  and  ह
 staff  with  consolation  increments  to  stag-
 nated  employees  like  running  staff,  Station
 Masters,  Gangmen  etc.,  will  be  given
 effect  to  with  restrospective  effect  ;  and

 (c)  wether  pending  cases  are  also  pro-
 posed  to  be  reopened  and  seniority  of  re-
 designated  Tracers  of  ex-South  Indian
 Rallway  etc.,  restored  to  their  original
 recruited  category  of  draftsmen  and  pay
 etc.,  fixed  as  per  the  first  Central  Pay
 Commission  scale  with  effect  from  the
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 ist  January,  947  with  consequential  bene-
 fits  and  arrears  of  pay  etc.  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  No
 revision  of  scales  of  pay  of  Officers  has
 been  done  recently.  However,  in  con-
 sideration  of  the  increase  in  workload  and
 responsibilities  of  some  Class  |  posts,  it
 was  decided  that  48  Senior  Scale  posts
 should  be  operated  in  the  Junior  Adminis-
 trative  Grade  and  06  Junior  Adminis-
 strative  Grade  posts  should  be  operated  io
 the  Inter  Administrative  Grade.  Due  to
 shrinkage  of  the  construction  cadre,  a
 number  of  Class  If  and  temporary  officers
 Officiating  in  Senior  Scale  were  facing
 reversion.  It  has  been  decided  that  such  of
 those  officers  as  have  put  in  more  than
 three  years  service  in  Senior  Scale  would
 be  protected  from  reversion.

 (b)  and  (c).  No  revision  of  scales  of
 pay  is  being  contemplated.  The  question
 of  the  a  8  of  runni  staff  was
 considered,  and  with  effect  from  I-2-I968,
 the  rates  of  running  allowances  have  been
 substantially  increased.  An  Incentive
 Scheme,  designed  to  ensure  better  perfor-
 mance  in  the  running  of  trains,  is  also
 under  consideration.  There  have  been
 representations  for  relief  from  Class  III
 staff  who  have  been  at  the  maximum  of
 their  pay  scales  for  sometime.  This  matter
 is  also  under  active  investigation  with  a
 view  to  evolving  measures  for  improving
 the  position.

 8.  6.  Railway  Line  From  Barauni
 To  Katibar.

 2505.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  State:

 (a)  whether  it  is  a  fact  that  the
 survery  for  the  proposed  Broad  Gauge
 Railway  line  from  Barauni  to  Katihar  (N.
 E.  Rly.)  is  going  to  be  taken  up  by  a  Chief
 Epgineer-in-charge  (B.  G.  Lines)  very
 8000  ;

 (b)  if  so,  when  the  survey  work  is
 expectcd  to  be  completed  ;

 (c)  whether  it  if  proposed  to  give
 priority  to  this  work  in  view  of  some
 important  reasons  of  national  interest  ;
 wud
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 (d)  when  the  actual  work  of  laying
 B.  G.  Lines  wil!  begin  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  Preliminary  Engineering  and  Traffic
 Surveys  are  proposed  to  be  sanctioned
 shortly  for  conversion  of  the  Barauni-
 Katihar  metre  gauge  section  into  broad
 gauge.  The  surveys  will  be  carried  out
 under  the  charge  of  an  _  Engineer-in-Chief
 (Survey)  and  will  be  taken  up  soon  after
 commencement  of  1969-70,  financial  year,
 and  will  be  completed  in  about  twelve
 months  time.

 (c)  and  (d).  A  decision  to  convert  the
 Barauni-Katihar  metre  gauge  section  into
 broad  gauge  will  be  taken  after  the  results
 of  the  above  mentioned  surveys  are
 known.

 Extension  of  service  to  Officers  in  the
 Ministry  of  S  and  H.  E.

 2506.  SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREFDHARAN  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 State  :

 (a)  the  number  of  cases  in  which
 extension  had  been  given  to  Class  I  Officers
 of  his  Ministry  who  were  to  be  retired  at
 the  age  of  58  during  the  year  1968  ;

 (b)  the  number  of  cases  in  which  class
 I  officers  of  his  Ministry  on  retirement  at
 the  age  of  58  were  re-appointed  during  the
 year  1968,  ;

 (c)  the  name  of  those  officers  ;  and
 (d)  the  reasons  for  their  extension  or

 re-appointment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  C.  PANT):  (a)  One

 (b)  None
 (c)  Shri  8.  B.  Dutt,  Assistant  Iron

 and  Steel  Controjler,  (Grade  I)  in  the
 Regional  Office  of  the  Iron  and  Steel
 Controller,  Faridabad.

 (d)  The  officer  who  was  to  take  over
 from  him  suddenly  proceeded  on  leave  and
 alternate  arrangements  could  not  be  made
 at  short  notice.  The  work  was  also  to  be
 transferred  to  the  C.  C.  I.  &  E.  shortly.
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 Art  Colleges  for  Railway  Emptoyees  in
 Southern  Railway

 2507.  SHRI  KIRUTTINAN  ;  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  ॥  isa  fact  that  the
 Railway  Employees  in  the  Southern  Rail-
 way  who  are  frequently  transferred  find
 difficulty  in  getting  admission  for  their
 children  in  local  Arts  Colleges  :

 (b)  whether  Government  have  any
 proposal  to  start  arts  colleges  in  some
 importortant  centres  so  as  to  help  the
 Railway  employees  ;  and

 (c)  if  so,  whether  Government  prop  ose
 to  start  Arts  Colleges  at  Perampur,  Golden
 Rock  and  Podanur  Railway  Colonies  in
 the  Southern  Railway  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHBAG  SINGH):  (a)  No  represen-
 tation  from  the  transferrable  Railway  staff
 has  been  received  about  the  difficulties  in
 seeking  admissions  in  the  Arts  Colleges.

 (b)  No.
 (c)  Does  not  arise.

 Railway  Catering

 SHRI  S.C.  SAMANTA  :
 SHRI  YASHPAL  SINGH:
 SHRI  SHRI  CHAND

 GOYAL  :
 SHRI  K.  SURYANARAYANA;:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  quality
 of  food  served  by  railway  catering  is  going
 down  deplorably,  irrespective  of  the  fact
 that  prices  have  almost  doubled  recently  ;
 and

 (b)  the  steps  being  taken  to  ensure
 that  railway  caters  to  the  taste  of  the
 travelling  public  with  purity  and  dignity  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  (a)  The
 rates  of  meals  and  refreshments  have  been

 2508.
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 would  indicate  that  the  quality  has  not
 deteriorated.  There  is  however  no  com-
 placency  in  this  matter  and  a  _  constant
 watch  is  being  kept.

 (b)  The  measures  taken  to  improve
 the  quality  of  food  and  standard  of  services
 in  the  Railway  Catering  are.

 (i)  tightening  up  of  supervision  in
 regard  to  purchase  and  supply  of
 good  quality  raw  materials,  laying
 down  proper  schedules  for  prepara-
 tions,  recruitment  of  competent
 cooks  and  training  of  catering
 staff  in  the  culinary  art  in  Depart-
 mentally  managed  units  ;

 (ii)  intensification  of  inspections  in
 all  catering  establishments.

 Loss  to  Durgapur  Stee!  Plant

 2509.  SHRI  SAMAR  GUHA  :
 SHRIS  5.  KOTHARI:

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleused  to
 state  :

 (a)  whether  it  is  fact  that  the  Durga-
 pur  Steel  Plant  of  Hindustan  Steel  Ltd.
 incurred  loss  this  year  also  ;  and

 (b)  if  so,  the  reasons  for  such  con-
 tinued  loss  and  the  steps  taken  to  improved
 its  conditions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  ENGI-
 NEERING  (SHRI  K.  2.  PANT):  (a)  ६13  is
 a  fact  that  the  Durgapur  Stee!  Plant  of
 Hindustan  Steel  Ltd.  is  expected  to  incur

 a  loss  this  year  also.
 (b)  The  Joss  is  mainly  due  to  lower

 production  on  account  of  the  following  :—
 ()  Labour  troubles  ;
 (2)  Break-down  of  Coke  Oven  Battery

 No.  |  and
 (3)  Shortage  of  VIC  Cranes  at  Bloom-

 jog  Mill  and  failure  of  one  of  the
 existing  VIC  Cranes.

 All  efforts  are  being  made  to  under-
 take  and  expedite  the  required  repaira  and

 jobs.  One  VIC  Crane  is increased  whenever  found  bsol
 mecessary  to  avoid  losses  due  to  increas-
 ing  prices  of  raw  materials  and  rising  staff
 costs.  The  fact  that  the  complaints  in
 regard  to  catering  establishments  were  on
 the  decline  in  1968,  as  compared  to  1967,

 expected  to  be  available  after  renovation
 by  the  end  of  969  and  another  is  expected
 to  be  acquired  by  the  end  of  1970-71.  The
 Contract  for  the  re-building  of  Coke  Oven
 Battero  No.  lis  expeted  to  be  Gnalised
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 shortly.  The  recommendations  of  technical
 committees  like  Nijhawan  Committee,
 Pande  Committee,  etc.  are  under  imple-
 mentation.  The  Staite  Government  is  being
 requested  to  expedite  their  recommendations
 regarding  the  question  as’  to  which  union
 is  to  be  recognised.

 टु  क्‍टरों  का  निर्भाश

 2510.  श्री  महाराज  सिंह  भारती:  क्‍या
 झोखोगिक  विकास,  झाांतरिक  व्यापार  तथा
 समवाय  कार्य  मनन्‍्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  चौथी  पंचवर्षीय  योजना  में  गेर-
 सरकारी  क्षेत्र  में  स्थापित  किये  जाने  वाले  कार-
 खानों  में  होने  भाला  नये  ट्रेक्टरों  का  निर्माण
 वर्ष  ‘1978-74  तक  50,000  ट्रेक्टरों  के

 भनुमानित  निर्माण  में  झ्ञामिल  किया  गया  है
 शौर  क्या  इस  प्रवधि  तक  ट्रेक्‍टरों  की  मांग

 बढ़कर  90,000  ट्रेक्टर  हो  जाने  की  श्राशा

 है?

 (ख)  क्या  यह  सच  है  कि  सरकार  वर्ष
 l973-74  तक  ट्रेक्टरों  की  कुल  मांग  पूरी
 नहीं  कर  सकती  है  ;  भौर

 (ग)  यदि  हां,  तो  इसके  कया  कारण  हैं  ?

 झोख्ोगिक  विकास,  झहांतरिक  व्यापार  तथा
 समयाय-कार्य  मंत्री  (भी  फलरदीन  झली  झहमद4):

 (क)  1973-74  तक  ढ््क्टरों  का  उत्पादन

 50,000  ट्रक्टर  प्रतिवर्ष  भ्रांका  गया  है।  इसमें

 चतुर्थ  पंचयर्थीय  योजनाबधि  में  स्थापित  होने
 वाले  नये  एककों  के  सम्भावित  उत्पादन  को  भी
 गिन  लिया  गया  है।  कृषि  मशीनों  के  कार्यवाही
 दल  ने  1973-74  तक  68,000  ट्रंक्‍्टरों  की
 भांग  का  ्रनुमान  लगाया  है  ।  कृषि  विभाग  का

 प्रनुमान  90,000  ट्रेक्टर  प्रतिवर्ध  को  मांग
 का  है।

 ख)  तथा  (ग).  सरकार  देक्ष  में  ड्रेक्‍्टरों
 के  उत्पादन  को  न  केवल  विद्यमान  कारखानों
 में  ही  भ्रपिशु  सरकारी  तथा  गैर-सरकारी  क्षेत्रों
 में  नये  कारखाले  लगाकर  बढ़ाने  का  भरसक
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 प्रयत्न  कर  रही  है।  फिर  भी  नई  परियोजना
 की  स्थापना  और  उन  में  नियमित  उत्पादन
 प्रारम्भ  करने  में  समय  लगता  है।  इसको  दृष्टि
 में  रखते  हुये  ‘1973-74  सक  ट्रेक्टरों  की  मांग
 तथा  उनके  देश  में  उत्पादन  में  कुछ  भ्रन्तर

 रहेगा  |

 Hostel  Accommodation  for  Railway  Sta  ff

 25.  SHRI  KIRUTTINAN  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State  ;

 (a)  the  names  of  divisional  bead-
 quarters  in  Indian  Railways  provided,  and
 not  provided,  with  hostel  accommodation
 for  Railway  staff  and  sports  stadium;
 and

 (b)  whether  the  remaining  stations  are
 also  proposed  to  be  provided  with  the
 above  facilitles  in  the  1969-70  works  pro-
 gramme  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  (a)  and  (b).
 The  information  is  being  collected  and  will
 be  placed  on  the  table  of  the  Lok  Sabha.

 Passenger  and  Goods  Traffic  on  Churu-
 Fatehpur  Section

 25I2.  DR.  KARNI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  reasons  why  an  inflated  rate  of
 passenger  and  goods  traffic  is  being  levied
 on  the  Churu-Fatehpur-Section  of  the  Wes-
 tern  Railway  ond  for  how  long  this  has
 been  in  existence  ;

 (b)  what  was  the  percentage  of  the
 inflated  rate  originally  and  at  present  ;
 and

 (c)  when  Government  propose  to  com-
 pletely  remove  this  hardship  ?

 THE  MINISTER  OF  RIALWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 decision  to  levy  fares  and  freight  rates  on
 inflated  distance  was  taken  as  it  was  found
 that  the  line  would  not  be  financially  justi-
 fied  without  such  ioflation.  The  inflation
 has  been  in  force  siace  the  opening  of  the
 line  in  ‘1957.

 (b)  The  rate  of  inflation  originally
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 was  hundred  per  cent  for  all  triffic.  With
 effect  from  1-6-1968,  the  inflation  in
 respect  of  passengers  and  fuggage  was
 reduced  to  fifty  per  cent.

 (c)  That  would  depend  on  the  financial
 results  of  working  of  the  line.  The  position
 is  reviewed  from  time  to  time.

 Incentive  Scheme  for  Durgapur  Stee!
 Piant

 2513.  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.  258
 on  the  2th  November,  1968  and  state  :

 (a)  whether  the  study  of  an  incentive
 scheme  for  Durgapur  Steel  Plant  bas  been
 completed  under  the  guidance  of  the  con-
 sultancy  group  of  the  Admisnistrative  Staff
 College  Hyderabad  ;

 (b)  if  80,  the  details  of  the  seheme  ;
 and

 (c)  whether  Government  have  decided
 to  enforce  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HAEVY
 ENGINEERING  (SHR!  K.C.  PANT):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Shree  Gopal  Paper  Mills  Limited

 2514,  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  inspection  of  books  of
 accounts  and  other  related  papers  ordered
 by  the  Company  Law  Board  for  Sbree
 Gopal  Paper  Mills  Limited  has  been
 coropleted  ;

 (b)  if  so.  the  number  of  irregularities
 found  ;

 (c)  the  action  taken  ;  and
 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE,
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes  Sir.

 (b)  to  (a).  The  Report  is  still  under
 examination.
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 Memorandum  from  Ali  ladia  Guards  Council
 Asanso!  Branch

 25\5.  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  Memornandum  from  the  All  India
 Guards  Council,  Assansol  Braoch  detailing
 the  various  delfficult  conditions  including
 risks  to  their  lives,  under  which  Train
 Guards,  specially  those  carrying  goods
 trains  on  the  Eastern  Railway  perform  their
 duties,  they  are  off  and  on  assaulted.
 threatened  with  dire  consequences  and
 robbed  of  their  personal  belongiogs  by
 miscreants  when  they  fail  to  get  what  they
 aim  at  from  goods  trains  ;

 (b)  whether  the  petitioners  have  reques-
 ted  for  providing  protection  from  the
 hazards  as  mentioned  above  ;

 (c)  if  so,  full  facts  regerding  their
 grievances  ;  and

 (d)  the  steps,  if  any  ftaken  or  proposed
 to  be  taken  in  response  to  their  appeal  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  In  a  representation  dated  2ist
 March,  ‘1988,  from  the  All  India  Guards
 Council  (Anda!  Branch)  of  Asansol  Division,
 the  petitioners  brought  to  notice  certain
 incidents  involving  risk  to  the  lives  of  the
 Guards  while  working  trains  between  Dum
 Dun  and  K.  P.  Docks  on  Sealdah  Division.
 It  was  also  alleged  that  the  miscreants  were
 intercepting  wagons  containing  valuable
 goods.  It  was  stated  that  cases  of  stabbing
 robbing  etc.  had  occurred  within  a  period
 of  two  years.  As  a  measure  of  security,
 they  requested  for  provision  of  armed
 escorts  while  working  the  train  over  the
 said  section.

 (d)  Intensive  patrolling  by  Armed  RPF
 Persone!  from  21.00,  hrs.  io  the  night  to
 05.00  brs.  next  morning  was  arranged  for
 some  time.  Help  GRP  was  also  enlisted.
 As  the  situation  was  brought  under  control,
 the  patrolling  bas  since  been  withdrawn  ;
 there  have  also  been  no  incidents  recently,
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 Centro!  over  Industries

 SHRIMATI  ILA  PAL-
 CHOUDHURI  :

 SHRI  SITARAM  KESRI  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  RANJIT  SINGH  :
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  HIMATSINGKA  :
 SHRI  s.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 2516.

 (a)  whether  it  is  a  fact  that  a  proposal
 to  relax  control  over  certain  industries  is
 under  the  consideration  of  Government  ;

 (b)  if  80,  the  details  thereof  ;  and
 (c)  the  industries  which  would  be  bene-

 fited  thereby  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  The  Planning
 Commission  in  the  paper  entitled
 “Approach  to  the  Fourth  Five  Year  Plan”
 have  suggested  that  industries  which  only
 require  marginal  assistance  by  way  of
 foreign  exchange  and  also  those  which  do

 not  involve  foreign  exchage  may  be  exempted
 form‘the  need  of  securing  industrial  licence.
 A  decision  in  the  matter  will  be  taken  bv
 Government  only  after  considering  the
 report  of  the  Industrial  Licensing  Policy
 Inquiry  Committee.

 Instalied  Capacity  in  Engineering
 Industry

 25i8.  SHRI  R.  K.  SINHA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  consider-
 able  part  of  the  installed  capacity  in  the
 Engineering  Industry  has  been  lying  idle
 because  of  inadequate  supply  of  raw
 materials  ;  and

 (b)  ifso,  the  steps  proposed  to  be  taken
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 to  ensure  adequate  supply  of  raw  meterials
 to  the  industry  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVEOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Untouchability

 2519.  SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RAMAVATAR

 SHASTRI:
 Will  the  Minister  of  LAW  AND

 SOCIAL  WELFARE  be  pleased  to  state  :
 (a)  whether  untouchability  still  persists

 in  some  parts  of  the  country  ;
 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  steps  proposed  to  be  taken  in

 the  matter  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  and  (b).
 The  evil  has  been  in  existence  for  centuries,
 and  cannot  be  rooted  out  in  two  or  three
 decades.  The  practice  has  however  almost
 died  out  in  the  urban  areas,  though  spora-
 dic  cases  still  occur  in  the  rural  areas.

 (०)  The  problem  has  been  tackeled  by
 means  of  legal  measures,  propaganda,  and
 welfare  programmes  for  the  social,  educa-
 tional,  and  economic  uplift  of  the  Schedul-
 ed  Castes.  These  measures  are  being
 expanded  under  the  Fourth  Plan.

 Report  of  the  British  Steel  Corporation
 Experts  Team

 2520.  SHRI  BHAGABAN  DAS  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  GANESH  GHOSH  :
 SHRI  P.  RAMAMURTI  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2162  on  the  26th  November,
 968  and  state  :

 (a)  the  details  of  the  report  submitted
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 by  the  British  Steel  Corporation  Experts  on
 Durgapur  Steel  Plant  ;

 (b)  whether  Government  88२6  complet-
 ed  the  examination  of  the  report  ;

 (c)  decision  taken  thereon  ;
 (d)  if  the  answer  to  part  (b)  be  in  the

 negative,  when  the  examination  is  likely  to
 be  completed  ;  and

 (e)  the  reasons  for  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :  (a)
 to  (e).  The  report  of  the  British  Steel
 Corporation  Team  in  respect  of  Durgapur
 Steel  Plant  has  been  examined  but  before
 finalising  Government’s  decision  thereon
 it  is  proposed  to  hold  discussions  on  the
 report  with  the  British  authorities  in  the
 near  future.

 Foreign  Cellaboration

 252t.  SHRI  M.N.  REDDY:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  extent  to  which  the  foreign
 collaborators  had  evinced  interest  since
 he  last  made  a  statement  to  tbe  effect  that
 such  applications  would  be  disposed  of
 within  three  months  from  the  time  of
 their  receipt  ;

 (0)  The  number  of  applications
 received  since  he  last  made  the  statement
 together  with  the  details  ;  and

 (c)  the  number  out  of  them  which
 have  been  disposed  of  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  7.  A.
 AHMED)  :  (a)  to  (c).  The  Foreign  Inve-
 stment  Board  was  set  up  on  the  !0th
 December,  1968.  Since  then  [7  new
 proposals  for  foretgn  collaboration  have
 been  received  in  tbe  Secretariat  of  the
 Board.  Fifteen  proposals  relate  to  the
 manufacture  of  Medical  Ac  ries,
 Products  based  on  bituminous  material,
 Agricultural  and  Rubber  Chemicals  ;
 Inflatable  Life-rafts  ;  Processing  of  Duck
 feathers  into  Down  and  De-Down  Ladies’
 under’  Garments;  Complete  plant  for
 plastic’  extrusion”  =  and_—ssyathetic
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 fibre  and  filaments  spinning;  Track
 maintenance  Machines  ;  Automobile
 Power  Take-off  ;  Precision  surface  Plates  ;
 Smal!  arms  and  Air  weapons  ;  Prepegs  and
 Premix  ;  Power  Driven  Pumps;  Boilers  ;
 Heavy  Structurals  ;  and  Cranes.  Out  of
 the  two  remaining  proposals  one  relates  to
 the  construction  of  Tank  Terminals  at
 Ports  and  the  other  for  Tapping  of
 Underground  water  Resources.  One  of
 these  proposals  has  since  been  disposed  off.

 Delay  ०  supply  of  equipment  of
 Bokaro  Stee]  Project

 2524.  SHRI  M.N.  REDDY  :  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  ;

 (a)  whether  it  ts  a  fact  that  the
 Hindustan  Steel  Works  Construction  Ltd.,
 and  the  Mining  and  Allied  Machinery
 corporation  are  behind  the  schedule  in
 effecting  the  timely  delivery  of  conveyers
 and  other  various  equipment  for  handling
 of  blast  furnace  and  other  raw  material
 required  for  the  Bokaro  Steel  Project  ;

 (b)  if  so,  whether  any  expeditious  has
 been  taken  to  remedy  the  situation  ;  and

 (c)  if  not,  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT):
 (a)  to  (c).  The  Bokaro  Steel  Limited  have
 ordered  10,485  tonnes  of  conveyor
 equipment,  technological  structures,  pumps
 and  other  miscellaneous  equipments  direct
 on  Mining  and  Allied  Machinery  Corpora-
 tion  Ltd.  The  delivery  schedule  in  respect
 of  above  has  been  a  matter  of  detailed
 negotiations  between  the  Bokaro  Steel
 Ltd.,  and  the  Miming  and  Allied  Machi-
 nery  Corporation  Ltd.,  and  it  has  only
 been  finalised  now.  In  December  1968,  a
 contract  has  been  concluded  between  the
 above  two  Companies.  MAMC  is  taking
 all  steps  to  ensure  that  deliveries  are  not
 delayed  beyond  the  dates  now  finalised
 with  BSL.  Hindustan  Steelworks  Con-
 struction  Ltd,  is  not  arranging  the  above
 supply  for  Bokaro  from  MAMC.

 Loss  of  Wageas
 2525.  SHRI  VASUDEVAN  NAIR:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  297  on  the  !2th
 November,  4968  and  state  :

 (a)  whether  the  question  of  fixing
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 responsibility  in  respect  of  the  wagons  that
 were  really  lost  has  since  been  examined  ;
 and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  Of  the  190  wagons  particulars  of
 which  were  supplied  by  the  power  houses,
 no  investigation  in  respect  of  eighty-six
 could  be  made  because  the  relevant  records
 were  no  longer  available.

 What  happened  to  thé  remaining  04
 has  been  ascertained.  It  has  been  found
 that  it  was  only  six  wagonloads  that  were
 really  lost.  Four  out  of  these  six  wagons
 were  involved  in  an  aceident  of  train
 derailment.  The  contents  were  crushed
 and  scattered  all  over  and  were  used  up  in
 the  restoration  of  the  damaged  track.  The
 euquiry  committee  held  the  =  driver
 responsible  for  the  accident,  but  the  driver
 had  been  killed  in  the  accident.  Two
 other  wagons  were  meisdespatched  but
 could  not  be  connected.  Appropriate
 action  against  the  staff  responsible  is  being
 taken,

 tree  साहू  सैन  धौर  बसप  एंड  कम्पनी  लिमिटेड

 2520.  शी  द्ाहि  मूणर्ण  :  क्‍या  झौद्योगिक
 विकास,  ह्ांतरिक  व्यापार  तथ  समवाय-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मेसस  साहू  जैन  झौर  जैंसप  ऐण्ड
 कम्पनी  लिमिटेड,  कलकतसा  के  दोयरों  के  बारे
 में  मध्यस्थ  द्वारा  कब  तक  झपना  निर्शाय  दिये
 जानें  की  सम्मावना  है  ;  भौर

 (ख)  इस  सम्बन्ध  में  सरकार  ने  मध्यस्थ
 पर  ब  तक  किमना  धन  खर्च  किया  है  ?

 झोश्यो गिक  विकास,  हांतरिक  व्यापार  तथा
 सभवाय  कार्य  मंजी  (भीफकलरादीन  पली  भहमर):
 कल्पना  को  जातीं  हैं  कि माननीय  सदस्य  सरकार
 द्वारा  मेससे  साहू  जेन  लिमिटेड  तथा  झन्य
 लोगों  से,  जैसेप  एण्ड  कम्पनी  के  खरीदे  गये
 हिस्सों  के  मूल्य  से  सम्बन्धित  पंच  फंसले  के  बारे
 में  जानकारी  प्राप्त  करमा  चाहते  हैं।

 प्रदन  का  उत्तर  निम्त  प्रकार  है  :-
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 (क)  |  तक  की  प्रगति  को  देखते  हुये
 ग्राशा  हैं  कि  मध्यथ  चे ल,  ‘1969  के  भरत
 तक  प्रपना  पंथ  फैसला दे  देंगे

 (a)  पंच  के  परिश्रमिक,  उनके  कर्म-
 चारियों  के  बेतन,  यात्रा,  कायलिय  का  किराया
 कार्यालय  का  फंनीचिर  तथा  सामान  के  क्रथ  यो
 किराये  इत्यादि  और  भ्रन्य  मिश्रित  खच  के
 रूप  में  सरकार  पंच  काय्यवाही  प्रारम्भ  होने  से
 झाज  तक  झपने  हिस्से  के  रूप  में  2,59,500
 रुपये  खर्च  कुकी  है  1

 शी  लेका  सरकार  के  न  सम्पर्क  प्धिकारों  वाले
 रेल  डिब्बे  पर  झाक़मण

 2527.  श्री  मरत  सिंह  चौहान  :
 श्यो  हुकम  चंद  कछवाय  :

 क्या  रेलबे  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  श्रीलंका
 संरकार  के  पर्येटन  विभाग  के  ज़न-सम्पर्क
 श्रधिकारी  श्री  सी०  एम०  इस्माइल  द्वारा  दिये
 गये  जर  2  जनवरी,  969  को  देनिक
 “हिन्दुस्तान'  में  प्रकाशित  हुये  इस  श्राशय  के
 वक्‍तव्य  की  प्रोर  भ्राक्ित  किया  गया  है,  कि
 बम्बई  में  उनके  रेल  डिब्बे  पर  प्राक़मण  किया
 गया  तथा  उनसे  सफाई  शुल्क  भी  लिया
 गया  ;

 (ख)  यदि  हं,  तो  क्‍या  इल  प्लारोषों  के
 बारे  में  कोई  जांच  की  गई  है  ;  भौर

 (ग)  यदि  हां,  तो  इस  मामले  के  तथ्य  क्‍या
 हैं  तथा  इस  सम्बन्ध  में  सरकार  ने  क्या  कार्ये-
 वाही  की  है  ?

 रेलवे  भन्‍जी  (डा०  राम  समग  लिह)  :

 (क)  जी  हां
 (ख)  भौर  (ग).  मध्य  रेलबे  से  मिली  रिपोर्ट

 के  प्रनुसार,  लंका  भारत  ट्रं वलस  भौर  भारत
 स॑चारिका  प्रौर  बन्दना  समिति  द्वारा  मांगे  गये
 तीसरे  दर्ज  के  दो  बर्यटक  यान  दिसम्बर,
 968  में  बम्बई  से  मद्रास  फ्हुंचे  ौर  .पश्ष्टियों

 द्वारा  दिये  गये  कार्यक्रम  के  प्रंभुंसारं  ह...)
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 जाने  के  हकम से  शामरा  के  लिए  चल  पड़े  1
 बम्बई  या  आगरा  में  भाक़मण  किये  जाने  या
 डिब्बों  की  ख़फार्ई  के  लिये  पैसे  मांगने  को  कोई
 शिकायत  नहीं  की  गयी  ।

 दिड्ोही  सता  नेता  हारा  लागालेड  के  चुनाज़  के
 फ््धे  माध्यमिदेशन  पत्र  मरला

 2528.  श्री  हुकम  बल्द  कछुवाय  :
 शनी  झोकार  सिह  :

 क्या  बिधि  तथा  समाज  कल्याश्त  मन्यो  यह
 बताने  की  कृषा  करेंगे  कि  ।

 (क)  क्‍या  यह  सच  है  कि  विद्रोही  नागा
 नेता  श्री  जेड०  ए  फिजो  क़ी  भतीजी,  श्रीमती
 रानो  हीजा  ने  विधान  सभा  के  झागामी  मिर्वाबन
 क्षेत्र  से  ध्पना  नामनिर्देशन  पत्र  भरा  था:  भौर

 (ख)  केन्द्रीय  सरकार  द्वारा  प्राप्त  घूचना
 के  भ्रनुसार  कितने  विद्रोही  नागाझों,  उनके
 सम्बन्धियों  तथा  उनके  साथ  सहानुभूति  रखने
 वालों  ने  नाम  निर्देशन  पत्र  भरे  हैं?

 विधि  मंजालथ  तथा  सलाज  कल्यारा
 विभाग  में  उपगंत्री  (क्रो  go  छब  सलीम):
 (क)  बिड्रोही  नागा  नेता  श्री  ए०  To
 fast  को  भतीजी  श्रीमती  रानो  शीजा ने  श्रपने
 नामनि्देश्न  पत्र  पश्छिमी  अगाबो  निर्वाचन  क्षत्र
 से  भरै  थे  ।

 (ख)  अम्यर्थीगणा  या  तो  सलाघारी  नागा
 नेशनेलिस्टस  भ्रगिनाइजेशन  या  विरोधी  पक्ष,

 युनाइटेड  फ््न्ट  श्राफ़  नाथालैंड  के  थे  या  निर्दलीय
 थे।  चूकि  पने  नासनिर्देशत  पत्र  भरते  समय
 उन्होंने  संविधान  के  प्रति  बिष्छा  क्री  शक्य  मी
 थी,  इसलिए  उनमें  से  किसी  को  विद्रोही  नागा
 या  उनसे  सहानुभूति  रखने  बाला  कहना  सही
 नहीं  होगा  ।

 Obnerwance  i  Sabha  ९४
 Duy  Gapdhi

 2529.  SHRI  BAL  RAJ  MADHOK  :
 SHRI  RANJIT  SINGH  :
 SURI  9.  ह  SHARMA  :
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 SHRI  BENI
 SHARMA  :

 SHRI  BHARDAYAL  DEVGUN  :
 Will  the  Minister  of  LAW  AND

 SOCIAL  WELFARE  be  pleased  to  state  :
 (a)  whether  the  Gandhi  Samark  Nidhi

 observed  Prohibition  Day  all  over  India  on
 the  2nd  February,  969  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  steps  proposed  to  be  taken  to
 make  prohibition  a  success  ?

 SHANKER

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (0)  and  (०).  Prohibition  is  a  State
 Subject  and  as  such  Primary  responsibility for  implementation  of  prohibition
 Programmes  rests  with  the  State  Govern-
 ments  The  Government  of  India  on  its
 Part  continues  (o  follow  the  policy  as
 enshrined  in  the  Consti  ution.

 उत्तर  प्रदेश  में  ्धिक  पौशोगिक  बस्तियां

 2589.  भ्री  किय  कुमर  क्षास्त्री  :  क्‍या
 झ्ोखोगिक  जिकास,  प्रांतरिक  व्यापार  तथा
 समधाप्र-कार्य  मन्‍्त्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  चौथी  पंचवर्षीय  योजन।  में  उत्तर
 प्रदेश  में  कुछ  नई  प्रौद्योगिक  बस्तियां  स्थापित
 करने  का  निर्णाय  किया  गया  है  ;

 (ख)  यदि  हां  तो  इसका  ब्यौरा  कया  है  ;
 झौर

 (ग)  ये  भ्रौद्योगिक  बस्तियां  कहां-कहां
 स्थापित  की  जायेंगी  ?

 झौखोगिक  विकास,  पह्रांतरिक  व्यापार
 तथा  समचाय  कार्य  मंत्रों  16  'फलरुदीन  झलो
 हमद):  (क)  से  (7).  उत्तर  प्रदेश  सरकार  का
 चतुर्थ  पंचवर्षीय  योजना  प्रवधि  में  दो  भौच्ोगिक
 बस्तियां  स्थापित  करने  का  प्रस्ताव  है।  ये
 प्रौद्योगिक  बस्तियां  कल्यागापुर  प्लौर  कानपुर
 जिले  के  रेनिया  में  होगी।  इन  प्रौद्योगिक
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 बस्तियों  में  विकसित  प्लाट  ही  दिए  जाबेंगे
 कारखानो  के  बने  हुये  बीड  नहीं  दिये  जायेंगे  |

 Election  Symbol  of  ९,  P.  M.

 2531.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  refer  tothe  reply
 given  to  Unstarred  Question  No.  363  on
 the  20th  February,  969  regarding  Election
 symbol  of  Progressive  Muslim  League  Party
 and  state  ;

 (a)  whether  the  ‘Hammer-Sickle  and
 Star’  symbol  given  to  Marxist  Communist
 Party  identifies  itself  with  the  State  Symbol
 of  a  number  of  Communist  countries  ;

 (b)  if  so,  whether  this  CPM-symbol  is
 indicative  of  its  dependence  on  extra-terri-
 torial  loyalty  ;  and

 (c)  the  reasons  why  for  the  same  token
 of  refusal  of  ‘Crescent  Star’  symbol  to  Pro-
 gressive  Muslim  League,  the  ‘Hammer-
 Sickle  and  Star’  symbol,  which  bear  extra-
 territorial  political  insignia  was  allowed  to
 be  uscd  by  a  political  party  of  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  The
 symbol  ‘Hammer.  Sickle  and  Star’  which
 was  allotted  in  964  to  the  Communist
 Pasty  of  India  (Marxist)  which  is  a  Natio-
 nal  Party  on  the  basis  of  its  performance  in
 the  previous  elections,  has  resemblance  in
 teveral  respects  to  the  State  symbols  of  some
 Communist  countries.

 (b)  The  symbols  allotted  to  political
 parties  are  only  intended  to  help  illiterate
 voters  to  cast  their  votes  by  placing  a  mark
 cn  the  ballot  paper  on  or  near  the  symbol
 of  the  cendidate  of  their  choice  and  are  not
 indicative  cf  their  dependence  or  otherwise

 on  extra  territoria!  loyalty.
 (c)  The  Progressive  Muslim  League  is

 not  a  recognised  political  party  ;  it  has  only
 been  registered  with  the  Blection  Commis-
 sion  as  8  political  party,  and  so  it  is  not
 eligible  for  or  entitled  to,  the  reservation  of
 asymbol  for  its  use  in  elections.  The
 avestion  of  refusing  a  particular  symbol  for
 the  party  cid  not,  therc!cre,  arise.
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 Surplus  Staff  in  Foreign  Traffic
 Accounts  Office

 2532.  SHRI  A.  K.  GOPALAN  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  K.  M.  ABRAHAM  ;,

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 Starred  Question  No.  49]  on  the  !7th
 December,  968  regarding  surplus  staff  in
 Foreign  Traffic  Accounts  Offices  and  state  ;

 (a)  whether  the  information  has  sinee
 been  collected  ;  and

 (b)  if  not,  the  seasons  for  the  delay  and
 when  it  is  likely  to  be  completed  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.
 The  information  is  given  in  the  statement
 at  Annexure  ‘A’  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 286/69).

 (0)  Does  not  arise.

 Premetions  in  Accounts  Department
 of  Indian  Railways

 SHRI  P.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3100,  on  the  3rd
 December.  968  regarding  Promotion  in
 Accounts  Department  of  Indian  Railways
 and  state  :

 (a)  whether  the  matter  has  since  been
 finalised  ;  aud

 (b)  if  not,  the  reasons  for  the  delay
 and  when  it  is  likely  to  be  finalised  ?

 THE  MINISTER  OF  RATLWays
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes: it  has  been  decided  that  the  date  from
 which  promotions  should  be  effective  should
 be  1.4,1968,  and  not  any  earlier  date.

 wi

 es  not  arise.
 Killick  Croup  of  Companies

 SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  received

 2533.
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 any  communication  from  any  quarters  re-
 garding  the  take  over  of  the  Killick  Group
 of  Companies  by  the  Kapadia  Brothers  :

 (b)  if  so,  the  nature  of  the  representa-
 tion  received  ;

 (c)  whether  Government  have  made  en-
 quiries  into  the  points  made  in  the  repre-
 sentation  ;

 (d)  if  so,  with  what  results  ;  and
 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  7.  A.
 AHMED):  (a)  to  (ce).  Government  have
 received  a  communication  from  a  Member
 of  Parliament  in  the  matter.  The  matters
 raised  therein  are  being  enquired  into.

 दि  पायरोटेनेक्स  इग्डिया  लिमिटेड,  बम्बई

 2535.  श्री  ज्ञारदा  नम्द  :
 शौ  वन्‍्द्य  नारायरा  सिंह  :

 क्या  शोछोगिक  चिकास,  झांतरिक  व्यापार
 तथा  खसवाय-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दि  पायरोटेनेक्स  इंडिया  लिमिटेड,
 बम्बई  ने  किस  तिथि  को  लाइसेंस  दिये  जाने  के

 लिए  जो  प्रावेदन  किया  था  तथा  ये  कब  चालू
 हो  गई  थी  ;

 (ख)  इस  कम्पनी  की  स्थापना  के  बारे  में
 दातों  क्या  हैं  तथा  इसमें  क्‍या  वस्तुयें  बनेंगी  ;
 झौर

 (ग)  भारम्म  से  लेकर  अब  तक  हसमें
 कितना  उत्पादन  ह्भा  है  ?

 शोजोगिक  विकास,  झ्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मन्‍्जो  (भी  फलरुदीन  अली
 झहुमद)  :  (क)  से  (ग).  जानकारी  हकट्टी  की  जा
 रही  शौर  सभा  पटल  पर  रख  दी  जायेगी  |

 Masefactare  of  Capacitors

 SHRI  S.  5.  KOTHARI  :
 SHRI  BRL)  BHUSHAN  LAL  :
 SHRI  SURAJ  BAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INIERNAL  TRADB

 2536.
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 AND  COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the  Cable
 ludustry  has  represented  to  the  Govern-
 ment  that  it  has  excess  capacity  for  the
 Manufacture  of  capacitors  and  that
 it  is  in  a  position  to  meet  the  needs  of
 Tata  Hydro-electric  Companies  for  high
 voltage  capacitors

 (b)  if  so,  the  reasons  why  Government
 do  not  completely  ban  the  import  of  Capa-
 citors  ;

 (c)  the  reasons  why  Government  are
 inclined  to  permit  the  fata  Hydro-electric
 Companies  to  import  high  voltage  capa-
 citors  :  and

 (d)  whether  Government  would  take
 Necessary  action  in  the  mutter  so  that  the
 existing  installed  capacity  in  the  Cable  indus-
 try  for  capacitors  is  fully  utilised  and
 unnecessary  imports  are  not  made  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  No  representation  has
 been  received  from  the  Cable  industry  as
 a  whole.  However,  M/s.  Universal  Cables
 Ltd.,  who  are  licensed  for  manufacture  of
 capacitors  had  represented  that  there  was
 unutilised  expacity  in  their  plant  and  that
 it  would  be  possible  for  them  to  meet  the
 requirements  of  M/s  Tata  Hydro-Blectric
 Company.

 (0)  Imports  of  capacitors  upto  If  KV
 Tatings  are  not  permitted.  Imports  of
 capacitors  of  higher  ranges  have  been  per-
 mitted  as  indigenous  capacity  has  not  yet
 been  developed  to  the  extent  required.

 (०)  The  Tata  Hydro-Electric  Company,
 Bombay  had  proposed  to  import  00
 MVAR  Power  capacitors  up  to  22  KV  rat-
 ing  for  installation  in  the  power  sysiem  in
 the  Bombay  aren.  where  due  to  the  sharp increase  in  the  !oad,  serious  interruptions
 had  been  taking  place  frequently.  The  re-
 Quest  was  considered  very  carefully  having
 Fogard  to  all  aspects  particularly  the  urgency of  requirements  and  the  delivery  periods for  indigenous  manufacture.  In  view  of
 the  emergent  requirements,  it  was  decided
 to  allow  the  import  ef  half  the  quantity  re-
 quired,  the  balance  being  obtained  from
 {ndigenous  sources.

 (d)  There  is  70  existing  ce  pacity  in  the
 Cable  Industry  for  capacitors  exce  Flin  tke
 case  of  M/s.  Universal  Cabies  Lid.,  but
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 it  has  not  carried  aut  some  of  the  requisite
 tests  fully.  Unless  all  the  tests  are  com-
 Pleted  it  would  be  difficult  to  insist  on
 acceptance  of  this  product  from  this  plant.

 दी  एसोसिएटेड  बेयरिंग  कम्पनी  लिमिटेड,  बम्बई

 2537  थी  शारबा  नब :
 थी  बदा  मारायण  सिह  :

 क्या  भ्रौद्योगिक  विकास,  पश्रांतरिक  व्यापार
 लजा  समयाय  कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दि  एसोसिएटेड  बेयरिंग  कम्पनी
 लिमिटेड,  बम्बई  ने  लाइसेंस  के  लिए  किस
 तारीख  को  श्रावेदन  पत्र  दिया  था  भौर  इसने
 झपना  उत्पादन  कार्य  कब  प्रारम्भ  किया  था  ;

 (ख)  इस  कम्पनी  को  किन  शर्तों  पर  कार्य
 करना  भरा  तथा  इसने  किस  प्रकार  का  उत्पादन
 कार्य  किया  था  ;  भर

 (ग)  इस  कम्पनी  ने  झपनी  स्थापना  के
 समय  से  झब  तक  कितना  उत्पादन  किया  है  ?

 क्रौद्योगिक  विकास,  ग्रांतरिक  व्यापार  तथा
 सखन्नबाय  कार्य  त्री  (क्री  फ्तरावीन  झलो

 हमद)  :  (क)  से(ग).  एक  विवरण  सभा  पटल
 पर  रखा  जाता  है|  [पुस्तकालय  में  रखा  गया।
 देखिये  संख्या  LT  287  169]
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 Beer  Factory  at  Kottayam  in  Kerala

 2538.  SHRI  K.  SURYANARAYNA  :
 SHRI  RAM  CHANDRA

 VEERAPPA  :
 SHRI  R.  R.  SINGH  DEO  :
 SHRI  N.  K.  SANGHI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  isa  fact  that  a  factory
 for  the  manufacture  of  Beer  is  to  be  set  up
 at  Kottayam  in  Kerala  ;

 (b)  if  so,  whether  it  is  going  to  be  set
 up  in  the  private  sector  with  West  German
 Collaboration  ;

 (c)  the  number  of  applicatiggs  for  lige,
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 nces  received  for  the  setting  up  of  the
 factory  ;  and

 (d)  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  उ  A.
 AHMED):  (a)  to  (d).  Three  applications
 were  received  from  the  following  parties
 for  issue  of  licences  under  the  Industries
 (Development  and  Regulation)  Act,  95]
 for  setting  up  Beer  manufacturing  units  in
 the  State  of  Kerala  :

 Location  of
 the  Unlt

 Distt.  Palghat (i)  Shri  V.  N.  Rama-
 chandran,  Palghat.

 (ii)  M/s.  Breweries  Tehsil  Peer-
 India  Private  Ltd.£  made,  Distt.
 Kottayam.  Kottayam.

 (iii)  Shri  T.  R.  Rag-  Distt.  Tri-
 havan,  Trichur.  chur.

 Of  these  three  parties,  M/s.  Breweries
 India  Private  Ltd.  haye  been  issued  a  ‘letter
 of  Intent’  for  setting  up  a  Beer  manufac-
 turing  unit  in  the  private  sector  at  Kutti-
 kanam,  District  Kottayam.  No  _  foreign
 collaboration  is  involved  in  this  case.

 Scholarshipa  to  Students  ia  U.  P.

 2539  «SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of  LAW
 AND  SOCIAL  WELFARE  be  pleased  to
 state:

 (a)  the  total  number  of  scholarships
 awarded  to  the  students  belonging  to  (i)
 scheduled  castes,  (ii)  scheduled  tribes  and
 (ili)  backward  classes  fos  the  post  matric
 studies  in  the  state  ef  Uttar  Pradesh  dur-
 ing  ‘1967-68,  ;

 (9)  the  total  gqumber  of  studenys  who
 applied  for  these  from  the  State  of  Uttar
 Pradesh  during  the  same  period  ;  and

 (०  the  dgtes  when  these  were  paid  to
 tudents  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  to  (०.
 The  informatiop  is  being  collected  from  the
 State  Government  and  will  be  laid  on  the
 of  the  6७00७  when  received.
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 Bombay  Port  Trust  Railway

 ort  3
 RI  GEORGE  FERNANDES:

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Bombay  Port  Trust
 Railway  has  refused  to  honour  the  claims
 arising  out  of  losses  in  transit  made  by
 several  traders  from  Bomboy  ;

 (b)  whether  this  refusal!  is  not  in  con-
 travention  of  the  relevant  provisions  of  the
 Indian  Railways  Act  and  other  coventions
 in  this  regard  ;

 (c)  whether  the  Railway  Claims  Agency
 of  Bombay  has  made  several  representa-
 tions  in  this  matter  to  the  Railway  Board  ;
 and

 (d)  if  so,  the  reason  why  the  Railway
 Board  has  failed  to  settle  this  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  In  dealing  with  claims  for  compensation,
 the  raflways  are  guided  by  the  provisions  of
 the  Indian  Railways  Act  concerning  their
 liability  in  respect  of  goods  entrusted  to
 them  for  transport.  There  certainly  are  a
 number  of  claims  repudiated  by  the  rail-
 ways,  but  whether  the  repudiation  is  In
 contravention  of  any  provision  of  the  Act
 can  only  be  examined  with  reference  to  any
 particular  case  or  cases.

 (०)  The  Railway  Claims  Agency,  Bom-
 bay,  have  been  making  representations  in
 regard  to  claims  repudiated  by  different
 rallways,  including  the  Bombay  Port  Trust
 Railway.

 (d)  When  any  case  of  the  wrong  repu-
 diation  of  a  particular  claim’  is  represented
 tothe  Railway  Board  the  matter  is  duly
 examined.  The  general  matter  of  setrie-
 ment  of  claims  is  of  course  guided  by  the
 lega{  provisions  in  this  regard.

 Leans  Taken  by  Compantes  from
 Foreign  Agencies

 SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  total  amount  of  loan  taken  by  (1)
 Indian  Iron  &  Stee!  Company  under  the
 management  of  Martin  Burn  &  Company,
 (2)  Tata  Iron  &  Steel  Company  under  the
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 management  of  Tata  and  (3)  Hind  Motors
 under  the  managemant  of  Birla  Brothers,
 upto-date  from  International  Monetary
 Fund,  World  Bank,  International  Develop-
 ment  Association  other  international
 financial  agencies  and  other  foreign
 sources  ;  and

 Wrtten  Antwers

 (b)  the  present  ratio  of  equity  capital
 and  loan  capital  of  each  of  the  above
 mentioned  three  companies  ?

 THE  MINISTFR  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 &  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  From  the  available  figures,
 it  is  seen  that  at

 (dy  M/s.  Indian  Iron  &  Steel  Company
 has  so  far  obtained  4  loans  aggregating  to
 the  equivalent  of  US  $  98.65  Millions  from
 the  International  Bank  for  Reconstruction
 and  Development  Washington,  U.  S.  A.

 (2)  M/s.  Tata  Iron  and  Steel  Company
 Ltd.,  has  obtained  2  loans  from  the  same
 source  viz.  IBRD  aggregating  to  the
 equivaient  of  US  $107.5  Millions.  In
 addition,  TISCO  secured  a  loan  of  £3.5
 Millions  from  the  National  and
 Grindlays  Bank,  United  Kingdom.

 (3)  M/s  Hindustan  Motors  has
 received  3  loans  from  the  Agency  for
 Intern  itionol  Development  ,  U.S.A.
 aggregating  to  the  equivalent  of  US  $  41,775,
 Millions.  In  addition,  this  company
 obtarned  a  loan  of  about  £  0.5  Million
 from  the  Commonwealth  Development
 Finance  Company.

 No  information  regarding  louns,  if  any,
 obtatned  from  other  international  financial
 agencies  and  sources  is  readily  available.

 (b)  The  ratio  of  Equity  Capital  to
 Loan  Capita!  in  each  of  the  three  com-
 Panies  as  on  31-3-1968  in  as  follows  :—

 Ratio  of  sburehol-
 Name  of  Company  ders  equity  to  loan

 capital

 Equity  Loan
 Indian  Iron  &  Steel

 Company  8  I
 Tata  Iron  &  Steel

 Company  2  ;  !
 Hindustan  Motors  !  .5

 Equity  88७48  for  paid  up  capital  and
 reserves,



 it

 Loans  include
 unsecured  loans.
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 both  secured  and

 Smali  Scale  Agro-Industries  in
 West  Bengal

 "3542.  SHRI  JYOTIRMOY  BASU:
 Wil!  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  have  any
 scheme  to  set  up  small-scale  agro-Industries
 in  south  24  Parganas,  West  Bengal  during
 the  Fourth  Five  Year  Plan  period  ;

 (b)  if  so,  the  details  of  the  schemes,
 the  number  of  rural  unemployed  persons
 expected  to  get  employment,  the  method
 of  utilisation  of  Jocal  forest  resources  ;
 and

 (c)  if  the  reply  to  Part  (a)  be  in  the
 negative  the  reosons  thercfor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  No  specific  scheme  for  24
 Parganas  has  been  formulated.  The
 Central  Government’s  programme  of
 development  of  small  scale  industries
 applicable  to  the  country  as  a  whole,
 applies  to  this  area  as  well,

 (b)  Does  not  arise.
 (c)  Plans  for  setting  up  of  small  scale

 industries  are  formulated  by  the  State
 Govts.  The  Central  Government's
 programme  is  _  confined  to  rendering
 various  types  of  assistance  to  State
 Governments  and  to  entrepreneurs.

 Development  of  Railway  Projects
 in  Kerala

 2543.  SHRI  MANGALATHUMA-
 DAM  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 there  is  a  growing  feeling  among  the
 Kerala  Public  that  Kerala  is  being  totally
 neglected  in  the  field  ot  Railway  projects
 and  its  development  while  the  neighbour-
 ing  Mysore  and  Madras  States  are  stepping
 further  in  Railway  development  ;  and

 (b)  if  so,  the  reaction  of  Government
 in  the  matter,  and  the  steps  taken  to
 improve  the  developmental  work  ?
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  and
 (b)  Railway  development  is  not  envisaged
 on  any  state-wise  or  region-wise  concepts,
 but  on  overall  development  considerations
 in  the  national  interset.  It  is  therefore
 not  fair  to  bring  in  regional  bias  in  this
 matter.  However,  it  may  be  stated  that  it
 has  been  decided  to  undertake  preliminary
 engineering  and  _  traffic  surveys  for
 conversion  of  Ernakulam-Quilon-Trivan-
 drum  M  G.  Section  to  8.  0.  and  to  re-
 assess  the  earlier  survey  reports  of
 Trivandrum-Cape  Comorin-Tirunelveli  line
 and  these  surveys  have  been  included  ino
 the  1969-70  Programme.

 Annual  Reports  by  Societies

 2544.  DR.  MAHADEVA  PRASAD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the
 societies  registered  under  the  Societies
 Registration  Act  of  I860  have  unfailingly
 to  submit  their  annual  reports  to  the
 concerned  Registrars  ;

 (b)  whether  there  are  any  statistics
 showing  the  list  and  number  of  such
 societies  which  have  failed  to  submit  their
 annual  reports  during  the  last  three  years  ;
 and

 (c)  action,  if  any,  taken  against  such
 societies  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c)  Government  have
 no  information  in  regard  to  parts  (a)  and
 (b)  of  the  question.  The  subject  matter
 of  the  Societies  Registration  Act  falls
 exclusively  within  the  State  List  in  terms
 of  entry  32  of  the  List  II  in  the  Seventh
 Schedule  to  the  Constitution  of  India.
 Part  (c)  of  the  question  does  not,  therefore,
 arise.

 Centres  for  Homeless  Children

 2545.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  ७6  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govero-
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 ment  have  decided  to  set  up  more  centres
 for  homeless  children  ;

 (b)  if  so,  how  such  centres  are  to  be
 set  up  ;

 (c)  the  places  where  the  centres  are
 proposed  to  set  up  ;

 (9)  how  many  centres  are  there  pre-
 sently  in  India  ;  and

 (९)  how  many  children
 registered  at  these  centres  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA]  :
 (a)  No,  Sir.

 (b)  and  (e).  Do  not  arise.

 have  been

 केरल  को  समाज  'कल्यारण  संस्थाओं  को  केन्द्रीय

 अनुदाम

 5646.  श्री  बचाव त  सिंह  कुशवाह  :
 श्री  मोगेख  भा  :

 क्या  थिथि  तथा  समाज  कल्यारा  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  केरल
 राज्य  की  समाज  कल्याण  संस्थाप्नरों  को  राज्य
 के  प्रशासन  के  माब्यम  पे  अनुदान  देने  की  श्रपेक्षा
 सीधे  श्रनुदान  देने  का  निर्णय  किया  है  ;  और

 (ख)  इस  प्रकार  का  निर्शाय  किये  ज्ञाने  के

 क्या  कारण  हैं  तथा  ऐसे  कौन-कोन  से  झन्य

 राज्य  हैं  जिनके  संबंध  में  यह  निर्णय  किया  गया

 है?

 विधि  संत्रालय  तथा  समाज  कहयारा  विभाग
 में  राज्य  संत्री  डा.  (भोलती  फूलरेश  गृह):

 (क)  हां,  श्रीमान  |  यह  निर्णाय  किया  गया

 है  कि  वर्ष  १६६८-६६  में  केन्द्रीय  समाज
 कल्याग  बोर्ड  केरल  के  समाज  कल्याण
 संगठनों  को  सीधे  अनुदान  देगा  |

 (ख)  यह  निरांय  यह  सुनिद्िच्रत  करने  के
 लिए  किया  गया  है  कि  केरल  सरकार  द्वारा
 केरल  राज्य  समाज  कल्यारा  सलाहकार  बोर
 को  समाप्त  किये  जाने  के,  कारण  केरल  के

 समाज  कल्याण  संगठनों  कोनिधियों  की  कमी

 PHALGUNA  29,  (SAKA)  Written  Answers  ney

 न  हो  ।  सभी  राज्यों  में  समाज  कल्याण  सलाह-
 कार  बोर्ड  केन्द्रीय  समाज  कल्याण  बोर्ड  और

 झनुदान  पाने  वाली  संस्थाप्रों  के  बीच  कड़ी  के
 रूप  में  काम  करते  हैं।  यह  निरय  श्न्य  राज्यों
 पर  लागू  नहीं  होता  है  क्योंकि  किसी  झन्य  राज्य
 ने  राज्य  समाज  कल्याण  सलाहकार  बोई
 समाप्त  नहीं  किया  है  ।

 बरट  तथा  मुजफ्फरनगर  में  मध्यावधि  निर्वाचन

 2547.  श्री  यह्वम्त  सिंह  कुशवाह  :  क्‍या
 विधि  तथा  समाज  कल्यारा  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  के  मेरठ  तब,
 मुजफ्फरनगर  जिले  में  नि८्पक्ष  रूप  से  मध्यावधि
 निर्वाचन  कराने  हेतु  उक्त  क्षेत्रों  के  लिये  केन्द्रीय
 रिज़ब  पुलिस  की  सेवायें  उपलब्ध  करने  के  लिए
 कोई  प्राथंना  की  गई  थी  ;  और

 (ख)  यदि  हाँ,  तो  क्या  उक्त  प्रबन्ध  कर
 लिये  गये  थे  ?

 लिज  मशजालय  झौर  समाज  कल्यारा
 विभाग  में  उप  मंत्री  (भी  Jo  यूनुस  सलीस)  :
 (क)  जी  हां  ।

 (ख)  निर्वाचन  प्रायोग  ने  उत्तर  प्रदेश  राज्य
 सरकार  से  इन  निवांचनों  के  दौरान  सम्पूर्ण
 राज्य  में,  विधेषतः  मेरठ  श्रौर  मुजफ्फरनगर
 जिलों  में,  पुलिस  का  उपयुक्त  इंतजाम  करने  के
 लिए  कहा  था  धौर  राज्य  सरकार  ने  निर्वाचन
 भ्रायोग  को  यह  इस्तिला  दी  थी  कि  उन  दोनों
 जिलों  में  पुलिस  का  उपयुक्त  इंतजाम  कर  दिया
 गया  है

 Social  Welfare  Scbemes  io  Orissa

 2548.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Mintster  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  w
 state:

 (a)  the  different  programmes  of  social
 welfare  which  ia  being  worked  owt  in
 Orissa  at  present  ;

 (b)  the  amount  of  grants  given  te
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 Orissa  for  this  purpose  in  1966-67,  1967-68
 and  ‘1968-69  ;

 (c)  how  this  bas  been  spent  ;  and
 (d)  what  amount  the  State  Govern-

 ment  have  spent  Jn  these  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA:
 (a)  A  statement  is  laid  on  the  fable  of  the
 House.  [Placed  in  Library.  See  No.  LT-288/
 69.)

 (b)

 Rupees  in  lakhs
 (from  available

 information)
 Rs.

 ‘1966-67  6.325
 ‘1967-68,  7.640
 1968-69.  6.560

 (c)  The  amount  of  grants  have  been
 utilised  from  available  information  for  the
 purpose  for  which  they  were  sanctioned.

 (d)  Rs.  5.2f  lakhs  spent  by  State
 Government  on  which  they  have  made
 contribution  on  some  schemes.

 Iroa  Rail  Wagons  Booked  ag  Iron  Scrap
 Wagons

 2549.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  be  etate  :

 (a)  whether  it  is  a  fact  that  the  ‘Iron
 Ralls’  are  booked  as  ‘Iron  Scrap’  on  cer-
 tain  stations  of  the  Western  and  Northern
 Railways  ;

 (b)  how  mapy  wagons  having  ‘Iron
 Rails’  were  booked  as  ‘Iron-Scrap’  since
 966  to  968  ;

 (c)  the  details  of  the  under-charges
 raised  by  the  Accounts  Office,  Ajmer
 for  these  wagons  with  the  names  of  the
 stations  against  whom  the  under-oharges
 have  been  raised  ;

 (d)  the  total  amount  for  which  the
 under-chages  were  raised  during  1966,  967
 and  1968  separately  for  each  year  ;

 (e)  how  much  under-charges  have  been
 recovered  and  how  much  was  due  df  the
 3]st  December,  1968,  ;  and
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 (f)  what  steps  have  been  taken  by
 Government  to  recover  these  under-
 charges  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes,
 there  have  been  some  cases  of  iron  rails
 being  booked  from  certain  stations  on
 Western  and  Northern  Railways  as  iron
 scrap.

 (b)  No  cases  pertain  to  1966.  In  967
 and  1968,  the  number  of  such  wagons  in
 terms  of  four-wheelers.  was  172.

 (c)  The  total  under-charges  raised  in
 respect  of  these  72  wagons  were  Rs.  41141.
 Under-charges  amounting  to  Rs.  40,766
 were  raised  against  Idgah  and  Rs.  375
 against  Ajmer.

 (d)  No  under-charges  were  raised  dur-
 ing  ‘1966.  The  amount  of  under-charges
 raised  in  ‘1967  was  Rs.  2,492  and  in  ‘1968,
 Rs.  38,649.

 (e)  Upto  3lst  Decemher,  I968,  ao
 amount  of  Rs.  16,950  had  been  recovered,
 leaving  a  balance  of  Ra.  (24,191  still  to  be
 recovered.

 (f)  The  Railway  are  in  touch  with  the
 consignees  concerned  and  are  trying,
 through  personal  contacts,  to  realise  the
 under-charges.

 Abolition  of  Posts  of  Commercial  Clerks
 In  Madura  Division

 2550.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  isa  fact  that  the  Divi-
 sional  Superintendent  of  Madura  Division
 of  Southern  Railway  has  ordered  to
 abolish  60  posts  of  Commercial  clerks
 from  Madura  Division  ;

 (b)  if  s0,  the  detailed  reasons  for
 abolishing  these  posts  ;

 (c)  the  percentage  of  traffic,  goods  and
 passengers,  which  has  been  reduced  on  this
 division  during  968  ;

 (d)  whether  any  work  study  has  besa
 done  over  Madura  Division  before  reduc-
 tlon  of  these  posts  ;

 (९)  है| 8  so,  period  when  the  work  study
 was  done  and  the  name  of  the  officer  who
 carried  out  this  job  ;  and

 (f)  If  not,  how  Government  justify  the
 reduction  of  these  posts  7
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (f).
 A  review  of  the  cadre  of  Class  III  staff  of
 the  Commercta!  Branch  based  on  the  pres-
 cribed  Yardstick  was  conducted  by  a  Com-
 mittee  of  three  Officers  consisting  of
 Divisional  Personnel  Officer,  Divisione!
 Commercial  Superintendent  and  Divisional
 Accounts  Officer.  As  a  result,  27  posts  of
 Commercial  Clerks  were  declared  surplus
 in  the  Madura  Division.

 There  was  a  slight  reduction  in  the
 overall  traffic  in  the  Division  during
 ‘1968.

 iw

 कागज  की  लुगदो  का  फारलाता

 265।.  थ्री  कहावध्त  सिह  कुशाबाह  :  कया
 झ्रोद्योगिक  विकास  प्रातरिक  व्यापार  तथा  सभ-
 बाय  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  सच  है  कि  कागज  की  लुगदी
 उद्योग  के  प्रतिनिधियों  और  संबंद  परिषद्‌  मे
 उक्त  उद्योग  के  विकास  को  ध्यान  में  रखते  हुए
 उत्पादन  शुल्क  कम  करने  की  मांग  की  हैं  ;
 झौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 झ्रौद्योगिक  विकास,  झततिरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  श्री  फलर््दीन  ली

 झहनद)  :  (क)  से  (ख).  कागज  लुगदी  और
 श्रन्य  सम्बद्ध  उद्योगों  की  विकास  परिषद्‌  की

 एक  बैठक  झक्ट्रबर,  968  में  हुई  उसमें  उत्पा-
 दन  शुल्क  कम  करने  का  एक  सुकाव  दिया.  था

 यह  सुभाव  ऑ्रभी  परिषद्‌  की  समन्वय  समिति  के
 विचाराधीन  हैं  ।

 Carriage  Cleaning  Service  at  Stations

 2553.  DR.  KARNI  SINGH  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  that
 ali  traias  proceeding  from  or  to  Bikuner
 get  full  of  dust  as  they  run  through  vast
 stretcn  of  deserts  ;

 (b)  whether  the  day  sunning  carriage
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 ‘cleaning  service  provided  at  main  stations
 of  halts  is  adequate  ;  and

 (d)  if  so,  whether  Government  have
 plans  to  issue  instructions  that  the  service
 is  vigilant  and  prompt,  as  at  present
 passengers  have  to  run  about  to  finda
 cleaner  and  do  not  always  succeed  in  find-
 ing  one  within  the  short  halt  of  fast
 trains  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  Yes.

 (0)  Instructions  already  exist  that
 Safaiwalas  posted  at  stations  should  attend
 to  all  passengers  trains.  In  addition,  per-
 manent  sign  boards  are  also  displayed  at
 platforms  indicating  the  location  where
 such  Safaiwalas  are  posted.

 Purchase  of  ‘Loeal  Products
 by  Andhra  Pradesh

 2554.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT.  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  recently
 the  Government  of  Andhra  Pradesh  have
 3७९०  orders  to  all  their  Departments  to
 buy  only  local  products  in  preference  to
 those  from  other  states  ;

 (७)  if  so,  to  which  specific  items  the
 above  orders  will  upply  ;  and

 (c)  the  reaction  of  Government  to
 such  tendencies  developing  in  the  States  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b)  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 (०)  The  question  of  preference  to  local
 products  which  is  being  shown  by  certain
 State  Governments  is  under  examination.

 Expansion  of  Roarkela

 SHRI  5.  R.  DAMANI  :
 SHRI  CHINTAMANI

 PANIGRAHI  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  D  C.  SHARMA  ;

 2555.
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 SHRI  BEN]  SHANKER
 SHARMA  :

 SHRI  RANJIT  SINGH  :
 Will  the  Minister  of  STEEL  AND

 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  the  expansion  work  of  the
 Rourkela  Steel  Plant  has  been  completed
 and  if  not,  when  this  will  be  done  ;

 (b)  when  it  is  likely  to  reach  the  .8
 million  tonnes  production  capacity  stage  ;

 (c)  when  it  will  have  the  facility  of
 cold-rolled  stee!  sheets  ;  and

 (d)  when  it  will  turn  out  to  be  a  profit
 vielding  concern  from  the  present  stage  of
 huge  losses  year  after  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  and  (b).  The  principlal  units  forming
 part  of  the  expansion  of  the  Rourkela  Steel
 Plant  from  2.0  to  .8  million  tonnes  ingot
 capacity  have  been  installed,  but  the  instal-
 lation  of  certain  essential  facilities  like
 Hot  Scarfing  Machine  and  its  auxilliaries
 conversion  of  Dolomite  Kiln  to  Lime  Kiln
 is  still  in  progress  and  would  be  com-
 pleted  by  the  end  of  1969.  The  Plant  is
 expected  to  reach  the  expanded  capacity  of
 .8  million  ingot  tonnes  in  1970-71,

 (c)  Facilities  for  the  manufacture  of
 cold-rolled  strips/sheets  already  existed
 even  at  the  I.00  m.t.  stage.

 (d)  The  Plant  is  expected  to  earn  a  pro-
 fit  during  the  year  1969-70.

 Closure  of  Jndustrie!  Units  in  Okbla
 Delhi

 2556.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  good
 number  of  industrial  units  located  in  the
 Okhla  Industrial  Estate  are  facing  closure
 and  many  of  the  units  who  had  applied  for
 allotment  of  land  in  the  Estate  have  since
 surrendered  their  allotment  letters  for
 jand  ;

 (b)  whether  Government  have  tried  to
 find  out  the  difficulttes  now  being  faced  by
 the  industijulists  at  Okhla  and  the  steps
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 that  have  been
 Difficulties  ;

 (c)  whether  any  of  the  units  have  since
 been  closed  down  ;  and

 (d)  if  so,  their  number  and  the  causes
 for  the  same  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (d).  The  information
 is  being  collected  and  it  will  be  laid  on  the
 Table  of  the  House.

 taken  to  overcome  the

 National  smal}  Industries  Corporation

 2557.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  National  Small  Indus-
 tries  Coporation  has  launched  a  hire  pur-
 chase  scheme  for  financial  assistance  to
 industrialists  particularly  those  engaged  in
 the  small  scale  industries  ;

 (b;  whether  the  Corporation  has  intro-
 duced  such  schemes  in  all  the  States  and  if
 not,  the  names  of  the  States  where  it  has
 been  introduced  ;

 (c)  the  main  features  of  the  various
 types  of  assistance  that  the  scheme  is  likely
 to  offer  to  the  Industrialists  ;  and

 (d)  the  response  of  the  industrialists  to
 the  scheme  so  far  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  The  National  Small  Indus-
 tries  Corporation  has  a  scheme  under  which
 machinery  is  supplied  to  small  scale  indus-
 trial  units  on  hire  purchase  basis.

 (b)  The  facility  under  the  scheme  is
 available  in  all  the  States  and  Union  Terri-
 tories.

 (c)  The  main  feature  of  the  scheme  is
 the  supply  of  machinery  to  small  scale  units
 on  an  initial  payment  to  the  Corporation  of
 20%  of  the  value  of  the  machine  and  the
 balance  in  the  course  of  five  to  seven
 years.

 (d)  Upto  the  3lst  January  1969,  9993
 machines  valued  at  Rs.  34.62  crores  have
 been  distributed  to  over  8,000  units  all  over
 the  country  under  the  scheme.
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 Licences  for  new  industries  in
 Mysore  State

 2558.  SHRI  K.  LAKKAPPA  :
 SHRI  SURENDRANATH

 DWIVEDY  :
 SHRI  SRINIBAS  MISRA  :

 Wiil  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  the  number  of  new  licences  sanc-
 tioned  for  starting  new  industries  in  the
 Mysore  State  during  the  year  968  ;  and

 (b)  the  nature  of  these  licences  and  the
 names  of  the  industries  for  which  those
 licences  have  been  issued  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b)  Four  licences  have
 been  issued  for  the  establishment  of  New
 Industrial  Undertakings,  in  Mysore  State,
 during  the  year  1968.  Two  of  these  license
 are  for  the  manufacture  of  wheat  products
 and  the  remaining  two  are  forthe  manu-
 facture  of  sugar.

 Expenditure  incurred  on  advertisement
 by  Hindustan  Steel  Ltd.

 2559  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  thousands
 of  rupees  have  been  spent  by  the  Hindustan
 Steel  Ltd.,  in  giving  its  advertisements  in  a
 booklet  published  by  the  Raipur  Congress
 Committee  on  the  occasion  of  the  Chhatis-
 garh  Congress  Political  Conference  which
 was  inaugurated  by  the  Home  Minister
 during  this  year  ;

 (b)  if  so,  the  exact  amount  spent  and
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 Steel  Plant  gave  advertisements  to  loca:
 Periodicals  and  also  to  the  booklet  publish-
 ed  by  Raipur  Congress  Committee.  A  bill
 for  Rs.  2,000  hss  been  received  by  Bhilai
 Steel  Plant  from  the  Committee  und  it  is
 under  scrutiny.  The  purpose  of  the  adver-
 tisement  was  to  highlight  the  importance  of
 the  Wire  Rod  Mill.

 c)  While  giving  advertisements,  factors
 such  as  circulation  of  the  paper,  the  matter
 to  be  advertised,  and  people  to  whom  it
 should  reach  are  kep!  in  view.

 Recognition  of  Railways  Unions

 2561.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  after  with-
 drawing  the  recognition  of  the  All  India
 Railwayman's  Federation  in  the  wake  .of
 token  strike  on  the  9th  September,  1968,
 some  new  Unions  have  been  recognised  ;

 (b)  ifso,  the  names  thereof  und  the
 membership  of  each  of  them  ;

 (c)  whether  some  recognised  old  unions
 and  central  organisations  are  also  working
 amongst  Railway  workers  and  employees  ;
 and

 (d)  if  so,
 ship  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH:  (a)  No,
 Sir.

 (b)  Does  not  arise.
 (c)  Yes,  Sir.
 (d)  (i)  Central  Organization—-
 National  Federation  of  Indian  Railway-

 men  The  Federation  as  such  does  not
 have  a  separate  membership  but  is  an  affi-
 liating  organisation  of  zonal  unions}

 (ity  Zonal  Unions

 thc  names  and  the  member-

 the  purpose  of  giving  such  adverti
 and

 (c)  the  criteria  adopted  by  his  Minis-
 try  aod  the  public  undertakings  under  his
 Ministry  in  giving  advertisements  to  the
 newspapers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEBRING  (SHRI  K.  C.  PANT):
 (a  and  (b).  On  the  occasion  of  the  pre-
 sentation  of  the  Wire  Rod  Mill,  Bhilai

 Name  Membership
 as  on

 34-12-1967,
 !  2

 (a)  Central  Railway  Maz-  5$,372
 door  Sangh

 (b)  Fastern  Rallwaymen’s  60,025
 Congress

 (c)  Uttarlya  Railway  Maz-  22,538
 door  Union
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 I  2  वह  प्राप्त  होने  वाले  परिणामों  के  समशुल्य  नहीं
 (७)  N.  E.  Railway  em-  34,223  होगा  ।

 loyees  Union  (PRKS  rt  fi opt.  8  Galiany  aay  ue  (8)  इने  भनुदानों  का  हिसाब  साधारशतया
 ployees  Un:on  संतोषजनक  स्थिति  में  रखा  जाता  है  1

 1188  Southern  Railwa  Em-  45,000
 ployees  Sangh  oral  में  उच्चोगों  को  स्थापना

 (approx.)
 (g)  South  Central  Railway  —  33,790  2563.  श्रो  नाभूराम  अहिरधार  :  क्या

 Employees  Sangh
 पतरि' (h)  South  Eastern  Railway-  41,807  प्रोद्योगिक  विकास,  ध्ांतरिक  व्यापार  तथा

 men's  Congress  समवाय-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 (i)  Western  Railway  Maz-  46,000,  किः

 door  Sangh
 पिछली (j)  National  Railway  Maz-  60  596  (=)  क्या  यह  सच  है  कि  पिछली  तीन

 door  Union  पंचवर्षीय  योजनाझों  में  बड़े  उद्योगों  की  स्थापना
 (k)  South  Central  Railway  27,25,  पर  भ्रधिक  बल  दिया  गया  था  जिसके  फलस्वरूप

 Mazdoor  Union  .
 नगरी  मे  ry ()  Western  Railway  Em-  59,000  केबल  बड़-बढ़े  नगरों  में  उद्योग  की  स्थापना

 ployees  Union

 Note—  While  items  (a)  to  (i)  are  affi-
 Hates  to  National  Federation  of  Indian
 Railwaymen,  j,  k  and  |  are  not  their  affi-
 Hates.

 सामाजिक  संस्थाझों  को  झवुदान

 2562.  श्री  सायूराम  झहिरवार:  क्‍या
 लिपि  तथा  समाज  कह्यारा  मन्त्री  यह  बताने
 कौ  कपा  करेंगे  कि  :

 (क)  वर्ष  968-69  में  केन्द्रीय  सरकार
 ने  सामाजिक  संस्थाभों  के  लिये  कितनी  धनराशि
 की  व्यवस्था  की  श्र  उन  सामाजिक  संस्थाषों
 के  नाम  क्या  हैं  ;  भौर

 (ख)  क्‍या  पिछले  बर्ष  में  इन  संस्थाभों  को

 दिए  गए  भ्रनुदामों  का  हिसाब  नियमों  के  पनु-
 सार  रखा  गया  है  ?

 लिधि  शस्त्रालय  तथा  समसाल  कत्पार
 विमाम  में  राज्य  मंत्री  [डा०  (भीमती)
 कूलरेंख  गुह]  :  (क)  वर्ष  968-69  में  सामाजिक

 संस्थाधों  को  सहायता  देने  के  लिए  समाज

 कल्याण  बिभाग  के  बजट  प्राक्कलनों  में  221,  ।7

 लाख  रुपये  की  व्यवस्था  की  बई  है।  लाभ  पाने

 बाली  संस्थाझोों  की  कुल  संख्या  3,  800  है।

 इन  संस्थाप्नों  के  नाम  देने  में  जो  समय  लगेगा,

 हुई  श्रौर  ग्राभीणा  क्षेत्रों  की  उपेक्षा  की  गई
 थी।

 ख)  यदि  हाँ,  तो  क्या  सरकार  का  विचार
 चौथी  योजना  भ्रवधि  में  ग्रामों  में  उद्योगों  की
 स्थापना  पर  भ्रधिक  बल  देने  का  है  ;  प्रौर

 (ग)  यदि  हां,  तो  उसकी  रूप  रेखा  क्‍या
 है?

 झोद्योगिक  विकास,  झांतरिक  ब्यापार  तथा
 सभवाय  कार्य  मस्जो  (ओोफलरुट्रीन  श्ली  झहुमद):
 (क)  प्रायोजन  के  प्रादुर्भाव  के  समय  से  ही
 ग्रामीरा  क्षेत्रों  मे ंखादी  तथा  ग्रामीण  उद्योग,
 हथ-करधा,  रेशम  के  कीड़े  पालन,  हस्तछ्षिल्प
 कला,  नारियल  के  रेशे  तथा  लु  उद्योगों  के
 बिकास  कायंक्रम  द्वारा  ग्रामीण  क्षेत्रों  में  उद्योगों
 की  स्थापना  के  उत्साही  प्रयास  किए  जा  रहे  हैं।
 तृतीय  पंचवर्षीय  योजना  की  भ्रवधि  में  केन्द्र
 सरकार  द्वारा  प्रामीरा  उसोग  परियोजनाभों  का
 एक  कार्यक्रम  देश  के  49  चुने  हुए  क्षेत्रों  में
 झारम्भ  किया  गया  था।

 (ख)  इन  कार्यक्रमों  को  चतुर्थ  पंचवर्षीय
 योजना  झवधि  में  जारी  रखने  का  प्रस्ताव  है  |

 (ग)  चच्सु  पंचयर्थीय  योजना  में  सम्भिलिति
 किए  जाने  वाले  कार्यक्रमों  तथा  यौजनाों  पर
 झभी  प्रन्तिम  निर्संय  लिया  जाना  है
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 Tennlag  of  Cattle  Skins

 2564.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFPAIRS  be  pleased  to  state  :

 (a)  number  of  cattle  skios  tanned  an-
 nually  in  the  factories  ;

 (b)  estimate  of  skins  tanned  privately
 aod  the  diffcrence  in  their  prices  as  com-
 pared  with  those  skins  tanned  in  factories;

 (c)  the  proportion  of  skins  of  slaughie-
 red  animals  and  of  dead  cattle  and  the  per-
 centage  difference  In  price  ;  and

 (d)  the  steps  which  Government  have
 taken  to  use  fully  the  skins  of  cattle;  which
 constitute  23  per  cent  of  the  world  popu-
 lation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A
 AHMED)  ;  (a)  It  is  estimated  that  skins
 to  the  extent  of  about  45  million  pleces
 were  tanned  during  the  year  +1968.

 (b)  Information  io  this  regard  has  not
 been  compiled  and  is  not  available.

 (c)  It  is  estimated  that  approximately
 20%  of  the  hides  and  80%  of  skins  are
 from  slaughtered  animals.  These  being
 generally  of  superior  quality,  are  costlier  by
 about  !5—20%  as  compared  to  the  hides
 and  skins  from  dead  animals.

 (d)  A  statement  is  laid  on  the  Table  of
 the  House.[Placed  in  Library.  See  No.  LT-
 289/79}.

 Exports  by  Hiadustan  Steel  Lid.

 2565.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  the  total  quantity  apd  value  or  ex-
 ports  by  the  Hindustan  Steel  Lid.,  annually
 during  the  last  three  years  and  the  estimates
 for  the  coming  three  years  ;

 (b)  the  total  quantity  value  of  imports
 of  steel  from  abroad  during  the  same  period
 and  the  estimates  for  the  next  three  years  ;
 and

 (c)  the  total  quantity  aod  value  of  ex-
 port  of  iron  ore  from  Iodia  during  the
 same  period  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEBL  AND  HEAVY
 BNGINEERING  (SHRI  K.  C.  PANT):
 (a)  and  (b).  The  quantity  and  value  of  ex-
 Ports  of  Iron  aod  Steel  made  by  Hindustan
 Steel  Ltd.  during  the  period  from  1965-66
 to  968  69  (upto  December,  1968  are  as
 follows  :

 Quantity  FOB  Value
 (in  °000  tonnes)  (in  raillion

 Rupees)

 1965-66,  53.5  22.4
 1966-67  268.6  92.1
 ‘1967-68  805.2  309.2
 1968-69.  764.6  and  305.1
 (Upto  ist  1,780  Wheel  sets
 December
 968)

 The  quantity  and  value  of  imports  of
 Iron  and  Steel  made  during  the  period
 from  ‘1965-66.  to  ‘1968-69  (upto  October  968)
 are  as  follows  :

 Quantity  fo  Value  ta
 ‘000  tonnes  Million

 Rs.

 1965-66  872.3  885.9
 1966-67  45i.  77.7
 1967-68  503.5  926.6
 1968-69  232.4  4IL6
 (upto  October,
 968)

 No  estimates  for  exports  and  imports  of
 Iron  and  Steel  for  the  coming  three  years
 have  so  far  beem  made.

 (०)  Information  ts  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Unsold  Products  lying  at  Rourkela  Stee}
 Ptnat

 2567.  SHRI  0.  N.  PATODIA:  Wiil
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  of
 the  products  of  the  Rourkela  Steel  Plaot
 are  not  selling  in  the  market  ;  and

 (b)  if  s0,  the  different  पॉडिकिक  that  are
 affected  and  tbe  stock  of  tbe  unsold  pro-
 ducts  and  the  reasons*for  the  same  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  and  (b)  Since  most  of  the  products  of
 Rourkela  Steel  Plant  are  reoled  against
 specific  demands,  no  particular  difficuliy  is
 envisaged  in  their  disposal.  There  was,
 however,  a  stock  of  5,I85  tonnes,  as  on
 25,2.1969,  of  commercial  quality  pipes  which
 has  arisen  in  the  process  of  rolling  large
 diameter  pipes  to  A.P.I.  standards  for  ex-
 ports  and  for  which  the  internal  demand
 is  low.  ‘

 दिल्‍ली  में  पढ़  रहे  विद्यार्थियों  की  छात्रवृत्तियां

 2568,  श्री  श्लोंकार  सिह  :
 श्री  हुकस  ्चम्द  कछवाय  :
 श्री  भारत  सिंह  चोहान  :

 क्या  डिथि  तथा  समाज  कल्याण  मन्त्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  भी  सच  है  कि  दिल्‍ली  में

 पढ़ने  वाले  छात्रों  को  प्रपने-प्रपने  राज्यों  से

 छात्रवृत्तियां  दी  जाती  हैं  ;

 ख)  क्‍या  यह  भी  सच  है  कि  दिल्‍ली  के
 पालीटेक्किनकों  में  पढ़ने  वाले  छात्रों  के  सम्बन्ध
 में  1967-68  तथा  1968-69  में  राज्य  सरकार
 को  भेजी  गई  छात्रवृत्तियों  के  लिये  प्रार्थना  पत्र

 ऐसे  मामलों  में  श्रस्वीकार  कर  दिये  गये  थे
 जिनमें  प्रभिभावकों  की  प्राय  450  रुपये  प्रति
 ष  से  भ्रधिक  थी  ;

 (ग)  यदि  हाँ,  तो  किन  राज्यों  में  इस
 झाधार  पर  छात्रवृत्तियां  नहीं  दी  गई  थीं  ;
 झौर

 (घ)  दिल्ली  में  पढ़ने  वाले  छात्रों  के  लिये
 प्रत्येक  राज्य  द्वारा  967-68  तथा  1968-69  में
 कितनी  छात्रवृक्तियां  दी  गई  थीं  ?

 विधि  मंत्रालय  तथा  समाज  कल्याण  विभाग
 में उप  बंत्री  (भी  मुध्याल  राज):  (क)  हां
 श्रीमाच्‌  |

 (ख)  तथा  (ग).  जहां  तक  भ्नुसूचित
 जातियों  तथा  पनुसूचित  भादिम  जातियों  का
 सम्बस्ध  है,  सभी  पात्र  विदश्याथियों  को  छात्र-
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 वृत्तियां  दी  जाती  हैं।  श्रन्य  श्राथिक  रूप  से

 पिछड़े  वर्गों  के लिये  नियतनों  की  एक  निद्िचत
 सीमा  है  गर  श्रध्ययन  का  चाहें  कोई  भी  पाठ्य
 क्रम  हो  छात्रवृत्तियां  सीमित  व्यवस्था  की  भीतर
 गरीबी  के  आधार  पर  दी  जाती  हैं  छात्रवृत्तियां
 मंजूर  करने  वाला  भ्रधिकारी  इसलिये  सबसे  कम
 प्राय  के  मामले  से  शुरू  करता  है  भ्रौर  तब  उससे
 श्रागे  बढ़ता  जाता  है  जब  तक  कि  नियतन  पूरा
 नहीं  हो  जाता  ।  ऐसा  होने  के  कारण  यह  संभव
 है  कि  कुछ  राज्य  सरकारें  केवल  उन्हीं  उम्मीद-
 वारों  को  छात्रवृत्तियां  दे सकी  हों,  जो  450
 रुपये  प्रति  वर्ष  की  श्राय  सीमा  के  भीतर  प्राते
 हों

 (घ)  दिल्ली  के  चार  पोलीटेक्निकों  में  दी
 गई  छात्रवृत्तियों  की  राज्य-वार  संख्या  इस  प्रकार
 हैं:

 राज्य  1967-68  1968-69(28-2-
 969  तक)

 पंजाब  3(+  -1968-
 69  में  मंजूर  3
 किया  गया)

 हरियाणा  2
 उत्तर  प्रदेश  #  4
 राजस्थान  ]

 National  Railway  Grid

 2569.  SHRI  SITARAM  KESRI:
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  RANJIT  SINGH  :
 SHRI  0.  ८.  SHARMA:
 SHRI  BENI  SHANKAR

 SHARMA  :
 SHRI  0.  N.  PATODIA  :
 SHRI  BAL  RAJ  MADHOK  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  decided  to  build  a  national  railway
 arid  during  the  Fourth  Plan  period  ;
 and

 (b)  if  so,  the  details  thereof  7
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 THE  MPENISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  aad
 (b).  A  perspective  plan  covering  .a  period
 of  0  to  1S  years  for  conversion  of  about
 3000  kilometres:  of  metre  gauge  track  to
 broad  gauge  at  an  estimated  cost  of  Rs.  75
 crores  has  been  drawn  up.  The  detalls
 haye  not  beeo  finalised  as  the  lines  to  be
 actually  converted  can  be  settled  only  after
 surveys  are  all  completed  and  each  line
 qualifes  for  conversion  on  the  basis  of
 traffic  justification  and  economic  viability.
 The  work  will  also  depend  on  availability
 of  fands.

 Nizamuddig,  Raflway  Station

 2870  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 stale  :

 (a)  whether  the  new  building  of
 Nizamuddin  Railway  Station  is  now  in  use;
 and

 (b)  if  not,  when  the  same  was  complet-
 ed  and  is  now  likely  to  be  put  to  use  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  No.

 (b)  While  the  Civil  Engiaeeriag  portion
 of  the  work  of  mew  station  building  at
 Niz  ddin  was  completed  on  31.8.68,  the
 signalling  portion  is  still  in  progress.  The
 building  is  likely  to  be  brought  io  use  in
 this  month.

 Election  Petitions  in  Maniper

 ‘2s7.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased:to  state  :

 (a)  the  total  aumber  of  election  peti-
 tions  pending  for  the  Union  Territory  of
 Manipur  ;

 (b)  the  cases  already  disposed  of  and
 the  court's  order  thereon  ;

 (c)  whether  any  case  has  been  with-
 drawn  fram,  the  court  uf.  the.  ludiclal  Com-
 missioner,  Manipur  ;

 (a)  the  reason  for  allowing  one  of  the
 perties  to  withdraw  tbe  election  petition
 from  the  J.C’s  court  ;  and

 (e)  if  so,  the  provision  of  the  law  under
 which  it  hap  besa  dene  2
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  IN  THS.  OF  LAW  AND  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRI  M.  YUNUS  SALBEM).:
 (a)  One.

 (b)  Three.  A  Statement  showing  the
 Court's.  Order  is  at  Annexure  ‘A’  laid  on
 the  Table  of  the  House.  [Placed  in  Library.

 See  No.  LT—290/69t.
 (०)  No,  Sir.
 (d)  and  (e).  Do  not  arise.

 बहु-बिवाह  पर  पावन्दी

 2572.  थी  रामायतार  हार्मा  :  क्‍या  विधि
 तथा  समाज  कस्यार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  देद्ा  में  बहु-
 विवाह  को  बम्द  करने  के  लिए  एक  विधेयक
 पास  करते  का  है,  ताकि  देश  के  विभिन्‍न  सम्प्र-
 दायों  में  मनोवैज्ञानिक  तथा  भावनात्मक  एकता
 स्थापित  की  जा  सके  ;

 (ल)  यवि  हां,  तो  क्या  राज्य  सरकारों  से
 इस  बारे  में  परामर्श  किया  गया  है  भौर  यदि
 हां,  तो  उनकी  प्रतिक्रिया  क्‍या  है  ;  शौर

 (ग)  सरकार  इस  बारे  में  कब  तक  प्रंतिम
 निणुय  करेगी  ?

 किये  भरशलय  तथा  समांज  कल्याण
 बिसाग  में  उपभग्त्री  भी  go  धुवुस  सलीब)  :
 (क)  जी  नहीं  ny

 (ल)  शौर  (ग).  प्रश्न  ही  नहीं  उठते

 Lack  of  Wagoas  for  Transportation  of
 Coal

 2574.  DR.  RANBN  SEN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  ॥  is  a  fact  that  the  coal
 mines  have  complained  of  lack  of  wagons
 for  the  transportation  of  coal  from  the
 pitheads  to  different  places  ;  and

 (b)  if  so,  reasons  for  the  same  ?
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 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  Yes,  Sir.
 Some  complaints  have  been  received  from
 time  to  time.
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 (b)  Figures  of  coal  loadiag  from  all
 fields  and  separately  from  Bengal—Bihar
 fields  during  the  last  six  months  are  given
 below  !

 Month  1968-69  ‘1967-68

 From  From  From  From
 all  B&B  all  B&B

 fields  fields  fields  fields

 September  8247  63i2  6487  4696
 October  8238  6327  7097  5451
 November  7974  5966  7754  5801
 December  8070  607  7956  ois
 January  8362  6440  7792  5932
 February  87I4  (Prov.)  6806  (Prov.)  793i  6035

 The  above  figures  indicate  substantia!
 increase  in  wagon  availability  for  coal  load-
 ing  in  the  current  year  as  compared  with  the
 previous  year.  Loading  performance  from

 all  fields  and  from  Bengal—Bibar  fields  was
 the  highest  ever  achieved  in  any  month  in
 the  past  in  September  and  October  ‘68  aad
 even  this  performance  was  further  improv-
 ed  upon  in  February,  ‘1969.

 As  wagon  availability  pow  is  substaa-
 tially  more  than  that  la  the  past  the  com-
 plaints  about  lack  of  wagons  are  not  justi-
 fied.

 Class  16 2  Posts  in  Dhanbad  Divisies  of
 Eastera  Railway

 wit!
 SHRI  GEORGB  FERNANDES:

 Will  the  Minister  of  RAILWAYS  be  pleased
 lo  state:

 (a)  whetber  it  is  fact  that  over  600
 class  !V  posts  in  the  Dhanbad  Division  of
 the  Eastero  Railway  are  lying  vacant  for  six
 years  and  more  ;

 (b)  whether  temporary  workmen  are  pos-
 ted  ro  work  in  these  permanent  vacancies  ;

 (०)  whether  it  is  proposed  to  Gil  all
 permanent  vacancies  in  this  Division:
 and

 (d)  if  not,  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  to
 (d).  The  information  is  being  collected
 aod  will  be  laid  on  the  Table  of  the
 Sabha,

 Paper  Mill  in  Manipar

 2576.  SHRI  M.  MEGHACHANDRA  ;
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Un-starred
 question  No.  3054  on  the  6th  Aug.  968
 and  state  ;

 (a)  whether  Goveramemt  have  com-
 pleted  the  examination  of  the  proposal  of
 the  Goverameat  of  Masipur  for  the  setting
 up  of  a  paper  mill  ia  Manipur  ;

 (b)  if  mot,  the  reasons  for  delay  ;  and
 (c)  if  the  Central  Government  have  ‘Rot

 agreed  to  the  proposal,  the  reasoms  there-
 for  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क्  A.
 AHMED):  (a)  to  (c)  The  establishment  of
 a  paper  mill  in  Maoipur  is  still  under
 consideration  and  a  final  decision  would
 be  taken  at  the  time  of  the  finalisation  of
 the  Fourth  ‘Plan.

 दाधारा  मंडी  (मध्य  प्रदेश)  से  होफर  पुजरभे
 जाली  रेलले  लाइन  पर  खपरि  पुल

 2577.  जी  शक्ति  ह 1  :  क्‍या  ले  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की  बान-
 कारी  है  कि  दायरा  मंडी  (मध्यप्रदेश)  से  हो  कर
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 गुजरने  वाली  मुख्य  रेलबे  लाइन  कस्बे  को  दो
 भागों  में  बांटती  है  ;

 (ख)  क्‍या  सरकार  को  इस  बात  की  भी
 जानकारी  है  कि  हसके  परिरामस्थसूप  ट्रकों
 धौर  भारी  बाहनों  को  मंडी  तक  जाने  में  बहुत
 कठिनाई  हो  रही  है  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  का  बिचार

 वहां  एक  उपरि  पुल  बनाने  का  है  ;  भौर

 (घ)  यदि  हाँ,  तो  उसका  व्यौरा  कया  है  ?

 रेले  मंत्रों  (डा०  राम  चुभन  सिह)  :  (क)
 की  हां ।

 (ख)  पहियेदार  यातायात  को  सुविधा  के
 लिए  एक  समपार  स्रे  होकर  लहर  पौर  मंडो  को
 मिलाने  वाली  एक  पक्‍की  सड़क  है  |

 (ग)  जी  नहीं  |  वतंमान  नियमों  के  प्रन्त-

 गंत  व्यस्त  समपारों  के  बदले  रेलबे  लाइन  के
 ऊपर/नीचे  सड़क  पुलों  के  निर्माण  सम्बन्धी
 प्रस्ताव  राज्य  सरकार  द्वारा  प्रायोजित  करना
 भ्रपेक्षित  है  ।  प्रस्ताव  में  राज्य  सरकार  को  यह
 बताना  है  कि  प्रमुक  काम  किस  प्रग्रता  के  भ्राधार
 पर  किया  जामा  है  भौर  वह  किस  वर्ष  सड़क
 झ्रधिकरण  के  हिस्से  की  लागत  के  लिए  रकम
 की  व्यवस्था  कर  सकेगी  |

 डबरा  मंडी  में  वत॑मान  समपार  के  बदले
 रेलवे  लाइन  के  सदक-पुल  बनाने  के  सम्बन्ध  में

 मध्य  प्रदेश  सरकार  से  अभी  तक  कोई  निश्चित

 प्रस्ताव  नहीं  मिला  है

 (घ)  सवाल  नहीं  उठता  ।

 ओपाल  रेलवे  स्टेझन  के  रेल  फाटक  के  समीप

 उपरि-पुल

 2578.  भी  |  सूचा :  कया  हलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  माखूम  है  कि  भोपाल

 (मध्य  प्रदेश)  के  मुख्य  रेलबे  के  समीप  रेलवे

 फाटक  पर  उपरि-पुल के  निर्माण का  जो  कार्य
 चल  रहा  था  बह  पझभी  तक  पूरा  नहीं  हमा  है;
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 (a)  यदि  हाँ,  तो  उसके  क्‍या  कारण  हैं  ;
 भौर

 (ग)  उस  पुल  के  कब  तक  पूरा  हो  जाने
 को  संभावना  है  ?

 रेलवे  मंजो  (ढा०  राप्त  सुभत  सिह)  :  (क)
 जीहां।

 (ख)  भोर  (ग).  रेलवे  के  हिस्से  का  काम,
 झ्र्यात  उपरि  पुल  की  संरचना  का  निर्मागा-कार्य
 बहुत  धागे  बढ़  राया  है।  लेकिन  राज्य  सरकार
 मे  पहुंच-मार्गों  का  निर्माण  प्रभी  शुरू  हीं  किया

 है  |  ज्यों  ही  राज्य  सरकार  पहुंच-मार्गों  का
 काम  शुरू  करेगी,  रेल  प्रशासन  भी  पुल  की
 सरंचना  का  काम  साथ-साथ  पूरा  कर  देगा।

 लइकर-छिवपुरी  लाइट  रेहवे  लाइन  पर  फाटक

 2579.  भरी  शक्षि  जबल  :  कया  रेलबे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  ग्वासियर
 में  5  करोड़  रुपये  की  लागत  से  एक  मंडी  बनाने
 की  योजना  है  जिससे  लगभग  बीस  लाख  किसानों
 को  लाभ  पहुंचेगा  ;

 (ख)  क्‍या  सरकार  को  यह  भी  पता  है  कि
 लह्षकर-शिवपुरी  लाइट  रेलवे  लाइन  पर  रेल  का
 फाटक  न  होने  के  कारण  समूची  योजना  का
 काम  रुका  पड़ा  है  ;

 (ग)  इस  सम्बन्ध  में  सरकार  की  क्‍या  प्रति-
 क्रिया  है  ;

 (घ)  क्‍या  सरकार  इस  मण्डी  के  इदं-गिद
 के  सभी  मार्गों  को  एक  हो  प्राधिकार  के  झधीन
 लाने  के  लिये  कोई  योजना  बना  रही  है  ;  धौर

 (ह)  यदि  हां,  तो  उसका  क्या  व्योस  क्या
 है?

 रेल्वे  नण्ची  (डा०  राम  छुमग  ह)  :  (क)
 रेलवे  को  केवल  इतना  ही  माधूम  है  कि  माडी
 को  लश्कर  सेक्टर  में  उसके  वर्तमान  स्थान  से
 हटा  कर  जीवाजी  गंज  स्टेलन  के  पास  एक  नये
 स्थान  पर  बनाने  का  प्रस्ताव  है
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 (=)  जी  नहीं  ।

 (ग)  से  (8).  कृषि  उपज  बिपरान  समिति,
 लदकर,  ग्वालियर  ने  जीवाजीगंज  स्टेशन  के  पास
 किलोमीटर  230/5-6  श्रौर  1230/6-7  पर
 स्थित  वर्शमान  दो  समपारों  केबील  एंकं  नये  सम-
 पार  की  व्यवस्था  करने  को  कहा  है।  इतने  कम
 फासले  पर  एक  श्रौर  समपार  खोलंना  वांछनीय
 नहीं  समझा  जाता  ।  किलोमीटर  230/8-7
 पर  स्थित  समंपार  को  हटा  कर  जिस  अंगह
 ग्रनाज  मण्डी  को  जाने  वाली  सडक  बनांधथी  जा

 रही  हैं,  वहां  बनाने  के  प्रस्ताव  की  जांच  स्थानीय
 सिर्विल  प्राधिकारियों  से  विचारं-विभर्  से  की
 जा  रही  है।
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 Gokhale  Institate’s  Report  on
 Idle  Capacity

 2580.  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  his  Ministry  accepts  the
 estimate  of  the  Gokhale  Institute  on  idle
 industrial  capacity  ;

 (b)  since  the  dverheads  arfding,  taise
 the  cost  of  production  and  reduce  demand,
 the  reoson  why  Government  do  not  forego
 taxes  or  at  least  one  of  the  three  taxes,
 Excise,  Corporation  or  Income  Tax,  on  the
 idle  copocity  engaged  ;

 (c)  alternatively,  the  reasons  for  not
 extending  the  system  of  tax  certificates  and
 increasing  their  rates  ;  and

 (d)  whether  Government  would  obtain
 technical  opinion  on  diverting  capacity,
 which  cannot  be  engaged,  and  make  cheap
 loans  available  for  the  same  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (d).  The  matter  is  being
 looked  into  and  the  ‘answer  will  be  laid
 om  tbe  Table  of  the  House.
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 Suspension  of  Rifivay  Finployees  tn
 Sonth-Fastern  Raliway

 2581.  SHRI  INDRAHT  GUPTA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  he  is  aware  that  despite
 Government's  decision  to  drop  all  action
 against  employees  charged  with  only
 technical  vfolation  on  the  ‘Essential
 Services  Maintenance  Ordinance  in  con-
 nection  with  the  strike  of  !9th  September,
 1968,  the  South-Bastern  Railway  authorities
 are  not  implementing  the  same  ;

 (by  ‘Whether  it  is  a  fact  that  about
 1,300  temporary/casual  employees  and
 about  40  permanent  employees  have  been
 discharged  or  suspended  only  for  absenting
 from  duty  on  the  !9th  September,  968  ;
 and

 (c)  whether  early  actton  is  proposed  to
 be  taken  to  reinstate  all  such  railway-
 men  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG_  SINGH)  :  (a)
 Government's  decision  was  that  those
 employees  who  were  guilty  only  under
 section  4  of  the  Essential  Services
 Maintenance  Ordinance,  968  and  con-
 sequently  discharged  or  suspended  in
 accordance  with  thelr  original  instructions
 are  to  be  taken  back  to  duty  with  break  in
 their  services.

 This  decision  is  in  the  process  of
 implementation  on  South  Eastern  Railway.

 (b)  96  permanent  employees  were
 suspended  originally,  out  of  which  26
 employees  have  been  reinstated.  1
 casual  labourers  were  also  discharged.  No
 temporary  employee  has  Been  discharged
 for  more  absence.

 (c)  The  cases  of  such  of  casual
 rers  es  had  ७७४  temporary  status

 numbering  about  120  and  the  cases  of  70
 permanent  empléyees  ure  under  review.

 labo  ttad

 Committee  to  Eaquife  iato  the  Status  of  Indisa od  Wemea

 2583.  SHRI  BIBHUT!  MISHRA  :
 SHRI  YASHWANT-SINGH

 KUSHWAH  :
 SHRI  B  RK.  DASCHOW-

 DHURY  :
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 .  SHRI  ONKAR  LAL  BERWA  ;
 SHRI  N..R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  YAJNA  DATT

 SHARMA  :
 SHRI  0.  N.  PATODIA  :

 .DR.  SUSHILA  NAYAR  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  appoint  a  high-power
 committee  to  inquire  jato  the  status  of
 Indiaa  .Women  ;

 (b)  if  so,  its  personnel  and  the  terms
 of  reference  of  the  Committee  ;  and

 (c)  when  the  Committee  is  expected  to
 sNbmit  its  report  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN’  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMATI)  PHULRENU  GUHA]:
 {a)  The  Government  have  decided  to
 appoint  a  National  Committee  to  enquire
 into  the  Status  of  Indian  Women.

 (b)  The  composition  of  the  Committee
 and  its  terms  of  reference  are  under
 consideration.

 (c)  No  definite  date  can  be  igdicated
 al  present.

 Social  Welfeare  Department's  Indifferent
 Attutude  on  Committee  on

 Untonchability

 2584.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  the
 Elayaperumal  Committee  has  In  its  report
 complained  againt  the  indifferent  non-
 cooperative  and  even’  hostile  attitude  of

 ‘the:  Department  of  Bocial  Welfare  ;  and
 (७)  if  so,  what  action  Government

 propose  to  take  against  the  Officers
 ‘responsible  for  that  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  and  (b)  :
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 The,  veggion  of  the  report  received  from
 Shri  Elayaperumal  is  not  complete  and
 ‘fugther  papers  have  been  called  for  from
 him.

 उत्तर  रेलले  &  शोफ  रिजर्वेशन  सुपशचाइजर
 तथा  रिजर्गेशन  शौर  हन्कयाजरी  क्लर्क

 3585.  श्री  झर्जन  सिह  भदोरिया  :  क्या
 रेखबे  मंत्री  यह  बताने  की.  कृपा  करेंगे  कि  :

 (क)  उत्तर  जेलवे  में  ,डिब्रीजन-वार  कितने
 कितने  चीफ  रिजर्वेशन  सुपरवाइजर  तथा
 रिजर्वेश्नन  प्रोर  इंब्बारी  क्लर्क  हैं;

 (@)  बतंमाण  नियमों  के  प्रनुसार  उपर््क्त
 दो  वर्गो  में.  प्रनुकृणित.  जातियों  के  लिये  कितने
 पद  भारक्षित  हैं  ;

 (ग)  इन  न्रारक्षित  पदों  में  से  प्रथ  तक
 कितने  भरे  गये  हैं  झौर  कितने  प्रारक्षित  पद
 रिक्त  पड़े  हैं  जिनमें  भ्रनुशूचित  जाति  के  उम्मीद-
 बार  नियुक्त  नहीं  किये  गये  हैं  ;

 (=)  प्रनुसुचित  जाति  के  उम्मीदवारों  को

 नियुक्त  करके  इन  पदों  को  न  भरने  के  क्‍या
 कारता  हैं  ;  प्रौर

 (ड)  ऐसे  पद  कब  तक  भरे  जाने  की  संभा-
 बना  है  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :  (क)
 कोटि  संडल  संस्या

 (i)  मुख्य  प्रारक्षण  परयंवेक्षक  दिल्ली  5
 310-475  रु०  फीरोजपुर

 इलाहाबाद  2

 लखनऊ
 मुख्यालय  2

 (ii)  मुख्य  पूछताछ  भौर  .  दिल्‍ली  |  ॥|
 प्राश्ूश  कलक  फीरोजपुर

 260-380  रु०  इलाहाबाद  4

 बबनऊ,  3

 मुरादाबाद  ]

 सुक्यालय  6
 (स)  मुख्य  प्राश्लम  पर्यवेश्क  2

 मुख्य  पूथताथ  भौर  ध्ारक्षणा  कलक  6
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 (ग)  कोटि
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 मर  गये  पदों  सालो  पदों
 को  सल्या  को  संख्या

 (i)  मुख्य  प्रारक्षण  पयंवेक्षक
 कुछ  महीं  2

 (ii)  yer  पूछताछ  प्रौर
 प्रारक्षण  बलम  2  4

 (3)  श्रौर  (ड).  (i)  मुख्य  प्रारक्षण  पयं-
 बैक्षक  1966,  में  किये  गये  प्रवरणा  में  पात्रता
 के  दायरे  में  भ्रनुसूचित  जातियों  के  उम्मीदवारों
 का  उपलब्ध  न  होना  ।  शीघ्र  ही  एक  नया  प्रव-

 रणा  किये  जाने  की  सम्भावना  है  भौर  यदि

 प्रनुभुूचित  जाति  के  उम्मीदवार  उपलब्ध  हुए
 भर  चुने  गये  तो  उन्हें  भ्रारक्षित  कोटे  में  तैनात
 कर  दिया  आएगा  |

 (ii)  मुख्य  पूछताछ  भोर  प्रारक्षण  कक्‍्लकं-
 ‘1966-68  में  किये  गये  पिछले  प्रवरणा  में  भनु-
 सूचित  जातियों  के  लिए  प्रारक्षित  6  रिक्तियों
 के  लिए  केवल  4  उम्मीदवार  उपलब्ध  थे  शौर
 इनमें  से  3  चुने  गये  ।  इनमें  से  2  को  रख  लिया
 गया  शौर  तीसरे  को  शीघ्र  ही  तैनात  किया
 जायेगा  a  प्रागामी  प्रवरणों  में,  यदि  उस  समय

 उपयुक्त  उम्मीदवार  पर्याप्त  संख्या  में  उपलब्ध

 हुए  तो  इस  कमी  को  पूरा  करने  की  कोछषिए
 की  जायेगी  |

 Complaints  from  Minority  Community  and
 Harijans  during  Mid-term  Elections

 2586.  SHRI  SARJOO  PANDEY  :
 SHRI  K.  LAKKAPPA  :
 SHRI  YASHPAL  SINGH  :
 SHRI  SHR]  CHAND  GOYAL  :
 SHRI  LATAFAT  ALI  KHAN  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  plased  to  state  :

 (a)  whether  it  is  a  fact  that  on  the  eve
 of  mid-term  election  the  Chief  Election
 Commissioner  received  a  large  number  of
 complaints  from  the  minority  communities
 and  Hurijans  that  they  are  being  terrorised
 elther  to  vote  ina  particular  way  or  to
 abstain  from  voting  ;

 (b)  if  so,  the  areus  from  where  such
 complaiats  were  received  ;  and

 (v)  ‘the  action  taken  thereon  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRJ  M.  YUNUS  SALEEM):  (a)  Yes,
 Sir.

 (b)  Complaints  were  received  in  respect
 of  the  constituencies  in  the  Districts  of
 Meerut  and  Muzaffarnagar  in  Uttar  Pradesh
 and  Patna  and  Muzaffarpur  in  Bihar.

 (c)  As  soon  as  the  complaints  were
 received  in  the  Election  Commission  from
 the  Uttar  Pradesh  and  Bihar,  these  were
 sent  to  the  State  Governments  concerned
 requesting  them  to  take  immediate  precau-
 tionary  measures.

 Increase  in  Pattern  of  Scholarships  to
 Scheduled  Castes/Scheduled  Tribes

 2587.  SHRI  S.M.  SOLANKI:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  increase  the  pattern  of  scholarships  for
 the  Scheduled  Castes  and  Scheduled  Tribes
 in  969  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  and  (b).
 The  matter  is  under  consideration.

 Appeals  pending  befere  Income-tax
 Appliate  Tribunal

 2588.  SHRI  8.  K.  DAS-
 CHOWDHURY  :

 SHRI  SHRI  GOPAL  SABOO  :
 SHRI  KANWAR  LAL

 GUPTA  :
 SHR}  SHARDA  NAND  :
 SHRI  BANSH  NARAIN

 SINGH  :
 Will  the  Minister  of  LAW  AND

 SOCIAL  WELFARE  be  pleased  to  state  :
 (a)  the  total  number  of  cases  pending

 with  the  lacome-tax  Appellate  Tribunals
 till  the  end  of  the  year  968  ;

 (b)  whether  it  is  proposed  to  increase
 the  number  of  tribunals  in  view  of  the
 increasing  number  of  pending  cases  ;  and

 (०)  whether  there  is  any  proposal  to
 bring  the  Tribunals  under  the  supervision
 of  the  High  Courts  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WBLEARE
 (SHRI  M.  YUNUS  SALEEM):  (a)
 61,565.

 (b)  The  Tribunal  has  only  recently  been
 strengthened  by  four  additional  Benches  to
 cope  with  the  pendency  of  cases.  Further
 additions  will  be  made  if  necessary.

 (c)  There  is  no  such  proposal.

 Mapafactare  of  Priatiag  Machinery

 2589.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Goverament  have  agreed  to
 have  collaboration  with  am  East  German
 firm  for  manufacture  of  printing  machinery
 in  Hindustan  Machine  Tools  ;

 (b)  if  so,  (96  name  of  the  East  German
 firm  with  whom  collaboration  agreement
 has  been  signed  ;  and

 (c)  the  details  of  the  collaboration  ?
 THE  MINISTER  OF  INDUSTRIAL

 DBVBLOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (THRI  ह  A.
 AHMED):  (a)  to  (c).  Govermment  have
 approved  of  a  proposal  of  Hindustan
 Machine  Tools  Limited  to  enter  iato  a
 technical  collaboration  agreemeat  with
 Messrs.  V.  V.  B.  Polygraph  of  Gcrman
 Democratic  Republic  for  meaufactwre  of
 various  types  of  priating  machigery.  The
 collaboration  Agreement  has  not  yet  been
 executed.  The  collaboration  agreement
 between  Hindustan  Machine  Tools  Limited
 with  Messrs  V.  V.  B.  Polygraph  of  German
 Democratic  Republic  is  in  the  nature  of  a
 commercial  comtract  and  it  is  not  consider-
 ed  appropriate  to  divulge  the  details  of  the
 collaboration  agreement.

 Trade  with  Heagary

 SHRI  VALMIKI
 CHOUDHARY  :

 SHRI  YASHPAL  SINGH  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Hungarian  Mloister  for

 2590.
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 Metallurgy  and  Machiae  Industry  during
 his  recent  visit  to  India  offered  additional
 items  of  exports  to  India  to  wipe  off  its
 adverse  balance  of  trade  ;  and

 (b)  if  so,  item-wise  additional  exports
 of  Hungarian  items  to  Indian  offered  by
 him  and  the  terms  of  the  agreement  con-
 cluded,  if  any  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTBRNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  During  the  course
 of  discussions  for  the  furtherance  of  econo-
 mic,  industrial  and  trade  co-operation
 between  the  two  countries  with  the
 Hungarian  Minister  for  Metallurgy  and
 Machine  Industry  interest  was  evinced  by
 him  in  importiag  from  India  not  only  an
 additional  quantum  of  items  of  tradi-
 tional  exports  but  also  engineering  goods
 such  as  wagons  and  consumer  items.  The
 details  of  items  to  be  exported  from  India
 to  Hungary  and  the  terms  on  which  this
 could  be  done  had  to  be  left  for  discussions
 to  be  done  at  official  level  at  a  later  date.

 Uplift  of  Disabled  Persons

 2591.  SHRIG.  Y.  KRISHNAN  :  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  spite  of
 the  repeated  assurances  given  by  Govern-
 ment  the  disabled  persons  are  not  provided
 due  opportunities  of  jobs  ;

 (b)  nature  of  employment  opportunities
 provided  so  far  and  proposed  to  be  provid-
 ed  to  them  ;  and

 (c)  how  many  institutions  are  function-
 ing  in  the  country  for  the  upliftment  of  the
 disabled  and  for  their  education  and  physi-
 cal  treatment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 [DR.  (SHRIMAT])  PHULRENU  GUHA]  :

 (a)  and  (b).  About  5500  physically  handi-
 capped  persons  have  been  placed  by  the
 nine  Special  Employment  Exchanges  for  the
 Physically  Handicapped  in  the  country  both
 in  the  public  and  private  sectors.  The
 employment  opportunities  provided  to  these
 disabled  persons  bave  been  carefully  studied
 keeping  in  view  their  aptitude  and  training received  by  them.

 (c)  Approximately  249.
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 Primitives  of  An@amea  and  Nicobar  (b)  df  sa,  the  outeome  thereef;  and.
 jaeem  (c)  the  steps  being  taken  in  the

 2592.  SHRI  0.  Y.  KRISHNAN  ।  with  Matter:
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :  THE  MINISTER  OF  INDUSTRIAL

 (a)  whether  Government  are  aware
 that  the  natives  of  Andamans  and  Nicobar
 Islands  still  retain  their  own  primitive  cha-
 racter  ;

 (b)  whether  Government  consider  that
 Onges  and  Jarawas  will  not  survive  if  they
 are  made  to  conform  Modern  civilisation  ;
 and

 (c)  if  not,  the  steps  taken  for  their
 upliftment'and-the  extent  of  success  achiev-
 ed  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  The
 Scheduled  Tribes  of  these  Islands  are  at
 diffcrent  stages  of  development,  depending
 on  their  degree  of  contact  with  the  general
 population.

 (b)  There  is  no  reason  'to  support  such
 a  view.

 (c)  The  Jarawas  are  still’  hostile  and  it
 has  not  yet  been  possible  to  estabiish  peace-
 ful  contact  with  them.

 The  Onges  are  about  130  in  number.
 A  primary  school  and  a  dispensary  have
 been  established  to  cater  to  their  needs  and
 a  coconut  plantation  of  two  hunnred  acres
 has  been  raised  to  supplement  their  food.
 A  medical  survey  of  the  tribe  is  also  being
 undertaken.  A  good  measure  of  response

 has  been  forthcoming  for  these  programmes.

 Rock  Roller  Bits  for  Drilling

 2593.  SMRI  D.C  SHARMA  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  -BBNI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVBLOPMENT,  INTERNAL  TRADE
 AND  COMPANY  ABPFAIRS  be  pleased  to
 state  :

 (a)  whether  the  possibility  of  manufac-
 turlfg  rock  roller  bits  for  drilling  in  the
 country  has  been  examined  ;

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  P.  A.
 AHMED):  (a)  to  (c).  Government  had
 granted  a  licence,  in  January  1964,  under
 the  Industries  (Development  and  Regu-
 lation)  Act,  1951,  to  Messrs  Voltas  Limited,
 Bombay  for  establishing  a  oew  Industrial
 undertaking  at  Thana  (Maharashtra  State)
 for  the  manufacture  of  RoHer’  Rook  Bits,
 Drag  Bits  and  Recunditioned  Rosk  Bits
 for  annual  capicities  of  “14,000,  Nos.,  1,500
 Nos.  and  3,000  Nos.  respectively.  The
 scheme  was  to  be  impl  nted  in  hai
 cal  and  financial  collaboratioa  with  Messrs.
 Varel  Manufacturing  Co.  of  U.S.  A.  The
 Indian  Company,  however,  surrendered
 this  industrial  licence  in  1967.  As  Rock
 Roller  Bits  are  somewhat  sophisticated
 and  difficult  items  of  manufacture,  no
 indigenous  capacity  has  so  far  been  est-
 ablished  for  this  item.  This  item  has  been
 kept  on  the  “Merit  List”  for  this  purpose
 of  licensing  under  the  Industries’  Act  so
 that  the  attention  of  prospective  eowue-
 preneurs  is  drawn  to  capacity  available  for
 establishment  of  manufacture  of  these
 items.

 Incentives  to  Paper  Industry

 2594.  SHRI  HARDAYAL
 DEVGUN  :

 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  :
 SHRI  BALRAJ  MADHOK  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INT6RNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  paper  industry  has
 been  offered  incentives  to  assure  supply
 of  paper  and  paper  products  ahead  of
 demand  ;

 (b)  if  so,  the  impact  of  the  offer;
 and

 (c)  the  amount  spent  so  far  by  way  of
 incentives  ?
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 THE  MINISTR  QF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (¢).  While  no  direct
 incentive  has  been  given,  excise  duty  con-
 cessions  at  the  rate  of  25%  in  the  first
 year,  20%  in  the  second  year  and  18%  in
 the  third  and  subseqent  years  of  operation
 were  granted  and  have  been  in  vogue  for  a
 few  years.

 Central  Agency  for  ReBoing  Copper
 Scraps

 SHRI  5  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  the  suggestion  of  the
 Director  General  of  Technical  Develop-
 ment,  Dr.  8.  D.  Kalelkar,  in  a  symposium
 of  copper,  alloy  foundry  practice  spon-
 sored  by  the  Indian  Copper  Information
 Centre,  Calcutta  {n  February  this  year  to
 set  up  a  central  agency  which  could  refine
 copper  scraps  into  copper  ingots  und
 then  distribute  the  sume  to  various  con-
 sumers  ;  30०0

 (b)  if  so,
 this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  The  suggestion  will  require  detail-
 ed  examination  in  all  its  aspects  in  con-
 sultation  with  the  concerned  sections  of
 the  industry.

 2595.

 Government’s  decision  in

 Mobile  Voting  System

 2596.  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govera-
 ment  are  planning  to  introduce  ‘aobile’
 voting  system  in  the  future  elections  in  the
 country  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
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 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM)  :  (a)  to  (c).
 No,  Sis.  However,  it  is  learnt  that  a  pro-
 posal  to  set  up  mobile  polling  stations
 especially  in  those  polling  areas  where
 intimidation  and  coercian  on  a  large  scale
 are  alleged  to  be  resorted  to  and  at  spar-
 589  populated  and  hilly  areas  {is  being
 examined  by  the  Election  Commission.
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 Requirements  of  Tenals  Balls

 2597,  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleused  to  state  :

 (a)  the  total  requirement  of  tennis
 balls  in  the  country  ;

 (b)  names  of  the  manufacturers  who
 are  licensed  to  manufacture  these  balls  ;

 Government  have  fixed
 the  details  thereof  ;

 (c)  whether
 their  prices,  if  so,
 and

 (9)  how  much  foreign  exchange  fs  tn-
 volved  in  importing  the  melton  cloth
 which  is  the  basic  raw  material  for
 manufacturing  the  tennis  balls  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  फ्  A.
 AHMED)  :  (a)  Accordiug  to  the  estimate  of
 the  Indian  Lawn  Tennis  Association,  the
 demand  for  tennis  balls  is  of  the  order  of
 50,000  to  60,000  dozens  per  year  of  tourna-
 ment  quality  and  30,000  dozens  of  non-
 tounament  quality  for  schools,  colleges,
 clubs,  etc.  The  demand  may  go  upto
 about  150,000  dozens  per  annum,  If  satis-
 factory  quality  of  tennis  balls  are  freely
 available  tn  the  market.

 (b)  M/s  Indian  Rubber  Manufacturers
 Ltd.,  Calcutta.

 M/s  Naoco  Rubber  and  Plastics  Lid.,
 Coimbatore.

 (९)  No,  Sir.
 (d)  The  foreign  exchange  required  for

 the  import  of  melton  cloth  for  the  manu-
 facture  of  1,00,000,  Nos.  of  Tennis  Balls
 would  be  about  Rs.  63,000/-  if  it  is  impor-
 ted  from  U.K.  and  about  Rs.  I,!3,000/-
 if  st  is  imported  from  VY.  §.  A.
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 Prodection  of  Billets

 2598.  SHRI  J.  MOHAMED  IMAM  :
 SHRI  TENNETI

 VISWANATHAM  :
 SHRI  5.  K.  TAPURIAH  :
 SHRI  D.  R.  PARMAR  :

 Will  the  Minister  of  STEEL  AND
 HEBVY  ENGINEERING  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  the  pro-
 duction  of  billets  by  the  main  steel  plants
 in  1967-68  was  substantially  higher  than  at
 any  time  before  ;

 (b)  whether  the  main  steel  plants  could
 not  consume  the  billets  in  proportion  to
 the  instal'ed  capacities  of  their  finishing
 mills  and  hence  offered  a  relatively  much
 larger  tonnage  of  billets  for  sale  in  1967-68.
 than  in  the  past  ;

 (c)  whether  the  non-utilisation  of  the
 finishing  mills’  capacities  was  essentially
 due  to  the  recession  in  the  economy  ;
 and

 (d)  whether  the  off-take  by  the  re-
 rollers  was  on  par  with  what  they  had
 received  in  1966-67,  even  though  they  too
 were  affected  by  recession  in  ‘1967-68  and
 even  though  they  could  not  do  advance
 planning  because  the  main  steel  plants
 did  not  agree  to  furnish  them  necessary
 information  on  the  likely  billet  availability
 in  spite  of  repeated  requests  from  the  re-
 rollers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 (u)  to  (d).  The  production  of  billets  for
 sulo  in  1967-68  wus  more  by  about  80,000
 tonnes  than  in  ‘1966-67.  The  higher  avail-
 ability  was  partly  due  to  recession  and
 partly  due  to  the  fact  that  the  Wire  Rod
 Mill  of  the  Bhilai  Steel  Plant  was  not
 ready  for  commissioning.  Despatches  of
 billets  to.  parties  in  India  during  1967-68
 were  10,13,000  tonnes  us  compared  to
 11,14,000  tonnes  in  1966 67.  Lower  off-
 take  in  1967-68  could  be  due  to  economic
 recession  in  the  country.

 Clesure  of  Re  Rolling  Mills

 2599,  SHRI  J.  MOHAMED  IMAM  :
 SHRI  TENNETI

 VISWANATHAM  :
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 SHRI  HUKAM  CHAND
 CHWAI  :

 fk
 J.  H.  PATEL  :

 SHRI  GEORGE
 FERNANDES  :

 SHRI  5.  K.  TAPURIAH  :
 SHRI  0.  R.  PARMAR  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  Government  or  the  Iron
 and  Steel  Controller  has  received
 any  intimation  about  the  closure  of  re-
 rolling  mills  in  the  last  few  months  ;

 (b)  if  so,  from  bow  many  mills  and
 for  what  reasons  ;  and

 (c)  the  steps  takea  by  Goverament  to
 prevent  such  occurrences  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAYY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  to  (c).  The  information  fs  being  collec-
 ted  and  will  be  placed  on  the  Table  of  the
 House.

 Prodaction  at  Bhilai

 2600.  SHRI  J.  MOHAMED  IMAM  :
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  5.  K.  TAPURIAH  ;
 SHRI  0.  R.  PARMAR  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  the  planned  capacity  of  the  rail
 and  structural  mill  at  Bhilai  and  the  actual
 Production  during  ‘1966-67,  ‘1967-68  and
 ‘1968-69  ;

 (b)  whether  it  is  a  fact  that  the  Bhilai
 rail  mill  is  rolling  8  metre  rails  at  present
 for  which  it  was  not  designed  and  that  the
 Production  is  considerably  lower  than  the
 rated  capacity  ;

 (c)  the  net  revenue  per  day  to  Hindu-
 stan  Steel  Ltd  in  the  production  of  the
 rails  for  (i)  domestic  use  in  !3m  lengths  and
 (ii)  exports  ia  [8m  lengths  ;  and

 (d)  the  net  revenue  per  day  by  rolling
 80mm  and  100  mm  billets  on  the  above  mill?

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  ८.  PANT):
 (a)  The  rated  capacity  of  the  Rail  and
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 Structural  Mill  at  Bhilai  is  5,00,000  tonnes
 of  rails  and  2,50,000  tonnes  of  structurals  per
 annum.  The  actual  production  during
 ‘1966-67,  ‘1967-68,  and  ‘1968-69.  (upto  January,
 969)  is  indicated  below  :—

 (in  000,  tonnes)

 PHALGUNA  20,  890  (SAKA)

 ‘1966-67,  ‘1967-68,  1968-69
 (upto

 January
 969)

 Rails  219  2i  2I4
 Structurals  4  47  67
 Billets  (in  72  6  23.7

 Rail  Mill)
 (b)  Since  the  demand  for  rails  in  the

 country  is  much  less  than  the  capacity  of
 the  Rail  Mill  at  Bhailai,  efforts  are  made
 to  export  rails.  To  meet  the  export  de-
 mand,  rails  of  I8  metres  length  have  to  be
 produced.  The  finishing  facilities  in  the
 Rail  Mill  were  originally  designed  for  3
 metre  rails  required  by  Indian  Railways.
 The  production  of  I8  metre  length  rails  is
 lower  than  production  of  !3  metre  length.

 tc)  and  (d).  The  information  will  be
 furnished  after  the  Hon’ble  Members  clarify
 what  is  meant  by  net  revenue.

 Central  Advisory  Counci!  for  Prodaction

 2601.  SHRI  N.K.  SOMANI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  te  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  problem
 of  the  tractor  industry  were  discussed  in  de-
 tail  at  the  last  meeting  of  the  Central  Ad-
 visory  Council  for  Industries  ;

 (b)  what  were  the  recommendations  of
 the  Tariff  Commission  in  respect  of  selling
 prices  for  tractors  and  what  were  the  sub-
 sequent  orders  of  the  Government  on  the
 same  ;

 (c)  whether  a  market  survey  has  been
 held  by  Government  or  the  industry  in  res-
 pect  of  demand  of  tractors  during  the
 Fourth  Five  Year  Plan,  if  so,  the  details
 thereof  ;

 (d)  the  pumber  of  tractors  and  their
 value  imported  in  India  during  the  year
 1968-69  and  the  proposed  programme  for
 the  year  1969-70,  ;  and

 (e)  what  is  the  purpose  of  the  artificial

 igo

 price  control  in  spite  of  the  fact  that  the
 industry  has  been  delicenced  ?

 Written  Answers

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A-
 AHMED)  :  (a)  Yes

 (b)  The  recommendations  made  by  the
 Tariff  Commission  and  the  decision  of
 Government  thereon  were  announced
 through  a  Resolution  bearing  No.  5/44/67-
 AE  Ind-II,  dated  the  3rd  June,  1968,  copies
 of  which  are  available  in  the  Parliament
 Library.

 (c)  The  Planning  Group  for  Machinery
 Industries,  which  was  comprised  of  repre-
 sentatives  both  of  Government  and  industry,
 has  estimated  that  by  the  end  of  the  Fourth
 Plan,  the  demand  of  tractors  will  he  as
 under  :

 12-20  HP  21,000  Nos  per  annum
 2I-35  HP  38,000  Nos.  per  annum

 above  35  HP  9,000  Nos.  per  annum

 Total  68,000  Nos.

 According  to  the  assessment  made  by
 another  Working  Group  set  up  by  the
 Department  of  Agriculture,  the  demand  for
 agricultural  tractors  in  all  ranges  by  ‘1973-74
 may  go  upto  90,000  Nos  per  annum.

 (d)  During  the  year  1968,  2289  tractors
 of  the  value  of  Rs.  202.26  lakhs  wers  im-
 ported  in  the  country.  Proposals  for  the
 import  of  tractors  from  abroad  are  con-
 sidered  ona  year  to  year  basis.  It  has
 been  decided  to  import  15,000,  tractors  of
 various  sizes  and  mukes  during  the  year
 1968-69.  The  programme  for  the  import
 of  tractors  during  the  year  1969-70,  has  not
 yet  been  finalised.

 (९)  In  order  to  ensure  that  the  manu-
 facturers  dealers  do  not  take  undue  advantage
 of  the  present  imbalance  between  supply
 and  demand  and  that  the  tractors  are  sold
 to  the  farmers  at  reasonable  prices,  it  was
 decided  that  their  prices  should  be  fixed
 under  the  Essential  Commodities  Act,
 1965.

 Grant  of  Schotarships  to  Polytechnic
 Institutions  in  Delbi

 2602.  SHRI  A  SREEDHARAN  :
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 SHRI  NIHAL  SINGH  :
 Will  the  Minister  of  LAW  AND

 SOCIAL  WELFARE  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 778  on  the  22nd  November,  968  and
 state  :

 (४)  the  number  of  applicetions  which
 were  accepted  out  of  !!2  for  the  grant  of
 schoterships  in  each  Polytecheiic  Institution
 of  Dethi  ;

 (b)  what  was  the  allocation  of  funds
 for  distribution  of  scholarships  in  ‘1968-69
 Yor  the  students  who  come  under  the  cate-
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 gories  of  Low-income  group  and  Scheduled
 Castes  ;

 (c)  the  income  of  the  parents  of  the
 students  who  have  been  granted  scheter-
 ships  and  whether  their  income  was  verified
 by  the  Administration  before  the  grant  of
 scholerships  ;  avd

 (d)  if  not,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  The  num-
 ber  of  scholarselps  awarded  so  far  in  each
 Polytechnic  is  :—

 G.  B.  Pant  Pusa  K.  G.  Women's  Total Polytech-  Polytech-  —  polytech-  —pblytech- nic  nic  nic  nic
 By  Delhi  Adminis-  7  4  i7  39

 tration
 By  other  State  3  2  5

 Governments

 0  14  9  ]

 (७)  A  provision  of  Rs.  28  lakhs  was
 made  for  the  various  scholarship  schemes
 including  the  Scheduled  Castes  wnd  Lower
 Iacome  Group  students.  Under  the  Govern-
 ment  of  india  post  yertric  scholarship
 scheme  for  schcduled  castes,  etc.,  all
 eligible  scheduled  caste/scheduled  tribe
 candidates  are  awareded  scholarships
 and  the  entire  expenditure  is  reimbursed  by
 the  Government  of  India.

 An  allocation  of  Rs.  35400  per  annum  is
 earmarked  for  awarding  scholarships  to  low
 income  group  students.

 (c)  and  (d).  The  scheduled  caste  stu-
 dents  were  awarded  scholarships  on  the
 basis  of  a  graded  means  test  with  a  ceiling
 of  Rs.  $00  p.  m.  on  the  parents'/guardians’
 income.  The  Delhi  Administration  has
 awarded  scholarships  to  scheduled  caste
 (polytechnic)  students  whose  parents/guar-
 dians  income  ranged  between  Rs.  (260  and
 Rs.  3696  per  annum.  The  corresponding
 limits  in  the  cases  of  scholarships  awaréed
 other  States  to  the  Delhi  students  are  not
 readily  availuble.  No  fresh  scholarship  has
 80  far  been  awarded  by  the  Delhi  Adminis-
 tration  to  the  Lower  lwéeme  Group  stu-
 dents  for  1968-69.

 The  Regulations  do  not  require  any

 specific  verification  of  the  income  certificate
 issued  by  tbe  competent  authorities.  En-
 Quiries  are  normally  made  only  in  suspic-
 ious  cases  where  the  sanctioning  authority
 is  not  satisfied  with  any  particular  certi-
 ficate.

 Committec  on  Kandi  Gramodyog

 2603.  DR.  MAHADEVA  PRASAD  :
 Wil)  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Khadi
 Gramodyog  Committee  appointed  by  his
 Mintetry  has  submitted  its  report  ;

 (b)  if  so,  the  salient  features  of  the  re-
 commendations  made  therein  ;  and

 (c)  Government’s  reaction  to  the  recom-
 mendations  of  the  above  mentioned  com-
 mittee  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  A  Committee  which  was
 appointed  by  the  erstwhile  Ministry  of

 ‘Commerce  to  दाइकसइद,  the  progress  of  khadi
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 and  village  industries  has  submitted  its  re-
 port.

 (b)  Copies  of  the  Report  wore  placed
 on  tae  Table  of  the  House  on  the  7th  May,
 ¥968.  Chapter  Vit  of  the  Report  contains
 8  summary  of  the  Conclusions  aid  Recom-
 mendations.  A  statement  listing  out  the
 main  recommendations  of  the  Committee  is
 jaid  on  the  Table  of  the  House.  [Ptace:
 in  Library.  See  No.  LT-29/69}.

 (c)  The  Report  is  under  examination
 in  consultation  with  the  State  Govern-
 ments.

 बीना  झौर  ललितपुर  के  कोच  सालगाड़ो  का
 पटरो  से  उत्तर  जाना

 2604.  शी  नायूराध  भहिरणार  क्‍या
 रेसथे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फरवरी,
 969  कौ  मध्य  रेलवे  पर  बीना  द्रौर  ललितपुर
 के  बीच  एक  मालंगाडी  के  रेल  कौ  पटरी  से
 उतर  जाने  के  कारण  माल  से  लदे  हुए  20  माल
 डिब्बे  बिल्कुल  नष्ट  हो  गये  थे  ;

 (ख)  यदि  हाँ,  तो  इसके  परिणामस्वरूप
 कितनी  होमि  हुई  ;  शौर

 (ग)  इस  दुघंटना  के  मुख्य  कारण  कया  थे  ;
 'छसके  लिये  किन  किन  लोगों  को  उत्तरदायी  ठह-
 राया  गया  है  भौर  उनके  विरुद्ध  की  गई  कार्य
 वाही  का  ब्यौरा  क्‍या  है  ?

 रेलबें  संत्री  (डा०  राम  सुमग  सिह)  :

 (क)  8  2-69  को  मध्य  रेलवे  के  बीना  ललितपुर
 खण्ड  पर  धोरा  और  मोहासा  स्टेशनों  के  बीच
 झप  डीज़ल  स्पेशल  मालगाडो  के  33  डिब्बे  पटरी
 से  उतर  गये  धौर  उनमें  से  21  छिब्बे  उलट  भी
 ये ।

 (ख)  रैल  सम्प्ति  को  लगभग  1,88,773
 शफ्ये की  क्षति  होने  का  अलुबान है  4

 ग)  हु्टना  के  कारणा  की  जांच  की  जा

 रही  है।
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 भांसी  धौर  मानिकपुर  के  बोच  यात्री  गाड़ियों  में
 जंजोर  स्वींचने  को  दुघंटनाएं

 2605.  थ्बी  माभूरामभ  पधहिरबार:  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 _क)  गत  लीन  महीनों  में  करांसी  श्लौर

 मानिकपुर  के  बीच  चलने  वाली  यात्रो  गाडी  में
 कितनी  बार  जंजीर  खींची  गई  थी;

 (ख)  इस  सम्बन्ध  में  कितने  लोगों  के
 विरुद्ध  कार्यवाही  की  गई  है;  भौर

 (ग)  ऐसी  थटनाञ्ों  की  पुमरावृत्ति  को
 रोकने  के  लिये  सरकार  का  बया  कार्यवाही
 करने  का  विचार  है  ?

 रेलवे  झंत्री  (डा०  राम  सुमन  सिंह):  (क)
 नवम्बर,  968 &  जनवरी,  969  तक  के
 तीन  महीनों  में  27)  बार ।

 ख)  कोई  कार्रचाई  महीं  कौ  जा  सकी
 क्योंकि  खतरे  की  जंज़ोर  खींचने  वाले  व्यक्तियों

 का  पता  नहीं  लग  सका  |  सहयात्रियों  &  भी
 दोषी  व्यक्तियों  का  पता  लगाने  में  कोई  बदद
 नहीं  की  ।

 (ग)  इस  बृराई  को  रोकने  के  लिए
 विजिन्‍न  उपाय  किये  जा  रहे  क  जिसमें  सरकारी
 रेलवे  पुलिस  झौर  रेल  सुरक्षा  दल  के  फर्मचा
 रियों  की  मदद  से  घात  लगाकर  छापे  मारना  भी
 काबिल  है।  दोषी  व्यक्तियों  को  दण्ड  दिलामे
 धौर  खतरे  की  जंज़ीर  के  गैर  कानूनी  प्रयोग  को
 रोकने  के  उद्देश्य  से  यात्रियों  का  सहयोग  प्राप्स
 करने  के  लिए  भी  बराबर  कोशिश  की  जा  रही
 हे।

 Atsets  of  Birle.  Tata  and  Mavatal
 ‘Groups-ef  Companies

 2006.  SHRI  SHIVA  CHANDRA  JHA:
 Wilt  tire  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  ‘AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  «thatshe  total
 assets  of  the  Birla,  Tata  and  Mafatlal
 Groups  of  Companies  have  increased  bet-
 ween  1963-64  and  1966-67,  ;



 435  Written  Answers  MARCH

 (b)  if  so,  the  details  thereof,  separately;
 and

 (c)  the  total  profits  before  and  after
 taxes  made  by  them  during  that  period  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes  Sir.

 (b)  According  to  the  report  of  the
 Monopolies  Inquiry  Commission,  the  total
 assets  of  the  companies  belonging  to  Birla,
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 Tata  and  Mafatlal  Groups  of  companies
 during  1963-64  were  Rs.  2927  crores,
 Rs.  47.7  crores  and  Rs.  45.9  crores  res-
 Pectively.  The  assets  of  these  companies
 mentioned  in  the  said  report  during  ‘1966-67,
 according  to  available  information  amount-
 ed  to  around  Rs.  480  crores,  Rs.  547  crores
 and  Rs.  06  crores  respectively.

 (c)  The  profits  before  and  after  tax  of
 companies  included  by  the  Monoply  In-
 guiry  Commission  in  the  three  groups  are
 shown  below  :—

 (Rs.  crores)

 Name  of  Group  ‘1963-64  ‘1966-67
 “Before  After  Before  After

 Tax  Tax  Tax  Tax

 Birlas  28.0  7.0  42.0  29.0
 Tatas  37.0  25.0  44.2  2i.2
 Mafatlal  4.6  ०  aD  3.6

 Berth  Reservation  Quota  in  Mithila
 Express

 2607.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  isa  fact  that  there  is
 third  class  berth  reservation  quota  in  the
 Mithila  Express,  starting  from  Samastipur
 to  Howrah  for  Muzaffarpur,  Darbhanga  and
 Raxaul  Stations  ;

 (b)  if  so,  number  thereof  in  respect  of
 each  station  ;

 (c)  whether  it  is  a  fact  that  the  berths
 were  already  reserved  on  these  stations  on
 Ist  January,  969  ;  and

 (d)  if  not,  where  they  were  reserved  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.

 (b)  Quota  of  berths  allotted  to  each  of
 the  stations  mentioned  is  as  under  :—

 Station  Quota  of  berths
 allotted  in  Third

 class
 (3-tier  Sleeper)

 Muzaffarpur  4
 Darbhanga  2

 Ret  at

 2.4

 (०)  Yes,  excepting  the  quota  of  |  third
 class  sleeper  berth  allotted  to  Raxaul.

 (d)  The  berth  earmarked  as  Raxaul
 quota  was  given  to  a  pussenger  from  Sam-
 astipur  to  Howrah.

 Rescryation  in  Mithila  Express

 2608.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  third
 class  berth  quotas  in  3-Tier  and  2-Tier  in
 the  Mithila  Express  from  Samastipur  were
 reserved  on  the  Ist  January,  969  ;

 (b)  whether  there  was  any  one  in  the
 waiting  list  at  Samatipur  for  berth  reserva-
 tion  in  3-Tier  in  the  Mithila  Express  on
 the  Ist  January,  969  ;

 (c)  if  so,  whether  he  was  given
 reservation  in  the  Muzaffarpur,  Darbhanga
 and  Raxau!  quotas  at  Samastipur  on  Ist
 January,  1969  ;  and

 (d)  if  answer  to  part  (c)  above  be  in
 the  negative,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  _  SINGH):  (a)
 Information  is  being  collected  and  will  be
 placed  on  the  table  of  the  Sabha.
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 (b)  Yes,  was  on  the
 waiting  list.

 (c)  No.
 (d)  The  information  is  being  collected

 and  will  be  placed  on  the  table  of  the
 Sabha.

 one  passenger

 Industrial  Development  of  North  Bibar

 2609.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  have  formula-
 ted  any  policy  for  the  industrial
 development  of  North  Bihar  during  the
 Fourth  Five  Year  Plan  period  ;

 (b)  if  so,  the  details  thereof,  and
 (c)  ff  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क्,  A.
 AHMED):  (a)  to  (c).  In  planning  the
 industrial  development  of  the  country,
 Government  take  the  entire  area  of  a  State
 as  one  single  unit.  The  Fourth  Five
 Year  Plan  is  still  under  preparation  and
 the  allocations  for  various  sectors
 including  industries  for  different  States
 including  Bihar  are  yet  to  be  finalised.

 Welfare  Centres  Scheme  in  Kerala

 2610.  SHRI  E.  K.  NAYANAR  :  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  scheme  of  opening  One  Hundred
 Welfare  Centrs  to  start  creches  for  the
 lower  class  women’s  children  between  five
 to  ten  years  old  in  the  Kerala  State  ;

 (b)  whether  it  is  also  a  fact  that  the
 Kerala  Government  have  appealed  to  the
 Central  Welfare  Board  for  55  lakhs  of
 rupees  aid  for  the  above  scheme  ;

 (c)  if  so,  whether  the  Central  Welfare
 Board  propose  to  give  55  lakhs  of  rupees
 to  the  Kerala  Government  therefor  ;  and

 (d)  when  the  Central  Government  will
 pay  the  arrears  of  welfare  board  employees
 pay  in  the  Kerala  State  ?
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 THE  MINISER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.  ५
 (d)  It  is  learnt  that  the  staff  of  the

 State  Social  Welfare  Advisory  Board  have
 been  paid  their  salaries  till  31-7-68,  out  of
 the  funds  made  available  by  the  Kerala
 Goveroment.  The  Central  Social  Welfare
 Board  will  reimburse  their  share  of  the
 salaries  for  the  period  ending  31-7-68,  while
 finalising  the  accounts  of  all  the  assets  and
 liabilities  of  the  State  Board  till  its
 abolition  on  3I-7-968.

 Pending  Projects

 2611.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  projects  under  his
 Ministry  pending  section  ;

 (b)  the  number  of  projects  out  of  them
 which  are  pending  for  over  two  years;
 and

 (c)  the  names  of  projects  which  have
 been  pending  for  sanction  for  over  five
 years,  with  the  years  from  which  they  are
 pending  and  the  reasons  for  delay  in
 sanction  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRAD
 AND  COMPANY  AFFAIRS  (SHRI  ्,  A.
 AHMED)  :  (a)  Ten.

 (b)  Four.
 (c)  None.

 Visit  of  Foreign  Experts

 2612.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 STEEL  AND  HEAVY  ENGINEERING  be
 pleased  to  state  :

 (a)  the  number  of  times  foreign
 experts  were  called  to  solve  probleme  of
 public  sectior  Steel  projects,  the  names  of
 countries  from  where  they  were  called,  the
 year  of  calling  and  the  amount  paid  to
 and  spent  for  them  ;  and

 (b)  whether  the  need  to  bring  foreign
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 experts  for  the  public  sector  steel  projects
 will  end  soon  and  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT):
 (a)  and  (b).  At  the  present  stage  of
 development  of  stcel  technology  and
 operational  skills  in  the  country,  the
 engagement  of  foreign  experts/technicians,
 particularly  for  the  efficient  operation  and
 maintenance  of  new  and  _  sophisticated
 units,  development  of  new  products,  use  of
 improved  technology,  design  and  manu-
 facture  of  equipment  erc.  appears  to  be
 quite  essential.  It  is,  however,  the  policy
 of  Government  to  engage  foreign  techni-
 cians  only  when  absolutely  essential  and
 for  the  minimum  period  and  to  place
 Indian  personne}  as  under  studies  to  them.

 The  pumber  of  foreign  teahnicians
 engaged  in  the  Bhilai,  Durgapur  and
 Rourkela  Steel  Plants  as  at  the  end  of
 each  year  is  indicated  below  :

 Year  Bhilai  Durgapur  Rourkela

 959  235  49
 960  472  67  85
 ‘1961  07  8]  54
 962  72  vt  2I8
 963  37  58  239
 964  ai  43  95
 965  24  42  90
 966  65  9  23
 967  a4  2  20
 968  43  2  है

 The  technicians  generally  come  from
 United  Kingdom  for  Durgapur  Steel  Plant.
 West  Germany  and  Austria  for  Rourkela
 Steel  Plant  and  from  Soviet  Russia  for
 Bhilai  Steel  Plant.

 The  total  expenditure  incurred  on
 foreign  technicians  during  the  financial
 year  ‘1967-68  amounted  to  Rs.  53.2  lakhs.

 Rallway  Staff  of  Golden  Reck  Colony

 26I3.  SHRI  MAYAVAN:  Will  the
 of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the  latest
 award  of  merger  of  D.  A  as  Dearness  Pay
 with  effect  from  the  Ist  February,  1960
 Railway  staff  at  Golden  Rock  Colony  pro-
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 vided  with  Govesnment  accomodation,  have
 to  pay  higher  rent  exceeding  assessed  rent
 or  0  per  cent  of  salary  ;  and

 (b)  if  so,  action  proposed  to  be  taken
 to  mitigate  this  hardship  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  Rent  is
 charged  at  7%  or  10%  (as  the  case  may  be)
 of  the  pay  and  dearness  pay  but  not  exceed-
 ing  assessed  rent.

 (b)  Does  not  arise.
 Maatfacture  of  Wagons  at  Golden  Reak

 Workshop
 26i4.  SHRI  MAYAVAN  :  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  the  work
 regarding  manufacture  of  wagons  to  meet
 the  demand  from  Russia  has  not  been  allot-
 ted  to  Golden  Rock  Workshop  ;

 (b)  if  80,  reasons  therefor  ;
 (c)  whether  it  is  fact  that  due  to  ingeg.

 tive  scheme,  many  posts  have  been  aurrep:
 dered  and  no  recruitment  has  been  made
 for  the  past  7  years  ;

 (d)  whether  it  is  also  a  fact  there  is
 spare  capacity  and  the  diversion  of  the  new
 works  for  wangons’  manufacture  would
 greatly  improve  staff  position  and  yield
 optimum  production  :  and

 (९)  if  so,  Government’sa  reaction  there:
 to?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  The  order
 for  manufacture  of  Russian  wagons  both  iin
 Railway  worksbops  and  in  private  sector  ।
 being  finalised  by  the  State  Trading  Corpo-
 ration  under  the  Ministry  of  Foreign  Trade
 and  Supply  and  theso  order  have  not  yet
 been  finalised.

 (b)  Does  not  arise.
 (c)  No.  Recruitment  has  been  made

 despite  introduction  of  incentive  scheme.
 (d)  There  is  no  spare  capacity.
 (6)  Does  not  arise,

 Hire-Purchase  Scheme  of  National  Small
 Industries  Corporation

 26I6.  SHRIN.  K.  SANGHI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  ibe  Nation,
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 al  Small  Industries  Corporation  has
 introduced  hire-purchase  schemes  by  way
 of  financial  assistance  to  industrialists,  espe
 cially  those  in  the  small  scale  section  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIBL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  7.  A.
 AHMED:  (a)  and  (b)  The  National
 Small  Industries  Corporation  administors  a
 scheme  under  which  machinery  is  supplied
 to  small  scale  industrial  units  on  hire  pur-
 chase  basis,  on  payment  of  20%  of  the
 value  of  the  machine  us  earnest  money  and
 tfie  balance  of  80°%  in  the  course  of  five  to
 seven  years,  interest  being  charged  at  7°%
 per  annum.

 Tadustrial  Capscity  daring  Fourth  Plan

 2617,  SHRI  N.  K.  SANGHI  :
 SHR!  RAMACHANDRA

 VEEPP  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleused
 to  state  :

 (a)  whether  the  Punjab  Government
 have  made  a  suggestion  that  the  industrial
 capacity  proposed  to  be  licensed  during  the
 fourth  plan  period  in  the  private  sector  be
 divided,  region-wise  ;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT;  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  No  Sir,  not  in  the  recent
 past.

 (b)  Does  not  arise.

 कोटा  रैलथे  स्टेशन  की  रिहायज्नी  बस्तो  में

 स्कूल

 2618.  श्री  ध्रॉकार  साल  बेरजा  :  क्या  रेख
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पश्चिम  रेलवे
 पर  कोटा  रेलवे  स्टेवान  की  रिहायशी  बस्ती  में
 ल्थित  श्क्ल  में  अ्रष्यापकों  की  कमी  की  प्रोर
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 सरकार  का  ध्यान  कई  बार  दिलाया  गया  है;
 जौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?

 रेलवे  मंत्री  (डा०  राम  सुभग  सिह)  :  (क)
 जीहा।

 (ख)  रेलों  की  बतंमान  वित्तीय  स्थिति  को
 देखते  हुए  विनिश्चय  किया  गया  है  कि  कोटा
 में  ्रध्यापकों  की  संख्या  प्रभी  न  बढ़ायी  जाये।

 सवाई  साथोपुर  स्टेशन  पर  कुएं  का  मिर्मारा

 2619.  भी  झोकार  लाल  बेरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  विभाग
 द्वारा  सवाई  माधोपुर  स्टेशन  पर  बनाये  जा  रहे
 कुए'  में  कई  दरारें  भा  गयी  हैं  ;

 (@)  क्‍या  यह  भी  सच  है  कि  सवाई  माधो-
 पुर  में  इस  कुए  के  निर्माण  के  लिये  प्रयोग  में
 लाने  के  लिये  दिया  गया  सीमेंट  बेचते  हुए  एक
 व्यक्ति  को  गिरफ्तार  किया  गया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  कुए  का
 निर्माणा  कार्य  एक  नये  ठेकेदार  को  दिया  गया  है
 जिसको  इस  काम  का  कोई  भी  प्रनुभव  नहीं  है  ;
 प्रोर

 (भ)  यदि  हां,  तो  इसके  क्‍या  कारत  हैं?

 रेलबे  मंत्री  (डा०  राम  सुमग सिह  )  :  (क)
 जी  द्वां।  यह  सच  है  कि  रेल  प्रशासन  द्वारा
 सवाई  माधोपुर  में  बनाये  जा  रहे  कुए  में  दरारें
 पड़  गयी  हैं।

 (ख)  जी  नहीं।

 (ग)  भौर  (घ).  इस  काम  को  करने  के
 लिए  नियुक्त  ठेकेदार  श्री  बाबूलाल  कोटा  मंडल
 में  एक  क्षेत्रीय  ठेकेदार  हैं।  कुआं  खोदने  का
 काम  कोई  विशिष्ट  काम  नहीं  है  भौर  यह
 सामास्य  क्रभुभव  वाले  ठेकेदारों  को  सौंपा  जाता
 है।
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 Rail  Liak  in  Orissa

 2620.  SHRI  VALMIKI  CHOU-
 DHARY:  Will  the  Minister  of  RAILWAYS
 be  pleasd  to  state  :

 (a)  whether  it  if  fact  that  a  rail  link
 between  the  Western  parts  of  Orissa  which
 are  rich  in  Minerals  and  the  industrially
 advanced  eastern  portion  of  the  State  is
 conspicuously  absent  ;

 (b)  if  so,  whether  any  fresh  survey
 about  the  necessity  and  profitability  of  such
 a  link  is  being  conducted  ;  and

 (c)  whether  any  provision  has  been
 made  in  the  draft  Fourth  Five  Year  Plan
 for  this  and  if  so,  tne  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  R4M  SUBHAG  SINHG):  (७)  to
 (ec).  Railway  development  is  not  envisaged
 on  any  state-wise  or  region-wise  concepts,
 but  on  overall  development  considerations
 in  the  national  interest.  However,  it  has
 been  decided  to  undertake  preliminary
 engineering  and  traffic  surveys  for  the
 Bimlagarh-Talcher  rail  link  and  this  work
 has  been  Included  in  the  1969-70  Programme.
 A  decision  regarding  the  construction  of  the
 line  can  be  taken  only  after  the  surveys  are
 completed  and  the  resuls  thereof  known.

 हिन्दुस्तान  स्टोल  हारा  निर्यात

 2621.  श्री  रामाबतार  शास्त्री:  क्‍या
 इस्पात  तथा  भारो  इ'लीनियरिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान  स्टील
 लिमिटेड  द्वारा  किये  जाने  वाले  निर्यात  से  झाय
 बढ़ती  जा  रही  है  ;

 ख)  यदि  हाँ,  तो  पिछले  पांच  वर्षों  में
 निर्यात  से  होने  वाली  वर्षवार  श्ाय  कितनी  है  :

 (ग)  प्रत्येक  देश  को  किये  गये  निर्यात  का
 ध्रलग-प्लग  ब्योरा  क्‍या  है;  भौर

 (च)  नियांत  को  और  बढ़ाने  की  योजना
 का  ब्यौरा  क्‍या  है  ?

 इस्पात  तथा  मारो  इ  जोनिरिंग  मंभालय
 में  राज्य  मंत्री  (को  कृष्ण  चन्द्र  पंत)  :  (क)
 जौर  (ख).  हिन्दस्तान  स्टील  लिमिटेड  की
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 निर्यात  से  श्राय  बढ़  रही  है।  हिन्दुस्तान  स्टील
 लिमिटेड  की  ‘1964-65,  से  लेकर  1968-69

 (31  जनवरी  069  तक)  की  प्रवधि  की
 निर्यात  से  श्ाय  इस  प्रकार  है  :--

 जहाज  तक  निष्प्रभार  मूल्य
 (मिलियन  रुपये)

 ‘1964-65  4.49
 ‘1965-66,  23.40
 1966-67  93.46
 1967-68  309.60
 1968-69

 (3।  जनवरी  969  तक)  330.90  (भ्रस्थायी)

 (ग)  वर्ष  1968-69  में  (8।  जनवरी
 969  तक)  प्रसिद्ध  देशों  को  किये  गये  निर्यात

 का  ब्यौरा  प्रौर  उसका  मूल्य  इस  प्रकार  है:

 निर्यातित  माल  का  जहाज  तक
 निष्प्रभार  अस्थायो  मूल्य

 (मिलियन  रुपये)

 जापान  39.7
 सोबियत  रूस  9.6

 ईरान  3.9

 श्रीलंका  3.8
 दक्षिगी  कोरिया  2.4

 न्यूजीलैंड  10.8
 श्रन्प  देश  40.8

 330.9

 (3)  हिन्दुस्तान  स्टील  लिमिटेड  भपने
 उत्पादन  में  विविधता  लाने  श्रौर  निर्यात  हेतु
 नयी-नई  वस्तुझों  का  उत्पादन  करने  के  लिए  सतत
 प्रयत्न  कर  रहे  हैं  जिससे  वे  शौर  अ्रषिक  देशों
 को  माल  निर्यात  कर  सके

 Expansion  of  Tiaplate  Co.  Ltd  ,  Jamghedper

 2622.  SHRI  C.  K.  CHAKRAPAN|I  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
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 Tinplate  Co.  Ltd..  Jamshedpur  was  granted
 a  licence  for  the  expension  of  their  capa-
 city  ;  if  so,  when  and  for  what  capacity  ;

 (b)  whether  it  is  a  fact  that  this  Com-
 pany  has  not  so  far  utillsed  this  licence  ;

 (c)  if  so,  the  steps  Governmeut  propose
 to  take  in  the  matter  ;

 (d)  whether  it  is  also  a  fact  that  this
 industry  has  already  attained  self-sufficiency
 in  the  country  ;  and

 (e)  if  so,  Government’s  reaction  to  the
 issue  of  licences  for  further  expansion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINSTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  to  (०).  M/s.  Tinplate  Co.  of  India,  Lid.,
 were  granted  an_  industrial  licence  in
 October,  1960,  to  substantially  expand  their
 capacity  by  90,009  tonnes.  The  expansion
 schemes  has  not  yet  been  implemented.
 The  question  of  extending  the  validity  of
 the  industrial  licence  is  under  considera-
 tion.

 Written  Answers

 (d)  and  (e)  On  the  basis  of  the  capa-
 city,  already  licensed  in  the  country,
 there  is  no  scope  for  creation  of  any
 additional  capacity  for  the  manufacture  of
 tinplate

 लैखुरी  रेयन,  बम्बई

 2624.  श्री  बेबेन  सेन  :  क्‍या  श्रौज्योगिक
 विकास,  झान्तरिक  व्यापार  तथा  समवाय-कार्य
 मंत्री  यह  बताने  क।  कृपा  करेंगे  कि  :

 (क)  सेंड्री  रेयन,  बम्बई  की  कुल  पूंजी
 कितनी  है  ;

 (ख)  उन्होंने  प्रत्येक  देश  को  कितने  कितने
 माल  का  निर्यात  किया  है;

 (ग)  वर्ष  967  से  लेकर  शब  तक  किस
 झाघार  पर  तथा  कितना  निर्यात  बढ़ा  है;  भ्ौर

 घ)  इसके  प्रंशधारी  कितने  हैं  शौर  क्‍या
 कोई  विदेशी  संगठन  भी  इसके  श्रंशधारी  हैं  ?

 झौद्योगिक  विकास,  झांतरिक  व्यापार  तथा
 समयाय-कार्य  मंत्री  (झ्ी  'फसरुदीन  झलो

 बहुमव) :  (क)  सैंचुरी  रेयन,  बम्बई,  एक
 स्वतन्त्र  कम्पनी  नहीं  है,  वरन,  केवल  मैसस
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 सेंचुरी  स्पिनिंग  एण्ड  मंन्यूफेक्चरिंग  कम्पनी
 लिमिटेड  का  एक  भाग  है  1

 (ख)  से  (घ).  सूचना  संग्रह  की  जा  रही  है,
 तथा  यह  सदन  के  पटल  पर  प्रस्तुत  कर  दी
 जायेगी  ।

 Conference  of  Socilicitors

 Written  Answers

 2625.  SHRI  ८.  K.  BHATTACHARYYA:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state:

 (a)  whether  he  addressed  a  Conference
 of  Solicitors  in  West  Bengal  held  under  the
 auspices  of  Incorporated  Law  Society
 recently  ;

 (b)  whether  he  stated  in  his  Address
 that  solicitors  should  be  allowed  to  plead
 and  their  appointment  should  be  made
 optional  ;  and

 (c)  whether  it  is  proposed  to  amend
 the  Advocates  Act  to  the  above  effect  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  and
 (b).  Yes,  Sir.

 (c)  No  proposals  have  been  formulated.
 Broad  Gauge  Line  from  Jegighopa  to

 Gauhati

 2626,  SHRI  D.  BASUMATARI  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government  are  considering
 a  proposal  for  extending  broad  gauge
 railway  line  from  Jogighopa  to  Gauhati  via
 Goalpara  with  a  bridge  over  the  river
 Brahmuaputra  ;  and

 (b)  if  so,  the  estimate  made  so  far  in
 this  connection  ?

 THE  MINISTER  07  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  An  economic  survey  by  the  Gauhati
 University  of  the  tranport  needs  of  the
 lower  Brahmuputra  valley  has  been  under-
 taken  recently  with  a  view  to  find  out  the
 need  for  and  the  economic  viability  of  the
 of  the  proposal  for  extension  of  the  B.  G.
 line  to  Gauhati.  The  estimated  cast  of  this
 Project  will  be  known  and  a  finil  decision
 to  the  matter  taken  only  after  these  investi.
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 gations  are  completed  and  the
 is  examined  by  the  Railway  Board.

 report

 Tube  Railway  in  Bombay

 2627.  SHRIN.K.SOMANI;  Will
 the  Minister  of  RAIILWAYS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  his  Ministry
 has  accepted  the  Maharashtra  Government's
 proposal  for  laying  a  tube  railway  in
 Bombay  ;

 (0)  the  proposed  outlay  during  the
 Fourth  Five  Year  Plan  in  respect  of  this
 project  ;

 (c)  the  prospects  of  similar  projects  at
 Calcutta  ;  and

 (d)  whether  the  engineering  design  and
 specifications  of  the  two  projects  would  be
 done  by  Indian  engineers  or  a  foreign  col-
 laboration  is  sought  for  this  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  to  (d).
 Preliminary  studies  for  mass  rapid  transit
 system  in  the  metropolitan  cities  are  being
 carried  out  by  the  Metropolitan  Transport
 Team  appointed  by  the  Planning  Commis-
 sion.  Based  on  this  Team's  recommenda-
 tions  it  has  been  agreed  that,  subject  to
 further  examination  of  what  financial  and
 operational  responsibility  should  devolve  on
 the  Indian  Rallways  in  the  matter,  the  Rail-
 ways  should  take  up  a  téchno-economic  feasi-
 bility  study  for  a  mass  rapid  transit  system
 in  Calcutta  City  in  1969-70  Programme.  The
 Team's  recommendations  for  Bombay  are
 yet  to  be  received.  Feasibility  studies  for
 Bombay  will  be  taken  up  in  consultation
 with  the  Planning  Commission  after  these
 recommendations  are  received.  A_  provi-
 sional  outlay  of  Rs,  4.40  crores  each  has  been
 proposed  for  Mass  Rapid  Transit  systems
 in  Calcutta  and  Bombay.  The  details  of
 engineering  designs  and  other  Matters  such
 as  the  extent  of  forcign  collaboration  that
 may  be  required  etc.  will  be  considered
 after  completion  of  the  above  mentioned
 feasibility  studies,

 sec  ब्रवेदा  में  पिछड़ी  जातियां

 2629.  थ्री  लिहाल  सिह:  क्‍या  विधि
 तथा  शलाज  कहवारत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (+)  उत्तर  प्रदेश  में  पिछड़ो  जातियों  की

 MARCH  At,  1960  Written  dmewere  i6b

 श्रेणी  में  भ्ाने  वाली  जातियों  के  नाम  क्या  हैं  ;
 शौर

 (@)  सरकार  ने  इन  जातियों  को  क्‍या
 सुविधाये  प्रदान  की  हैं  ?

 विधि  मंत्रालय  तथा  समाज  कह्वारा
 जिसाग  सें  उपसत्रो  (भो  सुथ्याल  राज)  :  (क)
 भारत  सरकार  केवल  प्रननुसूचित  जातियों,
 खानाबदोद्  तथा  ््घ  खानाबदोश  श्रादिम
 जातियों  तथा  विहित  ग्राथिक  कसौटी  पर  पूरी
 उतरने  वाली  जातियों  को  भ्रन्य  पिछड़े  वर्गों  के
 रूप  में  मान्यता  देती  है  ।

 (स्व)  ये  दोनों  प्रकार  वी  जातियां  भारत
 सरकार  की  मंट्रिकोसतर  छात्रबृत्तियां  पाने  की
 हकदार  हैं  -  हसके  अतिरिक्त  प्रनुसूचित
 जातियों,  खानाबदोश  तथा  भय  खामाबदोश
 ग्रादिम  जातियों  के  उत्थान  के  कल्याण  कार्यक्रम
 चलाये  गए  हैं,  जिनका  ब्यौरा  अनुसूचित  जातियों
 तथा  श्रनुसूचित  भ्रादिम  जातियों  के  भ्रायुक्त  की
 रिपोर्टों  में दिया  जाता  है।

 Railway  Electrification  Selections

 2630.  SHRI  GANESH  GHOSH:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  ex-General
 Manager  of  the  Railway  Electrification,
 Shri  P.  N.  Murthy,  had  recom  mended  for
 acceptance  by  the  open  lines  the  validity
 of  Railway  Electrification  selections  ;

 (b)  whether  it  is  also  a  fact  that  he
 had  stated  that  the  selections  held  in  the
 Railway  Electrification  were  in  no  way
 differeat  in  mode  or  standard  to  that  of
 the  open  line  Railways  ;  and

 (c)  if  so,  whether  Government  have
 considered  this  suggestton  and  if  so,  the
 decision  taken  thereon  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBRAG  SINGR)  :  (a)  and
 (bv)  Yes.

 (c)  Attention  is  invited  to  the  reply  to
 Unstarred  Question  No.  4908  of  ‘17-12-1968
 in  the  Lok  Sabha.
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 Retirement  of  5  sof  lwdian
 Rallways

 2631.  SHRI  GANESH  GHOSH  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Shri  P.  N.
 Murthy  is  the  only  Electrical  Eagineer  in
 the  Indian  Railways  who  got  the  post  of
 a  General  Manager  ;

 (b)  whether  it  is  a  fact  that  Shri
 Murthy  retired  from  the  post  of  the
 General  Manager  8  months  prior  to  his
 due  date  of  retirement  ;

 (c)  If  so,
 tirement  ;  and

 (d)  who  else  are  the  General  Managers
 who  had  gone  for  early  retirement  in  the

 the  reasons  of  his  early  re-

 Indian)  Railways  during  the  last  ten
 years  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes,
 Sir.

 (b)  and  (c).  Shri  Murthy  availed  of
 leave  preparatory  to  retirement  from
 26-8-1967  to  3-4-I968  and  retired  on
 4-4-1968,  on  attaining  the  age  of  superan-
 nuation.

 (d)  None.

 दिख्लो-जेरठ  दलिक  धाती  संध  हरा  जापण

 2632,  ी  महाराज  सिंह  भारती:  क्‍या

 रेलवे  मन्त्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  दिलली-मेरट  दैनिक  यात्री  संघ  द्वारा
 l9  फरवरी,  969  को  उत्तर  रेलवे  को  एक
 मांग  पत्र  प्रस्तुत  किया  गया  था  ;  भौर

 (ख)  ददि  हाँ,  तो  उन  माँगों  से  माड़ियाँ
 लाने  के  सम्बन्ध  में  सरकार  द्वारा  स्वीकार

 की  जाने  वाली  मांगों  का  ब्यौरा  क्‍या  है  भौर

 शेष  मांगों  को  स्वीकार  न  किये  जाने  के  क्‍या

 कारण  हैं  ?

 रेले  wot  (डाज  राध  हुन्नग  सिंह)  :  (*)
 जीहां।

 (ख)  ये  माँगें  मेरठ  भ्रोर  दिल्‍ली  के  बीच

 एक  जोड़ी  ध्तिरिक्त  क्षटल  गाड़ियां  चलाते,
 372  डाउन  हरढ्वार  दिल्‍ली  सवारी  याड़ी  का
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 चालम-समय  कम  करने,  19  झप  बम्बई-
 देहरादून  एक्सप्रेस  को  समय  पर  चलाने  शौर
 न०  4  डी०  एस०  Jo  प्रम्बाला-दिल्ली  सवारी
 गाड़ी  तथा  न०  2  एन०  एम०  मेरठ-सिटी-नई
 दिल्‍ली  झटल  के  समय  को  प्रागे  करने  के  शैंबंध
 में  की  गयी  थीं  1

 मेरठ  शौर  चिह्ली  के  बोच  एक  जोड़ी
 ग्रतिरिक्त  हाटल  गाड़ियां  बलाना  धौर  म०  4
 ही०  एस०  सू०  तथा  न०  2  एन०  एम०  के  समय
 को  अ्ागे  करमा  परिचालन  की  दृष्टि  से  भी
 व्यावहा रिक  नहीं  है।  1-4-68  से  म०  872
 डाउन  हरद्वार-दिलली  सवारी  गाड़ी  का  चालान-
 समय  46  मिनट  कम  किया  जा  रहा  है।  म
 9  शप  अम्बई-वेहरादून  एक्सप्रस  के  समय
 पालन  में  सुधार  लाने  के  लिये  सभी  सम्भव
 प्रयत्न  किए  जा  रहे  हैं  t

 Wristen  Answers

 ae  oak  दिल्ली  के  बोच  चलते  बाली

 रेलगाडियाँ

 2633.  श्री  महाराज  सिह  मारती  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  मेरठ  जिला
 दिल्ली  बृहत  योजना  का  एक  झंग  तथा  इस
 समय  दिल्ली  का  उपनमर  है  शौर  स्थानींब  तथा
 उपनगरीय  रेलगाड़ियों  की  समय  सारणी  में
 मेरठ  को  शामिल  किया  गया  है  ;

 ख)  यदि  हाँ,  तो  क्‍या  कारश  है  कि
 दिल्ली  झौर  मेरठ  के  बीच  चलने  वाली  रेल
 माडियों  की  गति  इतनी  कम  है  जितनी  दूर:स्थ
 ग्रामीण  क्षेत्रों  में  मने  बाली  रेसगाड़ियों  की  ;
 शौर

 (ग)  क्‍या  कारों  है  कि  सरकार  दिल्ली
 झौर  मेरठ  के  बीच  चलने  बाली  रेसगाड़ियों  के
 समय  को  कम  रहीं  करतो,  जैसा  कि  कलकत्ता
 धौर  अम्बई  में  चलने  वाली  उपमगरीय  रेल
 गाड़ियों  के  मासले  में  किया  गया  है  ?

 रेलवे  मंत्री  (डा  रास  शुभग  सिंह)  :  (क)
 मेरठ  जिला  दिल्ली  इत  योजमा  का  पंम  नहीं



 iH  Written  Answers

 है।  फिर  भी,  यह  सच  है  कि  कुछ  स्थानीय
 गाड़ियाँ  मेरठ  सिटी  श््रौर  दिल्ली/नई  दिल्‍ली  के
 बीच  चलती  हैं  भोर  उन्हें  उसर  रेलवे  द्वारा
 जारी  की  गयी  स्थानीय  भ्रौर  उपनगरीय  गाड़ियों
 की  जेबी-समय-सारणी  में  शामिल  किया  जाता
 है

 (ख)  शौर  (ग).  मेरठ  सिटी  और  दिलली/
 नई  दिल्‍ली  के  प्रास-पास  के  श्न्य  स्थानों  को
 झाने  जाने  वाली  स्थानीय  गाड़ियों  को  यातायात
 सम्बन्धी  आवद्यकताश्रों  श्रौर  परिच्नालन  संबंधी
 उपलब्ध  सुविधाश्रों  के  श्रनुरूप  श्रधिकतम  रफ्तार
 से  चलाया  जाता  है।  कलकत्ता  श्रौर  बम्बई
 क्षेत्रों  में,  जहाँ  बिजली  गाड़ियां  चलती  हैं,
 उपनगरीय  और  स्थानीय  गाड़ियों  की  रफ्तार
 से  कोई  तुलना  करना  सम्भव  नहीं  है  ।

 Foreign  Manufacturers  in  Collaboration
 with  Indian  Firms

 2634.  SHRI  J.  P.  PATEL:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  and  names  of  foreign
 manufacturers  who  have  collaboration
 arrangements  with  the  Indian  firms  ;

 (b)  the  annual  sales  and  profits  of
 each  of  these  companies  ;

 (c)  the  amount  of  foreign  exchange
 allowed  to  each  ;

 (d)  the  amount  of  export  earnings  of
 each  company  ;  and

 (e)  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (८)  The  number  of
 foreign  collaboration  cases  approved  by
 Government  during  the  years  1960-68  is
 2570.  Quarterly  lists  of  foreign  collabora-
 tion  cases  indicating  ‘ater  alia  the  names
 of  Indian  and  foreign  parties  ure  published
 in  the  Journal  of  Industry  und  Trade,
 copies  of  which  are  available  in  the  Parlia-
 ment  Library.  The  Reserve  Bank  of  India
 have  recently  published  a  “Survey  Report
 on  Forefgn  Collaborarion  in  India  Indus-
 try”  which  inter  alia  gives  an  overall  assess-
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 ment  of  foreign  collaboration  agreements
 which  are  actually  in  force,  including  the
 following  poinis  :—

 (i)  Gross  Profits  as  Percentage  of
 Total  Capital  Employed-Industry-
 wise

 (ii)  Value  of  Total  Production  (At  Net
 Ex-factory  Sale  Price).
 Value  of  Imports.
 Value  of  Exports.

 (iii)
 (iv)
 (v)  Remittance  of  Dividends,  royalty

 and  technical  fees.  Copies  of
 the  Survey  Report  are  available  in
 the  Parliament  Library.

 Expansion  of  Railway  Facilities  in
 Mysore

 2635.  SHRI  J.  H.  PATEL:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  Government  of  Mysore
 has  submitted  «u  memorandum  on  the
 expansion  of  Railway  facilities  in  the  State
 of  Mysore  ;  and

 (b)  if  so,  action  taken  thereon  ?

 THE
 (DR.
 Yes.

 (b)  Railway  development  is  not  envi-
 saged  on  anv  state-wise  or  region-wise
 concepts,  but  on  overall!  development  con-
 siderations  in  the  national  interest.  How-
 ever,  it  may  be  stated  that  preliminary
 engineering  and  traffic  surveys  for  a  parallel
 new  B.G  line  between  Guntakal  and
 Dharmavaram  and  for  conversion  of  the
 Dharmavaram-Bangalore  section  from  MG.  | to  8.  G.  are  in  progress.  Surveys  are  also
 Proposed  to  be  carried  out  during  1969-70.
 for  Kottur-Harihar  rail  link  with  an  alter-
 native  for  a  rail  link  between  Yeshwant-
 nagar  to  Chitradurga.

 MINISTER  OF  RAILWAYS
 RAM  SUBHAG  SINGH):  (a)

 Personnel  Branches  of  Divisional  and
 Headquarters  Offices  of  Railways

 2636.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  yardstick  for  provision  of
 clerical  staff  in  the  Personnel  Branch  of
 the  Divisional  and  Headquarters  Offices  of
 all  Railways  ;
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 (b)  whether  the  staff  provided  is  accor-
 ding  to  the  yardstick  ;  and

 (c)  if  not,  what  steps  are  the  Railways
 Propose  to  take  to  provide  the  staff  accor-
 ding  to  the  yardstick  so  that  the  grievances
 of  the  twelve  lakbs  of  Railway  employees
 are  properly  attended  to  in  the  offices  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (c).
 Yardsticks  for  provision  of  clerical  staff  in
 Personne)  Branches  have  been  laid  down
 by  some  Railways,  while  on  other  Rail
 ways  the  staff  requirements  ure  determined
 with  reference  to  the  actual  workload  in-
 volved.  Government  had  set  up  a  Com-
 mittee  to  study  the  procedures  in  Personnel
 Branches  and  the  recommendations  made
 by  this  Commitee  for  simplification  of
 procedures  are  in  the  process  of  implemen-
 tation.  As  the  simplificd  procedures  of
 working  recommended  by  the  said  Com-
 mitte  get  implemented,  there  will  be  varia-
 tion  iu  the  workload  of  staff.  The  work  in
 the  Personnel  Branches  on  the  Railways  is
 constantly  under  check  so  that  work  is
 carried  out  smoothly.

 हाजोपुर  से  बाल्थोकि  नगर  तक  शाला  लाइन

 2637.  श्यो  क०  लि०  सघकर  :  क्‍या  रेलजे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  में  हाजीपुर  स्टेशन
 से  बात्मीकि  नगर  तक  बरास्ता  लाल  गंज,

 साहिबगंज,  केसरिया  तथा  गोविंद  गंज,  एक
 शाखा  लाइन  के  निर्माण  की  ग्रावश्यकता  की
 झोर  सरकार  का  ध्यान  दिलाया  गया  है  ;

 (ख)  इस  प्रस्तावित  लाइन  से  कितना
 राजस्व  प्राप्त  होने  की  सम्भावना  है  ;  ब्रौर

 (a)  यदि  इस  लाइन  से  कोई  लाभ  होने
 की  सम्भावना  नहीं  है,  तो  इससे  कितनी  हानि

 होने  को  सम्भावना  है  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  लिह)
 (क)  से  (ग.  इस  क्षेत्र  में  एक  रेलबे  लाइन
 बनाने  के  लिए  प्रम्पावेदन  मिले  हैं।  चंकि
 झ्तीत  में  प्रस्तावित  रेलबे  लाइन  के  लिए  कोई
 सर्वेक्षण  नहीं  किया  गया  था  इसलिए  यह
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 बताना  सम्भव  नहीं  है  कि  प्रस्ताबित  लाइन  से
 कितनी  झ्रामदनी  या  हानि  होगी  लेकिन  यह
 बात  उल्लेखनीय  है  कि  चोथी  पंचवर्षीय  योजना
 में  नई  लाइने  बनाने  या  प्रामान  परिवतंन
 करने  वेः  लिए  जो  सीमित  मात्रा  में  घन  प्रौर
 साधन  उपलब्ध  होंगे  उन्हें  प्रतिरक्षा  के  प्रयोजनों,
 बन्दरगाहों  भौर  मुख्य  भ्रौद्योगिक  विकास  धौर
 भारी  खनिज  यातायात  के  फरिवहन  के  लिए
 अपेक्षित  भ्रावश्यक  योजनाप्नों  के  लिए  सुरक्षित
 रखना  होगा  ।  इस  झ्राधार  पर  चौथी  पंचवर्षीय
 योजना  प्रवधि  में  प्रस्तावित  रेलवे  लाइन  बनाने
 के  लिए  सम्भवतः  प्रग्रता  नहीं  मिल  पायेगी
 ग्रौर  इस  पर  विचार  करने  के  लिए  बेहतर  समय
 की  प्रतीक्षा  करनीं  पड़ेगी

 साकिया  बाजार  को  मिलाने  बालो  रेलवे  कड़क

 2638,  श्री  क०  मि०  मधुकर :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क)  पूर्वोत्तर  रेलवे  के  मुजफ्फरपुर  कटिया
 गंज  सेक्शन  में  चाकिया  रेलवे  स्टेशन  के  निकट
 चाकिया  बाजार  को  मिलाने  वाली  रेलवे  सड़क
 की  दयनीय  स्थिति  की  प्रोर  सरकार  का  ध्यान
 दिलाया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  कारणा  है  कि  इस
 सड़क  को  पक्‍की  सड़क  का  रुप  देने  का  काम
 प्रभी  तक  पूरा  नहीं  हभा  है  ;

 (ग)  वर्षा  ऋतु  में  चाकिया  बाजार  के
 लोगों  को  होने  वाली  कठिनाइयों  को  देखते  हुए
 क्‍या  सरकार  का  विचार  हस  सड़क  की  मश्म्मत
 करने  तथा  यहाँ  से  पानी  निकालने  के  लिये  कोई
 कार्यवाही  करने  का  है  ;

 (घ)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ;
 झौर

 (2)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैँ?

 रेलजे  जंत्री  (हा०  राम  समग  सिह ) :
 (क)  प्रभी  हाल  में  ऐसा  कोई  अम्पावेदन  नहीं
 मिला  है
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 (ख)  ऊपर  (क)  को  देखते  हुए  सवाल  नहीं
 उह्ता  |

 (ग)  से  ().  गिट्टी  की  मौजूदा  मकदम
 सहक  की  समय-समय  पर  मरम्मत  की  जाती
 रही  है  शौर  इसमें  जागे  श्रौर  मरम्मत  का  काम

 शुरू  किया  जा  रहा  है।  लोक  निर्माण  बिभाग
 की  जिस  सड़क  से  रेलवे  की  सड़क  मिलती  है,
 उसमें  पुलिया  न  होने  के  कारण  पानी  की
 निकासी  में  कठिनाई  होती  है।  प्रावद्यक  पुलिया
 की  व्ययस्था  करने  के  लिये  लोक  निर्माण
 विभाग  प्राधिकारियों  से  पन्र-व्यवहार  किया  जा
 रहा  है  1,

 पिपरा  स्टेशत  के  पश्चिम  में  गुमटो  पर  यातायात
 का  रुकना

 2639.  श्री  क०  सि०  मधुकर  :  क्या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 की  मुजफ्फरपुर  नरकटियागंज  लाइन  पर  पिपरा
 स्टेशन  के  परिचिम  में  गुमटी  पर  द्वारपाल  न
 होने  के  कारण  दिन  में  कई  घंटों  तक  तथा  रात
 रात  को  शौर  भी  भ्रधिक  समय  तक  यातायात
 रुका  रहता  है  ;

 (ख)  यदि  हां,  तो  वहाँ  पर  एक  व्यक्ति

 नियुक्स  न  करने  के  क्या  काररा  हैं  ;  श्रौर

 (ग)  इस  कठिनाई  को  सरकार  कब  तक

 दूर  कर  देगी  ?

 रेलवे  मंत्री  (eto  रास  शुभव  सिंह)  :  (क)
 जी  नहीं  ।  पिपरा  स्टेशन  के  पद्रिच्रम  में  स्थित
 समपार  के  फाटक  सामान्यतः:  रात  दिस  सड़क
 यातायात  के  लिए  खुले  रहते  हैं।  ड्यूटी  पर
 तैनात  कांटेवाला  इन  फाटकों  को  खोलता  भौर
 बन्द  करता  है  ।

 (ख)  द्रौर  (ग)  सवाल  नहीं  उठता  ny

 इस्वाल  का  निर्यात
 2040.  थ्री  क०  मिण  सधुकर  :  क्‍या

 इस्फाल  लथा  भारी  इ  ज्वीनियशिंग  बन्भ्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  किन  किन  देशों  को  भारत  द्वारा
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 इस्पात  शौर  इस्पात  से  बनी  हुई  बस्तुझों  का
 निर्यात  किया  जाता  है  तथा  प्रत्येक  को  कितना
 निर्यात  किया  जाता  है  ;

 (ख)  क्‍या  यह  सच  है  कि  भारत  में  निर्मित
 इस्पात  पश्चिम  जमंनी,  भमरीका  भौर  रूस  में
 बने  इस्पात  की  (तुलना  में  घटिया  है  जिसके
 कारगा  विदेशी  बाज़ारों  में  भारतीय  इस्पात  की
 मांग  अधिक  नहीं  है  ;

 (ग)  यदि  हां,  तो  इन  कमियों  को  दूर
 करने  के  लिये  सरकार  ने  कया  कायंबाही  की  है  ;
 और

 (घ)  यदि  कोई  कायंवाही  नहीं  की  गई  है;
 तो  उसके  क्या  कारण  हैं  ?

 इस्पात  तथा  भारी  ह  लोमियरिश  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पन्त):  (क)
 भारत  द्वारा  अप्रल-दिसम्बर  968  की  प्रवधि  में
 दूससे  देशों  को  निर्यात  किए  गए  कस्चे  लोहे
 शौर  इस्पात  के  निर्यात  का  ब्यौरा  सभा  पटल
 पर  रखा  गया  है।  [पुस्तकालय  में  रखा  गया।
 देखिये  संख्या  LT—  292/69]

 (ख)  जी  नहीं  ।

 (ग)  श्रौर  (घ).  प्रदन  नहीं  उठता  ।

 Action  against  Firemen  in  Southern
 Railway

 2641.  SHRI  KIRUTTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (४)  whether  it  is  a  fact  that  the  Divi-
 sinal  Superintendent,  Tiruchirapalli  in  the
 Southern  Railway  hes  taken  discipiioary
 auction  against  a  number  of  firemen  and
 subsequently  they  all  have  been  removed
 from  service  ;

 (0)  if  so,  number  of  persons  who  98९४८
 been  given  notice  and  number  of  persons
 who  have  been  removed  from  service  with
 their  names  and  offences  that  they  have
 committed  ;  and

 (c)  names  of  the  persons  who  have
 appealed  their  cases  to  Government  and
 decisions  taken  upon  their  appeals  7
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (c).
 Information  ts  being  coblected  and  will  be
 laid  on  the  Table  of  the  Sabha-

 Removal  of  Workshop  Staff  on  Southern
 Railway  from  Service

 2642.  SHRI  MAYAVAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  there  are  cases  on  the
 Soutbern  Railway  where  workshop  staff
 who  were  given  lesser  punishments  of  with-
 hoiding  of  increments  were  removed  from
 service  for  cumulative  absence  on  appeal  ;

 (b)  whether  there  are  any  valid  and
 justifiable  grounds  to  impose  capital
 punishment  as  a  result  of  appeal  ;  and

 (c)  if  so,  specific  reasons  and  number
 of  cases  involved  from  1966  to-date  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes,
 Prior  to  ‘1966.

 (b)  Rules  do  not  provide  for  imposi-
 tion  of  specific  penalties  for  specific  offences
 and  each  case  is  decided  on  its  merits  by
 the  disciplinary  or  appellate  authority.

 (c)  There  has  been  mo  such  case  from
 966  ownwards.

 Abserptioa  of  Land  Losers  in  Diesel
 Locomotive  Works

 2643.  SHRI  SHAMBHU  NATH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  means  and  addresses  of  land
 losers  absorbed  and  appointed  in  Diesel
 Locomotive  Works,  Varanasi  ;

 (b)  whether  ft  is  a  fact  that  a  com-
 plaint  in  this  connection  was  also  brought
 to  the  notice  of  the  Vigilance  Department
 of  D.  L.  W.  and  if  so,  action  taken  on  the
 same  ;  and

 (c)  the  names  of  harijaos  affected  as
 a  result  of  the  setting  up  of  the  Diesel
 Locomotive  Works  who  had  to  lose  their
 lands  and  who  have  been  given  appoint-
 ment  in  the  D.  L  W.  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (c).
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabba.
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 Upgraéation  of  Class  IIf  Railway  Staff

 2644.  SHRI  SHAMBHU  NATH:  Will
 tho  Migister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  givea  to  Unstarred  Ques-
 tion  No.  58  on  the  !8th  February,  1969  and
 state;

 (a)  whether  it  isa  fact  that  a  state-
 ment  was  issued  by  then  Railway  Minister
 on  the  7th  January,  ‘1969  that  the  question
 of  upgradation  of  Class  III  staff  is  also
 under  consideration  of  Government  on  the
 lines  of  Officers  und  that  a  representation
 has  ulso  been  made  by  the  National  Federa-
 tion  of  Indian  Railwaymen  ;  and

 (b)  the  steps  proposed  to  be  taken
 to  upgrade  the  posts  of  Clerical  steff  and
 other  allied  staff  administrative  offices  in
 view  of  the  increase  in  the  workload  and
 reponsibilities  of  such  staff  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  The  question  of  affording  relief  to
 staff  who  may  have  reached  the  maximum
 of  thelr  pay  scales  is  under  detailed  investi-
 gation.  A  communication  on  this  subject
 has  also  been  received  from  the  National
 Federation  of  Iodian  Railwaymen  which
 again  {s  under  examination.

 Scholarships  to  Deaf  and  Dumb

 2645.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  how  many  national  and  Interna-
 tional  scholarships  have  been  given  to  the
 deserving  deaf  and  dumb  during  last  one
 year  ;

 (b)  whether  any  co-ordination  has
 been  maintained  in  this  respect  between
 his  Department  and  the  Ministry  of
 Education  in  this  regard  ;  and

 (c)  if  so,  the  nature  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  27  scholarships  to  deaf  and  dumb
 students  were  awards  by  the  Goverament
 of  lodia  for  scadomic/vocational  courses
 during  ‘1967-68.  There  is  no  scheme  for
 international  scholarships  to  deaf  and
 dumb  students.
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 (b)  and  (c).
 involved.

 No  co-ordination  is

 Land  acquired  for  the  construction
 of  Rajendra  Bridge

 2646.  SHRI  YOGENDRA  SHARMA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  how  much  land  of  village  Simaria
 in  the  district  of  Monghyr  has  been
 acquired  by  the  Railway  for  the  construc-
 tion  of  Rajendra  Bridge  :

 (b)  how  much  land  so  acquired  is  no
 longer  required  for  the  said  Bridge  :

 (c)  how  much  of  the  said  land  is  sublet
 for  cultivation  ;

 (d)  whether  the  original  owners  of  the
 land  have  demanded  that  this  land  in
 excess  of  the  Railway  requirements  should
 be  returned  to  them  ;  and

 (e)  reaction  of  Government  to  the
 said  demand  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SHBHAG  _  SINGH):  (४)
 439.72  acres.

 (b)  54I.65  acres.
 (c)  Nil.
 (0)  No,  Sir.  They  only  approached

 for  licencing  out  to  them  the  surplus
 Jand.

 (९)  A  request  was  made  to  the
 collector,  Monghyr  for  licencing  out  the
 surplus  laad.

 Booking  Office  at  Barauni  Junction
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 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  there  is  only  one  booking
 office  for  all  classes  of  tickets  at  Barauni
 Junction  of  the  Monghyr  District  ;

 (b)  whether  Government  are  aware  of
 the  popular  demand  for  opening  a  second
 Booking  Office  on  the  other  side  of  the
 junction  ;  and

 (c)  the  reaction  of  Government  to  this
 demand  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  and
 (b).  Yes.

 (c)  The  proposal  for  the  provision  of
 the  Second  Booking  Office  at  Barauni
 Railway  Station  is  under  examination.

 Up  and  Down  Passenger  trains

 2648.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  daily  Up  and  Down
 Passenger  Trains  which  were  running  on
 Delhi-Calcutta,  Delhi-Bombay  via  Itarsi,
 Delhi-Bombay  via  Ratlam,  Delhi-Madras,
 Bombay-Calcutta  via  Nagpur  and  Bombay-
 Calcutta  vja  Itarsi  in  I950-5!  and  are
 running  now  ;  and

 (b)  the  reasons  why  some  sections  of
 the  above  huve  heen  neglected  and  are
 not  provided  with  adequate  number  of
 trains  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH :  (a)  The

 2647  SHRI  YOGENDRA  SHARMA  :  information  is  furnished  below  :
 No.  of  through  traios  No.  of  such trains

 Route  each  way  (other  than  runpiog  at  present
 sectional  trains)  in

 1950-51
 (1)  Delhi-Howrah  (26  Main  line)  4  4

 (Via  Grand  Chord)  i  i*
 (ii)  Delhi-Bombay  (Vig  Jtarsi)  2  2
 (iii)  Delhi-Bombay  (Via  Ratlam)  2  4
 (iv)  Delhi-Madras  I  3
 (५)  Bombay-Howrah  (iia  Nagpur)  ]  2%
 (vi)  Bombay-Howrah

 (Via  Itarsi  and  Allahabad)  ]  2

 “Excluding  one  triweekly  A/C  Express
 ©  Excluding  one  week!y  A/C  Express.

 aod  one  biweekly  Rajdhani  Express.
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 (b)  within  the  limitations  of  aveilab'e
 resources  by  way  of  line  capacity,  rolling
 stoch  erc.,  additional  tains  have  been
 introduced  on  various  routes/sections  to
 cope  with  the  expansion  in  traffic.  There
 is  no  question  of  any  section  having  becn
 neglected  or  discriminated  against  in  this
 matter.  Additional  capacity  is  being
 developed  on  certain  sections  to  enable
 additional  trains  being  introduced.

 Automobile  Plant  from  Austriia
 2649.  SHRI  SHRI  CHAND  GOYAL  :

 SHRI  E.  K.  NAYANAR  :
 SHRI  P.  RAMAMURTI  :
 SHRI  GANESH  GHOSH  :
 SHRIMATI  SUSHILA

 GOPALAN  :
 SHRI  MUMAMMAD

 SHERIFF  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  S.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  manu-
 facturies  of  Zeta  cars  in  Australia  have
 made  in  offer  of  a  gift  of  a  complete
 automobile  plunt  capable  of  rolling  out
 12,000  small  scars  anoually  to  some  Dethi
 firm  ;  and

 (0)  whether  the  Indian  firm  has
 accepted  the  offer  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADL
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  Delhi  firm
 who  have  sponsored  a  scheme  for  the
 manufacture  of  Zeta  cars  in  India,  have
 intimated  that  their  Australian  collabo-
 rators  have  made  an  offer  to  them  of  a
 gift  of  plant  with  a  capacity  of  manu-
 facturing  12,000  cars  per  annum.  As  full
 details  of  the  offer  have  not  been
 furnished,  these  have  been  called  for  from
 the  firm.

 1200  brs.
 CALLING  ATIENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  Controversy  by  Pakistaa  over  imple-
 mentation  of  Kutch  Award

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  I  call  the  attention  of  the
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 Minister  of  External  Affairs  to  the  following
 matter  of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon  :—

 “The  reported  controversy  raised  by
 Pakistan  over  the  issue  of  implementa-
 tion  of  Kutch  Award.”
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  DINESH  SINGH)  :  The
 attention  of  the  Government  has  been
 drawn  to  a  report  appearing  in  the  Times
 of  Innia  dated  Sth  March,  ‘1969,  alleging
 that  difficulties  have  cropped  up  in  the  im-
 plementation  of  the  Kutch  Award.

 The  House  is  aware  that  a  machinery
 was  established  by  India  und  Pakistan  for
 the  implementation  of  the  Kutch  Award.
 The  officials  of  the  two  countries  have  been
 meeting  from  time  to  time  to  supervise  the
 ground  work  in  the  demarcation  of  the
 boundary  as  fixed  by  the  Award.  These
 meetings  are  intended  to  iron  out  any  diffe-
 rence  of  opinion  that  may  arise  between
 the  two  sides  with  regards  to  the  actual
 delineation  of  the  boundary.

 We  have  received  a  request  from  the
 Government  of  Pakistan  to  hold  another
 meeting  of  the  representatives  to  deal  with
 a  difference  of  opinion  that  has  arised  in
 respeet  of  a  feature  on  which  control  pillar
 No.  6  is  located.  It  is  our  expectation  that
 the  two  representatives  will  meet  shortly  to
 consider  the  matter.

 SHRI  SURENDRA  NATH  DWIVEDY:
 The  whole  story  of  Kutch  Award  is  a
 sordid  story  of  surrender  by  this  Govern-
 ment.

 SOME  HON.  MEMBERS  :  Shame  :

 SHRI  SURENDRANATH  DWIVEDY  3
 So  for  as  the  Award  is  concerned,  it  was
 on  account  of  political  considerations  that
 they  gave  the  Award  in  favour  of  Pakistan.
 Now,  it  appears  that  in  spite  of  the  fact
 that  the  principles  of  demarcation  have
 already  been  decided,  so  far  as  delineation
 is  concerned,  there  is  some  difficulty.  f
 want  to  know  whether  the  process  of
 putting  pillars  was  to  be  finisbed  in  the
 course  of  u  year  and  that  Pakistan  is  deli-
 berately  delaying  this  process.  Has  it  any-
 thing  to  do  with  the  political  developments
 in  Patistan  ?
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 I  would  also  like  to  know  what  is  the

 area  involved  so  far  as  this  pillar  is  concer-
 ned  and  whether  Pakistan  is  considering
 this  area  to  be  oil-bearing  area  and  they
 want  this  area  also  into  their  country.  I
 want  a  clear  answer  from  the  Government
 on  these  points.  Is  it  mot  a  fact  that  in
 the  Award  itself  it  was  provided  that  in  the
 case  of  a  difference,  it  will  be  referred  to
 the  Tribunal  and,  if  so,  why  this  matter  is
 not  being  referred  to  the  Tribunal  and  why
 it  is  that  another  Conference  of  Officials
 has  become  necessary  ?

 SHRI  DINESH  SINGH:  I  am  not
 going  into  the  mecits  or  demerits  of  the
 Award.  That  has  already  been  discussed
 in  the  H»3se.  So  far  as  the  specific  ques-
 tion  of  the  hon.  Member  is  concerned,  after
 the  Award,  the  rules  have  provided  tha)
 (wo  representatives  would  be  appointed,
 one  by  each  country,  who  will  then  super-
 vise  the  iciual  implementation  of  the
 Award  by  pucting  the  pillars  on  the  ground.
 It  is  ७  questi  on  relating  to  demarcation  aad
 maps  in  coming  to  a  decision  whethe’  the
 pillar  hasto  be  fixes  om  the  ground  as
 given  by  the  Award.  There  hare  been  two
 mectings  of  the  represeniatives.  Apart  from
 that,  the  officials  hive  been  meeting  fron
 tims  to  tims.  They  have  resolved  all  the
 differences  that  arose.  There  is  ons  differ-
 ence  that  has  not  been  resolved  by  the
 Officials  and  that  is  ia  regard  to  control
 pillar  No.  6  whidh  is  situated  on  a  rocky
 feature,  3!  metres  in  height,  having  a  base
 of  about  200  yards  with  an  area  of  22  acres.
 A  meeting  has  been  proposed  by  Pakistaa
 of  the  representatives  to  discuss  this
 matter.

 I  may  inform  the  House  that  the  setting
 up  of  the  pillars  was  envisaged  in  two
 stages.  Tine  first  stage  was  the  settiag  up
 of  the  control  pillars  and  the  date  provided
 was  between  25th  March,  968  and  [5th
 May,  ‘1968.

 SHRI  SURENDRANATRH  DWIVEDY  :
 This  control  pillar  No.  6  was  nor  put  at
 all.

 SHRI  DINESH  SINGH  ;  Then,  the
 next  stage  was  the  setting  up  of  the  actual
 boundary  pillars,  uot  the  control  pillars.
 This  waa  to  he  done  between  (st  Octoder,
 4258  and  3ist  March,  I962.  Now,  59  cont-
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 rol  pillars  have  already  been  erected  and
 we  ure  in  the  process  of  erecting  the
 boundary  pillars.  Wedo  not  know  how
 many  houndary  pillars  will  be  required.
 But  it  is  estimated  that  the  maximum
 figure  may  be  900,  may  be  less,  say,  800  or
 so.  Out  of  these,  400  pillars  have  already
 been  fixed.  We  are  now  fixing  other
 pillars.  This  dispute has  now  arisen.  It
 is  our  expectation  that  it  will  be  resolved.

 SHRI  SURENDRANATH  DWIVEDY  ;
 He  has  not  answered  whether  that  parti-
 cular  area  is  oil-bearing  and  whether  there
 a  provision  that,  if  there  is  a  difference,  it
 should  be  referred  to  the  Tribunal,  pot  to
 the  Conference  of  represcntatives.

 SHRI  DINESH  SINGH  :  I  cannot  say.
 I  gave  the  feature  as  it  is  known  to  me.
 It  is  a  rocky  feature,  so  many  metres  high
 with  so  much  diameter.

 श्री  हरदबाल  बेबगुण  (पूर्व  दिल्ली)  :

 श्रीमनु,  यह  तो  मालुम  ही  है  कि  पाकिस्तान  में
 जब  वहां  के  झ्ञासकों  के  विदुद्ध  विद्रोह  होता  है
 तो  वहाँ  के  शासक  भारत  विरोधी  भावना
 उत्  ड़ित  करने  की  कोशिश  करते  हैं  ।  तो  कच्छ
 के  बारे  में  जो  यह  विवाद  है  वढ़  उसको  पृष्ठभूमि
 में  भी  हो  सकता  है  |  दूसरी  बात  यह  )  कि  समा-
 चार-पत्रों  में  ग्राया है  कि  कंजरकोट  में  पाकि
 स्तन  ने  ब्पती  तेल  की  खुदाई  भी  शुरू  कर  दी
 है  -  पहले  भी  यह  सन्देह  प्रकट  किया  गया  था
 कि  रन  झाफ  कच्छ  पर  पाकिस्तान  का  ध्ाक़मल
 ग्रौर  पाकिस्तान  का  झगड़ा  करने  का  उद्देष्य  यह
 है  वहाँ  पर  बड़  तेल  के  भूमिगत  भंडार  हासिल
 करना  चाहता  है।  तो  मैं  मं  श्री  महोदय  से  पूछना
 चाहता  हूँ  कि  क्‍या  यह  सत्य  है  कि  यह  सीमांकन
 सीमा  निर्धारण  होने  से  पहले  हो  पाकिस्तान  ने
 तेन  की  खोज  शौर  खुदाई  शुरू  कर  दी  थी  भौर

 यद  जित  व्वाइंट्स  पर,  जिन  पिलसे  पर  बिवाद
 खड़ा  कर  रहे  हें  उसके  वीछे  भी  गही  उद्देश्य  है
 कि  तेल  के  भंडार  को  प्रपने  हाथ  में  अधिक  रखें
 तो  इस  सारी  बात  को  घ्यान  में  रखते  हुए  क्‍या
 सरकार  हमें  यह  rea  देयी  कि  अल  शौर
 प्रधिक  भूमि  का  दान  पाकिस्‍तान  को  नहीं  किया
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 जायेगा  ?  स्पष्ट  रूप  से  यह  भाद्वासन  इस
 सदन  को  मिलना  चाहिये  1

 शी  दिनेश  सिह:  जहां  तक  कि  तेल  का
 सवाल  है,  यह  खबर  श्रख़बार  में  छपी  थी  प्रौर
 हमने  उसकी  गुजरात  सरकार  से  जांच  की  ।  वहां
 से  यह  सूचना  शाई  कि  उनको  खबर  नहीं  है  कि
 तेल  की  खुदाई  उस  जगह  पर  हो  रही है ।"**
 (व्यवधान)

 श्री  कंबर  लाल  गुप्त  (दिल्ती  सदर):  ्रष्यक्ष

 महोदय,  प्रभी  मंत्री  महोदय  ने  कहा  कि  वहां
 पर  तेल  के  कुवों  की  खुदाई  नहीं  हो  रही  है
 पाकिस्तान  की  तरफ  से  ।  प्लाज  ्ापने  स्टेट्समेन
 में  पड़ा  होगा,  श्ो०  एम०  जी०  के  चेयरमन
 मि>  जान्सन  ने  कहा  है  कि  यह  सहो  है  कि  कच्छ
 में  पाकिस्तान  तेल  के  कुएं  खोद  रहा  है  प्राज

 ही  स्टरेट्समेन  में  यह  छवा  है।  इसके  प्रतिरिक्त
 राज्य  स्रभा  में  जब  6  तारीख  को  यह  सवाल
 किया  गया  था  तो  मंत्री  महोदय  ने  यह  वायदा
 किया  था  कि  मैं  इसके  बारे  में  जानकारी
 करू गा  झब  डर  है  कि  जो  कच्छ  एवाड
 दिया  गया,  भो  कागज  के  ऊपर  है  भ्रोर  जब
 उसके  फिजिकल  इस्प्लीमेंटेशव  करने  का  सवाल
 शपथ  तो  कुछ  तो  पाकिस्‍तान  ज्यादा  जमीन

 हड़पना  चाहता  है  हमारी  इनफारमेदन  यह  है
 कि  कुछ  जमीन  तो  उसने  ज्यादा  पहले  ले  ली
 भौर  25  एकड़  के  ऊपर  प्रबी  भी  फरगड़ा  चल

 रहा  है,  पाकिस्तान  ज्यादा  जमीन  लेना  चाहता
 है  तो  &  मंत्री  महोदय  से  पूछना  चाहता  हूँ  कि
 क्या  वह  इस  बात  का  कंटेगोरिकल  ऐह्योरेंस
 देंगे  कि  जो  अवाई  के  परे  हैं  उसमें  से  एक  इंच

 भूमि  भी  भारत  की  पाकिस्तान  को  नहीं  दी
 जायेगी  भाहे  अवाई  इभप्लीमेंट  हो  वान  हो  ?

 दूसरी  बात  यह  कि  जो  तेल  के  कुएं  कदे
 जा  रहे  हैं  इससे  ीं  हमारे  ऊपर  तो  लवर्स
 इफेक्ट  नहीं  होगा  ?  धौर  झगर  हो  रहा  हो  तो
 क्या  सकी  जांच  करा  के  बदकार  कोई  कार्य-

 थाही  करेगी  ?

 ह ड  दिनेश  1...ह  जैसा  माननीय  सदस्य  ने
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 कहा,  झध्यक्ष  महोदय,  ह... अ  इसकी  जाँच्र  करवा
 कर  सदन  को  खबर  दी,  जो  इसके  पहले  मैंने
 कही  ।  भ्रखबार  में  क्या  छपता  है  उसके  ऊपर
 मेरा  संतुलन  नहीं  है  ।  मैं  तो  यह  कहना  चाहता
 हैं  कि  जो  पूछा  गया  था  कि  जहाँ  पर  लाइन  इस
 वक्त  बन  रही  है,  पिलर  जिसके  हिसाब  से  बन
 रहे  हैं  भोर  जहां  पूरा  नहीं  हुमा  है  हां  पाकि-
 स्तान  ने  तेल  की  खुदाई  शुरू  की  है,  इसका  मैंने
 पता  लगाया  प्लौर  पता  लगा  कि  वहाँ  तेल  की

 खुदाई  नहीं  की  ।  कछ  के  पास  कहीं  प्रपनी  तरफ
 खोद  रहे  हैं  इसका  हमसे  सम्बन्धनहीं  है  1  प्पने
 दश  में  बह  क्‍या  करले  हैं  हससे  हमारा  सम्बन्ध

 नहीं  है  1

 दूसरा  जो  सबात  मातनीय  सदस्य  ने  किया
 कि  जो  जमीस  भारत  की  हैं  उसका  हम  एक  इंच
 भी  पाकिस्तान  को  नहीं  देंगे,  तो  मैं  कह  सकता

 Kuteh  Awerd  (C.A.)

 हैं  के  भारत  की  भूमि  को  हम  पाकिस्तान  को
 नही  देंगे  ।

 थ्री  हुकम  बम्व  कल्ब्ाय  (उज्यन)  :  हर
 बार  कहते  हो,  हर  आर  देते  हो  |  तुम  दानी
 हो।

 SHRI  SRADHAKAR  SUPAKAR
 (Sumbalpur)  :  The  actual  demarcation  of
 the  boundaries  must  be  in  accordance  with
 the  Kutch  Award  {tself,  in  accordance  with
 the  map  that  is  attached  to  the  Award.  So,
 my  question  is  :  why  should  there  be  a
 dispute  even  relating  to  these  22  acres  as
 the  hon.  Minister  has  said  ?  Secondly  |
 want  to  know  whether  wome  expert  officers
 of  the  Gujarat  Government  who  know  the
 place  and  who  had  been  associated  previ-
 ously  with  the  survey  und  setilement  of
 thet  particular  area  ure  associated  when  the
 ectual  talks  between  our  representatives
 and  Pakistan's  representatives  take  place.

 SHRI  DINESH  SINGH  :  Yes,  Sir.  The
 representatives  of  the  Gujarat  Government
 are  associated  with  the  implementation  of
 the  Award  and  the  surveying  of  (he  area.

 So  far  as  the  question  as  to  how  this
 dispute  has  arisen  is  concerned,  the  dispute
 is  because  of  the  pature  of  a  particular
 feature.  When  the  question  of  relating  a
 map  on  the  giound  comes,  some  ground
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 rules  have  to  be  evolved.  A  ground  rule
 was  evolved  that  the  boundary  will  be
 related  with  the  help  of  these  coordinates
 and  correlated  to  the  ground  fcature  so
 that  jutting  out  tongues  and  other  land
 features  are  not  divided  up  provided  the
 shift  is  within  a  reasonable  limit,  If  there
 is  a  spur,  vou  do  not  split  it  but  compen-
 sate  it  in  other  ways.  It  is  because  of  this
 that  this  matter  is  under  consideration.

 ‘12,14,  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Papers  Under  Companies  Act,  etc.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  &  COMPANY
 AFFAIRS  (SHRI  BHANU  PRAKASH
 SINGH)  :  On  behalf  of  Shri  F.A.  Ahmed,
 4  beg  to  lay  on  the  Table  :

 (!)  A  copy  each  of  the  following  papers
 under  sub-section  vy  of  section  6I9A  of  the
 Companies  Act,  956  :—

 (i)  (४)  Review  (Hindi  and  English
 versions)  by  the  Government  on  the
 working  of  the  National  Newsprint
 and  paper  mills  Limited,  Nepanager
 for  the  year  1967-68.
 (b)  Annual  Report  (Hindi  and  Eng-
 lish  versions)  of  the  National
 Newsprint  and  Paper  Mills  Limited,
 Nepanagar  for  the  year  ‘1967-68
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 ler  ann  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-272/69}

 (ii)  (a)  Review  by  the  Government  on
 the  working  of  the  Hindustan  Salts
 Limited,  Jaipur  for  the  vear  ‘1966-67.
 (b)  Annual  Report  of  the  Hindusfan
 Salts  Limited,  Jaipur  for  the  year
 1966-67,  ulong  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptrolicr  and  Aubitor  General
 thereon.  (Placed  in  Library  See
 No.  LT-272/69)

 (iii)  (a)  Review  by  the  Government  on
 the  working  of  the  Sambhar  Salts
 Limited,  Jaipur  for  the  year  1966-67.
 (b)  Annual  Report  of  the  Sambhar
 Salts  Limited,  Jaipur  for  the  year
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 ‘1966-67  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Librury,  See
 No,  LT-272/69}

 (2)  A  statement  showing  reasons  for
 delay  in  layIng  the  papers  mention-
 ed  at  (ii)  and  (ii!)  of  item  (l)  above.

 (3)  प)  A  copy  of  the  Cinema  Carbons
 (Control)  Amendment  Order,  968
 published  in  Notification  Ne.  S.O.
 2543  in  Gazette  of  India  dated  the
 !2th  July,  1968,  under  sub-section
 (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955.
 (ii)  A  statement  showing  reasons  for
 delay  in  laying  the  above  Notifica-
 tion.  [Placed  tn  Library.  See  No.
 LT-273/69]

 (4)  A  copy  of  Notification  No.  GS.R.
 AIG  published  in  Gazette  of  India
 dated  the  22nd  February,  1969,  under
 sub-section  (3)  of  section  637  of  the
 Companies  Act,  ‘1956.  [Placed  in
 Library.  See  No.  LT-274/69|

 (5)  (i)  A  copy  each  of  the  following
 Notifications  regarding  management
 of  the  India  Electric  Works  Limited,
 Calcutta  under  sub-section  (2)  of
 section  I8A  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act.  1951:-

 (a]  S.O,  3278  published  in  Gazette  of
 India  dated  the  !0th  September,
 1968.

 (b)  S.O.  3896  published  in  Gazette  of
 India  dated  the  3lst  October,  ‘1968.
 S.O.  3973  published  in  Gazette  of
 India  dated  the  Ith  November,
 1968.

 (७)  $.0.  4I00  published  in  Gazette  of
 India  dated  the  {5th  November,
 ‘1968.

 (०)  5.0.  4200  published  in  Gazette  of
 India  dated  the  I9th  November,
 1968.

 (f  )  S  0.  4298  published  in  Gazette  of
 India  dated  the  27th  November:
 1968.

 (a)  SO.  4379  pnblished  in  Gazette  of
 India  dated  the  3rd  December,  1968.

 (il)  A)  ttatement  showing  reasons  for
 delay  in  laying  the  above  Notifica-

 (c
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 tions.  [Placed  ia  Library,  See  No.
 LT-275/69]

 Notifications  ander  Spiritaous  Preparations
 (Inter-State  Trade  aud  Commerce)

 Control  Act

 SHRI  BHANU  PRAKASH  SINGH  :
 On  behalf  of  Shri  Raghunatha  Reddy,  I
 beg  to  lay  on  the  Table  :—-

 (!)  A  copy  each  of  the  following  Notifi-
 cations  issued  onder  seciion  2  of  the
 Spirituous  Preparations  (Inter-State
 Trade  and  Commerce)  Control  Aat.
 955  :—

 (i)  5.0.  308  (English  version)  und  S.O.
 32  (Hindi  version)  published  in
 Gazette  of  India  dated  the  25th
 January,  ‘1669,

 (il)  S.O.  33  (English  version)  and  5.0.
 3i2  (Hindi  version)  published  in
 Gazette  of  India  dated  the  25th
 January,  1969.  Placed  in  Library.  See
 No.  LT-276/69]

 (2)  A  copy  each  of  the  following  Noti-
 fications  issued  under  section  I2  of
 the  Spirituous  Preparations  (Inter-
 State  Trade  and  Commerce)  Control
 Act,  955  :—

 (i)  ‘$.O.  309  (English  version)  and  S.O,
 3i3  (Hindi  version)  published  in
 Gazette  of  ladia  dated  the  25th
 January,  ‘1969.

 (ii)  S.O.  30  (English  version)  and  S.O.
 34  (Hindi  version)  published  in
 Gazette  of  India  dated  the  25th
 January,  1969.  [Placed  in  Library,
 See  No.  LT-276/69)

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 (i)  Fourth  Report

 SHRIMATI  SAVITRI  SHYAM
 (Aonda)  :  I  beg  to  present  the  Fourth
 Report  of  the  Committee  on  Government
 Assurances-

 (i)  Evidence

 SHRIMAT!  SAVITRI  SHYAM  :  I  beg
 to  lay  on  the  Table  a  copy  of  the  Bvidence
 given  before  the  Committee  on  Government
 Assurances  ip  connection  with  a  represeat-

 90

 ation  from  the  President,  Bela  Road  Refu-
 gee  Ice  factories  Association,  Delhi  seeking
 rellef  under  the  ‘‘Gadgi!  Assurances’.

 BUSINESS  ADVISORY  COMMITTEB
 Thrity  First  Report

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS,  AND  SHIPPING  &
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 T  beg  to  move:

 “That  this  house  do  agree  with  the
 Thirty-first  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  !0th  March,  1969."

 MR.  SPEAKER  :  The  question  is  :
 “That  this  House  do  agree  with  the

 Thirty-first  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  !0th  March,  1969."

 The  motion  was  adopted.

 2I7  hrs.

 GENERAL  BUDGET—  GENERAL
 DISCUSSION  —Contu.

 MR.  SPEAKER  :  We  have  taken  about
 7  hours  and  15  minutes.  Still  we  have  got
 about  12  hours  and  45  minutes;  that  means,
 another  three  days.

 Dr.  P.  Mandal  was  on  his  legs.  He  has
 taken  ten  minutes.

 DR.  P.  MANDAL  (Vishnupur)  :  Yes-
 terday  I  told  the  House  that  Santhbald
 thermal  plant  is  in  urgent  need  of  rural
 electric  supply  which  is  the  lowest  in  West
 Bengal  rural  uress  compared  to  the  other
 States  of  India.  Progress  stands  still  due
 to  want  of  funds.  Such  is  the  States  of
 affairs  of  Bendal  thermal  plant  also.  All
 work  stand  still  due  to  want  of  funds.
 Contractors  retrenched  their  labourers
 because  they  are  not  getting  payment  of
 their  heavy  dues  from  the  Government  end
 they  are  unable  to  pay  the  labourers  further
 more  from  their  own  funds.  So,  the  work
 is  not  in  progress,  bur  there  is  urgent  need
 for  this.

 A  aon-Congress  government  has  been
 formed  in  West  Bengal  at  Proseat.  They
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 have  placed  thetr  legal  demand  for  due
 finance  and  food  to  the  Government  of
 India.  If  the  Government  of  India  do  not
 consider  their  legal  demand  for  finance  and
 food  sympathetically,  the  non-Congress
 Government  will  fall  in  difficulties  no
 doubt,  butafter  all,  the  people  of  West  Ben-
 gal  will  suffer  and  thereby  the  Congress  will
 lose  sympathy  from  the  peuple.  So,  I
 would  like  to  press  the  Central  Government
 hard  to  provide  the  legal  demand  of  the
 present  Government  of  West  Bengal  with
 due  floance  ahd  food,  so  that  the  public  at
 large  will  not  suffer.

 The  Government  of  India  is  getting  a
 large  amount,  nearly  one-third  of  its  earn-
 ings,  from  this  State  and  a  major  portion
 of  the  foreign  exchange  from  jute  and  tea.
 In  olden  days  jute  was  called  ‘golden
 thread’  because  it  brought  dollar  ond
 sterling.  West  Bengal  will  not  be  deficit
 in  food  if  jute  is  not  produced  in
 fields  to  earn  foreign  exchange  for
 Government  of  India.
 for  this,  the  Government
 a  poor  share  to  West  Bengal.  The  share
 of  the  States  is  divided  80  per  cent  on
 population  basis  and  20  per  sent  on  the
 basis  of  economic  condition.  Yearly  Rs.
 27.60  crores  are  sent’  by  money  order  from
 West  Bengul,  Rs.  23.40  crores  from
 Bombay,  Rs.  7.70  crores  from  Delhi  and
 Rs.  6.90  crores  from  Madras.  So,  you
 may  well  understand  how  cosmopolitan  the
 city  is.  So,  the  all-round  development  of
 the  city  and  the  suburban  areas  is  required
 in  no  time,  to  develop  all  India  interest.

 On  !0-3-I969  the  Chief  Minister  of
 West  Bengal  hus  presented  the  Budge)  with
 an  overall  deficit  of  Rs.  42.72  crores.  |
 would  like  to  quote  this  from  the  S/ate:man
 of  Ilth  Maich,  969  :

 “Stating  that  the  common  man  of
 West  Bengal  was  faced  with  a  paradox
 of  living  in  poverty  in  the  midst  of
 plenty,  Mr.  Mukherjee  hoped  that  the
 fifth  Finance  Commission  would  weigh
 all  relevant  factors  while  recommending
 devolution  .of  resources  {to  West
 Bengal.”

 “He  noted  that  the  scope  for  addi-
 tional  taxation  in  West  Bengal  was  very
 much  limited  as  it  would  be  dificult  to
 impose  heavier  taxation  batdeq  on  the

 those
 the

 But,  in  exchange
 of  India  is  giving
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 people  of  the  State,  particularly  when
 per  capita  taxation  in  the  State  was
 already  nearabout  highest  in  India.”
 So,  without  dué  share  of  finance  and

 food,  the  West  Bengal  people  will  suffer  a
 lot  and  the  development  programme  of  all
 concerned  will  be  retarded.

 I  come  from  the  district  of  Bankura
 which  ts  the  most  backward  in  West
 Bengal.  No  industry  has  been  establish-
 ed  there  so  far  for  the  employment  of  the
 people.

 Kangsabati  project  had  been  takeu  up
 in  the  Second  Five  Year  Plan  but  not  even
 one-third  of  the  project  had  been  comple-
 ted  yet.  One-third  of  the  reservoir  is
 completed  That  is  all.  So,  Midnapur  is
 devastated  by  floods  every  year.  If  the
 reservoir  and  channel  are  completed,  then
 cight  lakhs  of  acres  of  land  will  get  irriga-
 tion.  Thereby,  the  Grow  More  Food
 Campaign  will  be  successful.  Moreover,
 Midoapur  will  be  saved  from  the  flood
 effects.

 So,  |  request  the  hon,  Minister  to  allot
 adequate  funds  fot  the  completion  of  the
 project  in  the  very  near  future.  The
 Government  of  India  have  spent  more  than
 Rs.  200  crores  for  the  DVC,  but  the  irriga-
 tion  potential  created  is  less  than  6  lakhs
 of  acres  of  land.  So,  you  will  understand
 the  importance  of  the  completion  of  the
 Kangsabati  project  immediately  for  provid.
 ing  irrigation  facilines  ana  for  protection
 of  Midnapur  fromfloods.

 I  request  the  hon.  Financej,  Minister  to
 withdraw  the  special  levy  of  0  per  cent  on
 fertilisers  and  20  per  cent  on  the  pumping
 sets  to  give  impetus  to  the  cultivetars  so
 that  India  may  be  self-sufficient  in  food  in
 the  near  future.  If  the  levies  are  not  with-
 drawn,  then  the  progress  of  agricultural
 production  will  be  retarded.  The  tax  on
 kerosene  oil  is  to  be  postponed  ia  order
 to  save  the  poor  consumers  in  the  villages.

 Wealth  tax  on  agriculturists  is  a  clear
 encroachment  on  State  affairs.  It  has
 brought  forth  obiection  from  all  the
 States.

 Lastly,  V  would  say  a  word  about  the
 Haldia  Refinery  project.  This  project  was
 to  Be  commissioned  in  862  and  was  to

 cone  ato  operation  ia  ‘1968.  But  that  hag
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 not  been  done.  4  find  from  the  report
 that:

 “Agreements  for  the  establishment
 of  a  2.5  million  tonne  oil  refinery  and
 Lube  plant  at  Haldia  were  concluded
 between  the  Government  of  India  and
 the  French  and  Rumanian  collaborators
 on  29.9.1967,  and  13.10.1967,  respectively
 The  refinery  will  be  entirely  owned  by
 Government  and  be  under  the  control
 of  the  Indian  Oi!  Corporation”.
 The  work  is  proceeding  very  slow.  You

 will  be  surprised  to  know  that  the  head
 office  is  sitting  tight  in  Delhi.  Had  it
 been  shifted  to  Calcutta  and  preferably  to
 Haldia,  the  progress  of  work  would  have
 been  better.  A  head  office  ut  a  distance
 of  about  one  thousand  miles  will  not  serve
 any  purpose.  It  is  only  wastage  of  money
 which  results  in  additional  taxation

 Yesterday,  |  had  spoken  about  the
 wastage  of  so  many  crores  of  rupees  In  the
 public  sector  undertakings  and  I  had  given
 concrete  examples.  Today,  I  would  like  to
 point  out  the  extravagant  expenditure
 which  is  going  on  in  the  different  Depart-
 ments.  So,  J  hope  that  the  Finance  Minls-
 ter  will  consider  these  things  and  do  the
 Needful  to  withdraw  the  additional  taxes
 to  the  tune  of  Rs.  150  crores  and  place  a
 balanced  budget  without  a  deficit  of  Rs.
 250  crores.

 SHRI  S.M.  BANERJEE  (Kanpur)
 J  want  to  make  one  submission.  After  the
 Finance  Minister’s  budget,  unfortunately,
 the  prices  of  cigarettes  and  Dalda
 have  gone  up  and  they  are  out  of  the
 market.  Every  time  the  Finance  Minister
 used  to  say  that  instructions  had  been
 issued  to  the  effect  that  the  prices  were  to
 be  raised  only  after  Ist  April.  But  we  find
 that  the  prices  have  already  risep  in  the
 market.  So,  |  would  request  the  Finance
 Minister  to  see  that  something  is  done  ;
 some  sort  of  notification  can  be  issued  that
 if  anybody  raises  the  prices,  be  would  be
 arrested  and  so  on.  Otherwise,  the  prices
 of  practically  all  commodities  bave  gone
 up.

 SHRI  R.K.  AMIN  (Dhandbuka)s
 Any  budget  is  generally  examined  from  the
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 (Mr.  Depaty-Speaker  in  the  Chair)

 I  propose  to  take  the  economig  criteri-
 on  first  The  reason  for  my  doing  so  is
 this  The  Finance  Minister  himself  has  said
 that  he  isa  sutradhar  and  he  is  casting
 the  shadows  of  the  coming  events  regarding
 the  Fourth  Five  Year  Plan.  Therefore,  I
 would  Ike  to  concentrate  on  that  aspect.
 The  budget  as  a  whole  indicates  to  me
 that  despite  the  various  pronouncemeats
 of  changing  the  earlier  policy  adopted  in
 the  earlier  plaas,  the  official  thinking  seems
 to  be  going  on  or  the  saine  line  as  before.
 त  seems  that  it  cannot  help  committing
 mistakes,  because  they  had  done  wrong
 before  and  they  would  like  to  continue  to
 do  wrong  on  and  on.  This  fs  evident  from
 the  paper  on  Approach  to  4th  Five  year
 Plan  as  presented  by  the  Planning  Comms-
 sion,  where  they  have  said  “because  of  iis
 limited  purpose,  no  attempt  has  been  made
 in  this  prper  to  review  the  achievement  and
 failure  of  pianning  efforts  so  far  or  to  cover
 all  aspects  or  items.’  They  have  committed
 mistakes  and  there  are  so  many  failures,
 but  they  want  to  sleep  over  them  conve-
 niently,  so  that  in  the  Fourth  plan  were
 they  can  continue  to  adopt  the  same  wrong
 policy  inherently  as  before.

 I  would  like  to  examine  the  entire
 economic  policy  followed  so  far  from
 the  point  of  view  of  two  —  criteria.
 One  is  the  benefit  received  by  the  masses  or
 the  common  man  so  far  as  a  result  of  elgh-
 teen  years  of  Planning  is  concerned  aod
 the  other  fs  what  the  pattern  of  investment
 has  been.  If  I  take  the  first  aspect,  namely
 the  benefit  received  by  the  masses,  one  has
 to  go  by  the  growth  in  the  national  income
 and  the  per  capita  national  income.  If  |
 tuke  1948-49  as  the  index  year  with  constant
 ‘Tupee,  you  will  notice  that  from  1951,  our
 national  income  per  capita  bas  gone  up
 from  249  to  298  in  1966,  which  is  ao
 increase  of  about  50  over  250,  That  is,  ut
 the  rate  of  two  per  cent,  Our  national
 income  per  capita  at  constant  prices  has
 increased  from  ‘1948-49,  If  |  take  out  the
 share  contributed  by  foreign  aid  in  raising
 our  national  income,  then  probably  by  our
 owa  efforts  at  planning,  we  have  not  iacrea-
 sed  the  real  Income  per  capita  in  our

 try  by  more  than  ome  per  cent. potot  of  view  of  two  criteria,  y  and
 equity.  I  would  also  jike  the  Finance  Minister
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 to  notice  the  second  aspect  regarding
 growth  in  the  national  income.  That  is,
 from  96I,  the  trend  of  rising  national
 income  percapita  has  been  constant
 instead  of  upward  rising  the  trend  live  is
 constant;  of  that  is,  percapita  national
 National  income  has  not  increased  in  real
 terms  since  1961,  ;  it  is  almost  stangnaat.
 If  |  take  the  distribution  of  income,  the
 Tesult  is  also  distressing.  You  take  either
 tbe  urban  areas  or  the  rural  areas  and
 however  you  define  the  poverty  line,  more
 than  80  per  cent  of  the  people  are  oa  or  be-
 low  poverty  lime.  If  we  take  Rs.  200  per
 caput  as  the  minimum  necessary  at
 1948-49  prices  as  the  minimum  nece-
 ssary  amouatto  remain  on  the  destitu-
 tlon  line,  probably  60  per  cent  of  the  people
 are  on  or  below  that  line.  Take  any
 government  record,  any  surveys  of  agri-
 cultural  labour.  any  survey  about  the  distri-
 bution  of  income,  any  village  survey
 conducted  either  by  an  independent  autho-
 rity  or  by  the  Government,  ore  conclusion
 {s  clear  enough  the  daridranarayan
 has  remained  daridra  throughout  all  these
 8  years.

 You  might  ask:  could  you  say  it  on
 the  basis  of  consumpiion  or  production
 statistics  of  the  commodities  which  people
 or  masses  were?  I  say  ves  Evenif  you
 examine  the  increase  inthe  total  produc-
 tion  of  certain  selected  goods  or  the
 Statistics  about  consumption  of  certain
 selected  goods,  you  will  find  that  in  our
 country  the  things  required  by  the  poor
 masses  have  not  increased  while  the  things
 required  by  the  rich  have  increased  consi-
 derably.  Take,  for  instance,  cotton  piece-
 goods,  vunaspati,  soap,  kerosene  and  sugar,
 the  things  which  the  masses  are  consuming
 the  production  of  hase  commodities  has  aot
 increased  by  more  than  I0  or  I5  or  20  per
 cent  here  and  there.  But  if  you  take  room
 air-conditioners,  refrigerators,  electric  fans
 or  synthetic  yarn,  production  over  the
 period  !955—68  has  incerased  considerably.
 We  were  manufacturing  only  2,000  room
 air  conditioners  in  1955;  in  1966,  they
 increased  up  to  17,900.  Wewere  making
 only  500  units  of  rerfigerators  in  955
 while  in  1966,  we  manufactured  about  38,
 00  of  them  Even  electric  fans,  the
 production  of  which  was  at  about  2  82,000
 u  its  have  reached  the  figure  of  12,92,000
 Over  this  period.
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 Things  required  by  the  upper  classes
 have  increased  considerably  while  things
 required  by  the  poor  masses  have  not
 increased  as  a  result  of  whatever  sort  of
 planning  we  have.  Applying  the  talisman
 given  by  the  Father  of  the  nation  and  as
 quoted  by  Shri  Masani,  the  daridranarayan
 has  remained  daridra  in  this  country.  This
 conclusion  is  inevitable.

 The  important  questiun  is  :  how  has  it
 happened  ?,  why  has  it  happened?,  what  is
 the  modus  operandi?  by  which  we  have
 arrived  to  thisend  ?  Here  I  would
 like  to  suggest  that  if  we  examine  the
 Pattern  of  investment  ia  our  country,  we
 shall  find  that  we  neglected  agriculture  and
 continue  to  do  so  even  today.  In  the
 budget,  |  find  the  Finance  Minister  has
 adopted  the  same  policy  of  ignoring  agri-
 culture.  Io  support  of  my  view,  I  would
 like  to  cite  two  instances,  one  in  the  aggre-
 gate  sector  and  the  other  as  the  particular
 project.

 You  know  very  well  that  in  our  country
 we  have  Rourkela  in  which  about  Rs.  400
 crores  have  been  invested,  as  a  result  of
 which  we  have  the  total  value  of  the  output
 from  Rourkela  of  abouts  Rs.  100,  crores.
 Ono  it  last  year  we  had  a  lossof  रय.  7
 crores.  Probably  3,000  people  are  being
 employed.  Just  near  that  place,  we  also
 have  Nagurjuoasagar  dam  in  which  Rs.  170,
 crores  have  been  spent.  It  will  iacrease
 the  irrigation  facilaties  by  26  million  acres  of
 land.  Per  acre  of  irrigated  land,  we  would
 increase  the  output  by  about  Rs.  300  to
 Rs.  400.  You  will  notice  then  what  a
 tremendous  increase  in  output  this  consti-
 tutes  because  of  the  spendiag  of  Rs.  170
 crores  on  Nagarjunasagar.  This  is  the
 story  before  us.

 If  we  examine  the  investment  Pattern
 in  the  aggregate  we  find  that  we  have  invested
 about  Rs.  750  crores  from  95!-6I  in  iron
 and  steel  and  heavy  electricals.  The  same
 amount  has  been  spent  on  _  irrigation,
 major  aad  mediurm  Quite  apert  from  the
 investment  made  in  power  and  road  —which
 can  be  used  by  both  the  sectors-as  a_  result
 of  the  investment  in  irrigation,  we  are
 having  an  increase  of  0  million  acres  of
 land  but  as  a  result  of  the  investment  of
 Rs.  1780,  crores  in  iron  and  steel,  we  are
 still  suffering  losses  amounting  to  Rs.  55
 crores  every  year.  Hore  by  the  criteria  of
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 income  generation,  employmeat  generation
 and  value  added,  the  returns  are  far  greater
 the  irrigation  than  what  alternatively  the
 country  gets  from  investmest  in  irom  and
 steel  and  heavy  engineering.

 Now  take  your  coming  requirements.
 Even  the  Irrigation  and  have  Ministry  has
 said  that  within  7  years  if  we  are  going  to
 invest  about  Rs.  700  crores,  we  will  get  an
 increment  of  23  million  acres  of  land  in
 irrigation  ;  because  some  of  the  projects
 will  be  completed,  some  will  be  near
 completion,  some  could  be  taken  up  a  new
 and  got  completed  in  seven  years  time.  But
 about  Bokaro  and  the  proposed  Sth  steel
 plant  ?  In  Bokaro,  our  total  investment
 is  estimated  to  be  of  Rs.  670  crores,  but  |
 am  sure  it  will  touch  Rs.  750  crores.  Rs.  I50
 crores  have  already  been  invested  thus
 Rs.  600  crores  remain  to  be  invested.  If  we
 take  the  4th  plant,  the  5th  plant  and  the
 aluminium  plant,  we  will  have  to  invest  in
 5-7  years  time  Rs.  1700  crores  on  tron  steel
 and  heavy  engineering.

 The  question  before  us  with  these  two
 alternatives  is  Should  we  go  in  for
 Bokuro  or  for  Narmada  ?  Should  we  go  in
 for  these  basic  industries  in  which  ‘here  is
 excess  capacity  which  are  not  earning  any
 income  and  which  are  also  not  creating
 employment  or,  should  we  go  in  -  for
 Narmada  or  other  irrigation  projects,
 complete  them  and  increase  our  irrigation
 potential  by  23  millions  acres  of  land  and
 increase  our  ourput  and  make  millions  of
 people  happier  with  more  consumption  ?

 I  would  like  to  ask  the  Finance
 Minister  if  he  is  concerned  abouts  the
 daridranarayans  if  at  all  he  has  any  concern
 about  the  condition  of  the  masses,  would
 he  say  or  not  that  :  1  will  give  my
 resowces  for  irrigation  projects  ;  I  will  not
 Rive  them  for  basic  industries’.  Should
 not  he  say  ‘I  will  not  give  for  Bokaro  and
 the  Sih  plant  but  will  give  for  Narmada  or
 some  such  irrigation  project  and  increase
 the  irrigation  potential  in  my  country’.

 VAJPAYEE
 the  dispute

 ATAL_  BIHARI
 What  about

 SHRI
 (Balrampur)  :
 over  Nurmuda  ?

 SHRI  7२.  K.  AMIN  :  Dispute  or  no
 dispute,  you  have  to  increase  the  irrigation
 potential.  Or  take  minor  irrigation
 schemes  and  go  ahead  with  them  with
 expedition.
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 SHRI  RANGA:  (Srikakulam)  Nar-
 mada  will  benefit  MP  as  well  as  Gujarat.
 Why  not  benefit  both  areas  ?  Why  adopt
 the  dog  in  the  menger  policy  ?

 AN  HON.  MEMBER  :  That  is  a  matter
 for  political  decision.

 SHRI  R.  K.  AMIN:  This  leads  me
 to  what  the  Finance  Minister  has  done
 regarding  agriculture.  In  the  Fourth  Plan,
 of  which  he  is  the  sutradhar,  he  should
 have  {ncreased  the  investment  in  irrigation
 and  stopped  the  investment  in  basic
 industry.  If  this  right,  it  follows  he  should
 not  have  put  imposts  on  agriculture  in  the
 shape  of  fertiliser  tax,  pump  tux  aod  agri-
 cultural  wealth  tax.

 SHRI  RANGA  :  Kerosene  tax

 SHRI  R.  K.  AMIN:  What  is  the
 rationale  behind  the  imposition  of  levies
 on  these  three  items  as  suggested  by  him,
 and  here  I  come  to  equity  aspect  on  the
 basis  of  my  economic  considerations.  On
 the  basis  of  the  Finance  Ministers  own
 criteria,  |  can  say  it  will  not  serve  his
 purpose  which  ha  been  laid  down  by  him
 in  his  Budget  speech.  He  wants  to  distin-
 guish  between  dry  farmiog  and  wet  farming,
 because  in  wet  farming,  the  farmers  get
 ap  advantage  and  that  advantage  should
 be  used  for  the  benefit  of  farmers  in  dry
 areas.

 That  is  why  he  imposes  taxes  on  ferti-
 liser.  He  feeis  that  when  so  many  pros-
 Perous  farmers  have  come  up,  they  should
 be  asked  to  pay  and  the  prosperity  in
 farming  has  been  made  possible  by  the
 advantages  of  development,  especially
 investment  made  by  the  Government  in
 irrigation  and  other  projects.  Those
 advantages  accure  to  them;  therefore,  he
 feels,  some  portion  of  it  should  be  tuken
 away  by  the  Government  to  be  re-invested.
 That  is  the  justification  he  finds.  Or,  he
 says:  there  is  improved  technology  and
 benefits  accure  from  it  to  the  farmers.  Why
 not  smaller  farmers  or  the  suciety  take
 benefit  from  improved  technology  ?  But
 concealed  behind  the  mind  ol  the  Finacc
 Minister  as  well  ४६  his  economic  advisers,
 there  are  other  reasons  which  have  not
 been  stated.  They  want  to  tax  the  rural
 sector  ;  they  savy  :  the  rura’  sector  is
 Prosperous  and  more  Moucy  should  be
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 taken  away  from  it  as  the  farmers  are  now
 spending  money  in  conspicuous  consump-
 tion’.  Tax  the  inputs  used  by  them  and
 thereby  take  away  their  money.  Concealed
 behind  their  mind  is  another  motive.  If
 this  money  is  taken  away  they  think  they
 can  control  inflation.  These  are  the
 motives  behind  the  Finance  Minister  and
 his  advisers.  There  is  a  difference  between
 agricultural  wealth  tax  and  agricultural
 income-tax.  On  his  own  admission,  I  can
 state  that,  we  are  having  a  spurt  in  agri-
 culture  due  to  exceptionally  good  years  ;
 it  happens  every  five  years  We  had  it  in
 1958-59  ;  we  had  it  agaln  in  1664-65,  and
 again  in  ‘1967-68.  After  that  there  is  one
 normal  year  and  one  or  two  bad  years.
 The  wealth  tax  is  to  be  paid  out  of  the
 agriculturist's  income  every  year,  he  will  be
 required  to  pay  when  an  income  does  not
 accure  to  him.  If  he  has  earned  an  income,
 it  can  be  taxed  but  you  cannot  tax  wealth
 which  has  a  very  fluctuating  income  and
 thereby  ask  him  to  pay  although  there  is
 no  come.

 Secondly,  there  is  lack  of  investment
 and  investible  resources  in  agriculture.
 Every  year  the  labour  population  in  agri-
 culture  is  increasing  by  two  per  cent.  Impro-
 ved  technology  is  nothing  but  the  improved
 amount  of  land.  दल  the  ouput  is  stagnant,
 it  means  that  your  capital  is  depleted.
 Land,  labour  and  capital-all  the  three  put
 together  will  yield  output.  While  land  is
 increasing  and  the  labour  input  also  is
 increasing,  if  the  out  put  remains  the  same,
 it  means  that  the  capital  is  depleted.  That
 is  why  so  many  cultivators  are  debtors  and
 you  have  to  say  to  the  banks  to  go  to  the
 agricultural  sector  and  ask  of  the  State
 Bank  of  India  to  harness  its  resources  for
 agricultural  development  ;  that  is  why  you
 have  been  saying  things  about  social
 control  of  the  banks  so  that  they  can  give
 More  ४93  more  credit  to  the  agriculturists.
 Jt  means  that  we  are  not  supplying  enough
 credit  to  the  agriculturists.  There  have
 been  record  yields  in  our  country  but  they
 have  not  been  raising  of  averages  by  levei-
 ling  up.  What  Is  essential  is  to  raise  the
 average.  It  can  only  be  done  when  im-
 proved  technology  is  taken  to  the  small
 farmers.  We  know  of  electricity  and
 coctric  bulbs  but  do  they  necessarily
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 spread  electricity  to  all  the  villages.  There
 are  many  things  remain  to  be  done,  there
 are  many  slipsibetwoen  the  cup  and  the
 lip.  Things  would  improve  in  agriculture
 only  if  credit  is  provided,  if  facilities
 for  education  are  created  and  other
 inputs  are  put  in  a  big  way.  But
 here  our  Finance  Minister  comes  in:
 the  moment  he  starts  to  earn  anything
 from  agriculture  or  even  before  he  starts
 earning.  he  goes  there  and  taxes  the  inputs.
 If  it  is  done  after  the  output  is  realised,  it
 is  undertandable.  But  he  taxes  the  ferti-
 lisers  which  are  the  inpuls.  May  I  request
 him  to  refer  to  his  Government’s  own
 survey  reports  published  by  the  Mlnistry
 of  Agriculture.  Shri  Jagjlvan  Ram  is  not
 here  ;  other  wise  he  would  agree  with
 what  I  say.  The  Ministry  made  survey  of
 the  various  areas  which  were  using
 improved  varieties  of  seeds  and  tn  those
 surveys  they  have  found  that  the  fertiliser
 input  required  by  them  is  the  largest  item
 of  cost.  Exactly  at  the  time  when  the
 cultivator  is  beginoing  to  use  fertiliser  in
 combination  with  improved  seeds,  he
 increases  the  cost  of  fertiliser.  If.  anybody
 is  thinking  now  of  using  fertilisers  and
 improved  varieties  of  seeds,  he  will  stop
 doing  so;  this  tax  is  a  strong  disincentive.
 There  were  two  justifications  for  agricultura!
 imposts  that  he  wants  to  see  that  black
 money  does  not  get  white  under  the  name
 of  agriculture  and  the  rich  farmers  pay  for
 their  wonderfull  gain.  You  can  stop  it  by
 seeing  who  are  the  real  farmers  and  who
 are  wealthy  people  who  want  to  converet
 their  black  money  into  white  money.  There
 are  other  ways  to  stop  these  things.  You
 can  stop  black  money  coming  into  existence
 and  you  can  also  pick  up  those  people  who
 are  not  agriculturists.  There  are  others
 who  are  genuine  cultivators.  There
 had  been  other  reforms  and  you  can  imple-
 ment  them.  If  you  cannot  implement  those
 reforms,  how  can  you  find  out  agricultural
 wealth  aod  separate  cornfrom  the  chaff  ?

 Therefore,  I  suggest  :  do  not  touch  the
 agricultural  sector  just  now  when  it  is
 starting  some  green  revolution  ;  it  is
 coming  up.  On  the  other  hand,  there
 should  be  more  credit  and  irrigation  factli-
 ties  extended  to  the  cultivators.  If  you
 cannot  at  least  subsidise,  do  not  tax  the
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 agriculturists.  Fertilisers  are  not  being
 used  by  the  rich  farmers  alone  ;  smatl!
 farmers  also  use  fertilisers.  Why  do  you
 ask  them  also  to  pay  more  ?  Fertilisers
 are,  again,  used  in  the  irrigated  and  unirri-
 gated  arcas  You  ask  the  dry  farmers  also
 to  pay  more.  Then  they  are  being  used  in
 foodgrains  cultivation  and  oil  seeds  also.
 What  is  the  fun  of  increasing  the  cost  of
 fertilisers  used  In  the  cultivation  of  these
 commodities  where  modern  technology  has
 not  come  ?  How  do  you  cxempt  the  small
 farmers,  who  use  fertilisers  in  dry  areas  ?

 fend  up  by  saying  this.  When  my
 deputy  leader  Shri  Masani  referred  to  the
 name  of  Prof.  8.  R.  Shenoy  as  one  of  our
 finest  economists.  the  Finance  Minister
 laughed  it  off.  Let  me  tell  him  this  :  you
 were  surrounded  in  1963-64.  by  the  Kevne-
 sion  school  of  economists  and  they  gave
 you  three  prescriptions.  He  said:  gold  is
 a  barbaric  retic  of  the  past.  And  you
 imposed  gold  coutrol.  He  said  there
 should  been  anthenatia  of  rentiers  ;  and
 you  imposed  dividend  tax.  He  wanted
 deferred  payment  system  ;  and  you  imposed
 compulsory  saving  scheme.  That  school
 of  economists  brought  you  out  of  the
 Ministry.  Again  you  are  surrounded  by
 the  same  group  of  economists.  Prof
 Gadgil...

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI)  :  You  want  to  surround
 me  !

 SHRI  RK.  AMIN:  Last  year,  you
 said  :  we  ure  not  going  to  impose  agricul-
 tutal  income-tax,  But  your  adviser  in  the
 planuing  Commission  said  it  would  be
 done.

 SHRI  MORARJI  DESAI:  I  have  not
 said  it.

 SHRI  R.  K.  AMIN:  So  long  as  the
 improved  method  in  agriculture  do  not
 spread  to  a  large  number  of  progressive
 tarmers,  the  tax  should  not  be  imposed  on
 them.  That  is  what  you  said.  Io  one
 year’s  time  your  advisers  educated  you  and
 converted  you  and  you  came  with  the
 agriculteral  imposts.  You  istroduced
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 gold  control  becanse  he  educated  you  to
 the  view  that  the  farmers  want  to  buy
 gold.

 Gen.  Die.

 SHRI  MORARJI  DESAI:  tt  was  not
 suggestad  by  any  official  ;  it  was  my  own
 scheme.

 SHRI  7.  K.  AMIN:  The  third  thing
 is  this.  |  remember  it  very  well  ;  when  Prof.
 Gadgil  was  coming  to  take  up  the  Deputy
 Chairmanship,  he  wanted  a  ceiling  on  urban
 income,  and  he  wants  also  monopoly  pro-
 curement  on  foodgraios.  I  am  sure  that  he.
 will  educate  you  also  on  this  view  within
 a  year  and  the  moment  you  do  it,  just  as
 good  things  are  to  be  exported,  you  will
 be  exported.  You  have  said  that  the  good
 things  deserve  to  be  exported  and  so  you
 will  ulso  be  exported,  If  you  want  to
 learn  a  lesson,  withdraw  these  proposals  as
 early  as  possible.

 Sir,  I  have  done.

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर)  :  उपाध्यक्ष
 महोदय,  माननीय  उप-प्रधान  मंत्री  जी  ने
 1969-70  का  जो  बजट  सदन  के  सामने  पेश
 किया  है,  बतंमान  स्थिति  में  इससे  बेहतर  बजट
 पेश  करना  नामुमकिन  नहीं  तो  कठिन  जरूर  है।
 साननीय  उपप्रधान  मंत्री  जी  ने  बड़  बिश्वास  के
 साथ  कहा  है  कि  इक्‍्तसादी  तरक्की  की  दृष्टि
 से  पिछला  साल  एक  प्रक्छा  साल  रहा  है  भौर
 झगले  साल  के  दौरान  भी,  जो  कि  चौथी  पंच-
 वर्षीय  योजना  का  प्रारम्भिक  साल  है,  तसल्ली-
 बर्द  परिणाम  निकलने  की  प्राक्षा  है  |  जहाँ
 उन्होंने  कीमतों  की  स्थिरता  भौर  निर्यात  में
 इजाफे  का  जिक्र  किया  है,  वहां  उद्योग  भौर  कृषि
 सम्बन्धी  पैदावार  में  लगातार  हजाफा  होने  की
 उम्मीद  का  मी  इजहार  किया  है।  उन्होंने  यह
 शभ्रादया  भी  व्यक्त  की  है  कि  देश  चौथी  पंचवर्षीय
 योजना  के  काम  को  बड़े  विदवास  के  साथ  शुरू
 कर  सकता  है

 att  मेरे  दोस्त,  स्खतन्त्र  प्रार्टी  के  थी
 अधीन,  थोल  रहे थे  7  |...  दस  बात से बढ़ी से  बढ़ी
 खुशी  हुई  है  कि  हव शंत्रा  पार्टी की  लश्प, से से
 किसानों के  लिए  भी  कुछ  कहा  गया  हैं।  शायद
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 यह  पहला  ही  मौका  है  v  हस  पार्टी  में  जो  बड़े-
 बड़े  इंडस्ट्रियलिस्ट  हैं,  जिस  तरह  वे  छोटी
 इंडस्ट्रीज  का  नाम  लेकर  खुद  फायदा  उठाना
 बाहते  हैं,  उसी  तरह  उनमें  जो  बड़े-बड़े  जमींदार
 हैं,  वे  मजदूरों  श्र  किसानों  का  नाम  लेकर  खुद
 फायदा  उठाना  चाहते  हैं  |

 भ्रसल  में  इन  लोगों  के  पास  विरोध  करने
 के  लिए  श्रौर  कोई  बात  नहीं  थी  ।  बजट  की  सब
 बालें  इनके  हक  में  हैं।  जब  इन्होंने  देखा  कि  ये
 सब  उनके  फायदे  की  बातें  हैं,  तो  सब  बातों  को
 छोड़कर  उन्होंने  किसानों  का  नाम  लेकर  इस
 बजट  का  विरोध  किया  ।  मैं  समभता  हूँ  कि  ये
 लोग  केवल  विरोध  के  लिए  विरोध  करना
 चाहते  हैं  ।

 उपाध्यक्ष  महोदय,  झ्रापकों  मालूम  है  कि
 पिछले  चन्द  बष  ऐसे  गुजरे  हैं,  जब  कि  देश  को
 माली  संकट  का  सामना  करना  पड़ा  भौर  देश
 में  सख्स  परेशानी  थी  |  लेकिन  पिछले  सालों  में
 उप-प्रधान  मंत्री  जी  ने  जिस  योग्यता  का  परिचय
 दिया  है,  उस  को  तो देद  ही  भूल  सकता  है
 शौर  न  ही  सदन  उसका  इग्नोर  कर  सकता  है।
 मैं  समझता  हूँ  कि  जिस  योग्यता,  कावलियत
 शौर  बहादुरी  से  उन्होंने  देश  के  माली  संकट  का
 सामना  किया  है,  उसके  लिए  उन  को  मुबारक-
 वाद  देनी  चाहिये।

 जहां  यह  बजट  शाम  तौर  पर  ठीक  सा  है,
 बहां  उसमें  कुछ  महत्वपूर्ण  तब्दीलियों  की  भी
 जरूरत  है।  मिसाल  के  तौर  पर  एग्रीकल्बरल
 बैल्थ  पर  बेल्थ  टैक्‍स  लगाने  की  जो  तजवीज  है,
 बह  कसी  तरह से  भी  उचित  नहीं  है।  इसी
 तरह  फर्टलाईजर,  छूगर  झौर  पेट्रोल  पर  जो
 एक्साइज  ड्यूटी  लगाई  गई  है.  मैं  उसका  भी
 विरोध  करता  हूँ,  क्योंकि  उसका  प्रभाव  दर-
 मिलाने  तबके  पर  पड़ने  वाला  है।  इस  वक्‍त
 दरमियाने  तवके  पर  बोझ  कम  करना  हो  उचित
 होगा,  अनुचित  नहीं।  जहां  तक  इनकम  टैक्स
 का  प्रइन  है,  0,001  रुपये  से  6,000  रुपये  तक
 की  इनकम  पर  2  परसेंट  भौर  5,00l  रुपये  से
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 20,000  रुपये  तक  की  इनकम  पर  3  परमेट
 टैब्स  का  बोभ  बढ़ा  दिया  गया  है।  इसलिए
 जिस  तबके  को  कुछ  राहत  देते  की  जरूरत  है--
 उस  तबके  को  हम  सफेद  पोद  बाबू  कहें  या

 कुछ  भ्रौर  कहें,  उस  तबके  के  लोग  चाहे  नौकरी
 में  हों  और  चाहे  व्यापार  भ्रादि  किसी  और  काम
 में  हों--उस  दरमियाने  तबके  पर  यह  बड़े  जोर
 की  चोट  है  श्रौर  इन  टैक्सों  से  भौर  बुरी  होगी,
 अच्छी  नहीं  ।  मैं  समझता  हैँ  कि  उपप्रधान  मंत्री
 जी  को  इन  सुकायों  पर  फिर  से  गौर  करना
 चाहिए  ।

 कपड़े  शौर  जुट  की  मिलों  को,  कारखानेदारों
 को,  जो  रिलीफ  मिला  है,  मैं  उसका  विरोध

 नहीं  करता  हूँ  |  कई  कारणों  से  वह  उचित  भी
 है  t  लेकिन  भ्रगर  दरमियाने  तबके  के  लोगों  की
 कीमत  पर  बड़  कारखानेदारों  को  फायदा
 पहुंचाया  जाता  है  तो  वह  उचित  नहीं  है  |
 कपड़ा  श्रीर  जूट  मिलों  को  1,75  लाख  रुपये
 श्रौर  चाय  को  10,55,  लाख  रुपये  की  छूटदी  गई
 है  ।  इस  प्रकार  लगभग  23  करोड़  रुपये  की  जो

 छूट  दी  गई  है,  वह  रकम  दरमियाने  शौर  छोटे
 तबके  के  लोगों  को  देनी  पड़ेगी  ।  मैं  उप  प्रधान
 मंत्री  जी  भ्रजं  करू गा  कि  भ्रगर  हमने  सोशलिज्म
 की  भोर  जाना  है,  तो  वह  इन  बातों  पर  बिचार
 करें  |

 श्राप  को  मालूम  होगा  कि  पिछले  सच  में
 श्री  कृष्ण  चन्द्र  पन्त,  जो  कि  सदन  में  बेठ  हुए
 हैं,  भोर  श्री  ्ाई०  के०  गुजराल,  मिनिस्टर  घराफ
 स्टेट,  ने  सदन  में  इस  बात  का  विष्वास  दिलाया
 था  कि  प्रखबारों  पर  जो  दो  पैसे  से  पांच  पैसे
 पोस्टेज  बढ़ा  दिया  गया  है,  उस  पर  विचार
 किया  जायेगा  ध्रौर  श्राने  वाले  बजट  में  उस  पर
 छूट  दी  जायेगी।  प्रापको  याद  होगा  कि  जब
 झापने  मेहरबानी  करके  मुझे  दो  बार  सप्ली-
 मेंटरीज  करने  की  इजाजत  दी,  तो  उन्होंने  यह
 झाइवासन  दिया  कि  जाने  वाले  बजट  में  इस  पर
 विचार  किया  जायेगा  ।  लेकिन  मुझे  यह  देखकर

 बहुत  प्रफसोस  हुआ  है  कि  उन  छोटे  शौर  दर-
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 मियाने  अखबारों  को  कोई  राहत  नहीं  दी  गई
 है,  जो  गाँव-गांव  में  पहुंचते  हैं,  जो  देहातियों  के
 शास  पहुंचते  हैं  1

 भाप  देखिये  कि  एक  हफलाबार  प्रखबार
 की  कौमत  8  पंसे  होती  है।  उसका  कमीशन  तीस
 परसेंट  यानी  दो,  ढाई  पंसे  होता  है  शौर  5  पैसे
 का  टिकट  लग  जाता  है।  इस  तरह  उस  भख-
 बारों  को  बलाने  वाले  भ्खबारनवीसों  के  लिए
 ]  पैसा  बचता है ।  श्रगर  इस  देश  में  कोई
 जम्हूरियत  को  जिन्दा  रखता  है  श्रौर  सोशलिक्म
 का  प्रचार  करता  है,  तो  वे  छोटे  श्रौर  मीडियम
 अखबार  हैं।  लेकिन  हमारी  सरकार  शोर
 कितांस  मिनिस्टर  साहब  ने  उन्‍हें  कोई  राहुत
 नहीं  दी  है।  बंगलौर  में  हमारी  एसोसियेशन  भे
 उन्हें  इस  बारे  में  फिर  से  बिचार  करने  की
 रिक्वेस्ट  की  थी  |  लेकिन  उस  का  कोई  नतीजा
 नहीं  निकला  है  1  भगर  इन  अखबारों  के  पोस्टेज
 को  5  पैसे  से  2  पैसे  कर  दिया  जाये,  तो  सिफ
 एक  करोड़  रुपये  का  फक॑  पड़ता  है  ।  बढ़े-बड
 पू  जीपतियों  और  कारखानेदारों  को  23  करोड़
 रुपये  का  रिलीफ  दे  दिया  गया  है,  लेकिन

 जम्हूरियत  को  जिन्दा  रखने  वाले  श्रौर  सोश-
 लिज्म  का  प्रचार  करने  बाले  छोटे  ब्ौर  मीडिमम
 प्रखबारों  पर  कुल्हाड़ा  मारा  गया  है।  मैं  प्रेस
 की  तरफ  से  उपप्रथान  मंत्री  श्र  विक्त  मन्त्री  से
 निबेदन  करना  चाहता  हूँ  कि  बह  इस  पर  फिर
 से  बिचार  करें  भ्रोर  इस  बारे  में  प्रपती  निद  पर
 कायम  न  रहैं  1

 मैं  यह  भी  निबेदन  करना  चाहता  हूँ  कि
 हमारी  कोशिश  यह  होनी  'बाहिए  कि  और  टैक्स
 लगाने  के  वजाय  हम  प्रपने  खर्च  कम  करें।
 सरकार  की  तरफ  से  कहा  जाता  है  कि  हमारे
 खर्च  कम  हैं  मैं  आप  के  सामने  कुछ  डाकुमेंट्स
 रखना  चाहता  हूँ  श्राप  यह  देखकर  हैरान  होंगे
 कि  हमारे  मंत्रालयों  की  हालत  क्या  है  1  मेरे  एक
 सवाल  के  जवाब  में  सरकार  की  तरफ  से  बताया
 गया  है  कि  हैस्थ  द्रौर  फैमिली  प्लानिंग  मिनिस्ट्री
 में  52  बोर्ड  धौर  एडवाइजरी  कमेटीज  हैं।  यह
 गवर्नमेंट  का  सारा  खर्चा  है।  मैंने  इसका  हिसाव
 लगाया  है  |  इतनी  तो  यह  कमेटीज  हैं  भौर  इन
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 में  827  झ्रादमी  ऐडबाइजर  हैं  827  ज्ञादमी  तीन
 मिनिस्टरों  के  लिए  ऐडवाइजर  हैं  भौर  इसमें
 क्या  है।  कोई  खूप  लगाने  के  लिए,  कोई  लूप
 हटाने  के  लिए,  कोई  कुछ  करने  के  लिए,  ऐसी
 निकम्मी  दौर  जाहिल  कमेटियां  बना  रखी  हैं
 जिन  को  पड़  कर  हमें  ताज्जुब  होता  है  कि  वह
 किस  तरह  का  काम  है  भौर  कंसे  चलता  है  ।

 केवल  यही  नहीं,  इसके  साथ  ही  शझगर
 श्राप  देखें,  फूढ  ऐंड  ऐग्रीकल्चरल,  77  कमेटियां
 इसमें  हैं  i  इन  सब  पर  गबनंमेंट  का  खर्चा  होता
 है,  लेवर  लगती  है...

 MR.  DEPUTY-SPEAKER  :  He
 resume  his  speech  after  lunch.

 may

 3.30  brs.

 The  Lok  Sabha  adjourned for  lunch  till
 Pourteen  of  the  Clock.

 The  Lok  Sabha  ra-reassembled  after  Lunch  at
 Four  Minutes  Past  Fourteen  of  the  Clock

 [Shri  Gadilingana  Gowd  in  the  Chair)
 GENERAL  BUDGET—GENBRAL

 DISCUSSION--  Contd.

 att  सच  लिसये  :  (मुंगेर):  मुझे  प्रापसे  एक
 प्राभंना  करनी  हैं*''

 MR.  CHAIRMAN  :  The  hon.  Member
 will  please  resume  his  seat.  I  have  received
 his  note  just  now.  |  have  placed  it  before
 the  hon.  Speaker.  If  he  permits  it.  the  hon.
 Member  can  raise  it.

 श्री  लथ्‌  लिलये  :  श्राप  मेरी  बात  सुन
 लीजिये।  मैं  श्रापके  हुकक  से  बाहर  नहीं
 जाऊंगा  ।

 MR.  CHAIRMAN  :  It  has  0९८०७  recei-
 ved  just  now.

 oft  मथु  लिखये  :  समापति  महोदय,  340
 में  इजाजत  का  कोई  सवाल  नहीं  है  1  मैं  340  के
 प्रन्तगंत  डिबेट  को  स्थगित  करने  का  सुझाव  दे
 रहा  हूँ । भमी  भोपाल  से  टूंक/काल  में  मके
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 [श्री  मधु  लिमये]
 बताया  गया  है  कि  वहां  की  संविद  पार्टी  ने  श्रपना
 नया  नेता  चुना  है,  संविद  का  वहां  बहुमत  है,
 लेकिन  राज्यपाल  संविद  के  नेताओ्रों  से  नहीं  मिल

 रहे  हैं  श्रौर  से  उसको  बुला  रहे  है।  मैं  चाहता

 MR.  CHAIRMAN:  J  will  convey  it
 to  the  Speaker.

 श्री  मधु  लिमये  :  सभापति  महोदव,  340
 में  इजाजत  की  जरूरत  नहीं  है  |  377  में  इजाजत
 की  जरूरत  होती  है।  इसलिए  मैं  नियम  के
 बाहर  जा  कर  नहीं  बोल  रहा  हूँ,  मुके  दो  मिनट
 बोल  लेने  दीजिये  ।

 MR.  CHAIRMAN  :  Unless  you  have
 the  permission  of  the  Speaker,  it  is  not
 desirable  that  you  should  speak  on  it.  He
 has  to  obey  the  rules.

 श्रो  मघ्‌  लिमये :  340  में  इजाजत  की
 जरूरत  नहीं  है  1  There  is  no  need.

 MR.  CHAIRMAN  :  I  cannot  permit.
 you  to  raise  it  now,

 at  ay  लिसये  :  इसमें  परमीशन  का
 सवाल  नहीं  होता  है  {do  not  want  to  put
 you  in  an  embarrassing  position,  But  under
 rule  340  no  prior  permission  is  necessary.

 et  शिव  मारायण  (बस्ती):  सभापति

 महोदय,  श्री  प्रेम  चन्द  वर्मा  बोल  रहे  हैं,  प्राप
 इन  को  क्‍यों  बोलने  देते  हैं  ।...(व्यवधान)

 धी  मधु  लिमये  :  कल  रात  को  संविद  दल
 ने  श्रपना  नया  नेता  चुना,  जो  भ्रादिवासी  राजा
 सारंगगढ़  नरेश  हैं।  वे  उसी  समय  गवरनेर  से
 मिलना  चाहते  थे,  लेकिन  गवर्नर  साहब  ने  कहा
 कि  वे  सो  रहे  हैं  -  इतने  महत्वपूर्ण  विषय  पर
 भी  वे  उनसे  नहीं  मिले  ।  आज  सवेरे  जब  वे  फिर
 मिलने  गये  तो  गवर्नर  साहब  कहते  हैं-- में  भ्रभी

 नहीं  बुलाऊंगा,  मुझे  सोचना  पड़ेगा.  मैं  यह
 निवेदन  करना  चाहता  हैँ  कि  राज्यपाल  के

 क्षमिभाषण  पर  संबिद  विधायक  दल  ने  अपने
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 बहुमत  को  विधान  सभा  में  सिद्ध  किया  है,  ऐसी
 हालम  में  गवनंर  को  उन्हें  तत्काल  बुलाना
 चाहिये  शर  नई  सरकार  बनाने  की  इजाजत
 देनी  चाहिये।  इस  विषय  पर  बहस  करने  के
 लिए  इस  चर्चा  को  स्थगित  किया  जाय  ।

 श्री  जाज  फरनेंडीज  (बम्बई  दक्षिण):
 सभापति  महोदय,  मैं  इस  प्रस्ताव  का  समर्थन
 करना  चाहता  हूँ  प्रौर  चाहता  हूँ  कि  गृह  मन्त्री
 को  तत्काल  यहाँ  बुलाया  जाय  ।

 श्री  सथु  लिखये  :  सभापति  महोदय,  गवनंर
 तानाशाह  नहीं  है,  बहुमत  वाले  दल  के  नेता  को
 उसे  तत्काल  बुलाना  चाहिये।  उप-प्रधान  मंत्री
 यहां  5  हुए  हैं,  वह  संविधान  को  जानते  हैं,
 मेहरबानी  करके  बे  कुछ  कहें  |  संविद  का  बहां
 बहुमत  है,  झपने  बहुमत  को  उन्होंने  विधास  सभा
 में  सिद्ध  किया  है,  इसलिए  संविधान  के  भ्रनुसार
 चलना  चाहिए।

 एक  सानसीय  सदस्य  :  तुम्हारी  खबर  बासी
 है  1

 भी  मधु  लिभये  :  उपप्रधान  मंत्री  कुछ  नहीं
 कह  सफते  तो  गृह  मंत्री  को  बुलाया  जाय......

 स्थवान)...यदि  इसी  तरह  से  गड़बड़ी
 होने  दी  गई,  तो  फिर  एक  बार  इस  सदन  में
 लोग  इस  प्रइन  पर  हल्ला  मचायेंगे ।......

 श्री  प्रेम  च्द  बर्मा  :  सभापति  महोदय,  मैं
 यह  कागजात  झापके  सामने  रखना  चाहता  हूँ
 फूड  एण्ड  एग्रीकल्चर  मिनिस्ट्री  में......

 (ध्यवघान) ....

 SHRI  5.  M.  BANERJEE  :  Sir,  |  rise
 On  a  point  of  order,  under  rule  376  (2),  on
 the  point  ralsed  by  Shri  Madhu  Limaye.

 SHRI  SHEO  NARAIN:  Sir,  when  a
 member  {s_  speaking,  how  can  another
 member  get  up  and  say  something...

 SHRI  5.  M.  BANERJEE  :  Sir,  you  may
 ask  him  to  go  out  of  the  House,
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 SHRI  SHEO  NARAIN  :  He  may  go
 out,  because  he  is  tryieg  to  intervene  when
 another  hon.  Member  has  beea  called  aad
 he  is  speaking.  Why  do  you  permit  him
 to  speak  ?

 SHRI  5.  M.  BANERJEE:  Sir,  I  am
 trying  to  move  a  motion  under  rule  340.

 Rule  340  reads  thus  :
 “At  any  time  after  a  motion  has  been

 made  “s  Now,  what  is  the  motion  before
 the  House  ?  The  motion  is  that  the  budget
 for  1969-70.  be  taken  into  consideration.
 When  we  have  received  news  ‘hat  the
 Governor  of  Madhya  Pradesh  is  behaving
 just  like  the  replica  of  Dbarma  Vira  and
 he  is  not  calling  the  party  leaders

 MR.  CHAIRMAN  ;  How  does  he  raise
 that  Issue  now  ?

 SHRI  5.  M.  BANERJEE:  I  want  that
 the  debate  on  the  budget  should  be  adjour-
 ned.  You  may  rule  me  out  under  rule
 34!.  But  the  Governor  should  not  behave
 in  that  fashion,  but  he  shculd  call  the
 leaders  of  the  SVD

 श्री  वेशीशंकर  हामा  (बांका):  प्रध्यक्ष
 महोदय,  जब  यहां  दिल्‍ली  में  प्रधान  मंत्री  राष्ट्र-
 पति  को  एक  बजे  जगाकर  मंत्रिमंडल  में  परि-
 बतन  करा  सकती  हैं  तो  फिर  गव्नेर  महोदय
 क्या  राष्ट्रपति  से  भी  ऊंचे  हैं  कि  वे  सो  रहे  थे
 .-व्यवधान..,

 श्री  मधु  लिसये  :  उनको  स्लीपिंग  टैब्लेट्स
 किसने  दीं  ?

 थ्री  बेरीशा कर कर  दार्मा  :  गवनंर  महोदय  ने

 चहुत  ही  भनुचित  काम  किया  है।  उनसे  एक्स
 प्लेनेशन  पूछा  जाये  |...  व्यवधान)...

 SHRI  GEORGE  FERNANDES  ;  The
 Governor  should  be  recalled  immediately.

 MR.  CHAIRMAN  What  is  the  hon.
 Member's  point  of  order  ?

 SHRI  5.  M.  BRNERJEE;  My  point
 of  order  is  this.  Shri  Madhu  Limaye  has
 invited  your  kind  a‘ten:jon  (0  rule  340.  I
 am  raising  this  under  rule  340.  Under  this
 rule,  no  permission  of  the  Chair  is  needed.
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 You  may  rule  me  out  under  rule  Mit
 but  after  hearing  me  only  and  after  being
 convinced  that  what  I  and  Shri  Madhu
 Limaye  have  raised  is  irrelevant.

 It  is  a  very  serious  situation.  He  has
 asked  the  Home  Minister  to  come  here  and
 make  a  statement,  because  he  has  an  appre-
 hension  that  Shri  D.  ?'  Mishra  fs  in  collu-
 sion  with  the  Governor.

 MR.  CHAIRMAN  :  I  would  like  to
 know  what  motion  has  been  made  now.

 SHRI  S.  M.  BANERJEE:  I  want
 adjournment  of  the  debate.

 SHRI  MADHU  LIMAYE  :  I  want
 adjournment  of  the  debate  on  the  budget.

 MR.  CHIRMAN  :  I  am  ‘Bot  allow-
 ing  ft.

 SHRI  S.  5.  KOTHARI  (Mandsaur)  :  I
 come  from  Madhya  Pradesh.  So,  you  havc  got
 to  give  me  a  hearing.  The  SVD  have  a  clear
 majarity  there.  It  {s  only  in  the  Assembly
 that  the  question  whether  they  have  a
 majority  or  not  has  to  be  proved.  There-
 fore,  the  Governor  is  duty-bound  to  call
 the  leader  of  the  SVD  to  form  she  Govern-
 ment.  The  argument  that  the  Governor
 was  sleeping  is  not  correct.  It  is  a  very
 important  constitutional  issue.  The  Gover-
 por  there  is  not  performing  bis  duties  pro-
 perly.  So,  under  rule  340,  you  should
 adjourp  the  debate  on  the  budget.

 श्ी  मथ  लिभये  :  यह  संविद  को  तोड़ने
 की  साजिश  चल  रहो  है  ।...(व्यवधान)

 ‘SHRI  5  S.  KOTHARI:  Mr.  Mishra
 is  trying  to  arrange  defections  in  order  to
 bring  about  the  dawanfall  of  the  SVD
 Ministcy.  It  is  extremely  unconstitutional.
 Therefore,  the  Governor  should  be  imme-
 diately  dismissed.  The  debate  on  the  bud-
 get  must  be  adjourned

 SHRI  J.  H.  PATEL  (Shimoga)  :  Spoke
 a  few  words  in  Kannada.

 थ्री  लार्ज  फरनेस्डटीज  :  वे  राष्ट्र  की  एक
 भाषा  बोल  रहे  हैं।  प्रगर  भाप  नहीं  जानते  हैं
 तो  उसकी  व्यवस्था  करिये  ,,व्यकयान,  oe
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 [Mr.  Deputy-Speaker  in  the  Chair)

 MR.  DEPUTY-SPEAKER
 will  go  on  record.

 Nothing

 श्री  मथ  खिमये  :  उपाध्यक्ष  महोदय,
 fee  (व्यवधान)...

 MR.  DEPUTY-SPEAKER;  Shri  Madhu
 Limaye  must  sit  down  now.  Nothing  will
 go  on  record  now.  [f  am  not  prepared  to
 listin  to  him.  There  must  be  some  proce-
 dure  observed.

 जो  सथ  लिलये  :  प्रक्षिमा  के  प्रन्दर  लिग्ब
 कर  दिया  है,  340  में...  (स्यबधान)

 DEPUTY-SPEAKER  That
 He  cannot  take  the

 would

 MR.
 does  not  apply  here.
 procedure  into  his  own  hands.  I!
 Not  permit  it.

 थी  मघ  लिममे  झाप  सदस्यों  के  भ्रधिकारों
 का  उल्लंघन  कर  रहे  हैं  ।...(व्यधथान) ...

 MR.  DEPUTY-SPEAKER:  No,  |  am
 not  prepared  to  permit  him  to  say  a  word.
 He  cannot  have  the  procedure  as  he  tries
 to  interpret  it  at  any  momeat  and  accord-
 ing  to  his  desire.  He  may  have  heard
 something  on  the  radio  or  on  the  tele-
 phone...

 शी  मथ  लिलखे :  मेरे  पास  संविद  के  नेता
 का  ट्रंक  काल  प्राया  है...  (ग्यबधाल) ...

 MR.  DEPUTY-SPEAKER  :  |  caamot
 permit  him  now.  He  may  kiodly  resume
 his  seat.  |  am  =  not  prepared  to  listea  to
 him.

 SHRIJ.H.  PATEL:
 had  permitted  me  to  speak.

 The  Chairman

 MR.  DEPUTY-SPEAKER  I  am
 following  the  rules  of  procedure.  Let  the
 hon.  Member  resume  his  seat.  Nothing
 will  go  on  record.

 SOME  HON.MEMBERS  (ae)
 SHRI  J.  H.  PATEL:  The  Chairman

 had.  permitted  me  to  raise  my  point  of
 order  and  I  was  just  explaining  it.
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 AN  HON.  MEMBER  :  If  you  are
 not  allowing  him,  then  it  means  disrespect
 shown  to  the  Chair.

 MR.  DEPUTY-SPEAKER  :  That  is
 not  my  concern.  Let  Shri  J.  H.  Patel
 resume  his  seat  now.

 SHRI  MADHU-  LIMAYE  The
 Chairman  had  permitted  him.

 SHRI  J.H.  PATEL:  I  may  be  per- mitted  to  raise  my  point  of  order.  The
 Chairman  had  permitted  me.  (/aterruptions)

 जी  शिव  चन्द्र  का  (मधुबनी) :  यह
 परम्परा  भ्च्छी  नहीं  होगी  ।  भापके  झाने  के  पहले
 सभापति  महोदय  ने  इनको  पर्मीक्षन  दी  थी

 व्थवणान)  tee

 SHRI  RANDHIR  SINGH  (Robtak)  Y
 This  kind  of  thing  cannot  be  tolerated.

 SHRI  K.  LAKKAPPA  (Tumkur)
 Shrl  J.  H.  Patel  will  now  start  from  the
 beginning  and  raise  his  point  of  order.

 MR.  DEPUTY-SPEAKER  Shri
 Madhu  Limaye,  almost  every  day,  without
 Proper  notice...

 जी  मथ  लिमये  :  मैं  ने  इन्टीमेश्वन  दी  थी  ।
 श्राप  थध  नहीं  ...(स्यवण न)  Pel

 MR.  DEPUTY-SPEAKER
 without  intimatioa

 Aad

 ली  भय  लिलये  :  मैंने  लिखकर  दिया
 था  =  (व्यजथाल) a

 MR.  DEPUTY-SPEAKER  If  he
 writes  to  me  and  it  ts  within  the  rules  of
 procedure,  I  shall  consider.  But  every
 time  if  he  tries  to  take  the  Chair  by
 surprise...

 aft  we  लिलये  :  मैंने  लिखा  है,  सरप्राइज
 नहीं  किया  है।

 **Not  recorded.
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 MR.  DEPUTY-SPEAKER  That  is

 not  proper.  Today,  nothing  will  be
 done  ?

 SHRI  J.  H.  PATEL  :  Am  I  to  be
 brushed  aside  and  am  I  not  going  to  be
 allowed.

 SHRI  A.  SREEDHARAN  (Badagara)  :
 This  is  very  unfair.  The  Chairman  had
 permitted  him  to  raise  his  point  of  order,
 and  he  should  be  allowed.

 MR.  DEPUTY-SPEAKER  The
 Chairman  has  just  now  told  me  that  Shri
 J.  H.  Patel  wanted  to  raise  some  point  of
 order.  I  can  hear  him  on  the  point  of
 order  and  not  on  any  other  matter.  116  it
 is  a  proper  point  of  order,  I  shall  listen  to
 him  for  a  minute.  But  I  must  be  very
 clear  on  this  point.  I  am  not  prepared  to
 listen  to  anything  under  rule  340.  That  is
 once  and  for  all  settled.  Under  rule  340,
 |  am  not  going  (o  bear  any  plea.

 sit  cat  राय  (पुरी):  340  पर  नहीं  बोल
 रहे  हैं।  376  (2)  पर  बोल  रहे  हैं  ।...(म्बब
 बान)...

 MR.  DEPUTY-SPEAKER  :  Whatever
 it  is,  |  shall  hear  it  if  it  is  only  a  point  of
 order.

 SHRI  J.  H.  PATEL:  Spoke  a  few
 wards  in  Kannada.

 Let  the
 into

 MR.  DEPUTY-SPEAKER
 hon.  Member  have  it  translated
 English.

 SHRI  K.  LAKKAPPA:  He  says  that
 heds  not  raising  anything  but  a  funda-
 mental  issue.

 Spoke  u  few SHRI  J.  H.  PATEL:
 words  in  Kannada.

 SHRI  RANDHIR  SINGH  :  The  hon.
 Member  knows  English.  So,  he  can  speak
 in  English.

 SHRI  K.  LAKKAPPA:  He  is  raising
 a  poiat  of  order  under  article  I(8  of  the
 Constitution...

 SHRI  RANDHIR  SINGH  :  Point  of
 order  on  his  poiat  of  order...
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 MR.  DEPUTY-SPEAKER  The
 Chair  had  permitted  him  to  raise  a  poiat
 of  order.  I  am  sticking  to  that  only.
 Beyond  that,  I  shall  not  permit  anything.

 SHRI  RANDHIR  SINGH  :  What
 about  the  question  of  interpretation  ?  Are
 you  going  to  allow  interpretation  also  ?

 MR.  DEPUTY-SPEAKER  T  have
 not  heard  him  yet.  I  shall  not  pecmit
 him  to  raise  any  extraneous  matter,  other
 than  the  point  of  order.

 SHRI  K.  LAKKAPPA:  He  wants  to
 make  a  submission  under  article  8,  of  the
 Constitution.

 SHRI  RANDHIR  SINGH:  What  Is
 the  locus  standi  of  this  hon.  Member?  Is
 he  an  attorney  ?

 SHRI  J.H.  PATEL  :  Spoke  a  few
 words  in  Kannada,

 MR.  DEPUTY-SPEAKER  I  shall
 have  to  plead  with  him.  Though  |  would
 permit  him  to  speak  in  his  mother-tongue,
 if  he  is  going  to  speak  in  his  mother-tongue
 even  on  the  point  of  order  and  then  he  is
 going  to  have  it  translated,  then  he  would
 be  taking  away  the  time  of  the  House.  If
 he  speaks  in  English  I  shall  permit  him

 SHRI  J.  ले.  PATEL  :  I!  shall  obey
 your  order.  I  shall  now  speak  in  English,
 though  against  my  conscience.

 SHRI  S.  M.  BANERJEE  :  Is  that
 your  ruling  ?

 MR.  DEPUTY-SPEAKER  I  have
 already  prefaced  my  observations.  Shri
 S.  M.  Banerjee  may  resume  his  seat.

 SHRI  क  H.  PATEL:  My  point  of
 order  is  this.  This  Rules  of  Procedure  are
 governed  by  article  JI8  of  the  Constitution.
 Under  rule  340,  hon.  Members  have  been
 de  ding  an  adj  of  the  Jeb
 because  an  act  is  commitied  which  violates
 every  principle  of  the  Constitution.  114
 according  to  the  rules,  there  are  certain  rules
 governing  this  adjournment  procedure,
 and  if  the  Constitution  is  being  violated  in
 a  State,  then  are  we  to  respect  the  Rules
 of  Procedure  of  the  House  or  the  article
 of  the  Constitution  ?  That  is  my  poiat.  If
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 (J.  H.  Patel]
 the  Constitution  is  being  violated,  then
 even  the  Rules  of  Procedure  must  be
 neglected.  So,  |  support  Shri  Madhu
 Limaye’s  motion  for  adjournment  of  the
 debate.

 MR.  DEPUTY-SPEAKER  :  I  have
 followed  his  point.  The  point  is  that  if
 the  matter  is  0  serious  and  some  consitu-
 tional  violation  is  involved...

 AN  HON.  MEMBER:  As  in  Madhya
 Pradesh.

 MR.  DEPUTY-SPEAKER  and
 there  is  definite  information  which  is
 availible  to  every  Member  and  that
 information  is...

 SHRI  MADHU  LIMAYE  :  I  have
 made  it  available  to  the  House.

 MR.  DEPUTY-SPEAKER  :  if
 information  is  available  to  every  Member
 and  it  is  published,  |  shall  allow  the  serious
 matter  to  be  raised  here,  but  not  because
 somebody  has  got  a  telephone  cal  or  a
 teleprinter  news...

 aft  रवि  राय  :  मधु  लिमये  सूचना  हाउस
 को  दिये  हैं  ।

 MR.  DEPUTY-SPEAKER
 ruled  it  out  already.

 I  have

 at  प्रेम  चन्द  वर्मा  :  इस  से  पहले  उपाध्यक्ष
 महोदय,  जो  मैं  बोल  रहा  था  उस  बीच  में  काफी
 व्यवधान  हुए  ब्रौर  उस  में  काफ़ी  |समय  निकल
 गया  ।  श्रत:  मैं  चाहेगा  कि  उस  समय  को  मेरे
 समय  में  से  निकाल  दिया  जाय  ।

 उपाध्यक्ष  महोदय,  पब्लिक  सेक्टर  के  बारे
 में  बहुत  कुछ  कहा  गया  है।  विरोधी  दलों  ने
 पब्लिक  सेबटर  की  बड़ी  प्रालोचना  की  है  शौर

 उन्होंने  कहा  है  कि  पब्लिक  सेक्टर  देश  को
 बरबाद  कर  रहा  है।  पैसे  को  बरबाद  कर  रहा
 है,  बगरह  वर्गरह  बाते  कही  हैं।  वास्तव  में
 पब्लिक  सेक्टर  को  प्रगर  हम  समभने  की  कोशिश
 करें  सब  उस  पर  हम  बिचार  ब्यक्त  कर  सकते

 हैं।  पब्लिक  सेफ्टर  को  मैं  समझता  हूं  भार
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 हिस्सों  में  बांटा  जा  सकता  है  द्रौर  वह  है  कन-

 ज्यूमर्स  शौर  इंडस्ट्री,  दूसरे  कौरपोरेशन्स,  जैसे
 स्टेट  ट्रेडिंग  कौरपोरेशन  है,  इंडियन  एयर  लाइन्स
 है,  शिपिंग  कौरपोरेशन  है,  एयर  इंडिया  है  प्लौर
 दूसरे  हिन्दुस्तान  ऐंटी  वायटिक्स  है,  इंडियन
 आरयल  है,  जो  चीजें  कि  श्राम  तौर  पर  कनज्यूमर
 के  पास  जाती  हैं  |  इस  तरह  के  जितने  हमारे
 कौरपोरेशन्स  हैं  वे  सारे  के  सारे  मुनाफे  में  हैं  V
 इस  बात  से  कोई  इन्कार  नहीं  कर  सकता  है  कि
 हम  ने  इन  सब  में  मुनाफ़ा  निकाला  है।  लेकिन

 दूसरी  तरफ  हैवी  इंडस्ट्री  है,  जेसे  हिन्दुस्तान
 स्टील  है,  हैवी  इंजीनियरिंग  कौरपोरेशन  है  और
 दूसरे  बड़े-बड़े  कौरपोरेशन  हैं  या  रिसचं  के  कुछ
 इस्टीट्यूहान्स  हैं,  उन  पर  वक्‍त  लगता  है  श्रौर
 प्रगर  हम  उन  की  तरफ  इस  खयाल  से  देखें  कि
 प्राज  हम  इंडस्ट्री  को  लगाते  हैं  तो  कल  मुनाफ़ा
 मिल  जाय,  तो  ऐसा  नहीं  हो  सकता  क्योंकि
 स्टील  इ  डस्ट्री  बहुत  बड़ी  इ  डस्ट्री  है।  इस  का
 कारखाना  स्थापित  होते  हुए  कई  साल  लग  जाते
 हैं  1

 उपाध्यक्ष  महोदय,  श्राप  ने  बोकारों  कार-
 खाना  देखा  होगा  जो  बन  रहा  है।  अगर  वहां
 पर  जा  कर  देखा  जाय  तो  भाप  पायेंगे  कि  वहा
 पर  एक  नया  हिन्दुस्तान  बन  रहा  है,  एक  नये
 हिन्द्स्तान  की  दकल  बन  रही  है  !  लेकिन  वह
 शक्ल  !5  दिन  में,  महीने  में  या  साल  भर  में
 नड़ीं  बन  सकती  है;  400  करोड़  रुपया  बहाँ
 पर  इनवेस्ट  हो  चुका  है।  जब  वह  कारखाना
 तंयार  होगा  तब  ही  उस  के  बारे  में  कोई  हम
 राय  कायम  कर  सकते  हैं।  हिन्दुस्तान  स्टील
 के  कारखानों  ने  पिछले  साल  से  इस  साल  ज्यादा
 भ्च्छा  काम  किया  है।  प्रभो  हमारे  प्रथान  मन्त्री
 जी  ने  पब्लिक  सेक्टर  ऐन्‍्टर  प्राइजेज़  के  बारे  में
 एक  मेमोरेन्डम  रखा  है  जिस  में  बहुत  भ्रच्छे  ढंग
 से  सारी  चीज़ों  को  पेश  किया  गया  है।  उन्होंने
 बताया  है  कि  82  कभ्पनियां  हैं  शौर  उन  में
 लगभग  3,500  करोड़  रुपया  इनवेस्टमेंट  ह््भा
 है  1

 हां  कुछ  कस्सने  जरूर  ऐसे  हैं  जिन  में  नुक-
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 सान  जरूर  हुभा  है।  जैसे  हिन्दुस्तान  स्टील
 है  ।  हिन्दुस्तान  स्टील  के  बारे  में  बहुत  से  दोस्तों
 ने  कहा  है  कि  यह  बड़ी  चिन्ता  की  बात  है।  मैं
 भी  कहता  हूँ  कि  है।  लेकिन  चिन्ता  की  बात  तब
 हौ  सकती  है  जब  उस  में  मडबड़ी  हो,  काम  न
 हो  रहा  हो  ।  लेकिन  हस  फैक्ट्री  को  बनाने  के
 लिए  जो  उस  की  प्रोजेक्ट  रिपोर्ट  तंयार  की  है
 तो  उस  में  ही  यह  बताया  गया  है  कि  इस  में
 घाटा  होगा  ।  और  अभी  ही  नहीं  बल्कि  I970-
 1 तक  लगातार  घाटा  होगा  ।  यह  प्रोजेक्ट
 रिपोर्ट  में  बताया  हमरा  है।  लेकिन  मेरे  दोस्त
 प्रोजेक्ट  रिपोर्ट  को  पढ़ने  की  कोशिश  नहीं  करते

 हैं।  घाटा  इतना  जोर  का  हो  गया  वह  उन  के
 सामने  ग्राता  है  ।  एक  हज़ार  करोड़  के  लगभग
 इनबेस्टमेंट  हुआ  है  अब  अ्रगर  उस  पर  ४७  करोड़
 का  घाटा  होता  है,  जो  प्रोजेक्ट  की  रिपोर्ट  के

 मुताबिक  है,  तो  कितना  परसेंट  घाटा  है?
 लेकिन  इस  पर  कोई  तवज्जह  नहीं  देता।  बह
 तो  50  करोड़  की  बात  ले  कर  कहते  है।
 इसलिये  मैं  कहँगा  कि  पब्लिफ  सेक्टर  के  साथ

 यह  वेइन्साफ़ी  है  श्रगर  हम  कहें  कि  पब्लिक
 सेक्टर  में  देश  का  रुण्या  जाया  हुश्रा  है।  मैं
 समभता  हूँ  कि  हिन्दस्तान  स्टील  हिन्दुस्तान  के
 लिए  एक  फ़ख्र का.  मुकाम  है!  वह  कारखाना

 दूसरे  देशों  में  श्पनी  स्टील  बना  कर  भेज  रहा
 है  ।  झ्राप  के  व्वारा  मैं  प्रधान  मंत्री  जी  से  प्रर्ज
 करना  चाहता  हूँ  कि  पब्लिक  सेक्टर  की  कम्पनियों
 के  प्रंदर  कुछ  सुधार  लाने  के  लिये  श्रवध्य  ठोस
 कदम  उठाये  जाने  चाहिये  श्लौर  मेरी  राय  में
 सब  झे  पहला  कदम  यह  होना  चाहिये  किसी  भी
 पब्लिक  सेक्टर  कम्पनी  के  भ्रंदर  जो  ऐडमिनिस्ट्रे-
 हन  है,  उस  का  जो  मंनेजिंग  डायरेक्टर  है,
 चेयरमैन  है,  जनरल  मंगेजर  है  उस  को  पांच
 साल  तक  काम  करने  देना  चाहिये  |  झौर  प्रगर
 पांच  साल  तक  टीक  काम  नहीं  करता  है  तो
 जैसी  पी०  ध्रार०  सी०  ने  रिपोर्ट  दी  है,  जो  उस
 की  'शिकमन्डेवान्स  हैं,  उन  को  हमें  मान  लेता
 चाहिये  1  शौर  प्रगर  पांच  साल  तक  काम  ठीक

 ीं  करते  हैं  तो  उन  को  मुनासिग  सजा  दी
 जानी  चाहिये  t  सिर्फ  नौकरी  से  बरजलस्त  नददीं
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 करना  चाहिये,  बल्कि  राष्ट्रीय  तौर  पर  उन्हें  जो
 भी  सजा  दी  जा  सकती  है  वह  दी  जानी
 चाहिये  ।  लेकिन  उस  के  साथ-साथ  उपाध्यक्ष
 महोदय,  जो  लोग  इस  सेक्टर  के  अंदर  काम
 करने  वाले  भच्छे  हैं,  जो  श्रच्छा  काम  कर  के
 दिखाने  वाले  हैं  उन  को  राष्ट्रीय  झवाडं  मिलने
 चाहिये।  मैं  तो  समझता  हूँ  कि  अगर  पब्लिक
 सेक्टर  को  पब्लिक  ऐंटरप्राइज़  को  हमें  कामयाब
 करना  है,  इस  को  सफल  बनाना  है  तो  जरूरी  है
 कि  जो  श्रच्छा  काम  करने  वाले  हैं  उन  को
 उत्साह  मिलना  चाहिये,  उस  की  इज्जत  भप्रफ़जाई
 होनी  चाहिये  ।  लेकिन  मैं  श्राप  के  द्वारा  प्रधान
 मंत्री  जी  से  कहना  चाहता  हैँ  कि  यहां  पर  एक
 ही  लाठी  से  सब  को  हांका  जाता  है  भौर  उन
 लोगों  को  जो  चापलूस  होते  हैं,  जो  सिफारणी
 होते  हैं  उन्हीं  को  मौफा  मिलता  है  काम  करने
 का  लेफिन  उन  झ्राफिक्षियल्स  को  जो  काम
 करना  जानते  हैं,  जो  झपने  काम  से  मतलब  रखते
 हैं.  उन्हीं  लोगों  को  हकतलफ़ी  होती  है,
 बेडम्साफ़ी  होती  है  1  राशिये  मैं  बहना  भाहूँगा
 कि  सरकार  स  मासले  पर  भी  ध्यास  दे  t

 उपाध्यक्ष  महोदय,  प्रभी  मुझे  बहुत  कहना
 था  लेकिन  समय  की  कमी  के  कारण  खास  खास
 बातों  की  तरफ  श्राप  के  द्वारा  सरकार  का  ध्यान
 दिलाना  घाहता  हैं।  पहले  तो  मुझे  यह  कहना  है
 कि  खर्चे  को  बचाया  जाय  दूसरे  यह  कि  मेरी
 स्टेट  हिमाचल  प्रदेश  एक  यूनियन  टैरीटरी  है  जो

 हिन्दुस्ताम  की  सश्कार  के  नीचे  है  श्रौर  सरकार
 के  भ्रफसर  उस  का  ऐडमिनिस्ट्रेशम  णक्ते  हैं  I
 उस  के  बारे  में  मैं  कहमा  चाहूँगा  कि  पी०  झर ०.
 हीत  ने  ओ  रिकमस्ड्रेशन्स  ट्रिमाचल  प्रदेश  के
 बारे  में  दी  है  उन  को  फोरम  स्वाल  करना
 चाहिये  ।

 इस  के  साथ  साथ  मैं  उप  प्रधान  मंत्री
 महोदय  से  यह  जे  करना  बरहल!  हूँ  कि
 हिजाचल  प्रदेश  के  20,000,  टीचर्स  जिम्होंने  ।
 सालसे  प्रास्तेलन  कन्दा  रक्स्झा  है  उन  को
 कोठारी  किशन  को  लिफारिश  के  मृतालजिक  थे
 स्केल  किया  काव ।  फोछारी  कणिश्चक+  की  सिफा-
 रिश्  के  ऋनुसार  हिमाचल  प्रदेश  के  टीचर्स  को
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 तनख्वाह  देने  के लिए  कुछ  ही  लाख  रुपये  की
 बात  है  जबकि  पंजाब,  हरियाणा  और  श्रन्य
 स्थानों  पर  टीचर्स  को  कोठारी  कमीशन  के  रेट
 के  हिसाब  से  पे  स्केल  मिल  गया  है  तो  हिमाचल
 प्रदेश  के  टीचस  को  ही  उस  से  क्‍यों  वंचित  रक्खा
 जाय  शौर  उन्हें  भी  कोठारी  कमीशन  का  ग्रेड  देने
 के  लिए  कुछ  लाख  रुपया  हमारे  राज्य  को  दे
 दिया  जाय  |

 मैं  ग््जं  करना  चाहूँगा  कि  हमारी  स्टेट  को
 जो  इमदाद  सन्‌  966  में  जिस  रूप  में  मिलती
 थी  तब  से  भब  बहुत  फर्क  पड़  गया  है।  66  के
 बाद  श्राप  को  मालूम  है  कि  हम  लोग  पंजाब  से
 कट  कर  हिमाचल  प्रदेश  के  साथ  चले  गये  हैं।
 हमारा  रक़बा  0,000  मुरब्बा  मील  से  बढ़  कर

 करीब  22,000  मुर्बा  मील  हो  गया  है।

 हमारी  श्राबादी  भी  दुगनी  ही  गयी  है  श्ौर  मैं

 चाहूँगा  कि  उसी  रेशियो  से  हमारा  पैसा  भी

 बढ़ाया  जाय  ।  हिमाचल  प्रदेश  को  इस  वक्‍त
 सिफ  0  परसेंट  एक्सट्रा  सन  66  से  मिल  रहा

 है  जबकि  हमारे  क्षेत्रफल  श्रौर  ब्रावादी  में  वृद्धि
 को  देखते  हुए  हमें  l00  परसेंट  एक्सट्रा  मिलना

 चाहिए  ।  यह  भाथिक  प्रसन्तुलल  को  समाप्त
 करने  के  लिए  श्राप  हिमाचल  प्रदेश  की  तरफ
 देखिये  जोकि  श्राप  का  ही  प्रदेश  है  भौर  जैसा

 मैंने  कहा  हमें  क्षेत्र  फल  और  भाबादी  में  बड़हो-
 सरी  के  हिसाब  से  ग्रान्ट  मिलनी  चाहिए।

 झाज  हिमाचल  प्रदेश  के  श्रंदर  कोई  बड़ी
 इंडस्ट्री  नहीं  हैं।  कोई  सरकारी  क्षेत्र  की  इ  डस्ट्री
 नहीं  है  |  वहां  पर  बड़ी  बड़ी  ह  इस्ट्रीज़  लगाई
 जायें  -  जब  तक  भाप  वह  इ'इस्ट्रीज़  नहीं  लगाते

 हैं  तब  तक  वह  रुपया  हमें  मिलना  चाहिए  1

 ज्यादा  से  ज़्यादा  रुपया  हमें  बिजली  शौर  पानी

 झादि  न्य  झावदयक  चीज़ों  के  लिए  मिले।

 इस  के  साथ  ही  मैं  यह  भी  भज  करना

 चाहूगा  कि  हिमाचल  प्रदेश  के  लोग  बडी  देर
 से  यह  भानदोलन  कर  रहे  हैं  कि  हिमाचल  प्रदेश
 को  एक  मुकम्मिल  सूबे  का  दर्जा  दिया  जाय  in  मैं
 उम्मीद  करता  हैँ  कि  इस  माँग  का  भी  खयाल
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 करते  हुए  वह  हमारे  प्रदेश  की  तरफ  ज्यादा
 ध्यान  देंगे।

 SHRI  HUMAYUN  KABIR  (Basirhat)  :
 Mr.  Deputy  Speaker,  Sir,  I  would  like  to
 congratulate  the  Finance  Minister  on  the
 courageous  budget  which  he  has  presented.
 He  is  known  for  his  courage  and  integrity.
 I  think  one  associates  these  two  qualities
 with  him  and  in  this  budget  also  we  find
 evidence  of  those,  particularly  in  the  way
 in  which  he  has  attempted  to  tap  the
 resources  from  the  agricultural  sector.  For
 many  years,  they  have  not  been  touched
 at  all,  in  spite  of  great  increase  of  wealth
 in  that  sector.  This  certainly  requires
 courage..  |  know  that  certain  friends  of
 mine,  even  friends  who  profess
 to  be  leftists,  have  also  criticised  this
 step,  regardless  of  the  fact  that  if
 the  country  is  to  prosper  and  if  our  total
 output  is  to  increase,  certain  capital
 investment  must  be  made  The  urban
 section  has  reached  almost  the  saturation
 point  so  far  as  taxation  is  concerned.  So,
 from  ‘that  point  of  view,  I  think,  it  is
 really  8  courageous  step.  There  may  be
 room  for  criticism  on  details  and  there
 may  also  be  room  for  critism  whether  the
 electric  pump  should  be  taxed  at  this
 Stage  or  not  or  what  the  rate  of  tax  should
 be.  But,  his  attempt  to  tax  this  sector
 certainly  deserves  our  praise.

 Sir,  |  hope,  |  will  be  forgiven  if  I  say
 that  while  the  two  characteristics  of  courage
 and  integrity  are  clear  in  this  budget,  there
 are  two  other  aspects  of  his  character
 which  we  do  not  like  so  much  and  which
 are  also  reflected  here.  There  is  a  certain
 lack  of  vision  and  imagination.  Shri  Desai
 is  a  man  of  great  integrity,  but  very  often
 he  has  lacked  this  larger  and  wider  vision
 which  is  necessary  to  dispense  with  the  fate
 of  so  vast  a  country  as  ours.

 I  think.  for  a  number  of  years,  what
 has  been  wrong  with  our  fiscal  policy  in
 genera!  is  this  lack  of  vision.  I  have
 hoped  that  a  courageous  Finance  Minister
 like  Shri  Morarji  Desai  might  rectify  this
 mistake.  That  mistake  nas  been  due  to  the
 neglect’  of  two  essential  factors  in  the
 economic  life  of  the  nation.  To  a  very
 large  extent,  the  consumer  has  always  been
 disregarded  ia  all  our  economic  policies  in
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 the  course  of  the  last  ten  or  fifteen  years,
 certainly  in  the  last  ten  years,  if  not  the
 entire  fifteen  years  of  the  Plans.  During
 all  this  periods,  the  interest  of  the  consumer
 have  continually  been  neglected,  overlooked
 and  ignored.  And  the  other  is  the  aspect
 of  employment.  I  think  the  prime  defect
 of  our  planning  since  independence  has
 been  neglect  of  employment.  And,  this
 has  had  a  very  far-reaching  effect  on  the
 general  economic  situation  of  the  country.
 We  have  increased  materia!  wealth.  There
 is  no  denying  of  that.  Agricultural  pro-
 duction  has  almost  doubled  since  indepen-
 deace.  Industrial  production  has  probably
 quadrupled  since  ‘independence.  But,  in
 spite  of  these  massive  increases,  there  is  an
 atmosphere  of  frustration  in  almost  every
 section  of  the  community  because  unemp-
 loyment  has  increased  even  faster.  In
 fact,  the  planners  are  to  be  blamed  because
 every  plan  has  not  only  accepted  that  there
 will  be  a  continuing  unemployment,  but
 what  is  worse,  every  plan  has  provided  for
 increased  unemployment.

 4.34  hrs.

 [Shri  Gadiltegana  Gewd  inthe  Chair.)

 Once  I  asked  Shri  Gulzari  Lal  Nanda
 when  he  was  in  charge  of  Planning,  whether
 he  was  Minister  for  Planniag  07  Minister
 for  Unemployment.  I  think  this  is  the
 crucial  factor  in  our  economy  today.  Many
 of  the  difficult’  situations  which  we  face  in
 the  country  today  arise  from  the  growing
 unemployment  in  rural  as  well  as  urban
 areas.  I  also  said  that  the  consumer  has
 been  neglected.  We  are  one  of  those
 countries  in  the  world  where  paradoxically
 the  cost  of  production  is  continually  going
 up.  ‘The  consumer  is  asked  to  pay  more
 and  more  and  at  the  same  time  we  want  to
 increase  our  exports  as  well;  and  therefore,
 we  have  this  fantastic  situation.  On  the
 one  hand  the  cost  of  production  is  going
 up  and  on  the  other,  high  subsidies  are
 being  given  to  sell  the  goods  in  the  foreign
 markets.  If,  on  the  other  hand,  the  Fio-
 ance  Minister  had  added  vision  and  imagi-
 nation  to  his  courage  and  integrity  and
 reversed  this  economic  policy  of  the  last
 ten  years—especially  this  disastrous  policy,
 I  would  say,  which  has  been  followed  since
 the  Budget  of  957—aad  if  be  had  put  the
 emphasis  on  employment  and  on  consumers,
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 he  would  have  earned  the
 gratitude  of  the  teeming  millions  of  this
 country;  and  the  Indian  economy  would
 have  been  given  a  fillip  from  which  succee-
 ding  generations  would  have  benefited.

 It  is  also  fortunate,  Sir,  that  these  two
 factors,  namely,  consumer  demands  and
 employment  are  closely  inter  linked.  If
 we  look  to  employment  we  will  also  at
 the  same  time  serve  the  consumer.  If  we
 try  to  cater  to  the  comsumer  iaterests  and
 give  a  fillip  to  the  consumer  industries  of
 this  country,  to  a  very  large  extent
 unemployment  will  also  be  substantially
 reduced

 Sir,  these  two  things  go  together.  I
 will  give  you  only  a  few  examples.  So  far
 as  the  consumer  goods  are  concerned,  take
 a  commodity  like  sugar.  The  price  today
 in  what  is  called  the  black-market  is  exor-
 bitant.  But,  I  think  the  distinction  bet-
 ween  white  market  and  black  market  has
 almost  disappeared.  We  find  very  often
 in  ration  shops,  even  though  sugar  rations
 are  prescribed,  the  shop-keeper  says  that
 no  sugar  is  available  ;  so  that,  either  you
 have  to  buy  it  from  what  is  called  the  white
 black  market  or  you  go  without  sugar  at
 all.  And  yet  we  wantto  export  sugar
 abroad  when  the  international  price  of
 sugar  is  in  the  region  of  six  or  eight  annas
 or  say,  about  fifty  paise.  Our  price  here
 is  about  three.und-a-hailf  or  four  rupees.
 The  idea  of  exporting  sugar  may  satisfy  the
 demands  for  foreign  exchange,  but  is  certa-
 inly  neither  economic  nor  makes  sense.  It
 means  a  double  burden  on  the  Indian
 consumer;  because  he  has  to  pay  more  for
 the  sugar  which  he  consumes  aod  he  pays
 in  addition  for  the  sugar  which  is  exported
 outside  so  that  the  consumer  outside  India
 can  get  sugar  at  international  prices.

 Iams  sure,

 This  is  not  the  only  example.  Take
 again  various  kinds  of  goods  which  arise
 out  of  petroleum,  say  petro!  and  kerosene.
 These  have  also  become  articles  of  consum-
 ption  for  vast  millions  io  this  country
 And  here  again,  prices  are  artificially  infla-

 ted.  In  recent  years  there  have  been
 substantial  economies  due  to  improved
 technology  But,  instead  of  passing  on  the
 benefit,  even  in  part,  to  the  consumer,  the
 bensfit  has  bsen  kept  entirely  by  the
 Government.  I  many  cases,  prices  are
 boing  arbitrarily  increased  without  aoy
 reference  to  production  cost  or  profit.  This
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 has  a  snow-balling  effect  ona  number  of
 industries  and  adds  to  the  total  cost  of
 production.

 If,  therefore,  more  attention  were  paid
 to  the  consumer  and  the  policy  reoriented
 80  that  the  consumer  got  things  at  a  reaso-
 nable  price,  there  would  be  4  fulfilment  of
 the  consumer’s  demands  and  to  some  extent
 diversion  of  the  reSources  from  uneconomic
 industries  to  productive  industries,

 Sir,  Iam  not  against  heavy  industries,
 but  I  certainly  am  against  uneconomic,
 unprofitable  and  unjustified  expansion  in
 the  heavy  industries  sectar,  of  which,  I
 think,  Bokaro  is  a  crying  example.  This  is
 not  the  first  time,  but  in  the  last  four  or
 five  years  |  have  been  protesting  again  and
 again.  Even  when  I  was  a  member  of  the
 Government,  |  protested  on  this  particular
 question.  Here  was  a  ‘white  elephant’
 which  is  not  justified  on  economic  or
 industrial  grounds,  where  a  thousand  crores
 of  rupees  of  investment  would  give  emplov-
 ment  for  only  ten  thousand  people.  or,  in
 other  words,  investment  of  Rs.  one  million
 would  give  employment  to  only  one  per-
 son.

 I  would  like  the  hon.  Finance  Minister
 to  look  at  the  question  from  another  aspect
 also.  What  is  the  total  national  income  of
 India  today?  The  national  productivity
 per  year  is  of  the  order  of  about  Rs.  20.000
 crores.  The  Budget  alone  is  of  the  order
 of  about  Rs.  5000  crores.  In  other  words,
 almost  a  quarter  of  the  total  national
 productivity  is  under  the  direct  control  of
 the  Government.  JI  know  that  there  is  a
 distinction  between  recurring  Budget  and
 the  capital  budget.  But  the  total  expendi-
 ture  of  the  Government  of  fodia  is  of  the
 order  of  about  Rs.  5090  crores  This  means
 that  a  very  large  sector  of  the  total  natio
 nal  income  is  being  spent  under  the  direct
 supervision  of  the  Government.

 Now,  our  experience  of  direct  expendi-
 ture  by  the  Government  has  not  always
 been  happy.  It  has,  again  and  again,  been
 stated  in  this  House  that  the  very  massive
 investments  in  the  public  sector  have  not
 yi
 ace

 the  results  which  we  had  expected.
 Ta  not  against  the  public  sector,  but  I
 would  ४४४  that  certain  clear  criteria  should
 be  laid  down.  The  public  sector  should
 come  in  only  in  those  industries  where  the
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 private  sector  is  unwilling  or  unable  to
 come  And  the  public  sector  should  come
 in  those  industries  which  have  a  direct
 impact  upon  national  defence  and  national
 imtegrity.  Barring  these  two  fields,  I  think,
 the  private  sector  should  have  a  far  frur
 head  than  has  been  the  case  in  recent
 years.  think,  if  this  were  done,  if  private
 initiative  were  given  greater  encouragement
 the  whole  economy  would  have  looked  up
 much  more  rapidly  than  has  been  the  case.

 Now,  I  come  tothe  question  of  emp-
 loyment.  As  siid  earlier,  perhaps,  the
 basic  disease  from)  which  the  Indian
 cconomy  is  suffering  today  is  neglect  of
 employment.  This  is  having  an  effect  not
 only  on  the  economy  bur  it  is  also  having
 an  effect  on  the  law  and  order  situation
 as  well  When  you  have  millions  of
 young  men  and  women  uaemployed,  they
 will  not  remain  idle.  They  will  turn  their
 hands  to  all  kinds  of  undesirable  anti-social
 activities.  Some  of  the  manifestations
 which  we  find  in  different  regions  of  the
 country  today  are  a  direct  oulcome  of  the
 growing  unemployment.  Specially  when
 there  is  growiug  unemployment  among  the
 educated,  the  situation  becomes  even  more
 explosive.  The  student  unrest,  the  youth
 indiscipling,  the  ferment  of  the  young,
 whatever  name  you  give  i,  is  3  manifesta-
 tion  (hat  the  younger  generation  resents
 the  economic  picture  where  the  future  is
 bleak  and  dark,  where  they  can  look  only
 to  frustration  and  unenployment  after
 having  spent.  many  many  years  in  training
 themselves  for  useful  empluymeat  of  one
 type  or  another.  Therefore,  I  would  sug:
 gest  that  the  greatest  emphasis  in  the
 economic  policy  should  be  on  employment,

 Here.  I  would  like  te  draw  the  atten-
 tion  of  the  hon  Finance  Minister  to  three
 Pirtigular  regions  where,  |  think,  a  faz
 greater  stress  should  be  given  thao  has
 been  the  cuse  till  now.  lam  not  going
 into  the  details  of  the  Budget  now  because.
 when  the  different  budgets  of  different
 Mintsteries  are  taken,  there  may  be  occa-
 sion  for  discussing  the  details.  I  would
 like  to  discuss  today  only  certain  broad
 aspects  of  the  Budget.  L  want  to  concent:
 rate  on  the  question  of  employment  and
 the  question  of  giving  greater  importance
 to  consumer  industries  of  every  type.  As
 J]  said  a  moment  ago,  the  two  are  very
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 closely  inter-linked.  In  the  field  of  emp-
 loyment,  |  think,  the  solution  lies  in  giving
 far  greater  encouragement  to  there  areas
 which  will  not  only  provide  employment
 but  also  immediate  improve  standard  of
 life  of  the  people  in  the  country.

 I  refer  particularly  to  rural  electrifica-
 tion  on  a  much  larger  scale  than  has  been
 the  case  till  now.  I  think,  unless  we  can
 bring  electricity  to  our  villages,  and  bring
 it  to  them  fairly  quickly,  we  capoot  bave
 that  kind  o?  jodustria!l  transformation
 which  is  essential  if  Indian  ecopomy  is  to
 revive.  Ours  is  a  vast  country  wil:  a  very
 high  density  of  population  and  with  com-
 Paratively  limited  land  area.  Therefore,
 capital  intensive  industries,  iodustries  in
 which  intensive  capital  will  give  employ-
 Meat  to  ouly  a  very  limiied  number  of
 Persons  or  industries  in  which  thero  will  be
 high  technology  will  aot  suit  our  require-
 Mente  immediately.  We  require,  on  the
 contrary,  industries  in  which  a  very  large
 number  of  people  will  be  engaged  and  for
 this,  even  if  intermediate  technologies  are
 used,  it  does  not  matter  very  much.

 Therefore,  electrification  of  rural  areas
 which  may  cnable  every  cottage  in  every
 village  bome  to  be  transformed  into  some
 kind  of  4  miniature  factory  should  be  givea
 the  highest  priority.  When  I  use  the  word
 ‘factory’,  it  should  not  be  misunderstood.
 By  tbat,  |  do  not  mean  any  big  or  compli-
 cuted  machine.  Even  «a  sewing  machine,
 a  machine,  for  knitting,  «  machine  for
 making  socks,  would  bring  about  ७  change
 in  the  rural  economy  |  know  that  in  areas
 where  electricity  has  come  to  the  villages,  it
 has  an  immeviate  impact  both  ००  agriculture
 and  rural  industries.  What  is  most  impor-
 tant  fs  that  rural  electiification  immediately
 provides  employment  to  tbe  people  ia  vill-
 ages  themselves.  We  cannot  stop  the  drift
 to  the  town  by  lectures.  This  tendency  we
 find  throughout  the  world  today  op  a  very
 lurge  scale  because  the  difference  between
 the  conditions  in  rural  arzas  and  urban
 areas  is  so  great  that  no  amount  of  homi-
 lies  will  stop  this  flow.  They  cannot  be
 kept  in  the  rural  areas  unless  the  conditions
 improve.  |  would  submit  tbat  the  first
 step  towards  that  will  be  electrification  on
 a  vast  scale

 We  find,  of  course,  in  some  of  the
 ms'  highly  developed  and  industrialised

 6१३१  crit.  a  somvary  tregd  today.  The
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 richest  executives  in  countries  like  U.S.A.
 or  U.K.  do  not  want  to  live  fo  the  towns
 today  because  of  the  improvement  in
 communications  of  every  tvpe  and  improve-
 ments  in  transport.  Some  of  the  highest
 executives  prefer  to  live  50  or  00  miles
 away  from  the  metropolis  because  they  can
 enjoy  all  the  urban  amenities  and,  at  the
 same  time,  enjoy  the  beauty,  the  solace
 and  the  peace  which  the  countryside  offers.
 Therefore.  rural  electrification,  I  insist,
 sbould  find  a  much  higber  place  not  only
 in  this  Budget  but  in  the  Fourtb  Plan  itself,
 if  the  Fourth  Plan  ever  takes  shape.  I[

 that  rural  electrification
 should  be  given  perbavs  the  highest  prio-
 rity.

 AN  HON.  MEMBER  :
 rate.

 At  a  cheaper

 SHRI  HUMAYUN  KABIR  :  That  will
 automatically  come  about,  The  moment
 you  give  {t  on  a  large  scale;  the  rates  must
 come  down.  Otherwise,  the  elecricity  wili
 not  be  ased.

 The  second  thing  thet  I  would  like  to
 mcotion  fe  rural  road  construction.  Even
 today,  there  are  viilages  in  this  country,
 only  a  milc  or  wu  mile  and  a  half  from  the
 national  highway  or  the  railway  station,
 and  yet  practically  an  island  for  five  or  six
 monsths  in  the  year  in  my  parts  of  the
 country  and,  |  have  ao  doubt,  that  similar
 situations  occur  in  other  areas  as  well.  |
 think,  a  fur  greater  stress  should  be  laid
 oo  road  construction.  Not  only  would  ft
 make  transport  easier  but  {t  would  also
 make  communication  of  ideas  quicker  and,
 most  important  of  all,  is  would  immediately
 provide  employment  for  millions  of  peopie
 in  the  rural  areas  who  are  either  unemplo-
 yed  or  under-employed  today.  I  know
 there  is  @  slogan  sometimes  given  by  some
 political  parties  today  that  every  peasant
 must  have  bis  homestead  and  plot  of  land.
 If  you  look  at  the  land  area  of  this  country,
 we  have  to  recognise  two  facts  that  iarge
 collective  farms  or  State  farms  with  heavy
 degree  of  mechanisation  will  not  suit  the
 interests  of  this  country.  They  may  be  al!
 right  for  a  country  like  (0.5  S.R.  ०  U.S.A
 where  the  land  availability  is  8  or  even  20
 times  the  land  availability  in  lodia  and
 there  the  labour  is  sbort  tos.  But  they
 are  not  suitable  fora  coun'ry  like  India
 where  we  have  vast  mao-power  resources



 22  Budget  Gen,—

 (Shri  Humayun  Kabir)
 but  not  enough  land.  Therefore,  we  can-
 not  give  land  to  everyone  howevre  much  we
 may  wish.  But  we  can  oertainly  give
 employment  to  everyone.  If  a  concerted
 plan  of  toad  construction  is  taken  up  over
 the  next  0  years  at  least,  there  will  be  no
 unemployment  in  rural  areas  and  that  will
 immediately  create  the  demand  for  consu-
 mer  gocds  of  every  type  so  that,  as  a  result
 of  the  improvement  in  the  standard  of  life
 of  the  villagers,  all  the  Intermediate  and
 Jatge  industries  will  benefit,  maybe  with  a
 time-lag  of  six  months  to  two  years.

 The  third  factor  that  I  would  like  to
 mention  is  the  question  of  rural  housing.
 Housing  has  also  been  very  sadly  neglected
 {n  our  country.  A  house  fs  not  only  a
 status  symbol  but  also  a  visible  evidence
 that  there  is  an  improvement  in  the  condi-
 tions  of  the  villager.  I  know  the  Govern-
 ment  have  a  scheme  and  some  amount  of
 money  has  been  provided,  if  I  remember
 aright,  something  like  about  a  crore  of
 rupees.  Under  the:cheme,  the  Govern-
 ment  advances,  in  certain  cases,  even  75  or
 80  per  cent  if  the  builder  of  a  house  or  the
 owner  of  a  house  advances  20  per  cent.  |
 would  not  mind  {f  that  is  even  reversed.
 Let  the  Government  not  pay  more  than  20
 per  cent.  Let  it  pay  for  certain  materials
 which  are  not  available  in  rural  areas  to
 encourage  housé-building  on  a  much  larger
 scale  which  again,  will  provide  employ-
 ment  on  enormous  scale.

 The  burden  of  my  song  fs  this:  incre-
 ase  employment.  Whatever  may  be  the
 fiscal  policy,  the  main  objective  should  be
 to  provide  employment  to  as  large  a  num-
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 large,  the  cost  of  production  went  down
 and  they  were  able  to  compete  on  equal
 and  in  fact  more  than  equal—terms  with
 the  articles  produced  in  Western  Europe.
 I  remember,  as  a  student  of  economics  some
 35  or  40  years  ago.  |  found  more  than  one
 European  economist  complaining  that  ‘We
 cannot  compete  with  ths  United  States  of
 America  because  USA  has  an  internal
 market  of  150,  millions  whereas  the  largest
 unit  of  European  market  has  only  about
 65  or  70  millions’.  Inour  country  we
 have  an  internal  market  of  500  millions  and
 if  this  market  becomes  effective,  the  unit
 of  production  will  increase  so  much  that
 the  cost  of  production  of  come  down.

 Today  we  are  trying  to  increase  exports
 by  subsidies  and  by  offering  all  kinds  of
 doubiful  advantages,  some  of  which  are
 abused.  I  um  sure  that  the  Hon.  Finance
 Minister  knows  better  than  anyone  else  as
 to  how  many  of  these  incentives  are  being
 abused.  Instead  of  that,  if  we  build  up
 a  sound  economy  internally  based  on  deve-
 lopment  of  consumer  goods  tnd  =  expansion
 of  employment  all  slong  the  line,  then  not
 only  would  the  internal  economy  be  much
 stronger,  but  it  would,  at  the  same  time,

 meet  the  targe:  of  export  promotion  and
 earning  of  foreign  exchange

 It  is  also  necessary  in  the  context  of
 the  modern  world  that  certain  sophisticated
 industries  have  to  be  developed  —at  least  for

 a  perlod—with  foreign  know-how  and
 foreign  assistance.  In  the  matter  of  secu-
 ring  foreign  assistance  also,  our  policies
 have  often  been,  shall  I  say,  very  difficult
 for  a  layman  to  understand.  We  do  not

 ber  of  people  and  as  quickly  as  possible.  buy  processes  outright.  Very  often  we
 By  ‘employment’,  |  do  not  mean  more  take  outmoded  and  obsolete  machinery
 application  of  jobs.  If  two  mendothe  whether  it  is  in  the  computer  iadustry  or
 work  of  one  man,  that  is  not  creating  any  other  industry.  In  tbe  computer
 employment.  We  have  to  provide  creative  industry  recently  there  has  been  a  great
 employment  to  large  of  people,  panosi  but  [am  sorry  to  say  that  the
 specially  in  the  rural  areas  and  that  will  expansion  has  not  been  at  the  highest  level
 immediately  croute  0  d  for  co
 goods  of  every  type  and  once  the  usit  of
 production  goes  up.  export  will  take  care
 of  itself.  We  are  today  running  after
 exports  forgetting  the  experiences  of  USSR
 and  USA  which  did  not,  for  many  years,
 have  any  large  export  market.  They  first
 developed  their  internal  market.  When
 {oternal  market  was  fully  developed  and
 as  aresult  the  unit  of  production  become

 aod  we  have  not  taken  advantage  of  the
 latest’  technique.  Nor  have  we  given
 enough  scope  and  opportunity  to  our  own
 scientific  personnel  in  this  country.  We
 have  borrowed  oDsolete  machinery,  we
 have  hired  obsolete  processes  and  we  have
 not  purchased  them  outright.  The  result
 is  that  we  go  on  payiog  licence  fees  year
 after  year  focgetting  the  example  of  Japan
 whigh  had  also  borrowed  foreiga  technology
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 out  has  never  borrowed  the  same  techno-
 Ingy  twice.  They  have  made  improvements
 so  that  af  erwatds,  sometimes,  the  country
 which  originally  lent  the  technology  to
 Japan  had

 MR.  CHAIRMAN
 have  to  conclude

 :  lam  sorry,  you
 Please  conclude,

 SHRI  RANDHIR  SINGH  :
 good  and  informative  speech.

 A  very

 MR.  CHAIRMAN  :
 regulate  the  time.

 But  I  have  to

 SHRI  HUMAYUN  KABIR:  I  think  |
 have  made  my  point.  I  want  expansion  of
 employment,  |  want  far  greater  attention
 to  be  glven  to  consumer  industries  and  |
 would  urge  upon  the  Government  that
 when  we  borrow  technology,  if  we  have  to,
 it  should  be  at  the  highest  level  and  we
 should  not  go  on  paying  licence  fees  year
 after  vear  and  we  should  purchase  outright
 wherever  possible  and  develop  our  own
 technology  on  the  basis  of  what  we  have
 borrowed  once

 छाज  सुशौला  मंधर  (भांसी):  सभापति
 महोदय,  विन्त  मंत्री  जी  ने  जो बजट  पेश  किया
 है  सब  तरफ  से  देखा  जाए  तो  उसको  अभ्रच्छा
 बजट  ही  कहना  पडेगा  ।  कुछ  चीजों  के  बारे  में
 मतभेद  हो  सकता  है।  जैकिन  उन्होंने  कोशिश
 की  हे  इस  चीज़  ककी  कि  इम  अजट  के  द्वारा
 हमारे  वेश  का  उत्पादन  बढ़े  प्ऱौर  इस  उत्पादन
 से  देश  की  जनता  को  जो  सुविधाये  मिलनी
 चाटिये,  वे  मिल  सके  |  चौथी  योजना  का  यह
 पहला  बप  है  शौर  चौथी  योजना  की  तस्वीर
 हमारे  सामने  इस  वक्‍त  मौजूद  नहीं  है।  इसलिए
 यह  कहना  तो  कठिन  है  कि  किस  हद  तक  श्र
 किस  दिदा  में  टम  देश  को  चौथी  योजना  में
 ले  जाना  चाहते  हैं  प्रौर  जो  लक्ष्य  हम  निधारित
 करते  हैं  उस  तक  हम  पहुंच  सकगे  यह  नहीं  इस
 एक क्य  में  प्रौर  इसके  बाद  जाने  बाने  वाले
 छार  वर्षों  में लेकिन  एक  धास  को  साफ  जाहिर
 ही  गई  है  पौर  अट  हमारे  पिछले  श्रमुमव  ले  मी
 बाबित  हो  तकी  है,  श्रौर  इस  गजट  में  भौ  हस
 बार  फिर  बिल  मन्त्री  महोदय  ने  बतावा  है,  कि
 झगर  इस  है. अ  की  भ्रायिक  उस्सति  होनी  है  भौर
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 झाधिक  संकट  में  से हम  को  निफलना  है,  तो
 लेती  इत्यादि  का  उत्पादन  श्रौर  श्रामदनी  बढ़ाने
 से  ही  बह  कार्य  हो  सकता  है  श्रौर  प्रोहिबिशिन
 होगी  तमी  हस  देश  का  गरीब  किसान  शौर
 मजदूर  श्लौर  हरिजन  तथा  धादिवासी  3  षा
 उठ  सकेगा,  उसका  जीवन  समुथर  सकेगा  I

 इस  प्रोहिबिशन  पर  मैं  बाद  में  श्राने  वाली
 थी  लेकिन  मेरे  भाइयों  ने  दरा  पहले  ही  इस
 विषय  को  शुरू  करब  दिया  है  1  इस  वास्ते  उसी
 बात  पर  मैं  पहले  भ्रा  जाती  हूँ ।  हमारे  भाई
 बहुत  बात  करते  हैं  समाजबाद  की  शौर  गरीबों
 की  हिमायत  करने  का  दावा  करते  हैं,  गरीबो
 नाम  लेते  हुए  थकते  नहीं  हैं  ।  कहते  हैं  कि  मज-
 दूर  का  वेबन  बढ़ें,  उसकी  प्रामदनी  बढ़े  ।  ये  सब
 च्छी  बाते  हैं  भोर  य  होनी  चाहिये।हम  भी
 चाहते  हैं  कि  उमकी  प्रामदनी  बढ़,  उनका  जीवन
 स्तर  ऊंचा  हो  ।  लेकिन  ये  लोग  उसके  साथ  ही
 साथ  एक  तरफ  से  उसकी  जब  में  डालते  हैं  दौर
 दूसरी  तरफ  से  उसकी  जेब  के  नीचे  एक  सूराख
 करके  पैसा  निकाल  देते  हैं।  उसका  तरीका  यह
 है  कि  ऊपर  से  जो  श्वाता  है  बह  नीचे  से  निकल
 जाता  है  -  विकल  कर  कहां  जाता  है  ?  हराब
 के  व्यापारियों  के  घर  जाकर  in  प्राखिर  ये
 समाजवाद  का  नाम  लेने  वाले  धंधा  तो  ठयापा-
 रियों  का  ही  करते  हैं  लेकिन  नाम  सोशलिज्म
 का  लेते  हैं  -  इनमें  प्रौर  हम  में  इतना  ही  फर्क
 है  क्रि  हम  नाम  भी  सोशलिज्म  का  लेते  हैं  पर
 काम  भी  सोशलिक्म  का  करते  हैं  पौर  गरीब
 जनता  के  स्तर  को  ऊचा  उठाने  के  लि!  हम
 काम  भी  करते  हैं  पौर  मेहनत  भी  करते
 हैँ।

 हो  सकता  है  कि  कुछ  गलतिया  भी  हम  से
 होती  हों  1  लेकिन  मैं  ्रपने  भाइयों  को  बसा  देना
 लाहती  है,  समापति  महोदय,  ब्रायक  द्वारा,  कि
 जहां  सक  प्रोटिबिशन  का  ताहलुक  है  इस  में  कोई
 गलती  है  ही  नहीं  1  राष्ट्र  विता  ने  सवराज्य  प्रार्ति
 का  जो  कार्यक्रम  बनाया  था  प्रौर  इम,  जो
 सार  HRT  स्तम्भ  बसाये  थ,  उन  में  सब  से  बढ़ा
 ह... ह  उत्तोंने  शराब  बरी  को  वाया  था  t  ऐसा
 उन्हींने  किस  लिए  किया  था  ?  उन्होंने  इसकों
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 [दा०  सुशीला  लेबर]
 सब  से  वड़ा  स्तम्भ  इसलिए  बताया  था  कि
 शभ्रगर  इसान  की  भ्रकल  ठिकाने  रहेगी  तो  बह
 दूसरे  सवालों  को  हल  करने  की  शक्ति  स्वयं
 प्राप्त  कर  सकेगा  ,  भ्रगर  श्रक्‍्ल  ही  ठिकाने  नहीं
 रहेगी  तो  फिर  बाकी  कुछ  नहीं  हो  सकता।
 दाराब  पिला  कर  गरीब  प्रादमी  प्रपने  दुःख  दर्द
 को  भुलाता  है,  ऐसा  मुझ  को  कक्‍ताया  जाता  है  1
 लेकिन  मैं  नहीं  चाहती  हूँ  कि  वह  भपने  दुःख  दर्द
 को  भूले  ।  भ्राप  उसको  एनेस्थेसिस  देना  चाहते
 हैं  प्रौर  चाहते  हैं  कि  उसको  दर्द  का  भ्रनुभव
 न  हो,  लेकिन  मैं  चाहती  हूँ  कि  दुख  दर्द  उसको
 चुभे  शौर  उसके  साथ  हम  को  भी  चुभे  झ्ौर  मगर
 ऐसा  होगा  तभी  उसका  दुख  दे  हूर  करने  का
 उपाय  भी  हो  सकेगा  ।  उसको  शराब  पिला  कर
 बेहोश  करना,  कोई  छपांय  नहीं  है  1  इस  तरह  से
 झाप  उसके  दुश  दर्दे  को  दूर  नहीं  कर  सकने ।
 राष्ट्र  के  सामने  जो  ये  समस्याएं  हैं  उनको
 हल  नहीं  कर  सकेंगे  ।

 मेरी  इस  बारे  में  एक  क्िकायत  विश  मंत्री
 महोदय  से  है  ।  उन्होंने  इस  बजट  में  शराब  को
 हाथ  भी  नहीं  लगाया  है,  उस  पर  कोई  टैक्स
 नहीं  बढ़ाया  है,  कोई  उसको  बन्द  करने  की  बात
 नहीं  कही  है।  बह  कहने  हैं  कि  जो  राज्य  धाराब-
 बन्दी  करेंगे,  उनको  जो  घाटा  ऐसा  करने  से
 होगा  उसका  पचास  प्रतिशत  पूति  वह  करेंगे।
 इसके  लिए  मैं  उनको  बधाई  देती  हू।  उन्होंने
 स्पष्ट  कर  दिया  है  कि  पांच  साल  तक  यह  घाटा
 पूरा  होगा  ।  इसके  लिए  भी  मैं  उनको  धन्यवाद
 देती  हूँ  ।  यह  बहुत  भ्च्छा  काम  है।  उनकी  इस
 मदद  के  श्राइवासन  पर  हमारे  राजस्थान  के
 मुख्य  मन्त्री  ने  तीन  वर्षो  में  सम्पूर्णा  नदाबन्दी
 का  एलान  किया  है  |  मैं  यह  भी  सुनती  हूँ  कि
 हरियाणा  वालों  ने  भी  तीन  वर्ष  में  सम्पूरां
 नशाबन्दी  का  एलान  किया  है।  इन  दोनों  राज्यों
 के  मुख्य  मंत्रियों  को  धौर  वहां  की  सरकारों  को
 भी  मैं  बधाई  देना  चाहती  हूँ  हसके  लिए  भौर  मैं
 झाशा  करती  हूं  कि  बाकी  की  राज्य  सरकारें
 भी  हिम्मत  से  इस  तरह  कदम  बढ़ायेंगी।  इस
 देश  के  गरीब  ग्रादमियों  को  ऊचा  उठाने  की,
 मजदूर  को  ऊचा  उठाने  की  शौर  देश  में  समाज-
 बाद  लाने  की  हम  बात  करते  हैं।  वास्तव  में
 समाजबा:  लाने  की  बात  शौर  बिकास  की  बात
 हम  इस  वास्ते  करते  हैं  कि  जनता  का  जीवन
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 सुधर  सके  tv  मैं  कहना  चाहती  हूँ  कि  जो  झांख
 बन्द  किये  हुए  हैं,  जान  बूक  कर,  उनकी  कोई
 झांख  तो  कोई  खोल  नहीं  सकता  है।  लेकिन
 जिस  की  श्रांस  है  द्रौर  जिस  ने  भ्रप्नी  झांख  को
 खुला  रखा  हुप्रा  है,  वह  जा  कर  जहां  चाहे  देख
 सकता  है  कि  शराबबन्दी  के  बद  वहां  के  लोगों
 का  घर  संसार  सुखी  हो  गया  है  भोर  स्त्री  बच्चे
 आपको  भ्राशीर्बाद  देते  हैं

 at  जाज  फरनेंडोज  :  गलत  बात  है।

 Wo  सशोसा  नेवर :  मेरे  भाई  कहते  हैं
 कि  गलत  बात  है।  मैं  गलत  बात  नहीं  कह  रही
 हैं  -  वह  गलत  कहते  हैं  ।  इन्होंने  जा  कर  कुछ
 थोड़े  से  बदमाशों  को  देखा  होगा  श्रौर  उसी  पर
 मै  ससलली  कर  ली  होगी।  लेकिन  मैंने  सथ
 सामान्य  लोगों  को  देखा  है  |  मैंने  उनके  शराब
 से  उजड़े  हुए  घरों  को  बसते  हुए  देखा  है।  बह
 मेरे  साथ  चलें,  जितने  चाहेंगे  मैं  उनको  दिखा
 दूगी,  जितनों  के  साथ  कहेंगे,  बात  करवा
 दगी  मुझे  ध्राशा  है  कि  यदि  उन्होंने  ऐसा  किया
 तो  बह  भी  सहमत  होंगे  भौर  जो  राय  उन्होंने
 बना  ली  है,  उस  में  कुछ  परिवर्तन  भा  जाएगा  |

 भी  जाज  फरनेस्डोज  :  माननीय  सदस्या
 मेरे  साथ  बम्बई  चलें  ।  मैं  उन्हें  दिखा  दूंगा  कि
 गली  गली  में,  हर  एक  बिल्डिंग  में,  शराब  की

 भटिटयां  लगी  हुई  हैं  भौर  यह  काम  स्माल-स्केल
 इ  डस्ट्री  के ढंग  पर  चलायाजा  रहा  है।

 5.00  brs.

 wo  सुशोला  नेवर :  मैं  भ्दव  के  साथ
 कहना  चाहती  हूँ  कि  श्रगर  बहां  भटिटयां  लग।
 हुई  हैं,  तो  उसका  कारण  यह  है  कि  श्री  जाजं-
 फरनेन्डोज  जैसे  समाज  के  नेता  उन  लोगों  को
 सहयोग  देते  हैं  1

 श्री  रवि  राय:  ऐसा  नहीं  है।  माननीय
 सदस्या  को  ऐसा  कहना  शोभा  नहीं  देता  है

 डा०  सुशोला  चर :  मैं  यह  नहीं  कह  रही
 है|  कि  माननीय  सदस्य  इस  में  मिले  हुए  हैं।  मैं
 यह  कह  रही  हैँ  कि जिस  लगन  शौर  तप  के
 साथ  बह  झौर  बातों  के  लिए  लड़ते  हैं,  उसी
 तरह  झगर  बहू  इल्लिसिट  डिस्टिलेशन  के  बिरुद्ध



 235

 भी  संघर्ष  करें,  तो  यह  समस्या  हल  हो  सकती
 है

 भरी  लाज  फरनेन्डोज  :  हम  लोग  करते  हैं  1

 Budget  Gen.—

 डा०  सुशीला  न॑  यर  :  भाज  मेरे  पास  कोटला
 मुबारकपूर  के  कुछ  लोग  ्ाये  थे  ।  उन्होंने  मुझे
 बताया  कि  वहां  पर  इल्लिसिट  डिस्टिलेशन
 होता  है,  जब  कि  दिल्‍ली  में  प्राहिबिशन  नहीं
 है।

 श्री  जाज  फ़रनेन्डोज  :  हर  एक  पुलिस
 स्टेशन  “हफ्ता”  लेता  है  |

 डा०  सुशोला  मं  वर  :  यह  ठीक  बात  है  कि
 पुलिस  उत  लोगों  के  साथ  मिल  जाती  है,  इसी
 लिए  यह  इल्लिसिट  डिस्टिलेशन  चलता  है।
 लेकिन  यह  बात  समझ  लेनी  चाहिये  कि  हल्लिसिट
 डिस्टिलेशन  कोई  प्राहिबिशन  के  कारण  नहीं
 है  1  जहां  प्राहिबिशन  नहीं  है,  वहां  भी  इल्लिसिट
 डिस्टिलेशन  होता  है,  जैसे  दिल्‍ली,  हैदराबाद
 शौर  दूसरे  शहरों  में  -  श्रगर  हम  मद्रास  भौर
 हैदराबाद  का  मुकाबला  कर,  तो  मद्रास  में
 नशाबन्दी  है  ;  वहां  इल्लिसिट  डिस्टिलेशन  होता
 होगा,  लेकिन  हैदराबाद  में  तो  नशाबन्दी  नहीं  है,
 जब  कि  वहां  पर  बीस  गुना  ज्यादा  इल्लिसिट
 डिस्टिलेशन  होता  है|

 पिछले  दिनों  जब  मैं  यू  पी०  के  हिल्‍्ली
 एरिया,  कोटद्वार,  गई,  तो  वहां  पर  प्रधिकारियों
 ने  मुके  बताया  कि  जब  तक  दाराब  की  दुकानें
 रहेंगी,  तब  तक  हम  इल्लिसिट  डिस्टिलेशन  को

 नहीं  रोक  सकते  हैं,  क्योंकि  दुकानों  के  द्वारा  ही
 इल्लिसिट  डिस्टिलेक्षन  का  प्राइक्शन  बिकता  है  ;
 प्रगर  इल्लिसिट  डिस्टिलेशन  को  कंट्रोल  करना

 है,  तो  शराब  की  दुकानों  को  बन्द  करवाया  जाये,
 वर्ना  वह  नहीं  हो  सकता  ।

 मैं  श्रादया  रखती  हैँ  कि  भ्रगर  गांधी  जन्म

 हाताब्दी  के  वर्ष  में  गरीब  की  तरफ  तवज्जह
 देनी  है,  तो  नशाबन्दी  के  कार्य  पर  ज्यादा  कोर

 दिया  जायेगा  ny  मैं  इस  बारे  में  सदन  के  उन

 भाइयों  से  भी  सहयोग  की  भ्रपे्षा  रखती  हैं,
 जो  अपने  शाप  को  सोशलिस्ट  कहते  हैं
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 भौ  जाजं  फरनेम्डोज  :  जिन  छादियों  में
 शराब  बांटी  जाती  है,  मंत्रियों  शौर  विशेषकर
 मोरारजी  देसाई  को  उन  में  नहीं  जाना  चाहिए  a

 हाल  ही  में  राज  कपूर  की  बेटी  की  हादी  में  दस
 लाख  रुपये  की  शराब  बांटी  गई  शौर  श्री  मोरार
 जी  देसाई  वहां  पर  गये  थे

 डा०  सुशीला  संयर  :  शराब  वाले  किसी
 फंक्शन  में  मोरारजी  भाई  तो  जायेंगे  ही  नहीं,
 मैं  ऐसा  यकीन  रखती  हूँ  7  ऐसे  किसी  फंक्दान  में
 किसी  मिनिस्टर  को  नहीं  जाना  चाहिए  गबने-
 मेंट  सर्बन्ट्स  के  लिए  यह  कन्डक्ट  रूल  होना
 चाहिए  कि  ये  घर  में,  छिप  कर  भाहे  पीयें,
 लेकिन  कहीं  पब्लिक  में  न  पीयें।  इसी  तरह
 एम०  पीज़०  और  दूसरे  लेजिस्लेटर्ज  को  भी
 नहीं  पीना  चाहिए  V

 श्री  जाज  फरनेन्डोज  :  हम  इस  को  मानते
 हैं।

 SHRI  NAMBIAR  :  Is  it  practicable  ?

 DR.  SUSHILA  NAYAR:  Make  ft
 practicable.  It  is  practicable  if  you  wish
 to  make  it  practicable.  God  willing,  we
 shall  make  it  practicable.

 SHRI  NAMBIAR  :
 Weill.

 Let  us  wish  her

 ato  सुझीला  जंयर :  मैं  भापसे  भर्ज  कर
 रही  थी  कि  प्रगर  हमको  गांधी  जन्म  शताब्दी
 का  साल  सचमुच्च  मनाना  है,  तो  शराब  के  शैतान
 से  गरीब  की  रक्षा  करना  प्रत्यन्त  श्रावश्यक  है  ।
 हमने  यह  भी  कहा  है  कि  सबके  लिए  पीने  की
 पानी  की  व्यवस्था  करेंगे  झौर  साथ  ही  भंगी-

 मुक्ति  करेंगे,  भ्र्थात्‌  ऐसे  पाखाने  बनायेंगे,  जिनमें
 भंगी  की  प्रावश्यकता  न  रहे  |

 SHRI  K.  LAKKAPPA  (Tumkur):
 During  the  AICC  session  in  Goa,  45  bottles
 of  Scotch  Whisky  were  stolen.  There  was
 a  complaint  from  the  delegates  who  atten-
 ged  the  AICC  session,



 233  Budget  Gen.

 डा०  स॒शौला  नेयर  :  ऐसी  बातें  करने  से
 कोई  फायद।  नहीं  है  डेलीगेट्स  में  कोई  पीने
 वाले  होंगे  ।  मैं  नहीं  कह  सकती  हूँ  कि  नहीं
 हींगे  ।  लेकिन  श्रगर  माननीय  सदस्य  एक  प्राध,
 पांच  दस  पीने  वालों  को  लेकर  सबका  मुह
 काला  करना  चाहेंगे,  तो  उसमें  वह  सफल  नहीं
 हो  सकते  हैं  1  बहुत  से  लोग  हैं,  जो  नहीं  पीते

 हैं  इन  लोगों  में  भी  हैं  शौर  हम  में  तो  इनसे

 बहुत  ज़्यादा  हैं  ;  हम  चाहते  हैं  कि  हम  पीने
 वालों  को  अपने  बीच  में  से  निकाल  कर  इनके
 यहा  भेज  दें  ।

 श्री  जाज  फरमेस्डीज  :  जल्दी  करें

 डा०  सुज्ञोला  नंयर  :  विक्ष  मंत्री  के  इस
 बज़ट  में  इन  श्रावश्यक  कार्यों-  पीने  का  पानी,
 भंगी  मुक्ति--कै  लिए  पर्याप्त  धन  की  व्यवस्था

 मुझे  दिखाई  नहीं  दी  है।  वह  कह  सकते  हैं  कि
 इसके  लिए  स्टेट  गवनंमेंट्स  को  श्रपने  बजट  में
 व्यवस्था  करनी  है  -  ठीक  है,  लेकिन  उसके  लिए
 एक  विशेष  सहायता  और  प्रोत्साहन  केन्द्र  से  भी
 मिलना  चाहिए।

 वित्त  मन्त्री  ने  एग्रीकल्चर  बैल्थ  पर  जो  बैल्थ
 टैक्स  लगाया  है,  उतके  लिये  मैं  उन्हें  विशेष  बधाई
 देना  चाहती  हूँ।  कुछ  लोग  कहते  हैं  कि  वित्त
 मन्त्री  रीएक्शनरी  हैं,  यह  हैं,  बह  हैं।  मगर  जब

 बहू  यह  एक  सोशलिस्टिक  मेज़र  लाये  हैं  शौर

 पहली  मतंबा  लाये  हैं  लेकिन  तब  झपने  को  सोश-
 लिस्ट  कहने  वाले  उनका  टीका  करते  हैं  1  एग्री-
 कल्चर  की  जमीन  ले  लेकर  बहुत  बड़  बड़े  पैसे-
 दार  प्रपने  काले  पैसे  को  सफेद  पंसा  बनाने  का
 धंधा  कर  रहे  हैं  1  बे  कहते  हैं  कि  उन्होंने  ज़मीन
 से  इतना  प्राफ़िट  प्राप्त  किया,  जबकि  वास्तव
 में  बह  काला  पैसा  होता  है.  इसकी  रोक-थाम
 के  लिए  विस  मन्त्री  ने  यह  तरीका  निकाला  है.
 जिसके  लिये  वह  बधाई  के  पात्र  हैं।  उन्होंने
 धाइवासन  दिया  है  कि  छोटे  किसान  इसकी  लपेट
 में  नहीं  भायेंगे।  मैं  बादा  करती  हूँ  कि  बह
 हपष्ट  करेंगे  कि  वह  किस  प्रकार  छोटे  किसानों
 की  रक्षा  करने  जा  रहे  हैं
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 इसी  प्रकार  जो  लोग  बहुत  प्रधिक  मात्रा  में
 फ़टंलाइज़र  का  उपयोग  कर  रहे  हैं,  बड़ी  ज़मीन
 पर  लेती  करते  श्र  उसमें  बहुत  नफा  भी
 कमाते  हैं,  वे  फ़टंलाइज़र  की  थोड़ी  ग्रधिक  कीमत
 भी  दे  सकते  हैं।  लेकिन  वित्त  मन्त्री  ने  जेसे
 बल्थ  टैक्स के  बारे  में  छोटे  किसान  की  रक्षा  का
 बचन  दिया  है,  4%  ही  बह  फ़र्टलाइज़र  के  बारे
 में  भी  छोट  किसान  को  संरक्षण  दें,  उनसे  मेरी
 यह  प्राथ॑ना  है।  उसका  का  भी  रास्ता  निकल
 सकता  है  और  निकालना  चाहिए।  अगर  वह
 निश्चय  करेंगे,  तो  वह  जरूर  फोई  रास्ता  निकाल
 लेंगे।

 जहां  तक  तार  की  शुल्क  दर  में  वृद्धि  का
 सवाल  है,  मैं  समभती  हूँ  कि  जिस  व्यक्ति  ने
 कानग्रेटुलेशन्ज़  बग  रह  तार  के  लिए  बारह  जाने
 देने  हैं,  यह  दो  प्राने  शौर  भी  दे  सकता  है  1  तार
 की  शुल्क  दर  भले  ही  बढ़ा  दी  जाये,  लेकिन
 टेलीफोन  तो  आज  एक  बहुत  आवश्यक  चीज  हो
 गई  है  |  बीमार  को  देखने  के  लिए  डाब्टर  को

 बुलाना  पड़ता  है,  जब  कि  जीवन  मृत्यु  का  सबाल
 होता  है।  और  भी  कई  झ्रावश्यक  कामों  के  लिए
 टेलीफोन  की  झ्रावश्यकता  होती  है  ।  इस  स्थिति
 में  टेलीफोन  पर  टैक्स  बढ़ाना  मुझे  उचित

 नहीं  लगता  है  श्रौर  नहीं  बढ़ाना  चाहिए

 मुझे  बताया  गया  हैं  कि  चीमी  पर  जो
 टेक्स  लगाया  गया  है,  उससे  ग्रनकंट्रोल्ड  चीनी
 का  दाम  बढ़ेगा,  कंट्रोल्ड  चीनी  का  नहीं  |  केकिन
 मैं  खुनती  हूँ  कि  कंट्रोल्ड  चीनी  पर  भी  उसका
 भ्रसर  जरूर  पड़ेगा  ।  जिम  घरों  में  बच्चे  हैं,  वहां
 कंड्रोल्ड  चीनी  बर्याप्त  नहीं  होती  है।  इस  सिए
 यह  देखने  की  भावश्यकता  है  कि  बच्चों  को
 चीबी  मिल  सके,  उसके  दास  न  बढ़ें  श्रौर  गरीब
 झादमी  पर  इस  टैक्स  का  कोई  प्रतिकूल  प्रभाव
 से  प्रड़े  ।

 मैं  मासनीय  सदस्य,  श्री  हुमायूम  कथिर,  की
 हस्त  बात  की  ताईद  करती  हैँ  कि  जो  भी  हारी
 प्रयं-व्भवस्था  हो,  उश्नके  दो  ही  मुख्य  ह... ड  होने
 चाहि  +  एक  तो  कनज्यूथर  का  शरक्षश  हो  भोर
 दूसरे,  हमारे  देक्ष  में  पश्सलायमेंट  की  बढ़ोतरी
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 हो,  हमारी  बेकारी  समाप्त  हो  !  बापू  जी  कहा
 करते  थे  कि  तुम  जो  काम  करने  जा  रहे  हो,
 अगर  उसके  बारे  में  सन्देह  है  कि  वह  सही  है
 या  गलत  है,  तो  पहले  यह  सोचो  कि  उस  काम
 का  अ्रसर  गरीब  से  गरीब  इन्सान  पर  क्‍या

 पड़ेगा  ;  शभ्गर  यह  बात  स्पष्ट  हो  जाती  है  कि
 गरीब  को  लाभ  होगा  और  तुम  गरीब  का
 ध्यान  रखकर  कोई  फैसला  करते  हो,  तो  वह
 फैसला  सही  होगा

 जैसा  कि  मैंने  प्रभी  कहा  है,  हमारी  प्रथं-
 व्यवस्था  में  कनज्यूमर  का  संरक्षण  हो  भौर
 एम्पलायमेंट  की  बढ़ोतरी  हो,  इसकी  प्राव-
 'दयकता  है।  मगर  मुझे  कष्ट  के  साथ  कहना
 पड़ता  है  कि  श्री  मोरारजी  देसाई  के  रहते  हुऐ
 भी  खादी  पर  प्रहार  हो  रहा  है  -खादी  और
 ग्रामोद्योग  कमिशन  पर  प्रहार  हो  रहा  है  और
 उसकी  कठोती  शौर  कई  किस्म  की  बातें  हो
 रही  हैं  |  मुके  आदा  है  कि  वह  यह  नहीं  होने
 देंगे,  उसको  सम्भाल  लेंगे  श्रौर  उसका  संरक्षण
 करेंगे  ।  सीधी  वात  है  कि  हजारों  करोड़  रुपये
 लगा  कर जो  बड़े  बड़े  उद्योग  हमने  लगाये

 हैं,  उन्होंने  उतने  लोगों  को  काम  नहीं  दिया  है,
 जितने  लोगों  को  खादी  ब्रौर  ग्रामोद्योग  कमीशन
 श्रौर  छोटे  उद्योगों  ने  दिया  है।  इसलिए
 झ्रावश्यकता  इस  बात  को  है  कि  छोटे  उद्योगों
 को  बढ़ाया  जाये  ।  हम  बड़े  उद्योग
 लगायें,  मेरा  उनसे  कोई  विरोध  नहीं  है,
 लेकिन  वे  उद्योग  श्रपनी  ताकत  के  प्रनुसार  ही
 लगाये  जायें  ।  जेसे  जैसे  हमारी  ग्राधथिक  स्थिति

 सुधरती  है  भौर  हमारी  भ्रथं-ब्यवस्था  का  विकास

 होता  है,  43  वैसे  हम  इस  प्रकार  के  बड़े  बड़े
 उद्योग  लगायें  ।

 मैं  एक  मिशाल  देती  है  हमने  पिम्परी  में

 एम्टी-बायाटिक्स  का  एक  कारखाना  लगाया
 था।  भपने  बूते  से  लगाया  था।  थोढ़ा  खर्च  कर
 के  लगाया,  एकोनामिकली  सोच  कर  लगाया।
 उसमें  से  झामदनी  हुई!  उससे  हमने  उसको
 बढ़ाया  |  उसी  की  भामदनी  से,  करोड़ों  रुपया
 उसके  प्राफिट  में  स्रे  लेकर  उसके  विस्तार  में
 लगाया  ब्रौर  इसके  बावजूद  जो  दाम  थे  ऐंडी-

 PHALGUNA  20,  999  (S4KA)  Gen.  Bie.  Pat |
 बायोटिक्स  के  वह  बहुत  कम  हो भये  1  क्मोंकि
 हमने  काम  उस  तरह  से  किया  था  जिस  तरह  से
 कोई  बिजनेसमन  करता  है।  लेकिन  जब  हम
 विदेशों  से भारी  रकम  लेकर  कोई  काम  शुरू
 करते  हैं  तो उसको  सारी  एकोनामिक्स  भूल  जाते
 है  ।  इतना  कंपिटल  हन्वेस्ट  कर  देते  हैं  शुरू  में
 ही  कि  उसका  ब्याज  लगाओ्रो,  दूसरे  तीसरे  हिसाब
 लगाग्रों  तो  इसमें  प्रोडक्ट  का  दाम  इतना  बढ़
 जाता  है  कि  पभपने  देश  में  ही  उसकौ  खपाना

 मुश्किल  हो  जाता  है,  बाहर  भेजने  की  बात  तो
 प्रलग  रही  ।  मेरी  तो  यह  प्रार्थना  है  कि  हम
 प्रधिक  से  प्रधिक  लधु  उद्योगों  को  प्रोत्सासन
 देकर  उनके  द्वारा  एम्पलायमेंट  भी  बढ़ाएं  शौर
 उनके  द्वारा  देश  के  भ्रन्दर  खपत  करके  पंसा  भी
 श्राता  जाय,  लोगों  का  जीवन-स्तर  भी  बढ़ता
 जाय  और  साथ  ही  साथ  हमारी  ताकत  बढ़  जाय
 बड़े  कल  कारखानें  लगाने  की  ।  जैसे  पिम्प्री  का
 लगाया  वैसे  ही  शौर  लगाएं  प्रौर  कम  से  कम

 बाहर  की  मदद  लें

 मुझे  कष्ट  के  साथ  कहना  पड़ता  है  कि  कहा
 तो  गया  कि  हमारी  बाहर  की  मदद  कम  हो  रही
 है  लेकिन  मुझे  जो  श्रॉकड़े  दिए  गए  हैं  उसमें  से
 ऐसा  दिखता  नहीं  क्योंकि  पहले  प्लान  में  पूरी
 मदद  जो  मिली  थी  वह  423  करोड़  रुपये  थी  t
 सैकेंड  प्लान  में  वह  3003  करोड़  थी।  तीसरे
 प्लान  में  6042  करोड़  थी  |  लेकिन  उसके  बाद
 1966-67  के  एक  साल  में  यह  मदद  809

 करोड़  रुपये  श्ीर  967-68  के  एक  साल  में
 667  करोड़  थी  |  हतना  हमें  फारेन  एड  मिल

 रहा  है  जबकि  कहा  जाता  है  कि  फारेन  एड  कम
 हो  गया  है।  तो  फारेन  एड  कम  नहीं  हुप्मा  है
 बल्कि  बढ़  ही  रहा  है  भौर  प्राखिर  हम  एक
 ईमानदार  राष्ट्र  के  लोग  हैं।  हम  जो  कर्जा  लेते

 हैं  वह  हमको  चुकाना  है।  भ्रौर  चुकाना  है  तो
 यह  सोचकर  चलना  चाहिए  कि  7म  प्रपने
 भविष्य  की  भावी  संतान  को  इतना  ज्यादा  बोध  के
 नीचे  न  डाल  दें  कि  उनको  बाद  में  बहुत  ज्यादा
 परेशानी  हो  उसके  नीचे  से  मिकालने  में  ।  हमसे
 प्रभी  जो  भ्रदायगी  की  है,  बहुत  कम  है।  खुशी
 की  बात  है,  हमारा  एक्सपोर्ट  बढ़ा  है  भ्रौर  उस
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 के  लिए  दिनेश  सिंह  जी  उसके  इंचा  थे,  उनको
 भी  मैं  बधाई  देती  हूँ,  उन्होंने  श्रच्छा  काम  किया,
 लेकिन  उसके  बावजूद  जो  हमने  भ्रदायगी  की  है,
 6746  करोड़  फारेन  लोन  में  से,  हमने  63!

 करोड़  तो  मूल  दिया  और  697  करोड़  हमने
 इन्टरेस्ट  की  अदायगी  की  |  श्र्ब  कहां  तक  हम
 ऐसा  हिसाब  चलाते  जायेंगे  ?  हम  भागे  के  लिए
 चाहे  हमें  कल-का  रखाने  कम  करने  पड़े  लेकिन

 बाहर  की  मदद  कम  करके  श्रन्दर  के  'रिसोसंख
 को  बढ़ाने  की  तरफ  पूरी  तवज्जह  दें,  यह  मेरी
 नस्  प्राथंना  है  :  सीधी  बात  है  कि  जब  हम  बड़े
 कल  कारखाने  लगाते  हैं  तो उतका  एक  विशेष
 स्थान  होता  है,  उनकी  जरूरत  भी  होती  है  और
 वे  लगाने  भी  चाहिए  ।  वे  पब्लिक  सेक्टर  में  हम
 लगाते  हैं,  वह  भी  अच्छी  बात  है  श्रौर  बसा  ही
 होना  चाहिए  |  पब्लिक  सेक्टर  की  टीका  हम
 करते  हैं  तो उसका  विरोध  करते  हैं  -  ऐसी  बात

 नहीं  है।  लेकिन  पब्लिक  सेक्टर  को  एकोना-
 मिकली  शौर  एफिह्येंटली  चलना  चाहिए,  इसमें
 दो  राय  नहीं  है  श्रौर  पब्लिक  सेक्टर  के  जो  भी
 दोष  हैं  वह  दुरुस्त  होने  चाहिएं।  जो  रिपोर्ट

 हमने  देखी  शौर  वह  ४0  ऐसे  कारखानों  की
 रिपोर्ट  है,  उस  रिपोर्ट  के  भ्रनुसार  3500  करोड़
 जो  हमने  खरे  किया  है  इन  कारखानों  पर  उसमें
 से  जो  हमारे  3]  कारखाने  हैं  बहां  पर  तो  कुछ
 थोड़ा  बहुत  फायदा  हुप्ना,  80  करोड़  का  लेकिन
 बाकी  के  24  जो  थे  उनमें  83  करोड़  का
 घाटा  हुआ  तो  दोनों  को  मिलाकर  3  करोड़
 का  नेट  घाटा  रहा  3500  करोड़  का
 इन्वेस्टमेंट  करने  के  बाद  शौर  बाकी  के  जो
 35  कारखाने  हैं  वह  घाटे  वाले  कसने  रहे  1  शब
 क्या  कोई  व्यापारी,  कोई  प्राइबेट  सेक्टर  का
 झादमी  कभी  ऐसा  कर  सकता  है  कि  इतना
 बड़ा  इन्वेस्टमेंट  हो  शौर  उसके  बाद  घाटा  हो
 भ्भी  एक  भाई  कहते  थे  कि  क्‍या  हुभा,  3500

 करोड़  का  इतना  बड़ा  इन्वेस्टमेंट  है  उसमें  थोड़ा
 सा  घाटा  हुभा  |  लेकिन  इतने  बड़  इन्वेस्टमेंट  में
 से  तो  बड़ी  झामदनी  होनी  चाहिए  थी  श्रौर  हो
 सकती  है  |  तो  देखने  की  जरूरत  है  कि  क्यों

 घाटा  हो  रहा  है।  जो  टैकनिकल  लोग  हैं  उनको
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 पूरा  स्कोप  मिलना  चाहिए  भौर  मैनेजमेंट  की
 जो  स्किल्स  हैं  उनका  भी  पूरा  उपयोग  होना
 चाहिए।  बिजनेस-लाइक  तरीके  से  पब्लिक
 सेक्टर  के  सारे  उद्योग  चलने  चाहिए  भौर  जो

 हम  कोलेबोरेशन  करते  हैं  सोच  समझ  कर  करना
 चाहिए  कई  ऐसे  लोग  हैं  दूसरे  देशों  में  जो
 कहते  हैं  कि  हम  कोलंबोरेशन  करेंगे  श्रौर  जो
 हमारा  कंपिटल  है  उसकी  वसूली  के  लिए  हम
 बाहर  एक्सपोर्ट  करेंगे  ।  दो  साल  हुए,  मैं  जमंती
 गई  थी,  वहां  हमारे  एम्बेसेडर  ने  बतामा  कि
 इतने  दिनों  से  हम  अ्रपती  प्रोपोजल  भेज  रहे  हैं,
 कोई  फैसला  ही  नहीं  धाता  है।  तो  इन  चीज़ों
 के  फैसले  जल्दी  होने  चाहिए  और  ऐसे  लोग
 जो  श्रपना  कैपिटल  लगाकर  माल  बाहर  एक्‍्स-
 पोर्ट  करने  के  लिए  तैयार  हैं  उनके  साथ  अधिक
 कोलेबोरेशन  करना  चाहिए  बनिस्वत  दूसरों
 के।

 एक  चीज  मैं  शौर  कहना  चाहती  हैँ  कि  जो
 पिछले  साल  हमने  डेफिसिट  फाइनेंसिंग  किया
 उससे  कीमतें  नहीं  बढ़ीं,  यह  खुशी  की  बात  है  ।
 इसका  मतलब  है  कि  इतना  प्रोडक्शन  बढ़ा  कि
 उसने  उस  डेफिसिट  फाइनेंस  को  ऐबजावे  कर
 लिया  ।  इसी  तरह  से  इस  साल  भी  प्रोडक्शन
 बढ़ना  चाहिए  ताकि  जो  डेफिसिट  फाइनेंसिंग
 होगी  उससे  कीमत  न  बढ़ें  बल्कि  जौर  नोचे  जाय  ny
 att  प्रोडक्शन  बढ़ाना  है  तो  उसमें  सरकार  की
 जितनी  जिम्मेदारी  है  उतनी  ही  मेरी  दरख्वास्त
 है  कि  दूसरे  लोगों  की  भी  जिम्मेदारी  है  चाहे
 इस  तरफ  के  हों  या  उस  तरफ  के  हों  -  सबको
 मिल  कर  देश  में  शांति  कायम  रख  कर  उत्पादन
 बढ़ा  कर  गरीब  इंसानों  की  हालत  सुधारने  की
 तरफ  तवज्जह  देनी  चाहिए।  हम  बहुत  कठिन
 समय  में  से  गुजर  रहे  हैं।  इस  समय  भौर  गांधी
 जयन्ती  वर्ष  में  हमें  एक  दुढ़  संकल्प  करना  चाहिए
 कि  इस  देहा  में  अधिक  से  प्रधिक  दौलत  पैदा
 करेंगे  भौर  फिर  उसका  ठीक  तरह  से  वितरण
 होगा,  ताकि  गरीबों  तक  वह  पहुंचे  भौर  उनका
 जीवन  स्तर  ऊंचा  हो  ।  इस  तरफ  हम  सब  ध्यान
 द्य
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 aa  में  एक  बात  कहकर  समाप्त  करूगी  ।
 मैंने  बहुत  ध्यान  सै  कई  एक  रिपोट्स  देखी  हैं
 और  प्लानिंग  केमिशने  की  रिपोर्ट  को  भी  मैंने
 देखा  हैं।  उसमें  मैंने  पाया  कि  करीब-करीब
 500  करोड़  रुपया  बाढ़  भ्ादि  के  कारण
 हर  साल  नुकसान  होता  है  ।  जो  फ्लड्स
 जाते  हैं  उससे  करीब-करीब  500  करोड़  रुपया
 हम  साल  &  साल  खो  देते  हैं  t  तो  मैं  वित्त  मन्त्री
 का  ध्यान  पभ्राकषित  करूगी  कि  क्‍या  यह
 श्रावश्यक  नहीं  है  कि  हम  पूरी  ताकत  लगा  कर
 एक  मर्तवा,  बाढ़  नथा  सके,  ऐसा  इन्तजाम  कर
 लें  जिससे  एक  तो  पानी  मिल  जायगा  लेती
 बाढ़ी  के  लिए,  बिजली  भी  मिल  जायेगी  प्रौर

 बाढ़  से  हम  मुक्त  हो  सकेंगे  ।  बहुत  प्रायरिटीज
 हैं.  सभी  चीजें  श्रावश्यक  हैं  a लेकिन  वह  चीजें
 जिनके  द्वारा  सारे  के  सारे  प्रदेशों  को  और  सारे
 देश  को  इतना  बड़ा  फायदा  हो  सकता  है  उसकी
 तरफ  पहले  ध्यान  देना  श्रत्यन्त  प्रावध्यक  हो
 जाता  है।

 इन  शब्दों  के  साथ  मैं  फिर  से  वित्त  मन्त्री
 महोदय  को  धन्यवाद  देती  हैँ  उनके  बजट  के
 लिए  और  मैं  उसका  समर्थन  करती  हूँ।

 श्  मधु  लिसये  (मुगेर)  :  भ्रध्यक्ष  महोदय,
 वित्त  मंत्री  के  द्वारा  जो  बजट  पेश  किया  गया

 है  उसके  बारे  में  मुल्क  के  विभिन्‍न  बिभागों  में
 द्रौर  प्राथिक  वर्गों  में  प्रलग-भलग  प्रतिक्रियाएं
 हुई  हैं  i ऐसा  लगता  है  कि  वित्त  मंत्री  णी  के
 बजट  से  जो  बड़ी  कंपनी  बाले  लोग  हैं  झौर  हमारे
 देश  के  जो  भ्रमी  र  लोग  हैं  वह  बहुत  ज्यादा  खुश
 हैं  ।  इधर  एक  साल  से  शेयर  बाज़ार
 तेज  हीने  लंगा  था  भ्रौर  एक  साल  के  अंदर  26
 प्रतिशत  इस  में  वृद्धि  हुई  है।  पिछले  7  सालों
 से  शेयर  बाजार  में  इतनी  ज्यादा  तेजी  कभी  नहीं
 शाई  थी।  मोरारजी  माई  के  वजट  से  बड़ी
 कंपनियों  के  लिए  पुरानी  सुविधाओं  की  चालू
 करना  भौर  नई  सुविधाओ्रों  को  प्रदान  करना  यह
 साशा  काम  ह्भ्ा  है।  विकास  के  लिये  इन्होंने
 जो  रिबेट  दे  रंखी  थी  इस  साल  भी  उन्होंने  इस
 की  बॉल  श्स्वा  हैं  भ्ौर  प्रायरिटी  इंडस्ट्रीज  में
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 उन्होंने  टेक्सटाइल  झौरिं  ज्टे  के।  ष्न्हें
 वरीयेता  बेकर  समावेश  किया  हैं।  उसी
 तरह  जी  नई  प्लांट  लेगीई  जांती  हैं
 उनके  ऊंपत्रे  करें  संबंधी  छूट  उन्होंने  दें.  रखी
 है  1  भ्रामदेनी  टैक्स  का  जहां  तक  संवालं  है  जो
 मध्यम  तवके  के  लोग  हैं  उनके  ऊपर  बहुंत
 जबर्दस्त  नया  बोभ  विक्त  मंत्री  जी  ने  लादा
 है  ।  विक्त  मंत्री  जी  की  खिदमत  में  मैं  20  सालों
 का  एक  तुलनात्मक  लेखा-जोखा  पेश  करना
 चाहता  हूँ,  जिससे  पता  चलेगा  कि  0-15  हजार
 रुपये  जिन  की  सालाना  भ्रामदनी  है,  उनके  ऊपर
 कर  का  बोक- मैं  सीधे  कर  प्रस्तावों  की  बात
 कर  रहा  हूँ  बहुत  ज्यादा  बढ़  गया  है।  लेकिन
 जिनकी  आमदनी  3  लाख,  6  लाख  या  0  लाख
 है,  उनके  ऊपर  पिछले  20  वर्षों  में  कर  का  बोभ
 हल्का  कर  दिया  गया  है।  मैं  (1949-50,  शौर
 1969-70  के  तुलनात्मक  प्रॉकड़े  पेश  करना
 चाहता  हूँ  -  949-50.  %  कमाई  हुई  प्राय  पर
 l0  हजार  के  ऊपर  492  रुपये  इनकम  टैक्स
 लगता  था,  इनके  नये  सुझावों  के  भ्रमुसार  वह
 श्र्ब  56  रुपये  हो  गया  है--मतलब  l4  प्रतिद्यात
 की  वृद्धि  इन  वर्षो  में  हुई  है  ।जो  I5  हजार
 रुपये  कमाते  थे,  उनके  ऊपर  पहले  1,148  रुपये
 टेक्स  लगता  था,  झब  इनके  नये  सुझाव  के
 श्रनुसार  1496  रुपये  लगेगा--मतलब  20  साल
 के  भ्रन्दर  16  हजार  रुपये  कमाने  वाले  पर  30
 प्रतिशत  इन्होंने  भाय-कर  बढ़ा  दिया  है।  लेकिन
 जो  लोग  तीन  लाख  रुपये  कमाते  हैं,  उन  के
 ऊपर  पहले  लगता  था--2  लाख  9  हजार  48
 रुपये  झौर  जिसको  प्नन-अन्द  इंकम  कहते  हैं,
 उस  पर  लगता  था--2  लाख  36  हजार  336
 रुपये,  इस  झन-प्रन्दें  इल्कम  पर  6  प्रतिशत
 इम्कम  टैक्स  चट  गया  है  |  जो  पाँच  लाख  कमाते
 थे,  उनकी  न-भ्दें  इनकम  पर  20  साल  पहले
 4,23,886  Go  टैक्स  लगता  था,  भ्रब  नये  सुझावों
 के
 हे

 यह  भी  .5  प्रतिशत  घट  गया  है  t
 जो  0  लाख  कमाते  थे,  उनकी  प्रन-प्रन्डं
 इन्कम  पर  20  साल  पहले  8,92,586  रुपये
 लगते  थे,  भ्रव  मये  सुमावों  के  झनुसार  उस  में
 12  प्रतिशत  कम  होने  वाला  है।  इससे,  सभापति
 महोदय,  पता  चलेगा  कि  20  साल  में  समामवाद
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 की  जितने  जोरों  से  चर्चा  हुई  है,  उतनी  ही  इन
 की  श्राथिक  नीति,  कर-नीति  श्रौर  वित्तीय  नीति
 दिन  प्रतिदिन  प्रतिक्रियावादी  होती  चली  गई
 है  |  भ्रमीरों  के  हक  ही  में  इनकी  सरकार  की
 नीति  चल  रही  है......

 वित्त  मंत्रालय  में  राज्य  मन्त्री  (भो  so
 Wo  सेठी)  :  दोनों  के  परसेन्टेज  को  भी  कम्पेश्रर
 कीजिये  1

 श्री  मधु  लिमये  :  मैं  वृद्धि  की  चर्चा
 कर  रहा  हैं।  यह  टेबल  में  रख  रहा  हैं.
 श्राप  इसको  कम्पेग्नर  कीजिये  ।  मैं  इंक्रीज  या
 डिक्रीज  की  चर्चा  कर  रहा  हैं,  आमदनी
 प्रौर  टैक्स के  झनुपात  की  नहीं।  छुलनात्मक
 दृष्टि  से  देखा  जाय  तो  N0-05  हजार  रुपये
 कमाने  वाले  लोगों  पर  प्रापने  बोझ  बढ़ा  दिया
 है श्रोर  ४  लाख  रुपये  से  ऊपर  वाले  जो  लोग  हैं
 उनके  ऊपर  बोभ  बहुत  ज्यादा  कम  कर  दिया
 है  -  इसको  प्राप  नहीं  काट  सकते,  यह  अश्रकाट्य
 तक॑  है  भौर  मैं  इसके  लिए  सुब॒त  दे  रहा  हूँ  V

 हमारे  देश  में  इनको  ्राधिक,  वित्तीय  और
 कर  नीति  के  कारगा  कितनी  गैर-बराबरी  बढ़ी
 है,  उसके  लिए  मढड़ालनबीस  कमेटी  की  रिपोर्ट
 को  छोड़  दीजिये,  में  दूसरी  कसौटियों  पर  इन
 चीजों  or  कसना  चाहता  है।  हमारे  देझ  में
 अमीर  लोगों  के  उपभोग  में  जो  चीजें  भ्राती  हैं,
 मैं  उनके  भी  प्रांकड़े  देना  चाहता  2  जिसमे  प्रापको
 मालूम  हो  सकेगा.  कि  उन  चीजों  को  पैदावार  में
 कितना  बढ़ावा  हुमा  है  और  साधारण  जनता
 जिन  चीजों  का  इस्तेमाल  फरती  है  उनकी  पैदा-
 बार  में  कितना  इजाफा  हुमझ्ना  है।  सभापति
 महोदय,  बड़े  लाट-साटब,  भ्रफसर  लोग  या
 झमीर  लोग  झपने  घरों  में  ठण्डा-गर्म  लगवाते

 हैं  एयर-कन्डीशनर  लगवाते  #  055  में  इस
 'ठण्डा-गर्म  मशीन  का  उत्पादन  2  हजार  था,
 लेकिन  पिछले  ।।  सालों  में  यह  17,900  हो
 गया  यानी  एयर-कन्डीशनर्ज  का  उत्पादन  9
 गुना  बढ  गया  |  इसको  शाह  साहब  कुब्ल  करेंगे
 या  नहीं  मुक्ै  मालूम  तहीं  |  रेफोजरेटर  मशीन-
 हिन्दुस्तान  में  40-50  लाख  बड़े  लोगों  के  इस्ते-
 माल  में  ये  सारी  चीजें  प्रा  सकती  है।  इसका
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 उत्पादन  955  में  500  था  भौर  भाज  हो  गया
 है-38,।00-यानी  76  ग्रुना  रेफ्रीजरेटर  की
 पैदावार  बढ़  गई  है  Vevceee

 भी  विक्रम  खन्द  बहाजम  (चम्बा)  :  इससे
 इम्पोर्ट  कितनी  कम  हुई  ?

 श्री  भथ  लिमये  :  सवाल  यह  नहीं  है,  महाजन
 साहब  ।  पर्सेजर  गाड़ियों  के  बारे  में  देखिये
 9,500  मोटर  गाड़िमों  की  पैदावार  होती  थी,
 श्राज  यह  बढकर  27,600  हो  गई  है  भ्रब  श्राप
 दूसरी  चीजों  को  लीजिये--सूती  कपड़ा  सूती
 कपड़े  का  1965,  में  उत्पादन  46  करोड़  58
 लाख  था,  श्राज  चट  कर  42  करोड़  32  लाख
 हो  गया  है,  म्रानी  कपड़े  की  पैदावार  घट  गई  है।
 चीनी  को  लीजिये  1955  में 19  लाख  टन
 चीनी  की  पैदावार  थी,  966  में  22  लाख  टन
 थी.  उसके  बाद  कम  हुई  और  श्रव  फिर  कुछ
 बढ़ने  लगी  है।  मैं  1966,  के  आकड़े  को  ले  रहा
 हैं-  22  लाख  टन  और  1955  में  le  लाख  टन  1
 उसी  तरह  श्राप  साबुन  को  लीजिये-साबुन  की
 पैदावार  40,100  टन  थी,  आज  17  हजार  टन
 हो  गई  है,  यानी  दो  गुना  भी  नहीं  बढ़ी  है  1  इसी
 तरह  से  बहुत  सारी  गरीबों  की  चीजों  के  आ्रांकड़े  मैं
 दे  सकता  हूँ।  मेरे  कहने  का  मतलब  यह  है  कि  ये
 इसी  बात  का  मसुचूत  है  कि  हमारे  देश  में  समाजवाद
 के  नाम  से  डिढोरा  पीटा  जा  रहा  है,  लेकिन  बड़े
 वर्ग  के  उपभोग  की  जो  चीजें  हैं,  उनकी  पैदावार
 बडी  तेजी  से  बढ  रही  है  भोर  साधारण  जनता
 के  उपभोग  को  जो  चीजें  हैं,  उनकी  पैदावार
 हमारे  देश  में  घट  रही  है।  समाजवाद  की  कसौटी
 पर  झगर  कस  कर  देखेंगे  तो  इनको  झाधिक,
 वित्तीय,  कर  शौर  उत्पादन  की  सब  की  सब
 नीतियां  गलत  हैं  1

 सभापति  महोदय,  इन्होंने  भ्रपने  बजट  में
 जो  छोटी  रजिस्टर्ड  फर्म  हैं,  उन  के  ऊपर
 भी  नया  टैक्स  लगा  दिया  है--यह  टैक्स
 4  प्रतिशत  है  7  इसके  पहले  25  हजार  या  उससे
 झधिक  जिनकी  आमदनी  थी,  उन्हीं  फर्मों  पर
 टैक्स  लगता  aT  |  इसका  नतीजा  क्‍या  होगा"



 245

 हन  के  इन्कमटंक्स  सम्बन्धी  जो  सुकाव  हैं,  उनसे
 किन  वर्गों  पर  असर  पड़ेगा  ?  छोटे-छोटे  दुकान-
 दारों  पर,  छोटे  होटल  वालों  पर  या  कालिज  में
 पढ़ाने  वाले  प्राध्यापकों  पर  या  छोटे  भ्रफसरों
 पर  श्रण्डर  सेंक़ टरी  वा  उप-सचिव  भादि  पर
 निश्चित  रूप  से  इन्होंने  टैक्स  बढ़ा  दिया  है।
 उसी  तरह  जो  टेकनीकल  अफसर  हैं,  जैसे  इन्जी-
 नियर  हैं,  इनके  ऊपर  भी  टैक्स  का  बोभ  बढ़ेगा।
 लेकिन  इस  बजट  के  बारे  में  जिन्होंने  कुछ  दिन
 पहले  एक  प्रेस  सम्मेलन  किया  था--किन  लोगों  ने
 बजट  तंय्यार  किया  था--प्राई०  जी०  पटेल,  टी०
 पी०  सिंह,  गोविन्द  नायर---  इन  तीन  बड़े  ्रफसरों
 ने  हसके  बारे  में  एक  प्रेस  कफ्रेन्स  की  थी  इन
 के  स्तर  के  जितने  श्रफमर ह  चाहे  कम्पनियों
 में  हों  या  सरकार  में  हों,  इनके  ऊपर  नये  प्राय-
 कर  सम्बन्धी  सुझावों  का  भ्रसर  नहीं  होने  वाला
 है  ।  बजट  बनाने  वाले  जो  लोग  हैं  वे  प्रपने
 वर्गीय्  स्वार्थ  से  प्रेरित  होकर  कैसे  सुझाव  देते
 हैं,  उसका  सुबूत  मैं  यहां  पेश  कर  रहा  हूँ  |  पटेल
 साहब,  टी०  पी०  सिह  गोविन्दन  नायर  प्रपने
 ऊपर  जिन  सूभावों  से  बोझ  बढ़ेगा,  ऐसे  सुझाव
 नहीं  देते  हैं,  लकिन  मध्यम  वर्ग  के  लोगों  पर
 प्रामदनी  टैक्स  बढ़ाने  का  सुझाव  ये  लोग  जरूर
 देते  हैं  ।

 इन  के  इस  बार  के  सुझावों  का  छोटे  धौर
 मध्यम  वर्ग  के  लोगों  पर  कंसा  प्रसर  पड़ा  है,
 इसके  कुछ  सुबूत  मैंने  दिये  हैं,  लेकिन  झापको

 मालूम  है  कि  जिस  दिन  वित्त  विधेयक  यहां  पर
 वित्त  मन्त्री  के  द्वारा  पेश  किया  गया  था,  उस
 दिन  एक  बहुत  भ्रसाधारगा  ढंग  से  उसका  विरोध
 करने  को  बात  मैंने  यहां  पर  उठाई  थी  -  मैंने
 ऐसा  अध्यक्ष  महोदय  की  पभ्रनुमति  से  किया  था।
 वित्त  विधेयक  का  भ्रव  तक  किसी  ने  विरोध

 नहीं  किया  था,  लेकिन  वाकायदा  नियमों  के

 धनुसार  मैं  बिरोध  करने  के  लिए  क्‍यों  खड़ा

 हो  गया  ?
 उसके  तीन  कारणा  थे  v  मैंने  कहा  है

 कि  इनके  बजट  सम्बन्धी  जो  सुकाव  हैं
 उनका  पहले  ही  पता  लग  गया  था,  वरना  मैं
 24  घंटे  पहले  नोटिस  कंसे  देता  ?

 चूकि
 पता

 लग  गया  था  इसलिए  2$  घंटे  पहले  ह  इसके
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 बारे  में  नोटिस  दी  थी  जब  बजट  जावरा  पढ़ा
 गया  तो  तत्काल  राजनीतिक,  झआाथिक  भौर
 संबंधानिक  कारणों  को  लेकर,  उसका  विरोध
 करने  के  लिए  मैं  खड़ा  हुमा  था।  मैंने  तीन  प्रमुख
 कारण  दिये  थे  -  एक  कारण  यह  था  कि  इन्होंने
 रासायनिक  उबंरकों  के  ऊपर,  फटिलाइजर  के
 ऊपर  कर  लगाया  है  जिससे  23  करोड़  रुपया
 किसानों  की  जेब  काट  कर  लेने  वाले  हैं  भौर
 सिके  23  करोड़  हो  नहीं  क्‍योंकि  विदेशों  से  इस
 समय  जो  फटिलाइजर  झा  रहा  है  उसका
 अनुपात  दो-तिहाई  है,  एक  तिहाई  हमारे  देश  में
 पैदा  होता  है,  चूंकि  प्रन्तर्राष्ट्रीय  फटिलाइजर  का
 दाम  कम  है,  इसलिए  उसके  ऊपर  काउन्टरबेलिंग
 ड्यूटी  लगाने  के  बाद  भी  टनतो  बहुत  ज्यादा  पैसा
 उससे  नहीं  मिल  रहा  है,  कुल  मिलाकर,  दोनों  को
 मिलाकर  50  करोड़  के  प्रासपास  इससे  प्राम-
 दनी  होने  वाली  है  i  व एक  सीधा  सवाल  है
 कि  50  करोड  रुपया  किसानों  की  जेब  से  लेकर
 ये  किस  पर  खच  करने  वाले  है  ?  इनका  जो
 सरकारी  खर्चा  है,  ग्रनुत्पादक  खर्चा,  फिजूलखर्ची
 वाला  उस  पर  ही  ये  Gu  बरोड़  रुपया  किसानों
 की  जेब  से  लेकर  लगाने  वाले  हैं।  इसका  नाम
 इन्होंने  उत्पाद  शुल्क,  एक्साइज  डयूटी  रखा  है।
 वित्त  मंत्री  के  भाषगा  को  कोई  पढ़गा  तो  पता
 चलेगा  कि  लेती  में,  कृषि  में  श्रामदनी  बढ़  गई
 है  भ्रौर  उस  आमदनी  का  एक  हिस्सा  बे  प्रपने
 बजट  के  लिए  लेना  चाहते  है।  तो  घुमा  फिरा-
 कर  श्रौर  वास्तव  में  यह  खती  की  भ्रामदनी  पर  कर
 है  जिसको  एग्रीकल्चरल  इनकम  टंक्‍्स  कहते  हैं  ।
 यह  वास्तव  में  वही  टेवेस  है  मगर  उसका  माम
 इन्होंने  एक्‍्साइज  ड्यूटी  जरूूर  रखा  है  1  मैं  उन
 टेक्निकल  चीजों  में  जाना  नहीं  चाहता  हूँ  लेकिन
 नैतिक  दृष्टि  से  यह  मानना  पड़ेगा  कि  यह  कृषि
 के  ऊपर,  कृषि  के  भामदनी  के  ऊपर  टंबस  है।
 ये  50  करोड़  रुपया  केतों  से  निकाल  कर  झपनी

 फिजूलखर्ची  के  ऊपर,  गैर-विकास  वाले  शार्च  पर,
 प्रनुत्पादक  कामों  के  ऊपर  वह  पैसा  श्चं  करना
 चाहते  हैं  t

 यह  मानी  हुई  बात  है  कि  राज्यों  के  क्षेत्र
 में  यह  एग्रीकल्चरल  इन्कम  टैक्स  का  विषय

 Gen.  Dis.



 mn  Budgat  Gea.—

 ी  मधु  'खिमये
 झाता  है।  यद्यपि  कानूनी  दृष्टि  से  इन्होंने
 बहुत  चालाकी  की  है,  कानूनी  दृष्टि  से  उसको
 चुनौती  नहीं  दी  जा  सकती  है  क्योंकि  यह
 एक्साइज  ड्यूटी  है  लेकिन  वास्तव  में  यह  एग्री-
 कल्चरल  इनकम  टैक्स  है  भ्रौर  इस  तरह  का
 टैक्स  लगाने  की  छूट  केवल  हमारे  राज्यों  को  है
 आर  उनको  ही  यह  टैक्स  लगाना  चाहिए  |

 मेरा  दूसरा  प्राक्षेप  यह  था  कि  इन्होंने  कृषि
 सम्पत्ति  के  ऊपर  जो  टैक्स  लगाने  की  बात  की  है
 वह  गलत  है  उसके  ऊपर  कर  लगाने  का  मैं  इसलिए
 विरोधी  नहीं  था  कि  मैं  ऐसा  सोचता  हूँ  कि  जिनके
 पास  कृषि  सम्पत्ति  हो  उन  पर  टैक्‍स  लगना  ही
 नहीं  चाहिये-मे रा  यह  श्राक्षेप  नहीं  था-बल्कि  मेरा
 प्राक्षेप  यह  है  कि  कृषि  सम्पत्ति  पर  कर  लगाने  का
 झधिकार  भी  राज्यों  के  प्रधिकारों  की  तहत  ही
 भ्राता  है।  प्राप  जानते  हैं  कि  श्राजकल  केन्द्र  और
 राज्यों  के  सम्बन्धों  में  कितनी  कटता  भा  रही
 है  ?  दिन  प्रति  दिन  राज्य  केन्द्र  के ऊपर  बहुत
 ज्यादा  निर्भर  करने  लगे  हैं  -  इसलिए  अव  इस
 बात  की  जरूरत  है  कि  केन्द्र  ब्रौर  राज्यों  के
 बीच  में  जो  भ्रधिकारों  का  बटवारा  हुभा  है,
 उस  पर  पुनः  विचार  किया  जाये  श्रौर  विद्षेष

 महत्व  की  बात  यह  है  कि  साधनों  के  बटवारे
 के  बारे  में  सव॑  प्रथम  विचार  किया  जाए।  मेरी
 यह  पक्‍की  राय  है  कि  इस  पालियामेंट  को  कोई
 नेतिक,  कानूनी  या  संवंधानिक  भ्रधिकार  नहीं  है
 कि  वह  कृषि  सम्पत्ति  पर  कोई  कर  लगाये।

 मेरा  तीसरा  भ्राक्षप  यह  था  कि  बजट
 सम्बन्धी  सारी  बातें  पहले  ही  लोगों  को  माल्रूम
 हो  गई  थीं।  में  यह  नहीं  कह  रहा  हूँ  कि
 मोरारजी  भाई  ने  इन  बजट  प्रपोजल्स  को  लीक
 किया  है।  मेरा  उस  दिन  भी  यह  झारोप  नहीं
 था  भौर  बाद  में  भी  मैने  ऐसा  नहीं  कहा  है।
 लेकिन  वित्त  मन्त्री  बजट  बनाते  समय  कई  लोगों
 की  सलाह  लेते  हैं  a  इसलिए  इस  बात  की  वे  जाँच
 करें।  इसके  बारे  में  उस  दिन  श्रध्यक्ष  महोदय  ने
 कहा  कि  प्रलग  से  प्रस्ताव  दीजिए,  मैंने  दिया
 है  i  उस  पर  में  इस  सदन  का  समय  नहीं  लेना
 चाठ्ता  हूँ  लेकिन  कृषि  सम्बन्धी  भौर  फटिलाइ-
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 at  सम्बन्धी  जो  मेरे  तक  हैं  वह  मैं  भापके
 सामने  संक्षेप  में  पेश  करना  चाहता  हूँ

 इस  समय  हमारे  देह  में  साढ़े  पांच  करोड़
 जोतें,  लैंड  होल्डिग्ज  हैं  जिसमें  चार  करोड़
 काह्तकारों  के  जो  परिवार  हैं  उनके  पास  साढ़े
 पांच  एकड़  या  उससे  भी  कम  भूमि  है।  भ्सल  में
 दो  तीन  सालों  से  साढ़े  »  एकड़  या  उससे  कम
 जोत  वाले  काइतकार  भी  कुछ-कुछ  फटिलाइजर
 का  इस्तेमाल  करने  लगे  थे।  इसलिए  जब  यह
 बात  कही  जाती  है  कि  खेती  की  श्रामदनी  बढ़
 गई  है  इसलिए  फटिल्लाइजर  पर  टैक्स  लगा  रहे
 हैं  तो मोरारजी  भाई  को  इस  बात  का  ख्याल  भी
 रखना  चाहिये  था  कि  कृषि  सम्पत्ति  और  जोतों
 का  बंटवारा  आज  कंसे  है?  मैं  चार  करोड़
 परिवार  के  लोगों  को  बात  पूरी  ताकत  के  साथ
 ऑ्रापके  सामने  रखना  चाहता  हूँ।  मेरी  पक्‍की
 राय  है  कि  श्राज  हमारी  श्रथं-व्यवस्था  में  और
 कृषि  व्यवस्था  में...

 शी  शिवाजीराव  हां०  देशमुख  (परमरणो)  :
 ४०  करोड़  लोग  या  ४  करोड़  लोग  ?

 शी  मधु  लिमये  :  चार  करोड़  लैंड  होल्डिग्ज
 यानि  जोत--इसका  क्‍या  मतलब  होता  है?
 मैंने  श्रॉकड़ों  को  भ्रच्छी  तरह  से  देख  लिया  है  ।
 तो  मैं  कह  रहा  था  कि  ये  जो  चार  करोड़  लैंड
 होल्डिग्ज  हैं,  असल  में  झाज  हमारी  द्रथ-
 व्यवस्था  में,  कृषि  व्यवस्था  में  उत्पादकता  जो
 कम  है  बह  इन्हीं  चार  करोड़  परिवारों  को
 लेकर  है।  इसलिए  सारी  बजट  नीति  का  एक-
 मात्र  उदेदय  यही  होना  चाहिए,  केन्द्र  में  श्रौर
 राज्यों  में  भी,  कि  ये  चार  करोड़  परिवार
 प्राधुनिक  साधनों  का  इस्तेमाल  करें  भोर  कृषि
 की  पैदाबार  को  वढ़ायें।  श्राज  हिन्दुस्तान  का
 प्रति  एकड़  उत्पादन  दुनिया  में  सबसे  कम  है।
 इसलिये  मोशरजी  भाई  को  झपने  बजट  भाषरा
 में  कहना  चाहिये  भा  कि  राज्यों  को  चाहिए
 शौर  केन्द्र  की  चाहिये  कि  ये  चार  करोड़  जो
 किसान  परिवार  हैं,  उनके  ऊपर  हम  हमेशा  के
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 लिये  लगान  माफ  कर  रहे  हैं।  उनके  ऊपर
 किसी  किस्म  क्री  प्रनिवायं  रूप  में  कोई  लेबी
 नहीं  लगाई  जायेपी  ।  उनके  लिये  सिंचाई  का
 प्रबन्ध  करते  के  लिए  हम  सस्ती  बिजली  और
 सस्ता  कर्जा  उपलब्ध  करेंगे  झागे  बात  यह
 कहनी  चाहिये  थी  कि  कृषि  माल  क्रे  दामों  पर
 हम  कोई  सीलिग  नहीं  लगायेंगे  प्रधिकतम  दाम
 नियंत्रण  नहीं  रखेंगे  प्ररन्तु  उनको  मदद
 करने  के  लिए  न्यूनतम  दाम  हम  बाँध  देंगे  ताकि
 उनकी  खेती  का  खर्चा  निकल  सके  ।  मेरी  समझ
 में  नहीं  श्राता  कि  अगर  वे  ज्यादा  कमाते  हैं  तो
 किसी  के  पेट  में  दर्द  क्यों  हो  रहा  है  ?  दो  ढ़ाई
 हजार  साल  से  शहर  वाले  पूजीपति  लोग
 किसान  वर्ग  को  लूटते  चले  शा  रहे  हैं।  8-l0
 साल  से  भ्रगर  उनको  थोड़ा-बहुत  फायदा  होने
 लगा  तो  कुछ  लोगों  के  पेट  में  दर्द  शुरू  हो  गया  |
 5.38  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair]
 वया  वजह  है  कि  बड़ी  कम्पनी  वाले,

 कारपोरेट  सेक्टर  वाले,  जो  फटिलाइजर  पर
 टैक्‍स  लगाया  गथा  है  या  कृषि  सम्पत्ति  पर  कर
 लगाने  की  बात  है,  उसका  बड़े  जोरों  से  समर्थन
 कर  रहे  हैं  ?  क्‍यों  कर  रहे  हैं  ?  क्‍योंकि  वे
 जानते  हैं  कि  अगर  यह  टैक्‍स  नहीं  लगाया  जाता
 तो  50  करोड़  रुपया  जो  मोरारजी  भाई  को
 निकालना  है  वहू  कहाँ  से  निकालते,  वह  तो
 उनको  कारपोरेट  सेक्टर  से  ही  निक्रालना  पड़ता
 या  इन  वर्गों  के  उपभोग  की  जो  चोज़ें  हैं  उनके
 ऊपर  ज्यादा  टक्स  बगाकर  बह  पैसा  निकालना
 पड़ता  ।  इसीलिए  इनके  पेट  में  दर्द  है  भोर  बे
 इसका  समर्थन  कद्रू  रहे  हैं  ;  लेकिन  मैं  उसका  घोर
 बिरोकी  हूँ  ,  इन  चार  करोड़  किसान  परिवारों
 प्र  बीस-पचीस  सालों  तक  कोई  डक्स  नही  लगना
 चार्हहये  बल्कि  जितबा  भी  उनपर  टेक्सेसन  शौर
 ज्लगाल  है  वह  माफ  होता  चाहिये।  क्‍या  वह
 है  कि  धाप  उद्योगफ़तिग्रों  को  सस्ती  बिब्ली  देखे
 हैं । एल्युस्रनियर  काह़ाने  के  बारे  में  यहां
 शनि  सब्राल  पूछा  बता  ।  छनका  एक  नवे  श्रेसे  BH
 की  कम  फ्री  बूमिट  ह 1  डाम  है  जबकि  ढिहार,
 उत्तर  प्रदेश,  महासाइट्र  ौर  दूसरे  इलाक़ों  में
 किसानों  को  भ्रब्बल  बिजली  के  कनेक्शन  मिलते
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 नहीं  हैं  भौर  झगर  मिलते  भी  हैं  दो  0  पसे  स ेलेकर
 कहीं  कहीं  27  शौर  28  पैसे  फी  यूनिट  की  दर
 है  तो  इन  चार  करोड़  किसात  परिवारों  के  बाड़े
 में  मेरा  यह  सुकाब्र  है।  झब  दूसरी  बात  यह  है
 कि  चाहे  कृषि  सम्पत्ति  हो  या  कृषि  को  क्‍्रामदवी
 हो,  मोसरजी  भ्राई  को  याद  होगा,  पिछले  साल
 स्वयं  मैंते  वित  विधेयक  पर  बोलते  हुए  महा-
 राष्ट्र  श्र  दूसरे  सूबों  में  सिंचित  इलाके  करे
 सम्बन्ध  में  निवेदन  किया  था-अमैं  सिंचित  झौर
 ग्रसिचित  इलाके  में  कृषि  की  बात  कर  रहा  हैँ--
 कि  दोनों  में  क्रितनी  खाई  बेदा  हो  गई  है,
 उसको  पूरी  तरह  से  बतलाया  था,  यहाँ  प्र
 चब्हाणा  साहब  भी  थे,  तो  श्राप  दोनों  ने  मेरे
 अांकड़ों  का  समर्थन  किया  था  -  पिछले  साल
 किसानों  को  गन्ने  का  दाम  भ्रच्छा  मिला  लेकिव
 इस  साल  उसको  क्‍यों  घटा  दिया  गया  ?  इसके
 ऊपर  भी  मुझे  विरोध  क़रना  है।  पिछले  साल
 गन्ना  पैदा  करने  वाले  किसानों  को  कुल  प्रित्रा
 कर  सात  हजार  रुपये  की  फ़ी  एकड़  ग्रोस  इनकम
 हुई  खर्चा  झलग  करके  नहीं  भौर  जो  किसान
 ड्राई  फामिंग  करते  हैं  उतको  हज़ार  LI00  र्फ्य्े
 मिले  कित  हस  सान,  गन्ना  बेदा  करने  कालों
 पर  जो  पहले  इनायव  थी  बह  कृपा  हष्दि  हट  गई,
 ॥  रुपये  क्वींठहल  का  दाय  क्र  दिया  यया।  तो
 अध्यक्ष  महोदय  में  कह  रहा  भा  कि  मैं  जाता
 हैं  कि  प्रसिचित  कृषि  प्रोर  संचिव  कृष्षि  &  बीच
 में  जो  खाई  है  उसको  घटाना  चाहिए ।  इसल्रिए
 पिछले  साल  भी  मैंने  सुकाव  द्विया  था  प्रौर
 श्राग  भी  देना  चाहता  हूँ  1  मैं  मानता  हुँ  कि  झाऊ
 जो  राज्य  सरकारें  हैं,  जाहे  कांग्रेस  पार्टी  की
 होंया  गैर  कांग्रेस  पार्टी  की  हों,  साधाररण
 तौर  पर  जो  बढ़े  काइतकार  हैं,  जित्तको  पंजाब
 में  जमींदार  कहने  हैं,  उतका  सर  राज्य
 सरकारों  पर  बहुत  ज्यादा  है  |  मैं  तो  बेघर  श्रौर
 भूमिहीन  झादमी  हूँ  मेरी  बात  छोड़  दीजिये  ।  मैं
 कहना  चाहत  हूँ  कि  कृषि  झपसदवी  के  झौर  कृषि
 श्रम्पक्ति  क़े  ऊपर  एक  न्यूडतम  मर्याद्रा  के  ऊपर
 शका  ढेक्स  लग्रे  ।  लेकिन  मेरा  झपना  सुझाव
 है  कि  यह  काम  क्लेन्द्र  को  नही  सज्यों  को  करना
 चाहिये  क्फेंकि  राज्य  इसके  क्वारे  में  प्रच्छी  तरह
 से  स्थिति  को  समझे  हैं।  ब  बड़े  कास्ा-
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 [श्री  मचु  लिमये]
 कारों  का  राज्यों  पर  प्रभाव  है  इसलिये  वे  लोग
 कृषि  पर  सम्पति  कर  नहीं  लगायेंगे,  यह  एक
 शिकायत  मोरारजी  भाई  कर  सकते  हैं  ।  तो  मेरा
 कहना  है  कि  टाटा,  बिड़ला  को  भी  जब  श्राप
 प्रोत्साहन  देते  हैं इसी  तरह  से  इस  बारे  में  भी
 राज्य  सरकारों  को  प्रोत्साहन  शौर  इंसेंटिव
 दीजिये  ।  मेरा  सुझाव  है  कि  मोरार  जी  भाई
 राज्य  सरकारों  को  कहें  कि  जो  राज्य  सरकार
 कृषि  भ्रामदनी  के  ऊपर,  तरीके  के  बारे  में
 मतभेद  हो  सकता  है,  वह  ऐपग्रीकल्चर  इनकम
 टैक्स  हो  या  डेवलपमेंट  लैवी  हो,  तरीके  के  ऊपर
 मैं  नहीं  जाता,  लेकिन  श्राप  राज्य  सरकारों  को
 कहें  कि  डेवलपमेंट  लैवी  के  जरिए  या  कृषि
 झ्रामदनी  कर  के  जरिये  एक  विशिष्ट  मर्यादा
 के  ऊपर  टेक्स  लगायें।  कृषि  सम्पत्ति  पर  कर
 लगायें  |  ब्रौर  उससे  अगर  महाराष्ट्र  सरकार
 को  पांच  करोड़  रुपये  की  आमदनी  होती  है  तो
 मोरार  जी  भाई  को  कहना  चाहिये  कि  मैं  आप
 को  पाँच  करोड़  रुपये  श्रौर  देता  हूँ  और
 इस  कर  की  श्राय  अ्रधिक  अनुदान  से  lo
 करोड़  रुपये  का  एक  प्रतिरिक्त  फंड
 बनाया  जाय  और  असिचित  क्षेत्रों  के  लिये
 बिजली,  सिंचाई,  कर्ज,  भ्रच्छा  बीज  जौर  खाद  का
 इंतजाम  करने  के  लिय  इस  फंड  का  इस्तेमाल
 किया  जाय  ।  इस  से  क्‍या  होगा  ?  कृषि  व्यवस्था
 में  श्राप  ऐसा  इतजाम  करेंगे  कि  जिससे  पैदा-
 वार  बढ़ाने  वाली  प्रक्रिया  चलू  होगी  ।  इसलिये
 मैं  मोरारजी  भाई  से  प्रार्थथा  करना  चाहता  हूँ
 कि  मेरे  सुझाव  के  बारे  में  बह  गम्भोरता  से
 सोचें  ।

 जहाँ  तक  बड़े  पूजीपति  खेती  में  भ्रपना
 रुपया  लगाकर  काला  पंसा  सफेद  करने  की  बात
 कर  रहे  हैं  यह  मेरे  लिये  तो  नई  बात  नहीं  है,  जब
 पहले  विस  मन्त्री  श्री  कृष्णामचारी  थे  तो  उसी
 समग्र,  यानी  चार  साल  पहले  मैंने  कहा  था  शौर

 महाराष्ट्र  के  मुख्य  मन्त्री  का  मैंने  खुद  नाम
 लिया  था  कि  यह  क्‍या  कर  रहे  हैं,  कौन-सी
 कृषि  उत्पादन  में  सहायता  करते  हैं।  तो  मेरे
 लिये  यह  नई  बात  नहीं  है  प्रौर  इनके  सिद्धान्तों
 का  मैं  विरोधी  नहीं  हैँ।  लेकित  जो  तरीके  हैं
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 उनका  मैं  निश्चित  रूप  से  विरोध  करता  हैं,
 और  केन्द्र  बौर  राज्यों  के  सम्बन्धों  को  देखते
 हुए  और  विकेन्द्रीकरण/  के  सिद्धान्त  को
 मदद  नजर  रखते  हुए  मैं  यह  जरूर  कहूँगा  कि  इन
 का  तरीका  गलत  है

 एवं  बात  की  ओर  मैं  झ्रापका  ध्यान  दिलाऊं
 कि  हमारे  स्वतंत्र  पार्टी  के  जो  मित्र  हैं,  इनमें  श्रौर
 इनकी  पार्टी  में  विवाद  चल  पड़ा  है।  एक  कृषि
 वाला  गुट  है  श्रौर  एक  कम्पनी  वाला  गुट  है,
 श्रौर  मेरी  बात  को  कोई  काट  नहीं  सकता,  असल
 में  कंपनी  वाला  ग्रुप,  अमीन  साहब  तो  कृषि
 लौवी  वाले  हैं,  मैं  प्रपने  को  खुद  कृषि  श्रौर

 मजदूर  बौर  भूमिहीन  किसानों  की  लौवी  का
 प्रतनिधि  मानता  हूँ,  उस  में  कोई

 बुरी  वात  नहीं,  लेकिन  कंपनी  वाला  ्  नहीं
 चाहता  कि  फर्टिलाइजर  कर  हटे,  या  कृषि
 संपत्ति  कर  हट  यह  अधिकार  राज्यों  को  दिया
 जाय  !  इन  मामलों  में  दांडेकर  जी,  मसानी  जी
 के  विचार  और  पालखी  वाला  के  विचार  में
 श्रसल  में  कोई  फर्क  नहीं  है  1

 पी०  एल०  480  की  जो  बात  है  उसके
 वारे  में  मुझे  दो  दृष्टिकोर  रखने  हैं।  मुझे  कभी -
 कभी  ऐसा  लगता  है.  मैं  किसी  कि  नियत  पर  संदेह
 नहीं  कर  रहा  हूँ.  लेकिन  मुझे  ऐसा  लगता  है  कि
 पी०एल०  480  पर  जो  हमारी  निर्भरता  है  उस

 को  केन्द्र  कम  नहीं  करना  चाहता  है  1  क्योंकि  भ्रगर
 ग्रनाज  के  मामले  में  देश  स्वयं  पूर्गा  हो  जायेगा
 तो  फिर  भोली  लेकर  इन  के  पास  राज्य  सरकार
 के  प्रतिनिधि  दरबार  करने  जायेंगे  नहीं।  तो
 राज्य  सरकारों  को  दबाने  के  लिये  श्राज  केन्द्रीय
 सरकार  को  महसूम  हो  रहा  है  कि  हमारे  पास
 पी०एल०  480  वाला  एक  जबरदस्त  हथियार  है  t
 यहां  माननीय  ज्योति  बसु  और  माननीय  जय

 मुकर्जी  झाये,  कई  मन्त्रियों  से  नहीं  मिले,  ऐसा
 मैंने  सुना  है,  लेकिन  खाद्य  मन्त्री  महोदय  को
 मक  मार  कर  मिलना  पड़ा  क्‍योंकि  प्रगर  नहीं
 मिलते  तो  पी०एल०  480  का  भनाज  कलकच्चा
 शहर  के  लिये  कौन  देता,  दूसरे  शहरों  के  लिये
 कौन  देता  ?
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 दूसरा  कारण  मुझे  ऐसा  लगता  है  कि  सर-
 कार  का  श्रपना  यह  जो  खर्चा  बढ़ता  जा

 रहा  है,  श्रनउत्पादक  खा ,  उस  को  पूरा  कर  ने
 के  लिए  पी०  एल०  480  के  जरिये  इन  को  कंश
 मिल  रहा  है।  तो  इस  का  यह  मोह  छोड़ने
 वाले  नहीं  है।  लेकिन  मैं  कहना  चाहता  हूं  कि
 जब  पाटिल  साहब  कृषि  मंत्री  थे  तब  उन्होंने
 झ्रफसरों  के  सामने  भाषण  किया  था  श्रौर  कहा
 कि  मैं  कृषि  मन्त्री  बन  गया  हूँ  मुझे  जरा  समझा
 दीजये  कि  रबी  और  खरोफ  क्‍या  बला  है।तो
 ऐसे  झादमी  को  कृषि  मंत्री  बनाया  गया।
 कृषि  की  समस्या  खेतों  में  हन  करने  के  बजाय

 श्राइजनद्ावर  के  पास  वह  गये  और  पी०  एल०
 480  का  करार  कर  के  आये  1  इस  ने  हमारी
 कृषि  और  किसानों  का  सत्यानाश  कर  दिया  है  t

 इसलिए  मैं  समझता  हूँ  कि  ग्रगर  पी०  एल०
 480  खत्म  हो  गया  तो  इन  क्री  नींद  हराम  हो
 जायेगी  ,  प्रत  मैं  चाहूँगा  कि  किसान  को  प्रोत्सा-
 हन  देने  के  लिए  जो  मैं  सुझाव  दे  रहा  हूँ  उस
 को  मन्त्री  महोदय  मानेंगे  |

 करों  की  जब  चचा  आयी  तो  क्‍या  वित्त
 मन्त्री  महोदय  से  मैं  पूछ  सकता  हूँ  कि  यह  रेसेज़
 के  लिए  जो  घोड़ों  की  परवरिश  की  जाती  है,
 बड़ा  मुताफा  है,  इन  की  दृष्टि  से  यह  हास
 ब्रीडिंग  कसे  निकल  गयी  ?  लगापो  उस  पर

 टैक्स  ।  उसी  तरह  व्यापारिक  ढंग  से...
 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री

 मोरारजो  देसाई)  What  will  I  get  ?  बेकार
 के  लिये  पांच  रुपये  के  लिये  मेहनत  करें  1

 I  took  a  crore  of  rupees  from  them  io
 Bombay.

 wit  wa,  लिसये  :  पांच  रुपये  की  बात  नहीं

 है  1  इस  के  पीछे  एक  बड़ा  सिद्धान्त  है।  जिस

 तरह  से  भाप  प्रोहिबिशन  की  वात  करते  हैं  उसी

 तरह  हम  रेसेज़  की  बात  करना  चाहते  है।

 इसी  तरह  जो  मुर्गी  पालन  है...

 एक  सानमीय  सदस्य  :  रेस  के  हासेंज  में

 काला  पैसा  लगता  है
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 tau,  लिखये  :  रेसेश  में  भौर  पोल्ट्री
 फारमिंग  में,  जो  व्यापारिक  ढंग  से  होती  हैं  ये
 भी  काला  पैसा  सफेद  बनाने  का  एक  ढंग  है।
 उस  में  कृषि  का  कोई  सम्बन्ध  नहीं  है  ्तो  उस
 पर  भी  ग्रगर  टैक्स  श्राप  लागाना  चाहें  तो  लगा
 सकते  हैं  a

 मैं  ने  कुछ  दिन  पहले  पढ़ा  कि  बेंकों  के
 प्रतिनिधियों  के  बीच  में  बातें  हुई  ।  उन  में  भ्रापस
 में  कारटेल्स  एग्रीमेंट  हुमा,  जो  करार  हुप्ना  है  उस
 को  तोड़  कर  कोई  भी  बैंक  जो  'डिपोजिटस  हैं,  पैसा
 लगाने  वाले  लोग  हैं  उन  को  ज्यादा  ब्याज  देने  का
 काम  नहीं  करते  हैं।  एक  ओर  मोनोपलीजञ  बिल
 है  और  दूसरी  श्रोर यह  कारटेल  एग्रीमेंट  बैंक
 वालों  का  चल  रहा  है  V  मैं  चाहता  हैँ  कि  बैकों
 के  बीच  में  प्रतिस्पषा  हो  और  डिपौजिटर्स  को
 प्रधिक  ब्याज  दें  श्रौर  किसानों  के  पास  जो  थोड़ी
 पूंजी  प्रायी  है,  जो  उन  को  प्रामदनी  हुई  है  तो
 ाप  देहाती  इलाकों  में,  मैं  श्रीमती  तारकेश्वरी
 सिन्हा  ने  जो  बात  प्रहमदाबाद  में  कही  उस  का  पूरा
 समथन  करता  हूँ,  बैंकों  की  शाखाएं  जबरदस्ती
 देहाती  क्षेत्र में  खुलवाये,  उन  में  एक  मर्यादा  के
 अन्दर  स्पधा  चलाइये,  डिपाजिटस  को  भी

 कुछ  मौका  दीजिये।  प्राज  श्रगर  बैक  वाले
 झापस  में  मिल  कर  पंसा  कमाने  की  बात  कर
 रहे  हैं  भ्ौर  प्रापस  में  इन  के  कारटेल्स  एग्रीमेंट्स
 हो  रहे  हैं  वित्त  मन्त्री  जी  का उस  की  तरफ
 ध्यान  नहीं  गया  है।  उस  की  तरफ  उन्हें  जरूर
 तवज्जह  देनी  चाहिए।  रिज  बैक  की  भनुमति
 से  यह  सारा  काम  हो  रहा  है  i  fort  बैंक  को
 स्पघा'  बढ़ाने  की  बात  सोचनी  चाहिए  यह  नहीं
 कि  वह  कारटेल्स  बढ़ायें  ।

 दूसरी  बहुत  सारी  बातें  हैं  1  प्रभी  यहां
 पर  भूतपूर्व  व्यापार  मन्त्री  बैठे  हुए  थे,  वह  चले
 गये  हैं  लेकिन  कोई  बात  नहीं  है  हमारे  देश  में
 जो  नायलन  धागा,  कृत्रिम  धागा  बनाने  वाले
 बड़े  कारखानेदार  लोग  हैं  उन  में  शौर  ह्टेट
 ट्रेंडिग  कारपोरेशन  में  एक  जबरदस्त  षड़यंत्र  हो
 गया  है।  स्टेट  ट्रेडिंग  कारपोरेशन  दाम  ऊंचे
 करती  है  शौर  यह  कृत्रिम  धागा  बनाने  वाले

 Gen.  Dis.
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 [श्री  मधु  लिम॑ये]
 लोग  भी  उस  का  नांजांयज्ञ  फायदां  उठा  कर
 भारी  भुनाफा  कमाते  हैं।  प्रगर  इन  कृत्रिम
 धांगा  बनाने  वालों  की  बैलेंसशीट  का  प्रध्ययन
 किया  जाए  तो  पता  चंलेगा  कि  यह  लोग  कितना
 भारी  मुनाफा  इस  तरह  से  कमा  रहे  हैं  ?  यह
 Fo  कै०  श्रौर  मोदी  इस  तरह  से  भारी  मुनाफ़ा
 कमा  रहे  हैं  श्र  मोदी  जी  के  बारे  में  मैं  कहूँगा
 कि  हमारे  जो  नये  विदेश  मन्त्री हैं  उन  के  बड़
 मित्र  हैं  वह  ग्रौर  4-4  श्रौर  5-5  करोड़  का  ग्रौस
 प्राफिट  इन  को  हुआ  है।  क्‍या  नतीजा  होता
 है  ?  स्वयं  मोरारजी  के  क्षेत्र  की  थोड़ी  बहुत
 बात  मैं  करता  हैं  श्रोर  उन  के  हक  में  करता  हूँ
 जिसे  कि  वह  नहीं  करते  हैं।  सूरत  में  छोटे  करे
 चलाने  वाले  बहुत  लोग  हैं,  दो  करघे,  तीन  करवे
 झौर  पांच  करपे  वाले  लोग  हैं  7  इसी  तरह  से
 पंजाब  में  लुधियानां  बगेरह  में  भी  हैं  श्रौर  उन
 को  इस  कृत्रिम  धागे  के  लिए  बहुत  ज्यादा  दाम
 देना  पड़ता  है  |  जैसे  टाटा,  बिडला  का  साम्राज्य
 है  बेसे  हमारे  दिनेश  भाई  का  भी  श्रौद्योगिक
 साम्राज्य  इन  दिनों  बहुत  बढ़  रहा  है।  इसलिए
 मैं  कहता  हूँ  कि  तस्वीर  मी  भ्रच्छी  भ्रौर  तकदीर
 भी  भच्छी  है  इन  की  ।  पुराना  व्यापार  मंत्रालय
 विदेशी  व्यापार,  सप्लाई,  इंडस्ट्रियल  लाइसेंसिंग
 कम्पनी  फानून  सब  के  ऊपर  उन  का  साख्राज्य
 अल  रहा  है|  ये  लोग  क्‍या  कर  रहे  हैं?  यह
 सायलन  का  कृत्रिम  धागो  बनामे  वाले  कारखाने-
 दार  भीर  एस०टी०सी०  में  एक  षडयंत्र  चल  रंहा
 है।  दाम  उन्हींने  इतने  ज्यादा!  कर  रखें  हैं  कि
 छोटे  लोग  मर  रहे  हैं  भ्रब॒  विदेशों  में  जो  40
 डेनियर  का  नायलन  धागा  होते  उस  का  दाम
 कम  रहेती  बौर  णो  20  डेनियर  का  होंगा  उस
 का  दाम  वहाँ  ज्यादा  रहता  है।  चूंकि  हमारे
 यहां  40  डेनियर्  वाले  धागे  के  लिए  मांग
 ज्यादा  है  इसलिए  इन  लौगों  ने  दुनिया  में  जो
 शी  चलती  हैं  उन  के  विपरीत  जाकर  स्टेष्ट

 ट्रैडिंग  कोरपोरेशन  से  षड़  यन्त्र  करके  40  डेनि-
 ह.  वालै  कृत्रिम  धागे  के  दाम  बढ़ा  कर  रबले

 है।  उने  की  एक  हस  तरह  का  रैकेट  चल  रहा
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 है  कि  पुरांनी  श्रौर  रही  किस्म  की  मशीनें  मंगं-
 वाते  हैं  जिन्हें  कि  बाज़ार  में  कोई  खरीदेगा

 नहीं  |  उन्होंने  यह  कह  रक्खा  है  कि  जो  हम  से
 मशीन  खरीदेगां  उस  को  हम  लाइसेंस  देंगे।
 ग्रब॒  भान  लीजिये  कि  10  लाख  में  मशीन
 खरीदी  उन  की  तो  यह  22  लाख  रुपयें  को
 लाइसेंस  देते  हैं  ।  लाइसैंस  .बेच  कंर  90  लाख
 रुपया  कमा  सकते  हैं  1  श्राप  श्रपनी  रही  मशीनों
 को  बेचने  के  लिए  हमारे  देश  का  90  लाख
 रुपया  बर्बाद  कर  रहे  हैं  मैं  वित्त  मन्त्री  जी  से
 सवाल  करना  चाहूँगा  कि  क्‍या  वह  इस  मामले
 में  जांच  करवायेंगे  ?  अगर  यह  रद्दी  मशीनें  हैं
 तो  इन  का  वह  नीलाम  बगैर्ह  कर  दें,  लाइसेंस
 देना  बन्द  कर  दें  या  लाइसेंस  भी  नीलाम  में
 बेचें  5 उस  का  पैसा  जो  है  वह  सरकार  को
 मिल  जायेगा  ।  मुझे  पता  नहीं  मोदी  जी  के
 खिलाफ  दिनेश  सिंह  जी  कंसे  कुछ  कायंवाही
 करने  की  हिम्मत  करेंगे  ?

 ववेशिक  कार्य  मन्त्रो  (श्री  विनेश  सिंह):
 ाप  की  तरह  नहीं  हैँ।  जिस  के  भी  खिलाफ

 ऐक्शन  लेने  की  ज़रूरत  समभूगा  उस  के
 खिलाफ  श्रवदय  ऐक्शन  लूगा।

 श्री  सध  लिसये  :  हिम्मत  करके  दिखलाइये
 फिर  मैं  मानू गा  ।

 श्री  विनेधा  सिंह :  पहले  श्राप  तो  हिम्मते
 कर  के  दिखलाइये  ।

 श्री  मघ्‌  लिसये  :  जिसे  मैं  समझता  है  कि
 गलत  काम  कर  रहा  है  उस  के  खिलाफ  मैं  जरूर
 कह  रहा  हूँ  भ्रौर  भागे  भी  कहता  हूगो  वैसे  ध्ाप
 सें  मेरा  कोई  व्यक्तिगत  मंगड़ा  नहीं  है  V

 झब  मुझे!  थोड़ा  सा  भारत,  नेपाल  व्यापार
 के  बारे  में  कहने  दिया  जाये--

 थ्भी  हां०  क्षियाली  राव  बेक्षमुल्ल:  माननीय

 सदस्य  श्री  मधु  लिंमये  एस  ०  ही०  सी०  भौर
 नायलन  धागे  की  बात  छोड  कर  विदेश  के
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 ऊपर  चले  गये  हैं।  चलो  मन्‍्त्री  जी  का  पिंड
 तो  छूटा

 oft  विनेष  सिह  :  देशमुख  साहब  जो  मुझ
 से  कह  रहे  हैं  कि  माननीय  सदस्य  श्री  मधु  लिमये
 से  मेरा  पिंड  छटा  क्योंकि  वह  विदेश  के  ऊरर
 चले  गये  हैं  तो  मेरा  कहना  है  कि  उन  से  मेरा
 पिंड  #8  छूठेगा  जब  तक  कि  माननीय  सदस्य
 इस  सदन  में  हैं  जनता  जब  उन  से  पिंड

 छुड़ायेगी  तभी  छूटेगा  उस  से  पहले  नहीं  1

 श्री  मथ,  लिमये  :  मन्त्री  महोदय  को  पता

 ही  होगा  कि  श्रमी  चुनाव  में  क्‍या  ह््भा  है?
 प्रतापगढ़  की  बात  मैं  नहीं  करूशा  क्‍योंकि
 दिनेक्ष  सिंह  नाराज़  हो  जायेंगे

 भारत  श्रौर  नेपाल  के  बारे  में  एक  उन
 का  झौर  हमारी  सरकार  का  लम्ब।  पत्र  ब्यवहार
 चल  रहा  टै  लेकिन  दो  चीज़ों  के  बारे  में  मैं
 खिफ॑  निवेदन  करना  चाहता  हैँ  कि  यह  i8
 नवम्बर  को  जब  मैं  जेल  में  बन्द  था  तो  यह
 जानते  थे  कि  इस  सवाल  को  मैं  उठा  रहा  हूं  तो
 उन्होंने  एक  प्रतिनिधिमंडल  वहाँ  पर  भेजा  भौर
 8  नवम्बर  को  एक  करार  करके  थ्रा  गये।

 क्या  करार  किया  ?  बहुत  उदार  बन  गये।
 उन्होंने  कहा  कि  90  लाख  रुपये  के  सिंथैटिक
 फैबरिक्स  श्राप  को  हम  लाने  देगें।  भौर  30  लाख
 रुपये  का  स्टेनलेस  स्टील  का  सामान  लाने  देंगे  ।
 उस  के  ऊपर  कोई  कानूनी  रोक  नहीं  t  उन्होंने
 कहा  कि  नेपाल  स्वर्म  नियन्त्रण  रक्‍्खेगा  भपने
 ऊपर  लेकिन  नेपाल  ने  जो  कृत्रि  म  धागा  विदेशों
 से  जहाख  के  जरिए  मंगबाया  है  उस  के  बारे  में
 सरकारी  ्राकिड  मैं  ने  पेश  किये  हैं  धौर  मैं  ने

 यह  साबित  किया  कि  एक  किलों  यान  में  i6
 से  लेकर  8  मीटर  तक  कपडा  बनता  है।इस
 के  माने  यह  हुए  कि  4  तक  में  कोई  पकड़  नहीं
 है  |  मैं  हमेशा  7म  लेता  हैं।  मैं  ने  यह  साबित
 किया  कि  जो  धागा  श्रायात  किया  है  उस  के
 झाधार  पर  87  लाख  मीटर  कपड़ा  नेषाल  में
 बनेगा  |  हम  के  करार  के  प्रमुसार  90  लाख
 रुपये  के  सिंथैटिक  फैबरिक्स  लाने  देना  तय  हुभा
 था  लेकिन  नेपाल  ने  कहा  है  कि  9  लाख  मीटर
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 से  ज्यादा  हम  नहीं  बेबेंगे  भ्रौर  नियन्त्र  गा  रक्खेंगे  1
 ब  उत्पादन  87  लाख  जो  हो  गया  वह  कहाँ
 जायेगा  ?  नेपाल  में  उस  के  लिए  तो
 मार्कट  नहीं  हैं  ।  जितना  कपड़ा  लेने  की
 भाप  को  हम  छूट  दे  रहे  हैं  धाप  सिफ  नियम्धरा
 रखिये  उस  से  तीन  गुना  चोरबजारी  से  भारत
 में  भा  रहा  है।  इसलिए  मैं  ने  उन  को  छुकाव
 दिया  कि  एस०  टी०  सी०  के  जरिए  इस  को
 चंनेलाइज  किया  जाये  श्ौर  जो  माल  नेपाल  से
 प्रायेगा  उस  के  ऊपर  श्राप  प्रपनी  मुहर  लगा
 दीजिमे  i  जो  समा  कस्टम  प्राडिनेंस  बनाया  है
 उस  में  झाप  कहिये  कि  एस०  टी०  सी०  की  मुहर
 वाला,  कस्टम  की  मुहर  वाला  जो  कपड़ा  है  उस

 को  हम  नहीं  पकड़ गे  लेकिन  उस  के  झलावा  कपड़ा
 प्रगर  मिला.  तो  उस  कपड़े  के  लिए  तेपाल  को  भी
 इस  कानून  के  तहत  हमारे  हारा  विदेश  माना
 जायेगा,  फौरन  कंट्री  माना  जायेगा।  मैंने  सुना  है
 कि  सच्िवों  का  सम्मेलेन  हुभा  है  जिसमें  स्वयं  बित्त
 मस्त्री  मे  कहा  है  धौर  उसे  मैं  ने  झलखबारों  में
 पढ़ा  कि  ओ  प्रारोप  श्री  मधु  लिमये  ने  लगाये
 थे  वे  भारोप  बिलकुल  सही  हैं  धौर  उस  के
 बारे  में  ज़रूरी  का्संवाही  करनी  चाहिए।

 मुझ  को  प्रधान  मन्त्री  के  ज्वाएंट  सेक्रेटरी
 ने  5  या  20  दिन  पहले  यह  कहा  था  कि  भाप
 के  भ्रात्विरी  दो  पत्रों  का  जवाब  धा  रहा  है।  यह
 भी  कहा  गया  कि  मुझे  उन  के  बारे  में  स्मरणपत्र
 भेजने  की  ज़रूरत  नहीं  है लेकिन  5  दिन  उन
 का  जवाब  प्राने  का  इ  तजार  करके  मैं  ने  उन्हें
 श्माइ  डर्स  दिये  । भव  पता  नहीं  कि  प्रधान
 मस्त्री  के  या  व्यापार  मंत्री  के  या  बिदेश  मसत्री
 के  निवास  स्थान  में भौर  मेरे  धर  के  बीच  का
 प्रस्तर  क्या  इतनी  दूर  है  कि  20  दिन  हो  गये
 लेकिन  धरमी  भी  उन  का  खत  मेरे  पास  पहुंचने
 को  है।

 Gen.  Die.

 ad  fata  लिह  :  माननीय  सदस्य  को  पता
 तो  चल  ही  जाता  है  कि  कया  बातें  हुई  v

 oft  ore,  लिजते  :  एक  बात  मैं  शौर  निवे न
 करना  चाहता  हैं
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 [श्री  मधु  लिमये]

 यह  निर्यात  बढ़ाने  की  नीति
 झपना  रहे  थे

 ऐसे  कहा  गया  है।  शौर  किसी  ने  उन्हें  धन्यवाद

 द... 2  दिया  है।

 Blo  सुशीला  नेयर  :  भाप  को  क्‍यों  बुरा

 ् है|  ¢  Grs.
 oft  रवि  राय  :  डा  सुशीला  नैयर  ने  दिया  |

 श्री  सु  लिमये  :  मैं  इतनी  जल्दी  खुश

 नहीं  होता  हूँ  7  मुके  खुश  करने  के  लिए  थोड़ी

 मेहनत  करनी  पड़े  गी  1
 मैं  यह  श्र॒ज॑  कर  रहा  था  कि  नियात  प्रोत्सा-

 हन  नीति  उन  की  है,  लेकिन  कुछ  काम  ऐसे  हो

 रहे  हैं  कि  नियांत  वाला  जो  हमारा  माल  है,

 श्ाज  वह  नेपाल  के  ज़रिये  बाहर  जा  रहा

 है  मैं  ने  एक  उदाहरण  भी  दिया  है  V  बैंक

 वालों  ने  मुझ  को  बतलाया  है  कि  माइका,  जुट,
 मसाले  का  सामान,  ब्रौर  बहुत  सी  चीजें,

 ग्रेंबलाथ  जिला  पर  ड्यूटी  कम  कर  दी  गई  है,

 बाहर  जा  रहे  हैं।  ग्रे  क्लाथ  पर  डयूटी
 कम  करने  का  नतीजा  मह  होगा  कि
 नेपाल  के  जरिये  यह  सामान  बाहर
 जायेगा  प्लौर  विदेशी  मुद्रा  सरकार  को  नहीं
 मिलेगी  मैंने  फिगर्स  से  साबित  किया  है  कि
 श्रगर  लाख  रुपये  की  लौंग  ाप  कुरबत  या

 जापान  को  सीधे  बेचते  तो  आपको  कम  फायदा

 होता  है श्र  उसी  को  नेपाल  के  जरिये  80

 हजार  में  उन  को  बेचते  हैं,  कम  दामों  में  कुर्बत
 ब्रौर  जापान  को  तो  उस  पर  भी  झाप
 को  28  हजार  रुपये  का  मुनाफा  होगा।
 क्योंकि  80  हजार  रु०  पर  उन  को  इन्सेन्टिव
 लाइसेंस  मिलेगा  और  वह  बेच  कर  श्राप  मुनाफा
 कमायेंगे  a यानी  ।  लाख  रु०  का  माल  श्रगर
 कुबेत  भोर  जापान  को  80  हजार  रु०  में  बेचा
 जाय  तो  भी  28  हजार  रुपये  का  फायदा  होगा।
 ग्रे  क्लाथ  का  निर्यात  मैं  ने  एक्स्पोर्ट  प्रमोशन
 कोंसिल  के  फिगस  से  साबित  किया  है।
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 are  नेपाल  में  कोई  ब्लीचिंग  हाउस  नहीं
 है,  उन  का  नाइलोन  वर्गरह  का  जो  कपड़ा  है
 बह  ब्लीचिग  के  लिये  भारत  जाता  है।  तब  क्‍या

 वजह  है  कि  नेपाल  को  तीन  गुना  ग्रे  क्‍्लाथ  झाज
 निर्यात  होता  है।  भारत  का  ग्रे  क्लाथ  जो  विदेलों
 को  जाता  है  उस  में  से जितना  नेपाल  का  भाग
 है  उस  का  तीन  गुना  निर्यात  वहां  को  बढ़  गया
 है  ।  इस  का  साफ  मतलब  है  कि  हमारी  विदेशी

 पूजी  बहुत  बरवाद  हो  रही  है।  मैं  इस  सम्बन्ध
 में  अपने  पत्र  से  एक  ही  वाक्य  पढ़  कर  सुनाना
 चाहता  हूँ  जो  बेंक  वालों  ने  मु  से  कहा  था:

 I  understand  from  certain  banks  tbat  of
 jate  they  are  negotiating  for  sending  large
 number  of  bills  to  Nepal  covering  despatch
 of  unpriced  textiles,  spices  and  seeds  from
 India.

 यह  सारी  बातें  हो  रही  हैं।  उनके  पास
 इतने  ज्यादा  श्रधिकार  हैं।  कया  वजह  है  कि
 इन  बातों  को  रोकने  में  सरकार  अ्रसमर्थ  है?
 यह  मेरा  पत्र  है  जो  मैंनें  इस  पैम्फ्लेट  में  प्रका-
 छित  किया  है  भौर  उसी  में  से  पढ़  रहा  हूँ  1

 SHRI  5.  KANDAPPAN  ;  He  should
 reveal  his  source  or  he  should  place  it  on
 the  Table.

 sit  wy  लिसये  :  जो  मेरा  पत्र-ब्यवहार  है
 वह  मैं  प्रापफी  इजाजत  से  टेबल  पर  रख  रहा
 हैं  V

 MR.  DEPUTY-SPEAKER  :  You  can
 share  you  information  witb  your  neighbour.
 Quite  a  number  of  M.Ps.  have  got  it,  I
 know.

 aft  मथ  लिसये  :  मैं  तैयार  2  सोस  वताने
 के  लिये  जिससे  कोई  मेरे  ऊपर  लांछन  न
 लगाये  मैं  इसके  ऊपर  हस्ताक्षर  कर  के  दे
 दूगा।

 मुझे  कहनी  तो  बहुत  सी  बातें  थीं,  लेकिन

 *The  Speaker  not  having  subsequently
 ogument  was  not  treated  as  laid  on  the

 accorded  the  necessary  permission,  the
 Table.
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 चू  कि  मेरा  समय  समाप्त  हो  रहा  हैं  इसलिये  श्री
 दिनेश  सिंह  के  साम्राज्य  की  ताजा  बात  बतला
 कर  मैं  भपने  भाषण  को  खत्म  कर  दूगा।  मुझे
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 पता  चला  है  इसका  भौर  जैसी  मेरी  प्रादत  है,  मैंने
 दो  तीन  जगहों  में,  कलकत्ते  में,  बम्बई  में  भौर

 दूसरी  जगहों  में  जहाँ  जुट  वाले  लोग  है  उनसे
 दर्याफ्त  करने  की  कोशिश  की  है।  इसलिए  मैं
 यह  निवेदन  करना  चाहता  हूँ  कि  जब  श्री  दिनेश
 सिंह  व्यापार  मंत्री  थे  तब  भ्क्तूबर  के  महीने  में
 उन्होंने  विट्बील  बंग्स  के  ऊपर  नियन्त्रण  लगा
 दिया  था  और  कहा  कि  l00  बेगों  के  ऊपर
 200  ₹ु०  नियन्त्रण  दाम  होगा  |

 श्री  दिनेश  सिंह:  क्‍या  यह  भी  गलत
 किया  ?

 भरी  घ  लिमये :  में  कहाँ  कह  रहा  हूँ।
 मन्त्री  महोदय  जर।  धीरज  रक्खें,  इतने  उतावले
 न  बनें  ।  मैं  मुनाफाखोरी  को  रोकने  का  थोड़े  ही
 विरोध  करू  गा,  लेकिन  आपके  नकली  समाजवाद

 का  मैं  विरोधी  जरूर  हैँ  |  यह  तथ  हुभा  कि  उसका
 200  रु०  दाम  होगा  ।  उसके  बाद  याने  चुनाव
 के  पहले,  उन  लोगों  के  बीच  में  क्‍या  हुपा ?
 मैं  यह  नहीं  कह  रहा  है  कि  स्ययम्‌  श्री  दिनेश  ने

 ऐसा  किया  होगा  ।  बह  बहुत  चतुर  भादमी  हैं  1

 कई  तरीके  होते  हैं

 श्री  gto  लाठ  तिवारी  (गोपालगंज)  :  पाप
 इतना  नो  मानते  हैं  ?

 श्री  मधु  लिये  :  मैं  उनको  चतुर  मानता

 हैं  ;  भ्राप  लोग  ही  प्न्डर-एस्टिमेट  करते  हैं।
 मैं  तो  सब  जानता  हैं  कि  कौन  कया  है।

 हुमा  क्‍या  कि  जूट  वालों  की  जो  एसोशियेशन  है
 उसमें  दो  बड़े  ग्रप  हैं।  एक  गोयेनका  हैं  ।  तो
 शायद  के०  पी०  गोयेनका  हैं  जिनका  कारखाना

 है  |  श्रीदिनेश  सिंह  जानते  होंगे  ।

 नी  दिनेदा  सिह  :  भ्राप  तो  प्रखमार  देखते

 हैं धाप  सब  जानते  हैं  ।

 च्ी  म् लिखये  :  के०  पी०  गोयेनका  भौर

 बिड़ला,  यह  दो  बड़े  ग्रुप  हैं  उनके  साथ  कुछ
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 बातें  जो  भ्रफ़्सरों  के  स्तर  पर  हुई  भौर  कुछ  उच्च
 स्तर  पर  हुई,  उनमें  नही  जाना  चाहता।  मुझे
 पता  लगा  है  कि  धीरे-धीरे  सरकार  के  पास  जो
 विटविल  बंग्स  का  स्टाक  है  वह  कम  होने  लगा  है।
 जो  पी  एल  480  का  प्रनाज  लायेंगे  भौर  रक्खेंगे
 उसके  लिये  भौर  दूसरे  कामों  के  लिये  विट्विल
 बैगों  की  जरूरत  पड़ेगी  1  भन्दाज़ा  था  कि  मार्च
 और  जून  के  बीच  में  खरीद  का  काम  होगा।
 समभौता  यह  हमा  था  कि  वित्त  मंत्री  के  बजट

 झाने  के  परचात्‌--प्राज  यह  कोन  सी  मिन्स्ट्री  में
 झाता  है,  मैं  नहीं  जानता,  यह  कंविनेट  रिशफल

 हमें  बड़ी  उसभन  में  डालता  है,  याद
 नहीं  ट  किस  क्षेत्र  में  भ्राता  है...

 एक  मामलीय  चदस्व :  मूठ  ?

 श्री  मधु  लिमये  :  मूठ  तो  सब  मन्त्रियों  के
 क्षेत्र  में  प्राता  है।  मैं  जूट  की  बात  कर  रहा  हूं  t

 भूठ  पर  किसी  भो  मंत्री  की  मानोपोली  नहीं  है  1
 पता  नहीं  यह  विदेश  व्यापार  की  तहत  प्राता  है
 या  सप्लाई  के  |  प्राता  है  तो  मैं  उनके  लिये  भी
 कह  रहा  हूँ  |  लेकिन  वित्त  मन्त्री  के  हाथ,  जितने
 अधिकार  उनसे  पास  हैं  उनये,  बहुत  दूर  तक
 पहुँच  सकते  हैं  ।  मैंने  प्रखबारों  से  सुना  है।  मैं
 रोज  भखबारों  में  मार्केट  देख  रहा  हैं  -  उसके
 झांकड़ों  का  मतलब  मैं  क्‍या  लगाऊं,  इतना  तो
 मेरी  समझ  में  नहीं  भाता  है,  लेकिन  कुछ  ऐसा
 लगता  है  कि  वित्त  मंत्री  जी  ने  जरूर  कारंबाई
 की  है।  धंगर  की  है  तो  वह  बधाई  के  पात्र  हैं
 भ्ौर  मैं  उन्हें  बधाई  देता  हूँ

 ara  देखियि  कि  मामला  कया  है।
 बजट  के  पहले,  नियन्त्रण  प्रथवा  डिकंट्रोल
 होगा  इस  प्राशा  से  उन्होंने  सारा  माल
 दबा  लिया  जखीरे  वाज  लोगों  में  उसको
 झपने  पास  रखा  था।  प्रगर  भ्राप  मिल
 बालों  से  पूछिए  तो  बहू  बेनामी  रखा  ह््भा  है।
 वह  कहेंगे  कि  वह  उसके  मालिक  नहीं  है  1  लेकिन
 उनको  प्राप  कसे  पकड़ें  इसके  कुछ  तरीके  मैंने
 बिस  मन्त्री  से  बतलाये  हैं  |  मैं  सके  बारे  में
 यहाँ  निवेदन  नहीं  करूगा  ।  मेरा  तो  कहना  है
 कि  झगर  डिकंट्रोल  होता  तो  जो,  बाजार  गैर-
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 [श्री  मु  लिमये  ]
 सरकारी,  भ्राज  चल  रहा  है  230  रु  जब
 कि  कंट्रोल  का  दाम  200  रु०  है-भगर
 डी०  कंट्रोल  हो  जायेगा  भौर  सरकार  बड़े
 पैमाने  पर  खरीदेगी  तो  250  रत  का  00  गनी
 बेग  का  दाम  हो  जायेगा  ।  इसका  नतीज़ा  क्‍या
 होगा  ?  मैंने  हिसाव  लगाया  है  कि सरकार  की
 झावदयकता  के  भ्रनुसार  |  करोड़  87  लाख  रु०
 का  नुकसान  सरकार  को  होने  वाला  था  I

 उपाध्यक्ष  महोदय  :  श्रब  प्राप  खत्म
 कीजिये  |

 श्रो  मध्‌  लिमये  :  मैं  खत्म  कर  रहा  हैूँ।
 जो  इनकी  नई  कहानियां  हैं  उनको  नहीं  कहूँगा  ।
 इसको  ही  पूरा  कर  लेने  दीजिये  ।

 इधर  दो  महीनों  इस  डर  से  कि  सरकार  के
 ऊपर  कोई  दबाव  डालेगा  कि  माल  को
 रिक्बिजिशन  करो,  मिल  वालों  ने,  जो  कि  बडे
 चतुर  हैं,  विट्बिल  बैग्स  का  प्रोडक्शन  ही  बन्द
 कर  दिया  il  उन्होंने  कृत्रिम  ढंग  से  प्रभाव  पैदा
 करने  की  कोशिश  की  ।  स्‍्टाक  हकट्ठा
 किया  ।  सौदा  हो  चुका  था।  भगर  मुझे
 पता  न  चलता  तो  यह  सौदा  हो  भी  जाता
 झौर  बाद  में  चिललाने  से  कोई  नतीजा  नहीं
 होता  ।

 शी  दिनेश  सिह  :  माननीय  सदस्य  बतलाना

 चाहते  हैं  कि सरकार  मिल  जुल  कर  कोई  सौदा
 कर  रही  थी  1  मेरे  साथी  जो  विदेश  व्यापार
 मन्त्री  है  वह  इस  मामले  को  साफ  कर  जुके  हैं
 कोई  सांठ-गांठ  नहीं  थी।  माननीय  सदस्य  जो
 उसका  क्रेडिट  लेना  चाहते  हैं,  मैं  समझता  हूँ  कि
 उसका  कोई  प्राधार  नहीं  है  1

 श्लो  +.  लिमयें  :  मैं  तो  श्री  मोरसरणजी
 देसाई  को  दे  रहा  हूँ,  भापके  पेट  में  क्‍यों  बदं

 हो  रहा है  ?  मैं  कहाँ  क्रेडिट  ले  रहा  हूँ।  मैं
 क़डिट  नही  ले  रहा  हूँ  -  मैं  तो  इस  सदन  का

 हथियार  हूँ।  प्रगर  सरकार  डिकट्रोल  करके
 ४50  ०  के  दाम  पर  माल  खरीदती  तो  मेरा
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 ख्याल  है  ]  करोड़  87  लाख  रु०  का  चाटा  उस
 को  होती  |

 मेरी  प्रार्थना  है  कि  दो  काम  किये  जायें।
 एक  तो  यह  कि  मिलों  को  निदेश  दिया  जाये
 कि  विटविल  वैग्स  का  उत्पादन  चालू  करें

 और  दूसरी  चीज  यह  उनके  पास  जितना  स्टाफ

 पड़ा  हुआ  है  सरकार  उस  को  रिक्विजिक्षन  फरे

 कंट्रोल  के  दाम  से  क्योंकि  पी  एल  480  वाले  या

 दूसरे  काम  के  लिये  उसे  बोरों  की  जरूरत  पड़ेगी  |

 कंट्रोल  के  रेट  से  पूरे  स्ट्राक  को खरीद  कर  वह
 झपना  काम  चलाये  ।  मैं  श्रेय  बगेरह  कुछ  नहीं
 चाहता  हूँ।  मोरार  भाई  ले  खे।  या  दिनेश

 सिंह  जो  से  लें।  लेकिन  देक्ष  का  पैसा
 बच्चे  शौर  गरीबों  के  ऊपर  कम  कर  लगें  यह
 मैं  चाहता  हूँ  4 यदि  इस  तरह  से  घाटा  होता
 रहेगा,  एक-एक  चीज  पर  एक  करोड़  87  लाख
 रुपये  का,  तो  फिर  किसान  जिस  फटिलाइजर
 का  इस्तेमाल  करता  है,  उस  पर  ड्यूटी  लगेगी

 ही।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  Sir.  I  have  listened  with  great
 attention  to  the  views  of  the  hon.  Members
 on  the  budget  proposals.  A  lot  of  passion
 and  eloquence  has  certainly  gone  into  some
 of  the  statements  by  some  of  the  hon.
 Members.  But  I  am_  constrained  to
 remark  that  I  have  got  a  feeling  that
 feeling  that  most  of  the  criticism  had  a
 familiar  ring  and  displayed  lack  of  appre-
 ciation  of  the  constraints  under  which  the
 budget-maker  has  to  function.

 I  would,  therefore,  sumit  that  the
 budget  we  have  to  look  in  terms  of  the
 objectives  which  are  feasible  in  the  context
 of  the  economice  situation  of  the  day.
 From  this  poiat  of  view,  we  will  have  to
 survey  the  economic  scene  of  our  country.
 We  would  realise  that  on  the  agricualtural
 front  the  success  which  was  attained  in  the
 year  ‘1967-68,  has  been  sustained.  As  far
 as  industrial  recovery  is  concerned,  it  has
 been  secured  over  a  wide  range  and  not
 oaly  has  there  been  an  increase  of  the  out-
 put  of  consumer  goods  but  even  the
 demand  for  engineering  80038  and  the
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 capital  goods  has  certainly  improved  during
 the  last  vear.  As  far  as  export  is  conceured,
 there  has  been  as  striking  improvement
 and  we  have  covered  new  varieties  and
 new  articles.  The  export  of  steel  has  con-
 siderably  improve!.  The  export  of  engi-
 neering  industry  has  also  improved,  with
 the  result  that  our  balance  of  payments
 Position  has  improved  on  the  export  side
 Therefore,  from  this  point  of  view,  we
 will  have  to  see  whether  our  exports  were
 declining  and  we  saw  from  last  yeur’s
 exports  figures  that  the  exnorts  of  jute,
 textiles  und  tea  were  declining.  Therefore,
 it  was  quile  necessary  in  order  to  sustain
 the  export  market  that  we  have  to  improve
 the  situation  on  these  fronts.

 Certainly,  there  was  again  need  to  raise
 the  level  of  savings  and  investments  in  the
 economy  and  thus  secure  a  large  demand
 for  the  products  of  the  capital  goods
 industry.  Therefore,  what  is  necessary  is,
 on  the  one  hand,  the  tax  system  has  to  be
 responsive  to  the  needs  of  the  ecenomic
 growth  and,  secondly,  on  the  other  hand,
 changes  in  the  tax  system  should  not  be
 such  as  would  affect  the  course  of  econimic
 growth  properly.  Similarly,  while  the  tax
 net  has  to  be  cast  wide  to  cover  many
 Inxury  items  so  as  to  raise  a  larger  volume
 of  revunue,  it  should  not  affect  the  incen-
 tive  tO  production.  Finally,  while  there  is
 need  to  raise  outlay  and  stimulate  growth,
 the  increase  should  oot  be  such  that  we  are
 forced  to  resort  to  unorthodox  methods  of
 taxation  so  that  the  delicate  price  stability
 which  prevailed  during  the  years  1967-68
 and  ‘1968-69  may  not  be  disturbed.

 Therefore,  as  far  as  the  tax  proposals  are
 concerned  these  have  to  be  in  three  impor-
 tant  directions.  One  was  to  provide,  a  meas-
 ure  of  relief.  It  was  necessay  particularly
 im  the  interest  of  exports,  saving  and  moder
 nisation  of  the  key  industries.  The  second
 was  (o  spread  the  burdeo  of  taxation  more
 evenly  on  commodities  and  goods  which
 were  not  hitherto  taxed,  or  taxed  slightly
 in  relation  to  the  essentiality  of  consump-
 tion  or  capacity  to  pay.  The  third  is  to
 make  the  tox  system  more  responsive  to  the
 needs  of  economic  growth.  Hon.  Members
 will  agree  that  these  objectives  are  some-
 thing  which  one  cupnot  quarral  with  if
 development  is  our  goal.  And  if  there  is
 a  dispassionate  examination  of  the  proposals
 made  in  the  budget,  it  would  be  clear  tbat
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 the  budget  has  made  a  thrust  in  these
 directions.

 Reliefs  in  duties  and  changes  in  taxes
 have  been  made  where  they  are  necessary
 in  order  to  promote  growth  and  taxes  have
 been  levied  where  they  will  increase
 the  tax  burden  primarily  on  those  who
 can  afford  to  pay.  Certain  changes  in  the
 tax  system  have  been  made  with  a  view  to
 rationalise  the  system  and  make  it  more
 responsive  in  the  years  to  come  to  the
 growth  of  income.

 |  would  like  to  illustrate  my  observa-
 tions  by  commenting  on  3  few  of  the  taxa-
 tion  proposals.  First  of  all,  the  (४४  holi-
 day,  which  has  been  criticised  by  some
 hon.  Members,  has  been  extended  by
 another  five  vears  up  to  March  3lst,  ‘1976.
 Now,  this  concession  would  yo  a  long  way
 in  promoting  industrial  growth  in  our
 country.  Therefore,  it  is  not  desirable  that
 this  tax  holiday  should  be  criticised  or  it
 should  be  viewed  from  other  points  of  view.

 Apprehensions  about  continued  availa-
 bility  of  developmental  rebate  have  been
 dispelled  and  cotton  and  jute  textile  indus-
 tries  have  been  included  in  the  list  of
 priority  industries  for  the  purpose  of  the
 development  rebate.  This  would  certainly
 facilitate  advance  palnning  for  new  indus-
 tries  as  well  as  for  expansion  of  the  existing
 units,  and  this  would  also  provide  a  fiilip
 to  the  modernisation  and  renovation  of  the
 cotton  and  jute  textile  mills.  As  far  as  jute
 industry  is  concerned,  it  is  employing  about
 2,94,000  people  and  the  textile  industry  is
 employing  about  0  lakhs  of  people.  If
 we  take  into  account  their  dependents,
 the  people  depending  on  these  two  indus-
 tries  come  ‘o  about  50  lakhs  of  persons.
 Therefore,  it  ‘s  quite  essential  that  these
 two  industries  have  to  be  sustained.  1  is
 a  well-known  fact  that  on  account  of  the
 diminishing  exports  sod  on  account  of  the
 difficulties  faced  by  some  of  the  textile
 mills,  these  industries  were  in  difficulties.
 This  was  taken  into  account  and  rebate
 has  been  provided.

 Apart  from  removing  most  of  the
 difficulties  and  controversies  involved  in
 determining  whether  «  public  company  is
 wide-held  company  or  «  closely-held  one,
 the  proposed  measure  will  encourage  invest-
 ment  in  public  companies  which  are  listed
 or  which  are  oligible  for  listing  in  the
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 stock  exchanges  and  will  also  act  as  an
 incentive  for  public  companies  oot  now
 listed  to  invite  wider  public  participation  in
 their  share  capital  so  as  to  make  them
 eligible  for  listing  And  this  would,  turn,
 strengthen  the  corporate  sector,  encourage
 formation  of  comp:nies  with  broad  public
 participation,  generate  greater  public  confi-
 dence  in  such  companies,  and  generally  help
 to  strengthen  the  share  and  the  capital
 markets.  This  rationalisation  of  corporate
 taxation,  along  with  the  proposal  to  raise
 the  limit  of  tax  free  dividends  from  Indian
 companies  from  Rs.  500  to  Rs.  1,000  a  year
 should  encourage  larger  investment  io
 equity  shares

 Some  hon.  Members  have  characterised
 the  proposed  increase  in  the  rates  of
 Income-tax  on  the  income-slabs  of
 Rs.  10,001-15,000,  and  Rs.  !5,00I  to  Rs.  20,000
 as  a  measure  of  hardship  for  the  middle
 income  group  of  assesses.  I  would  like  to
 dispel  some  fears  on  this  ascoun.  Tne
 incidence  of  income-tax  at  the  exis:ing
 rate  is  rather  low  up  to  the  income  level  of
 Rs.  20,000.  For  example,  it  is  hardly
 9.24  per  cent  on  a_  taxable  income  of
 Rs.  15,000  and  12.43  per  cent  on  an  income
 of  Rs.  20,000.  Compared  as  incidence  of
 income-tax  on  multiples  of  per  cup.ta
 incomes  the  in  incidence  in  India  is,  indeed,
 one  of  the  lowest  in  the  doveloped  as  well
 as  developing  countries.  This  is  so  because
 the  progression  of  existing  rates  is  very
 mild  upto  an  income  level  of  Rs.  20,000;
 it  being  only  5  per  centage  points  for  each
 income  slab  of  Rs.  5,000.  Beyond  the
 income  jevel  of  Rs.  20,000  however,  the
 progression  is  quite  steep  ;  for  example,  the
 tax  rates  jumpto  30  per  cent  for  the  iu-
 come  slab  of  Rs.  20,001-25,000,  40  per  cent
 for  the  next  slab  of  Rs.  25.001 -30,000,  and
 50  per  cent  for  the  next  higher  slab.  So,
 what  the  hon.  Member,  Shri  Madhu
 Limaye  was  saying  is  not  correct.  From
 this  point  of  view,  as  we  go  from  one
 income  slab  to  a  higher  income  slab  the
 tise  is  in  a  steep  direction.  You  would
 see  that  the  relief  is  provided  to  the
 smaller  income  groups.  Some  people  are
 completely  tax-free  and  for  some  the
 per  of  incid  as  far  as  lower
 income-groups  are  concerned  is  compar-
 atively  less  and  therefore  this  anomaly  is
 to  some  exten:  being  straightened.
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 I  may,  however,  mention  that  the  addi-
 tional  tax  payable  by  this  middle-income
 group  would  be  very  nominal.  For
 example,  it  would  be  less  than  Rs.  4/-a
 month  for  persons  earning  Rs.  10,000  per
 year  ;  hardly  Rs.  7,  Rs.9  and  Rs.  12,  a
 month  for  those  earning  Rs.  14,000,
 Rs.  5000  and  Rs.  16,000,  per  annum
 respectively  and  only  Rs.  17  per  month
 even  for  a  person  with  a  net  taxable  income
 of  Rs.  I8.000.  Then,  sir,  it  should  be  borne
 in  mind  that  all  those  income-groups  above
 Rs.  20,000  will  also  be  liable  to  pay  an
 additional  tax  of  Rs.  275/-.  It  is  not  as  if
 the  incidence  of  this  taxis  only  on  the
 middle-income  groups  This  has  also  been
 levied  on  all  income-groups  coming  under
 highest  slabs.

 Coming  to  the  export
 have  been  under  constant  pressure,  as  a
 result  of  declining  values,  I  have  already
 said  that  as  far  as  jute  is  concerned  export
 Promotion  was  needed  and  therefore  this
 was  done  and  you  will  see  that  except  for
 carpet  backing,  our  exports  have
 declined  appreciably  amounting  to  as  much
 as  35  per  cent  between  965  and  967  in
 the  case  of  sackings  and  to  24  per  cent
 between  964  and  967  in  the  case  of
 Hessians.  Jute  is  our  largest  single  earner
 of  foreign  exchange  and  with  the  sort  of
 competition  that  we  are  facing  not  only
 from  Pakistun  but  also  synthetice,  relief
 was  clearly  called  for.  We  hope  that  the
 relief  provided  would  enable  this  industry
 to  maintain  its  share  in  the  world  market.

 duties  which

 In  tea  the  position  has  been  more  or  less
 similar.  Although  we  have  been  able  to
 sell  a  larger  quantity  of  tea  in  recent  years
 the  unit  value  realisation  has  shown  a
 tendency  to  decline.  India’s  main  com-
 petitors  in  tea  are  Ceylon  and,  in  recent
 years,  East  Africa.  Because  of  the  sharp
 growth  in  tea  productioa  in  East  Africa  and
 elsewhere,  total  supplies  of  tea  in  the  world
 market  have  increased  substantially  whereas
 demand,  in  traditionally  important  markets
 like  U.K.,  is  stagnant  if  not  declining.  It  is
 not  showing  signs  of  increaSe  in  other
 markets  like  the  USA  or  the  EEC.  It  is
 this  factor  combined  with  the  increase  in
 supplies  available  that  is  depressing  the
 prices  of  tea  and  the  price  decline  is  parti-
 cularly  marked  in  the  case  of  the  commo-
 ner  teas  which  account  for  a  fair  propor.
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 tion  of  India’s  exports.  Therefore,
 Sir,  if  India  has  to  maintain  the  export
 market  in  tea,  it  certainly  needs  the  help
 and  assistance  from  the  Government  and
 therefore  the  duty  relief  given  takes  into
 account  this  fact  and  would  afford  a
 greater  measure  of  assistance  to  common
 or  low-priced  teas.

 Budget  Gen.—

 Sir,  as  far  as  textile  industry  is  con-
 cerned,  while  some  Hon*ble  Members  have
 not  been  lacking  in  appreciation  of  measu-
 tes  of  relief  announced  in  the  Budget,
 some  have  been  critical  of  it.  |  would
 certainly  like  to  mention  the  name  of
 Hon'ble  Shri  Sreekantan  Nair  who  perhaps
 did  not  understand  the  incidence  of  the
 reliefs  on  duties  which  have  been  announced
 and  therefore  took  a  very  contrary  view  of
 the  whole  thing.  He  has  gone  even  to
 the  extent  of  saying  that  the  relief
 was  given  particularly  to  benefit  a
 Particular  region,  namely,  Gujarat  and
 Maharashtra  and  some  hurdship  has  been
 caused  to  the  South.  What  I  am  going  to
 put  forth  before  this  Hon'ble  House  will
 show  that  the  Hon'bie  Member  has  com-
 pletely  misconstrued  the  incidence  of  this
 duty.  He  has  proceeded  on  the  basis  that
 the  mills  of  South  India  produce  only  lower
 type  of  yearn.  It  Will  no  doubt  come
 to  him  as  a  surprise  when  I  say  that  nearly
 6]  per  cent  of  the  yarn  of  fine  and  super-
 fine  yearns  released  for  civil  consumptica
 comes  from  mills  of  South  India,  namely,
 Andhra  Pradesh  Kerala,  Mysore  and  Tamil
 Nadu.  Substantia[  relief  has  been  given
 by  reducing  the  duty  on  hank  yarn  of  even
 fine  and  superfine  counts,  and  by  abolishing
 the  sizing  duty  on  these  counts.  These

 es  are  designed  to  stimulate  the
 off  take  of  yarn  by  the

 SHRI  5.  KADAPPAN:  What  is  the
 cock  and  bull  story  that  heis  talking
 about  ?

 MR.  DEPUTY-SPEAKER  He  is
 explaining  the  implicaions...

 SHRI  5.  KANDAPPAN  :  The  so-called
 concession  cannot  touch  even  the  fringe  of
 the  problem.  Youdo  not  appreciate  the
 enormity  of  the  prombiem.  I  did  not
 expect  this  from  him  When  he  replies,  he
 should  be  more  concrete......

 SERI  Pp.  C.  SETHI  :  I  am  certainly
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 very  concrete.  The  Hon’ble  Member  has
 not  understood  it.  A  point  was  raised  that
 the  concession  given  will  not  go  to  the
 South  Indian  mills,  but  would  only  benefit
 the  Western  Indian  mills.  Therefore  {  am
 making  this  point.  As  far  as  the  incidence
 of  this  relief  is  concerned,  61  per  cent  of
 the  yarn  comes  from  South  Indien  mills
 about  which  I  mentioned  and  therefore  the
 benefit  will  accrue  to  them  and  it  is  not
 correct  to  say  that  the  benefit  will  accrue
 only  to  Western  India  mills.  This  point
 has  to  be  made  clear.  The  Hon'ble
 Finance  Minister  has  received  a  represen-
 tation  from  South  Indian  mills  and  they
 want  all  the  incidence  of  this  duty  should
 be  done  away  with  and  Government  should
 lose  a  revenue  of  about  Rs.  40  crores.
 That  is  not  possible  and  the  Hon'ble
 Finance  Minister,  |  am  quite  sure,  is  not
 going  to  oblige  the  Hon’b!e  Member  or  the
 Textile  Association  which  sent  this  represen-
 tation.  |  am  mrking  this  particuiar  point
 clear  and  the  hon"ble  Member  should  try

 to  follow.
 As  far  as  the  ud  valorem  duty  of

 cent  is  concerned,  it  has  been
 varieties  which  come  mostly  from  the
 Western  India  Mills.  A  point  has  been
 made  that  instead  of  a  flat  duty  this
 al  valorem  duty  should  have  been  Imposed
 also  on  fine  und  superfine  varieties.  The
 incidence  of  duty  on  these  particular  mills
 which  are  makiog  Superfine  and  fine  varie-
 ties  of  cloth  is  higher  at  present  and  they
 will,  on  the  contrary,  get  a  relief.  This
 point  has  to  be  made  clear  and  that  is  what
 lam  trying  to  do.

 One  point  has  been  made  by  Hon'ble
 Member  Shrimati  Sucheta  Kripalani.  She
 said  that  she  was  amazed  to  see  that  during
 the  centenary  year  of  Gandhiji  there  was
 no  increase  of  duty  on  alcohol  or  liquor.
 ]  would  like  to  explain  that  as  far  as  liquor
 is  concerned,  prior  to  October  1967,  the
 duty  on  liquor  worked  out  to  280  per  cent.
 On  the  average  c.if.  price  of  Rs.  9-  per
 bottle  of  Scotch  Whisky  the  average  duty
 was  Rs.  25/-.  In  October  1967,  the  duty
 was  raised  to  Rs.  40/-  per  bottle,  which
 worked  out  to  450  per  cent.  In  the  last
 budget,  the  duty  was  raised  to  Rs.  48/-  per
 bottle,  which  works  out  to  530  per  cent.
 As  far  as  the  total  income  is  concerned,
 the  revenue  realised  from  the  duty  on
 alcohol  is  only  about  Rs.  2  crores.  There

 is  thus  a  limit  to  this  and  it  has  beeq

 5  per
 levied  on
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 covered  already  in  the  last  year  and  there-
 fore  it  was  not  taken  up  this  year.  The
 Hon'ble  Member  wiil  appreciate  that  even
 a  steep  rise  in  the  import  duty  of  liquor
 would  not  have  given  the  Government  any
 large  dividend.

 Now,  |  would  like  to  come  to  the  point
 about  rise  in  the  Central  Government's
 expenditure  in  1969-70.  It  has  become
 almost  customary  for  Hon'ble  Members  to
 criticise  the  expenditure  side  of  the  Govern-
 ment  machinery,  and  every  tax-paying  citi-
 zen  would  ceriainly  respond  to  it  because
 everybody  would  certainly  like  that  Govera-
 ment  should  keep  its  expenditure  to  the
 minimum  and  it  should  not  be  increased.
 But  there  is  a  limit  to  that.  The  Hon'ble
 Members  who  have  pointed  out  that
 Governmental  expenditure  should  be
 pruned,  have  not  taken  any  pains  to  show
 in  what  directions  the  pruning  could  take
 place  and  therefore  |  am  jastified  in  saying
 that  this  is  a  routine  type  of  criticism
 which  comes.  Hon'ble  Members  would
 realise  that  as  far  as  Government’s  budget
 is  concerned,  there  is  a  limit  to  it.  The
 increase  is  on  account  of  the  increise  in
 wages  and  on  account  of  merger  of  dear-
 ness  allowance  with  pay  the  benefit  of
 which  will  accrue  to  most  of  the  employees
 That  is  why  Governmental  expenditure  has
 gone  up.

 Beyond  this  there  is  one  more  point
 to  make  and  that  is  that  the  plan  expendi-
 ture  next  year  becomes  non-Plan  expendi-
 ture.  It  is  from  this  point  of  view  that
 the  non-Plan  expenditure  increases.  There-
 fore,  as  far  as  Goveramental  expenditure  is
 concerned,  you  will  have  to  realise  that.
 It  has  been  said  that  about  Rs.  00  crores
 could  be  a  measure  of  economy  on  the
 defence  side.  I  would  like  to  say  that  as
 far  as  defence  is  con-erned,  India’s  defence
 expenditure,  as  compared  to  other  countries
 is  much  less.  India’s  defence  expenditure
 is  approximately  3.7  per  cont  of  the
 national  income  of  1968-69.  As  compared
 to  that,  the  defence  expenditure  in  US  A.
 was  oO  percent  of  the  national  inzoms
 In  U.K.,  it  was  7.6  per  cent.  In  small
 couatries  like  Turkey,  it  was  4.4  per  cent.
 Both  France  and  Germany  spent  5.4  per
 cent  and  4.9  per  cent  respectively.  Pakistan
 ig  also  having  about  4.5  per  cent.
 Sweden  has  got  Bd  percent.  Therefore,
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 we  will  see  that,  as  far  as  defence  expendi-
 ture  #s  concerned,  we  had  an  obligation  on
 this  side  and,  before  1963,  certainly,  our
 defence  expenditure  was  only  2  per  cent.
 But  on  account  of  the  Chinese  aggression
 and  on  account  of  the  bellicose  attitude  of
 our  other  neighbour,  we  had  to  sustain  a
 larger  expenditure  on  defence  side.  It  is
 not  possible  that  we  can  show  economy
 here.  Certainly,  |  would  say  that  wherever
 economies  are  possible,  we  should  move
 in  that  direction.  Al!  the  same,  we  have
 to  keep  the  defence  needs  of  the  country
 upper-most  in  our  mind.  Therefore,  there
 is  hardly  any  scope  in  the  reduction  of
 defence  expenditure.  As  compured  to
 1963,  when  our  defence  expenditure  had
 gone  upto  the  level  of  4.8  per  cent,  the
 defense  expenditure  this  vear  has,  certainly,
 come  down.  So,  whatever  defence  expendi
 ture  we  are  having  is  absolutely  necessary.
 Of  course,  to  the  extent  there  are  possible
 scopes  of  economies  either  in  the  mainten-
 ance  of  inventories  or  in  any  other  direc-
 tion,  the  Government  has  been,  certainly,
 keen  on  that  side  and  we  would  try  to
 effect  cconomies  wherever  possible.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  The  hotel  expenditure  ou  defence
 has  gone  up  every  year  in  the  last  three
 years.

 SHRI  P.  C.  SETHI:  Whatever  is
 being  provided  for  all  of  us,  as  Members
 of  Parliament,  has  also  to  he  subsidised
 feom  that  point  of  view.  The  jawaos  have
 certainly,  to  be  better  fed  and,  I  bope,  the
 hon.  Members  would  pot  grudge  if  the
 hotel  expenditure  on  defence  has  gone  up.

 SHRI  KANWAR  LAL  GUPTA:  There
 is  wastage  goiog  on.

 SHRI  P.C_  SETHI  Now,  I  would
 coms  to  the  public  sector  enterprises.  It
 is  true  that  some  public  sector  enterprises
 in  our  country  have  shown  a  loss.  We
 have  invested  a  vast  amovnt  of  money  to
 the  tune  of  about  Rs.  3333  crores.  Out  of
 the  public  sector  companies,  there  are
 about  39  companies  who  have  shown  a
 profit  of  about  Rs  48  crores  in  the  last
 year  aod  there  are  certain  other  companies
 who  have  shown  a  loss,  specially,  the
 Hindustan  Steel,
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 SHRI  P.C.  SETHI  :  The  Hindustan
 Steel  has  shown  a  loss  of  38  crores  ;  the
 Heavy  Engineering  Corporation  has  showo
 aloss  of  Rs  3  crores  ;  the  Mining  and
 Allied  Machinery  Corporation  has  shown
 a  loss  of  5  crores;  the  Bharat  Heavy
 Electricals  has  shown  a  loss  of  Rs.  5  crores.
 and  another  Heavy  Electricals  has  shown
 a  loss  of  Rs.  5  crores.  There  ars  certaio
 companies  who  have  shown  a  loss.

 SHRI  KANWAR  LAL  GUPTA:  On
 one  Malaviya  means  so  many  crores  of
 rupees  loss,  how  many  more  Malaviyas
 you  want  to  have  ?

 SHRI  P.  C.  SETHI  On  the  public
 sector  front,  while  some  companies  have
 shown  profits,  have  declared  dividends,  the
 overall  position  {s  there  has  been  a  loss  of
 Rs.  35  to  Rs.  38  crores.  We  have  to  taken
 into  account  that  in  1967-68,  the  gross
 profit.  of  these  companies  was  Rs.  78
 crores.

 the  public  sector
 loss  are

 Now.  as  far  as
 undertakings  that  are  showing
 concerned,  I  would  like  to  explain  that
 there  are  special  reasons  for  it.  Some  of
 them  are  in  the  gestation  period.  Some
 of  them  have  been  established  on  the
 green-field  site.  We  have  got  heavy
 investment  on  amenities  and  townships.
 On  townships  alone,  the  public  sector
 companies  are  losing  about  Rs.  22  crores
 every  year.  The  Hindustan  Steel  alone  is
 losing  about  Rs.  6  crores  on  the  township.
 Besides,  in  the  last  year,  the  new  oxpansion
 units  were  commissioned  with  the  result
 that  they  had  to  provide  for  a  higher  rate
 of  depreciation  and  a  higher  rate  of  inter-
 est.  The  depreciation  went  up  ;  the
 interest  went  up.  But  these  units  couid
 not  function  according  to  their  rated
 capacity  because  they  were  the  new  expan-
 sion  units.  Therefore,  on  account  of
 many  of  these  factors,  some  of  the  public
 sector  units  were  not  working  properly.

 It  has  become  fashionable  for  some  of
 our  hon.  colleagues  to  criticise  the  public
 sector  very  much.  But  the  public  scctor
 has  done  a  tseful  job  in  our  country.
 They  hove  not  only  sustained  the  national
 requirments  but  they  have  also  entered  the
 export  market.
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 SHRI  KANWAR  LAL  GUPTA:  Are
 you  honestly  satisfied  with  the  workiog  of
 the  public  sector?  The  publie  sector  has
 become  a  slur  on  this  country,

 Gen.  Dis,

 SHRI  P.  ८.  SETHI  :  |  would,  certainly
 not  go  to  the  extent  of  saying  that  we  are
 satisfied  with  the  working  of  the  public
 sector  undertakings.  As  I  have  already
 said,  wherever  there  is  scope  for  economy,
 wherever  there  is  scope  for  improvement
 in  certain  directions,  we  will  see
 that  economies  and  improvements  are
 effected.  We,  certainly,  want  that  not
 only  those  public  sector  undertakings
 which  have  s‘owa  profit  should  show
 profit  but  the  other  public  sector  under-
 takings  which  are  running  at  a  loss  should
 also  improve.

 I  would  like  to  point  out  that  the
 National  Coa!  Development  Corporation
 which,  a  year  before  last,  had  shown  a  loss
 of  Rs.  2  crores  is  going  to  show  a  profit
 this  year.  Similarly,  the  Neyveli  Lignite
 Corporation  which  had  shown  a  loss  of
 Rs.  6.5  crores  last  year  is,  possibly,  going
 to  come  down  to  Rs.  36  lakhs  this  year.
 All  possible  efforts  are  being  taken  in  that
 direction  either  from  the  managerial  point
 of  view  or  from  the  point  of  view  of
 controlling  the  inventories  or  from  the
 point  of  view  of  making  improvements
 wherever  they  are  possible.  Certainly,
 there  have  been  limitations  and  the  results
 have  not  been  very  brilliant  as  far  as
 certain  industries  are  concerned.  But  we
 are  all  making  possible  efforts  in  that
 direction.  Certainly,  1  would  like  the
 hon.  Members’  cooperation  this  direction
 also  because,  from  the  point  of  view  of
 employment,  specially  in  some  of  the  public
 sector  undertakings.  there  is  over  employ-
 ment  and  this  problem  has  to  be  resolved.
 I  am  quite  sure  with  the  cooperation  of
 the  hon.  Members  and  the  labour  unions,
 it  can  be  satisfactorily  solved.

 SHRI  5.  KANDAPPAN  :  Our  coopera-
 tion  is  always  with  you.

 SHRI  P.  C.  SETHI  :  Wherever
 cooperation  is  there,  it  is  most  welcome.

 Then,  I  would  like  to  point  out  that
 in  the  Budget,  after  meeting  the  revenuc
 expenditure,  it  should  be  gratifying  to  us
 to  note  that  greater  amount  has  been
 provided  in  the  Plan  outlay  and  it  is  fron
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 this  point  of  view  that  I  would  like  to
 Point  out  that,  on  comparative  basis,
 Rs.  93  crores  have  been  provided  more
 than  what  was  provided  in  the  last  year  in
 the  Plan  outlay.  The  Central  sector  Plan
 outlay  of  Rs.  170,  this  year,  including
 Rs.  40  crores  of  cash  losses  of  public
 sctor  undertakings,  is  being  raised  to
 Rs.  223  crores,  excluding  the  cash  losses
 of  public  sector  undertakings.  Of  this
 step  up  of  Rs.  93  crores,  Rs.  55  crores  is
 accounted  for  by  the  steel  sector,  the  rest
 being  spread  over  crucial  sectors.

 Now,  I  would  like  to  go  to  the  point
 which  Mr.  Masani  bad  raised  and  that  is
 with  regard  to  Bokaro.  He  has  been  very
 critical  about  our  investment  jo  Bokaro.
 He  has  been  saying  that  our  investment  in
 Bokaro  is  just  like  feeding  a  white  elephant.
 Certainly,  the  cost  of  Bokaro  is  on  the
 high  side  and,  specially,  iu  the  first  stage,  the
 investment  is  going  to  be  bigher  than  ‘hat
 of  even  the  Hindustan  Steel.  But  the
 economy  scale  in  Bokaro  will  certainly
 come  if  you  would  take  up  the  further
 expansion.  When  Bokaro  goes  to  the
 second  stage.  the  economy  will,  certaialy,
 come  up.  But  as  far  as  Bokaro  Is  con-
 cerned,  we  should  realise  that  even  now
 we  ure  importing  flat  products  to  the  tune
 of  about  Rs.  70  to  80  crores.  According
 to  the  demand  study  which  has  been  done
 by  the  National  Councii  of  Applied
 Economic  Research  as  well  as  by  the
 Department  of  Steel,  it  has  been  reallsed
 that  even  after  Bokaro  {is  commissloned,
 we  shall  be  slighly  in  sbort  supply  as  fur
 as  flat  products  are  concerned.

 Therefore,  if  you  do  not  want  to  spend
 a  huge  sum  on  the  import  of  this  steel,
 Bokaro  is  a  ‘must’  and,  therefore,  whatever
 Government  is  spending  oo  Bokaro  is
 definitely  beneficial  from  the  national
 poiot  of  view;  if  you  want  to  curtail  the
 import  of  flat  products,  we  must  have
 Bokaro.  That  is  why,  priority  is  being
 given  even  in  the  Plan  outlay  for  spending
 on  Bokaro.

 SHRI  LOBO  PRABHU  (Udipi):  Ths
 prod  tction  of  steel  has  gone  0099  during
 the  last  three  years  from  4.5  million  tonnes
 to  4  million  tonnes.  In  spite  of  that  you
 ह  exporting,  as  yon  just  now  mentioned,
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 adout  Rs.  30  crores  worth  of  stee!.  Where
 is  the  market  for  the  steel  from  Bokaro  and
 from  fully  utilised  capacity  of  the  existing
 factories  ?

 SHRI  s.  KUNDU  (Balasore):  How
 much  of  these  products  do  we  import  now?

 SHRI  P.C.  SETHI  As  far  as  steel
 production  is  concerned,  most  of  our  steel
 mills  are  woven  around  the  requirement  of
 the  Government.  For  example,  the  Bhilai
 Steel  Plant  was  required  to  produce  rails —
 about  5  lakh  toones.  The  Plan  outlay
 became  less  ४००,  therefore,  the  requirement
 of  the  rails  became  less  and  from  that
 point  of  view  the  consumption  of  the  rail-
 ways  became  less  and,  therefore,  the  pro-
 duction  io  that  sector  was  less.  As  far  as
 flit’  products  are  concerned,  we  are  still
 short  of  them,  and  io  spite  of  the  fact  that
 we  were  in  a  recession  period  we  were
 importing  about  Rs.  60  to  70  crores  of  flat
 products  from  other  countries.  It  is  mot
 correct  to  say  that  whatever  we  will  get,
 about  I.3  millfon  tonnes  of  finished  pro-
 duct,  from  Bokaro  would  not  be  consumed
 in  the  country.  Whatever  was  surplus  in
 the  country  was  not  flat  products  but
 other  products.  That  is  why  we  had  to
 eater  into  the  export  market...  (/a'erruption)

 SHRI  LOBO  PRABHU  :
 subsidy  ?

 What  about

 SHRI  P.  C.  SETHI  :  Certainly  in  the
 initial  stages,  the  otber  countries  also  have
 given  some  sort  of  cash  assistance  in  order
 to  sustain  the  exports.  Therefore,  there  is
 mothing  wrong  if  we  adopt  the  same  line.
 It  is  not  only  necessary  that  we  have  to
 meet  the  home  demand  but  we  have  to
 sustain  the  export  market  which  we  have
 developed.

 I  had  a  limited  function  to  perform  io
 my  intervention  in  the  debate.  The  hon.
 Deputy  Prime  Minister  and  Finance
 Minister  would  certainly  reply  to  most  of
 the  points,  the  crucial  points,  that  have
 been  raised  by  the  hon.  members.  There-
 fore,  |  am  not  entering  into  the  arena.  I  am
 very  thinkful  to  the  bon.  members  and  you
 Sir,  for  having  allowed  me  this  opport-
 unity  मु
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 महोदय,  जो  बजट  हमारे  सामने  पेश  हुभा  है,
 उसको  पेश  करते  हुए  माननीय  विक्त  मंत्री
 ने  कहा  कि  वह  सूत्रधार  के  रूप  में  प्रा  रहे  हैं--
 उस  योजना  के  सिए  जो  झभी  तक  हमारे
 सामने  नहीं  श्र  सकी  है  हमें  खुशी  होती,  झगर
 उस  योजना के  सूत्रधार  का  काम  वह  करते,  जिस
 योजना  का  अभी  तक  जन्म  ही  नहीं  हुआ  है  |
 शायद  इस  मास  के  आखिर  तक  बह  प्रपने
 प्रन्तिम  रूप  में  भा  सके  |  प्राखिर  3  वर्षों  की
 इंतजारी  के  बाद  उस  योजना  का  जन्म  हुभा
 श्रौर  सूत्रधार  के  रूप  में  वे  यहाँ  भाये  हैं,  लेकिन

 मुझे  अ्रफसोस  के  साथ  कहना  पड़  रहा  है  वे
 चतुर्थ  पंच  वर्षीय  योजना  के  सूत्रधार  के  रूप  में
 नहीं,  खलनायक  के  रूप  में शाए  हैं  इस  वज्धट  के
 जरिये  उन्होंने  साबित  कर  दिया  है  कि  तीन  साल
 के  लिए  वह  योजना  विश्वाम  कर  रही  थी,  झब
 उसकी  दाह-क्रिया  के  रूप  में  यह  बजट  शआ॥राया  है
 ग्रौर  योजना  का  खात्मा  इस  देश  में  हो  रहा
 है।

 इस  वजट  से,  उपाध्यक्ष  बहोदय,  ज्यादा
 निराश  इसलिए  है  कि  जहां  एक  तरफ  समाज-
 वाद  के  शब्द  का  इन्होंने  इस्तेमाल  किया  है--
 ष्यूंकि  वह  ऐसा  शब्द  है,  जिसके  नाम  पर  उल्टी
 बातें  की  जा  सकती  हैं,  उल्टे  काम  किये  जा

 सकते  हैं,  देश  के  श्राम  लोगों  को  गफलत  में  रखा
 जा  सकता  है,  लेकिन  इस  बजट  के  जरिये

 उन्होंने  जिस  चीज  को  हासिल  करने  की  कोशिश
 की  है--वह  है--देश  की  बढ़ती  हुई  विषमता
 को  श्रौर  बढ़ाया  है,  देश  की  प्राम  जनता  की
 क्रय  शक्ति  को  प्रौर  घटाया  है  और  ऐसा  प्रयत्न
 किया  है  कि  देश  का  अन्दरुनी  बाजार  भौर  भी
 ज्यादा  संकुचित  हो।  इन्होंने  इसका  इलाज
 बताते  हुए  कहा  है  कि  कपड़ा  उद्योग  के  मालिकों
 पर  संकट  है,  जूट  उद्योग  के  मालिक  संकट  में  हैं,
 चीनी  उद्योग  के  संकट  की  बात  स्पष्ट  तो  नहीं
 कही,  लेकिन  उन  को  तिजओरियों  में  भी  पैसामरने
 की  कोदिए्  की  है।  हम  सब  जानते  हैं  कि  कपड़े
 की  कीमतें  लगातार  बढ़ती  गई  हैं,  कपड़े  के
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 कारखाने  बन्द  होते  गये  हैं भौर  इस  देश  के

 करोड़पतियों  ने  इस  नीति  को  भपना  लिया  है
 कि  उत्पादन  को  घटा  कर  कीमतों  को  बढ़ाया
 जाय  ।  हमारे  देश  में  उत्पादन  का  घटाना  मोटे
 तौर  पर  कारखानों  में  इस  लिए  हो  रहा  है  कि
 कम  उत्पादन  के  जरिये  मुनाफा  ज्यादा  बढ़ाया
 जाय,  जिससे  लागत  कम  लगे,  कीमत  बढ़  जाय
 शौर  मुनाफा  ज्यादा  हो  y  लोगों  की  घटती  हुई
 क्रय  शक्ति  की  पृष्ठभूमि  में  मुनाफा  बढ़ाने  का
 देश  के  इजारेदारों  का  यही  रबंया  .  रहा  है।
 पिछले  तीन  सालों  में  प्रपने  तीनों  बजटों  में  वित्त
 मंत्री  ने  हर  बार  इन  की  जेबों  को  भरने  की
 कोशिश  की  है।  हर  बजट  के  जरिये  80-90

 करोड़  रुपया  करोड़पतियों  की  जेबों  में  छूट  भौर

 राहत  के  रूप  में  देने  की कोशिश  की  है।  मगर
 इसके  जरिये  बाजार  में  जो  संकुचितता  प्राई,
 भ््थ  व्यवस्था  में  जो  संकट  पैदा  हुआ,  उसके  लिए
 इन्होंने  कहा  है  कि  यह  मुनाफा  नहीं  है,  सुस्ती
 है,  रिसेशन  है।  सुस्ती  का  नाम  लेकर  ये  सांस
 ले  रहे हैं  शौर घब  कहते  हैं  कि हालत  बेहतर
 हो  रही  है।  क्‍या  हालत  बेहतर  हुई  है?
 झ्राथिक  समीक्षा  के  जो  झांकड़े  मेरे  सामने  हैं,
 उन  की  एक-दो  मिसालें  मैं  ग्रापफके  सामने  रखना
 चाहता  हूँ  ।

 हम  सभी  जानते  हैं  कि  पिछले  कुछ  वर्षों  में
 प्रगति  का  जो  सूबुत  हमारे  सामने  दिया  गया  है--
 1964-65  में  प्रति  ब्यक्षित  सालाना  राष्ट्रीय
 उत्पादन  373  रुपये  था,  जो  ‘1967-68  में  घट
 कर  32]  रुपये  रह  गया  है  श्रौर  ‘1968-65  में
 तो  श्रौर  भी  ज्यादा  कम  है।  इतने  सालों  के
 प्रयास  के  बाद  964-65  के  मुकाबले  में  प्रति

 व्यक्ति  राष्ट्रीय  उत्पादन  पीछे  गया  है।  इसी

 तरह  से  खाद्यान्न  के  बारे  में  भी  वित्त  मंत्री  ने
 प्रपगी  पीठ  ठोकी  है,  शायद  दूसरे  इस  तरह  से
 झपनी  पीठ  नहीं  ठोकते,  कि  हमने  उत्पादन
 बढ़ाया  है।  प्राथिक  समीक्षा  के  झनुसार  3965
 में  प्रतिब्यक्ति  सादयाम्न  474  ग्राम  था,  जबकि
 १967  में  घट  कर  396  ग्राम  रह  गया  |  धव  वह
 बढ ़ने  का  दावा  करते  हैं,  लेकित  प्रभी  मी  965
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 के  मुकाबले  कम  है  ।  हमारे  देश  में  प्रति  व्यक्ति
 खाद्यान्न  का  उत्पादन  और  उस  की  उपलब्धि
 965  के  मुकाबले  बहुत  कम  है,  ‘1968-69  में
 457  ग्राम  है  |

 इसी  तरह  से  कारखानों  के  उत्पादन  के
 बारे  में  भी  हम  सब  जानते  हैं--यन्त्रों  के
 श्रौजारों  का  उत्पादन  जो  1965-66  में  29

 करोड़  40  लाख  रुपये  का  था,  268-69  में
 घट  कर  24  करोड़  रुपये  का  रह  गया  है।  इसी
 तरह  से  सूती  मिलों  के  यन्त्रों  भ्ौर  श्रौजारों  का
 उत्पादन  ‘1965-66  में  2l  करोड़  60  लाख  रुपये

 था,  लेकिन  968-69.  में  घट  कर  साढ़े  ग्यारह
 करोड़  रुपये  रह  गया  है।  कृषि  की  कुछू  बढ़ती
 के  बाद  प्रति  व्यवित  खाद्यान्न  की  उपलब्धि  पांच
 साल  पहले  से  कम  है।  इस  प्रकार  श्रौजारों  के
 उत्पादन  में  कमी  है,  यन्‍्त्रों  के  उत्पादन
 में  कमी  है,  प्रति  व्यक्ति  प्राय  में  कमी

 है।  फिर  खुशहाली  किस  बात  की  दिखा
 रहे  हैं  ?  मै ंसमझता  हैँ  सदन  को  इस  बात
 पर  गौर  करने  की  जरूरत  है  बल्कि  सारे  देश
 को  इस  बात  पर  गौर  करने  की  जरूरत  है।
 झाखिर,  ये  जो  दिखला  रहे  हैं  कि  कीमत  में
 बढ़ती  नहीं  हुई  है  वह  किस  बात  से  नहीं  हुई
 है  |  ये  कहते  हैं  कि  पिछले  साल  से  पहले  के  वर्ष
 में  तीन  सौ  करोड़  का  घाटा  था  जो  कि  पिछले
 साल  290  करोड़  का  रहा,  उसमें  कुछ  कमी  हुई
 लेकिन  इस  सालये  ढाई  सौ  करोड़  के  नोट
 छापना  चाहते  हैं।  इसके  बाद  भी  प्रगर  मंहगाई
 नहीं  बढ़ी  तो  यह  हमारी  खुशहाली  का  सबूत
 नहीं  है  -  जो  मंहगाई  नहीं  बढ़ी  वह  इसलिए  कि
 करोष्टों  उपभोबताधों  की  जेब  में  पैसा  नहीं  है,
 उनकी  क्रय  शक्ति  को  हास  हो  गया  है  |  श्वाज
 ये  भूले  भौर  नंगे  हैं,  वे  सामान  खरीद  नहीं
 सकते  हैं  -  यही  कारण  है  कि  ज्यादा  कीमत  नहीं
 बढ़ी  है।  यह  हमारी  खुशहाली  का  खत  महीं
 है  बल्कि  हमारी  बदहालो  का  सबूत  है।  चूंकि
 शाप  झपने  बजट  के  जरिये  उन  लोगों  की  जेब
 कसर  कर  झपना  घाटा  पूरा  करते  हैं  इसोलिए
 उनकी  क्य  शक्ति  चट  गई  है  दौर  कीमतें  भी
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 भागे  बढ़  नहीं  पाई  हैं  a सभी  लोग  जानते  हैं  कि
 योजना  का  तीन  साल  से  ठहराव  था  शौर  इस
 साल  इस  बजट  के  जरिये  से  वित्त  मंत्री  महोदय
 ने  खुलेश्ाम  सूत्रधार  बनकर  इस  योजना  की

 हत्या  की  है  in  बड़ी  योजनाश्रों  के  खर्चे  के  मामले

 में  उनका  अन्त  करने  का  जो  श्रघ्याय  तीन  साल

 पहले  हुश्ा  था  उसको  इस  साल  भी  चालू  रख

 रहे  हैं।  इस  साल  ये  68  करोड़  रुपया  फाजिल

 हासिल  करने  जा  रहे  हैं।  नये  उत्पाद  कर  से

 05  करोड़,  श्रन्य  कर  22  करोड़  लघु  बचत  के
 जरिये  से  !35  करोड़  श्लौर  कर्जे  के  जरिये  से

 l06  करोड़  भर  नये  नोट  छापकर  ढाई  सौ

 करोड़  इस  तरह  से  6I8  करोड़  रुपया  फाजिल

 हासिल  करना  चाहते  हैं  इस  बजट  के  जरिये  से
 लेकिन  इसमें  से  सिर्फ  44  करोड़  अतिरिक्त
 योजना  के  ऊपर  खर्च  होने  जा  रहा  है।  श्रगर

 ऐसी  बात  हैं  तो  इस  देश  के  विकास  के  मामले
 में  इस  बजट  के  जरिये  से  वित्त  मंत्री  महोदय
 ने  एक  लगाम  श्रौर  रोक  लगाने  की  कोशिक्ष
 की  है।  बड़े  कारखानों  की  बढ़ती  के  मामले  में

 एक  लगाम  लगाने  की  कोशिश  की  है  d  प्राखिर
 फिर  हिन्दुस्तान  में  जो  बेकारी  है  उका  क्‍या
 इलाज  होगा  ?  आज  जो  कहा  जाता  2  कि
 88  हजार  इंजीनियर  बेकार  हैं  जिनका  रोना
 रोया  जा  रहा  है  प्रौर  जिनकी  संख्या  और  बढ़ती
 जा  रही  है  उनको  फिर  श्राप  कहां  लगाएंगे
 झगर  बढ़े  उद्योगों  का  विकास  नहीं  होंता  है  ?
 जैसा  कि  द्भी  सेठी  साहब  बोल  रहें  थे  तो  उससे
 ऐसा  मालूम  हुभा  कि  वह  जवाब  नहीं  दे  रहे
 थे  बल्कि  रो  रहे  थे।  बेफारी  के  निर्माण  में
 हिलाई  भाई  है।  यहो  हाल  हटिया  का  है  जिस
 की  उत्वादन  शक्ति  पर  लगाम  लगाई  गई  है
 शौर  उसको  उत्पादन  शक्ति  को  बढ़ने  नहीं
 दिया  गया  -  इस  प्रकार  देश  के  जो  बड़े  कार-
 खाने  हैं  जो  कि  इस  देश  के  भक्थ्य  की  प्राशा
 है  जिनके  द्वारा  करोड़ों  बोकारों  का  सबाल  हल
 हो  सकता  है  उनके  ऊपर  रोक  लगा  दी  गई  है  ny
 wo  सुशीला  नायर  यहाँ  पर  छोटे  उद्योगों  के

 लिए  कह  रही  थीं।  लेकिन  उन  उद्योगों  के लिए
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 जहां  से  यंत्र  और  भ्रोजार  मिल  सकते  में  उन्हीं
 के  ऊपर  लगाम  लगा  रखी  है,  उनकी  उत्पादन
 क्षमता  पर  रोक  लगी  हुई  है  प्रौर  उनको  बढ़ने
 नहीं  दिया  जा  रहा  है  |

 खेती  के  बारे  में  चर्चा  हुई।  हमारे  वित्त
 मंत्री  महोदय  ने  समूचे  बजट  के  जरिये  से  देश  के

 करोड़ों  किसान,  मजदूर  शौर  मध्यम  वर्ग  के
 ऊपर  गहरी  चोट  करके,  गहरा  प्रहार  करने  के

 बाद  एक  ऐसा  नुस्खा  दे  दिया  ह ैजिस  पर  एक
 विवाद  छिड़  गया  है!  बड़े  खेतिहरों  पर  कुछ
 कर  लगाने  का  सवाल  है  1  सारा  देश  इस  बात

 को  जानता  है,  वित्त  मंत्री  को  भी  जानने  में  कोई
 दिक्कत  नहीं  है  कि  वह  पांच  करोड़  रुपया  इस
 साल  के  बजट  के  लिए  नहीं  बल्कि  इसके  बाद
 वाले  बजट  में,  हासिल  करने  की  उम्मीद  करते

 हैं ग्रौर  वह  भी  राज्य  के  मामले  में  दखल  देकर
 और  उनको  प्रलोभन  देते  हैं  कि उसे  वापिस  कर
 देंगे।  एक  भ्रजब  किस्म  का  विवाद  खड़ा  कर
 दिया  है।  कितने  धमंवीर,  कितने  प्रधमंवीर,
 कितने  कानूनगों,  कितने  गैर-कानूनगो  राज्य  भर
 केन्द्र  के  मामलों  में  बिगाड़  करने  के  लिए  इनके
 दूत  काम  कर  रहे  हैं;  भौर  अब  इन्होंने  एक
 नयी  बात  छेड़  दी  है  ताकि  मारा  देश  संकड़ों
 करोड़  रुपय  का  टैक्स  भूल  जाये  ब्रौर  उस  पांच

 करोड़  रुपये  की  बहस  में  ही  पड़  जाये ।  मैं
 चाहूँगा  कि  हमारे  वित्त  मंत्री  को  ऐसा  उदाहरण
 दिया  जाये  जिससे  उनको  श्रपच ,  बदहज्मी  हो
 जाये  ।  मैं  इसे  मुनासिब  नहीं  मानता  ।  मैं  कहना
 चाहता  हूँ  कि  खेती  के  मामले  में  उत्पादन  को
 बढ़ाने  के  लिये  गाड़ी  कहां  प्रटकी  पड़ी  है  ?
 क्या  गाडी  इसलिए  झडकी  फ्ड़ी  है  कि  हजारों
 एकड़  जमीन  में,  दस  बौर  बीस  हजार  एकड़  के
 फार्स  की  जमीनों  में  चोरी  का  पैसा  लगाया  गया
 है  भोर  उनसे  wn  टेक्‍्स  नहीं  लेते  हैं  या
 इसलिये  गाड़ीं  झटकी  हुई  है  कि  करोड़ों
 एकड़  जमोन  जोलन  बालों  को  उसकी  शूमि  पर
 कोई  अधिकार  नहीं  है  ?  यह  मपमला  ॥  देवा
 के  सामने  व्यापक  रूप  से  झा  गया  है।  मैं  चाहैगा
 कि  चिस  मंत्री  जरा  कौर  करें  कि  का  खेती  के
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 मामले  में  हम  जापान  से  कुछ  सीख  सकते  हैं  ?
 म्रगर  उसमें  कोई  एतराज  है  क्योंकि  जापान
 ग्रपनी  प्राजादी  की  रीति  पर  चल  रहा  है  तो
 क्या  फार्मोसा  से  हम  कुछ  खेती  के  मामले  में
 सीखने  की  कोक्षिश  कर  सकते  हैं  जिसमे  कि
 जोतने  वालों  को  जमीन  देकर  कृषि  के  उत्पादन
 में  एक  नया  रास्ता  अपनाया  है।  लेकिन  हमारे
 यहां  तो  लेतिहर  भू-स्वामियों  का  एक  प्रूप  बन
 गया  है।  वे  भू-स्वामी  पार्लियामेंट  में  हैं,
 मिनिस्ट्री  में  हैं  शर  बड़े-बड़े  प्रफसरों  में  भरे

 हुए  हैं  जो  कि  हजार-हजार  एकड़  ज़मीन  के
 मालिक  हैं  -  वे  लोग  कभी  भी  खेती  नहीं  करते
 हैं  बौर  जानते  भी  नहीं  कि  खेती  कैसे  होती  है
 एक  ब्रौर  तो  वे  सरकारी  सुविधाधों,  सरकारी
 कर्ज  और  सरकारी  मदद  का  दुरुपयोग  करते  हैं
 द्रौर  दूसरी  प्लोर  गल्‍ले  की  चोर  बाजारी  करते
 हैं,  मंहगे  दर  पर  गल्ला  बेचते  हैं।  लेकिन  जो
 वास्तव  में  खेती  करने  वाले  हैं  जोकि  साल  भर
 खेत  पर  काम  करते  हैं,  मेहनत  करते  हैं,  उनके
 पास  जमीन  को  मिल्कियत  नहीं  है।  इस  तबके
 के  पास  क्रय  शक्ति  नहीं  है  -  ये  शेतिहर  मजदूर
 शौर  हरिजन  ाज  कपड़ा  भी  नहीं  खरीद  सकते
 हैं,  कारखानों  में  बना  हुआ  माल  नहीं  खरीद
 सकत  हैं  |  तब  श्राप  कहते  हैं  कि  दाम  सस्ते  हैं  1
 कारखानों  का  माल  बिक  नही  रहा  है  और  झाप
 कहते  हैं  कि  दाम  बढ़े  नही  हैं  ।  इस  प्रकार  से  एक
 संकट  को  आपने  दूसरे  संकट  का  रूप  दे  दिया
 हूं  -  श्रौर  वह  जो  बड़े  भूस्वामियों  का  तबका  है
 बहू  हमारे  जनतंत्र  पर  हावी  हो  चुका  है।  प्राज
 कांग्रेस  के  नेता  लोग  रो  रहे  हैं।  यू०  पी०  में

 कुछ  लाठियों  का  सवाल  उठाया  गया  है।  हमारे
 मधोक  साहब  ने  भी  कहा  कि  यू०  पी०  में  चरण
 सिंह  की  लाठी  जबर्दस्त  हो  गई  प्रार०एस०एस०
 की  लाठी  से  ।  लेकिन  मैं  श्रापसे  बिहार  भौर
 यू०  पौ०  की  बात  कर  रहा  हूँ।  वहाँ  पर  बड़े
 भूस्वामियों  का  तबका  फैल  गया  है  1  उस  तबके
 ने  गरीब  किसाम,  लेतिहर  मजदूरों  को  बूथ  पर
 जाने  नहीं  दिया  है।  यह  बात  बड़े  पैमाने  पर

 हुई  है  भोर  अधिकतर  बूथों  पर  हुई  है  बूथों
 पर  उन  लोगों  को  लाने  नहीं  कया  गया  7  जिस
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 श्री  भोगेन्द्र  झा]
 के  हाथ  में  आज  जमीन  है,  उन्हीं  के  हाथ  में
 लाठी  है  ।  उसके  जरिये  से  वे  लोग  वोट  गिरा
 लेंगे।  मुझे  कहने  में  बड़ी  शर्म  मालूम  होती  है
 लेकिन  ऐसे  गाँव  हैं,  ऐसे  बूथ  हैं  जहां  प्राजादी  के
 बाद  से  भ्राज  तक  खेतिहर  मजदूर,  गरीब  किसानों
 और  हरिजनों  को  बूथ  पर  जाने  नहीं  दिया  गया

 है  7  सब्‌  52  से  लेकर  आज  तक  नहीं  जाने  दिया
 गथा  है  ब्रौर  फिर  जिन्दा,  मुर्दा  और  हाजिर-गैर
 हाजिर  वोट  पड़  जायेंगे  ।  कम  से  कम  विहार  में
 मैं  इस  बात  को  साबित  करने  के  लिए  तैयार

 है  1  मेरी  ही  कांस्टीटुएन्सी  में  पीढ़ी  गांव  है...
 (व्यवधाम)  ...वहाँ  पर  प्राजादी  के  बाद  स्ले  भ्राज
 तक  बूथ  पर  जाने  नहीं  दिया  गया  है  ।

 ... (ब्यव धान)  ...भाप  उन  बड़े-बड़े  भूस्वामियों
 से  जमीन  को  लेकर  उस  पर  जोतने  वालों  को
 अ्रधिकार  नहीं  देते  हैं,  जापान  भौर  फामू सा  से
 हेती  के  मामले  में  सीखते  नहीं  हैं  बल्कि  पाँच

 करोड  रुपये  का  प्रलोभन  देकर  क-नद्र  शौर  राज्यों
 में  विवाद  खड़ा  करना  चाहते  हैं  3  भौर  फिर
 उस  पर  एक  भूठा  नाटक  कंबिनेट  में  होता  है  |

 मैं  कांग्रेस  के  सदस्यों  को  सुन  रहा  था।  मैंने
 श्रीमती  तारकेहवरी  सिन्ड्रा  को  सुना  जो  कि

 बिहार  के  बड़े-बड़े  जमींदारों  की तरफ  से  बोल

 रही  थीं  ।...(व्यवधाम)  ...मैं  कहूंगा  कि  जो
 फाजिल  जमीन  है  वह  ले  ली  जाये  और  उन
 लोगों  को  दी  जाये  जो  कि  खेत  पर  मेहनत  करते

 हैं,  जो  कि  प्रनाज  पैदा  करते  हैं,  जो  कि  हमारे
 ध्ोर  प्रापके  पालनकर्ता  हैं,  जिनका  पंदा  किया

 हुभा  भ्न्न  हम  और  आप  सभी  खाते  हैं  -  लेकिन
 झाप  तो  एक  भ्ूठा  नाटक  करने  की  कोशिश  करते

 हैं,  केन्द्र  न्ौर  राज्यों  में  विवाद  खड़ा  करते  हैं  प्रौर

 दूसरी  श्रोर  यह  सारा  बजट  एक  तरफ  रखकर
 देश  के  विकास  पर  एक  लगाम  लगाने  की  बात
 करते  हैं  v

 यह  बड़े  दुर्भाग्य  को  बात  है  कि  तीन  साल
 के  विश्राम  के  बाद  जब  योजना  का  जन्म  होने

 की  बात  हो  रही  थी  तो  उसके  जन्म  लेने  के
 पहले  ही  उसके  गर्भपात,  एवार्शन  का  एलान
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 हमारे  वित्त  मन्त्री  महोदय  ने  इस  बजट  के  जरिए
 से  कर  दिया  है  इस  सदन  औझौर  सारे  देश  के  लिए
 यह  बड़ा  गम्भीर  शर  चिन्ता  का  विषय  है।
 मैं  चाहँगा  कि  हमारे  कांग्रेस  के सदस्य  जोकि  इस
 बात  से  सहमत  हों  कि  योजना  की  मृत्यु  न
 हो  दाईओ  और  के  कुछ  सदस्य  हैं  जिनके  लिए
 यह  खुशी  की  बात  हो  सकती  है--लेकिन  बाकी
 लोग  जो  हैं  वे  इस  बात  पर  गौर  करें  कि  श्रगर
 योजना  को  बागे  नहीं  बढ़ाया  जायेगा,  नई
 उत्पादन  क्षमता  को  पैदा  नहीं  किया  जायेगा  तो
 देश  किस  प्रकार  से  ्ागे  बढ़  सकेगा।  श्राज
 ज्यादातर  दौर  बंध्याकरण,  वधिया  कराने  पर
 दिया  जा  रहा  है।  यह  नीति  बड़  जोरों  से
 लगातार  चली  ञ्  रही  है  लेकिन  क्या  इससे  देश
 के  कारखानों  का  इलाज  हो  जायेगा,  लोगों  की
 क्रय  शक्ति  बढ़  जायेगी  शौर  क्या  इससे  देश  के
 कल-कारुखाने  चालू  हो  जायेंगे  |  देश  के  राजकीय
 क्षेत्र  पर  बात  की  जाती  है।  यहां  पर  सैठी

 साहब  बोल  रहे  थे।  मैं  समझता  हैं  भगर  बे

 खुलकर  राजकीय  क्षेत्र  के  खिलाफ  बोलते  तो
 उनके  लिए  ज्यादा  ईमानदारी  की  बात  होती
 पूरे-पूरे  टाउनशिप्स  बनाये  गय्रे  लेकिन  उसको

 कुल  घाटे  में  दिखला  दिया  ।  राजकीय  क्षेत्र  में
 दो  शहर  बने  हैं  लेकिन  वहां  पर  रहने  की  शौर
 जल  की  व्यवस्था  नहीं  हुई  है  भौर  ऊपर  से  भाप

 यह  प्राशा  करते  हैं  कि  दो  साल  के  भ्न्दर  ही  बहां
 पर  मुनाफा  होने  लगे  ।  क्या  श्राप  समभते  हैं  कि

 यह  मुमकिन  हो  सकता  है  ?

 लेकिन  उसको  श्राप  घाटे  में  दिखाने  के
 लिये  करते  हैं  1  देश  के  करोड़पतियों  की  भावाज
 अ्रमरीका  भ्रौर  विलायत  के  करोड  पतियों  की
 झ्रावाज़  है  जो  कहा  जाता  हैं  कि  राजकीय  क्षेत्र
 में  घाटा  हो  रहा  है  जिससे  सारी  राजकीय  क्षेत्र
 को  योजना  ही  खत्म  कर  दी  जाये  1  ऐसी  वका-
 लत  प्‌  जीपतियों  के  लाभ  के  लिए  हमेशा  यहाँ
 की  जाती  है  धौर  उन्हीं  के  फायदे  को  बातें  यहां
 सोची  जाती  हैं  जिनको  हर  साल  सैकड़ों
 करोड़  रुपये  की  छूट  दी  जाती  है।  पब्लिक  से
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 पैसा  लेकर,  जनता  का  पैसा  लेकर  पब्लिक
 सैक्टर  बढ़  रहा  है।  मैं  पूछना  चाहता  हूँ  कि
 क्या  यह  भ्रनहोनी  बात  नहीं  है  कि  947  में

 बिड़ला  जी  की  पूजी  45  करोड़  6 7 ल  थी  जो
 श्राज  बढ़कर  600  करोड  हो  गयी  है।  प्रौर  हर
 साल  झाप  उनको  जनता  का  पंसा  देते  जाते  हैं  1
 राज्य  सभा  में  बिडला  ग्रुप  के  बारे  में  विवाद  चल

 रहा  था,  इस  सदन  में  भी  बार  बार  उसकी  चर्चा
 डठी  लेकिन  उसके  लिए  जाँच  कराने  की  इनकी

 हिम्मत  नहीं  हैं,  शायद  ताकत  भी  नहीं  है।  मैं
 जानता  हूँ  कि  वित्त  मंत्री  को  बिड़ला  जी  श्रफ्ना
 दोस्त  मानते  हैं।  जब  भी  श्रगर  जांच  करायेंगे
 तो  बिड़ला  जी  इनको  वित्त  मन्त्री  श्रौर  उप-
 प्रथान  मन्त्री  नहीं  रहने  देंगे  शौर  जो  नन्दा  जी
 का  हाल  हमा है  बही  इनका  हो  जायेगा  7  इसी
 लिये  यह  हिम्मत  नहीं  कर  पाते  हैं  a

 7.00  hrs.

 एक  तरफ  0  गुनी,  I2  गुनी  पणी  बढ़
 रही  है  श्रौर  पब्लिक  का  पैसा  उनको  दे  रहे  हैं,
 लाइफ  इन्हयो रेंस  कौरपोरेशन  सै  दिला  रहे  हैं,
 विभिन्‍न  राजकीम  संस्थाप्नों  से  दे  रहे  हैं  और
 न्हीं  के  पुजारी  इस  सदन  में  भावाज  उठाते  हैं
 कि  राजकीय  क्षेत्र  श्रसफल  हो  गया  है,  नाकाम

 हो  रहा  है  1  मैं  जानता  हूँ  कि  ये  हाथ  पवित्र
 हो  गये  हैं  -  राजकीय  क्षेत्र  ही  नहीं  अगर  स्वर्ग
 बनाने  का  जिम्मा  इन  को  दे  दिबा  जाय  तो  उसे
 भी  यह  भ्रपवित्र  कर  देंगे  जो  यह  कर  रहे  हैं  t

 वित्त  मन्त्री  महोदय  समता  लाने  की  तरफ
 हस  बजट  को  ले  जा  रहे  हैं  इसीलिये  कर  प्रस्ताव
 लाये  हैं।  सिगरेट  के  लिए  यह  कहेंगे  कि  शस्
 पान  नही  चाहता  हैँ  इसीलिये  कर  लगाया  है।
 प्रगर  इतनी  ही  बात  होती  तो  मेरे  ऐसे  ऑ्रादमी
 इनको  वोट  देने  के  लिये  तैयार  हो  जाता।
 लेकिन  ,चीनी  के  बारे  में  क्‍या  कहेंगे  ।  पता  नहीं

 मुझे, मैं  डाक्टर  नहीं  है,  यह  कह  दें  कि  मधुमेह
 की  बीमारी  है  इसलिये  चोनी  पर  भी  कर  बढ़ा
 दिया  जाय  ।  मुझे  पता  नहीं  है  कि  मुझे  वह
 बीमारी  है  कि  नहीं  1  श्रौर  तेल  पर  क्या  ह्भा  ?
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 हमारे  इलाके  मैं  डेढ़  रु०  बोतल  हीरो  सिन  भायल
 बिक  रहा  है।  जहां  बिजली  का  पता  नहीं  कि
 कब  पहुँचेगी  वहां  डेढ़  र०  बोतल  मिट्टी  का  तेल
 बिक  रहा  है  ।  उस  पर  भी  टैक्स  लगा  दिया
 गया  है|  पता  नहीं  ब  हमारे  यहां  उसका  भाव
 दो  रु०  या  पौने  दो  रु०  प्रति  बोतल  हो  गया  है,
 क्योकि  इस  बीच  में  गया  नहीं  7  तो  ऐसी  हालत
 में  उस  पर  भी  चोट  कर  रहे  हैं।  प्रंधेरे  में  लोग

 रह  रहे  थे,  बहुमत  में  रह  रहे  हैं,  जब  मैं  प्रामा
 हैं,  इसके  बाद  क्या  हालत  होगी  मैं  नहीं  कह
 सकता  ।  श्राम  जनता  के  इस्तेमाल  की  हर  चीज़
 पर  इन्होंने  कर  लगाया।  शौर  उधर  करोड़-
 पतियों  को  हर  तरह  की  छूट  देकर,  साथ-साथ
 उनकी  मदद  के  लिए  पंसा  देकर,  बिदेशी  मुद्रा,
 प्रजंन  करने  के  नाम  पर,  उनकी  सहायता  की
 जाती  है।  प्रगर  यही  बात  होती  तो  भी  समझ
 में  भाती,  लेकिन  वास्तव  में  उस  विदेक्षी  मुद्रा
 का  इस्तेमाल  उद्योगपति  भ्रपमे  स्वार्थों  के  लिए
 कर  रहे  हैं  श्रौर  देश  के  लिए  विदेशी  मुद्रा  का
 भ्रजन  कुछ  भी  नहीं  हो  रहा  है।  वित्त  मंत्री
 महोदय  इस  बात  को  वश्चुबी  जानते  हैं।  छी,
 सात  साल  पहले  देश  में  श्ट  का  उत्पादन  काफी
 हुआ  परिणाम  यह  हुमा  कि  उसकी  कीमत  400
 फ़ीसदी  कम  कर  दी  गयी,  चौथाई  पर  लाकर
 रख  दी  ।  कीमत  कम  कर  दी  गई  जिससे  किसान
 घाटे  में पड़  गया।  इनके  ब्यापार  निगम  में
 बिहार  में  पिछले  साल  एक  फीसबी  श्  को
 खरीदने  में  मदद  दी  थी  |  99  फ़ीसदी  का  क्‍या

 हुआ  ?  जूट  के  व्यापारियों,  चोर  व्यापारियों
 प्रौर  स्टे  बाज़ों  का  राजकीय  व्यापार  निगम  पर
 दबाव  था  इसलिए  एक  फ़ीसदी  से  ज़्यादा  न
 खरीद  सके  ।  जहां  60,  68  to  मन  ढ्ट  की
 भाव  था  वहां  20,  25  रु०  मन  ढ्ट  बिका।
 किसान  लुट  गया,  लोगों  ने  खेती  करना  छोड़
 दिया  ।  उद्योगपतियों  ने  कहा  कि  विदेश  से  ष््ट
 मंगाये  ।  विदेश  से  क्टर  मंगाने  पर  छूट  शौर
 विदेश  को  भेजने  पर  भी  छूट  1  इस  तरह  से  दो
 तरफ  मार  मारी  जा  रही  है,  देश  द्रोह  की  नीति
 ब्रपतायी  जा  रही  है।  किसान  जूट  की  लैती
 छोड़  रहा  है,  कारखाना  बन्द  होता  है  तो  विदेश
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 से  ड्  मंगायेंगे  उसमें  राहत  देंगे  और  विदेश  को
 भेजने  के  लिये  उसमें  भी  राहत  देंगे।  मैं  पूछता

 है  कि  क्या  इसमें  विदेशी  मुद्रा  खराब  नहीं  होती  है  ?
 लेकिन  इनको  विदेशी  मुद्रा  की  फिक्र  नहीं  है।

 इमको  फिक्र  है  करोड़पतियां  की  जेब  को  गरम
 करने  की  ।  इसलिए  उपाध्यक्ष  महोदय  में  सम-
 मता  हैं  कि  इनका  हर  काम,  हर  पग  देश  हित
 के  विरुद्ध  पड़  रहा  है

 प्रब  रही  समाजवाद  की  बात  ।  समाजवाद
 का  यह  नाम  लेते  हैं  -  मैं  समभता  हैँ  कि  जादू
 वह  जो  सर  चढ़  कर  बोले  |  वही  जादू  है  कि
 जिसका  मोह  श्राज  लोगों  को  बहकाने  के  लिये  इन
 को  लेना  पड़ता  है।  नहीं  राम  राम  कर  सकते  हैं
 तो  मरा-मरा  ही  करके  यह  अपने  को  सान्त्वना  देने
 की  कोशिश  करते  हैं  |  मैं  कहना  चाहता  हैँ  कि
 कम  से  कम  विकासशील  राष्ट्रीय  पूजीवाद  को
 बढ़ाने  में  यह  मददगार  हों  जिससे  लाखों  लोग
 छोटे  कारखानों  में  पैसा  लगा  सकें  अभी  जो
 पैसा  मिनिस्टरों  का  पौर  श्रफसरों  का  जमीन  में
 जा  रहा  है  वह  कारखाने  में  नहीं  जा  सकता  |
 इसका  परिणाम  यह  हो  रहा  है  कि  भू  स्वामियों
 का  एक  नया  तबका  उभर  रहा  है।  उधर  बड़े
 उद्योगों  के  लिए  जब  हम  बंकों  के  राष्ट्रीयकरण
 की  बात  करते  हैं  तो  उसके  नाम  से  इनको

 बुखार  चढ़  ग्राता  है  प्रौर  इधर  जब  हम  भू
 सुधार  की  बात  करते  हैं  तो  यह  भू  स्वामियों
 का  तबका  उसका  विरोध  करता  है।  परिणाम
 यह  है  कि  छोटा  काइतकार  शौर  मध्यम  बे
 भ्राज  सरकार  की  नीतियों  के  कारण  पिसा  जा
 रहा  है  1:

 श्व  मैं  राष्ट्रीय  श्ाय  की  बात  कहना  चाहता
 है  1  यह  दुर्भाग्य  को  बात  है  कि  खनिज  सम्पदा
 झोर  सभी  सम्भावनाझ्रों  के  बावजूद  बिहार
 झ्रामदनी  के  मामले  में  सबसे  पिछड़ा  ह््भा  इलाका
 है।  जहां  पंजाब  में  675  रु०  प्रति  व्यक्ति
 सालाना  धाय  है,  खिल  भारतीय  422  Go  है
 वहाँ  बिहार  में  209  रु०  है।  प्रगर  हम  गंडक
 नहर  को  पूरा  करने  के  लिये  इनसे  कहेंगे  कि
 पैसा  दीजिए  तो  यह  कहेंगे  कि  नोट  भगर  छापेंगे
 तो  मंहगाई  बढ़  जायेगी  परिचम  कोसी  नहर
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 प्रोर  गंडक  नहर  को  अभी  छे  महीने,  श्राठ
 महीने  या  साल  भर  में  पूरा  कर  दें  तो  जो  रुपया
 इस  काम  को  पूरा  करने  के  लिए  लगेगा  वह  एक
 साल  के  झन्दर  गहला  होकर  गिकल  आयेगा।
 लेकिन  उसको  यह  नहीं  करेंगे  7  लेकिन  हर  साल
 250  करोड़  रुपये  के  नोट  छापते  हैं।  :स  तरह
 से  उपाध्यक्ष  महोदय  जो  भ्रप्टाचार  को  बढ़ावा
 दिया  जा  रहा  है  जिसके  कारण  राजकीय  क्षेत्र
 बरबाद  हो  रहा  है,  करोड़पतियों  के  रलेलो  के
 रूप  में  कुछ  प्रफसर  वहां  रखे  गस  हैं  जो  राजकीय
 क्षेत्र  को  बरबाद  कर  रहे  हैं  भोर  जनतम्त्र  का
 खम  करने  के  लिए  भ्रामादा  हो  गये  हैं,  उसको
 रोकने  के  लिए  सरकार  कोई  गम्भीर  कदम  उठाने
 के  लिए  तैयार  नहीं  है  उपाध्यक्ष  महोदम,  यह
 बड़े  शर्म  कीं  बात  है,  मेरे  लिये  नहीं,  केबल
 विरोध  पक्ष  के  लोगों  के  लिए  नहीं,  बल्कि  कांग्रेस
 के  लिए  भी  श्रौर  शायद  वित्त  मंत्री  के  लिए  भी
 यह  चिम्ता  का  विषय  होना  चाहिए  कि  जो
 समाजवादी  सिद्धांत  का  हम  नारा  लगाते  श्राये
 हैं,  जिसके  बारे  में  हम  कहते  प्राये  हैं,  उस
 सब  का  दाह  संस्कार  हो  रहा  है  |

 बिहार  में  मुख्य  मन्त्री  बनाने  के  बारे  में
 क्या-क्या  नहीं  किया  गया।  मैं  श्राया  राम,  गया
 राम  की  बात  नहीं  कह  रहा  हुं,  मैं  समभता  हूँ
 झ्राया  राम  से  गया  राम  होने  पर  गृह  मंत्री  को
 एतराज  था  लेकिन  गया  राम  फिर  प्राया  राम
 हो  जाय  तो  इनको  एतराज  नहीं  है।  सरदार
 हरिहर  सिंह  चार  बार  गया  राम  होकर  पाया
 राम  हो  गये  |  दो  हजार  रुपये  के  इल्जाम  को
 बात  भ्य्यर  झायोग  के  सामने  श्राथी  है।  कोई
 सज्जन  कह  रहे  हैं  कि  दो  हजार  में  बिक  लायेंगे ।
 मैं  नहीं  कहता  है  कि  कोई  भ्रपनी  कीमत  घटा
 ले  दो  हजार  पर,  यह  तो  हमारे  वित्त  मंत्री
 महोदय  जानें,  लेकिन  माननीय  कृष्णबल्लभ
 सहाय  ने  कहा  कि  मैंने  दिया  झौर  सरदार
 हरिहर  सिंह  से  कबूल  किया  कि  मैंने  लिमा,  यह
 कागज़ी  सबूत  हैं  बेक  के  चेक  से,  ऐसे  सज्जन
 हाँ  सरकार  बना  रहे  हैं।  भ्रमी  हम  बंगाल  का
 मसला  सुन  चुके,  उस  पर  बहस  कर  के  हैं
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 बिहार  की  मह  हालत  हैं  तो  भ्राप  समर  सकते  हैं
 कि  इस  तरह  से  सरकार  लगतन्त्र  को  कितनी
 चोट  पहुंचा  रहो  है।  यह  बजट  हमारौ  धायो-
 जना  को  खत्म  करके  देश  के  यध्यम  बग  शोर

 मेहनतकझों  पर  चोट  कर  करोश्षपतियों  को
 बढ़ाषा  देने  जा  रहा  है  ।

 इसालबे  मैं  कहूँगा  कि  बहू  सदन  इस  बजट
 को  ठुकरा  दे,  इसको  नामनन्‍्डूर  कर  दे  क्‍योंकि

 बह  देश  हित  के  खिलाफ  है  t

 st  तुलशोदास  जाएब  (बारामती)  :
 उपाध्यक्ष  महोदम,  मह  बजट  देखने  से  शौर  लोगों
 की  बालें  सुनते  के  बाद  बह  राब  होती  है  कि  इस
 बजट  में  कोई  ज्यादा  नुकसान  की  चीज  नहीं  है  !
 इतना  ही  नहीं  इस  बजट  का  रुख  ऐक्सपोर्ट
 ज्यादा  बह  श्र  इम्पोट  कम  हो  इस  तरफ  हौ
 है  ताकि  देश  को  जो  फौरेन  ऐक्सचेंज  की  गरक्ष
 है  वह  पूरी  हो  |  इसो  दृष्टि  से  अगर  इस  बजट
 को  देखा  जाय  तो  इस  बचाट  में  दो  चीज़ों  के
 लिए  एक  | 0...  लोख  इसमें  बनायी  हैं।  प्राष
 देखेंगे  कि  इस  बजट  में  जो  फ़िगस  दिये  हुए
 हैं  उसमें  रेबेन्यू  रिसीट  जो  है  वह  2,899.97  है  ny
 कंपिटल  रिसीट  4929.85  है  दौर  जो  लोन
 लेना  है  या  दूसरी  सेविंग  हे  बह  087.48  है।
 ब्ौर  बाजे  नो  देश  में  लेना  है  वह  642.60  करोड़
 है  1  लोन  ग्राद  तरोके  से  987.48  श्रौर  नये
 कर  रूप  से  l00  करोड़  रुपये,  तो  यह  सब  मिला
 कर  4,  629.85  यह  रिसोट  थमा  होती.  है।
 ध्रौर  खर्चा  देखा  जाय  तो  4,979.35,  है।  इसके
 मायने  यह  हुए  कि  350  करोड़  रुपया  कम  पड़ता
 है । पौर  कर  के  ह... ह  में  0  करोड  दन  जमा
 किया  है

 उसमें  250  करोड़  रुपये  को  कमी  है।
 उसको  कहते  हैं  कि  यह  डेफिसिट  मेरी  दृष्टि  से
 इतनी  नहीं  रहेगी  क्योंकि  जो  बजट  पेपस  हमें
 दिये  गये  हैं  उनको  पढ़ने  से  नज़र  धाता  हैकि
 पिछले  साल  में  जो  बकाया  थे  वह  इस  साल
 ज्यादा  जम  हुप्ता  है।  वह  इस  साल  ज्यादा

 बसूल  हगे  शौर  भ्रंदाजा  है  कि  उससे  यह
 डेफिसिट  कम  होगी  |  मेरी  समझ  में  इस  तरह
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 का  डेफिसिट  बजट  बना  कर  देश  के  लिए  भ्रच्छा
 ही  किया  गया  है।

 00  करोष्ट  रुपया  जो  जमा  करना  है  वह
 जो  नये  कर  बेताये  गये  हैं  उम  नये  करों  से  यह
 00  करोह्  रुपया  जमा  हो  जावेगा।  यह  कर
 भी  ऐसी  वस्खुधों  पर  लगाये  गये  |  जिनसे  कि
 प्राम  प्रादमी  को,  कोर्मेत  मेत  को  ज्यादा  तक-
 लीफ  नहीं  होगी  शलवता  दो,  तीन  बीजें  ऐसी
 हैं  छिनसे  कि  शाम  जनता  को  भ्रवशब  तकलीफ
 होगी  |  छदाहरणा  के  लिये  चीनी,  किरोसीत
 झायल  जा  बोड़ा  बैट्रोल  पर  मी  कर  बढ़ने  का
 प्रसर  जनता  पर  पड़ेगा  ।  पेट्रोल  पर  कर  लगने
 से  जो  स्कूह्से  बाले  हैं,  छोटे  याताबात  वाले  हैं,
 उनको  पेट्रोल  की  छ्यादा  फीमत  देती  पड़ती  है
 लेकिन  यह  बैट्रोल  पर  कर  बढ़ने  का  सर  एक  तरह
 से  झाम  जनता  पर  बहुत  थोह़ा  ही  पड़ा  है  क्‍योंकि
 ल्कूटस  वालों  का  भ्रगर  परचेटेंज  देखा  जाय  तो
 ज्ञाम  जनता  में  वह  बहुत  थोड़ा  है।  भालिर  यह
 00  करोड़  रुपया  कंसे  प्रायेगा  ?  re  करोड़
 रुपया  डाइरेक्ट  कर  से  भायेगा  धौर  60  करोड़
 ऐक्साइड  ड्यूटी  से  झायेगा  धौर  9  करोड़
 कस्टम  से  भायेगा  -  इस  तरह  से  यह  00  करोड़
 रुपये  का  हिसाब  है  ।

 बहू  यो  80  करोड़  की  ऐफ्साइज  शबूटी  है
 उससे  कई  लोगों  को  थोज्षी  तकलीफ  है।  झब
 झगर  भाप  चाहते  हैं  कि  इंडस्ट्रोल  ज्यादा  बढ़ें
 शौर  हमारी  ऐक्सपोर्ट  होने  बाली  चीजें  ज्यादा
 से  ज्यादा  लायें  तो  उसके  लिए  ग्रापको  भव्य
 कुछ  राहत  देगी  होगी  ।  मोटी  बात  यह  है  कि
 एक  टन  खूट  धागे  के  पीछे  बो  जकात  500  शु०
 थो  उसे  200  कौ  है  t  इसी  तरह  से  द््ट  थैले के
 ऊपर  जो  जकात  250  रुपये  थी  उसे  50  रुपये
 फिमा  गया  है  ।  इसी  तरह  झवरक  के  कपर
 40  परलेंट  के  बजाय  20  परसैंट  किया  गया  है|
 नाबलन  के  ऐक्सपोर्ट  के  लिए  सहलियत  दी  है!
 यह  मैं  मानता  हैं  कि  बहु  चीज  गरीबों  की  तहीं
 है  लेकिन  एक  किलोग्राम  नायसन  के  ऊपर  5  से
 8  बपये  तक  कस  किया  गया  है।  इसके  माने  यह
 हैं  कि  भ्रणी  जो  ज्यादा  श्ममलिंग  होती  थी  उस
 में  कमी  करने  का  इरादा  है।
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 [शी  तुलशीदास  'लाथव]
 टैक्सैज़  के  बारे  में  जो  चीजें  इसमें  दी  हुई

 हैं  उन्हें  देखने  स ेएक  बात  ख्याल  में  श्ाती  है  कि
 जो  सर्वताधारण  पश्रादमियों  के  लिए  रोज़ाना
 झाम  इस्तेमाल  की  चीजें  होती  हैं  भ्रगर  कुछ  कर
 कम  हो  तो  उसमें  कर  ज्यादा  बैठायें  इससे  मैं
 इंकार  नहीं  कश्ता  लेकिन  उसी  के  साथ  साथ

 एक  बात  मैं  मिनिस्टर  साहब  से  कहना  चाहता
 हैं  कि  यह  दो,  तीन  चीजों  पर  उनके  द्वारा  कर
 बैठाने  से  तकलीफ  भ्रनुभव  होती  है  ।

 उदाहरगा  के  लिए  मैं  उन्हें  बतलाऊं  कि  यह
 टरकिश  'टोवल्स  के  शोलापुर  में  कई  पावरलूम्स
 हैं  श्रौर  उन  टौवल्स  पर  टैक्‍स  बैठाने  से  श्राज

 बड़ी  तकलीफ  उन  लोगों  को  होती  है  ध्लोर  वह
 इस  दृष्टि  से  कि  पहले  जहाँ  एक  पावरलूम  के
 ऊपर  हर  साल  26  हपया  ऐक्साइज़  ड्यूटी  पहती
 थी  वहाँ  श्रब  इस  कर  के  कारगा  18000,  रुपया
 सालाना  देसा  पहुगा।  सरकार  के  खयाल  में  यह
 चीज  भाई  कि  नहीं  शाई  लेकिन  यह  इतना
 टैक्स  एक  पावरलूम  के  पीछे  कि  जहां  एक  वर्ष
 के  लिए  25  रुपया  देना  पड़ता  था  वहाँ  एक
 वर्ष  के  लिए  श्रव  is0vy  रुपया  सालाना  हो
 जायेगा  तो  यह  कहाँ  तक  उचित  व  न्यायसंगत
 होगा  ?  मुझे  मालुम  नही  कि  इसका  हिसाब
 उन्होंने  किया  या  नहीं  ?  लेक्षिन  जैसा  मैंने  कहा
 रा  नये  कर  का  परिणाम  ग्रह  हुभा है  कि  बह
 26  रुपये  के  बजाय  I8000  रुपये  at  गया।
 इसके  लिए  मेरे  पास  शोलापुर  से  पझनेकों  टेली-
 ग्राम्ग  प्राये  हैं,  देलीगेशंस  भेजे  जा  रहे  हैं  द्रौर
 लिखापढ़ी  हो  रही  है।  मेरी  बिनती  है  कि
 सरकार  इस  बारे  में  पुतनविचार  करे।  इसका
 परिणाम  यह  हो  रहा  है  कि  एक  यूनिट  को  चार
 पावरलूम  के  पीछे  00  रुपये  के  बजाब  75000
 रुपया  ऐक्साइज़  ड्यूटी  का  वेना  पड़ेगा।  मेरा
 कहना  है  वि  यह  टरकिश  टोबख  के  पावरलूम
 ज्यादा  नहीं  है  झौर  शोलापुर  में  इसके  पावश्लूम
 हैं  टरकिश  'हौबल  हमारा  ऐक्सपो्ट  होता  है
 शौर  प्राज  वह  पावरल्ूम  बंद  हो  गये  हैं।  मेरा
 कहना  है  कि  25  रुपये  के  बजाय  8  परसैंट,
 4  परमेंट  इस  टरकिश  टौबन  के  ऊपर  ऐक्साइश
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 ड्यूटी  हो  लेक्मि  कीमत  के  पीछे  8  परसैंट
 टैक्स  बढ़ाना  अनुचित  लगता  है...

 उप  प्रधान  संत्री  तथा  वित्त  भन्ती  (श्री
 मोरारजी  देसाई)  :  ऐक्सपोर्ट  पर  माफी  मिल
 जाती  है

 श्री  तुलधीदाास  जाधव  :  एग्रीकलचरल  लैंड
 पर  टैक्स  लगाये  जाने  के  बारे  में  मैं  संक्षेष  में

 कुछ  श्पने  विचार  प्रकट  करना  चाहूंगा  लेक्सि

 पहले  विक्ष  मंत्री  महोदय  ने  जो  उस  बारे  में

 कहा  है  वह  मैं  हाउस  के  सामने  पढ़ना  चाहूँगा  :
 “I  shall,  however,  consider  as  to  how

 genuine  agriculturists  can  be  exempted
 from  the  purview  of  this  measure  and
 will  be  moving  the  necessary  amend-
 ment  to  the  Finance  Bill  at  the  appro-
 printe  time.”

 यह  बाल  सही  है  कि  भ्राज  शहरों  में  जो

 बड़े-बड़े  इंडस्ट्रियलिस्ट्स  श्रौर  मालदार  लोग  हैं
 वह  ग्रपने  पर  लगने  वाले  करों  से  किसी  तरह
 बचने  की  कोंशिश  करते  हैं  भ्रौर  वह  बड़े-बड़े
 फाम्स  खरीद  लेते  हैं  श्रौर  भ्रपना  पैसा  लेती  में
 डाल  देले  हैं  क्योंकि  प्रभी  तक  लेती  पर  टैक्स

 नहीं  था  और  वित्त  मंत्री  ऐसे  मालदार  शहरी
 लोगों  को  जोकि  इस  तरह  से  टेक्‍स  की  चोरी
 कर  रहे  हैं  उन्हें  एप्रीकलचरल  लेंड  पर  टेक्स  डाल
 कर  काबू  में  लाना  चाहते  हैं।  लेकिन  मेरा  इसके
 लिए  कहना  यह  है  कि  एक,  दो  प्रादमी  कोई
 इस  तरह  से  टैक्स  की  चोरीं  करने  वाला  हो  भी
 तो  भी  उसके  लिए  सारे  समाज  को  इस  तरह  से
 सज़ा  देना  कोई  अच्छी  बात  नहीं  जंचती  है।
 ग्राजकल  देश  में  खेती  का  उत्पादन  अधिक  हो
 रहा  है  शौर  झगर  सरकार  चाहती  है  कि  उनमें
 और  भी  भ्रधिक  उत्पादन  करने  का  प्रोत्साहन
 बना  रहे.  लोगों  को  खेती  धिक  करने  का  इस
 हिय  काबम  रहे  दौर  ज्यादा  से  ज्यादा  प्रोडक्शन
 हो  तो  जाहिर  है  कि  उन्हें  यथासम्भव  सहलियतें
 प्रदान  की  जाय  |  शा  मैटीरियल  की  बड़ी
 जरूरत  है  |  जो  रा  मंटीरिवल  एप्रीकलचर  में  पैदा
 होता  है  डसे  शौर  बड़ाने  का  इंतैटिव  बना  रहता
 ब्रावरयक  है  झौर  यह  देखना  चाहिए  कि  कहीं
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 इस  टैक्स  से  लोगों  का  वह  इंसेंटिव  कम  न  हो
 जाय  ।

 व्याख्यात्मक  शापन  में  जो  तथुवा  दिया  है
 उसके  भ्रन्दर  लिखा  है  कि  इससे  झाम  लोगों  को
 कोई  ज्यादा  तकलीफ  नहीं  होगी  1  यह  टैक्स  तो
 इसलिए  बैठावा  मया  है  ताकि  ऐसे  नौन  ऐश्री-
 कल्चरिस्ट्स  जो  कि  खेती  में  पैसा  डाल  देते  हैं
 झौर  इस  तरह  से  इनकमटंक्स  की  चोरी  की
 कोक्षिश  करते  हैं  वह  टैक्स  की  चोरी  न  कर
 सकें  इसलिए  यह  टेक्स  लगाया  जा  रहा  है
 लेकिन  मैं  यह  कहता  हूं  कि  जो  वास्तव  में

 एग्रीकलचरिस्ट्स  हैं,  काशतकार  हैं  उन  पर  किसी
 भी  रीति  से  दबाव  झा  जाय  ऐटमौसफियर  का
 या  किसी  टैक्स  का  तो  यह  करना  ठीक  ने
 होगा  ।  इसका  कारण  यह  है  कि  दुनिया  में  इस
 ऐरिया  की  ऐनुवल  पर  कैपीटां  इनकम  सबसे  कम
 है  ।  यह  वात  मैं  नहीं  कहता  लेकिन  जो  बह्
 बैक  के  श्री  मैकनमारा  हिन्दुस्तान  भ्राये  थे  और
 जो  उम्होंने  कहा  था  मैं  उन्ही  के  शब्दों  में  हाउस
 में  पढ़  देना  चाहता  हूँ  :

 “However,  he  did  not  ignore  the
 frustration  and  failures  of  development
 particularly  in  South  Asia.  India  forms
 a  major  part  of  it.  The  growth  of  the
 annual  per  capita  income  in  thie  area,
 the  lowest  in  the  world.  was  about  half
 8  percent  At  this  rate,  it  would  take
 a  cemury  and  a  half  to  double  the  per-
 capita  income  of  the  region.”’

 इसके  साते  वह  हैं  कि  काक्तकारों  के  ऊपर
 ह  बोभक  न  हो  ।  उनके  दिख  में  यह  शक  भैदा
 न  हो  कि  ज्यादा  उत्पादन  करमे  से  हम  पर  टैक्स
 लगेगा  दौर  हमारी  प्रापरटी  लथ  टैक्स  में
 झभायेगी  ।  प्लानिंग  कमिदाम  के  उपाध्यक्ष
 डा०  गाडगिल  ने  ी  पश्सैंट  टैक्स  जगाने  का

 सुझाव  सरकार  को  दिया  या  ले  कित  अपने  फाइ-
 नैंस  मिनिस्टर  ने  जो  lO  परसैंट  किया  है  वह
 ठीक  किया  है  a  जरूरत  इस  बात  की  है  कि  इस
 प्र  भ्रौर  ्ागे  विचार  किया  जाय  भौर  किस्यनों
 में  उत्पादन  श्धिक  से  प्रधिक  बढ़ाने  का  उत्साह
 कम  न  पड़ने  पाये  इसके  लिए  भ्रगर  इस  टैक्‍स
 को  झौर  भी  कम  किया  7  सकता  हो  तो  सर-
 कार  करने  की  कृपा  करे  |
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 श्री  नम्बूदरीपाद  नें  भी  भ्रषम  एक  बंबान  में
 कहा  है  कि  यहँ  टैक्स  ठीक  नहीं  है।

 “He  wants  the  Centre  to  ensure  that
 the  burden  of  wealth  tax  and  other
 levies  does  not  fall  on  the  middle  pea-
 sant  and  on  poor  peasant.”

 मेरी  रिक्वेस्ट  है  कि  वह  इस  का  खयाल  रक्खें
 जिस  से  यह  तकलीफ  उन  को  न  हो  ।

 ध्ाज  प्रदेक्षों  की  मांगें  ज्यादा  हैं।  लैकिंग
 धाजकल  के  जमाने  में  नेशनल  थिकिंग  या
 सैशनल  लीडरशिप  रिस्क  ले  कर  काम  करने  के
 लिये  तैयार  नहीं  है  श्राज  हिम्दुस्तान  में  इस
 तश्ह  काम  करने  वाले  बहुत  थोड़े  लोग  हैं।
 प्राज  हर  प्रान्त  से  मांगे  थ्रा  रही  हैं।  महाराष्ट्र
 के  लिये  मेरी  विससी  है  कि  जी  नेशनल  हाईबेज
 है  उन  के  लिये  ज्यादा  पैसा  नहीं  दिया  जाता।

 वह  सब  कुछ  महाराष्ट्र  के  इस  रिपोर्ट  में  दिया

 है,  इस  लिये  मैं  इस  के  ऊपर  ज्यादा  समय  नहीं
 लेना  चाहता  ।  महाराष्ट्र  म  थो  नैशनत  हाईबेज
 हैं  उन  के  रिपेभ्नर  के  लिये.  सीमेंट  कांक्रौट  की
 सड़क  बताने  के  लिए  उस  ने  रकम  मांगी  बह
 दिल्‍ली  सरकार  से  नहीं  मिली  ।  वहां  का  याता-
 यात  बीस  गुना  बढ़  गया  ?ै।  बम्बई--पूना
 प्रौर  बम्बई  शोलापुर  जैसे  रास्तों  पर  ट्रक
 ज्यादा  चलते  हैं।  इसलिए  मेरा  कहना  यह  है  कि
 बम्बई  पूना  नेशनलहाईबे  क्रमांक  4,  पूना--
 शोलापुर  हाईवे  क़मांक  0  भ्ौर  बम्बई-भागरा

 हाईवे  क्रमांक  3  पर  यातायात  बहुत  ज्यादा  है।
 इस  सिये  इन  रास्तों  को  दुरुस्त  करने  के  लिये
 सरकार  ज्यादा  से  ज्यादा  पैसा  दें।

 Gen.  Dis.

 महाराष्ट्र  में  डिकिंग  वाटर  के  लिये  योज-
 नायें  बनाई  गई  हैं।  उन  में  से  कुछ  योगजनायें
 वहाँ  की  सरकार  ने  भारत  सरकार  के  पास  भेजी
 हैं।  उमटे,  नान्दलसा,  स्ुरगांव  द्रौर  खम्बोरा
 योजनाय  कोलावा,  नान्देड  शरीर  प्रकोला  जिलों
 में  हैं।  इस  बबल  उन  की  माँग  हैं  कि  i20  गाँवों
 को  पीने  का  पाती  देने  की  जो  बोजनायें  हैं  उस
 के  लिये  गवर्नमेंट  विचार  करे  प्रौर  महाराष्ट्र
 गंबनमेंट  को  सहायता  दें  ।

 प्रकार  ने  ट्रास्पोर्ट  न्रापरेटस  हड़ताल  की
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 बात  सुनी  होगी।  29  तारीख  को  बहुत  बड़ा
 स्ट्राइक  होने  वाला  है  हिन्दुस्तान  भर  में  |  सब
 ट्रक्स  बन्द  होने  वाले  हैं  भौर  उन  का  मोर्चा
 निकलने  वाला  है  |  बम्बई  में  इस  के  होने  का
 कारण  यह  है  कि  फुल  वेहिकल्स  जो  हैं  उन  की
 संख्या  963  में  2  लाख,  7  हजार  थी  झब
 ज्यादा  बढ़ो  होगी  ।  उन  में  से  जो  ट्रकों  के
 मालिक  हैं  उन  की  संख्या  2  लाख  है।  वह  छोटे
 लोग  हैं,  लेकिन  उन  का  हैरेसमेंट  बहुत  ज्यादा

 होता  है  श्राज  टायर  मंहगे  हो  गये  हैं,  उन  पर
 टैक्स  ज्यादा  हैं,  पुलिस  का  भौ  हैरेसमैंट  बहुत
 भ्रधिक  है  ।  इस  की  प्रोर  सरकार  को  ध्यान
 देना  चाहिये  और  उन  की  तकलीफों  को  कम
 करने  की  कोशिश  करनी  चाहिये  ।  मैं  इस  के
 विषय  में  ज्यादा  नहीं  कहना  चाहता,  हालांकि
 मुझे  सारी  बातें  मालूम  हैं  क्योंकि  मैं  उप  का
 जो  फेडरेदान  है  उस  का  प्रेजिडेंट  हूँ।  सारी
 मालूमात  मेरे  पास  हैं  |  मैं  जो  कुछ  कहना  चाहता
 हैं  उस  के  सपोर्ट  के  लिये  भी  बौ०  के०  धझार०
 बी०  राव  की  बात  को  ही  रखना  चाहता  हूँ
 क्योंकि  वह  ट्रांस्पोटं  भौर  शिपिंग  के  मिनिस्टर
 रह चुके हैं  वह  कहते  हैं  किः:

 “Dr.  Rao  conceded  that  taxation  on
 road  transport  operation  as  well  as  equi-
 pment  was  the  heaviest.

 Dr.  Rao  said,  if  the  aumber  of
 checkposts  each  vehicle  was  to  pass
 through  was  reduced  to  the  minimum.
 there  would  be  saving  of  the  time  en-
 abling  the  vehicle  to  have  a  quicker
 turnout.

 Dr.  Rao  regretted  that  while  revenue
 from  road  transport  had  gone  up  from
 Rs.  34  crores  to  Rs.  43]  crores  in  1967,
 the  expenditure  on  road  development
 had  gone  down  from  67.31  per  cent  to
 36.24  per  cent  of  the  revenue  during
 this  period.

 Dr.  Rao  said,  at  present  nearly  85
 per  cent  of  road  transport  operations
 were  being  undertaken  by  individual
 operators.”

 इस  के  माने  यह  हैं  कि  हम  उन  से  कर
 ज्यादा  लेते  हैं,  लेकिन  उस  के  क्‍्रनुरूप  रोड्स  को
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 व्यवस्था  नहीं  है,  गाड़ियां  बड़ी  जल्दी  ट्ट  छूट
 जाया  करती  हैं  1  इस  लिये  श्राप  ट्रांस्वोट  की
 चीजों  के  लिये  ज्यादा  से  ज्यादा  इन्तजाम  करें
 शौर  उन  के  हैरेसमेंट  को  कम  कर  1

 इस  के  बाद  मुझे  यह  कहना  है  कि  इंटर-
 स्टेट  जो  लाइसेंस  होता  है  उस  के  सम्बन्ध  में
 लोगों  को  बड़ी  तकलीफ  है  1  जिस  प्रान्त  से  भी

 वह  निकलेंगे  वहां  उन  पर  नज्नाक्‍ट्राय  ड्यूटी
 पड़ेगी  ।  डा०  राव  ने  कहा  है  कि  :

 Council  would  consider  the  question  of
 making  the  inter-state  transport  commission
 acentral  authority  under  a  full-time  chair-
 man  for  issuing  interstate  transport  lice-
 neces,

 कहने  का  तात्पर्य  यह  है  कि  सरकार  को

 इस  का  भी  खयाल  करना  चाहिए  शौर  जितनी

 सहूलियत  वह  दे  सके  उतनी  देनी  चाहिये  ।

 जो  कोभापरेटिव  शुगर  फंबट्रीज  हैं,  उन  के
 बारे  में  भी सव  की  राय  एक  ज॑ंसी  नहीं  है।
 मेरे  कहने  का  तात्पयं  यह  है  कि  जो  भी  कोश्ना-
 परेटिव  शुगर  फैक्ट्रीज  हैं  उन  के  भ्रंदर  भी  माल-
 दार  भादमी  ज्यादा  नहीं  हैं। 1  या  2  एकड
 गन्ना  उगाने  वाले  झादमी  9]  परसेंट  हैं।  भाज

 महाराष्ट्र  में  20  या  2]  शुगर  फेक्ट्री  वाले  हैं,
 उन  को  और  काइतकारों  को  फटिलाइजर  की
 कौमत  ज्यादा  देनी  पड़ेगी  भौर  खर्च  ज्यादा
 प्रायेगा  ।  जब  तक  श्राप  ने  शुगर  भोर  घुगरकेन
 के  रेट  फिक्स  किये  हुए  हैं  तब  तक  वह  ठीक
 चलेंगी,  उस  के  बाद  भगर  कुछ  ज्यादा  फंक्ट्रियां
 होंगी  तो  कुछ  फेक्टियां  बन्द  हो  जायेंगी  शौर
 कोप्मापरेटिव  सेक्टर  में  छोटे  छोटे  काइतकार  हें
 जो  खेती  में  मेहनत  कर  के  गन्ना  तंयार  करले  हैं
 उन  को  तकलीफ  होनी  ।

 इस  के  बाद  मैं  यह  निवेदन  करमा  चाहता
 है  कि  जिस  चीज  का  उत्पादन  बढ़ाना  हो  उस
 के  लिए  जिस  प्रान्त  में  वह  पैदा  होती  हो  उस
 के  लिए  सहूलियत  देनी  चाहिये।  ऐसा  माशुम
 पड़ता  है  कि  महाराष्ट्र  गन्ना  उत्पादन  के  सिल-
 सिले  में  दुनिया  में  दूसरे  नम्बर  पर  है  क्‍योंकि
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 उस  की  रिकबरी  2  और  3  परसेंट  तक  है।
 श्री  बुभागाड़े  को  एक  एकड  में  63  टन  शुगर
 केन  पैदा  कश्ने  क ेलिए  बख्शीशि  दी  गई  है।
 ग्राज  महाराष्ट्र  की  शुगर  फंक्ट्रियां  जितनी
 सहायता  मांगती  हैं  भ्रगर  उतनी  श्राप  दे  दें  तो
 उस  से  इतनी  चीनी  पैदा  होगी  कि  जितनी
 खानी  हो  ग्राप  खा  लें  श्रौर  जितनी  बाहर  भेजनी

 हो  उतनी  बाहर  भेज  दें  ।  यहाँ  बार-बार  कहा
 जाता  है  कि  चीनी  कम  है  बौर  लोगों  को  खाने
 को  नहीं  मिलती  है  ।  इस  दृष्टिट  से  इस  इंडस्टी
 को  ज्यादा  से  ज्यादा  सहूलियत  देनी  चाहिए  tv

 इस  के  बाद  मैं  हरिजनों  के  बारे  में  कहना
 चाहता  हूँ  कि  उन  को  बडी  तकलीफ  है  यहाँ
 फ्िचले  से  शन  में  इस  के  ऊपर  बहस  हुई  थी।
 महाराष्ट्र  में  नंगी  औरतों  को  घुमाया,  मध्य
 प्रदेश  में  भी  कटवाया  था,  सू०  पी०  में  दो
 लड़कों  को  क्एं  में  डाल  दिया  गया  था.  जांघ
 में  जला  दिया  गया  था|  यह  सब  क्‍या  चल  रहा
 है,  मेरी  समझ  में  नहीं  भ्राता  ।  सरकार  से  मेरा
 निवेदभ  है  कि  इन  चीजों  को  बन्द  करना  चाहिये
 गुरु  गोलवल्कर  जो  श्रार०  एस०  एस०  के  प्रमुख
 हैं,  उन  का  भाषरा  पढ़ने  से  तो  यह  चीज  शौर
 भी  भड़क  जायेगी  |  वह  चातवंण  रखना  चाहते
 हैं,  श्र्थात  जो  श्रादमी  जिस  समाज  में  पैदा  ह्श्ना
 उस  को  मरने  तक  उसी  में  रहना  चाहिए  7  मैं
 उन  के  भाषा  को  पढ़ना  नहीं  चाहता,  लेकिन
 मेरी  श्राप  से  बिनती  है  श्रौर  सरकार  से  भी  कि
 इस  तरह  की  जो  स्पीचेज  होती  हैं  उन  को  बन्द
 करना  बिल्कुल  प्रावश्यक  है  1  गुरुजी--  ती  रूढी
 नसून  तो  घमंच  श्राहे  श्यृती  स्मृती  ईश्वर  निर्मित
 श्राहे  व  त्यांत  सांगितलेसली  व्यवस्था  ही  हि  ईइवर
 निर्मित  आहे  किबहुना  ती  ईश्वर  निर्मित  प्रसल्या-
 मुले  त्यायी  जरी  मोडतोड  काली  तरी  भास्ही
 कालजी  करत  नाही  करण  मानवाने  मोडतोड
 झाज  केली  तरी  जी  ईदवर  निर्मित  योजना  भाहे
 नी  पुन्हा  प्रस्थापित  होशार  चइस  के  माने  यह
 हैं  कि  जिस  समाज  में  जो  झ्ादमी  पैदा  ह््भा  उस
 को  बहीं  मरना  चाहिए  धर्म  कहता  है  कि
 किसी  को  कोई  अभ्रधिकार  नहीं  है  भच्छा  होने  या

 बुरा  होने  का  |  एक  देनिक  भ्रखबार  नई  दुनिया
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 इंदौर  स ेनिकलता  &  |  उसका  27-32-69  का
 प्रंक  पढ़ने  के  बाद  किसी  भी  भादमी  का  हृदय  फट
 जाएगा  |  चेयरमन  साहब,  प्राप  भी  उसी  समाज
 से  भाते  हैं।  यह  जो  जुल्म  हरिजनों  के  ऊपर
 होता  है,  यह  बन्द  होना  चाहिये  -  सरकार  को
 इसके  बारे  में  सख्ती  से कदम  उठाने  चाहियें।

 श्रब  मैं  पब्लिक  सेक्टर  के  बारे  में  कुछ
 थोड़ा  सा  कहना  चाहता  हूँ।  मेरे  पास  इसके
 बारे  में  बटुत  से  अांकड़े  हैं।  इसकी  चचा  भी

 बहुत  होती  है  |  मेरा  कहना  यह  है  कि  पब्लिक
 सैक्टर  को  जिस  तरह  से  भी  हो  बढ़ाया  जाना
 चाहिए।  लेकिन  श्राज  भाप  देखें  कि  हालत
 क्या  है  1  39  प्रंडरटेकिंग  ऐसे  हैं  जिन  में  48
 करोड़  रुपये  का  मुनाफा  हुआ  है  जबकि  28
 प्रण्डरटेकिंग  ऐसे  हैं  जिन  में  84  करोड़  रुपये
 का  नुक्सान  हुआ  है  ।  इसका  मतलब  यह  होता
 है  कि  नेट  86  करोड़  का  नुक्सान  सरकार  को
 उठाना  पड़ा  है।  यह  नुक्सान  कम  होना  चाहिए
 प्रौर  इसको  देखा  जाना  चाहिए  कि  ये  पब्लिक
 सैक्टर  ग्रण्डरटेकिंग  मुनाफे  में  चलें  |  यह  जो

 नुक्सान  होता  है  वह  इस  कारणा  से  होता  है  हम
 पहले  बजे  ज्यादा  रख  लेते  हैं,  मैनेजर  ज्यादा
 रख  लेते  हैं,  विल्डिग्त  और  कवार्टज़  के  लिए
 कैपिटल  श्राउटले  में  प्रावधान  कर  देते  हैं  लेकिन
 इसका  1 टरेस्ट  हमें  कुछ  नहीं  मिलता  है  धौर
 न  ही  कुछ  भी  रिटर्न  होती  है  1  दूसरी  बात  यह
 है  कि  जो  बेसिक  इंडस्ट्रीज  हैं  या  जो  की

 इंडस्ट्रीज  हैं  उन  में  जो  उत्पादित  माल  होता
 है  उसको  खरीदने  वाले  नहीं  मिलते  हैं।  मैं
 चाहता  हूँ  कि  इस  तरह  का  माल  तैयार  किया
 जाए  जिस  की  माकिट  हो  ny  बेसिक  इ डस्ट्री  को
 बढ़ाबा  दिया  जाए  धौर  बत मान  में  जो  नुक्सान
 हो  रहा  है  वह  न  हो  श्र  जागे  से  उन  में

 मुनाफा  हो  ।  रिपोर्ट  जो  लिखी  जाती  हैं  बे  तो
 भ्रच्छी  लिखी  जाती  हैं  ।  उन  में  यह  लिखा  रहता
 है  कि  भ्रच्छे-प्च्छे  मैनेजर  एप्वाइट  हो,  च्े
 बकंज  शौर  भ्रादमी  रखे  जायें  भौर  दूसरी  थो
 कमियाँ  हैं,  उनकी  तरफ  भी  ध्यान  दिलाया  जाता
 हैं  ।  प्रगर  उनकी  तरफ  ध्यान  दिया  आए  ौर
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 [श्री  तुलशीदांस  जाघथ ]
 जो  श्राइडल  कैपसेटी  है  उसका  भी  इस्तेमाल
 हो  तो  फायदा  हो  सकता  है।

 10-38-69  के  टाइम्जू  श्राफ  इंडिया  में

 पुनाचा  साहब  ने  कहा  है  :

 “Mr.  Poonacha  has  ut  Jast  conceded
 that  the  manpower  employed  in  the
 Bhilai  steel  plant  is  on  the  high  stde.”

 वहां  पर  झादमी  ज्यादा  हों  तो  उनको  कम
 करना  होगा  |  श्रगर  जरूरत  से  ज्यादा  ग्रादमी
 हों  तो  इसका  मतलब  यह  नहीं  होता  है  कि
 एफिशेंसी  बढ़ती  है।  वहाँ  पर  और  ज्यादा
 गड़बड़  होती  है  |  थोड़े  भ्रादमी  रखें  और  इंटै-
 सिव  वर्क  जिस  को  कहते  हैं  वह  हो  तो  एफि-
 दोसी  बढ़ती  है।  इस  सब  को  देख  कर  पब्लिक
 सैक्टर  को  श्राप  बढ़ावा  दें  और  ये  जो  प्लांट  हैं,
 उनको  भी  चलाये  |  श्री  पुनाचा  रेलवे  से  यहाँ
 भाए  हैं  भोर  उन्होंने  वहाँ  बहुत  अच्छा  काम
 किया  है  -  वह  बहुत  भ्रच्छे  ग्रादमी  भी  हैं।
 पब्लिक  संक्टर  के  बारे  में  लोग  टीका  टिप्पणी
 करते  हैं  शौर  स्वतन्त्र  पार्टी  वाले  तो  यहाँ  तक
 कहते  हैं  कि  प्राइवेट  एटरप्राइज़  को  बढ़ावा
 मिलना  चाहिये  झौर  पब्लिक  सैक्टर  को  खत्म
 कर  दिया  जाना  चाहिये  ।  प्रगर  पब्लिक  संक्टर
 ढीक  तरह  से  काम  करेगा  तो  उनको  इस  तरह
 की  टीका  ठिप्पणी  करने  का  पझ्वसर  नहीं
 मिलेगा  |

 हजीनियज़ें  के  बारे  में,  उनकी  बेकारी  के
 बारे  में  प्रव  मैं  कुछ  कहना  चाहता  हूँ।  इसकी
 चर्चा  भी  बहुत  होती  है।  हमारी  प्राइम  मिनि-
 स्टर  एक  मीटिंग  में  गई  थी  तो  उनके  खिलाफ
 इजौमियर्श  का  मोचा  निकला  था।  में
 चाहता  हूँ  कि  उनके  बारै  में  भी  प्रापको  कुछ
 करना  चाहिये  ।

 एक  झौर  भी  बात  है।  ह  जीनियरिंग
 टैडिस्ज  में  जोकि  5  फरवरी  i900  का  है  यह
 लिकला  था  :

 “If  an  Indian  engineer  suggests  a
 new  idea  of  change  of  design  of  pro-
 curement  of  plants  and  machinery,  they
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 are  bluntly  told  by  the  coilaborators
 that  they  would  not  take  the  responsi-
 bility  for  performance  and  quality.  He
 cited  the  cxampie  of  the  Foundry  Forge
 Plant  of  the  Heavy  Engineering  Corpo-
 tation,  Ranchi,  of  which  he  was  the
 Chairman.”

 जिन  का  यह  भाषगा  है  वह  इसके  चेयरमंन
 थे  उन्होंने  जो  कुछ  कहा  है  वह  मैंने  आ्रापको
 बताया  है  ।  इसकी  झोर  भी  पश्रापका  ध्यान  जाना
 चाहिये।

 एक  ब्रंतिम  बात  मैं  फारेन  एक्सचेंज  के
 बारे  में  कहना  चाहता  हैँ  कि  जिसकी  हमारे  देश
 को  बहुत  जरूरत  है  ग्रौर  जिसकी  कमी  हम
 प्रनुभव  करते  हैं  -  “राजस्थान  समाज  के  श्रंदर
 24  फरवरी  को  श्री  टांटिया  ने  लिखा  है  कि

 दुनिया  के  भ्रन्य  देशों  के  मुकाबले  में  भारत  में
 श्राने  वाले  टूरिस्टों  की  संख्या  सबसे  कम  हैं|
 दुनिया  के  देशों  को  जहां  पर्यटकों  से  750  रुपये
 675  रुहये  आय  होती  है  वहां  हमको  नौ  प्राने
 ही  भ्राय  होती  है।  इतनी  कम  श्राय  उनसे  हम
 को  क्‍यों  होती  है  ?  उन्होंने  इसमें  यह  भी  लिखा
 है  कि  एक  जड़का  हिन्दुस्तान  प्राने  के  लिए
 निकला  ।  उसकी  माँ  मे  पूछा  कि  कहां  जाते  हो  |
 उसने  उत्तर  दिया  कि  मारत  जा  रहा  हूँ।  माता
 ने  कहा  कि  वहां  मत  जागो,  वहां  डाकृगिरी
 होती  है,  वहां  चोरियां  होती  हैं,  वहाँ  रेलों  में
 ग्रादमी  मारे  जाते  हैं।  यह  हमारा  नेशनल
 कारक्टर  है......

 खोमतो  जबाबेन  शाह  (प्रमरेली)  :  नेशनल
 फारक्टर  नहीं  है  ।

 शी  तुलझोीदास  जाधव :  सब  के  लिए  मैं
 नहीं  कहता  ह।  लेकिन  इस  तरह  की  घटनायें
 होती  'पवदम  हैं।  कांग्रेस  बाले  हों  या  गैर
 कांग्रेसी  हों,  सब  को  सोचना  होगा  इसके  बारे  में
 सच्चाई  प्रौर  प्रामारिकता  जिसको  कहते  हैं,
 वह  देह  में  लानी  होगी  ।  हमें  ऐसे  उपाय  करने
 होंगे  ताकि  ज्यादा  संख्या  में  बाहर  से  टूरिस्ट
 यहाँ  भाएं  1  उनके  लिए  हमें  ज्यादा  सुविधाश्रों
 का  प्रबन्ध  करना  होगा  t  झगर  हमने  ऐसा  किया
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 तो  हमारे  देश  को  फारेन  एक्सचेंज  काफी  प्राप्त
 हो  सकता  है  ।

 इस  शब्दों  फे  साथ  मैं  भापकों  धन्यवाद  देता
 हूँ  कि  श्रापने  मुझे  कुछ  थोड़ा  सा  ज्यादा  समय
 दिया  है।

 डा०  सय  प्रकाश  पुरी  (नवादा)  :  सभापति
 महोदय,  वित्त  मंत्री  जी  ने  अपना  बजट  भाषण
 प्रारम्भ  करते  हुए  यह  कहा  कि  मैं  केवल  सूत्रधार
 के  रूप  में  झापके  सामने  उपस्थित  हुआ  हूं,  जिस
 का  काम  नाटक  प्रारम्भ  होने  से  पहले  कुछ  समय
 के  लिए  रंगमंच  पर  आकर  दर्शकों  की  रुचि
 बढ़ाना  होता  है  t

 4735  bes.

 [प्रध्यक्ष  महोदय  पीठासोन  हुए ]

 यह  नाटककार  श्रौर  इसके  ये  सूत्रधार  जिस
 प्रकार  रंगमंच  पर  श्राकर  नाटक  खेल  रहे  हैं,
 उसका  प्रमाण  देश  में  व्याप्त  असन्तोष  है  ।  जब
 ये  सूत्रधार  सामने  खड़ा  होकर  देश  की  माली
 हालात  और  देश  के  जन  जीवन  का  चित्र
 उपस्थित  करता  है  तो  श्राप  देखें  कि  श्राज  भी
 गांव  की  हालत  क्‍या  है ।  झाज  भी  गाँवों  में
 ज्यादातर  गांव  ऐसे  हैं  कि  जहां  के  लोग  पीने  के
 लिये  भ्रच्छे  पानी  के  लिने  तरसते  हैं  -  उनको
 पीने  के  लिए  स्वच्छ  पानी  तक  नहीं  मिल  रहा
 है।  पश्राज  भी  न  जाने  कितनी  पुरानी  सड़कें
 श््ल  धूसरित  पड़ी  हुई  है।  भाज  भी  भूशे  नंगे
 किसान  का  चित्र  हमारे  सामने  श्राता  है  ।  किसी
 भी  नाटक  में,  किसी  भी  प्रदर्शन  में  सूत्रधार  की
 महत्ता  तब  बढ़ती  है  जब  वह  कुछ  ऐसी  झनोखी
 जीजें  उपस्थित  कर  देता  है  कि  जिस  को  देखकर
 दर्शकगरा  भ्रचम्भे  में  पड़  जाते  हैं,  प्राश्चयं  में  पड़
 जाते  हैं।  भ्राधवय  की  स्थिति  इस  सूत्र  धार  ने
 इस  प्रकार  प्रारम्भ  की  कि  उसके  मन  में  उस
 क्षेत्र  को  छूने  की  इच्छा  है  जिसे  हम  कृषक  वर्ग
 कहते  हैं।  यह  वह  कृषक  वर्ग  है  जो  प्रत्येक  दो
 तीन  साल  के  बाद  दो  तीन  साल  भूखों  मरता

 है  श्रौर  भ्रासमान  की  धौर  देखता  है  तड  पती

 हुईं  नजरों  से  कि  कब  पाती  वरसे  भौर  कब
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 उसकी  लेती  हरी  हौ।  उस  वक्त  न  तो  यह
 सरकार  कोई  ऐसी  योजना  बनाकर  सामने  नाती
 है  कि  उसके  खेत  को  पानी  का  जाए  धरती  के
 सीने  को  शीरकर  शौर  उसके  धन्दर  से  पानी
 निकाल  कर  कृषक  को  दिया  जाए  शौर  न  हीं
 उसकी  कोई  श्रौर  सहायता  करती  है।  उसको
 इस  बात  की  बिश्ता  नहीं  रहती  है  कि  सत्पक्ति
 बढ़े  बौर  कृषक  का  पेट  भी  भरे  |  इन  समाम
 हालात  को  देखये  हुए  भी  वह  सामने  भ्राते  हैं
 उन  कृषकों  पर  हाथ  डालने  के  लिए  जो  थ्याहे
 छोटे  हैं  या  बड़ें  हैं  श्रौर  कहते  हैं  कि  इस  बार
 उन  पर  सम्पक्ति  कर  लगाया  जायेगा  |  सम्भवतः
 बाद  में  कुछ  उन्हीं  के  पक्ष  के  लोगों  श्नौर
 सामान्य  लोगों  के  विरोध  की  स्थिति  को  प्रनुभव
 करते  हुए  वित्त  मंत्री  ने  एक  प्रंदाजा  लगाया  है
 श्रौर  सुनने  में  भ्राया  है  कि  वह  ब  यह  सोच
 रहे  हैं  कि यह  सिर्फ  इसलिए  कहा  गया  है  कि
 बड़े  विजिनेस  हाठसिस  जो  हैं  वे  चू'कि  खेती  में,
 जमीन  में  काफी  राशि  लगा  रहे  हैं,  इसलिए  उन
 पर  रोक  लगाने  के  लिए  ऐसा  किया  जाना  प्रथ
 इयक  है  ।  लेकिन  कया  वास्तव  में  बात  यही  है  ?
 इससे  वह  किसान  भी  जिसके  पास  दस  या  पंद्रह
 एकड़  से  ज्यादा  जमीन  होगी,  इसकी  लपेट  में
 नहीं  श्रा  जायेगा,  क्या  उसके  ऊपर  इसका  भ्रसर
 नहीं  पड़ेगा  ?  जिन  कृषकों  ने  देश  की  प्राथिक
 श्रौर  माली  हालत  को  सुधारने  में  प्रभी-प्रभी
 एक  रुचि  ली  है,  प्रभी-प्रभी  एक  नया  इंटरेस्ट
 उनमें  करिये  ह्भा  है,  क्या  इससे  वे  हतोत्साहित
 नहीं  होंगे  ?  क्या  इससे  उनको  भी  चोट  नहीं
 लगेगी  ।  इसलिए  वित्त  मंत्री  का  जो  यह  विचार
 है,  इसका  मैं  घोर  विरोध  करता  हूँ  प्रगर  बित्त
 मंत्री  की  नजर  इन  व्यापारिक  वर्गों  के  ऊपर  है
 या  उसके  ऊपर  है  जिन्होंने  काला  पैसा  या  सफेद
 पैसा...  मैं  नहीं  जानता  है  कि  क्या  काला  धौर
 क्या  सफेद  पैसा  होता  है,  इसको  विक्त  मंत्री
 जानें.  ..जमीन  में  लगाया  है  तो  मेरी  एक  प्रार्थना
 उनसे  यह  होगी  कि  ध्राज  पू  हिन्दुस्तान  के
 पैमाने  पर  वह  इस  बात  का  पता  लगायें  कि
 कितने  ऐसे  सरकारी  भ्रथिकारी  हैं  जिन्होंने  जब
 से  नौकरी  प्रारम्भ  की  है,  तब  से  लेकर  ब  तक
 कितनी  जमीन  भजित  की  है  प्रौर  उसमें  उन्होंने
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 [डा०  सय  प्रकाश  पुरी]
 कितना  पैसा  लगाया  है  इसको  भी  देखा  जाना

 चाहिये  कि  उन्होंने  जो  जमीन  ली  है  उसको
 किस-किस  नाम  से  लिया  है।  भ्रपने  नाम  से

 नहीं  लिया  है  तो  क्‍या  प्रपने  रिहतेदारों  के  नाम
 से  तो  नहीं  ली  है  ?  क्‍या  उन्होंने  यह  जमीन
 अपने  भ्रधिकारों  का  दुरुपयोग  करके  तो  नहीं  ली
 है।  भ्रगर  उन्होंने  ब्लेक  मनी  प्रजित  किया  है
 तो  कहां  से  किया  है।  क्‍या  उस  ब्लैक  मनी  को
 उन्होंने  जमीन  की  खरोद  में  तो  नहीं  लगा  दिया
 है  ?  मैं  प्राशा  करता  हूँ  कि  वित्त  मंत्री  जी  इसके
 ऊपर  श्रव्य  ध्यान  देंगे  ।  सम्भवत:  उन्हें  इस
 बात  का  पता  भी  है।  उनके  चेहरे  पर  भी

 मुस्कराहट  बतलाती  है  कि  वह  इन  सब  बातों  से
 बाकिक  हैं  ।

 श्राज  का  किसान  लंबी,  लोन  श्रौर  लगान
 ले  जिस  प्रकार  दबा  हुआ  है  उसके  ऊपर  इस
 प्रकार  की  नजर  डालना  भ्रच्छा  नहीं  होगा।
 किसान  की  बात  प्रोफेसर  हुमायून  कबिर  ने  तथा

 दूसरे  माननीय  सदस्यों  ने  भी  की  ।  मैं  जिस  क्षेत्र
 का  प्रतिनिधित्व  बरता  हैं  उसकी  जनसंख्या  बारह
 लाख  प्रवदय  होगी  श्रौर  इस  बारह  लाख  में  से

 साढ़े  छः  लाख  मतदाता  छोटे-बड़े  कृषक  भ्रबश्य
 होंगे  ।

 वहां  श्राज  भी  पचास  हजार  व्यक्तियों  की
 दरख्वास्तें  पड़ी  हुई  हैं,  जिन्हें  प्राज  बिजली

 चाहिये--सिंचाई  के  लिए,  न  कि  घरों  के  लिए,
 रेफ़िजेरेटर  या  एयर-कन्डीशनर  के  लिये  V  सिर्फ

 एक  जिले  के  एक  चुनावल्षेत्र  में  यह  स्थिति

 है  ।  पूरे  देश  के  बारे  में  प्रन्दाजा  इसी  से  लगाया
 जा  सकता  है  t

 पैट्रोल,  कैरोसीन  तेल  झौर  डीजल  के  कर
 में  बृद्धि  हुई  है।  मैं  इसका  विरोध  करता  हूँ  ।

 इसकी  वृद्धि  ।  भ्रप्रेल  से  होनी  चाहिये,  लेकिन

 सम्भवत:  वित्त  मंत्री  भ्रच्छी  तरह  से  जानते  हैं
 कि  सूत्रधार  तो  यहां  खड़ा  हुमा  भौर  नाटक

 बाहर  शुरू  हो  गया  ।  जब  हम  यहाँ  से  बाहर  गये
 शोर  गाड़ी  में  पेट्रोल  भरवाया,  तो  ज्यादा  पैसे
 लगने  शुरू  हो  गये  ।  इस  पर  सरकार  का  कोई
 तियंत्रणा  या  नजर  नही  है।  मैं  समभता  हूँ  कि
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 नाटक  प्रारम्भ  करने  से  पहले  कोई  ऐसा  बन्दो-
 बस्त  करना  चाहिये  था  कि  इस  प्रकार  कौ  गलत

 कार्यवाहियों  की  रोक-थाम  को  जाये  |  हर  साल

 ऐसा  होता  है।  विश  मंत्री  क ेबजट  भाषण  के
 बारे  में  दूसरों  को  मालूम  हो  जाये,  वह  एक
 ग्रलग  बात  है  लेकिन  होता  यह  है  कि  उन्होंने
 ग्रपनी  स्पीच  में  कहा  कि  सिगरेट,  एलकोहल
 श्रौर  पेट्रोल  भ्रादि  के  कर  में  बृद्धि  की  जायेगी,
 उनकी  स्पीच  खत्म  हुई  श्रौर  हम  बाहर  निकले
 नहीं  कि  बानार  में  इन  चीजों  के  ज्यादा  पैसे
 लगने  शुरू  हो  गाते  हैं।  बस  बात  की  प्राबश्य-
 कता  है  कि  बित्त  मंत्री  इस  तरफ़  घ्वान  दें  ।

 टेलीफोन  की  शुल्क  दरों  में  भी  बृद्धि  हुई
 है  ।  टेलोफोन  की  प्रावश्यकता  दिनों  दिन  बढ़ती
 जा  रही  है।  जैसे-जैसे  श्रादमी  ज़्यादा  ब्यस्त
 होट।  चला  जा  रहा  है,  बंसे-वंसे  ऐसी  सुविधाश्रों
 को  ग्रावश्यकता  बढ़ती  जा  रही  है।  मैं  समझता

 हूँ  कि  टेजीफ़ोन  पर  ज़्यादा  कर  लगाने  से  भ्रथिक
 प्र्च्छा  होगा  कि  सरकार  ज़्यादा  लोगों  को  टेली-
 फ़ोन  देने  की  बात  सोचे,  क्योंकि  ऐसा  करने  पर
 उस  को  ज़्यादा  पैसे  मिलेंगे।  मंत्री  महोदब  देखे
 कि  उन  के  पास  श्भी  टेलीफ़ोन  की  कितनी
 दरश्वास्ते  पड़ी  हुई  हैं  |  मैं  समझता  हैँ  कि  इस
 सुविधा  को  श्रौर  ज्यादा  लोगों  तक  पहुंचा  कर,
 इस  क्षेत्र  में  जो  घाटा  है,  सम्भवत:  डस  को  पूरा
 किया  जा  सकता  है।

 चीनी  एक  ऐसी  चीज  है,  जिस  पर  सब  की
 नजर  है  |  सुबह  से  लेकर  शाम  तक  उस  का
 उपयोग  किया  जाता  है।  कुछ  लोग  डाक्टर  के
 कहने  पर  शायद  उसे  न  खाते  हों  ।  भ्रगर  चीनी
 के  दाम  पूरे  तौर  पर  बढ़ा  दिये  गये  होते,  तो
 एक  बात  थी,  लेकिन  ऐसा  नहीं  किया  गया  है  ny
 जहां  चीनी  का  उत्पादन  होता  है  बिहार  भौर
 यू०  पी०  में  ऐसी  जो  चीनी  मिलें  बन्द  पड़ी  हुई
 हैं,  सब  से  पहले  सरकार  का  ध्यान  उन  की  तरफ
 जाना  चाहिए  था।

 झाज  न  सिफ  युवा-वर्ग  बल्कि  तमाम  लोगों
 के  सामने  जो  सब  से  महत्वपूर्ण  समस्या  उपस्थित
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 हो  गई  है,  बह  है  बेरोनगारी  ।  चाहे  पढ़ें-लिखे
 लोग  हों  और  चाहे  अनपढ़,  शैतीहर  मबदर  हों
 या  दूसरे  लोग,  सब  के  सामने  वह  सथस्या
 उपस्थित  हो  गई  है।  शाज  दिन  के  प्रारभ्थिक
 चररा  में  माननौय  सदस्य,  भ्रो  बचर्जीं,  ये  यह
 प्रदन  उठाया  कि  ध्नएम्पलायमेंट  इनशोरेंस  को
 बात  कहाँ  तक  श्रागे  बढ़  रही  है  श्लोर  सरफार
 इस  सम्बन्ध  में  क्या  करने  जा  रहौ  है।  मैं
 समभता  हैँ  कि  लेबर  मिनिस्ट्री  हो  गा  बित्त
 मन्त्रालय,  सरकार  की  शोर  से  इस  बारे  में  कोई
 ठोस  कदम  अवश्य  उठाया  जाना  चाहिए  1  कृषि
 को  प्रधानता  देने  के  साथ-साथ  गांबों,  देहात,  में

 लघु  उद्योगों  का  वाताबरण  निभित  हो  सके,
 इस  सम्बन्ध  में  भी  सरकार  को  कोई  ठोस  कदम
 उठाना  चाहिए  |  इस  बजट  को  पेश  करने  के
 पहले,  इस  के  दरमियान  शौर  इस  के  बाद  भी
 बिक्ष  मन्त्री  महोदय  को  पुन:  एक  बार  राज्यों
 ब्रौर  केन्द्र  क ेबोध  जो  होड़  है  उस  का  मुकाबला
 करना  ही  पड़ेगा  |  हमें  विश्वास  तो  है  कि  जिस

 कुशलतापूर्षक  वह  तमाम  बातों  का  निर्वाहू  कर
 लेते  हैं,  जिस  प्रकार  से  उसे  वह  बढ़  तरीके  से
 किनारे  टाल  देते  हैं,  दसी  तरीके  से  वहू  पुन.  इस
 बार  भी  फिर  से  उन  राज्यों  की  मांग  को  लिन
 मी  मांग  दुरुस्त  है,  सही  है.  उस  को  एक  कुशल
 सूत्रधार  के  रूप  में  भ्रवश्य  टाल  देंगे  ।  लेकिन  यह
 टालमटोल  बहुत  दिनों  तक  नहीं  चल  सकती  है  |
 राज्यों  श्रौर  केन्द्र  के  बीच  में  जो  खाई  है  उस  के

 निवारण  के  लिए  जब  तक  समान  रूप  सै  कण
 या  झनम  सुविधाएं  जो  भी  प्राप  देते  हैं  वह  सब
 को  नहीं  देंगे  तब  सक  मह  साई  कभो  पट  नहीं
 सकती  है।  मात्रा  राजनंतिक  दबाष  से  भगर
 आप  कुछ  करते  हैं  तो  इस  का  राजनैतिक  परि-

 णाम  ही  निकलेगा  श्रौर  इस  का  फल  श्रगर
 बिरोधी  दल  मा  बिरोधी  सरकारों  को  जुगतना
 पड़ेगा  तो  संभव  है  श्राप  भी  एक  दिन  बिशोधी

 हालत  में  भ्राएं,  उस  समय  श्राप  को  भी  मुगतना
 प  सकता  है।  श्राप  देखें,  चौथी  पंचवर्थीब
 मोलना  में हमारे  महाँ  बिहार  में  कुल  loo

 कि  लोमीटर  पक्की  सड़क  बनाने  की  योजना  है

 झाप  सोच  लीजिए  बिहार  जैसे  पिछड़े  राज्य  के
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 लिए  09  मील  पक्‍की  सड़क  की  योजना  से  उस
 प्रदेश  की  कमा  उन्नति  हो  सकती  है  ?

 ह.) 6  में  सामान्य  से  सामान्य  जो  इन्सान  हैं
 उस  इ  सान  को  निहायत  जरूरी  श्राषश्यकताधों
 को  ग्रोर  देखते  हुए  बजट  का  परीक्षण  करना

 चाहता  हूँ  भौर  परौक्षण  करते  हुए  वित्त  मंत्री
 से  यह  निधेदन  करना  लाहता  हें  कि  हनके  जीवन
 के  जो  पहलू  हैं,  अब  तक  सरकार  इत  को  नहीं
 देखिंगी  भारतीन  लत-शीवत  कभी  सुधरने  का

 नहीं  है।  एक  तो  जन-साधारगा  का  स्वास्थ्य
 प्रौर  दूसरे  उस  की  शिक्षा,  इत  दो  पहलुभों  को
 लीक्षिये  |  शिक्षा  के  सम्वन्ध  में  तीन  बातें  भ्राती

 हैं  -  शिक्षक,  शैक्षणिक  संस्थाएं  भ्रौर  शिक्षकों
 की  भ्रवस्था  |  झाज  शिक्षा  की  सारी  सुविधाएं,
 एक  स्वर  तक  सभौ  लोगों  को  उपलब्ध  हों  यह
 प्रत्यन्त  घ्लावशयक  हो  गया  है।  हायर  सेकेंड्री
 तक  की  छिक्षा  प्राप्त  करने  की  सुविधा  देषया  कै
 सभी  राज्यों  में  हर  एक  भ्रादमौ  को  मिलेगी,  यह
 भाप  चोषित  करें  धौर  वह  प्रावश्य  मिलमी
 चाहिए।  झाज  नो  देश  में  शैक्षणिक  संस्थानों
 कौ  झवस्था  है  वह  मैं  न ेपहले  भी  बतामी  है,
 सरकार  का  ध्यान  उस  शोर  मैं  ने  भाकृष्ट  किया
 है  कि  22  विद्यालयों  को  मैं  ने  स्वयं  जा  कर
 देखा  है  शौर  उन  में  से  18-18  बिद्यालयों  को
 मैं  नै  ऐसा  पामा  है  कि  जिन  की  चत  नहीं  हैं
 या  जिन  की  मौत  भ्रक्छी  गहीं  है  जहां  कि

 लखे  बेह कर  पढ़  सके  !  ऐसी  हालत  हमारे
 राज्य  में  है।  छ््स  पर  संभव  है  यह  कहें  कि
 राज्य  सरकार  के  मातहत  यह  चीज  प्राती  है
 श्रौर  सरकार  के  पास  पैसा  नहीं  है  इसलिए  वह
 ऐसा  कर  रहे  हैं  7  हमारी  मह  माँग  होगी  ध्रौर
 बड़ी  खुशी  की  बात  होती  शभ्रगर  जिस  दृष्टि  से
 शौर  तमाम  प्रामदनी  को  बढ़ाने  की  बात  को  वह
 सोचते  हैं,  ऐसे  ही  एक  ऐसा  मानस  निर्माण
 करने  कौ  दिशा  में  भी  वित्त  मसत्री  देखते  भौर

 यह  सोचते  कि  छ्िक्षा  की  समान  सुविधाएं
 तमाम  लोगों  को  श्रवदम  उपलब्ध  होंगी  प्रौर
 feet  किसी  एक  स्तर  तक  लोगों  को  मुफ्त  दी
 जायगी,  शैक्षणिक  संस्था  का  नियन्त्रण  सर-
 कार  रखेगी  शौर  शिक्षकों  को  जिन  को  वतंभमान
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 [दिग ०  सूर्य  प्रकाश  पुरी]
 भवस्था  में  श्रपनी  नौकरी  से  प्रवकाश  प्राप्त
 करने  के  बाद  कोई  पेंशन  नहीं  मिलती  है,
 भविष्य  में  उन्हें  पेंशन  भी  मिलने  की  व्यवस्था

 हो।

 प्रष्यक्ष  महोदय,  प्रपने  वक्तव्य  को  समाप्त
 करते  हुए  मैं  यह  कहना  चाहता  हैँ  कि  चाहे  कोई
 भी  भारतीय  दो  ग्रामीण  हो  श्रथवा  सरकारी
 कमंचारी,  सरकारी  प्रधिकारी  हो  प्रथवा  हम
 संसद  सदस्य  या  मन्त्री-गणा,  सभी  लोगों  के  लिए
 चिकित्मा  पद्धति  में  समानता  होनी  चाहिये।
 सरकार  एक  केन्द्रीय  स्वास्थ्य  योजना  बनाये,
 जिसमें  प्रत्येक  भारतीय  को  समान  रूप  से  लाभ
 उठाने  का  श्रवसर  प्राप्त  हो  t

 चू  कि  इस  बजट  में  इस  प्रकार  का  कोई  भी
 संकेत  सरकार  की  नीयत  में  दिखाई  नहीं  पड़ता
 भौर  दूसरी  तरफ  करों  का  बोस  बढ़ता  जा  रहा
 है,  ऐसी  स्थिति  में  मैं  मात्र  शब्दों  से  ही  नहीं
 बल्कि  प्रपना  मत  भी  विपक्ष  में  देकर  वित्त
 मन्त्री  द्वारा  प्रस्तुत  इस  बजट  का  विरोध
 करूगा  |

 7  $  hrs.

 {Shri  करे.  D  Bhandare  jn  the  Cha:r}

 st  हेम  राज  (कांगड़ा)  समापति
 महोदय,  मैं  भ्रापका  धन्यवादी  हैँ  कि  प्रापने  मुझे
 बोलने  का  भ्रवसर  दिया  जो  बजट  हमारे
 उपप्रधान  मन्त्री  व  बित  मन्त्री  जी  ने  पेश  किया
 है,  मैं  उसका  समर्थन  करने  के  लिए  खड़ा  हना
 है  7  पिछली  मतंबा  भी  जब  उन्होंने  बजट  पेश
 किया  था,  भपोजिशन  के  साथियों  ने  उन  पर
 झारोप  लगाये  थे  श्रौर  कहा  था  कि  उन्होंने
 डेफिसिट-फाइनेन्सिग  किया  है,  जिसकी  बजह  से
 कीमते  चढ़  जायेंगी  °  लेकिन  मैं  समभता  हूँ  कि
 उन्होंने  उस  बक्त  भी  रियलिस्टिक  बजट  पेश
 किया  था  भौर  इस  दफा  भी  रियलिस्टिक  बजट
 पेश  किया  है।  पिछली  दफा  जो  बजट  पेक्ष  किया
 था,  उसमें  भो  डिफिसिट  फाइनन्सिंग  था,  लेकिन

 उसके  बावजूद  भी  कीमतों  में  इजाफ़ा  हमा  और
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 इस  दफा  भी  जो  बजट  उन्होंने  फेश  किया  है
 उसमें  डेफिसिट-फाइनश्सिग  की  रकम  में  कभी

 हुई  है,  इसके  लिए  वह  बधाई  के  पात्र  हैं
 लेकिन  हसके  साथ-साथ  में  उमसे  एक  ह. उ

 करना  चाहता  हैं  कल  यहाँ  पर  एक  प्वाइंट
 उठाया  गया  था  कि  हमारा  जो  ध्येय  है,  भावडी
 सेशन  में  जो  रेजोल्यूशन  पास  हुआ  था,  उसके

 मुताबिक  सोशलिस्टिक  पैटन  श्राफ़  सोसायटी  के
 सम्बन्ध  में  उन्होंने  इस  बजट  में  कोई  जिक्र  नहीं
 किया  है।  मैं  समभता  हैँ  कि  सोशलिस्टिक  शब्द
 का  लाना  इतमा  जरूरी  नहीं  है,  जितना  उसकी
 भावना  को  इसमें  लाना  जरूरी  है  शौर  उनकी

 वह  भावना  इस  बजट  में  बहुत  प्रच्छी  तरह  से
 व्यक्त  कर  दी  गई  है।  जिसका  यह  नतीजा  है
 कि  श्राज  हम  इंडस्ट्रीयल  साइड  में  मोनोप्लीज
 के  बरखिलाफ  आवाज  उठा  रहे  हैं,  श्राज  हम
 न्यूज  पेपजं  के  मुताल्लिक  श्रावाज  उठा  रहे  हैं
 उनकी  मोनोप्लिस्टिक  टेन्डेन्सीज़  को  खत्म  करना

 चाहिये।  श्राज  देहातों  में  पहली  मतंबा  यह
 चीज  श्राई  है  |  थोड़-से  जमीदार  सारी  चीजों
 का  फायदा  उठा  रहे  हैं,  गरीब  तबके  के
 जमीदार  जिनकी  तादाद  90  फी  सदी  है,  कोई
 फायदा  नहीं  उठा  रहे  हैं,  गावों  के  अन्दर  जो
 रेवोल्यूशन  हुआ  है,  उसका  फायदा  बड़े-बड़े
 प्रादमियों  को  हुप्ना  है,  उनके  खिलाफ  देसाई
 जी  ने  जो  स्टेप  लिया  है  वह  बहुत  सराहनीय
 है  ।  जिस  बीमारी  का  उनको  बाद  में  इलाज
 करना  पड़ता,  उसका  निदान  श्राज  ही  लेकर
 उस  बीमारी  को  दूर  करने  का  जो  फंसला  किया

 है,  उसके  लिए  वह  बधाई के  पात्र  हैं  1
 लेकिन  मैं  उनसे  एक  अज  करना  चाहता

 हैं।  यह  ठीक  है  कि  वेल्थ-टेक्स  बड़े  प्रादमियों
 पर  लगायेंगे,  बड़ी  बड़ी  जोतों  के  मालिकों  पर
 लगना  भी  चाहिए,  लेकिन  यह  ब्लैक-मनी  महज
 यहीं  पर  नहीं  शा  रही  है,  जेसा  मेरे  से  पहले
 वक्‍ता  ने  भी  कहा  है  1  इस  ब्लैक  मनी  को  लोग
 बगीचों  में  भी  लगा  रहे  हैं  झौर  इन  बगीचों
 से  उनको  बड़ी  भ्रच्ढी  भामदनी  हो  रही  है।  मैं
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 चाहता  हैँ  कि  इस  तरफ  भी  झ्ापको  ध्यान  देना
 ज्ञाहिवे  |  जिस  तरह  से  भाषने  दूसरी  चीजों  पर
 टैक्स  लगाया  है,  उसी  तरह  से  हन  प्लास्टेशनों
 पर  भी  लगाना  चाहिमे  ।  यह  रेबेन्यू  जो  भ्राज  इन
 से  बसूस्र  नहीं  हो  रहा  है,  उसको  भी  सी  द्धायरे
 में  लाना  चाहिये  ।

 लेकिन  हसी  सिलसिले  में  एक  झर्ज  करना
 चाहता  हूँ  c  फटिलाइजर  शर  पम्मिग  सैटों  पर

 श्रापने  जो  ड्यूटी  लगाई  है,  उससे  जितने  भी  किसान

 हैं,  उनको  श्राप  उसी  फांसी  से  खत्म  कर  देंगे  1
 इस  ड्यूटी  का  नतीजा  यह  होने  वाला  है  कि
 40  किलो  की  बोरी  पर  यूरिया  में  8  रुपये  बढ़
 जायेंगे  शौर  आमोनियम  सल्फेट  पर  5  रुपये
 बढ़  जायेंगे  हस से  यरीब  किसान  को  फहि-
 लाइजर  महंबा  मिलेगा  ।  इसलिए  यह  जो  राय

 है,  श्रापकी  पार्टी  के  ख़दस्यों  की  श्रौर  भ्रपोजीस्न
 के  सदस्यों  की  भी  कि  इस  पर  छूट  मिलभी  चाहिए,
 उस  बर  भ्रापको  ध्यान  देमा  चाहिए  t  हसी  तरह  से
 श्राप  पश्पिंग  सेटस  पर  भी  छूट  दीजिये  ताकि
 जो  गशीब  किसान  हैं  जिनकी  लादाद्‌  80  फी
 सदी  है  वह  भी  कुछ  फायदा  उछा  सकें  शौर
 ज्यादा  अनाज्ष  पैदा  कर  सके  मेरी  प्राष  से
 श्जं  है  कि  श्राप  इस  पर  जरूर  ध्यान  दें  1

 इसके  साथ-साथ  जहां  श्राप  ने  कुछ  राहत
 दी  है  मेरी  प्रापसे  प्रजं  है  कि  रुपये  की  जो  कीमत

 है  वह  4  श्राने  ही रह  गई  थी  श्रौर  अब  जिस
 तरह  से  भाप  टैक्स  लगाने  जा  रहे  हैं  उससे  रुपये  की
 कौमत  4  धाने  से  घटकर  ४  बराने  या  2  आने  ही  रह
 जाएगी  |  श्रापन  साधुन  पर  एक्साइज  ड्यूटी
 लगाई  है  लेकिन  उसके  साथ  साथ  साबुन  को

 बनाने  में  जो  चीजें  इस्दमाल  की  जाती  हैं  जैसे
 सोडा  सिलिकेट  ब्रौर  सोडा  ऐश  वर्गरह  उन  पर
 भी  ग्रापने  एक्साइज  ड्यूटी  लगा  दी  है।  ये
 चीजें  सभी  कामन  मैंन  इस्तेमाल  करते  हैं।  एक
 तरफ  श्राप  फिनिदड  प्राइक्टस  पर  एक्‍्साइज

 ड्यूटी  लगाते  हैं  भौर  उसके  साथ-साथ  जो  उसके

 कम्पोनेन्ट्स  हैं  उन  पर  भी  लगा  देते  हैं।  तो
 मेरी  भापसे  भ्रज  यह है  कि  एक  जगह  फिनिए्ड

 गुड्स  पर  ही  यह  एक्साइज  ड्यूटी  रहमी
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 चाहिये  7  इसी  तरह  से  प्राफ्ले  बैड्रोल  पर  भी
 एक्साइज  ड्यूटी  लगाई  है  उसका  श्रसर  किसि
 पर  पड़ने  बाला  है  ?  भ्राज  दस  पन्द्रह  हजार  के
 बीच  का  दरमियानी  फिक्स्ड  इंकम  का  जो  ््प
 है  उस  पर  टंक्सेशम  आप  ने  बढ़ाया  है  1  पिछला
 एक्ट  जो  था  उसमें  आपने  स्टैंडडे  डिडक्शन  के
 मातहत  कुछ  छूट  दो  थी  मोटर  कार,  मोटर
 साहकिल  श्र  साहकिल  पर  लेकिन  ह. ह  यह
 छूट  20  हजार  वालों  को  कार  पर  ्तो  दी हैं
 लेकिन  नीचे  नहीं  दी  है।  जहां  उनको  झापने
 राहत  दी  है  घहां  इनको  भी  कुछ  राहत  मिलनी
 काहिये  |  जहां  ध्रापन  190.  का  200  किया  है
 200  का  280  किया  है  वहां  इसको  स्टैंड
 डिडकक्‍्शान  में  छूट  नहीं  दी  है  O15  हजार  के
 दरमियान  आप  ने  जो  इंकम  टैक्स  की  रकम
 बढ़ाई  है,  इसमें  भी  छूट  मिलनी  चाहिये  ताकि
 फिक्स्ड  इंकमग्रुप  के  लोग  जो  पहले  से  ही  काफी
 तंग  है  श्रौर  जिनकी  लिविंग  हैंड  टु  माउथ  है
 वह  भी  अरपना  गुजारा  कर  सकें।  वरना  फिर
 यह  जो  तबका  हैं  वह  ईमानदारी  से  कंसे
 रहेगा  ?

 इसी  मौके  पर  मैं  एक  बात  प्लौर  श्र्ज  कर
 देना  जाहता  हूँ  कि  मेम्बर्स  श्राफ  पालियामेंट  का
 एलाबेंस  बढ़ाने  को  जो  बात  थी  उसको  भी
 धाप  ने  ठप्प  कर  रखा  80 (Saaarn) sat
 ay  फिर  भाप  यह  कहिए  कि  एम०  पीज०  भी
 करप्शन  की  तरफ  चले  जाय॑  था  फिर  प्रगर
 उन  को  अ्ानेस्ट  रखना  है  तो  उनकी  तरफ  भी
 धाप  को  घ्यान  रखना  चाहिये  1

 शब मैं  श्रापकी  तवज्जह  इस  बात  की  तरफ
 दिलाना  चाहता  हैँ  कि  पडिलक  प्रंडर2  किग्ज  के
 सम्बन्ध  में  एडमिनिस्ट्रेटिव  रिफाम्स  कमीशन  ने
 श्रपनी  सिफारिशें  दी  हैं  जिसमें  कहा  है  कि
 पच्चिक  प्रंडरटेकिग्ज  के  सम्बन्ध  में  जितनी  भी
 श्रापकी  पालिसी  हो,  बह  प्रोडक्शन  श्रोरिऐस्ट
 होना  चाहिए  न  कि  वेज  प्रोरिएन्टेड  -  जितना
 काम  कोई  करता  है  उसके  मुताबिक  होना
 चाहिये  ।  एक  यूनियन  है  हिन्दुस्तान  एयरो-
 नाटिक्स  लेबश  यूनियन,  उसने  इसकी  वजाहत
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 [श्री  हेमराण]
 कीहै।

 “Provide  full  work  to  the  workers
 during  working  hours.”

 amt  जितनी  भी  ाप  की  पब्लिक
 अ्न्डरटेकिग्स  है  उनको  भ्राप  प्री  तरह  से
 इस्तेमाल  नहीं  करते  हैं  जिसका  नतीणा  यह
 होता  है  कि  श्राप  कौ  प्रोचेक्शन  बाजज  बढ़ते
 चले  जाते  हैं  ।  इसलिए  मेरी  श्ापखे  ज  हे  कि
 श्राप  प्रपनी  पालिसी  को  प्रोडेक्लन  प्ोरिएन्टेड
 बनायें  भ्रौर  प्राज  जो  घाटा  हो  रहा  है,  भापने
 35  अरब  रुपया  पब्लिक  प्रंडरटेकिस्स  में  लगा
 रखा  है  जिसमें  35  करोड़  का  घाटा  हो  रहा  है
 इसको  खत्म  करें  |

 8.00  hrs.

 ma  मैं  भ्रापका  ध्यान  ग्रूनियन  टेरीटरौज
 की  तरफ  दिलाना  चाहता  हूँ  7  यूनियन  टेरी-
 टरीज  का  आपके  साथ  सीधा  सम्बन्ध  है।
 ऐडमिनिस्ट्रेटिव  रिफाम्स  कमीशन  में  एक  रिपोर्ट
 दी  है  जिस  में  कहा  है  कि  प्रापने  वहां  पर  जो
 ऐडमिनिस्ट्रेशन  दे  रखा  है  वह  बहुत  ही  खर्चौला
 है  उसी  तरह  से  जैसे  कि  आपने  सेंटर  में  रखा

 हुआ  है  1  उसमें  सेक्रेटरीज,  ज्वाइंट  सेकेटरीज,
 डिप्टी  सेक्रेटरीज  और  श्न्दर  सेक् टरीज
 वगैरह  रख  छोड़  हैं।  उस  रिपोर्ट  में  कहा  गया
 है  कि  एक  चौथाई  स्टाफ  जो  है  वह  फाजिल  है
 जौर  उसका  कोई  श्रौचित्य  नहीं  है  |  तो  मैं
 समभता  हैँ  कि  जो  उनकी  सिफारिश  है  उसकी
 तरफ  श्राप  को  ध्यान  देना  चाहिये  ताकि  जो
 शापने  उन  पर  ज्यादा  बोभ  लादा  हुमा  है  बह
 कम  हो  ।  फिर  श्राप  यह  कहते  हैं  कि  यह  यूनिट
 वायेबिल  नहीं  है।  मैं  भापको  मिसाल  देना
 चाहता  हूँ  कि  प्राज  हिमाचल  प्रदेश  फूल  फ्सैज्ड
 स्टेट  के लिए  एक  झ्राधाज  उठा  रहा  है,  जहो-
 जहद  कर  रहा  है  i  लेकिन  ्रापकी  तरफ़  एक
 झावाज़  चलती  हैं,  एक  अावजेक्शन  उठाता  है
 कि  यह  हिमाचल  प्रदेश  वायेबिल  यूनिट  नहीं
 है  1  उस  पर  जो  एमप्लायी  लादे  हुए  हैं  वह
 80,000  हैं  ।  हिमाचल  प्रदेश  चाहता  है  कि  ऐसा
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 न  हो  ।  6,000  पंजाब  से  भेजे  श्लौर  इनमें  से
 कुछ  ऐसे  भी  हैं  जो  वापस  जाना  चाहते  हैं
 लेकिन  उनको  श्राप  वाफ्स  नहीं  भेजते  हैं।
 हिमाचल  प्रदेश  पर  एक  बोभ  आपने  लादा
 हुआ  है  जिसका  नतीजा  यह  है  कि  श्राज  शाप
 यह  कहले  हैं  कि  चूकि  वायेबिल  यूनिट  नहीं  है
 इसलिये  उसको  फुल  स्टेट  का  दर्जा  नहीं  दे
 सकते  इसलिये  जिन  चीजों  में  श्राप  बनत  कर
 सकते  हैं  दौर  जो  यूनियन  टेशीटरीज  हैं  जो
 डायरेफ्ट  झापके  प्रन्डर  हैं  वहां  पर  प्रापको
 बचत  करनी  चाहिये  a

 उन्होंने  एक  झौर  सुझाव  दिया  है,  चू  कि
 आपका  पांक्ता  फाइमेंस  कमौशन  काम  कर
 रहा  है,  कि  इन  यूनियन  टेरीटरीज  के  लिये
 एक  स्पेशल  काईनेंस  कमौज्न  रखा  जाय  जो  देश
 कि  कौन-कौन  सो  यूनियन  टेरींटरीज  में  किस
 कदर  ऐड्मिनिस्ट्रशन  का  खर्चा  हे शौर  कितनी
 उभ्कों  रकम  टैक्सज  एक्साइज  ड्यूटोज  की  मिलती
 है  ताकि  उनको  वायेबिलिटों  का  पता  चल
 सके  तो  मैं  कहना  चाहता  हूँ  कि  स्पेशल
 फाइनेंस  कमीशन  के  रखने  के  बजाय  मौजूदा
 फाइनेंस  कमीशन  को  ही  यह  चीज  सौंप  दी
 जाये  ताकि  वह  देख  सभे  कि  कोन-कौन  सी
 यूनियन  टेरीटरीज  वायेबिस  बन  सकती  हैं  श्रौर
 उसका  कितना  खर्चा  कम  हो  सकता  है

 एक  बात  और  जं  करना  चाहता  हूँ  कि
 हमारे  यह  जो  इलाके  हैं,  बिहार  का  उत्तर  प्रदेश
 ब्रौर  हिमाचल  प्रदेश  इन  में  चाय  होती  है।  इसका

 मुफाधला  झसम  झोर  दारजिलिंग  से  नहीं  हो
 सकता  ।  बहुत  दिनों  से  हमारी  एक  माँग  रही
 है,  श्रौर  इसकी  मैं  फिगर्स  देना  चाहता  हूँ  कि
 जहां  तक  इन  तीन  स्टेट्स  का  सम्बन्ध  है  इन  में
 जो  प्रोडेक्शन  है  पर  हैक्टर  वह  277  है घौर  उस
 के  मुकाबले  में  श्रसम  का  जो  प्रोडक्शन  है  वह
 चला  जाता  है  (l00  किलोग्राम  पर  हैक्टर  के
 करोब  ।  तो  ऐसी  सूरत  में  जो  जोर  नम्बर
 एक  है  उस  को  उस  के  साथ  इंटेगरेट  करना  ठीक

 नहीं  है  क्योंकि  यहां  की  जो  चाय  है  उसकी  जो



 413

 कीमत  हमें  बदल  होती  है  वह  दो  और  तीन
 रुपये  है  i

 श्रौर  जो  भ्रसम  वाले  हैं  उन  को  चाय  की
 कीमत  वसूल  होती  है।  वह  6-7  रुपये  है।  मैं
 समभता  हूँ  कि  यह  जो  ऐक्साइज़  जोन  हैं  शर
 जिसको  कि  इस  वक्‍त  रक्खा  गया  है  यह  ऐक्सा-
 ह ह  जोन  वहां  तोड़  करके  उस  का  जुदा  ऐक्सा-
 इज़  जोन  बनायी  जाय  ।  हिमाचल  प्रदेश,  उत्तर
 प्रदेश  श्रौर  बिहार  की  एक  जुदा  ऐक्साइज़  जोन
 बनाई  जानी  चाहिए  ताकि  यहां  की  जो  चाय
 है  भ्रौर  जोकि  भ्रभी  तक  खराब  हालत  में  है  वह
 पनप  सके  श्लौर  यह  चाय  का  जो  उद्योग  है  वह
 उन  इलाकों  में  चल  सके  श्गर  यह  श्राज  वहां
 बर्बाद  हो  जाय  तो  इस  का  नतीजा  यह  होने
 वाला  है  कि  हजारों  भ्रादमी  जो  मजदूर  हैं  वह
 बेघर  हो  जायेंगे  श्रौर  जहाँ  बेकारी  इस  वक्त  देश
 में  चल  रही  है  वहां  पर  यह  जो  गरीब  इलाका
 है,  जोकि  बैकवर्ड  द्रौर  एक  पहाड़ी  इलाका  है
 उस  में  और  ज्यादा  बेकारी  होने  से  उस  की  बहुत
 ज्यादा  खस्ता  हालत  हो  जायगी  |

 रौजनल  इम्बंलंस  का  जिक्र  किया  गया  है।
 जहां  तक  हिमाचल  प्रदेश  का  तालल्‍लुक  है  तीन
 प्लांस  गुजर  गये  हैं  भौर  श्राज  तक  उस  प्रदेश  में
 कोई  इंडस्ट्री  नहीं  लगाई  गई  ।  कोई  इ  डस्ट्रियल
 प्रोजेक्ट  नहीं  लिया  गया,  न  ही  ५बलिक  सैक्टर
 में है  और  नन  ही  प्राइवेट  सैक्टर  में  है।  ध्राज
 पहली  मत्त बा.  वहाँ  पर  एक  प्रोजेक्ट  मंजूर
 किया  गया  है  जोकि  इरीगेशन  ऐंड  पावर  का
 है  प्रौर  उस  का  नाम  सिश्नोल  प्रोजेबट  है।  वह
 ष्वम्बा  जिले  में  है।  वट  कम  से  कम  सें  में
 बन  कर  पूरा  हो  जायगा  तीन,  चार  या  पांच
 साल  में  पूरा  हो  जायगा  जिससे  सब  से  सस्ती
 बिजली  हिन्दुस्तान  में  मिलेगी।  भ्रगर  उस
 प्रोजेक्ट  को  हिमाचल  प्रदेश  के  नीचे  दे  दिया
 जाता  तो  उस  से  जो  प्रामदनी  होती  वह
 हिमाचल  प्रदेश  की  प्रामदनी  होती  शौर  उस  से
 जो  घाटा  है  इस  समय  हिमाचल  बंजर  में  है  बह
 पूरा  हो  सकता  था  लेकिन  वह  सिश्नोल  प्रोजेक्ट
 जो  मंजूर  किया  गया  उसे  सेंटर  ने  अपने  हाथ
 में  ले लिया  ।  इस  का  नतीजा  क्या  होगा  ?  जो
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 वहाँ  से  मुनाफा  होने  बाला  है  डसका  बहुत  बड़ा
 हिस्सा  सैंट्रल  रवेन्यूज़  में  भ्रा  जायगा.  शौर
 हिमाचल  प्रदेश  उस  से  फायदा  नहीं  उठा  सकता
 है  ।  इसलिए  मैं  भ्रजं  करना  चाहता  हूँ  कि  जहाँ
 बाकी  स्टेट्स  को  भाप ने  प्रोजेक्ट्स  दिये  है  उस
 के  साथ-साथ  यह  जो  रीजनल  इम्ब लैस  है  उस
 को  दूर  करने  के  लिए  जहाँ  भाप  ने  कोई  नई
 चीज  नहीं  दी  है  वहाँ  यह  जो  सिध्ोल  प्रोज॑क्ट
 है  वह  हिमाचल  प्रदेश  को  दे  देना  चाहिए  |

 जिस  समय  वित्त  मंत्री  जी  ने  हमारे  इलाके
 में  दौरा  किया  था  तो  उन्होंने  झपनी  प्राँखों  ले
 इस  इलाके  की  हालत  को  देखा  था  7  ब्राज
 राजस्थान  को  बसाने  के  लिए  द्रौर  वहाँ  की
 ज़मीन  को  पानी  देने  के लिए  मेरी  जो  शब्रपनी
 तहसील  है  उस  से  Bo,000  भ्रादर्मियों  को  बेघर
 किया  जा  रहा  है|  मैं  अज॑  करना  चाहता  हूँ  कि
 तलवाड़ा  में  जो  कंसल्टेटिव  कमेटी  की  मीटिंग

 हुई  थी  वहां  हिमाचल,  पंजाब,  हरियाणा  तथा
 राजस्थान  राज्यों  के  सेफ़रेटरीज़  श्रौर  इरंगेशन
 मिनिस्टर्स  इकट्ठे  हुए  थे  लेकिन  वहाँ  पर  हर
 मिनिस्टर  ने  कहा  कि  हमारे  में  यह  ताकत  नहीं
 है  कि  राजस्थान  क ंनाल  और  यह  रिहैब्लिटेशन
 का  जो  मामला  है  उस  को  हम  झपने  हाथ  में
 ले  सके  ।  उनके  पास  पंसा  नहीं  है  ।  श्री  मोराश
 जी  देसाई  ने  देखा  है  कि  कितनी  भ्रच्छी  वह
 जमीन  थी  जोकि  हमारी  ग्रीनिरी  कही  जाती  थी
 वह  सबम्ज  हो  जायगी  डब  जायगी  श्रौर  वह
 ४०  हजार  लोग  बे  घर  होंगे  !  राजस्थान  गवर्नमेंट
 के  पास  पंसा  नट्टीं  है  और  हमारी  रिहैब्चिटेशन
 हो  नहीं  सकता  है  इसलिए  मैं  अज  करना
 चाहता  हूँ  कि  जहां  तक  रिहैव्लिटेशन  का  मामला
 है  ग्रौर  राजस्थान  कनाल  का  मामला  है  इस  को
 सैंटर  झपने  हाथ  में  ले  ।  यह  जो  तीनों  गबने-
 मेंट्स  हैं  उन  की  भी  यही  प्रार्थना  है  कि  यह  उन
 के  हाथ  के  बाहर  की  चीज  है  इसलिए  राजस्थान
 नहर  तथा  विस्थापितों  को  बसाने  की  प्रोज॑क्ट
 को  सेंटर  पभ्रपने  हाथ  में  ले  ।

 इस  के  साथ-साथ  मैं  दुबारा  भ्र॒जं  करूगा
 कि  हिमाचल  प्रदेश  को  श्राप  नागा  हिल्‍्स  या
 मीजो  हिल्स  न  बनायें  1  भ्राज  उन्होंने  दो  तरीके
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 [श्री  हेमराज ]
 इस्तेमाल  किये  हे।  एक  तो  यह  कि  उन्होंने
 विधान  सभा  में  रेजोल्यूशन  पास  किया  और  दूसरे
 यह  कि  उन्होंने  जिला  परिषद्‌  में  रेजोल्यूशन  पास
 किये  जितनी  भ्रपोजीशन  पार्टीज  वहाँ  पर  हैं  उन्होंने
 उन  का  समर्थन  किया  परसों  या  चौथ  यह
 रेजोल्यूशन  भा  रहा  है।  मुझे  उम्मोद  है  कि  उस
 के  सम्बन्ध  में  चाहे  श्रपोजीशन  के  मेम्बर  हों  चाहे
 कांग्रेस  के, सभी  हमारी  हिमायत  करेंगे  और  हम
 को  प्रपनी  स्टेट  दिलायेंगे  ।  उत्तर  में  एक  ही
 स्टेट  है  जहां  श्राप  की  हुकूमत  कायम  है  ।  पंजाब
 झाप  के  हाथ  से  गया,  यू०  पी०  श्राप  के  हाथ  में

 बड़ी  मुए्िकिल  से  श्ाया  है,  शर  बिहार  भी  झ्राया

 है  ।  कहीं  ऐसा  न  हो  कि  श्राज  जो  बाडंर  स्टेट
 श्राप  के  हाथ  में  है  उस  को  प्राप  अ्रपने  हाथ  से
 खो  दें  1  वहाँ  के  लोगों  की  जो  पोजीशन  है  उस
 का  प्राप  एहतराम  कीजिए,  उनकी  भावना  की
 कद्र  कीजिये  श्रौर  उन  को  पूरी  स्टेट  का  दर्जा
 दिलाह  ये  इस  छाब्दों  के साथ  मैं  इस  बजट  का
 समर्थन  करता  हूँ।

 श्री  शिकरे  (पंजिम)  ;  सभापति  महोदय,
 ब  तक  बहुत  से  रथी,  भधिरथी  श्रौर  महारथी
 बोल  चुके  हैं,  चाहे  बह  कांग्रेस  के  हों,  चाहे  जन
 संघ  के  हों,  चाहे  डी०  एम०  के  हों  प्रथवा  एस०

 एस०  पी०  के  हों  ।  मैं  तो  रथी  भी  नहीं  हूँ।  मैं

 एक  सीधा  सादा  सिपाही  हूँ।  श्राप  जानते  होंगे
 कि  सिपाही  ऐसे  वर्ग  से  प्राता  है  जिस  को  कनिष्ठ

 बर्ग  या  तथाकथित  मध्यम  वर्ग  कहा  जाता  है  ny

 श्री  मोरारजी  देसाई  ने  जो  बज़ट  पेश  किया  है
 उस  से  लोगों  की  तकलीफ  ज्यादा  बढ़  जायेगी

 धौर  कनिष्ठ  वर्ग  पौर  मध्यम  वर्ग  पर  ही  उस

 का  बोझ  भधिक  पढ़ेगा.  i  फिर  भी  मैं  तकरार

 नहीं  करू गा  कि  प्राप  ने  जो  टैक्सेज  लगाये  हैं

 या  बढ़ाये  हैं  उन  की  क्‍या  स्थिति  है  क्‍योंकि

 पाखीर  में  दरिद्र  नारायण  का  प्रंत  तो

 यही  होता  है  कि  जो  कर  लगाये  जाते  हैं  वही
 उन  का  भव्य  बने  सुबह  स्वतन्त्र  पक्ष  के  श्री

 प्रमीन  कह  रहे  ये  कि  दरिद्र  नारायण  जो  है

 उस  कौ  परिस्थिति  सुधारती  चांहिए  ।  मैं  उस  से
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 कहुँगा  कि  जो  कुछ  भी  किया  जाये।  यह  कंसे
 हो  सकता  है  कि  दरिद्रनाराणा  का  स्थान  खत्म
 हो  जाये  फिर  भी  मैं  तकरार  नहीं  करू  गा,
 इस  के  बारे  में  एक  भी  सुझाव  नहीं  रखूगा  कि
 जो  कर  लगाये  गये  हैं  उन  को  कम  किया  जाये,
 क्योंकि  मैं  जानता  हूँ  कि  मैं  जो  भी  सुझाव  दू  गा
 वह  प्ररण्य  रोदन  ही  होंगे  और  सारे  कर  लगा
 दिये  जायेंगे  1

 झाप  जानते  होंगे  कि  दो  साल  पहले  जब
 श्री  मोरारजी  देसाई  ने  भ्रपना  बजट  पेश  किया
 था  तब  हमारे  गोप्मा  के  सदस्य  श्री  सेक्‍्वीरा  ने

 एक  श्रल्टरनेट  बजट  दिया  था।  उस  समय  श्री
 मोरारजी  देसाई  ने  कहा  था  कि  जो  बजट  मैं  मे
 पेश  किया  है  वह  केवल  मेरा  ही  नहीं  है।  उस
 बजट  के  बनाने  में  कम  से  कम  200-300

 अरथंशास्त्रियों  की  शक्ति  लगी  है,  बुद्धिमत्ता  लगी

 है  -  ऐसी  स्थिति  में  मैं  डेश्र  नहीं  करूगा  कि

 कोई  सुझाव  क्यू  और  जो  कर  प्रस्ताव  हैं  उन
 के  खिलाफ  जाऊ  ।  लेकिन  मैं  एक  बात  के  ऊपर

 जरूर  जोर  देना  चाहता  हैं  कि  जो  बूद  से  गई
 वह  होदे  से  वापस  नहीं  झाती ।'

 यह  बात  जो  श्रक्ल  के  बारे  में  बीरबल  ने

 बादशाह  को  कही  गई  थी  वह  मैं  भ्रथ-नीति  के
 लिये  कहूँगा  v  मैं  इस  सम्बन्ध  में  बहुत  ज्यादा  तो

 नहीं  कह  सकू गा  ।  यहां  के  जो  रथी,  ग्रधिरथी
 श्रौर  महारथी  हैं  उन्होंने  “होदों”  को  रिफ़र
 किया  है  ।  मेरे  पास  जो  ग्रांकड़े  हैं  वह  हौदों  के
 नहीं  हैं।  हौदों  के  बारे  में  बड़-बड़  बांकड़े
 स्वतन्त्र  पार्टी  श्रौर  जन  संघ  वाले  पेश  कर
 सकेंगे  ।  मेरे  पास  जो  प्रांकड़  हैं  बह  सिपाही  के
 ्रांकडे  हैं।  फिर  भी  वह  भ्रांकड़  ऐसे  हैं  जिन
 से  मैं  साबित  कर  सकता  हैं  कि  भारत  में  जो

 पैसा  बर्द  के  रूप  में  गिर  जाता  है  वह  होदों
 में  नहीं  भाता  है  ।

 यहां  पर  श्री  मोरारजी  देसाई  नहीं  हैं,
 लेकिन  मैं  उन  को  याद  दिलाना  चाहता  हूँ  कि
 उन  का  जो  वक्‍सध्य  था,  जो  उन्होंने  बेरावल
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 में  दिया  था।  यूनियन  टेरिटरी  गोझा,  डामन

 और इूयू  का  जो  प्रदेश  है  उस  का  स्टेटस
 कम्प्लीटली  अननेत्ुरल  है,  भरनंसगिक  है।  मुझे
 दुःख  होता  है  कि  गोधा  की  स्वतन्त्रता  के  साढ़े
 सात  साल  बाद  श्री  मोरारजी  देसाई  को  यह
 जानकारी  मिली  है  कि  गोग्रा  डामन  ब्यू  में
 द्वीप  का  जो  स्टेटस  है  वह  भ्रनंसंगिक  है  और
 गोभा  से  दीव  का  कारोबार  चलाना  ठीक  है  या
 नहीं  यह  सोचने  का  समय  पाया  है।

 ाप  जानते  ही  हैं  कि  गोझा,  दमन  शौर
 दीव  एक  संघ  प्रदेश  है  गोगा से  दीव  कम  से
 कम  सात  सौ  मील  दूर  है  शौर  दमन  पांच  सौ
 मील  दूर  है।  इतनी  दूरी  पर  इनके  स्थित  होने
 के  बावजूद  भी  इनको  एक  ही  संघ  प्रदेश  में  रखा
 गया  है।  यूनियन  टेरिटरीज़  का  जो  कारोबार
 चलता  है  वह  दिल्ली  से  चलता  है,  उनके  कारो-
 बार  को  दिल्‍ली  से  देखा  जाता  है।  एक  तो
 गोझा  दिल्‍ली  से  इतनी  दूर  श्रौर  दूसरे  गोग्ना  से
 दमन  भौर  दीव  ग्रादि  पाँच  सात  सौ  मील  दूर,
 तो  आप  समभ  सकते  हैं  कि  किस  तरह  से  दमन
 शौर  दीव  भ्रादि  के  कारोबार  को  देखा  जा
 सकता  है  a  मेरे  पास  बहुत  से  श्रॉकड़े  हैं  लेकिन
 मैं  उनको  पेश  नहीं  करना  चाहता  हूँ  V  गोझा  से
 जो  भ्रफसर  दमन  शौर  दीव  जाते  हैं,  उनका  जो
 टी०  ए०  श्रौर  डी०  ए०  होता  है,  इतना  अधिक

 वह  होता  है  कि  उसका  कोई  हिसाब  ही  नहीं  1

 बहुत  ज्यादा  पँसा  उस  पर  ही  खर्च  हो  जाता  है
 अखिर  को  तो  यह  पैसा  हमारे  खज़ाने  से  ही
 जाता  है  |

 इतना  ही  नहीं  ।  मोरारजी  देसाई  साहब
 को  इस  बात  की  भी  जानकारी  होगी  कि  जो
 पांडीचरी  की  यूनियन  टैरिटरी  है  उस  में  पांड-

 चरी,  माही  कारेकाल  शौर  यनम  जाते  हैं  |  भ्राप
 जानते  ही  हैं  कि  पांडीचरी  तामिलनाड  में  ईस्ट
 कोस्ट  पर  है  भौर  माहे  बैस्ट  कोस्ट  पर  है।
 कैसे  यह  मामला  चलता  है  यह  मेरी  समझ  में
 तो  झाता  नहीं  है  ny  are  यह  भी  जानते  होंगे  कि
 कारेकाल  तमिलनाडु  में  है  बौर  यनम  जो  है  वह
 भानत  प्रदेश  में  है।  इस  तरह  के  छोटे-छोटे  पूरब
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 a  पष्चचम  किनारे  स्थित  प्रदेश  एक  यूनियन
 टैरिटरी  में  रखना  दौर  उसके  लिए  हजार  करोड़ों
 रुपये  खर्च  करना  कैसे  ठीक  हो  सकता  है?
 श्रापको  यह  भी  माखुम  है  कि  गोशा  को  कम  से
 कम  सादे  ग्राठ  करोड़  रुपया  केन्द्र  से दिया  जाता

 है  भ्रब  उस  में  से  साढ़े  चार  करोड़  रुपया
 केवल  एडमिनिस्ट्रेशश  पर  खर्च  हो  जाता  है।
 क्या  एडमिनिस्ट्रेशन  पर  ही  खर्च  करने  के  लिए
 पैसा  दिया  जाता  है  ?  क्या  विकास  कार्यों  पर
 बह  पैसा  खर्च  नहीं  होना  चाहिये  ?  क्‍या  इस
 लिये  यूनियन  टैरिटरीज  को  पैसा  दिया  जाता
 है  कि  वे  इसको  पानी  की  तरह  बहा  दें  गोध्ा
 की.  पॉडीचरी  की,  दमन  शौर  दीव  की  जनता
 का  कुछ  भी  भला  न  हो  ?

 एक  ब्ौर  बात  मैं  कहना  चाहता  हूँ  1  पांडो-
 चरी  एक  ऐसा  संघ  प्रदेश  है  जोकि  एनक्लेब्ज
 से  बना  हुआ  है  7  कोई  उसकी  एनक्लेव  तमिल-
 नाडु  में  है  कोई  झांघ्र  में  है  श्रौर  कोई  केरल  में
 है  ।  ऐसी  छोटी-छोटी  एनक्लेग्ज  रखने  से  क्‍या
 फायदा  Be  इसको  भी  प्रापको  सोचना  पढड़ेंगा।
 यह  यूनियन  टेरिटरीज  का  जो  मामला  है,  दीव
 का  या  दमन  का  मामला  है,  क्‍या  यह  प्रन॑सगिक,
 भ्रननेचुरल  नहीं  है  श्रौर  क्या  इसको  खत्म  नहीं
 किया  जाना  चाहिये  ?

 अ्रखबारों  में  भ्राज  मैंने  श्री  मोरारजी  देसाई
 का  एक  वक्तव्य  पढ़ा  है,  भौर  एक  बुत्तान्त  भी
 पढ़ा  है।  उस  वृत्तान्त  में  उन्होंने  कहा  है  कि
 कांग्रेस  में  जो  ग्रनुशासनहीनता  पैदा  हुई  है  भौर
 उन  पर  जो  इल्ज्ञाम  लगाये  गये  हैं,  उससे  वह
 बहुत  खिन्न  हुए  हैं...

 समापति  महोदय  :  वह  दरेलेबेंट  है।  प्राप
 बजट के  बारे  में  बोलिये  ।

 शी  शिकरे  :  वही  कह  रहा  हूँं।  कांग्रेस
 की  बात  नहीं  कर  रहा  हूँ  उन्होंने  कहा  हैं  कि
 प्रगर  उन  पर  इसी  तरह  से  इल्जाम  लगाये  जाते
 रहे  श्रौर  उसको  रोका  नहीं  गया  तो  वह  डिप्टी
 प्राइम  मिनिस्टरशिप  तथा  1.( अ  मंत्री  पद  छोड़
 देगे  ।  मैं  श्री  मोरारजी  देसाई  का  बड़ा  भावर
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 [श्री  शिकरे  ]
 करता  हूं  1  वह  भीष्म  जेसे  स्थिर,  प्रटल,  हैं  ।
 लेकिन  भीष्म  स्थित  प्रज्ञ  नहीं  रहता  था  पिछले
 दो  सालों  में  मैंने  देखा  है  कि  श्री  मोरारजी
 देसाई  स्थित  प्रज्ञ  की  तरह  सदन  में  रखते  थे  ।
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 जब  मैंने  उनका  स्टेटमेंट  प्रेस  में  देखा,  तो
 मुझे  ऐसा  लगा  कि  भीष्म  जागृत  हुश्ना  है|  श्राज
 हमें  मोरारजी  भाई  जेसे  ज्येष्ठ  और  श्रेष्ठ
 नेताप्रों  की जरूरत  है,  क्योंकि  भारत  में  जो
 परिस्थिति  बेदा  हुई  है,  जो  अशांति  फंली  हुई
 है,  नाथ  श्र  साउथ  का  जो  झगड़ा  चल  रहा
 है  शर  जो  भ्रन्य  कई  गड़े  चल  रहे  हैं,  उन्हें
 देखकर  मुझे  ऐसा  लगता  है  कि  भारत  में  जो
 क़ाइसिस  निर्माण  हुभा  है,  वह  केवल  अर्थ-नीति
 का  क़ाइसिस  नहीं  है,  बल्कि  वह  नेतृत्व  का
 क्राइसिस  हैं  1

 जब  कश में  नेतृत्व  का  क़ाइसिस  है,  यदि
 उस  समय  मोरारजी  भाई  जैसे  ज्येष्ठ  श्र
 श्रे एठ  नेता  इमशान  बैराग्य  प्रकट  करते  हैं,  तो

 मुक्के  जैसे  लोगों  को  ढर  लगता  है,  क्मोंकि  मैं
 जानता  हूं  कि  उन  जैसे  लोग  ही  मेरे  जैसे  लोगों
 की  भावनाप्नों  को  समझ  सकते  हैं  1

 श्राप  ज'नते  होंगे  कि  मैं  गोग्ना  से  श्राता  हूँ।
 गोवा  एक  ऐसा  प्रदेश  है,  जो  सबसे  पहले  विदेशी
 साम्राज्यवाद  का  शिकार  हुभ्ना  और  सबसे
 ग्राखिर  में  स्वतंत्र  हुआ  |  स्वृतन्त्र  होते  के  बाद

 हमने  एक  झादर्ण  नारा  लगाया  |  मुझे  दुख  होता  है
 कि  इस  सदन  में  पिछले  तीन  साल  में  वह  नारा

 नहीं  लगाया  गया  है।  हमने  कहा  कि  गोधा  को

 महाराष्ट्र  में  मिला  दिया  जाये  ।  यह  एक  ही
 ऐसा  नारा  था,  जो  भारत  में  एक  ऐसे  प्रदेश  की
 झ्लोर  से  लगाया  गधा.  जिसको  स्व॒तन्त्र  संघ  प्रदेश
 का  दर्जा  मिला  था  1  उस  प्रदेश  ने  कहा  कि  हमें
 संघ  प्रदेश  का  दर्जा  नहीं  चाहिए,  हमें  साथ  के

 बड़े  राज्य  में  मिला  दिया  जाये।  हमारी
 भआावानात्मक  एकात्मकता  के  जो  प्रिसिपल्ज़  हैं.
 नैशनल  इनटेग्रेंशन  के  जो  सिद्धांत  हैं,  यह
 नारा  उनके  खिलाफ  नहीं  था  ।

 झाप  जानते  हैं  कि  श्राज  देश  भर  में  कंसे-
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 कसे  नारे  लगाये  जा  रहे  हैं।  ्यान्ध्र  प्रदेंश  में
 एक  अलग  तेलंगाना  का  नारा  लगाया  जाता  है
 ग्रौर  महाराष्ट्र  में  एक  अलग  विदर्भ  का  नारा
 लगाया  जाता  है  लेकिन  गोभा  की  शोर  से,  छोटे
 से  गोभा  कौ  प्रोर  से,  जो  प्रस्ताव  भाया  था,
 हमारे  ज्येष्ठ  और  श्रेष्ठ  नेताप्रों  ने उसकी  झोर
 कोई  ध्यान  नहीं  दिया।  उसके  बाद  देश  में
 डिसइस्टे4  शन  के  नारे  लगाबे  जा  रहे  हैं  |  गोधा
 जैसा  एक  छोटा  सा  इलाका  है  मणिपुर  का
 जिसकी  श्राबादी  बीस  लाख  की  है।  वहां  पर
 यह  नारा  लगाया  जाता  है  कि  मरिपुर  एक  संघ
 प्रदेश  की  स्थियि  में  नहीं  रहना  चाहता  है,  उस
 पबंतीय  प्रदेश  को  एक  पूरे  राज्य  का  दर्जा  दिया
 जाये  ।  इस  प्रकार  के  जो  नारे  लगाये  जाते  हैं,
 जो  डिसइनटेग्र शन  के  नारे  हैं,  बे  भारत  को
 कमजोर  कर  रहे  हैं,  दुबल  कर  रहे  हैं  |

 मैंने  घुरू  से  ही  कहा  है  कि  श्राचा  हमें  ऐसे
 नेताओ्रों  की  जरूरत  है,  जो  गम्भीर  नीतियों  पर
 चल  कर  राज्य  का  कारोबार  चला  सके,  जो
 लोगों  के  सामने  उच्च  झ्रादर्श  रखें  ।  लेकिन  झाज
 हम  देखते  हैं  कि साउथ  हो  या  नाथ,  ऐसी  कृति
 दिखाई  जाती  है,  जो  भारत  की  भावनात्मक
 एकात्मता  को  राष्ट्रीय  एकात्मता  को  भंग  करती
 है।

 भ्रभी  परसों  की बात  है  कि  मदुराई  के
 त्यागराज  कालेज  में  स्टुडेंट्स  की  एक  कांफ़रेंस
 हुई,  जिसमें  विद्यार्थीगणा  जमा  हुए।  जब  वहाँ
 पर  नेशनल  एनबेस  गामा  गया,  तो  उन्होंने  उस
 पर  झापत्ति  कौ  भौर  कहा  कि  हम  राष्ट्र-गीत
 नहीं  सुनेंगें,  बल्कि  तामिलनाडु  का  राष्ट्रगीत,
 संघे  मुकंगु,  सुने  गे  ।

 मैंने  पहले  ही  कहा  है  कि  हम  चाहते  हैं  कि
 देश  में  जो  छोटे-छोटे  संघ-प्रदेश  हैं,  उन्हें  खत्म
 कर  देना  चाहिए  |  हिमाचल  प्रदेश  जैसे  जो  संघ
 प्रदेश  स्वायत्त  हो  सकते  हैं,  उन्हें  तो  स्वायत्त
 राज्य  का  दर्जा  दे  दिया  जाये,  लेकिन  आको

 छोटे-छोटे  प्रदेशों  को  एडजायनिंग  टेरीटरीज  में
 मिला  दिया  जाये  1,
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 एक  बात  पर  जोर  देकर  मैं  श्रपना  भाषण
 समाप्त  करू गा  ।  सभापति  जी,  मिस्टर  मनो-

 हरन  डी०  एम०  के०  के  नेता  हैं  ॥  उन्होंने  कल
 भाषर  दिया  शौर  भाषण  देते  हुए  उन्होंने  बार-
 बार  कहा  जैसा  कि  एक  मराठी  ड्रामा  में  है,
 मराठी  में  एकच  प्याला--मदिरा  का  एक  ही
 प्वाला  नाम  का  नशाबन्दी  के  खिलाफ  एक  ज्ञामा
 है  भौर  उसमें  एक  पात्र  है  सुधाकर।  सुधाकर
 ज्ञाता  है  भौर  भ्रपनी  पत्नी  सिन्बू  से  कहता  है,
 सिन्धू,  सिन्खु,  मैंने  दारू  छोड़  दी  लेकिन  बह  तो
 इतना  ब्यसनासक्त  है  कि  दारू  छोड़  ही  नहीं
 सकता,  ऐसी  ही  बात  हमारे  डी०  एम०  के०  के
 जो  मनोहरन  जी  हैं  मा  और  नेता  हैं  उनके  बारे
 में  है।  बह  बार-बार  कहते  हैं  कि  हम  द्रविष्टि-
 स्तान  की  मांग  छोड़  देते  हैं  द्रविडिस्तान  की
 मॉग  छोड  देने  के  बाद  भी  वहीं  नेता  कल

 कान्फेड  रशन  की  बात  करने  लगे,  साउथ  के
 के  लिए  एक  कान्फेड रेशन,  नाथ  के  लिए  एक
 काल्फेड रेबन दार  |

 द्रविष्टिस्तान  की  मांग  करने  वाले  जो  कल
 तक  तामिलनाइु  को  सेपरेट  करना  चाहते  थे
 कसा  श्रब  मह  साउथ  को  सेपेरेट  करना  चाहेंगे
 नाथे  से  ?  ऐसी  बातें  शब  यहाँ  होती  हैं  तब  हम
 जैसे  लोग  खुपचाप  बैठे  हैं,  भारतीय  एकात्मता
 को  भंग  करने  वाले  ऐसे  लोगों  का  हम  निषेष

 नहीं  करते  हैं  |  मेरे  जैसे  गोबा  के  लोग  थयो

 हमेशा  भादर्शों  के लिए  जिन्दा  रहे,  वह  पिछले

 साढ़े  बार  सौ  साल  तक  गोशा  में  जो  साम्नाज्य-
 वादी  थे  उनके  खिलाफ  मह  कहते  थे  कि  हमें
 भारत  में  विलीन  होना  चाहिए  चाहे  बह  भारत
 गरीब  हो,  हमें  सुविधाएं  नहीं  भी  मिले  तो
 क्या  ।  श्राप  जानते  होंगे  कि  सह्वातंत्रण  के  पहले
 गोबा  को  परिस्थिति  प्राथिक  दृष्टि  से  कुछ
 श्र्च्छी  ही  थी,  में  यह  नहीं  कहूँगा  कि  एकदम  हम
 लोग  कोई  खुश थे  मगर  प्राथिक  दुष्टि  से  गोबा
 की  परिस्थिति  श्राज  से  ज्यादा  श््च्छी  होती  थी।
 ेकिन  क्‍या  उससे  हो  हमें  संतोष  कर  लेना  था  ?
 आर्थिक  स्थिति  कितनी  भी  श््ण्घी  हो,  फिर  भी
 मेरे  जैसा  आदमी  कभी  भी  नहीं  कह  सकता  था
 कि  हमारा  गोवा  पु्तंगेजों  के  हाथ  में  रहे  या
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 ऐसे  ही  संघ  प्रदेश  के  रूप  में  रहे  जिनके  लिए
 भारत  सरकार  से  साड़े  भ्राठ  करोड़  रुपये  मिलते
 हैं।  मैं  तो  यह  कहूँगा  कि  यह  छोटे-छोटे  राज्य
 नष्ट  किये  जांय,  छोटी-छोटी  भाषाएं  भोर  छोटे-
 छोटे  डाइलेक्ट्स  नष्ट  हो  जाय॑...  (ध्यवयान)  fee
 बात  यह  है  कि  भाषायें  शौर  बोलियाँ  जब  प्रपने
 बास्‍्ते  घ्लग-झलग  सूबे  निर्माण  करती  हैं  तो  हमें
 कहना  पढ़ता  है  कि  ऐसी  छोटी-छोटो  भाषाएं
 श्रौर  ऐसे  छोटे-छोटे  डामलेक्ट्स  जिनको  भाषा
 का  दर्जा  देने  का  हम  प्रयत्न  करते  हैं,  वह  न
 रहें,  मही  भ्रण्छा  है  क्योंकि  मैं  तो  बह  चाहूँग।
 कि  भारत  में  एकात्मता  हो,  राष्ट्रीय  एकात्मता
 हो  और  भावनात्मक  एकात्मता  हो,  इसलिए
 छोटे-छोटे  सूबे  न  रहें  ।

 प्रंत  में  एक  ही  बात  भौर  कहना  चाहूँगा  कि
 जो  बजट  प्रभी  पेश  किया  गया  है  वह  बजट
 सफसेसफुल  हो  सकता  है  जब  इस  देधा  में  शाँति
 पंदा  हो  ।  श्रौद्योगिक  क्षेत्र  में  हमारे  जो  प्रकल्प

 हैं,  वह  तभौ  सफल  हो  सकते  हैं  जब  इस  मुल्क
 में  शांति  हो  -  वह  शांति  कंसे  पैदा  हो  सकती
 हैं  ?  जब  लोगों  के  जो  प्रश्न  हैं  बह  सुलभ  जांय  ।
 श्राप  जानते  होंगे  कि  कलकत्ते  में  क्या  हुभा
 कलकते  में  भ्रौद्योगिक  शांति  नष्ट  हुई  भौर  नष्ट
 होने  के  बाद  वहां  के  उद्योगबन्धे  वाले  जो  लोग
 हैं  वह  चाहते  थे  कि  बहां  के  उद्योगधन्दे  दूसरे
 राज्यों  में  ले  जांब  ।

 भ्राप  जातते  हैं  कि  अभ्यई  में  पिछले  दो
 सालों  सै  भोद्योगिक  शांति  भी,  ऐसी  कोई  भी
 स्ट्राइक  नहीं  हुई,  जिसमें  शान्ति  संग  हुई  हो  ।
 इसका  क्‍या  कारणा  था,  इसकी  खोज  शप्रापको
 करनी  चाहिए  i  शिव  सेना  के  बारे  में  यहां  पर
 बहुत  सी  बातें  होती  हैं,  सब  लोग  उसको
 कन्डम  करते  हैं,  लेकिन  एक  बात  मैं  कहना
 चाहूंगा  कि  यह  बही  शिव  सेना  है,  जिसने  धंबई
 में  भ्रौद्योगिक  शांति  को  बतामे  रखा  शौर  जो
 लोग  शाँति  भंग  करना  चाहते  थे,  उनकी  द्वाक्ति
 को  कम  किया।  शिव  सेना  जिस  पद्धति  से
 कार्य  करती  हैं,  उसकी  पद्धति  गलत  हों  सकती
 है,  लेकिन  उनके  जो  उद्देश्य  हैं,  बे  राष्ट्रवादी
 उद्देश्य  हैं-इस  बात  को  ध्यान  में  रखना
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 चाहिमे  7  यदि  कह  बात  ध्यान  में  नहीं  रखी
 जायगी  तो  वंप्कई  जो  श्रीद्ोगिक  शाम्ति  शिव
 सेनां  की  बजह  से  भाई  थी,  वह  नष्ट  हो  जाथगी
 भौर  नष्ट  होने  के  बाद  जिस  तरह  से  उच्चोग-
 पतियों  को  कलकला  से  भांगता  पड़ा,  उसी  तरह  से
 बम्बई  के  उद्योगपतियाँ  को  भी  भागना  पड़ेगा  1
 इस  प्रकार  से  बम्ब्द  यां  भ्रन्य  जगहों  पर  श्रौद्यो-
 शिक  शान्ति  भंग  हुईं  तो  इससे  हमारि  1...  के
 उद्योग-धन्धों  की  प्रगति  रुक  जायेगी।

 श्री  ि  गौतम  (बालाघाट)  :  संभाष॑ति

 मदहोदथ,  मुझे  दुख  के  साथ  कहना  पड़ता  हैकि
 दो  साल  की  तपस्या  के  बाद  पहली  बार  मुझे
 बोलने  का  अवसर  मिल  रहा  है,  जबकि  मैंने
 कई  बाई  चिटें  भेजी,  पत्र  लिक्षे  .  जब  से  चौथी
 लोक  सभा  कामम  हुई  है  तब  से  मुझे  यह  पहला
 मौका  मिला  है  1

 मामभीय  विश  मन्त्री  जी  ने  जौ  बजट  पेश
 किया  है,  वह  बाफो  कड़ है  भौर  हमारे  बहुजन
 समाज  पर,  जी  हमारा  किसान  वर्ग  है,  उस  पर
 इससे  कौफी  बोझ  पह  है।  सभी  फो  विंदित  है
 कि  भारतवर्ष  में  70  प्रतिशत  किसान  हैं,  भ्रगर
 उनको  मला  होगा  तो  भारत  का  भला  होगा।
 अगर  पष्ट  नाराज  r  गया,  तो  फिर  उसको
 सम्भालने  वाला  कोई  नहीं  है।  यह  ठीक  है  कि
 जो  कर  लगाये  गये  हैं,  उनके  झलावा  भ्रौर  कोई
 उपाब  नहीं  था,  ऐसी  परिस्थिति  पैदा  हो  गई  है,
 जिसके  कारगों  कर  लगाना  पड़ा,  परन्तु  किसान
 का  बोक  लितगा  कम  हो  सके,  उतना  कम
 करेंमा  जहूरी  है  |

 मैं  खासकर  तौन  बातों  की  तरफ  जोर  दे
 रहा  हैं  7  एक  तो  जो  झ्राप  ने  खेती  की  जमीस  पर
 कर  लगाया  है,  लैंड  टैक्स,  दूसरे  फर्टिलाइजर  पर
 दौर  तीसरै  पर्पिंग  फैट्स  पर  ।  खासकर  इन  तीन
 बातों  पर  कर  नहीं  लगाना  चाहिये  1  मैं  जनता

 है  कि  बहुत  से  व्यापारी  लीग  या  दूसरे  लोग
 नई  जमीन  खरीदते  हैं  भौर  उससे  लाखों  रुपया
 कमाते  हैं।  उसमें  वे  भ्पनता  बगीचा  लेगा  लैंते
 हैं  भौर  लेती  करते  हैं  और  कहेते  है  कि  यह
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 लेती  की  श्रागदनी  है  इसमें  दो  किस्म  के  लोग
 हैं  7  इसमें  एक  वर्ग  बह  है  जो  कि  पुराने  माल-

 गुजार  &  या  पुराने  काइतकार  थे।  मांलनुणारी
 उन्मूलन  के  बाद  उनका  बेभव  सबाप्त  हो  गया

 परन्तु  झब  भी  उनके  पुराने  मकान  हैं,  इनकी
 जमीन  है  श्रौर  हो  सकता  है  कि  उन्होंने  भ्रपनी
 प्रामदनी  बढ़ाने  के  लिए  ट्रक  बगेरह  खरीद
 लिगा  हो  बिरा  कहने  का  मतलब  यह  है  कि
 बैल्थ  टैक्स  में  भी  श्राप  के  सामने  कठिताइयां
 जाने  बाली  हैं।  तो  मैं  यह॑  निषेदस  कर  रहा  हूँ
 कि  भान  लौजिये  उसने  एक  ट्रक  ले  लिया  तो
 उसका  एक  व्यापार  हौ  गया  ।  या  हो  शकता

 है  कि  उसने  कोई  छोटी-ली  मिल  लगा  ली,  वह
 भी  व्यापार  हो  गया  ।  यानि  लेती  प्लस  व्यापार
 दोनों  हो  गये  ।  तो  किस  तरह  से  श्राप  उसको
 लेंगे  ?  दुसरी  तरफ  एफ  व्यापारी  है  जिसका
 कि  धन्धा  ही  व्यापार  हैं।  उसने  दस-बीस  लाख
 कमा  लिया  और  फिर  खैती  भी  कर  ली।  उस
 सेती  से  वह  इंकम  टेक्स  बचा  लेता  हैँ।  इस
 प्रकार  से  दो  बग  के  लोग  हैं,  यानी  पुराने
 किसान  लोग  जिल्होंने  श्रपता  कोई  ब्यापार
 कर  लिया  है  लेकिन  उसकी  ईकम  जोड़ेंगे  तो
 इसमें  श्रा  सकती  है  ।

 एक  दूसरी  डिफिकटटी  भी  इसमें  शाने
 बाली  है।  मगरों  के  पास  जी  जमौनें  हैं  वह
 15, 20  श्रौर  30  हजार  रुपये  एकड  तक
 बिक  जाती  है।  मिसाल  के  लिए  बआलाधाट,
 जहां  का  मैं  रहने  वाला  हैँ,  बहाँ  पर  शहर
 के  पास  में  जो  सेती  की  जमीन  है  वह  चालीस
 शरीर  पचास  हजार  रुपये  एकड़  बिंकती  है  |
 श्ंगर  किसी  कै  पास  दौ-तीन  एकड़  जमीन  भी

 हुई  तो  वह  एक  लोख  रुपये  की  हो  जायेगी।
 धर्य  शाप  देखें  कि  वह  उस  जमीन  ले  बौबाता
 बिंतेनों  है  ?  बहू  एक  एकड़  में 15  भन  भ्रभाज
 पैदा  करेगा  जिलकी  कीमत  85  रुपये  के  हिसाथ
 से  भाप  जगा  लीजिये,  जौ  तीन  एकड़ में  हजार  डेट
 हजार  की  हो  जाबेगी।  तो  कहां  ती  एक  तरफ
 दो  तीस  एकड  जमीन  कौ  कौंसत  एक  लाख



 ob

 रुपये  भ्रौर  दूसरी  तरफ  इस  जमीन  में  साल  एक
 हक्शर  रफ्मे  फी  पंदावार  होती  है।  इस  शास
 को  विचार  झ्ापको  करना  होगा  कि  रुसकी
 झाभदनी  ज्यादा  है  नहीं।  झष  उसके  साद  जो

 दूसशा  वर्ग  है  उसकी  जमीन  की  क्रीमत  सौ
 श्क्ये  फ्री एकड़  है।  इसी  ततस्ह  सझेद्ो  सरह  की
 जभीने  हैं,  उसमें  एक  किस्म  की  दस-जीक
 पचास  हजार  रुपये  एकड  की  और  'ूसरी  सो
 रुपये  एकड़  की  a  हस  "पर  क्‍झ्राषको  विचार  करता
 होगा  फ़िर  जो  पुराने  मालगुजार  हैं  उनके
 मकान  की  कीमत  भी  श्राप  लगा  रहे  हैं।  पुराने
 मालगुजारों  के  बड़े-बड़े  महल  बने  हुये  ये  लेकिन
 श्रब  वे  उनेकी  दुरुरुस्ती  भी  नहीं  करा  सकते
 हैं  -  श्रगर  पी०  डब्लू०  डी०  से  श्राप  उसका
 एस्टीमेट  लगायेंगे  तो  उसकी  कीमत  वे  50

 हजार  रुपये  लगायेंगे  जधकि  उसका  खरीदने
 वाला  कोई  है  नहीं  ।  उस  हिसाब  से  श्रगर  'झाप
 टैक्स  लगायेंगे  ती  वह  चालीस  पंचास  हजार
 रुपये  पर  लगाना  पड़ेगा  ।  इस  सारी  कैठिना-
 इयों  को  भ्रापको  दूर  करना  होगा  nN  मैं  श्रादा
 करता  हूँ  कि  फाइनेंस  मिनिस्टर  साहब  इस  पर
 जरूर  गौर  करेंगे  1
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 aa  की  समस्‍यायें  'बहुत  हैं  1  मैं  छोटो-
 छोटी  बातें  ही  बतलामा  चाहता  हूँ।  श्रगर  श्राप
 उनको  ही  कर  देंगे  तो  हजारों  मन  गरुला  स्सैदा
 किया  जा  सकता  'है।  ग्राज  बहुत  से  तालाब
 ऐसे  हैं  जिनसे'कि  पुरोमे  मालगुजारों  के  समय
 में  सिंचाई  होती  थी  परन्तु  अब  उनमें  कोई

 पानी  नहीं  भरता  हैं।  वे  प्रब  द्वद  बुके  हैं।
 समसे  सिचाई  "कहीं  'हो  पाती  क्योंकि  छनको
 कोई  दुरुस्त  च्कराने  'बाला  जहीं  है।  जो  भुसने
 मालगुजार  होते  थ  वे -धमी  लोगों  को  इकट्ठा
 कराकर काम्करा  लेते  थे।  "लेकिन  भाजजो
 वंचायतें  :हैं  था न्जो  पट्यारी  साहब”  साशाबारी  हो
 गप  था  जो  इन्संपंक्टर  हैं  'हकको'  ः  व्वॉजी  से
 कोई  झास्मीयता नकी की  कावना  स्कीन  'थे  ऐसी
 बासों घर  कोर्ड  रूतल ही  नहीं  करते  है।  हम
 तहलाबों म्से  जहां  फहुलि  हजारों  मन मसले  नका
 उल्पादन  होता  बा,  बह  !  स्‍प्रांज  ईवल्कुल'  नहीं  हो
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 रहा  है  क्योंकि  तालाब  दुरुस्त  श्हीं  .हैं  प्रवेश  [उनका
 कई  जिश्लेदार  नहीं  है।  ऐसे  तालाबों  के

 क्क्स्त  किक  जाना  चाहिए  |

 इसी  प्रकार  से  छोटी-छोटी  नदियों  का
 सवाल  है  शर  भालों  का  'सवाल  है।  प्रगर

 में  प्रकशोषध  बेरियर  डाल  दिए  जायें  और  पानी
 लिया  जाये  तो  बहुत  कुछ  सिधाई  का  साभ्रन
 प्राप्त  किया  r  सकता  है  |  परन्तु  आश  अगर

 1... ड  न्बरिवर्स  डालते  हैं  तो  सरकारी  भ्रफ़सर
 बोलते  हैं  क्रि  नहुमभे  सरकारी  जमोन  पर  अति-
 क्रमश  'एन्क्रोचमेंट  किया  है।  प्राण  ये  सारी
 किफिकल्टीज  हैं  जो  कि  किसाभ्तोंप्फे'सामसे  प्रात्ती

 हैं।  इसपर  आपको  ख्याल  कश्ना  लाहिये।
 प्राखिर 'में  वह  नदी  ध्यौर  नासे  'का  पानी  बेकार
 ही  'कला  जाता 'है,  क्स्टि  हो  जाता  है  परन्तु  यदि
 क्रिशाम  उस  पारी  का  उपयोग  करना  चाहें  तो
 बह  कर  नहीं  सकता  है।  छत  वेरियस  में  ज्यादा
 कैसा  भी  नहीं  लगता  है।  हजार  बांच  सो  रुपए
 में  स्त्रयं  गाँव  काले  उसको  ना  सकते  हैं  झौर
 ़्सी  को  रोक  सकते  :हैं

 परन्तु  हिफिकल्टी  यह  भी  पाती  है।  हमारे
 ग्रामों के  प्रस्दर  जो  पामी  बहता  है  बहू  बढ़ा
 रासाधमी  होता  है  'भौर  उसमें  खाद  रहती  है
 जिर्ससे  कि  फसल  प्रज्छी  हो  सकती  है  भ्रगर
 यह  पानी  खेतों  भें  लाया  जाय  तो  बहुत  उत्पादन

 हो  सकता  है।  जंगल  जो  होते  हैं  उनमें  शो
 वानी  "होता ' है  वह  बेकार  ही  चला  जाता  है
 भ्रगर  उसकी  व्यवस्थित  ढंग  से  छतों  में  लाथा
 जाय,  जिसमें  मिसरल्स  भी  रहते  हैं,  तो  खेती
 को  काफी  लाभ  पहुंच  सकता  है  और  उत्पादन
 भी  बहुत  बढ़  सकता  'हैं।  तो  हैं  तो  ये  छोटी-
 छोटी  बातें  परन्तु  भ्रगर  इन  फो  मूर्त  रूप  दिया
 जाय  तो  बहुत  'ज्यादा  उत्पादन  प्राप  बढ़ा  सकते
 हैं  ।  इन'  पर  ख्याल  भ्रगर  फिया  गया  तो  उत्पादन
 में  बहुत  कुछ  सहायता  होगी  ।

 टूसरे' हमारे  यहां  मैंगनीज  का  ध्या  था
 चलि  सरकार  को  हन्कभा  दैक्स,  सेल्स  टंक्‍्स,
 शैयल्टी  झोर  रेलवे  ट्रांसफोट  फ्र  ट  के  रूप  में  लाखों
 Bo  16  क्रामदनी  होती  थी  |  स्टेटिस्टिक  प्राप
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 [ft  fro  गौतम]
 देखिये  तो  पता  चलेगा  इस  समय  जो  इस  घंचे
 से  भ्रामदनी  होती  है  उससे  कहीं  भ्रधिक  पिछले
 सालों  में  होती  थी,  चार  साल  पहले  और  भ्धिक
 होती  थी।  50  रुपये  टन  मैंगनीज  शौर
 बिकता  था  मैं  बताता  हूँ  कि  हमारे  यहां  पर

 एक  जमाने  में  एक  करोड़पति  थे  लेकिन  आज

 ्  कि  मैंगनीज  का  बाजार  मन्दा  हो  गया  भौर

 वह  एक्सपोर्ट  नहीं  हो  रहा  है  इसलिये  उनका
 करीब  2000  टन  माल  इनकम  टैक्स  भौर  झन्य
 सरकारी  देशों  की  बसूली  में  निलाम  किया
 गया  जो  50  रुपये  टन  के  बजाय  5  रुपये
 टन  के  भाव  बिका  ।  तो  जो  प्रादमी  बहुत  कुछ
 इच्छा  रखते  हैं  कि  सरकार  का  पंसा  देना
 चाहिए  सब  कुछ  होते  हुये  भी  उसकी  यह  हालत
 हो  गयी  है  7  इसलिये  जो  माइनिंग  प्रोप्राइटस,
 खासकर  मैंगनीज  वाले  हैं,  इन  की  बड़ी  खराब

 हालत  हो  गई  है  ;  हमारे  यहां  एक  बड़ी  भारी
 कम्पनी  मैंगनीज  भौर  इण्डिया  कहलाती  हें
 जिसमें  सरकार  का  ry  परसेंट  हिस्सा  है,  जिस
 को  लाखों  करोड़ों  रुपये  का  फायदा  होता  था।
 लेकिन  ब  मैं  समभता  हैं  कि  उस  को  भी
 नुकसान  हो  रहा  है।  तो  इस  पर  झ्राप  को
 विचार  करना  चाहिंये  भौर  कुछ  ऐक्सपोर्ट  वर्गरह
 की  ड्यूटी  कम  करनी  चाहिये,  या  जितनी
 मदद  श्राप  कर  सकते  हैं  वह  करनी  चाहिये
 जिससे  उनका  व्यापार  चल  सके  ।  मेरे  जिले  में

 बहुत  से  मैंगनीज  प्रोप्राइट्स  हैं।  बहुत  सों  ने
 यह  धंधा  बन्द  कर  दिया  है  क्‍योंकि  एक्सपोर्ट
 शब  होता  नहीं  है!  कईयों  के  पास  बहुत-सा
 माल  पड़ा  हुभा  है,  हजारों  टन  पड़ा  हुभा  है
 शौर  कोई  खरीदता  नहीं  हैं।  तो  इस  भोर
 सरकार  ध्यान  दे  झौर  इन  को  नुकसान  से
 बचाए  ताकि  उनकी  प्राजीविका  का  साधन  बना

 रहे  भौर  उनका  व्यवसाय  भी  चलता  रहे  ।

 नहर  के  बारे  में,  सिंचाई  के  बारे  में  झगर
 टौप  प्रायरिटी  दें  तो  झनन  का  उत्पादन  बहुत
 ज्यादा  होने  वाला  है  इस  में  कोई  संदेह  की
 प्रात  नहीं  ।  भ्रौर  जो  भ्रनाज  बाहर  से  मंगवाते
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 हैं  उस  की  भी  कोई  जरूरत  नहीं  पड़ेगी  ।  जैसा
 मैंने  कहा  कि  छोटी-छोटी  बातें  ही  भगर  की

 जायें,  तालाबों  से  सिंचाई  का  प्रबन्ध  किया
 जाय  तो  बहुत-सा  उत्पादन  हो  जायेगा  ।  फिर

 जहा  तालाब  बड़े-बड़े  बन  सकते  हैं,  जहां  बड़े-बड़े
 बांघ  बन  सकते  हैं  उन  की  योजना  करना  बहुत
 जरूरी  है  श्रौर  सिंचाई  का  प्रबन्ध  'टौप
 प्रायरिटी  देकर  करना  चाहिए  |

 फटिलाइजस  के  बारे  में  ्रापसे  कहना

 चाहता  हैँ  कि  95]  में  सिफे  15,800  टन
 फटिलाइजर  किसानों  के  उपयोग  में  भाता
 था।

 झब  सन्‌  ‘1966-67  में  यह  फटिलाइज्स
 3  लाख  टन  हो  गये  हैं  यानी  मतलब  यह  है
 कि  किसान  यह  जानने  लग  गया  हैं  कि  उसकी
 उपयोगिता  क्या  है  ?  फटिलाइजस  उपयोगी  तो

 होता  है  लेकिन  साथ  ही  साथ  फटिलाइजसं  से

 नुकसान  भी  होता  है।  प्रगर  फटिलाइजस  में
 गोबर  और  कुड़े  करकट  को  सड़ा  कर  खाद  में
 मिलाकर  खेत  में  डाला  जाय  तो  फिर  ठीक

 रहता  । श्रगर  बगर  गोबर  या  कूड़ा  करकट
 के  मिलाये  हुए  केवल  फटिलाइजसं  ही  क्षेत  में
 डाला  जाय  तो  दो,  तीन  साल  तक  तो  फसल
 अच्छी  होती  है  लेकिन  तीन  साल  के  बाद  में
 फसल  झाना  कम  हो  जाती  है।  इसलिये
 फटिलाइजस  के  साथ  दूसरी  गोबर  भादि  की
 खाद  का  उपयोग  किया  जाना  चाहिये  भौर
 ऐसा  करने  से  उत्तम  फसल  प्राप्त  होती  रहेगी  |

 झब  हमारे  यहाँ  खरीफ  भौर  रबी  की  दो
 फसलें  होती  हैं।  कगर  खरीफ  की  क़्रोप के
 लिए  खालिस  फटिलाइजरस  का  उपयोग  किया
 जायेगा  यानी  धान  की  फसल  में  सिर्फ
 फटिलाइजस  डालें  तो  जमीन  कड़ी  हो  जाती
 है  और  जाहिर  है  कि  उस  में  रबी  की  फसल
 यानी  उतेरा  की  फसल  जंसे  उड़द,  भ्रलसी  भौर
 लखोड़ी की  फसल  बैदा  करना  चाहें  तो  बह
 भच्छी  नहीं  हो  सकती  है  शौर  परिणाम  उसका
 यह  होगा  कि  हम  दो  फसलें  प्राप्त  नहीं  कर
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 पायेंगे  ।  इसलिए  यह  झावद्यक  है  कि  फटि-
 लाइजस  के  साथ  में  गोबर  भौर  कूड़े  करकट  की
 खाद  को  मिलाकर  खेत  में  डाला  जाय  तो  दोनों
 फसलें  हम  प्रच्छी  तरह  उस  से  ले  सकते  हैं  ।

 यह  चन्द  मोटी,  मोटी  बातें  बतला  कर  मैं
 समाप्त  करू गा  |  धन्यवाद  |

 SHRIMATI  JYOTSNA  CHANDA
 (Cachar);  Mr.  Chairman,  Sir,  while  I
 rise  to  participate  in  the  budget  discussion,
 I  shall  try  to  concentrate  my  attention  on
 the  problems  and  the  economic  situation  in
 my  State  of  Assam,  and  in  particular  the
 Cachar  constituency  which  I  represent.
 Assam  has  more  than  her  share  of  problems.
 I  have  in  mind  the  special  problems  of  the
 hill  districts,  the  special  problems  of  the
 border  districts  of  Assam  whlch  are  affect-
 ed  by  Pakistani  infiltration,  and  the  special
 problems  of  defence  and  development
 which,  I  think,  must  go  together  in  a  re-
 gion  which  is  constantly  under  threat  from
 Pakistan  and  China.

 The  other  day,  the  hon  Chief  Minister
 of  Assam  had  stated  on  the  floor  of  the
 Assembly  that  the  border  has  to  be  aleried.
 In  addhtion  to  Naga  troubles  which  have
 become  a  constant  feature  in  my  State,  the
 Mizo  troubles  have  added  more  problems  to
 the  State  of  Assam  particularly  to  the
 Cachar  constituency.

 The  House  will  recall  that  my  speeches
 in  previous  years  I  submitted  concrete  sug-
 gestions  for  the  consideration  of  the  House
 and  the  Government  for  appointing  a
 Study  Team  by  the  Planning  Commission
 to  report  on  the  problems  of  social  and
 economic  development  on  the  hill  districts
 of  Assam  and  the  appointment  of  another
 committee,  a  Parliamentary  Committee,  to
 look  into  the  special  problems  of  the  bor-
 der  districts  in  eastern  India,  so  that  the
 final  formulation  of  the  fourth  Five  Year
 Plan  is  made  more  realistic  and  necessary
 financial  provision  is  duly  made.  To  my
 knowledge  no  such  committee  or  Study
 Team  has  been  constituted  so  far  to  go  into
 these  problems.  These  problems  stil!  exist,
 which  led  the  bill  districts  of  Assam  to
 demand  a  separate  hill  State.  I  congratu-
 late  the  Government  of  India  on  their  much
 considered  move  in  the  right  direction  to
 amend  the  Constitution  for  creating  an
 autonomous  hill  State  within  Assam.  At
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 the  same  time,  |  thank  the  Assam  Goverp-
 ment  and  also  the  leaders  of  the  APHLC,
 the  Brahmaputra  valley,  Cachar,  etc,.  for
 their  general  support  to  the  line,  reflecting
 a  consensus.

 ह ज  will  be  wrong  to  think  that  the  adop-
 tion  of  the  Constitution  Amendment  Bill
 which  has  been  placed  before  the  House
 will  clear  the  way  for  a  comprehensive
 legis:atioo  for  creating  an  autonomous  Hill
 State  within  Assam.  A  lot  of  things  de-
 pend  on  the  way  the  people  and  circles  con-
 cerned  agree  to  work  out  the  changes  in  the
 right  spirit.  Provisions  in  the  Constitution
 or  in  statutes  are  not  sufficient  to  bring
 about  a  change  in  the  emotional  atmo-
 sphere.

 The  problem  of  ethnic  aspirations,
 political  and  cconomic  grievances  is  not
 confined  to  hill  districts  alone.  It  isa
 pity  that  the  constitutional  changes  envis-
 aged  in  the  Bill  do  not  provide  scopes  to
 remove  such  grievances  in  the  plains  areas
 in  general  and  those  of  Cachar  in  particu-
 lar.  When  the  rest  of  the  country  is
 executing  schemes  for  construction  of  rail-
 way  grid  and  super  highways,  the  Cachar-
 Mizo  region,  which  I  represent  is  even
 without  a  stabilised  metre  gauge  railway
 system  or  all  weather  major  road  network
 in  spit  of  this  area's  geographical  isolation
 and  strategic-political  importance.  The  Hill
 Section  of  the  ब,  E.  Railway,  i.e.  Lumd-
 ing  Badarpur  line,  which  is  the  only  outlet
 for  this  area  is  hopelessly  inadequate,  while
 the  Jowai-Badarpur  Shillong  Road  needs
 further  improvement,  widening  and  con-
 version  into  a  national  highway  in  view  of
 its  being  the  only  road  link  of  Southern
 Assam,  Tripura  and  a  part  of  Manipur
 with  the  rest  of  the  world.

 The  Cachar-Mizo  region,  with  a  popu-
 lation  of  nearly  two  million  covering  an
 area  of  nearly  11,000  square  miles  is
 geographically  nearly  isolated  from  the
 Test  of  the  country  since  the  partition  and
 Cachar  is  the  core  of  this  region.  Trans-
 port  and  communication  lines  to  the  out-
 lying  units  of  the  region,  have  all  to  pass
 through  Cachar.  So.  the  vitality  of  the
 economic  life  and  security  of  the  entire
 region  are  vitally  linked  up  with  and  de-
 Pendent  upon  the  stability  and  strength  of
 the  core.  But  it  isa  great  pity  that  both
 the  Central  and  Assam  Governments  have
 grossly  neglected  the  economic  end  indus-
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 tridl  development  of  this  region,  which  has
 the  richest  bamboo  resources  in  Asia.
 According  to  the  FAO,  the  copacity  of  the
 Mizo  District  and  the  North  Cachar  hills
 is  about  2,60,000  tonnes  of  bamboo  per
 year.  Recognised  experts  have  estimated
 that  a  300  to  400  tonne  pulp  unit,  with  a
 Paper  unit  attached,  can  utilies  this  source
 of  raw  materials.  The  capacity  for  paper
 can  be  190  tonnes  per  day.

 Cachar’s  ‘abundant  bamboo  resources
 are  constdered  suitable  for  both  rayon  pulp
 und  paper  pulp,  particularly  after  the
 Japanese  experis  worked  out  the  technology
 of  making  rayon  pulp  from  Muli  bamboo.
 Against  the  back-ground  of  growing  demand
 for  rayon  grade  puip  in  the  country,  purti-
 cularly  in  view  of  the  low  level  of  present
 production,  Cachar’s  potential  for  a  large
 pulp  complex  —both  rayon  and  paper—-
 cries  for  suitable  utilisation.  A  beginning
 in  this  regard  can  be  made  by  locating  the
 proposed  paper  and  pulp  plant  in  the  pub-
 lic  sector  in  Cachar.  I  hope  the  Govern-
 ment  of  India  would  take  initiative  to  ‘start
 thts  project  at  the  earliest  and  thus  make
 the  first  move  to  correct  the  pathatic  re-
 gional  imbalance.

 U  draw  the  attention  of  the  House  and
 the  Government  to  the  fact  that  the  deci-
 sion  to  introduce  selected  regional  langu-
 ages  as  the  media  of  instruction  at  the
 university-level  bas  given  rise  to  a  number
 ef  difficulties.  apart  from  jeopardising  the
 unity  of  the  country.  I  feel  if  this  is  fully
 implemented,  a  situation  will  arise  in  the
 very  near  future  when  an  Indian  citizen
 from  one  State  will  require  an  interpreter
 to  converse  with  his  fellow  citizens  in
 another  State.  Besides,  education  will
 fail  to  ensure  that  broadnéss  of  vision  and
 application  which  is  expected  of  higher
 education  to  fulfil.  ‘Even  students  with
 post-graduate  degrees  from  one  University
 will  not  get  jobs  under  any  other  Univer-
 sity.

 As  such,  f  feel  it  is  imperative  (o  draw
 the'uttention  of  the  Government  to  these
 Gtingéts  fast  ubfolding  themselves  under  the
 medh-publicised  scheme  of  university  edu-
 ektidn  through  regidfal  languages.

 ‘If'my  State,  Assam,  it  has  posed  a
 greater  threat  to  the  interest  of  the  people

 of  ‘this  polyglot  area  now  served  by  two
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 Universities  of  ‘Gauhati  and  Dibrugarh.
 Both  the  Unsversities  are  spending  the
 entire  allocations  under  the  Centrally
 sponsored  scheme  for  ‘‘Prodaction  of  Lite-
 rature  in  Indian  Lenguages  as  media  of
 instruction  at  the  University  stage”  for  the
 development  ef  Assatttese  Janguage  atone,
 although  both  the  Universities  cover  other
 linguistic  groups,  and  the  Gavhati  univer-
 sity  particularly  includes  the  Bengali-speak-
 ing  Cachar  district  enjoying  official  recog-
 niiton  as  the  district  in  Assam  with
 Bengali  as  ths  sote  official  language.  On
 28th  January  last  the  Registrar  of  the
 Gauhati  University  revealed  at  the  Univer-
 sity  court  mecting  that  the  university  would
 impart  instruction  in  Assamese  alone  in  the
 plains  district  and  English  would  be  allowed
 in  hill  areas  onty,  This  has  caused  great
 indignation  and  uncertainty  in  Cachar.
 The  House  will  recall  that  in  Cachar  a
 peaceful  satyagraha  had  to  launched  by  the
 people  in  May  ‘1961  to  secure  recognition
 for  their  language,  Bengali,  and  eleven
 innocent  lives  were  sacrificed.  As  the
 member  representing  Cachar  in  this
 august  House,  |  deem  it  my  duty  to  sound
 a  note  of  warning  that  unless  the  reco-
 goised  language  of  Cachar  gets  full  and
 equal  recognition  at  the  Gaubati  University
 along  with  Assamese  and  other  regional
 languages,  the  people  of  Cachar  will  not
 rest.  The  Government  of  India,  as  the
 custodian  of  people’s  rights  and  as  the
 leader  of  people's  duties  and  responsibili-
 ties  Must  act  now  to  see  that  the  whole
 issue  is  brought  to  its  correct  perspective.

 Moreover,  |  would  appeal  to  the
 Government  to  consider  the  question  of
 the  medium  of  instruction  at  the  university
 level  afresh  and  weigh  the  points  carefully
 before  giving  a  go-by  to  English,  which
 has  been  serving  not  only  as  a_  usefull
 instrument  of  Indian  unity  but  also  as  a
 tool  of  international  breakthrough  without
 any  extra  efforts  till  Hindi  comes  to  that
 status.  Is  it  not  a_  suicidal  policy  to
 replace  English  by  a  myriad  of  regional
 languages  ?

 Before  |  conclude  |  would  like  to  say
 a  few  words  regarding  :the  new  taxation  oa
 sugar  and  kerosene.  It  will  hit  the
 common  men.  I  feel  that  the  coamon
 men  should  be  pted  from  such
 taxation.  Perhaps,  the  bon.  Finaace
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 Minister  is  aware  that  kerosene  is  not
 available  in  many  parts  of  the  country.
 Though  Assam  produces  kerosene.  it  is  not
 easily  available  even  at  Shillong,  the
 capital  town  of  the  State.  I  would  request
 that  the  hon.  Finance  Minister  should
 consider  and  give  relief  to  the  common
 people  who  consume  both  sugar  and
 kerosene.

 I  congratulate  the  Finance  Minister  for
 reducing  export  duty  on  tea.  It  will  bea
 great  relief  at  least  to  Assam.  Then  !
 draw  his  attention  to  the  income-tax  paid
 by  the  bachelors.  I  feel  they  are  heavily
 taxed.  On  the  one  hand  the  government
 advocates  the  policy  of  family  planning
 and,  on  the  other  hand  the  bachelors  are
 heavily  taxed.  Do  they  not  support  the
 Policy  of  the  government  indirectly  ?

 IT  would  request  the  hon.  Finance
 Minister  not  to  levy  excise  duty  on  fertili-
 zer  and  pumps,  as  it  will  hit  the  small
 cultivators.  We  ure  trying  to  be  self-
 suffictent  in  foodgrains,  it  will  not  give  any
 incentive  to  the  small  cultivators  but  it
 will  compel  them  to  grow  less.  Then,  I
 support  the  proposal  for  a  tax  on  agri-
 cultural  income,  but  there  must  be  an
 exemption  limit  so  that  small  agriculturists
 are  not  affected.  With  these  observations,
 I  comclude  my  speech.

 9.00  hrs

 oft  नवल  किशोर  1. |  (दौसा):  सभा-
 पति  महोदय,  किसी  भी  देश  के  बजट  को  उस
 देश  की  झ्ाथिक  स्थिति  के  संदर्भ  को  देखना
 जरूरी  होता  है।  इस  दृष्टिकोण  से  जब  हम
 इस  बजट  को  देखते  हैं  जोकि  हमारे  वित  मंत्री
 जी  ने  पेश  किया  है  श्रौर  इसका  विवेचन  पढ़ते
 हैं  तो  हमें  यह  कहने  के  लिए  मजबूर  होना
 पड़ता  है  कि  यह  बजट  बहुत  कुछ  जिन  परि-
 स्थितियों  में  से होकर  हमारा  देश  गुजर  रहा  है
 श्रौर  जिन  हालात  में  इसको  देश  के  सामने  पेश
 किया  गया  हैँ,  जिन  जिम्मेदारियों  को  देश  को
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 वहन  करना  है  भ्रौर  उसके  साथ  ही  साथ  देश
 में  जिस  चौथी  पंचवर्षीय  योजना  को  सरकार
 ने  प्रारंभ  करने  का  फैसला  किया  है,  तो  यह
 एक  निद्दिचत  धारणा  जरूर  बनती  है  कि  सथ

 कुछ  मिलाकर  यह  एक  झच्छा  बजट  है।  बंसे
 किसी  भी  वित्त  मन्त्री  क ेलिए  बजट  पेश  करने

 के  बाद कभी  भी  सब  तरफ  से  भक्छी  बात
 सुनने  को  नहीं  मिलती  हँ  ।  लेकिन  फिर  भी
 झ्राम  तौर  पर  इस  बजट  का  स्वागत  किया
 गया  हैं  |  कुछ  मुहं  ऐसे  जरूर  हैं,  जिनके  बारे
 में  विवाद  है  भ्रौर  जिनके  बारे  में  मेरी  स्वयं
 की  मान्यता  है  कि  वित्त  मन्त्री  को  डनत  पर
 पुनविचार  करना  चाहिये  ।  देश  के  ब्यापक  हित,
 देश  की  ग्राथक  स्थिति  शौर  देश  की  बहु-
 संख्यक  ग्रामीण  जनता  के  लिहाज  से  उन  मुहों
 पर  पुनविचार  किया  जाना  निर्तांत  भावश्यक
 है  ।  उन  सब  बातों  का  मैं  बाद  में  विवेचल
 करूगा  ।  इस  समय  मैं  इतना  ही  कहना
 चाहता  हैँ  कि  विक्त  मंत्री  ने  जो  बजट  पेश
 किया  है,  उस  को  लेकर  जहाँ  देश  में  तरह
 तरह  की  चर्चायें  की  गई  हैं  भौर  भारोप-
 प्रत्यारोप  लगाये  गये  हैं,  वहाँ  एक  बात  तो
 जरूरी  तौर  पर  माननी  पड़ेगी  कि  वित्त  मन्त्री
 ने  जिस  वक्त  इस  देश  के  वित्त  का  काम  झपने
 कन्षों  पर  सम्भाला,  उस  वक्त  देश  की  हालत
 शौर  भ्राथिक  स्थिति  बहुत  ही  खतरनाक  थी।
 जिस  समय  मौजूदा  वित्त  मन्त्री  ने  प्रपना  कार्य
 भार  सम्भाला,  उस  समय  देहा  में  कीमतें  बढ़ती
 जा  रही  थी,  उत्पादन  घटता  जा  रहा  था  शौर
 इस  के  साथ  ही...

 MR.  CHAIRMAN  ;  The  bon.  Member
 may  continue  tomorrow.

 20.8  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday,  March  12  1969]
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